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UGISLATIYE ASSEMBLY . 
• 

MondaJl. 28th Ma.rch, 19'7. 

The 'Assembly met in the Assembly Chamber of the Council House a.t 
lEleven of .the . Clock, Mr. President in the Chair. 

'QUESTIONS AND ANSWERS. 

!REC01UIBNDATION or THB Lu COKKIS8If·N REGARDING Pa.OllOl'ION OF IIBN 
I. THE PROVINCIAl. SEII.VJCE8 TO THE INDIAN CIVIL SERnCE. 

] 246. ·P&Ddlt lIirday Bath J[UDIl'U: Will Government be pleased to 
'state what steps have been t8.ken to give effeot to the recommendation of the 
Lee Commission that 20 per cen.. of the superior posts in the Indian Civil 
Service should be 61ledhy promotion from the Provincial Services in the 
various provinces? 

'l'b.e "lIODouram. Sir Muander Muddlman : I would refer the HoQ· 
·(\urable Member to part (a) of the answer that I gave to Mr. K. C. 
Neogy's question on the 24th March 1926. Since 1st April 1924, '12 
fresh PORts have been listed. 

LISTED POSTS IN TH~ PROVI'ICIAL CADRn OP l'BE INDUN CITIL 
SERViCE. 

1246. ·PandB 'JIlrday .a\l1 J[1lU1'1l: Will Government be pleased to 
'state : 

(1) the total'number of superior executive and superior judicial posts 
sanctioned for each province: 

(2) the number of superior executive and superior judicial posts 
thrown open up-to-date to member!! of tbeProvincial ServiceR 
in each province ; 

'~8) the number of ~ul'erior exeout1.e and superior judicia.1 poets still 
remairiing to be thl'Own open to members of the Provincial 
Services in each province; 

(4) the number of Provincial Service officers holding under Local 
Governments the posts of (/I) SecretBl',YtoGovernment. (b) 
Member of Boaril of Revenue, (0) CommisRioner of Divi-
sion, and (d) Judge of the High Court; and 

· ... ,(5) the numher and names of offioers being nolders' of "JiAted" 
posts in the 19dian Civil Service who have held or are holding 
the ,.posts of Secreta.ry or Deputy Secretary to the Govern-
:ment. of India.? 

'( 2901 l A 
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!'Ill BoIIoaraIIIe ., .&11DDCler ."',man: (1). (2) and (8). A state-
ment is laid on the table. • 
(4) and (5). I am making enquiries and will furnish the Honourable· 

Member with the information in due course. 

Stlll_.t .lotlliltg t1. ._"1' of .. ~ri  JHUI. GN l~ -",. 01 li ~ l fII'.tr ,. 11. 
pI'OtJiltiltaZ etI/l,.,. Of tA. I.dill. Oil'il 8 ~ o. till 1« .1G_"" 1m, "'H' '''' 
_",In-of pon. ,."_ •••• ,, to " z .. ted to rftlcl t1. fUll Jl() p'" e .. t. ,./lCo __ aded 6w 
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(4) There is DO IIOpafate judi"lal cadre in A_m. A_m aDd Bengal have a common judlcial 
C'IIdre. . 

Pudit lIird&y Bath ltUDSl'll: May I ask what the reply is to No.5" 

'!'1M BoDoarablel .iI "18'1'''4111' Jlvddtman: (4) and (5). I am making 
enquiries and will furnish ~ e Honourable Member with the ~or io  
in due course. 

(1), (2) and (8). A statement is laid on the table. 
PancUt JIIrda)' .MIa lt1lDml: With rega.rd to (5), may I ask the Hon· 

curable Member whether it is not a fact that there ill no member of the 
Provincial Service who is acting as Secretary or Deputy Secretary" 

'l'b.e Boaoarabl, Sir Alnan4er Jlvddtmla: 1 do not know. Sir. 

I'lDdtt Birc1ay .&tJl lt1lDl1'U: May I 8I!k whether in making enquiries· 
in tegard to (4), Government will bap in mind that the Public Ser· 
vice Commission recommended that one post of Commissioner and one 
T'Clt of Member of the Board of Revenue, or of corresponding poets. 
pboold be reserved for Provincial Service officen? 



QUESTIONS AND ANSWBRS. 2Sl0S 

'1'h.e EoD01I1'ablt Sir AJ.eunder Kud4tmaa: That will not make any 
difference to the existing facts. What the Honourable  Member afiked 
for is in regard to e i ~  facts . 

INCREASE IN THE NUMBER or LIsrED INDIAN CIVIL SERVICE POSTS. 

1247. ·PancUt Delay Bath EUDIlU: If the nwnber of superior posts 
thrown open to the Provincial Civil Service in any province is le88 than 20 
per cent. recommended by the Lee Commission, in how many years do 
Government expect that the 20 per cent. will be reached and what orders 
have 'been iS8ued for ensuring that it is reached as soon 8S possible? 

The Honourable air A1eDDder KudcUman: I would refer the Hon-
ourable Member to part ('C) of the answer that I gave to a. quest 'ion by 
Mr. K. C. Neogy on the 24th March 1926. Go'\ternment are at present 
in consultation with the Public Service Commission on the question of 
iHSUing general ordel'll. 

Pandit Jllrday Bath EUJW'U: May I ask . what the period is during 
wllich it is contemplated these people should occupy the posts to be 
h!'ted: whether any decision has been reached in ,regard to the period? 

'!"he JloDoura.ble 8tr AIn&D4er KaMtmy-: The Public ServioeCom-
mission is taking up the whole question. It is a most difficult and com-
~li e  matter to adjust competing claims. 

SENIOllITY or PRCVINClAL eIVJJ, SERVICB OFJI'ICE1tS BOLDINO LISTED 
INDIAN CIVII, SERVICE POSTS. 

1248. -Pandlt Dday .&IIL E1IDInI: 1. (a) Will Government be 
pleased to state whether it is a fact that under the existing ordera of the 
Secretary of State, officers promoted from the Proyincial Civil Services 
to 'listed' poets in the Indian Civil Service are graded in the Indian Civil 
Rcroee cadre immediately below the Indian Civil Service officer last con-
tirmed aa OoUector or Deputy Commissioner or District and Sessions Judge, 
as the caae may be l' If RO, have theae orders been given effect to in all 
the pml'inces? 

(b) Have any representations been recejved from officers of the Inditm 
Oivil Service or from Associations of auah officers. for the alteration of these 
orders to their own advantage and to the detriment of members of the 
Provincial Civil Servic6a? 

2. (a) If fbe answer to 1 (b) is in the affirmative, will Government be 
pleaRed to give p/ll'ticulafS all to thl'l alterations pmposed and to M,ate, 
what nction, if any, they have taken or propose to take on such represen-
tationa? 

(b) If t.be answer to 1 (b) is in the negative, have Government them-
RelveR inHiat,cd any proposals for an alteration of tbe Secretary of State'a 
orders referred to in 1 Ga)? 

'!'he Honourable Sir Alexander KucidlmaD: 1 (a). The Honourable 
Member correeUv deRcribes tile estA.blished principle though I have 
not been able to' find any explicit orders of tbe .Secretllty of State pres· 
cribing such R. rule. It hns bt'en a.qcertained recently tbat in one pro-
vtnce a different rule had been followed. 

A.2 
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1 (b). Representations have been received to the efteottha't an altera-
tion made in 1922 in the rules governing the system of listed posts has 
rendered inequitable orders which were pueed with referenoe to' pre-• 
,ioWl conditions. 

2 (a). These representations have been re ~rre  to the Public Service 
4Jommiwon for their advioe. 

2 (b). Does not ariee.' 

1Ir. A ......... am1 lJeaaar: May I know if Government will give ,n 
ol'portunity to PrO\'incial Civil Service Associa.tions or officers to make 
their representations before finnl orders ate passed? " 

'I'Iae BaaoaMllle Sir .&lUlll4er K,"",lmAD: If a representation is ,re-
(ltlived within .. reasonable time I will give it my careful ~8i er i l  

But I will not postpone tbe orders indefinitely. 

1Ir. A. aa,...,1IIl1 IYlDlal: Having regu-d to the fact ~  eo re-
presentation bas IllreM! been received from ODe of the partiell, will 
IlOt an opportunity be given?' 

'fte B0D01II'&bl. IIr AluaDdet ~ .. :, An opportunity will be 
gjven 110 long &8 the representation is presented within a reasonable time. 
1 cannot defer orden indefinitely. 

PaDdit Blrday .a&h ElUIUU: Would Government be pleased to tell 
~ what are tho points raised in these representa.tions tha.t bave heen 
xf."ceived ? 

fte JIoIloar .... Sif. .&l.DIUhr -.cs-..a: I ~~o  w-'tlLiD the scope 
61 aD8weringtbe qUe8ftOD go ink> a complicated matter of th6lt kind., 

puum JDrday .ath E1IDUU: Would the Honourable Member enu-
merate one or ~o important points in .these representations? 

Th. Boaourable SIr &leuDder K1I44tm.aD: I regret the matter is 
D0t in my memory. If the Honoursble Member will put down the ques-
tion he will get an allswer. I am quite prepared alllo to furnish him 
witb the iDionnation if be will see one of my officel'R at my office. 

Kr. A. ltaD&UW&lIlf I)'.apr: May I know if thelle representations 
't.llve been referred to the Public Service Commission? 

!'he BoD01l1'&ble Sir .&lePllder K1I6dlmu: Yes. 
• 

Kr. A. ..." .... amt Iy ... ar: Have the Government expressed any 
~e  to the Public Service Commission? 

'1'he BOD01Uable 81r .ll.UIldtr KudellmaD: No. we are awaiting their 
answer. 

SUPERHBb"HOY OF SII,NIOR TH.WItT.T.T'l'H TIf'EJI!T EU,VJNRRS 0' TRPl 

N01lTB WmrF.1lN RAILWAY,,' 

1249. -Mr. 0h&IDU L&Il: (iI) Is it· I!. fact th"t 19 Renior Tro.veJling 
Tmket Examiners of the North Western Railway r i ~  180, 150. 
]20. and 110 TlP.t' month re e i ~l  have heen s1.JperReded hy their u or~ 

drawing ~8  190, 150, 110. re8 e i ~l  without any rhyme or reReon!' 
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(b) b it. fact that lOme of the u~r e e  Travelling Ticket Examinera 
are on the eve of retirement 'I , 

(e) Is it a fact that the ~ o e e ~ e  Ruperse¥ men are servini 
this Railway since 16 to 82 years respectively and 80Dle ~ e  were ~ r
eel special  prizes and promotions in recognition of thell' good and l ~ 
IW.:rvice8, and. many fraud cases of 1:\ seriouB nature were e~e e i . ~ 
them which are on the record 8D.d credit entries are on theIr servloE!. 

tlheeia1 

(d) Is it a fact that these 19 aggrieved men are eve';l now e ~ regularly 
their annual increments and eight of them are dra.wmg the maximum pay 
of ibeir olau _d grade? ' 

(6) Will Government klndly sta.te if ~ ere is any record against them 
wmch show that their work was not satisfactory? ' 

(f) Is it known to the Government that there were. articles ~ the T!'ibune 
(,j 22nd September, 24th October and 16th November, 1926, ~  10 the 
Nation, dated 16th December, 1926, and S\;b l u ~  1927, whICh le rl~ 
.tates that the test was merely a farce nnd mockery. 

(g) Is it u. fo.ct t,hltt Massrll, Na.zir Ahmed Khan and Moh lUll 1II 00 , 
Husain, newly Ilppointed special Travelling Ticket Examiners, h&ve 
never been a.ppointed in hea.dqtutrt.crR outRide Lahore Rinee they havp 
joined the Department while others hllve been shifted· hom one place tb 
nnother many 1\ timo and Will Government state whether transfers in 
i.he Travelling Ticket Examiner.:;' Branch are ma.c1e in tlw Role inWt:cRt 
of the Railway or in tho inter8stfol of t.be individual officerfol COnCI)lJ,led? ' 

T 'rl ~ T Ex.UUNERS ot' THK XORTII WESTERN a.AlJ.W.A.Y. 

1250. *Irr. 0hamaD LalI: (a) 'Will Government state the names of the 
Travelling Ticket Examiners who frequently accompany the sectional om-
('e! (K. S. GhulnJT\ Zakrillo Khsn) whenever he goell on the line, on t;our, 
ILnd the. reason wh,V he keeps the particuJIlT Travelling Ti<!ket, ~ u i e  

with him ~e  ,on tour? 

(b) Is it 0. fact, that there is 11 graduate. L. Har GopaJ, It. senior Tra.vel-
bng Tiaket ~ l i eri  the department, who worked for 3 yeat'S· as IUl 
Assistant Superintendent but was not given a ohlUlce to Herve as R. 
Superintendent. o l o ~  h(l was appointed ~i~  to SQcceed tht' 
Superintendent? '  , 

(r) 1M it. 1\ fact that, Mr. Mohu.med Ali, the present u ~ri e e  
was 8 Tro.velling Ticlret Examiner on Rs. 150 per month nnd was employed 
in the office to distribute fonns agd st.e.tioner.v to the other 'l'ravelling Ticket 
EXA.minel'A and for that d\lty ~ /riven an average o ~ e which was 
nea.rlv Rtl, 200 per month in rrddjtion to hill PIl:V' *ithol,lt working on 
the line fiR a 'Tl' e li ~' Ticket EXlU'Ilinol' whic.h WIUI o ~  hy thp 
Deputy Acoountant, RAHwllY' (Inspection) iri Ws bi&pebtion; and 'hat 
LtIW be bal ~ee e  with more favourably by hil!!' 5a1R" being l ~  at' 
lla: r ~ ie  the 8tarthl( J)8V of thr 'PoRt is, l\ii, 270 per 'month ?If i~'  
~  re.erved'ior,a Tr elll~ Tieket Examiner why -did· 8 ~e ' 
mlUl e~ it in his stead? . ,..; '1 • .,:" '1; 
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T.8.AV.ILLING TICItIT EXAlInnCR8 o. THE NORTH WlISTERN RAILW.6.T. 

~  -Ill. Obamul Lal1: (a) Is it a fact that there is a rule in the 
~ i  Department that the post of clarka C8!l be given only to thOle who 
lui .. ~ ' paased the Matriculation Examination in the fint Diviaion? 
(b) Will Government state the reasons for giving appointments to 

F. S. Zebir-ud-Din, Zahur-ul-Haq and Qamar Zaman, clerks of the 
Travelling 'l'icket Examiners' section of the North-We8tern Railway, 
who have passed no examination, while there are many educated men 
available for the job? 

(c) Will Govemment state the names of the particular Travelling 
'Ticket Examiners who are given special duty withOUtlDY p1'OFimme wbUe 
other Travellinr Ticket Examiners are ordered to work on !xed programme? 
Will the Government state the reasons for this l.\Domaly? 

(4) Will Government explain why the present sectional officer haa never 
been transferred elsewhere 88 other railway officers. and why he has held 

r ~ of the Travelling Ticket Examiners' section since 1922? 

(e) Is it a fact that the most senior Travelling Ticket Examiners have 
u~ i e  ,their petitions against supersession by their junion to the 
ChJef Auditor, ~ e  &n,d, Accountant-General, llailways, requesting 
them for an enqwry, and 18 It a fact that no action has yet been taken? 

.CQiI" (I' Alii ~T HOllE 01Vt N TO KHAN SABIB O. Z. KH IN, A88IS"4NT 
At'DIT 01FICE&, NORTH Wl8l'l'RN RAILWAY. 

1252. -.,. 0JIamaD L&U: (4) Are Government aware that when the 
title of Khan Sahib was awarded to Mr. G. Z. Khan, Assistant Audit Officer, 
~or  Western Railway, all the Travelling Ticket Examiners and other 
ataft employed under ham. were called by official telegrams on State Service 
~ Lahore and is it a fact that a sul::scription was collected to meet the ex-
peuees of an at home on 5th June 1926 and ~e moetsenior officials 
attended"! 
(b) Will Government state the following:-

ei) What W88 the cost of the telegrama thua iSlUed kI IW? 

(ii) Wliat W88 the total amount which wu collected by the lub-
ordinates, and how much was spent? 

(iii) Who is reaponsible for the cost of telegram. and if the GOTern-
ment have borne the expenses, please state reaaons? 

(iv) Can the Government place before the House the account of 
the expenditure incurred at the at home on 5th Julie, 1916, if 
it was a Government fUDction at aU? What are the .names 
of the genflemen who were photographed? 

GIlAN'!' 0., TBRP-DAY'" T T ~ 8 TO THE OtrrDOO:a STAll' ATl'INDtNG 

THE AT HOME 10 KH.'lf BARIH O. Z. KIlAK, ASSI8TAJfT 
AUDIT OrrICBR, NOB.TH WlIITBRN R.uLW..AY, ETC. 

1158. .JIr. 0IaImaIa LaU: ( 4) Are· Government aWal'ethBt al1owanoes 
were.dtawn by the outdoor ,taft 81 for duty for 8 da.V8 when at Labore. 
Mb. 8th. 7th JUDe 1925 which ... a private fuaotion and not o8lcIal, aDd 
'fh, w.. the allowance pused by the sectional officer for these date-
mt'iudiDg Sunday when the office waR oto8ed? 
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r(b} Do the rules regarding the £onduct of public servants permit such a 
!practioe? 

(c) Is it known to Government that two real brothers, Mohammad 
HUBsain and Muhammad Ishaq, Travelling Ticket Examiners, are \"iorking 
~  one Division, and is this against the "Civil Service Regulations?" Is 
ut a faot that the former is an Inspector and the latter is serving under him ? 

(tl) Are Government aware that Khan Sahib G. Z. Khan sectional 
-officer r.nd his two brothers named Sheob Khan and Abdul Samad' Khan 
are working together in the same Departme. and section and that tlu-
latter was transferred from the Civil Department of Peshawar to the 
Ncrth Western Railway? Will the Government -please state whether the 
·two brothers are graduates as required by the rules? 

(6) Is it a fact that Lala Salig Ram now working as a Travelling 
'Ticket :F:xaminer worked for 7 years as a Local Auditor before the two 
brotherc; of the sootional officer were appointed but was never &iven the 
post of an Inspector, Coaching Goods? 

Mr. A.  A. L. Panou: I propose, Sir, to reply to questions Nos. 1249 
1.1) 1258 together. 
Enquiries have been ma.de a.nd the informa.tion asked for wiil be sup-

rlied to the Honourable Member when received. 

ADVANOB OF HOUSE BUILDING LOANS ';'0 RULWAY EIfPLOYEE. 

1254. ·Mr. Oll&maD Lall: If' it a fact that the Railway Depa.rtment 
ad vances loans to its employees for the purpose of house building and 
'that '\IOh advanoes of money are made only when the sanctioning authority 
is satisfied that the emplQyee h&s a lege.l title to the plot of land upon 
whioh the proposed buildill.g is tQ be erected, and that the plot of land 88 
well &8 the proposed building are mortgaged to the Department for SUM 
period 8S the money advanced is not repaid by the employee? 

ADVANCE 011' A. HOUSE BUILDING LOAN TO MR. G. ZAKRIA KHAN, AN 
OFFIOBR. 011' THE NORTH WurEB.N RA.ILWAY. 

1255. ·Kr. Oham&D L&l1: (a) Is it fl. fact tha.t a. loan for house build-
ing purposes was sanotioned to one Mr. G. Zakria Khan, an officer in the 
"North Western Railway at Lahore, and Rs. 4,000 was paid to him in 
August 1928 and Rs. 4,040 in March 1924? 

(b) Did DOt that officer build the house on the plot for which the 
loan was sanotioned and paid in full after making a statement as to the 
, progress of the building? 

(0) If the answers to (a) Bnd (b) are in the affinnative, will the Govern-
ment say what action has been taken against that officer for fumiahing 
inacourate sta.tements for the purpose of obtaining the money? 

(d) Will Government sa.y if the money advanoed haa been repaid by 
the saili oflicer? If not, wlty? .  ' 

Xr. A.  A. L. PIIIOIII: With your perm.issiom,Sir, I propose to reply 
·to queetions Nos. 1254 and 1255 tQgether. 

Enquiries have been made and the information asked for will' be 
iJupplied to the Honourable Member when received. 
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EXDPTIONO' 'SOCUoTIBS, INS'I'lTUTION8 OR H"'WESJ'aOJl PA Y1lltN'r OJ' 
POSTAL, INS RANCE AND RIlGISTRATION COMJIl8810N8. 

1iIS8. *JIr. '1'. Prakuam: VI) Is any exemption made by the Govern-
ment o~l i  exempting auy aocietiea or inatitutioDa or baoka from ~ 

ment of postal, ineurance and Mgiatrawon commi,eiOIl8? 

(6) If 80, what 81'8 they'/ For what r8UOD1 has auy wah QIeIQp-. 
tion bt!.en.· made? 

Sir GlDen Boy: (/I) No. 

(lJ) Doee noLanee. 

UULlZATlON 0' TBB &LT SWAIIIPS ADlOI!IlNG orBI VED.A.1UNUJI FACTORY 

'OB TIIB PR()DVClI.>5 0., 84J.T. 

(a) ~e extent of Balt IIwamps that can properly be utilised for the-· 
production of salt, adjoining the V edaranyam ll8 r '~ 

f b) the extent of land that has now been brought under' factory 
control; 

(c) whether any facilities havtl been given for the working of t.aLIe. 
salt by the Government; if not, why have such vast &reM 
been left without an attempt at proper working; 

(d) whether it is a fact that in the days of war when foreign tlable 
salt was not available to supply the province of Bengal 
lOme arrangements were made and propotlali nanecl for work-
ing the Vedaranyam salt faotory for producing table ,aI*: 
Rnd why thepropoPl\l. were BbaudOfted BI' flOOD 89 the W 1\1" 
was over; Bnd 

(IJ) whether the Government have any proposals to reaurrect ~ 

same and work up the scheme? 

fte .000urabi. III Bull JlIaGk.1it: ( .. , The 8WRlDP J'OUnd VedtU'/:Ul" 
y&m Factory is 28 miles long and 5 mileM hrQ8d. The greater part or' 
it is flooded at high tides IUId j"thel'efore ItnlluitRhle lor RRlt production. 

(It) 895 &erefl. • 

(c) The ,answer to' th(l first part of this qUBHtion ill ,in the negative, 
'1 he answer to the AtlCOnd part ill that tbere is no shortage of' Halt in the-
Madra!!· Pre"idency, nor ill there II. market, for Madras RKlt outRide the 
Presidency, 

, 

. it#) ~  BDAwer to the .first, part of thiM queation js in the negative i', 
the second part does not -nRe. 
It foUC:)lvst.here{Qre that e) ~ not &rise. 

Jrr. A. :l.aDguwaml Ifillpi': May I knM; WilY' #o\ternment li ~  
fOUiUf'i it'impoPfble tomaumacture table ,,,It il!!lhill.. 'lrecr' . ~  :l>' 

,fte • .,.,...,.. Sir B&II1 r~  .tfthe 'Honourable ~ ~r~ w6tlld"· 
l~ " 1ectu\oe on;;that 'l e~  T w6uld'lftIk hiM .., o '~'ro i ~ 'i e  
privately afterward"." . :', ' , .' , ." 



290i· ~' 

RDUSAt 0 .. THII: La: CO)()USSION PASS\SB OoWO.$1I0_ 10- r ' '~ ~ 

THE l~  ,N MEDICAL, SER.VICe 011 ASIATIO D;>lIIOlLX. 

1258. ·Lleol1t.-OoloDe1 H. A. I. Gidney: (a) Will the Honourable Member 
be ~ enough to state if it is. the final intention of the o e~e  of 
India to refuse anypaua.ge concessions to Engl&Dd (as reQOmmended to 
non·Asiatic officers by the Lee o~ io ) to officers' of the Indian 
Medical Service of Asiatio domieiJe? '", 

(b) lIu atrj memorial beeD received by the,' Govemment ro~ the 
Asiatj" dotniciled members of the Indian Medic&! Service asking for 
equal treabent regarding, passage cODcessioUB with their European 
wnlerel-l? tf so, will the Honourable Member be ploa..'led to state what 
has been the result of thie memorial? 

(c) Are Government aware of tlhe fact that it passage oonceasioUB are 
refused to Asiatic domiciled officers in the :mdim Medic"l Service they, 
are handicapped in regard to accelerated promotion in the Department '! 
(d) If this is so, do Government p1'Op0ge to remove this disadvantage?' 

JIr. G. II. Young: (a) It has been finally decided not. to grant t4e 
i..{>e ) i ~ o  pussage concessions toO officers. of tht' Indian Medieal 
~rr i e of Asiatic domicile. ' 

(b) Y liS, The Government of, India have e ~ e  in . oonsultation 
with the Secretnry of State t..o grant certain pBsHl\ge concessions to Indion 
Medical Service officers of Asiatic domicile proceeding to the United 
Kingdom on Rtudy leave.' Som,e details of the scheme111we not .yet been' 
h('ttled, but it ilil hoped to make an announcement shortly, 

('I) Yes, Imd 

(d) that iswby it bas been decided to grant BOme ooncesllions. 

R.Pll8AL· 0' THK LIF, COMmSS-ION PASflAGE CONCESSIONS TO OFFICERS OF 
'J'HE INl>H.N MF.DICAt. SERVICE (11' ASUTIC DOMICII.E. 

1259. ·Lleut .. Oolone. H. A. I. Gidney: Is it a fact, t}",t, European 
passage concessions are given to Asiatic domiciled members of the Indian 
Civil Servioe including notninated members up, to April 1925? If 80, ;wh:v . 
bas this cOllcession,' been denied to Asiatic domiciled, Indian Medieal ~ 
Service officers i ~u ill  those who have entered by open competition? 

JIr. G. II. YOWl&: The only Indian officers eligible for passage conces-
sions are those Indian members of the I. C. S. who drtlW overseas pay. 
They were grt\nted the concelilslon on the special recommendation of tbe"'; 
Leo Commislilion. The CommIssion did not recommend Bny sucb oon-
cession to Indio.n MedicaJ. Service officers with an Asiatic domicile. 

Lleut.-OolDDel •• A. 1. 01..,: Did the J.Jee CommiH!!lon l'ecommend, ' 
and does Government accept the principle that officers of the'1 mp'()rior" 
lIe(Viues\yho are dra.\\IiQg overseas' llo ~oe are ;-entitleli o 88 l ~ oon-
('ession.' for ,themselves, their wives and chilc'lfen? 

1Ir. G. •. 'f0Wl1: J mtlst. alk for noticQ :Q( tbn.t. 
\ ' . ~  . , 

Lleut.-GoioDel H. A. I. ~e)'  Will ) e u e ~ l  _ U)e why 
I. M . S . officeJ'tl of Asiatic domicile, who a'tlEiiver'" to i ~ requ li' ~  ',. of 
t1ur ee o~~~ioll 8  l r ' ~e  ,alf)wqnofll:\ ..,r,OOIlOerJl"",i.y.re· 
deprived of free passage oo e8~  .' ~ , ,:: ' 't',' ":. ,  ' ','(:" ,f' ;: 
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'ftI JIaoarable Sir ..... nd ... M1I4c1UaaD: l think probably that is an 
1Ulswer for me to make, but I am not prepared to answer the question 
without notice. ' 

'Gun OP P A88AOBS TO ENOLAND BY TlunPORT TO OFPlOEBB 0' Till 
IHDhN MEDICAL SUVICll 01 ABlATIO DOJnoILB. 

1260. *Lilut • ..CJoIoael B. A. J. Cl1dDeJ: (II) Is it a fact that the Seem-
-tary of St&te for India has ~o e  one paaaage only to ""iatic ,domi-
·-ciled oftioen of the Indian Medioal Service and that only by a "transport"? 

'(b) If so, are Government aware of the fact; 

(i) that the transport se880n from October to March is a very un-
suitable time 86 far 88 the opening of the sessioDs of variou" 
medical schools in England is, concerned; and 

(il) that extreme dWliculty will be experienoed in securing such a 
puaage in view of other more urgent and pressing ili ~' 
requirements ? 

Xl. G. X. YoaD,: (4) and (b). I am afraid that I cannot divulge 
I')srticulan of the scheme before it is settled. But the concession will 
'be a real one, and will meet the object for  which it is designed. namely, 
'the provision ~  facilities for study in the i~ Kingdom. 

E8'I'ABLIBHVBNT OP IlfDUN FAMILY HOSPITALS IlII' ALL MILITARY STATIONS 

OOKTAIHING INOlA,. TROOPS. 

1261. *L1,u\.-oolcIIl.l B. A. J. Clio,,: (a) Will Government be pleased 
i;o state what medical relief is obtainable for tbe women and children ~  

lndian troops residing in Cantonment.? 

(b) Is it a fact that B'lCh medical relief 88 exists tb·day is of a 
'"Voluntary nature and at the expense of voluntary oontributioDl from the 
public? 

(c) Will Government be pleased to state whether they are prepared 
to ,establish Indian Family Hospitals at all military stations where Indian 
troops are stationed on iimDar lines a8 are to.day established for British 
troops? _ 

JIr. G. X. YoaDI: (4) Families of Indian troops residing in Can£on-
ments are entitled to free medical attendance in their houses. 

(b) No, Sir; this medical relief is provided by the State. 
(c) Government do not propoae At pre.ent to AstBb1iRh u ~  

pitals, but efforts are being made to eatibliah qhilcl Welftu;e ~ re  . in 
Cantonments. • 

UelIt.-OoIoDel •• A. J. GI4Ia., ~ Is it 8 fact or not tliat the me<lieal 
relief given to the wiVe! and f&mill" of Indian roo~ are really c. nil " 
BIld that no provision whatever for this PUIP08e ia made for medioine and 
other accessories in Indian MUitary JIoepital indents? . ~ 

Xr" CI. M. Y01UII: I 8 '~ aware of tDBt. 

LSft\..;odIcmell1 .... 'r . ....,' If is aD' .bIoI. feet. Will th. 
~our le Member kindly make lnquh4el' 
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1Ir. G. II. '!'01lDl: Certainly. 

1Ir. OhamaD Lall: May I ask what provision is made in the New 
Delhi Oantonment for providing medical 8 ili~ or the wives and 
.children of Indian soldiers? 

JIr. G. II. Yoq: The same 8S for everyone else; they are entitled 
-to medical attendance in their houses. 

JIr. OblmNl LaU: Who are the medical practition4ilrs in the Delhi 
-Cantonment and what is their grade? What does the Honourable Member 
m¥n by providing facilities in their houses? 

1Ir. G. II. Y01lDl: They have the services of the medical staff, who 
·draw upon the medical stores of the Cantonment. 

111'. 0hamaD Lall: May I ask the Honourable Member what the medical 
·staff of Delhi consists of? 

111'. G. II. Y01lDl: Yes, Sir, if my Honourable friend will give me notice 
·of that question. 

111'. 0hamaD LaD: Is the Honourable Member aware that the medical 
,staff is entirely inadequate 88 far as attendants are concerned? 

Mr. G. II. Youn,: No, Sir, I am not aware of that. 

1Ir. Ohaman La11: Will the Honourable Member make· inquiries and let 
the House know? 

111'. G. II. Yoq: Very well . 

. Ideut.-Oolonel B. A. I. Gktney: I am sorry to trouble the Honourable 
Member, but will he kindly let me know how medical attendance Buch as 
is.available to-day for Indian Se.poys can be given to purdah women in the 
hldian tl'QOps lines? 

111'. G. II. YOUD,: I think my Honourable friend knows the allSwer to 
;that Queation better than I do. 

~ i ollel B. A. I. GldDey: Oh I ! 

DztoAY IN THE FORMATION OF PROVINCIAL MEDICAl, SERVICES • 
• 
1262. ·Ueut.-Oolonel B. A. I. GldDey: (a) Are Government aware of 

the fact .j;hat the delay in announcing their intentiop. with ~r  to 
that pa.rt of the Lee Oommission Report dealing with the Indian Medioal 
Service and the formation of Provincial Medioal Services' is causing not 
only great diseontent, uneasiness and injury to· reoruitmeat to the 
Service but very seriously prejudicing I8Jld injuring the administration 
of this Department and the teaching of medicine throughout India? 

(b) Are Government prepared' to make a pronouncement on this 
\lWbJeot? • 

lIr. I. W. Bhart: (a) No. 

(b) The Government' of India are IItill in commliDioation with 'the 
'88oretary of8tate on 'the subject but will make every endeavour as far as 
lies in their o ~r to .e%pedite • d.ecisiOil. 
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TJUK8FKR 0' LOCOllO'TlVlrS PRall THI: N ORTS Wl!I8TIUn1 It'AIL'fAY ~  
OTHER STATE-WORKED R'II.W.\1B. 

• . i ,'. ~ f ~  (' 

1263. ~  HirdaJ .ath E1UISI'1I: Will Govemment kindly atate the 
number of locomotives transferred to date from the North Westero .Bail. 
way to other State-worked Railways &8 ha.ving been found in excess o':Ving 
to improved methods of working and the nUinber it i" prripoe&1 to tt&ns· 
fer during 1927·281 

lit . .l. A. L. PanoDI: 102 locomotives have been transferred from 'the-
North-Western Railway to other State-worKed Ranway.. There are ndt. 
at the moment Rny proposals before the Railway Board for further tra.· 
fen. " .),: 

Ill. K. O •• 8OIJ: How can the Nort,h-Western Railway be overslncked' 
with 80 many looomotivel 1 

Ill . .l. A. L. PU'IDDI: There h8N heen IUl improvemt'tlt. in fllrr trnffto 
ulTIUlgetnen ts, 

Pandi& JDrdaJ .a\l1 K1UW'U: May I ask whether it is a fact that the 
!lurplus waS discovered before the improvement. in methods took plao.? 

Ill • .l. .l. L. ParIoDJ: I do not remember the exaet date; it is cart,uinly 
due to the improvement in methods thAt v .. e bave8uc,b. " larg&"'IU1!plwh. 

PaDdJ.& JlJldaJ •• \11 K1IDD'1I: Will the Hooourab1e Member ilaquiretlpm 
the Agent. North-Western Railway, whether it is R fact or not? 

1Ir. A. A. L. P&rIOU: No, Sir. 

PaDdR Jlir4aJ Bath K1UW'U: Is it to be iDferred then. that tho. Honour-
able Member already kni)Ws that there was a surpJus? 
lit. A • .l. L. PUIOIII: I am only concerned with the fact that there, 

W8I! a Rurplus and 8S to the best method of getting rid of it .. r am i~ 

very interested in whnt hAppened in the past. . (! 

Ill. OhamaD LaD: May I Ilsk whether it is not 8 reflection on tIM 
Department that there IIhould have been a lurplua of ~  ~ure  .• nd 
whether it is not the business Of the Honourable Member to make inquiriea-
Bnd find out why there was 8 surplus? 

1Ir. A. A. L. PU8lI: ThP. aDFlwer to both pnrts of the question ill tn the· 
negative.·..'."."" 

lIf. Ohaman La1l: May J 8R\ what reply erei~ to tile aeeondpart, pI'; 
the question? 

'lit. A. A. L. Pammt: 1 laid tbereply to both partR wu in the nfllfatiw. 

JII. CJha:a1I:D Lan: PQee the Ho ~ur le e er J'6Qliu;'thot .. t'bere, 
W8S a ~  that the CRUlle of tbll'l Rurplull ought toO be lDvestJgated 
with regard to the due efficiency of the depmttnent? . 

Kr. A. A. L. P&rIOIlI: I am aware th&t them was Q surplus; I aD not 
tbink there would be BDy practico.l ndvant8@6 jn l u l 'l i~ i e  

XI. ""._: JMl.: Bow do .. the Honourable Member ~ e to 
pre.,enta aurplu oocurrinl;in the future if be doefl not hrveetiptB,'" 
PaRt RurplufI? ! 1  . .': r: .'le,;; 
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• 
.. Mr. A ••. ~  We have got arrangements by which we i~

"cover approxima.tely the number of locomotives required for running the 
· traffic on Q railway. .  . 

JtuacBt Delay _ath Kaura: Is there still a IUl'plU'll to be disposed of? 
1Ir. A.  A. L. P&rIODI: I think the North·Western Railway is still over· 

· stocked. 

1Ir. Eo O. -1011: Did the improvement in method, of working affect 
;merely the North·Western Railway? 

1Ir. A.  A. L. Panou: No, Sir. 
1Ir. 1[. O. -1011: Has there been a surplus of loComotives on other 

· railway systems? 

1Ir. A.  A. L. PUIOIlI: If the Honourable Member wants this informa· 
tion, I shall have to ask for notice, because I do not remember whether 
we are at present overstocked with locomotives on any o~ er lines. At 
various times of the yeW' thCl'e is certainly a surplus of tractive power on 
·8 good many railways. It depend, on the amount of traffic offering. 

R.ULW.4Y ROLLllIG STOOK. 

1264. ·Pandit "Jllrd&y Bath K1UlU1l: Do Government propose to show 
8eparately in their :annual Railway Administration Report the number 
and oost of rolJ.i.ng stook attributable to' Ot!w commercia! lines on the same 
basis a8 has been Bdopted 1D ~er i i  the number MDd oost attribut.-
tlbIe to the non·commercial or strategic railways, like the Khyber Rail· 

~) If not, will Government kindly state what are the difficulties? 

Mr. A. A. L. PanODl,: It w8snecessary to calculate separately the 
.ahare of capital expenditure on rolling stock attributable to strategic railways 
on acoount, of the fact that the accounts are kept separately for commercial 
· and strategic lines. The sarne necessity does not arise as regards roUin.,g 
.stock attributable to new extensions to commercial lines. In calculating 
:-the financial results of such lines. however, allowance is always made for 
rolling stoek supplied by the main line. It has been found in practice 
.that 5 per cent. of the gross earnings is approximately a reasonable annual 
,figure as a charge  on this account. 

TECHNICAl, SEUTlON OF THE RAILWAY ~ Tl T  

1265. ·Pandit Hlrday Hath KUDlru: Is it a fact that the Technice.l Sec· 
·tion of the Railway Department which was established in 188'7 was abol-
ishecl in 1905 on the recommendation of the Hailway Board? 

The Bonourable Sir Oharlu InDu: The Technical Section which con· 
sisted of 1 draftsman. 3 tracers. and 2 clerks was absorbed into the Drawing 
Branoh in October, 1005. 

Pandit Blrday Hath KUDI1'U: Would Government mind stating the 
reltsons which led to that decision in loo5? 

The Honomable Sit Ollarle.' InD .. :  I am afraid J do not remember 
what, they were. 

DEBITING OF FllEIOHl AND INCIDENTAl, CHARGES ON STonES TO THE 

i}l..,II.WAY l ~  ACOOt:NT., 

1266. .Pandlt JI1rday Hath ltuuru: 18 it a faot that when stores pur· 
cbaJed ue brought 00 to the Stores Account Ledgers, inoidental charges, 
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• 
such 88 tboee :for railway oan:iage, handling, ... , .. -DOt· debitel;;t;o the 
Store. i Acoount, but U'e oharged off to the RaHway Revenue Account; 
and if 80, why? 

1Ir. A.  A. L ...... : The Bonow-abla Manb .... i~ i8 'Invited 
to the rule in State Railway Opea:l Line Code, luu u~ ro, p,ara, 16,which 
prescrfbet the procedure to be followed on State-worked' Railways', 'and & 
copy of which is placed on the table. This procedure. was ~ ro u e  t().-
simplify aCcOuntiDg e.nd it plO\fides that "hen .torea are i'sued for other 
than the working of the railway the revenue aooount of the railway recei\fes 
a payment to cover the freight and incidental obarges previoualy }4ebited: 
to the revenue account. 

Con of fllJrap""A 11 of &1e St.e. oil ~ Opert /MtI. ' ~  ol~ lJl. 

'reaglt tludgu on &tort_The following rul .. will govern the incidence of fteilhtl 
chargee on Bt.ores:-

(i) Sea jreiv..1t.t OJ! IJ"gliaA .torlll.-Thia includ .. the 4/5tha paid in England and' 
the l{!ith paid in India. Both Items are brought ont jlJ the ton .. ge 
acoounta and counected documents. The entire s_ freil(bt of each invoice 
will be proportionately diltribuMd aJDong the items of the invoice weighing 
10 toni or over or eu ri~ Ji .... feet w 01'''. ~ er itema will bear no. chat,. on .ooount of 11M freight. 

(ii) I11t14m1 freight lrom port or 'OIIrce 01 ,u1Yfilll W depou.--8uch freight will be 
eMrJred to a neW lub-bead in Abltract 1: of the ..... o l ~ ~le ' 

• Inclian freipi. eharl8l on a •• in all cuM how .... , ill whiea Iforee· 
are iaaued for ~ i l worb r are IOlcl, a duwp of 6 per )~  on the-
North W8I1ern Bailwa), and per cent. on other railwaf' will ~ added 
to the book value of atorea to cover Indian freight and otber JiWoe1Jaaeou 
charges. These percentapa will be ~ froID 1ft AprU 1985. Thia 
JJr'(Jciidare, bowever, is not intended to Wapplled 111 r.pect. of eoal and 
Juel or large cletpat.cbel of perpsanent ,*a'1 IlUiterial or gird ... , or to lIOn· 
standard,.. anic1ea of .torea which ~ pta'cbaaed for iDamecliate l ~  
on work. and not palled through the .torN boob. For.ign Railwa,. 
freight on coal Ibonlel be Cbllged direct t.o Abltract :9, Ill. In Ule cue 
of coal iAtHid to C'A&pital Worl. or IOId t.o oatlide,. a percentqe to ClOVer 
tb. freight cur .. ahoulJ be added to the valne of the-coal. Co all other 
caMe the freight charges will be clebit.ed to t.he work or p1l1'pOIe for which 
the ltor. are oblAined. All}' home line freight arising oot of iuter-depot 
trans fen wiD be borne by Reftnn •. 

(iii) Miu,UcmeOll' chargu 011 .tor,"' e,g., 1711U1t1ftt!t, Pon Loadi,., tmtl Yard 
cAorge •• -AU aoch expenditure will be debited to m1table bead. in 
Abtiract E of the Revenoe Acoount. 

Sir Walter W'IUIoD: May I ask the Honourable Member if he will 
kindly send me a copy of the statement aleo? , .. 

STAllTIWO 0' A PInION Ft:ND UlI'Dlm TH. UIAD II RAILW.\Y 

RUF.aVM" IN ~ Tl  WITH THE STATE RAIl,WAY 

REVRNtJlI! E8TABLJAlrWJlkT. 

1267. ·P&D.d1\ JDrda)' .a\h JtUDl1'U: Do Government propose to start 
a Pension Fund under the heRd "Railway Resenes" in conneotion ,with 
the State Railway Revenue EstabliBhmen't? 

::JIr. A. A.. L. Pa.nou: The revenue establl$bmentfl on State·managed 
tail"ays .are e io l~  but I expect the Honourable Member's real 
eoncem 18 to dIscover whether we ) l ~ arrangemeta to fund our 
future U.bilitiea 6n account of the pro-rideni funcl to whioh these and other 



railway establishments lubacmbe, and to whiehGovermDeD.t .tao"oeontri. 
buteo If this i. correct, the aDSwer is thAt the queltion it ~  beiDa-
tlxamined. 

l)ErRJ:;CUTION FUNDS (111 TUE POST.AL .AND T:&LEGILAPH DEPARTXJbrr 
.AND l'HE ll.AILW.AY DEP"II.TlIur., 

1268. ·Pandlt Hlrda, lfath EaDIl'U: Is it a fact that the Depreciation. 
~u  in connection with the Postal and Telegra.ph Department is based 

010 the "sinking fund" method, while that in connection wlth the Rail-
way De{lartment is based on the "straight line" method; and, if sO,on 
what grounds is the difierentiation made? 

The Honourable air BhupeDdra .ath JIlua: The reply to the firat part. 
of the question is in the affirmative. 

As to the second part the Honourable Member will appreciate that 
there is a considerable difference between the conditions of the Railways 
and of the Postal and Telegraph Department. The latter, as the Honour-
able the Finance Member recently reminded the House, is not a profit 
making concel'D and its accounting systeD;1 is designed mainly. with a view. 
to determining whether the rates charged for the services rendered to the 
public are on the whole inadequate or excessive as compared with the 
uctual cost of the services. The ultimate effect of adopting either system 
may not appreciably differ from that of adopting the other, but ,the sinking 
fund has the special advantage in the circumstances of the Indian Postal! 
and Telegraph Department that it distributes the provision for deprecia-
tion more uniformly over .. series of years than the straight line system. 
would do. 

P&Dd1t Hirda, .ath EUIW'U: With reference to that, may I aSK the 
Honourable Member whether his attention has been drawn, to the Report 
of the Public Accoun.ts Committee for 1924-25 in which it is stated:' 
.. Moreover in a State commercial undertaking there is not the same necessity for 

accumulating in the Depreciation Fund amounts that will at every stage of the life 
of the aeaet be equal to the accrued depreciation." 

Docs this not apply to the Railways" And. if I may add to it. the next 
sentence says: 
II It ill luftlclent that the original COlt is available in the Fund on the date replace-

ment is IXpected." . 

Why should the Railways on this principle be treated differently from the 
Posts and Telegraphs? • 
The Jionourable Sir Bhupendra lfath Kltra: The point is this, in the 

case of the Depreciation Fund for the Posts and Telegraphs£he interest on 
the Depreciation Fund is credited to the Depreciation Fund. I believe 
on RailwavB that iEl not so: the interest is crellited to the revenue aocount 
of Railways. nnd that ill pc'lssible because the finances of Railwa;vs ha.ve 
been separated from general finance. As that separation has not taken 
place in the caRe of t.he Posts and Telegraphs Department, it is not posElible 
to credit t.he int,erest on the Depreciation Fund to the Posts and Tele-
graphs DepBl'tment. , 
IIr. E. O •• IDIY: Sir, dO'I take it that the Honourable e ~r ~ll 'l 

been appoint.ed Member fo.r Communioations •. includang i l ~ •. Ill. le~ 
or the fact that he hRB ~ e  .an &nSWer whIch covers the RUJIl'iIl) De 
partment as well as the Postal Department? 



, '2916 (28TH MAll. 1927. 

. ., 'I'Il't JIaiIoaraItie aJr 3lallplDdra .aua JIlVa: It i. '* unusual. Sir . 

. ' for II. siDSle Member of the EXecutive Council to deal with 8 .qUe880n v.:hich 
.aIJoots various Departments (j)f the Government' of India. 

Mr. B. »u : That is all·· we aak I 

.AXOUN" or TUB IJKl'B.;CIATlON RIl8F.llV8 (BAllMAn) THAT SHOULD HAVI: 

~  BUILT UP IROX :TBB '.RavBNGIS Ol' J> .... iT YUBI. 

]269. -PaD4lt JIlntaJ ...a "'K1UImI: With Teferenee to paragraph 1R '" 
: page 9( of the Bailway \\dnijnistration lteport for 18-24, have Govem-
ment taken any .tepa·oo ascertain the amount of the depreciation reserve 
that should 'M?8 been built up from t.he revenues of past yean; and, if 
80, what is the amoUDt? 

Mr. A. A. L. Pan0D8: The Illlswer to the tint. part of the question i8 
im the negative; the-seooud part of the question, therefore, does not arise, 

COST or LAXDI! PROVIDE" FR.I.t TO THE OLl) DtLRJ-UMBAJ.LA.-
K.u.KA RuL'YAY 'COMPANY. 

1270. *P&D41' JllrdaJ !fUll lt1Ullr1l:' Will Government kindly state 
whether the cost of lands provided free to the old Delhi UmbaUa. Kalka 
Railway Company. has been brought on to the capital account; and. if 
,not. wby not? . 
1If. A. A L. P&rIODI: The a.nswer ·to the tint part of the question ill 

In the negative; as to the sccond part. I would refer the Honourable Mem-
ber to the reply given in the Assembly by MI'. Sim to unstarred qUe8tion 
No. P4 by the lak-Dr. Lohokare on ihe '25th August 1925. 
puem alrdaJ .&ttl lt1lUn1: Have Government decided to continut· the 

old prBctice ? 

Mr • .A • .A. L. 1'uIoDI: Yes, Sir. They have 8 e ~  the advice of the 
Rtanding Finance Committee for Railways On this matter. 

EXPBNDITtTRE ON SURV.lY8 OP N:sw LINER PORVING "AlloT 0' A 
SrATS-WOBItED RAUW .... Y. . 

1271. ·PancUt Btrelay .aUlltUDUU: Is it a fact that in respect of new 
finet! fonning part of a State-worked Rlfoilway the expenditure incurred on 
surveys undertaken in years previous to the year jn which actual conltl'uC-
tiOil commenoes ~i  not credited to the re'Venue account by debit to the 
capital account? ~  will Government kindly state their reasons for the 
procedure? 
JIr. A. ~  L. I'UIODI: Yes. In view of ~ s£,})aration of railway from 

~ ' erlll finanees the question whether the prCllent procedure should be 
altered is under tbe consideration of Govemment. 

ADlUHTVENT or THE AMOUNT SHOWN .... OAINIf'I' ABANDONlr.D PROJ1ICTfi ~ 

TUB EIPLANA'rORY MaOJUNDUlf ON TH& RATLWA y BVDOBT 

, 'liB 1927 .. 28. 

1272. ·PancU' Blrday !fatll lt1UlU1l: With reference t.o the amount of 
:RI. 82,86.816 .bown aga.inst abahdoned l'rojectt at paqe. 88 of the Expla-
natory Memorandum on the Railwa.y Budget for 1927-28, will Govern-
ment' kindly .tatehow long t.he 8Dlouut haw been 1(>ft. unadjusted a.od 
why? 
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. JIr ••• A. L. PanoDl: .Theamount of Re. 82,-86,816 comprises, the 
~ e'l i ure on several projec.ts whioh were abandoned at various periods; 
dating in some cases prior to 1898. The expenditure has remained .-,t the 
debit o.f C aP:i tal in aC,cordRncc with the rules regulating the incidenc(' of 
expendIture 10 force at the time the projects were abandoned . 
• 

NJUU& .or THE OFFIOER. ENTRUSTED WITH THE [NV8ST16ATlON or TJlJI 
Qt ESTJON 0' EllUCA.TlONAL }4'ACILITIES t'OR CHILDIIEN OF 

nAU,WAY EKPWYEES. 

1278. ·Paa4lt Htrday lfath KUDln: With reference to the concluding 
portion of paragraph 87 of the ExplanAtory Memorandum on the Railway 
Budget for the yeer 1927·28, will Government k:ndly state the name of 
the senior officer of the Indian Educational Service entrusted with the 
investigation of the question of educational facilities ror ohildren of rail· 
wa:v e lo e~8  

The Honourable Sir Oharl •• 1DDu: Mr. C, E. W. Jones, C.LE. 

T l ~ '  OF ROLI.ING STOCK TO THE NORTH WBSTI&N ANI) GREAT 

IXDIA'I PENINSt:I.A RA.ILWAYS. 

1274. ·Pan41t Htrday Bath ltuDlru: With reference to the transfer of 
the Delhi Umballa Ka:lka sectJon to the North Western Railway, and of. 
the Jubbulpore-Allahabad section to the Great Indian Peninsula Railway 
will Government k,indly stnte the number of locomotives, carriages and 
W8.gCIDS transferrpd to the two railways and the amounts debited to the 
,capital account, of the two Railways on that account? 

IIr. A. A. L. P&rIOIlI: No rolling stock was t·ransferred to the Xortb 
Western anli Ortlllt Indian Peninsula Railways when the Delhi·Umblllla.· 
Kalka 'nnd the Jubhulporc-Allahabad sections respectively were taken over 
by them. 

OMISSION OF THE EXPENDITURE ON THE KARGALI COI.L1ERY FROM 

TUR GR.\NT FOR THE GBKAT INDIAN PENI.:\SULA. RAILWAY. 

1275. ?aadlt Birday :Bath KUDIl'U: With reference to column 5, page 
18 of the Budget Estimate for 1927-28 for the Great Indian Peninsula 
Ra.ilwBy, wiH Go"ernment kindly state why, in arriving at the . Orand 
TotRl' the amount of Re. 5'2 lakhs being the /'I')'1.nt llo ~e  on acoount of 
oollieried to the Chief Mining Engineer haa been omitted? 

Mr. A.' A. L. Par8ODl: The renson isthllt the Kargali Colliery which 
was or erl~' under the Grent Indian Peninsula Railway has been l' l ~' 

ferred to t.he ('.ontrol of the Chief Mining Engineer. and it was considered 
dasil"lhle not, to include in the grant for the Great Iud.ian Peninsula Rllil· 
wny BUY portion of e~ e i ur~ not und,ar. the control ?£ that Administra' 
tion. The figure Ilgamst the hend Colherles was put m for pnrpnsN; of 
comparison with previous yean . 

. a-andlt ~l  Sat.Jl uur~  But shoulq not .. this faot have been stated. 
Itl the Budget? •  . . 
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JIr. A. A. L. PInoDa: I do not think it i~ a fact cif sufficiE'nt importance 
to mention in papers whioh are a!read, very  voluminous. 

PancUt Blrdaylfath Kunaru: But could not this sum have been ~ o ' 

separatel.v after the Grand Total? 

Ilr. A • .4. L. P&rIODI: It would be quite possible to show .it separately 
C'! to put n footnote at the bottom, but I am not at all RDXious to add to the 
iength of the Budget Statements for Railways. I think Honourable Mem-
bers of this House 88 8 whole find them already too lengthy. 

Pandit Hirday .ath KlUW'U: Is the Honourable Member anxious to 
see ~ 8  hie Budget. should he understood easily without questionll being 
put in thif! House? 

Ilr. A. A. L. P&IIOU;' Yea, Sir. 

ArenU"L 0' THill CR'£lJlTS o~ ACCOUNT OP TH! ' l' ~  

01 ENOINES 801.0 TO OTHER RA.ILWAYS TO THY. RXVI!NUK 

o T~T OF TRK NORTH WESTERN RA.ILWAY. 

1276. ·PaDdit J!1rday .a\h Eauru: With referenoe to paragraph 2· 
at page 2 of the Budget Estimate for 1927-28 for the North Western Rail-
wa.v, will Government. Jr.i.ndly It ate the circum.tanoes in which the credits 
on acoount of the eale--proceeda of engine. sold to other railways accrued 
to t.he Revenue Account instead of to the Capital Aocount? 

JIr. A.  A. L. PIIIODI: As the Quthorised stock of engines for the North 
W('stern Railway was reduced, the original cost of the engines was crt-d.ited 
to Capital by per contra debit to the Depreoiation Fund and the sale-pro-
ceed" were credited to Reverue. The procedure fo1lowed is in acoordance 
with ~ e rules ~ ro e  by the ,standing FinAtlce Oommittee for Railway. 
-vide Annexure B in Proeeedings. Vol. 1, No.1, of the Standing Fib.aDoe 
Committee for Railways. 

P,udit Kirday lIath E1UlS1'D: Do I 'Understand that the depreciation 
agaiflst the engines continued even after they had been sold? 

Kr. A . .A.. L. P&rIOIlI: Yes 

),LHYTR1(4.YCE 0' SErA-KATI CAPITAl. AND RBVBNUP' ACCOUNT8 POB. 

BR.ANeR LINKS BUlllr nN TOI Gr A1U.NTU OF LoCAl. 
Govuwlln-rs. 

1277. -Plndlt Blr4ay ]f._ K1IDI1'1I: Will Government kindly Atate 
whether sp.par&t.e Capital and Revenue Aocount8 8re not maintained for 
the hranch lines bunt on the guarantee of Local Governments or local 
authorities In tenns ol Appendis E to the Railway Administration Report 
fOr 1925·261 ,. 

Mr. A. A. L. PIIIOIII: Sepsrate Capitnl and Revenue Aecounts wiU he 
ma.intained . for hra.nch liDea buUt on the guarantee of Local Goventmenh 
in tenns of Government of India Retolution No. ~8  .• dlted 19th Feb-
ru8I'V 1925. . 
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COIUllT'l'US APPOU1TBD IN 1922-24, COPIBS 01 TH& REPORTS OF 
WHICH WEBE 8UPl'LIED TO GOVBllNMENT BUT NOT PLACID 

IN THE LIBRARY OF THE LXGlSLATIVB ASSEMBLY. 

~ 

1278. ·Pandit l!1rday .ath ltuum: With referenoe to pages ~  
of the Council of State Debo.tl."s, Volume VII, will Government kindly 
lay on the table 8 statement showing. the Reports of Committees sub-
mitted to Government but not placed in the Library of the Legislative· 
Assembly? 

Ttl. Honourable Slr Aluander KuddlmaD: I have much le ur~ in 
I l ~i  on the table the Btatement which the Honoura.ble Member desires. 

Statement .h01I!ing the Oom:mittt/!8 appointtd if! 1911-14 copie. of tAe report. of tehlch 
teUI' ~ l i e  to Government but not placed in t1ae Library of tAe .Legi'lativlt 
,hum.bly. . 

1. Committee on Public Petitions. 

2. Staff Selection Board Committee. 

3. Seamen'. Recruitment Committee., 

4. The Indianisation Committee. 
S. The Waziristan Committee_ 

6. Braithwaite Commit.tee. 

7. Machinery Committee. 

8. Railway Depreciation Fund Committee. 

9. Committee on Police Uniforms. 
10. Select Committee on the Abolition of Tr o~ io  Bill. 

11. Carriage and Wagon Standards COmmittee. 
12. Locomotive Standards Committee. 

13. Standing Emigrati'.ln  Oommittee. 

14. Committee of Enquiry into tbe working of the London Timber Agency of the 
Government of India. 

SHORT NOTICE QUESTION AND ANSWER. 

.Btr ~ l r WW80D: Sir, ma.y I have your permission to ask a. question 
which lBe down for to·morrow? The Honourable Member may be willing 
to answer the question BS a private notice question to-day, 8S 'we ma..) not 
JOeet to·morrow. 

The Honourable Slr Bhupendra Ifath JI1tra: I have no objection, Sir, 
if you are willing to permit me to answer that question. 

(Mr. President signified assent;) 

DBA'\' RULIIS FOR 'l'HE INTltOt>lJCTION OF A SYSTEM OF RUPEE TE!'DER. t;.' 

Btl' Walar WUlIon: With reference to the statement of the Honourable 
. Sir CharlA. Innes during the oourse -of the debate 011 the voting ·of 
Demands lor Grants on the 24:th Februr.ry, 1927 (motion of 8. cut of 

82 
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1W. 1 to diIousII the IndiaD storu policy) that the GOftmment of India 
have decided as far &8 poesible to introduce a .ystem of rupee tender, will 
GO'fernment be pleased to state wben the draft ru1ea will be pubU,hed? 

fte JIoDourable 81r Bhupea4ra .MIL Eva: The ao"ernment of India 
are not at preeent in a position to make a more definite pronouncement 
on the subject than that contained an the answer given by me in this 
Ho l~ to a question by Mr. Jinnah on the 2nd March 1927. 

JIr. ear .aUt D1IH: Sir, have I your permil8ion to ask a qu_ion of 
which I gave short notice yesterday? 

JIr. PrMIdeD': The Honourable Member', 'hort notice questioo i. not 
yet admitted. 

MESSAGE FROM THE COUNCIL OF STATE. 

Secrew, of UIe .... mb1y: Sir, the following me88age has been receiv-
ed from the Secretary of the Council of State: 

.• I am directed to inform you that the Bill to fix tb. dutl on aalt man.factured 
in, or imported by land into, certain parta of BriLiah India, to fix muimum rates of. 
poatage under" the IDdian Poet Oftice Act, 18981 farther to amend the Indian Taril 
Act, 1894, the Indian St.amp Act, 1899, and tlK! IndiaD P...-Cwreney Act., l823, 
and to fix rata of i ~  which wu puaed by the Letrialative .A8Nmbl1 at ita 
llleetins held on tbe 24th March, 1927, wu puaed by the Coonci1 of State at ita 
meeting on the 26th March, 1927, with the followinJ amendment: 

ID cla1lM 2 for the words 'ten annu' the words • one rupee ud four annas' 
weN subnituted." . 

(Cries of .. Shame. shame. ") • 

.. The COWlcil of Btate requ .. ts the ooaClDTeD08 of the LetJi.lative Auembly ira 
the amendment." 

Sir. I lay on the table the Bit! a8 amended by the Council of State. 

THE INDIAN FINANCE BILL. 

The BODODrable Stl BUU Blacke" (Financtl Member): Sir, I beg to 
move: 

•• That the amlQdlllent made by the Vouncil of State in the DiU to b the dutl 
01, aalt manufactured in, or imported by land into, certain parte ()f British Iadi., to 
IIX maxilllum rate8 of poatage under the Indian Poet Oftice Act, 1898, ~r er to 
amend tbe Indian Tarur Act, 18Q4, t.be Indian Stamp Actl 1898. and the Jndi .. 
Paper Currency Act, 1923, and to fix rates of income-tax, be takE into conaicler .. 
hOD." 

Sir, I do no think that it is neoessary for me to()oday to argue the quefltioD 
before us at any great length. 1 think it is a question which i8 well under-
stood now on all sides of the House. The question i. a' limple one. Are 
we to tax the provinces through the provincial tax-payer in order to balanoe 
th3 Budget of the current year, or a.re we to tax the central tax.pa.yer 
through the salt tax? The pOlilition at the.time whs I introduoed the 
Budget was that we had a. 8urplus of Re. 864 l&kh, and by ha.ving recourse 
,W tbe relliaed surplua of ~ ~ expiring year we were ablete> tnBke a pro-
p08al for ~ ,,?mplete ~ l 'l  80 far a.the year 1927.28 wu ooncerned. 
of the ~ l contnbwon,. The, Bou.e by a .mall majority "oiled in 
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favour of a. reduotion of the salt duty from Re. 1-4 to ten annas a maund. 
In a full year that reduction costs the Govermnent about Rs. 812 lakhs. 
There haa been some difficulty in ascertaining what its exact eflect would 
be in the first year, owing t!o the fact that certain salt is issued on credit 
and will be paid for in the course of the ensuing year at the higher rate of 
duty. I found unexpected difficulty in ascertaining that figure, but I am 
inclined to think that it does not exceed Rs. 80 lakhs. That would mean 
that we should have a surplus of 864 plus 9, i.e., 878 minus 812, that iI, 
61 plus 8O-i.e., Rs. 141 la.khs. It is quite impoBBlhle clearly with that 
surplus, of which Rs. 80 lakhs is non-recurring, to get rid of the provincial 
contributions altogether or indeed of any large portion of them; a.nd the 
proposal therefore specially to apply the realised ~ur lu  of the ourrent 
year falls to the ground. I think that those who are interested in ~ei  

the Provincial Governments' finances· placed in a better position will see 
that for the year before us there are very strong arguments in favour of 
maintaining the salt tax at its existing figure and getting rid of the pro-
vincial contributions. Even from the point of view of the Central Govern-
mellt, I would put it to the House that there are enormous advantages in 
making 0. clean sweep of these provincial oontributions and saving the 
House from being confronted in any future year, unless we are very un-
lucky next year, with tbis dilemma of the reduction of central taxation or 
tho reduction of provincial contributions. Once we have got rid of the pro-
vincial contributions, the House will no longer have this sword of Darnocles, 
80R it has bef'n called, hanging over its head, and a wicked Finance Member 
will no longer be able to come forward and place before this House this 
dilemma of which so much has been made, which I assure the House is 
a tlilenullll. which gives him all the year round a. great deal of trouble, some 
of which alone is reflected in the annual Budget when it comes before this 
House. I think I could go further. We have as 0. Government-and it 
has been re-affinned &gain and again by the House-stated thnt our finan-
cial policy should he directed towards the reduction.. and eventuaJ. extinction 
of the provincial contributions with the least possiole delay. I think tha.t 
we should be placing ourselves in a position of dubious good faith to the 
provinces if we were to reduce the salt tax at the expense of the provincial 
contributions this year. We ha.ve promised the provinceB to do our best to 
get rid of these provincial contributions and to frame our financial policy 
accordingb'. That we should, when we have the opportunity this year of 
getting rid of theBe provincial contributions, indulge ourselves in the luxury 
of reducing central taxation at the expense of the provinces would I think 
la.\' us 5)pen to a charge of breach of good faith from the provinces. The 
matt.er is before the House and the choice before them is perfectly clear. 
Either the salt tax iB 'restored as proposed  by the Council of "State to 
Rs. 1-4 and the provincial contributions are extinguished for the year that 
is before us; or the salt tax is reduced to ten annas and only a small re-
duction is pOflsible in the provincial contributions. I do not think that it 
is neCeSSR1'V for me to take the ma.tter further than that. The Government 
are not prepared to adopt rash expedients such as a reduction of the sink-
ing fund or other cheap ways to fame and popularity at the expense of the 
Jndittn peoplf' in order to be able to get rid of the provincial contribution" 
as well as a. portion of thee.a.lt ta.:x this year. The reduction of the. salt 
tax would not merely damage our position this year: but as I have pomted 
out it would mean 8 recurrent reduetion of revenue of over Rs. 8 orores 
itt the· "ea.t8 to come. In such circurnsta.nces it is obvious tha.t the future 
before those provinoeB who are still pa.ying provincial contn'butionB would 
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not be a happy one. It would certainly be neoessary in Roine provinces to 
proceed to additional taxa.tion for the year ahead of UB; clearly Bomba,Y 
could not be left to run its finances on a large deficit without any prospect 
of relief. Next year, 1928-29, the question of Bengal's contribution would 
come up and if such a reduction of the salt tax aa was passed in thill House 
a week ago were to be made, I think it is fairly cert.ain tha.t Bengal would 
have to be asked to pay her contribution a year hence. The other provinces 
alao. except that which is repreaented by my friend, Mr. Ga:va Prasad 
Singh, and othet'8, are equally interested; and if I may judge by the contr,ast 
between his smiling face and the somewhat doubtful expreAl!ion on the 
faces of othel'B, I do not think the HouAe will Bgain be misled by Mr. Ga,a 
PrMad Singh .  .  .  .  . 

JIr. Gap PrIa4 Imp (MuzaflBrpur cum Champaran: NOD-Muham-
madan): The Madras Members are  laughing &.t you. 

The BcIao1uabW III Butl Blackett: .  .  . into treating the provinces in 
this &Curvy way. I do IIt.rongly urge this House to take one last st,ep to put 
our finances in order, 80 that we may be for the future free of aoy liability 
to the provinces for assistance from the provincial contributions in normal 
times. It is e. state of affairs which he.s hampered the provinces, and haa 
hampered tbe Central Government in every w&.y, and this Assembly in 
.th", firat Session of its life will, I thiQ.k, have laid a very strong founda-
tion for future successful ftne.ncial action. if it endorses the Go'\lemment's 
recommendation to accept the amendment in the BUl proposed by the 
Council of State. Sir, I move. . 

Pan. KoWal _em (Cities of the United Provinces: Non-Muham· 
madan Urban): Sir, I beg to oppose the motion which he.s just been made 
with' such &. patbetic appeal by my Honourable friend the Finance Mem-
ber. In doing 80, Sir. II am conscious that I stand but a poor cbance of 
succeSII, but we on this side cannot allow this occasion to P811S without 
putting on record once again the utter hollowness of the constitution which 
makes it possible for auoh an occasion 8S the present to arise. 

Sir, wbat has happened is this. Thill House which is supposed to be, 
and to a certain extent is, the House of popular representativE's succeeded 
in carrying an amendment to the Finance Bill reducing the duty on an in-
dispenllable amcle of food, indispeneable alike to the rich and the poor. 
That Bill haBnow been conaidered ~ the Council of State, Rnd ~ august 
House has in ita wisdom restored the hightlr duty. (An. Honour4bl. e~ 

ber: .. Shame. ") It b8s been brought back to ua, to-day, and we are m· 
vitAd by our friend tht!, Finance Member to go back upon our prev.ious deci-
sion and 8av ditto to the Council of State. In fact, we Bre e.sked sub· 
missively to'register tbe decree that has been made by the Council of State. 
We me.intain. Sir, that it W88 wrong to impose this ta.x at all at ADY 
time. We say that it was wicked to continue to levy it for a. Jong succes-
. lion of yean. We say that it is orimina.1 now to insist on t,be bigher rate 
being .realiaed from a famished people )Vbose repl'e8eDtati,," in their help· 
,1 .... felt themselve. jU8tified in uie8 i ~ in t,he lower rate, a.lthough 
1ft ,.... a1tMe, and a At?oog ClUle, for the ,total aboUtion of the tax. But, 
'Sr, we .,.: the crippled representatives of a para.lYlIed people, Bnd we ha.ve 
to move' cautious}'\I if we areanxioua at least to mitigate the su!erlng that 
. we cannot elitiiely remo"e. We knewtbat the Government wu bent upon 
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its pound of Besh. Wt3 knew, Sir, that the argument that .. the bond doth 
give no jot of blood " would not avail for the simple reason that there are 
other instruments in ~ hands of the Government which can draw blood 
. as well as Besh. We therefore contented ourselves with pleading that half 
a, poUIj.d of  Besh may be accepted in full payment. That, Sir, was a 
counsel of despair. We abstained from voting down the whole tax, and 
we rejoiced when we t.;ucceeded in reducing it by half; but our rejoicing h$.8 
been short lived. To-day under the glorious constitution which has been 
conferred upon us as a free gift by the British Government, it has been 
made possible for the same Bill and the same provision to come back to 
us to be reconsidered by us and to be modified according to the wishes of 
.tho Council of State if we would be good boys. 

Now, Sir, this constitution has given us two Houses, one in which the 
·representatives of the people are in a. majority ~  their proportion is C&1'e-
fully defined by the Sta.tute itself. The other is a House for which the law 
givos Government the liberty to pack it 8S it pleases, of course by rules 
made under the Act. 
Mr. L. Graham (Secretary, Legislative Department): Will the Honour-

able Member give us the figures of the constitution of the Council? 

PancUt KoWal •• hru: I will, at once. Sir, I am reminded by my 
friend of what I was about to do, and over which I spent a very pleasant 
·few minutes in the morning. I set to myself a little exercise in arithmetio, 
.and 1 think the House will be interested in fol1owing my caloulation. Sir. 
the present const.itution of the great House of Elders is, Earring the Presi-
dent, 59 members in all, of whom 26 are nominated and 88 are elected, 
I hope I am right. Now, that ostensibly gives a majority to the elected 
Mrmbe1'8. but that only to the unsuspeoting. n requirtls a. lit,tle more 
-examination and scrutiny to arrive at the real truth. Now, Sir, of the 88 
ele~ e  Members, we have three Europeans from special European oonsti· 
tuencies, and of the remainder we have nine bedecked and bejewelled gentle-
mEln from G. C. I. E. to Khan Bahadur and Rai Bahadur. That leaves 
us a balance of 21 plain ordinary men as against 88 nominated officials, non-
-offioials, Europeans and titled gentlemen. Now, Sir, far be i6 from me 
to ~' thAt. nll thes!' titlf>(f ~ le e  are at the beck Rnd call of Government. 
• ThArs n·re honourable exceptions of course. But at the same time among 
thrs6 21 plain ordinary men, as T have described them, there may De some 
who, though they do not possess honours now, might be aspirants for lhosa 
honours. I therefore oancelthe one against the other, and therefore the 
proportion remains as 88 to 21. 
Baja Gbazanfar All Kh&D (North PunjAb: Mubnmmadnn): What about 

the division list? 

IIr. Jamnadaa II. Mehta (Bqmbay City: Non-Muhammadan Urban): 
That is much worse. 

Pandtt MoWal •• bm: This is how that House is pAcked. It is in the 
power of t,hnt House to undo whatever we might do in this House, and, 8S 
in the present, CR.se, to require us to eab humble pie and say ditto to what iii 
8~ d{'ridE'o. That is the beauty, Sir, of the oonstitution. I aSK if in plain 
lanlroflt:!8 it mellnR nnythin", but compulsion. Are we not now being com-
peliAn to nnon what we did on the p!'tlvious ocolUlion? Compulsion ~' e  
it is uMd for rni!ling money ill by common l'eople called extortion. T. there. 
fOTe mnintnin, Sir. thll.t. thiR iR II forfn of legalised extortion tn whIch the 
,leon)!. of thiA ool1ntry Are befng subjected in 8J)ite of their representationl!l. 
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It is quite clear from what I have stated on this particular point that the 
conlttitution only seeks to make U8 instruments of oppression imd extortion 
in the hands of the Government. It pretends to give us new opportumtiel 
for service. May I express in my own words, Sir, what that means? It 
mellJl8 new opportunities of showing to the Government that we C8D be 
willing to carry out its will and not the will of our constituent.. Then 
it promises u further advance in the Reforms if and when it is shown that 
eonfidence can be reposed in our sense of respon.ibility. Those again, Sir, 
are very fine words, but if I may be permitted to translate them into m.., 
own simple language, I would put it in this way,-that the sense of reBponsl-
bi1it. there means a Bense of abject servility to the Government. That is 
wlmt we are being taught, tbat is what is being cultivated in this House by 
the procedure which is prescribed in our constitution. Now, Sir, we have 
recent Iv had a pronouncement from the Secretary of atate of which only 
a telegraphic summary is at present available. But this is what His 
Lordship says about these reforms, BS to whether they havo succeeded 
ur not. He sal's: 

,. At the end of two years of .... idllOU. study i\ wu yet too early to pronnnnce 
e i i el~' either upon the aucqIa or faillU'e of the pl'M8n\ cout.itutiOll.·' 

We know that His Lordship is not a slave of dates, and therefore he te.kee 
his own time to assure himself 88 to wbether the8e reforms have been or 
I\l'e likel, to be a ~88 or 0. failure. But I put it to Honourable Memben 
in this Bouse if any of them, with aU the evidence that has been recordea, 
with their daily experience and particularly with the experience they have 
had since the commencement of thi8 Session, can ha.ve any doubt 8S to 
whether. these reform8 are a SUooeRS or a failure. But of one thing IDa 
Lordahip i8 quite certain and that is that they are not real, because we find 
in the same pronouncement another pa8sage which rune thus: 
"Given an India in which thOle who COIlllt manifellt good.will and give a promile 

"I fruit/ul co· operation, then! ia much that might gladly be offered and lovallv accepted 
which would afford " precion. promise for a comt[tution which might lali foi. Jong and 
might bring India ... lIy and perhaps permanently on equal term. .. an honoured 
member into tbat free community of the \Britiah Dominion. which men know '"' the 
Empire." • 

So that, afwr an be. been done, after an the fruitful oo-operatlon that Hi. 
Lordship demands has been given, what is it that we are promiled. Simply 
this: We ma.V perhaps get aomething which is rea], something which I, 

)r~ permanent. So that, on his own showing we have nothing approach. 
inl.l rea.lity at present. Then, Sir, thia ahould COttle "a an eye-opener to 
th"lIe Honourable Members who are looking forward to the early appoint-
~  of the Statutory Commission, as to what they Jllay expect from that 
ComI?isRion. But, while I am on this aubject, I would beg the indulgenGe 
of tblil House to permit me to r l~ another 88 ~ whioh is 0.180 charn.cteris-
tic. It is this. Lord ir ~ e  told: 

.. how h had frequently nked Indiall deputation a what. Would happen if the British 
l.ft ludi. to-morrow and b,e bad not dilCOVered ODe ,d.itor bowever eriticAI, howf'Ver 
aerimoftion. be mil{ht ~ to our method_, who hlld evflr told him that be contemplated 
lritb iadf.erenee the withdrllwal to-1TJOI"n)W from ~i  of the Vleeroy. thl' Engll.lh 
..,..... &ngJilh IOldierA and ~li  'Oivll 8enioe.' , 

I  , 

N('IW, , Sir, if tbefe can be a eMS of .ddillg intuit to injury, there can be 
no.l ""one ~ thaa this. ,We have been '~ 8 8 ul  u  a nation. Our 
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affairs have been managed by others, in spite of our~  will, for over a. century 
and a haU. We have been tied hand and feet together and subjected to 
a kind of spoon· feeding at the hands of those who mount guard upon us, and 
now our guards say: What will bappen if we leave you tied down as you 
aret 
The Jlonourable Sir BuUBlackIt.t: Sir, on II. point of order. I do not 

wish to interrupt the Honourable Member, but is not this getting rather 
far away from the question of the restoration of tlie salt duty to Rs. 1-4.01 

Pa.ndit lIotIlal Wehrli: Sir, I was pointing out the cruel irony of ~ 

Hi'.uutiun. Hcrtl we ure, not responsible for our present plight, being asked 
bv thoso who have reduced us to wha.t we are: What will you do if we go 
awav? What we are asking for is that the chains that tie us be broken 
, anj .oUf hands lind feet be left free and then you can please yourselves and 
go whenever you like. Now, Sir. as to the fruitful co-operation which the 

~ r ' r ' of State expects, we have only to see what has  happened in the 
l:! oo~ course of this Session. Not that things have not happened in 

the last Assembly. "But it is no use repeating the old story: 
I ilhuJl confine myself to a few i i ~  of this Session. We began by 
askmg for pennission to one ol the duly elected Members to attend this 
H;;use. He was prevented from appearing, teJting his oath of allegiance 
and showing that, he was uS honest 1\ citizen as any of us here. Why? 
Be('!tt1s(l he was detained under suspicion. Then..... 

Mr. E. Ahmed (Har-hahi DiviHion: Muhammudtln }{ural): Last ;venr 
~'  nil wl\lkeci out, What happeneci to the salt duty then? 

Pandlt Ilotil&l .emu: Then we ' lr ~ gagged wblJll we (!.ompiaiued t,Jlst 
lndum soldierl:l had been sent to China without any reference to this Rouse. 
We were Illlowed no say in that at all. I simply mention it to show how 
bv t:xl'!cutivtl nction this gag WHS put upon us. T e~ we passed a Resolu-
tion about the detcnus. We carried it, and after lUany promises and many 
~ o iu io  behveen the (Jovemment of India and tho Government of 
eu~8  what was the rosult? Finally, after holding out many hopes, it 
walt declared that there would be no release at all, liut only a change in the 
Dsturtl of imprisonment. Insteud of internment in a jail, it was to be 
intornmeIU in a village or internment in one's home or elsewhere, but 
Ilbsulut,eiy no inclination to allow these ruen an opportunity to cloar theUl-
selves if there was anything ngain8t them. Then, Sit', there wus our 
o ~ of censure on t,he Railway Board and on the Executive Council. They 
ha,s been treated in a contemptuous way. Next we beheld the manner in 
which t,he ·Currency Bill was piloted in this !louse. It Waf! no doubt a 
stiff fight which we u~ up, but there were forces at work which I need not 
·detail Rnd we lost. The crowning act of all is this return of the Finance 
Bill to us in order to compel us to go bllCk up,on our own decision. Now. 
Sir, mv friend-the Finance e ~r was pleased to interrupt me and ask 
WhAl it had to do with the reduction of the duty on salt. What I have 
to do with is not merelv tIie fact but the root clluse of it. I sav it is not 
the question to-dny before U8 as to what would be the proper duty on salt 
01' whether there should be any duty at all. I ask Honourable Members. to 
bear elearly in mind what the leal question that we have got to deterrrnne 
to.day is, and I specially appeal to thoso Honourable Members ~o ~  

be oglrinst the reduction-the one issue before the House to-day IS this. 
Are we to lubmit to the treatment which is being ftooorded to this House? 
Itl ia to the interest 'Of those ,,'ho voted for the reduction as weU 88 thQle 
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wh\l did not vote for the reduction· to uphold the honour of this Houle and 
lhc independence of this HOuse. I say that that is the issue. Those who 
were in the minority, those who may be in the majority to-day, it is not 
for either of them to consider what is the real and the true duty which 
oUJ.lht to be imposed upon salt but that the Houae of which they Ql'e 
Members having once decided-it may be againlt the opinion of certain 
Members-that a. certain duty is to be levied and no more, ought they 
not to combine to honour that decision of the Houae and refuse to be 
,dictated to by the other House? Sir, it will be Baid that that is the 
cOQiltitution. I have described the nature of thia cpnstitution. I do not 
sar tha.t technically it is not law. But what I have said and what I 
repeat again, Sir, is that there is such a thing as legaused extortion and 
lellalised illegality. This, we must remember. is a money Bill and it ia 
up to us. whatever the constitution mav be. to establish a convention that 
the other House, whatever its composition may be, whatever its weight may 
be in other matters, shall have no voice in a money Bill. That is our 
opportunity. That is the opportunity we ought to seize. 

Now, Sir, I am not aware what the grounds of Honourable Memben 
of the other House were for restoring the duty. I W8S not there. Bu. 
I, have been informed that one brilliant argument was that an Honourable 
Member who W88 a l~Ti knew that the wild beast of the forest did not 
require ~  SAlt. They cannot get it and yet they lived. Wby was it 
thAt, we were aaking for salt for our cattle? I think I ought to inform the 
Hr:nourable Member--perbaps he does not know-that there are no vl!ter-
inal"V hospitals in the jungles and the foresta, that the beasts of the forests 
knew where they can ha.ve the salt they want and they get it, as their 
movements are not restricted. But I should like to have asked the Honour. 
able Member if he had gone into statistics of the Stone Age or some .other 
prf:'·bistoric age. when tbt' primitive man used to live and eat his meal., 
8S to what those meRIs consi8ted of and what was the proportion of BaIt in 
them. lie mav well have argued from that that you do not want any .alt 
~ lu e in those days salt mines were not diACOvered And other proeelsel 
of makinR saJt were not known. Arguments like this, Sir. snow on what 
considerations this tax has he en restored to ita full amount, namely, it. 
hil!her rate. I submit that this Rouse will not take' into Bny serioul oon-
flidemtion the flat of tht' otlier Rouee, t,hBt those who vored for the reduction 
on ~ IR.l'!t oocRfllion will adhere to their opinirm tlnd tho lie who did not vott" 
'will. if for nothing 0111£, nt tA88t to mBintBin the dignity n.nd honour of 
t,hh" Rouse, not accede to the motion that hM been maae bv {he Ronrmr· 
Ilhlf' thp. FinRnt'e Mp.mh,'r. I do not propolle. Air. to JlO into Rny Ilrgutnfl!nt, 
on the merits beeRllAe they have been sufficientlv deAlt wit.h In the deba(. 
~i '  took pIMe when we'Mmf.'d the amendment. My friEV'ltl the Honour-
alll., the Flnnn<le Member h&8 only repeated whBt ~ IBid on the IBSt oooa-
si'lD with the except,ion that he FRve us I!InmewhAtneBl'er flg111'f.'A o l~ 
thnn he ~l' e on the ~  oo ~io  T tAke t,he wholf'! (If hiw f1.l'gltm'ent to come 
to thill. You hllve got tbpAe two ~e  Ohoo"f! one to htmg you!'8eTf 
witl1.--f"ithel' it ill t,he !\Att dutv 01' it i8 the pmVin(Ifa) Mntn1mtil'lns. Tha' 
A rf'nment, bas hf'en expOIIAa OVt'!1' And ovel' '.JfA.in on the ftM1' (It th"-HOl1"e. 
W'!! dr) mRint·Rin t,hnt it if!! po",,,ihte to do fl,Wo.v with thf! provineia,l Mntribu-
tions 81"1 well nA with the sAlt dutv. But T Am not ~oi  to t,Rk .. tht'l tinte 
(')f the !ronse flnvlonger ~ T wOllM tlfJPeltl onCA Rgain t,o Ronournh1e 
'MMnben not to be i le~ in cnnafdering tbi" question MId not to e ~ 
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what is the proper duty in golden scales and arrive at the exact duty to be 
t.,·jed. The point before the Houae is a very clear one. It is a COD8titu· 
• ti.onal point.. It is 0. .point which. they u ~ make a conven-
·tlon of. but If they contmue to SUbmit, well, there can be no hope 
-for them in the future. I may remind the House that this is not the first 
·()(',casion upon which this question ha.s arisen. In the year 1921S we carried 
an amendment reducing the salt duty to one rupee by a far larger majority 
,thn.n the one bv which we pQ.8sed this amendment. It met with the lame 
fate At the hands of the Council of State. The Council of State enha.noed 
the dutv, or rather restorei the higher duty. It came  back before us and 
-'8OJnC' gentlemen for reasons best known to themsolves voted differently to 
whllt thev had vote<l on the first occasion. I hope that Honourable Mem· 
el'~ win not nHow sllch an exhibition to taKe place again and I also trust 
thnt thoRe who have not voted or who were absent will join with those who 
did vote in fnvour of the reduction, to maintain and uphold the honour and 
dignitv of this House. Sir, I C?Ppose the motion. 

T111 B.evd. Dr. •. K. Macphail (Madras: European): Sir, I did not 
have an opportunit.y of speaking on this question when it came before, the 
HouEre origina11y and I should like to make one or two remarks this morn-
Ing in support, of t.he Honourable Sir Basil Blaokett's proposal. 'I am not 
-enamoured of the salt tax, I do not like any tax. (An Honourable Mem-
ber: .. Then vote with us.") But there is suoh a thing in the world as 
necel'tsit:v and one fnct whioh I have learnt is tha.t you cannot eat :our 
cnlw nnd hHvB it too. You cannot afford to indulge in a luxury and yet at 
the ~ e time have the money to pa:v for another luxury, and, ~  the 
Honourable Pandit hRs truly said, you have the option of two ropes (An 
Honourable Member: "To hang oneself with.") to hang oneself with, and 
which do you prefer? I prefer the rope which gives the provinoes the 
remission of their contributions. (An Ho our ~ Member: .. Is salt » 
luxut'y? ") I shall come to that presently. 'fhe provincial contributionll 
are, we have been told, if not B rope, a miHstom' round our necks. I re-
member in the ,VORr 1920 nt.tending R meeting of the Legislntive Council 
.of Madras whioh was attended bv nearly all the Memb8rs and whi('h I 
.tbink unanimously protested aga.Inst the Meston award. We ill Mndras 
are Rocused nowada.ys of having obtained too mueh but what we found 
-then was thflt we had been very unfairly treat,ed I\Dd that we had got far 
-too little T think my Honourable friend, Mr. Srinivasa Iyengar. was 
prest-nt on that occasion and voted against the contributions. If I am 
wrong he wi'll correct me .  .  . . 

• 
Mr. S. Srlntvas& Iyengar (Madras City: Non-Muhamma.dan Urban): 

'VhC'n was that? I do not remember that. I wus not 9. Member. I was 
Dot in the Council at all except in 1921 and-I do not think this matter 
come up. 
Th. Blvd. Dr. •• X. Macphail: This was in the un reform ed Cooncil 

da.vs. A meeting was held in the Bnnql1etting HaN and perha.ps tny Hon-
ourable friClld may remember it now. 
Mr. S. Srinivaaa Iyengar: If it was in the unrefonned. Council I W9.8 

k another Ashram. • 

'!'he ltevd. Dr. E. JI. Kacph&U: I do not think that any ,other Members 
in this House were Members of· the Legislative Council at that time and 
1 know that the Honourable MeMbers who represent Madras in this 
Rouse, or a. large number of them, do not ee~ t.() have taken that intereBt 



[28m MD. 1927. 

[Dr. E. M. Macphail.] 

in the I'eJIliasion of oontmullions duriDg past yean which lOme of -01. 1& 
Madras thought they 6bght to have tUeIl. It is possible. aa ,W&8 lug .. 
ge6tr-d in Madras, that there were reasons for that,-that in their i ~ 
aPPl'O'lal of the non-Brahmin Ministry they thought that it waa not. dem-
able that they should receive larger aums to expend, whether that Wal 
true or not. (An HurwuTaWe Member: .. We deny it. ") It may Dot have 
been true, but it wos reported in Madru at all events that the 8Upport 
",hieh was given to the remission of contributions was very half-her.rted 
inde6d. When I came to this House for the first time I came up with .. 
et'rtain amount of suspicion of the Honourable the Fina.nce Member. I 
thought he was a dragoD who prevented U8 from receiving back our con-
tribtlt.ioDS, from getting back our golden fleece. and 1 was glad whe.l I 
lwmlt that he hlid the interests of the provinoes at heart as well as the 
l ere~  of t,he Central Government. The Honourable Sir Basil Blllckett 
needs no certificate from me, but I shOUld lib to take this opportunity of 
s9,villg that from my ovon ('xpcritm('j' of hjtn 011 the Public Ac.count!! Com-
mittee, I W8';; tremendously impressed not merely by his grasp of priDC"iplea 
and mut,erv of details. but also h': the wov in which he hooest!" was 
anxious to me India in the very best po88ib'le way that ocourred to' him. 
With reglird to these provincial contributions there is not, the least doubt 
that the Ministries in the provinces have boon very much handicapped 
from the waot of iuods and we in MJ,dras have speoially been 80, 

Mr. II. It. Acharya (&uth Arcot cum Chingleput: Non·Muham-
madan Rural): How much will they get now? 

The :and. Dr .•• II. JIacphaIl: The,v will gP,t ahout RB. ~ crores 

Mr. II. It. Acharya: Not th£' Ministries. 

Mr. A. B1quwami Iyena&r (Tonjorc cum Trichinopoly: l(on-Muhllm· 
wodllu Rural): And pRy it over to the reserved services. 

'!'he :and. Dr .•. II. lIacphall: I am not going to allow myself to be 
mteJTUptt>d lin." more Th(';\' g(·t n. crore snd B hnlf Rnd I hope that all the 
Men:bers of this House wilJ recognise the magnanimity of the M:\draa 
Mewbcrs I do not i010W, I have not worked: it out in detail, but .a far aI 
I r;ef', 1 thillk that the Rlllount that Madra8 will have to plly as salt taz 
jf thiJil remil;sion is made. ill only about lUI. 50 lakbA, u i ~ that 
:\Iadrn8 cats all much salt a8 my Honourable ~e  Mr. 
Duraif!\\'umy Aiytlngar said. By the way I should like to tell my Honour-
nhlp fri(·nd Mr. DUTaitiwamy that India i~ not surrounded on all sides by 
H('1l lUi he said the other day in the coune of his 'peach. Thefe is one 
Hid!, which if! Htill occupied by land. 
Mr. O. Durallwamy .&lY&DC&r (Madral eeded distr,ictl and Chittoor: 

NOD-Muhammadan R1lI'AI): When I was in f1ehool I WlU' taught thbt • 
peninsulJi ill an island. 

ft. 2nd. Dr .•• K. Kacph&l1: We in Madras have been nnxi()usly 
lcokhg forward to putting fln (!nd to these contributions and it ch",ored 
me t"ery much when I found in the Budget that there WfUI provision made 
this year for the complete abolition of these oontributions. As I hRq 
.aid. I Rln not enamoured of the aalt tax ana 1 hoptl a time will come wheo 
it 018)' eventually be dispen,ed with. But. Honourable Members make a 
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great deal too much of the salt·tax. First of all, the burden of it is, after 
all, extremely amall, although I know that for a poor man e\'en a single 
anna is something. But my experience is that the poor man very often 
spends his anna in other ways. (An Ho o l r ~ Member: .. Why should 
not he?"). I do not blame him, I do not grudge his spending mane:, on 
luxuries. That I leave to the advocates of the I •. 44. ratio. I hope that 
in the future, the salt tax will be done away wath because, after all, it is 
a relic of tht: old days-it is a relic of the admiftistration which the BJ'itieh 
took over from the people who were ruling the country when they came , 
there. I should like to suggest to my friend, Mr. Acharya, who is a great 
reactionary, that he ought to support it in consequence of that fact. But 
apat't from that, it hllll boen said that no civilised country has a salt tax. 
It is only a century since it was given up in Grea.t Br.itain, and it ili still 
the monopoly of the Italian Government. There is a. salt tax in F!'ance, 
there is a salt tax in Genn an,\' , in fact almost the only countries in thl'l 
world in whioh a salt tax is not levied are Great Britain and the United 
States. I say I have no love for it and I hope it will ultimately disappear, 
but until we have got some other method of raising revenue which can 
take its place it must go on and in any case it is extremely bad policy to 
reduct' it to a very low figure so long as we have the expenses connected 
with the upkeep of the Salt Department. It will not be possible to my 
mind to do away with the salt tax until there comes really scientific revi-
sion of the whole system of taxatiion in India, and then perhaps we may 
have something done also about the permanent sett,lement in Bengal. It 
1S quit,e eas) for Ho~our )e Members who como from Bengal to vote to-
dolV for the reduction of the salt tax. They have been enjoying the re-
mission of their contribution for the last two or three years. Their wit.hers 
are unwrung; we in Madras have been feehing it most. We are the people 
who have been claiming that thC' first dutv of the Government is to settle 
this matter. Once this matter is settled 'it will be possible to deal wi.th 
the whole taxation system in an adequate and scientific manner, I have 
sometimes thought that Members on that side of the House remind me 
of 8 story which I remember being told by a. well known Scottish comedian 
who gave an acoount of a conversation between two men. One ma.l] said 
"I 8ll! in favour of a Lahour Government." The other man asked "Why?" 
He leplied "If you have a Labour Government you will have long holidays 
and very little work Ilnd very good pay." The other man said to him, 
"But you know that ill impossible". His friend replied "Yes, I know 
it is impossible but I am In fa.vour of it". (Laughter). I support Sir 
BRSil Blackett '8 proposal. 

I 
.JIr .• ~ S. Alley (Berar Representative): Sir, m.y object in rising on 

this occasion is to insist that this House in considering the motion before 
it at pre&'ent should be guided mainly by considera.tions of the prestige 
of this House in regarci to money Bills. Lbelieve that Honourable Mem· 
bers need not be told that it has been an established conventi6n as well as 
constitutional practioe in England that hloney Bills are not interfered witla 
by the other House. Under our constitution we have not been ·given that 
rigJit. It is up to us to see that an interference with the decision of this 
House in regard to money Bills by the other House is at least resented 
by the House in such B way thM it will make that sort of thing impossible 
herea.fter. It is ~  that spirit that we must deal with the motion before 
the :House., The indignation which the Houee of ~ 8 uead to feel 
in fonner times when money Bills were interfered with by the House of 

, A 

"Speech not corrected by the Honourable Member. 
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Lords is graphically deacmbed in Mr. Anson's Law and Customs of ~' 

Constitution. I shall read a passage so that Honourable Members may 
know the proper way to deal with a motion of this kind: 

" Tbue are civil w."s of r~e i  a  bill  : but there are precedente for a bill being 
rejected.  and torn in the HOl.lae: and in 1772 a bill waarejeeted. tbrowll. over the 
table by the SPMkv and kicked out of the HoUle by tbe members. The offence of 
thia particulal' hill was tllat it bld been retumed from the Lords with an amendment 
to a money clalll8." 

I do not want this House .to imitate this uncivil way but let us establish 
a civil way by turning this amendment gown in. the manner 8u e e~ by 
the Honourable the Leader of the Congress Party. I believe all the Mem-
bera of this House who are under instructions should vote this aown. 
-Mr. O. DuraiIw&ID1 AlJuaaU: If I rise to say what I feel, it is not. 

in ,the o~ that we will be able to contend againat this torrent but only 
with this view that we want the poor man's food and the self.reitpect of 
India under this magnificent ''raj of Delhi unwept unbonoured and unsung. 
Th.,refore it iethat 1 rise to say ... few words on this question as this olause 
has been turned down against thi. House by the ,other HOUle. If we 
""ant to reckon the friends of the poor in India in the other Bouse we 
may reckon them on one's nngera and there will be one finger more beea.use 
they are only 9 in numl::er, while we have got 10 fingers. Sir, this haa 
been miserably turned down by the other House. It is not that the 
Horiourable Members of that House do not value even the smallest amount. 
It is only a week prior to this that the other House passed 6 Resolution 
that travelling allowance of the Members in that House must be increased 
to such an extent that even during aays of travelling tht}y must gei 
RA. 20 8 day and they bargained eventually for Rs. 10 Q duy. 'rho Honour-
able Memcers of that House are made up of zamindara, jagirdan, 
mirsaMfU'S, title bolderR. Maharajus nnd Nnwabs. These peopliJ fought. 
for Rs. 10 a day for the p(.;riod of travelltnd yet they did not recognise 
the value of money in the ha.nds of the poorest man who has to pay 8· 
&Qnae per head for the sake of one item, namely, saJt. They are hon-
ourable men. I do not want to say anything about t.hem. If the 
Honourable Members of this House cried .. Shame" when the mea. 
from that Bouse was road in the solemn manner characteristio of Mr. 
Gupta, I reseoted it, not on the ground put by the ChBir. his to our 
own shame that we should cry •. Shame". This House should not receive 
with tolerance a m¥sllge like that nnd must maintain its stll-rcspe.ct. 
If we cannot do ihat, we must cry II Shame" on o\1l1'8elve8: Unfor. 
tunately in this country the destiny and the &elf-respect of the poor people 
is in ~ hands of those who will fiddle when the country Is l:urning. That 
is the kmd of people in whORe hand. our destiny is put. Wp, hf\.ve got Hon-
ourable Membe1"l on the offtmal BenChes who eat the aaJt of India and 
v6te 8~ i  the ' u~o  oUhe SAlt dot,!. We have ~o  others who ~e not 
~ e ~ o contact \\,th poor people ana yet 8tnnd up here and say, That 
J& no difficulty for the poor man ". We have got AngJo-Indinn JOUnlB. 
liIk and their army of correspondents nn1 reporters who will oall this 
0Dl1;\U election cry. Thefte are the wa,ys in whioh any plea. that la 
railed 'by this House is .knocked out a.nd yet. we stand here to pleAd the 
OIMIIIof .. poor man, w,hatever may ~ tlie oppOIition, the ridicule a.a.d' 
-,,....'---.-.,.L ... ~  ......... , .. "., .... , .... '., ........... -_'. 

. .8peech DOt, correet.d hy the Honourable Member. 
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the scoffing. It is our duty to do it and our chief mourner, the revered 
leader, h88 led the procession and we are bound to follow and we will not 
le.a.ve him alone. What is it that we have done, if we could only ta.ke a 
total reckoning of our work in this Session? Have we done anything for 
the Iloor man'! We abolished the export duty on tea. Why? Beca.use 
it it> 1111 Ilrticle of food in Great Brittain, and, saY8 the Statement of Objects 
and Ih:a!;uns, it is bud in principle to levy an export duty on tea. And 
wh)' j) As I a.gain sa.y, it is u. principal article of food for the ,Britisher. 
We havtl reduced the duty on motor cars. Why? Because the rich mell 
of this country huve tu buy motor curs imported from Great Britain and 
they clln do 80 more cheuply now. We have reduced the stamp duty on 
oheques and tills of exchange. Why? BecaU8e they 8.l'e used for trans-
aotionscarried on by the mercantile firms who are influential in this 
country. And on the other hand, Sir, what have we done for the poor 
man? We. ha.ve refused to reduce third olass' railway fares. We ha.ve 
refused to introduce the pice postcard, and we have refused over and over 
again to reduce the duty on salt and thus make nlore salt available to 
them. Have we done our duty in thil1 House, have we done our best for 
tho poor lUan whom we represent here? Sir" a day will come when the 
reforms will be so changed that no man who is paying more than Rs. 50 
a year in taxes will· be entitled to sit in this House; only those will be 
Members who are pa.ying less. This House will then be the poor man's 
House Bnd then will come the time when the views of the poor man will 
be HS warmly considered a8 they deserve to 1:e. Till then, Sir, the poor 
have no oi~ in this House. It is an idle fraud that we are playing on 
them by saying that we are legislating here for democracy. The Hon-
ourable Sir Basil Blackett is not ~re  of trying to serve out that demo-
cracy stuff over and over again. Year a.fter year he pleads. either we . 
must have this or do without that. We must have the salt tax or do 
without remission of provincia.l contributions. For my part, Sir, I am 
not afraid, even if we cannot have both by any mea.ns. And I will show 
you what, the net ",BSUlt really is. The remission of provincial contribu-
tions t.o Madras will amount to 1'47 cror3B. And wha.t is it tha.t you 
aerive from Madras by way of salt duty? The amount of solt on which 
duty is Rssessed is 1.87,000 roBunds, and at iRs. 1.-4-0 the amollnt of 
duty is Rs. 1,67,97.227. Even if out of this you remit the Ma.dras can-
tril:ution of Rs. 1,65,00,000, there is still with you. Sir. Rti. 2,97,227. 
Then wha\ doeB the e ~ i  amount to? If you colleot this ta.x in this 
lnlUlner nnd kindly rE'mit' it. ann still retain a portion of it, where is tho 
b('ndh to Madra!!? Sir. if Sir Rasi! RhlCkett. were to give thRt re i ~io  

out of 8 ~e i  that he collected for himself it would be something. I 
will not go into tha.t aspect of the question. but I do maintain that the 
flnnnce of the Cenbro.! Government must be based not on the calculations 
of the salt duty but on other tn.xes which it collects entirely a8 its own, 
and then it should give back to Madras what it has promisea and wha.t 
it is bound to ~i e bAok as early as possible. Tha.t, Sir. is my contention. 
You must reduce your military expenditure. Then you can raise money 
bl other wa.va. But go bnck to the standMd. which the lnchcape Com-
mittee hns flxed and vou will be able to spare 4 crores and odd. T e~ 
are many ot,her sources also, .hut I will not go into those details on ~  
~l e io  There n.re many other methods by whiph this o ~r e  J: 
bound to save money and relieve the provinces. But to say 8lmplytli81 t 
you will give them'R' portion of wbat they themaelv8a raise by S'!"aYtbe 
salt duty Is neither kind, nor fair nor just to the pmvinces. 11', 
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~  Dr •. Macphail rose ~ e again-I um told that it will probably be his·· 
last speaeh in this Asaat:nl.bly booaull8 Sir Walter Willson snid that he will 
not be. a' Member in September. }"'or theA; I 8m no doubt sorry. 
(LILughter.) (A.n Honourable Member: ,. You don't BOund like it. ") Sir, 
the Revd. Dr. Macphail said that we, the Madras MembeT8 of this Assem-
bly, have Dot been paying attention to this question of provincial contri. 
butions because ~ do not like the non-Brahmin Ministry. 

The Bevel. Dr. 1:. .. JlacphlU: May I rise to 8 point of personal 
explanation. What I said was that that W8S currently reported in Madras. 
Mr. O. ~  Aqaap.r: Sir, every stat,ement of the learned 

Professor has always to 1:e corrected. Sir, if it is reportt>Al In Madras, 
the question is, is it a correct report? Is it worthy of being repeat-ed here? 
How many MBdras Members in this Assembly are Madras Brahmms? la 
l\furtnz8 Sahib a Brahmin? Is Dr. Jilani 0. Brahtnin? Is Mr. R. K. 
Chetty 8 Brahmin? Was Mr. Reddy It. Brahmin? I fUn referring to 
Meml.en of the last ~ e l  Are these Members now all Brahmins" 
Or have they become Brahmins after coming toO Delhi? What is the point 
then of saying'that the Madras Members of this Assembly IU'e not in favour" 
of this reduction of provincial coutributions because there is a non· Brahmin 
Ministt-y there? Sir, I repudiate the suggestion. If the Revd. Dr. 
Ma.epha.il will go into the proceedings of the previouB Assembly he will 
find that both the Brahmin and the non-Brahmin Members voted for the 
reduction of the salt duty as well as the provinoial oontribMiona. Bir, 
from physiology I learn that 8 man changes ODoe in 7 years. But I never 
thought that the Rtntd. Dr. Macphail would entirely change his views. 
, Where is bill Sermon on the Mount now, where ill the preaching of his 
Sabbath? Now I om led to believe that the Sabbath is the oue day Bet 
apart in the week for doing good to the people, but that day being a holiday 
there is no scope for doing good. Sir, it has also been said by the Revd. 
Dr. Macphail that the salt (tuty is n.n inheritance from our ancient kinp. 
~ would request him to read hiBtory properly. In India there were many 
transit duties levied on goods going hom one province to another, includinl 
salt. Lord Clive obtained a monopoly of salt production and made u .. 
of it by selling it and making money 'IUI I), reserve fund for paying the 
Company's servants. And. Sir, it i8 only lntl!r that we find this e~ up 
3S a regular source of public revenue. And it is not a fa.et that ~re iou l  

a. salt duty wa.a imposed for the purpose of deriving public revenue. TheD 
again, Sir, he 8f1id that it WII8 only a cl'ntury ugo that snit duty was 
fLbolished in GreAt Britain-just at.· the time in fact when they i'btroduoed 
it in Indi.&., If that was done in EnglAnd tor tbe sake of civilization snd 
out of good principle, why did not their t>mis8aries in India adopt the 
same principle for India.? Now I would uk him to point ou~  he need 
not rORm over the ",hl')l('l worM-from the hiHtory of any country.' for 
instance, Englnnd. Scotlnnd or Ireland, any duty equivalent to this salt 
duty which Rtand8 on the principle of ta.xing 8. man's food. (8efJeroJ 
1l.o7U)uf'able MemberB: "TeR, 8Ugfl.t' Rnd beer. ") Is IJUga.r aa muoh .. 
n.&ee8sity as salt? Does Any mnn believe tha.t the very poOr 'can oommand 
r ~  8wectmelltf!! .nni! \('(' I'l'f>nm? t nm l' rill~  that augo.r "nd ice crellID 
~~u  be ,put tonvard as necesBAry article. of food. (Aft HonouTGhu 
l ~ '  •• Who put cream forward ?")Sir. I flU you. I uk the Ho our~ 

able e ril~er8 on the othf'r Aide, to tllh both the Aspect. elf the poverty of 
the people And tbe humiliation which· tlccompanics • 'taxation which alfeeta 



the aotual breaJdast of the poorest man in the cow:.try f' into ~l' io  

, Taking ~  these things into ooQsider&.tiOll, I ask the Honouratle th.. 
Finance ~ ei' to make up his mind to give .. up any idea of disfiguriDg 
his> Budget by &. salt t8%, to give up altogether this item a.nd source of bia. 
r6Venue and, Sir, the C&P843ity of Sir Basil Blackett is unbounded aa it ... 
procla.imed an aU hands, and I too acknowledge it. Let bim discover aome 
method by which he ca.n make up, ~ e good, what would be lost by th& 
redtietion of' the salt duty. For the sake of the o o~ of this HoUle, £01' 
tbe s8ke of the honour of a House in which he has more often to appear thao . 
in' a HOUle where he only occasionally goes, let him also ma.Qlta.iD the 
honOWl of this libuse along with us, beoause he is a part aDd P8l'l-e1 of 
tbis House and he is only a non-votable guest there (Laughter) for the pur-' 
pole of' e%plaining matters to 'them. I ask him to join hands with u .. 
a.nd maintain the dignity' of this House 1:y seeing that ten 8DJl&S is ~  

restored and sending this Bill back with that deolaration. with that; eeiab· 
liibment of the 8el ~re8 e~ and the honour of this Houae. 

Sir &eoll' Padd1IoD (Madras: Nominated Official): Sir, the learned 
Pandit ... (At$, Hcmourable Member: .. Poor man's representative?") 
(Honourable Member.: .. Order, order. ") I am not a frequent speaker, 
aDd I have no experienoe of being interrupted before I have even said a-
word. I think you might allow me to say a couple of words before you 
find you oan laugh 8t my speech. The HonoUll'able and leamed Pandit; 
who &.gain on the opposite side opposcdthis Bill stated that these pro-
oeedings in this House were not real and tha.t this House was acting under 
compulsion. I eRn assure him 8S one who knows the Presidency of Madras, 
who have been overpaying to the central revenues all these years, that to U6-
it is terribly real, and that our anxiety on this oCCQ8ion is very very serious. 
Either we ·arc to go ahead-for Madras is peculiarly proud of the way in 
which she has tried to work out this constitution-eithel' Madras must go-
aj?;ain into bankruptcy, or she and her Ministers will 1:e enabled to con-
tiDue the poUoy they bave been trying to put into effect for some years or 
building sufficient schools. of introducing compulsory education, new 
schemes of medicine and sanitation, new roads and better roads: 811 these· 
win be knocked on the head unless we carry this restorntion. It. is & 
very SeriOllS thing to us. I cnn assure :vou t Moreover, 8$ regaMs the House 
itl!elf, I am' afmid tha.t Bome people here may think Of Well. we have-
~ ~  in one wav. we mnst in fBOt stick to tha.t "-I think it was stated 
that we should l:e humiliBted if we voted the other way e.gain. If noW' 
we reali'te, 88 Bome I believe honestly did not realize before. that it is a 
real r.hoice between these oontrirutions being remitted and this reduction 
of the salf tILX, then I hope that no one in this House will o i~o  to-
votin" ACcording lUI he reallv thinks merely beoause he ~  ~ e rej:tlstered 
8 riiffflmnt vote A. week ~  tt is not weakness but It IS re ~ to· 
Mlmowlerlg('l that vou hA.vA mAdA R mistnke. and I 88k everyone here ~o
reallv wantR t.hs good of the reforms. the ~ of India. to vote that th18 
money shall be given hack to the provinces which is admitted by everyon.8 
.-to he' rlllP to thpm. T l~ money is due to the provinr.es .. and ~er ore If 
we fl.a B 'Rouse rel1uce the SRU tR.X now. we shall he pavmg WIth money. 
whlClh ill not our monev. We Silk that 1:efore vou Are llenero\lB, vou should 
hf'! just thA.t VOll Flhonld ";ve bACk the money that is renllv, hont'!Flt,ly .due 
to ;IFI in. the provinct'!s hefore vou hArgain to make these 1arJlEl re e~o 'o  
wllich CAn nome lBter ~ t hope the ",,"ole question A$ ~ b xP . 
~ e  witt' be reconsidered· lA.ter OD. There is one. other pOInt. w_ 

• 

.. 



[&II MAB. 1927. 

[SiJ' Gecqe ~  

jealld . at a' 1II1e start because· I Wall supposed to ipeak ~ belualf of t,be . 
labouret. I am not speaking OD behalf of the labourer, but I will nad to 
you whai the repreeenta"ive of the Madras depresaed olas888 said in the 
Legislative Council in Madraa last time this came up. (An Honourablt 
Member: .. Who is he 1") Mr. R. Srinivasan. who is now the leader of 
the depressed classes in Madras in the abltenC8. of my friend, Bao BahadUZ' 
!rt. C.Rajah.(An HonourabZe Member: •• Wae he f:to Government noxni-
Dated Member?") 'All members for the depreued classes undoubtedly 
are and must be given Doniina.ti6n (Hear, hear) aa ()therwi8e it ia iplpoaai-
ble for tham. to ha'fe any chanDe at an eleotion. (Applause.) (An H07JOur-
able Membn :',' Why itnPo8Bible ?") Because it is quite impouible th-' 
any should be eleeted ' in the present· state 01. feeling in. Madras. (M 
H~r le M em be,-: .. i ~ them special representation.") T e~ have 
notp a sufficient nwnhel'· Of voters aXQongst them. I Will now, with your 
permission, Sir, reacitbis passage: . 

. .. With regard to '~e ..tt tax, I may i.ytb..t Gnll am;,. per ~ per annUl is 
DOt eo much felt bf Otlr people. We are willing to pay any. t.u provided it, ia 
guaranteed that. • tau proportiOb of it will be given to our peo.,l. who cont.ribute it 
to. am.uor-*e t.hW coDdit.ioo ill the way. of eduOAticm, ADltat.l0D aad aequiring of 
lancl/' . 

(Jlr.:Chaman Ltdl: .. Who wrot.e that speech for him?") If you suggest 
that I wrote it' for him, I can tell you that that is abtolutely untrue. 
I -did bot. Now that is what they want. These. people fu Madra8-&lld 
I 8m sure Mr. Rajah, if he is herE?, will coilfum i ~ o ~ e of 
coining forward is to geteducatioo,' seholuswps, wella, sohooh, ~  row, 
pa.thways and }; urial grounds ~ thinga of that sort. which. now ~  oannot 
get,and which they will not be able to get if you t9.ke this aW&l from 
them. Sir, there are plaoes ~ Madras where men have to g9 a mile aDd 
& half to get water; there are places where ~  have to pay for gettWg 
water, ond if this renUssion of eontril::utioDS is given, we shall be able to 
do something substantial tp.is year to remove these thing.. I do beg the 
H'ouse that they will not take away i~ money-from Madras and from 
Bombay and from other placeB, that they will really give the Ministera 
a chance, where, they wre trying to work hord. (Mr. A. banga.wami 
e~ 'r  .. What .did you do wit.h the lLoney given previously?") I waa 
away J.a,at year, but 1 built wells and schools and,during that short time we 
did the very best we could. Sir, I support t.he motion of Sir Basil 
Blackett. 

Mr. X. E. Aclaar1a: Sir, r was described a ~  minutes' ago 88 B 
"TMctionBry". When, however, Sir, action aries are going wrong, one 
Will try and enjoy being a reactionary,-for what, after all, are the mean-
ings of these words. . I hope I have Jearnt enough frdm my own old school. 
~T 8 Honourable Sir Ballil .Blackett: "What is BJl " actionory" 1) Sir, 
~ i o r  and "reactione.ry" ~re after all rel i~ worda. and I am. 

o )~  tbe word "Bctionary". An "aclionsvy", I would ~ 'e8  is one 
who ·is. trying to act for various purpoles.WhAtev.er it is, Sir, after all there 
.,. ~ri  actions and Wl'Ong actions. and therefore cOM'8fipondingly wrong 
~8 Il}ld very right reactions also. I dd not belien that there 18 any 
ri~ ~ ~~ sun .who does . not often make Wrong actions. and is not 
fQrced .tomake a r1l1'ht reaction .. But .. refen'ingtoi my old oll~ daYi, 
I  " .. taught many things in myoId coUege day., partloularly the beautiful 
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things about Jesus, whom, by the ~  I regard M an Indian. The eulture 
of Jesus W8B Indian, and the religion of Christ WUQn echo 01 the bea.utiful 
Indian path of Bhakti. But that is by the way. I will come now to the 
point. . 

It hu been said that we must choose between two ropes, but it is not • 
,,!ery great. sin to say that possibly we may eBCOpe both ropes. That 
IS the way of prudence. MUtlh has been said about Madras, both by 
some non-offioials and officials who olaimed to speak on behalf of Madras 
and said that they were speaking on behalf of the people of Madras. We 
were very anxious to know how much of the provincial contributions will 
really go to next year's Madras Budget, into the hands of Ministers., for 
eduoation, sanitation, etC. 

Sir George PaddlloD..: Practically the whole lot was given last year. 

111'. M. It . .&charya: It is better for some people to know before they 
speak. They should not speak on things they do not know. 

Sir Cleorle Paddllon: I rise to a personal explanation, Sir. Does the 
Honourable Member think I said that I, did not know? I said practically 
the whole lot. 

1Ir. M. It. Acharya: That' is very much open to question. It is very 
much open to question whether all this that is going to be remitted will 
go to the Ministers. Again the oharge was made that we were not keen 
on provincial contributions. !o'or mytelf I wish that Madras should get 
as much benefit 88 possible, and indeed, if possible, more benefits than 
other provinces, but. not at the cost of other provinces. 
Again it was said that niter all it 90mes to a few annas only for the 

poor man, even if the salt tlU: is ~ u e  and that the poor man will spend· 
his money elsewhere. The poor man may spend his money elsewhere. 
therefore, shall we say: "Don't give him any annos?" We do not want 
him to spend any annaEi elsewhere, for that matter, but .. fthat should not 
prevent us from doing what we think is right. 1 was taught to regard 
that our duty WQS to. do what we think is right: '.'And because right is 
right. to follow ,right were wisdom in scorn of consequence." If it is 
right that thesEj,poor men should get their salt as cheaply. as possible, then 
it is right that they should get that benefit. The fear that they may in 
other respects misbehave bhould not in any wa.y retard us from doing the, 
right by them in this respect. Simi.larly, Sir, the official speaker from 
MadrHs Baia that without this provincial contribution being remitted Madras 
will be reduced to bankruptcy. That would be a very serious vicissitude 
indeed for Madra.8', but Mndras has passed through many. vicissitudes. 
Long before non-()fficial Europeans ('.(l,me to Madras. that province had 
suffered and survived many vicissitudes. We are .not going to be over. 
terrified by. threats of. bankruptcy if this contribution is not at dnee re~ 

~i e  There was alii!! a. quotRtion from a good man from Madras who 
was once nominat,edto the ~ r  Council. 'I do not believe that it is 
proper on an occasion like this to Dl,1I.keany reflections on :Ide' .nomination. 
If any member of the depressed clasMs aoes .not ~e  elected to the Council 
in Madras the fault lies .at. the door. of the. oone£itution whioh the e i~ 
Britis'h e~ le have given to us. I have not . made, the o oi i~ o r' 
other.wicked rlil 8 o 8 r~  n{\r ~ e w.e l~ ~  o ~ e ~ ~ 
way of anyboay's election to the )!adras CouncU. I do' not thmk it 
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l'iIh" for ui ~ e to· take ua 1d tu1t'that DO. member of the depressed' claue. 
hiir been eleoted. to theMadraa COUDCU. All that ~e  U8 away from the.. 
~ ileue.'l'he real issue i, Dot the fmcy picture of provincial paradise-
that has been painted for us, but the problelm. of the wrong tha.t this. 
Boaee will be doing to itself if it ,,-ent back on the vote gi'Y8n the other day. 
I 'wU lOrry, Sir, to_hear the view exprened that some who voted for a. 
reduction the other da.y did 80 without a full knowledge of what they were 
doing md without seeing and weighing the con&equenoes. It is very un-
charitable for any omcial gentlemen to say that those who voted agam.'-
him had Dol fnJl knowledge aDd were not probably doing the right thing. 
,It. may be said on the other hmd with equal or pater truth that many 
of th08e wbo voted with the Government on that and on many other 
occasions had dODe 80 with fal" less knowledge of the realities BDd far leas 
I8D8e of their resp0D8ibilitiS! Jihan perhaps most of those "ho voted against 
the Government <Ill the ,alt queation. Sir, therefore I maintain that I 
am not behind anybody in wiahing Madras should have as much progreu. 
in the matter of sanitation, education and other thi. Be it can. I do 
maintain that every effort should be made to give to the people of Madl'B8, 
and indeed to the people of every province. as much money as is Posflihle· 
to lead them to go onward steadily on the path of progress. But the whole 
quea1rioo i, ,sim'p1y tbis: whether the Fin&DCe Member can &d eDOU«h 
mpney to ~i  the contributions and 8t the um8 time to reduce the salt 
~  That question mUlt be carefully aorutini.ed, having bofore us the-
w!aole Budget 80 to speak; and I maintain. Sir. that it should be pouible 
to. have the ri ~8  economy practicable in every branch of the adminir.trR-
tion in order to re li~ a much larger 8urplus than i. now budgeted for. I 
believe, Sir, in a budget the revenue is always put. to be on the sRfe side. 
a.t the minimum and the expenditure i8 always shown at a certain maximum 
rate, and therefore there i8 a tIDlall surplua. The 8urplus. to be on the 
safe side, is put lower tban what it is Rure to be when realised; and in this 
way we have u~ e  for a surplu8 of 5 crores. It mU8t be Postible to 
realise more money hom other departments. and wlien they are driven to 
the nee688ity of it .. the Exeoutive must make it possible to find out some 
three CfOres more of s)U'PJus Bnd thev wilJ be able to do it. On the other 
hcd, if we now ¢ve them the full amount of monev on tlie salt-tax ~ 
they want. they will be easilv led to he lavish and they will not prRCt.iae 
that. strict economy ,,-hieh would enn.hle us to hove' a Jnrll'er sUJTIluA. 
Therefore T strongly feel that, tokinll the whole Budget together. it mUllt 
be possible to find a large enough surDluR to 1't'mit Bt laMt one hl'lf nf thll' 
sa.lt-tax, which is really what is proposed. And on one more point Twill 
lust BBV a wori1' before r sit down. It is verv e8AentiBl that we AhouM in 
this r~ lli io  ~e Bet up precedf'lntA and eonvllnt.ions of MnfltttutionA.l 
p1'OA'reSI! 01 the ril!'ht kinrt. Rnd 1 do I'Itrongly feel t,hBt it is not ven TIroneI' 
on,tbe part of the Council of State to MIme Bnd intartp"" in flnllDC'!iAl ""lItt"," 
relatiDQ' .to tUAtion in a. Wfl.V 1ro as to uPset thp i ~i8io  of thi" "ffol111f'1_ 
It.is far more neeeA81ln for futul't'l ~ 'll' io ll of IndiA t,hAt thtl POWet' to 
unpoee. taxes should be more anti more ll ~ in thill 'Roulle ~ TInt. in 

~ 'HMl$e tbBD. ~o dill' ~ l from whl<>l1 mlln rnA., elm",. WAW. 'rh,.,""'-
, fore. Sir. when thjll III the m01"e imPortBnt. quMtfon tbf'l nllt1AHnn' 

~~ ' .• ' o! fllltab1iabinlZ' B rlllht nret'oo4nt Anif 1'iat1t MIIst.ft,uilfnftAl ri~
.... ~ . ~ l or qU¥tipaM a few ~ . lB1ch,.iO AM 0'1f'1 111"OvinM W'TT', 
...,. ~ o ~  Not I ,tb.t ,t do. ~ ~  ~ 1;.1r\. by, 8I\ymOft.!!'" 



Not that I do not. want provincial QOntributious ~i e  to 14a.draa by 
.any ~e 8  I am not the Finance Member; but if 8IlY one. of us were 
the Finance Member we should oertainly lay up ~ou  money to. remit 
the provincial contributions a.Ild at the same time to reduce the salt.tax. 
As I say, you do not give us the chance to do it. We could do it but 
we have not the ~ or u i  of doing it; and I will therefore appeal ~ the 
Ho ou~ le the Fmance Member to make it possible for him to leave his 
~~ ill ol~e  !etters on the annals of this' kind, by remitting the pr0-
vincial contributIOns and also by reducing the salt tax. And this. Sir 
is the thing which weighs with me-that the salt tax reduction goes ~ 
every man in the country, while the remission of provincial contributions, 
even the opening of schools a.nd the laying .of good roads  and all those 
·thinJlS, do not benefit every man. On that principle we ought to utilise the 
surplus for that purpose which will bring benefit to every man in the country, 
a.nd not only to certain classes of people. On that principle the reduction 

, o~ the salt tax appeals to me very much more forcibly than even the remis-
sIon of provincial contributions, then enabling the Ministers to get a few 
more lakhs for the opening of a few schools or the digging of B few more 
wells. The l r~e  good of the larQ'est number WRS the maxim I was 
taught in the old days; Bnd I hope Hono\lrablfl Melmber'S' win not or~e  

the old maxim when they come to these legislative bodies. On that score 
I hope. both on the merits and on the question of prineiple. they willre-
affirm the decision they gave the other day. Let it not be said that they 
were prootica.lly misled to do the l' ~ thing by the very plaUilible argu-
ments adduced hv the official Benches' Q.nd unfortuna.teiy bv certain non-
officials who probably find it the best i ~ to support 'the-official view. 
With theBe few words, Sir, I 8 ro ~  oppOse the mot,ion brought forwa.rd 
by the Honourable the FinRnce Member and e~ of every Member. ev?ry 
non-official Member. to'see that out of this surplus this' yea.r somet.hlDg 
goes to everv man who lives in tbiR Muntrv 80 that he may say that this 
i8 the fiNt i i ~ the nE'!W Amlemblv has. done, somet.hing from whir.h be 
derives' lome little benefit. In the name therefore of ·the millions em wh0ge 
behalf I gpeak-and I claim t,o have more Rut,horitv to speak for them that!. 
mv HODOur8ble friend the Revd. Dr. Macpha.il-in the nsme of ~ e 
'millions I appeal to my fellow·members he1'e to join in opposing the motIon 
b'l'Ought forwat-d by the HonoUl'able the Finance Member. 

-nan B&hadur Jriln Abdul MIl (Punjab: Nominated Official): Sir, 
I do not lmow if it redounds to the credit of this House to belittle what 
haR been done elsewhere; nor do I know if Bny Members of this House 
are J'e1\1Jy serious in the desire to throw mud at others; but T do believe 
that 0.11 of us here are an%ious to appreciate at its full worth the view 
of t.he man in the village. The view of the man in the vil'lage, as I know 
it in the Punjab, is simply this.. that we can afford to buy salt at ~ 
rate at whioh we are buying it now but if possible our ab;anl1, which is 
technically known as the occupier'S. ra.te. might be a littl? l~  e ~l e 
that was nised to meet the. extortIOn known as the provl'Dcui.1 contribu-
tions. You have heRrd from the re re~e i e8 of all the. other pro-
vinoes about these provincial ~ ri i io  I haVe never said anything; 
'but the whole surplus belongs to thePunjabani'l not to 8 l o ~ elee, 'tid we shou'ld have had it. So aU. we beg of this House is tha.t Inttte, 
PubjlSh We 'ha.'Ve a, very large .'BClbtllD;'e of' prOgrelsive develo:p!tnent, ~ tiIW .. ----...... --.. ~  .• ' .. -; .... -.... ~ -_ .. ,.... ... ' 

·Speech not corrected by the Honourable Kember. 
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[Mian ,AMul Aziz.] ,  ' 
dne' hand, 'abd another ,;ell ou~  out plan for development in other 
directions and the Honourable the "Minister for Agriculture has already to a 
Ct:)rtain extent given out, the details of that. The whole of that scheme 
will ,be absolutely ruined if the provincial contribution is not aboliahed 
altogether. That i8 one point. 
The second point is this. I aa8ur8 this ShuBe of this faot-I do not 

want to say that anybody in this House is not entitled to take a contl'ary 
view-that in sixteen winters spent contiuuous'iy in the field in more 
than 4,000 villages, where all sorts of 8ubjeots were discussed. that not 
once did any villager, rich or poor, ever speak to me about the price 
of salt. People certainly objected to the price of cloth, to the i~ 
prices of grain and gram; they certainly objected to the increase in rail· 
way fares; but I assure you that not even once was the subject of lilt. 
ment.ioned as being high in prioe .  .  ,  . 
JIr. lamD ..... K. "ht&: Because you are an official. ' 
JDaaD Babadar JaaD Abdul .ua.: Sir, they have taken a leaf out of 

Mr. Jamnadas' book and even in villages we hear unpleasant things. 

The only other argument advanced waa that l:ecauee the Council 
of State haa interfered therefore we should oerta.inly say "No". MOl. 
respect.fully I beg to say that merely to &pite the Council of State we 
Ihould not out off our own nose. That is 'a kind of playfulueas to wlUob 
I hope every Member here object.. With these words I support the 
;motion. 
Baja Clbul"tv .&1llDwl: Sir, fortunately, I am one of those people 

who were not present on the last oooaaiOl1, and so am not committed to 
either Re. 1-4·0 or 10 annas. I listened with great attention to the 
speech of the Honourable the Finance e ~r and with &till greater 
attention to the apeeoh of the Honourable Pandit Motilal Nehru, who. 
rightly commands the higLest respect of every l4ember of this BOUie. 
I look at this question merely from this point of view: il it posaible for 
the Honourable the ,It'inanee Member to remit the provincial oonWibut.iOll8 
.. well 88 to get the lalt duty reduoed to ten 8nnaa? (Orie. of 
"Certain1y. ") and I think the atrongeat argument which the oppoaitioa 
could have used was to prove and establish definitely, by facts and figure8', 
how it was possible for the Finance Member to remit provinoial contri-
butions even at the reduced rate of tenannas dbty on salt. I am very 
80rry to find that 10 fBI' not a single practical argument haa t,llen from 
the lips of any Member of the opposition to estabU.,b or prove tbat it is. 
really possible for the Finance Member to do both. I heard BOme senti· 
mentnl appeals made to the Finance Membe!!:. that hiB name will be written 
in,l gdlden letters if he could do that. But that alone is not quite suffioient 
unless thie thing is prove({ by real facts Bnd figures. Obviously it ia 
very difficult to believe that it is possible for the Finance Member to 
have both these things done at the same time. If that i8 80, Sir, jf the 
Honourable the Finance Member hu ,got some hidden surpluB in the 
Budget. I do not know whether he has got it or oot, becauae I am not a 
fuumoial experli-Mr. Jamnadas Mehta knows it better-l:ut if he hal ~o  
that, I . would strongly appeal to him that after we pq8 Rs, 1-4-0, which 
tun lure we will do to-day. he should .till find his way to reduoe tbe s.UI 
'c1. to .. annas, because, after aU. he knOWI that' the general feellD, 
of tlJi. Bouse il that the salt duty Ibould be reduoed to ten annal. 



It is re.ally very unpleBSant o~ any·noD;-ofIiCial Member to vote against 
the reductIon of any sort of taxatIon; and 1£ I propose now to vote against 
this reduction, it is because I feel that I shall be, voting. by doing ~  

for the reduction of another taxation. As was remarked by my Honour-
able friend. Khan Bahadur Mian Abdul Aziz, with whom I generally do 
~o  agree, the water rate was inoreased in the Punjab and this hardship 
18 very much felt by all the zamindars in the Province. I want the 
increBse .in the wate;r rate ~ be i~ e i el  abolished, and I trust tha" 
.the Punjab Government Will find Its way to reduce this tax when' they 
get the ""mission, beclluse last yea.r when they got about 28 la.khs on 
QOcount of remission of provincial contributions, they reduced the water 
rates by 9 lakhs and also the registration fees by 7 lakhs. I know only 
about the 16 lo.khs which they spent last ye8l', and 1 do not know how 
they. spent ~ other 12 lakhs. This time, I submit my friend9 from the 
u ~ are gomg to vote for Re. 1-4-0 on the definite understanding the.t 
all thIS money which will go to the Punjab Government will either be 
spent for a n3duction in taxation in water rates, or other such taxes levied 
on the poor zamindars, or on some constructive programme. I know 
during the IRst budget discussion in the Punjab Council they had about 
6 or 7 proposals before them. A cut was proposed by some of the Members 
there for want of compulsory primary education. I would certainly be 
very glad if this money could be spent on compulsory primary education 
which everybody would welcome in the province. 

Now. with regard to the arguments advanced by the Honourable-
Pandit MotHal Nehru, he mentioned only two things; one WBS about the 
griel'ances. I entirely agree, Sir, with all that he said, but I am douUfw 
whether this WBS the proper occasion to raise this question that we should, 
throw out the Re. 1-4-0 rate on account of certain grievances. The-
second thing which Panditji said WBS with regard to the Counoil of State. 
I am in entire agreement with him, that whatever comes from the Council 
of State shou'ld be looked upon with suspicion, and I certainly do not 
trust what the Council of State Members do on many occasions. During' 
the last five years at. least, I know, that it WBS only twice that I felt 
ob'Jiged to them-one was in 1926 when they restored the salt duty from 
0-10-0 to Re. 1-4-0, and again this year in 1927 they have done the BRme 
thing and given us an opportunity of eei ~ that the provincial contri-
butions are remitted. (An lionourflble Member: "They are true to their 
snIt. ") Anyhow, of aU the ar/rUments advanoed on this side of. the 
House. there is only one argument, which requiTeR serious consideration, 
and it ilf this. On monev mattel'R it seems to me. Sir, that we should 
establish 0 convention that the interference of the Council of State will 
not be tolerated. I entire'ly aw-ee with that u ~e io  and if I oould, 
vote for this principle at 8. smaller saorifice. 1 should certainly vOt.e for 
it. but I think that the sacrifice which we are now required to make on 
this partionlar ocoasion is too much. Therefore.! would request all 
those Members, specially my friends from Punjllb, who want t,o see the 
water fate reduced. who want to see an expansion in oomrmlsory primary 
eduMtion, who want to give medical relief to. tho poor villagers, to o~ 
for R.s. 1-4-0. and. 6S the ~o our le the i '~ e Member stated, th!S 
wou'ld be the last ooc8ollion when we would be oo ~ e  with thIS 
dilemma. I have got a complaint against the Finance Member. that 
during the' last three years a sort of u~ ue ~ e h80ll al.ways ~e  
taken of these provincial contributions. Whenever the questIon. of be 
reduotion of the Balt duty eame up; or fteu.ver lIlyqueBtfon for the 
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~uo~ of any other tax oame up, the bogey of provincial oo ri u~ 
tioDs ~ trotted bu'tl, and this is the chief re o~ why I am going to o~ 
for Ra. 1·4-0. e u~ I think that· by our votmg far Re. 1-4-0 on tbia 
~ i  we shall for ever get rid of the. argutnent of the Finance Member 
about ·the provincial eontributions. Sir, I will conolude by quoting a 
amaH passage from the speech of the Honourable the Revenue Member 
.of . the Punjab Govemment made when disoussing this water-raie increase. 
and the use of surplus money: 

., I expect.ed the Member, to .. y: • You have only 50 .takhl or a erore of IUrp}UI, 
our needa are mach greater. We want you to puah .,ricultural adYlacement, we want 
;you to pMb educational advancement, we want .you further to strengthen the excite Ita' of the pI'Ovince 80 .. to detect illicit diltiUation and to improve the moral. of 
the .J*IPle, ft waDt yoa to brina lDedical relief to the door of the poor, .e want you 
to fAke lltepa to save the lin. of Jakha of poor infanta who die becawe they are not 
~  looked after." 

H this amount. wilJ be apent by the Punjab Government in this spirit and 
00 such methoda, loertaitdy vote for it. 

JIaIIl.t Kulaammad Yalmb (Rohilkund ·and Kumaon Diviaion8' Muham-
madan Rural): Sir, like my friend Raja Ghazaufar Ali Khan, I am aJqo one 
-of those fortunate 01' unfortunate Members of the HOUle who were absent 
when this question WB8 taken up on the former ocoasion and therefore, 
in order to avoid being misunrlt!ttood. I \\"118 anxious t(l ~  an opr"rtllnity 
to lay a few words on the question. Sir. I am very glad that the 8Iteemed 
leader of the Swaraj Party this morning recognised the representative 
character of this House, which one of his ardent followers, my friend the 
Honourable Mr. Rangs lyer, denied us thA other day. But, Sir, I really 
regret very much that a highly-cultul't!d gentleman like the Hooourable 
the Leader of the Swamj Party should impute motives and attack the 
sincerity of the other House who were not prescnt here to defend 
tbemte}ves.Certainly, Sit·, it is not right, and J do not agree with my 
friend Raja Gba.nzanfar Ali Kha.n a.lso when he says that every Ineaflure 
that comes ttom the Upper House should be looked upon by us with 
'8tHpicion. Certamly. Sil', in the Upper House there Bre some gentlemen 
who may be caBed the fathers of the OODstitutionaJ agitation in India. 

_. G. Dar ....... , A1yupr: May I know what is meant by the Upper 
Bouse? 

JIaul.t M1abammad Yabb: Well, proba.bJy you now what I mean: t 
mean the Council of State. 

III. O. DUlAlwAIDJ 11mpr: That is the other HOUle. 

xau.t .gh,mmad Yakub: There are certain gentlemen, Sir. in that 
~ 8 who started the work l'~e i  oonatitutionaJ refonne for Indi,. 
be1ore-the time when many of the Honourable Membel'l in this BOUie were 
borDo Tbey were the gentlemen w.ho started making the road toward. 
Swaraj when it was all uneven md atony, and now it it BOt right for WJ 
~ have. ~o  a olear road to run to oon<lemn t.boae wbohan t.oili· 
t .tbew.alfor 118. 

~ ~ '  ..... LID: N&me thetn. . 

3Ir. G. ·DuNtI • .., ." ... r: Bwmally.P.< . "  . 



'Kaal'fl •• bammAd Y&ll:ab: It may he -.e, o ~ o '. ihree .• ',four, 
that is not the question. In my ease, Sir, leaders W6l'e not so numerous 
in those days. And whatever may hE: the case, certainly' it is not right 
that we should oondemn a portion of our own oommunity, a portion of our 
own people and say we look upon what they say with suspicion. How can we 
say we are capable of governing our own affairs, -'rwe are fit for Swara.j in 
the country? If we ouraelve8 say that certa.in members of our own com-
munity work against their own conscienoe, this is certainly not rlght. 

Now, Sir, coming to the question of the salt duty, I entirely agree that 
on principle salt is a oommodity which should not be ta.xed. But at pre-
sent  the question is not whether it ought to be taxed or not. We are 
not taxing salt for the first time, Sir, There has been a duty on salt for 
many ye&l'8. The only question is whether the duty which was put on salt 
fiome year'll ago should be retained or 'not. On this question, Sir, I may 
tell you very fra.nkly that I find myself between two evils, the evil of the 
salt tax and the evil of the provi,ncial contributions, and I have got to 
choose the lesser evil. Now, Sir, let us examine which of the two is the 
lesser evil, I do not say that I question those Honourable Members of 
the House who sa.y tha.t the Finance Member can find other mea.ns to reduce 
the provincial contributions, but, Sir, placed as we are in the present 
-circumstanoes, we have not got the power to coerce the Finance Member 
to-da:v according to our wishes and therefore, unless we get more power 
and more control of the purse, we have got to put up with the circum-
stanoes in which we are placed. Now, the fact remains that the Honour-
able the Finance Member has clearly said to-day, and even· on the first 
day when this question came up for debate, that he will not be able to 
reduce or abolish the provinoial contributions if the salt duty is reduced 
to 10 &D.DH, That fact rema.ins as it is. We have therefore to choose 
between the old duty on salt and the reduction of fin,ancia! oontributions." 
Let us S8e which of them is more to the benefit of the people of this 
country. I cannot claim to know the conditions about the other provinces, 
but what are the conditions in my own province? In the i l ~e  we have 
not ,;rot sufficient well. to give even pure water, which is more neceaaar:y 
than even Bait for the poor villager. During the rainy season malaria is 
iutolerable in these .ill&«e8 and hundreds and thousands of poor people 
die becaus8 they cannot get even pure water to drink. Then, Sir. there 
is the horrible rate of infant mortality , We know that the ra.te of inf&nt 
,morteJity in India is appalling atkd we have got no institutions for baby 
welfa.re iq the oountry. We know, Bir, that there are no institutions to 
produce a. sufficient number of midwives for the poor ladies of this country 
and hundreds and thousands of poor ladies in the i ~ die for want of 
having good midwives and sufficient aid. Now, leaving aside compulsory 
primary eduoation. good roads and good bridges, the very fact that you 
llannot gflt pure drinlring water, that you cannot improve the condition of 
your fa.milies, that you cannot do anything for the welfare of the infants 
and for the decrease of infant mortality is sufficient to establish that the 
reduction of provincial contributions is more e e8 ~r  than the reductioo 
-of the salt duty. 

• 
1Ir. o. S. BaDia Iyer (Rohilkund and Kumaon Divisions: N>n \fllhllJD.-

madan Rural): Where is the guarantee that the provincial oontributiODS 
'that are .remitted will go to the relief of the poor? 

in lour ~ •• mbll': wm tt be given'to the'Ministeri? 
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JIaalvtJhbammed Yabb: That is the point which I made plaia. in the 
BoWie on the last ocoaaion and I want to make it clear on this occasion. 
I urge upon tbe Honourable the Finance Member with all the strength that 
I oan command that he wou1d urge upon the Provincial Governments that 
the bulk of the reductions of the provincial oontributions will go for the 
improvement of io ~uil i  departments in the provinces and it is ~  
this very clear understandiDg, Sir, that we want to substitute (Mf'. Chamcn 
LaU: II Where is the understanding?") the tax by the reduction of pro. 
vincial contril:utions. 

AD JIoDoarabil Jlemblr: Doee the Finanoe Member give aD1 
guarantee? 

~ .UabDUIA » .. (Orissa Division: Non-Muhammadan): Ask the 
Honourable Memher to earmark this money for the relief of the POOl" • 

.IIr. Pre"'.': Does the Honourable Member wiab to give way? 
KauJ9t Mvhammt4 Yalmb: I will not give way to any Honourabw 

gentleman who wants to interrupt me . 

.,. M. Ke&De (United Provinces: Nominated Offioial): If the Hon-
ourable Member will give way for a moment I can answer that point. 

JIr. PreII4eat: The Honourable Member is DOt prepared to give w.y 
to any Member. 

Jlaulri Mubammtd Ylkub: From the way in which the Ministers, a* 
Jeast in my proviD.oe, have told me to try aDd get a reduotion of provincial 
contributions and the anxiety they have shown in the matter of these oon-

.. tributiona. I feel very ~e  that the Kinisten of my province will try 
their best to spend the bulk of the moaey which will be saved by the 
l'tItIliaaion of the contributions upon the nation-building depwtments. 

l~ MoUlaI.elInJ: They have absolutely no power. 

"ulft Muhammad Yalmb: They have power-to spend the money which 
j. a)}ott .. d to their department in ADy way they like more than we in this 
House have got. In fact. the provinoial Councils have  got more power 
to do good to the people of the country than we have in the Legialative 
ARBemblJ, because we have got no transferred subject. and e~rl  all the 
nation·building departments belong to the transferred subject.. Wo would 
be helping the transferred department. if we were to see that provinoial 
contributions are abolished or reduoed. We would be enabling the Ministers 
in the provinces to do what they like. In fact, the Ministers 80.y, "You 
condemn U8. You condemn diarehy, but you do not give UI .ufBeient 
money to ca.rry out our BchemeR." Tbey •• Y, "We W8Ilt to introduce 80 
many Bchemes for ~ welfare of the people>, for the villagers a.nd for the 
poor people, but we have not got the money to carry out those sohemes, 
and unless the provincial cont.ributionp are l\boHsbed we do not know whe-
ther we shall be able to carry out tho8e Bchemes." So it is necessary ~  
we should at leaet give a trial to our Ministers, to Odl'repre&enta.tifts m 
.. prOvinces, to whom  we are very anxious to give provincial u~  
The 8m step toWIU'dB the refann. we want is the grMlt of provlDClal 
M\tODomy, aDd unJeu we can prove tPat. the MiDitktB e r ~oe  
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have succeeded, bow can we .claim provincial autonomy for the country? 
We cannot say that our Ministers have been a success unless we give them 
sufficient money to introduce and carry out schemes for the benefit of the 
people. So, the only question is: which will be more beneficial to the 
country, a. reduction of the salt duty to ten annas a maund or the develop-
ment of the nation-building dep8rlments? It is quite clear that the saving 
on BCcount of a reduction in the salt duty will be so insignifioant. that it 
will not in any way improve the financial condition of the poor ille e~o  

the country for whom we are pleading. On the other hand, if the pro-
vincial contributions are abolished and if the money is spent on nation-
building departments, for instance, good wells, hospitals or what are ca.lled 
travelling dispensa.ries,-we have got centres for the upkeep of babies, and 
such other nation-building departments-I think that the poor villager 
would like that much more than a reduction of the salt duty. I thiDt 
my Honourable friend-I will not call him a friend, he is my elder, he is 
my father's friend, and I look upon him as my elder-Pandit Motilal Nehru 
said that Government insist upon having a pound of flesh from the poor 
man (An H01lCurtlble Member: .. Half a pound.") or even half a pound 
of flesh. Let us admit for the sake of a.rgument that the salt tax is half a 
pound of flesh. Will not a man sacrifice half a pound of his flesh for the 
upkeep of his soul? After all, the soul is more valuable than a pound of 
flesh and the departments which we want to institute as a result of the 
reduction of the provincial contributions give benefit to our soul. For 
instance, primary education and other nation-building activities (A" Hon-
ourable Member: "The benefit is after death. ") •  •  •  • .. . 

(At this stage several Honourable Members interrupted the speaker.) 

JIr. Pr .... dent: Order, order. Maulvi Muhammad Yakub. 

Jlaulv1 Muhammad Yakub: There is one thing more to which I should 
like to refer a.nd tha.t is about the changing of one's opinion. The Leader 
of the Swara.j Party said that Honourable Members should not change 
their opinion on this occasion. I would only remind him of what he is 
reported to have said on one occasion, that consistency in politics is the 
virtue of asses. There was eo time when the Honourable Pandit believed 
tha.t it was no good going into the Councils. He did not come to the 
Council. He did not a.llow otherH to come to the Councils but after a 
few years' time he changed his views. He is now a. believer in coming into 
the Councils. If you ehange your view for good reasons, if you are satis-
fied tha.t the opinion which you held first was wrong. it is a virtue to 
admit yc:fur fa.ults nnd ehangEl your view and there is no harm in it. ,For 
theso reasons I support the proposal put forward by the Honourable the 
Finance Member. 

The House then adjourned for Lunch till Twenty-Five Minutes to-
Three of the Clock. 

The Assembly re-a8sembled afteI' Lunch at T e ~ i e Minutes to 
Three of the Clock, Mr. ~ e  in the Chair. 

Mr. It. O. Keagy (Dacca Division: Non-Muhammaaan Rural); Sir, I 
would hav& alsured my HonourBtble friend Mr. Yakub. had he been her& 
now, that I had no intention to indulge in any Sing at' ~e other HOUle. 
because if we have deliberately' taken Itt decision it is ~ up to 111 to-
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.k to it. 11 we fail to endorse the decision that we took on the last 
occasion. 'Oertainly that will be due to our oWn renlisaneas. In this view. 
-1 do DOt also quite like the note of pessimism in the speech of my Honour-
&hIe friend Pandit MotHal Nehru. Sir. 1 do not find here to-day some of 
the Honourable gentlemen who described themselves as friends of the 
poor not very many days ago. When we were considering the two rival 
!'8tios in conneeti.-n with the Currency Bill, claims were put forward 
by advocates of both ratios on behalf of the pMr man, and I really miss 
80m ~ of th08e Honourable Members who said that by adopting the lower 
1'8tio we would be helping the poor to the extent of 12* per cent. which 

~  would gain (,n the price of their produce. Sir, whatever the merits 
of either ratio might be, the facts on which those claims were baaed were 
at best speculative. But, Sir, in the prescnt instance we can definitely 
1I8Y that by reducing the salt duty by 50 per cent. we will be reducing the 
price of salt by exactly ]21 per rent., a reduction which wouTd be felt. fr'ml 
to-mOITOW in "ery .. mage and by every consumer of salt. It is therefore 
very much to be reqrettf.'d that those Honourable ~e l e  who deseribed 
themselves 88 friends of the poor are away from the fl'or of this HI)use 
on the present occasion, I do not propose to say anything more on thil 
point. I wt1l at once come to Sir BllAil Blackett's threat to Bengal that 
If we Wel'e to pass the reduced rate, Bengal's contribution Ilouid have to 
be re i~e  with effect from the next year. I never thought Sir Bssil 
Blackfit,t W8S suffering fmm so Rhort 8 memory. I want to remind him of 
the circumstanoes in which the remission ()f Bengal's contribution was 
effect.ed. It was effect.ed in pUl'Ruance of the Resolution brought forward 
h,v the Government in the 811tumn of 19'21, in ur u ~e Of the very definite 
recommendation made by the Joint Parliamentary Committee to the .Gov-
ernment of India. That ~'  a vear in whieb t.he Government of lndl. 
itself W88 faood with a very heavY deficit, And yet my Honourable friend '& 
predecesBOr did not hesitate to bring forward apr? posal for relieving Bengal 
altogether of the contribution of 68 lakhs a year. It i& a pity, Sir, that 
the remission was not made permanent on that ooo88ion, Perhaps it wu 
due t6 the fact that the Government of India's finances were in puch an 
unsatisfactory pOflition at that time that any remiasion for more than three 
yean was rather beyond the range of practical politip.s in the year 1921. 
AlfBin, when it fell to the lot of mv Honourable friend the Finance Member 
'i.,) bring forward Rnother propoFlai to continue that remission, he pointed 
out in very clear terms the ditJprenC8 between the conditions of til£, other 
provinces and of  BeDjlal. I have no intention of giving any long ext.racts 
on this oc('aFlion fr"m the speeches of the Honourable Member, but I am 
ur~ he will not, deny that he Fltnted that Bengal's CRSe lIt.ood on quite a 
different foot.ing from that of the other provinces, and that the mBin justi-
fiCBtion fr-r t.he re ill~io  ()f Renl'lnl'& c.ontribution waR to be fOUlld in that 
recommenciation of the Joint Parliamentary Committee, And now, after 
the Government of India have proituced Reversl balanced and surplus 
Budget. in suceeasion, be comet ruongRnd lrivet ,hit! threat t6 BeDg'at, 
that .. u1\IC8B yflU support this enhanced ~ io  "e are ~oi~ to tab 
off the remiRsion ", (The 11 onnuTnb7e Bir Bf£3il B14c7cett; If, There is no 
-.1J6IIMon iM enhat1eed t"'1t"tion. '') ~ ' e ' l ~ .'t l1i" 'fAr'IIB we flre 
~  t do not ett'flpOtle my l~ le 'friend ""mild diapute the,t 
~  ·,80 fA .... tIli. HrtttMiIi ' ~8  1t "aB ~ e  ~ e decia!bD.l 
Ua·&libeMe choItioft, aDf1,to ~ to the higher e~o  win be enhanced 



taxation so far as we are concerned. Sir, it is not fair, theltef,ore, I aay for 
~ Honourable Member to come forward with that threat, I do not. J410w 
whether 1 need read out to him once again the recommendation of the Joint 
Parliamentary Committee. 'Sir. if I had nz-, necessity for doing it for hi. 
benefit, I would have had to do it for the benefit of my Honourable friend. 
Dr, Macphail, whom I am sorry not to find in his seat just now. Sir. I 
would n,' t have taken up the task of instructing a veteran teacher like $.be 
reverend Doctor, but, Sir, when he says that Bengal must not be allowed 
to be a charity province, when he says that Bengal must revise her perma-
nent settlement, I am very much afraid that he hns got to take his instruo-
tion even £mm a man like my!le1f. Sir, the Joint Parliamentary Com-
mittee made the foll()wing observations in their Report. They said: 

"They d.ire to add their recognition of the peculi.r financial difficulties of the 
PtQaidency of Bengal, which they accordingly commend to the apecial co .. id",atioa 
of' the Government of India." ,  . 

Sir, upon that, the Honourable Sir Malcolm Hailey aaid in H121! 

.. Benga! haa behind it in makillg a claim for ,assistance an arJument which no 
otber prOVInce can put forward, namely, the IpOOlflc reoommendatlon of the Joint. 
FarliamentllJ'Y GomDuttee. Beogal now demands that we should implealfmt that recom. 
mendation. Nor is it for this Government, nor indeed, Sir, for thia HOIlllll, whiak 
owt's its statutory existence to that Oommittee, to disregard this claim." 

(The Honourable Sir BaeiZ Black6tt: .. He8l', hear. ") Then, again, I will 
reier to another point. I am rather anxious about the BOul of the HGnour-
able the l ~i loe Member, which 88 my Honoural:le friend, Mr. Yakub, 
reDlQl'ked, has got to be saved even at the expense of. he.ll 8. pound of ileah. 
Sir, 1 am rather anxious about my Honourable friend the Finance Member'. 
soul because 1 find him deliberately going back upon the position taken up. 
by the Government of India in the .past wit.h regard to Bengal. About. 
two years back I brought forward a motion in the. coune of whiph I ekew-
t.he attention of the Government to the defective working of Devolution 
Rule 15 under which, as is admitted even by the Honourable the Finance 
Member, it was expeoted that the Governments of Bombay and Bengal 
would get some share of the income-tax revenue. On that occasion the-
Honourable the Finance Member admitted that the Devolution Rule had 
failed of its purpose, that the Devolution Rule 15, which was intended for 
~ bene6t of the two industrial 'Provinces, was not benefiting them at all, 
and that contrary to all expectatirns, it was yielding some more benefit to. 
the other provinces which had already gained under the 'new financial 
arrangements. Sir, on that occasion, my Honourable friend gave this 
House an ~ ur e that he would go int() this question and find some solu-
tion that will be satisfactory to these two provinces. 

The Honourable Sir Bull Blackett: I am prepared to look into the-
matter a!l soon as the provincial contributions have gone. 

Xl. It .. O. -'Oa: I am very glad that my Honourable friend give!! 
me that as!lurance. But what do we find in hi!l u ~e  speech of this year? 
80 fllr as the CB!le of Bomhay i!l concerned, he said that apart from her 
rerniseiQlll rof provincia} contribution. uno-ef the general aeheD1e _ of reduction 
8S laid down in the Devolution Rules, Bombay had a special claim on 
thtt i ll ~ of the o er l ~  of India, be('aU8e Devolution Rule lIS 
had not e or i ~ in.the,mQnner expeoted. But in the ' ~e of He ~ 
the, ' ) ur~ )e Member observel. she has already had her rebef. e~ 
got the remission of her, .QQIlVibution ~ l  thCl ,y.6", 1922" and eertf&ly 
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the aetective wotkiDg of Devolution Rule 15 had not been brought to the 
attention, of the Ymanoe Member in that year. When I moved tba' 
motion m.l925, the Finance Member had the oandour to admit that that 
W88 the 'fil'lt time .when his attention was drawn to the defective working 
.of the rple. And DOW the F"mance Member comes forward and says that 
Bengal bas had her remission aheady and cannot look forward to any 
888istance on account of the defective working of the Devolution Rule. 1 
am surprised that my friend can take up such an attitude. Then again 
we come to the case of the abolition of the stamp dQty on cheques i there 
again he said that only two provinces were going to be materia'lly affected, 
Bengal and Bombay; but Bengal bad no claim to be compensated for 1088 
of revenue. I must ask my Honourable friend once again why was it, 
and on what considerations was it that the remission of Bengal '8 contri-
bution was decided upon in 1921; was it on account of the defective 
working of Devolution Rule 15? Oould anyone anticipate the defeetive 
working of ~  Devolution Rule when we were just beginning to work 
the newconatitution? And now the HODourable the Finance Member say. 
that Bengal h .. DO claim to oompeD9ation. Sir, we expect a better 
standard of justice and fairness even from Ymance Membe1'8. 

'1'he KODovabl. SIr Bun Blackett: If the Honourable Member, will 
vote for the increased tax he will ' get all he wants. 

1Ir. K. O. B8OI1: What I intend iIo point out is that Bengal's claim 
for remission of contribution, her elaimior a share of the i o e~ u 

revenue, her claim for a share of theca.toms duty on jute, stand. on a 
higher footing, and you have got to do something for Bengal in these direo-
tions, whether your salt duty remam at 10 aDnu or Re. 1-4. 

!'he BOD01U'abIe Sir Bun ll1aclret\: All that has been said hu to be 
reconsidered ,in the light ·of the position created by the Assembly. 

1Ir. E. O. BeGIJ: Subject to the recommendation of the Joint Puli..-
mentary Committee quoted by me. I do not suppose my Honourable 
friend has the authority to go behind that recommendation. 

Sir Ge6rge Paddison was talking of new schools, new roads, new Qospi-
tal8, new wells, which the Ministry in Madras propose to bring about if 
this remission is made. Then sgain I heard the Punjab official representa-
tive talking of development schemes in different directions. Does my 
Honourable friend care to know what the prC8ent financial p: sition of 
Bengal iR? In spite of this remission of 68 lakhs, Bengal is ulJable to 
halance her budget. 

'!'he JlODOU1'&ble IIr Bu1l BlacIrIU: Is that not nll t.he .more reason for 
not obstructing the remission of her contribution next year? 

Mr. E. O .• 8011: It is all the more re8son for considering Bengal's 
CBse quite apart from the roduetion of the salt duty. 

fte BaDoarable 8tr 31111 Blackett: The Honourable Member hRa to 
take the finance of the Qr.rvomment of Bengal into consideration. 

, . 
lIr. K. O. BIOI1: Certainly. Under the neW' federatal Bystem of 

finance, separation of the financial burden". between tb .. ro l ~e •. aDd 
the e~ r ) Exchequer ,has been .. ~rou ~  "bout. in ~  complete, and. rIcid 
manUr UDesampled in the blltory oJ ~e l flnance. 
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'1'lle BoDou&ble Sir BIIil BlackeU: Why do GOt the HoIlourable 
14eznbera help D)e to rei rid of that situation 'I 

JIr. It. O. 5101J: Exactly, thB.t is what I.want. Wha.t 1 intended 
t('l say was that prior to the introduotion of the Dew constitution the 
Government of. India was solely respcmaible for the 1iD.anci&1 welfa.re of 
the provinces and the Provincial Governments were DO better and no 
more than the Government of India working in the Provinces, and it js 
not proper on the part of the Honourable the Finance  Member now to 
Cltlny &11 at once his responsibility for the financi&1 position of the Pro-
Vlncea. 

ft, BOGOu&ble SIr Bull Blackett: I have asserted my responsibility 
and asked the House to recollect it in voting on this motion. 

Mr. K. O. 58OC)': I do hope the Honourable Member will remember 
the case of Bengal, which, as I say, stands on a difterent footing. I 
was going to say, when I was interrupted by my Honourable friend, 
tlJat the fina.ncia.l positWD of Bengal 11.8 it appears to-day shows that 

~r normal expenditure e ee ~ her normaJ. inoome by no less than 64j 
lakhs even in spite of the fact tha.t she has not got to pay a ~l ri u io  

of 68 lakhs a yea.r. I do hope my Honourable friend will condescend 
to look into these figures, a.lthough BengaJ. is not represented by those 
ItLeJwarts who represent Bombay's interests iD this House. Sir, we 
Hnd too much of speoial pleadlD.g for Bombay in the Honourable Mem-
Ler's budget speech. I think, Sir, at that time, OD the 28th February, 
wheD he made that speech, he had some hope that that would enable 
him to catch some votes on thfl ratio question; but now that the ratio 
is out of the way altogether, would he kindly condescend to bestow a. 
little more attention on the financial position of Bengal? 

The HOIlOur&ble Sir Bu1l lUackett: I do not wish to be continual.1y 
interrupting the Honourable Member but I would like to understand 
,-.hat he means. How on earth is the Government of India to consider 
the financial position of Bengal or any other provinoe if its revonue is 
takeD a.way by the e ~r  Legislature? 

Mr. K. O. B'8OiY: Certainl? you can, by making certain other read-
Justments, by reconsidering your policy about tl;1e sinking fund,. your 
poJiGY about the redemption of debt. Sir it is not the occQ61ion just 
now to go into any details about that; but if my Honourable friend is 
really anxious to know a little more about these things, he might sit 
rl)und a ~ le along with some of us, Qnd we shall be quite happy to 
assist him with what little advice we oan offer. But, Sir, I he.d no in-
tention of making 8uGh a longspMch, ond I will just conclude by say-

~ that in spite of the threat of the Honourable the. Finanoe Member, 
I do support the reduction that we made on the last. occasion . 

• JIr. ll. G. Oocke (Bombay: European): Sir, the invitation issued by 
the last speaker for a. round ta.ble conference to discuss. the debt posi-
tion is not very allurin,:t. We hoo such 8· conference two or three yelll8 
8Il0 and arrived at a certain· .,scheme of debt redemption which was geD-
erally accepted At that time. and· I think it would be a great mistake to 
i e~ere wi:bh that DOW;·· That, however. ill by the way . 

' ' '~ .. ,I 
.8peeoh DO' cornotld bJ the Honourable )le ~ 
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Sir, I am very &D1ious to;.., a,few·woniaiD the interelta of Bomb.,." 

ca this subject, particularly a8 there are 80 ~ of my Bombay ~  

who have melted away. SIr, after the division the other day whencer-
T~ Bombay Members came to know that they had defeated the Govern-
ment 'narrowly I some of them were really aJanned as they had rather 
hoped that Government would carry the day. I am qu!te sure that not 
on., certain Bombay Membel"8 in this House, but Bombay generally ia.. 
very anxious to see the Rs. 1-4-0 Ta.te restored with a view to asking for tot-
taer remission of her provincial contribution. Sir, there are me.ny reaaon& 
for that. In the first place the necessity for hospitals and wells which 
haa been referred to to-day i. really DO laughing matter. I do DOi, ~ 

fp.ss to know the districtl myaeU, but I have heard account. ~ . 
tbis Session of various important acltemes which are required in ~ 
vindes . which have been aUowed to lapse in the COUl"8e of the last tW() 
or thl'ee ye81'8 owing to the retrenchment policy which had been o e ~ 

We have heard about the state of financea in Bengal; the state of finan-
ces in ~~  ia .ery much m the same position, and the remiuion of 
pl'OVincial OOIltrlbutions is a very urgent matter. 

Th.ere is aDother importaDt point to be remembered, u the Hooour~ 

able the, FinaDoe Member pomteci out. Unleee the proviDoial oontl'ib\l-
tlC>Da are iotally remitted, we shall oot be able to get rid of the l\t!eaton. 
&ttlement which the Houae 8() uniformly. 1 thiD.k, it ..wou. to have 
euperaeded._ Thai SeUlemeat will remain and it will be liable to QOIIl8. 
before us again ill futw:e yean in Uae event of tinancl&l 88lbar.rulUDent. 
Our auiety in Bombay. aDd I think ill other 2roviDee1, is to have the. 
:Keeton 8ettlemeU rnieW'8Cl 80 tbU wh... if· ever, the· pI'OviAen are. 
called upon to contribute to thE! Central Government. it will not, be on 
the baaia of the Heston Settlement, but on a basis which is" mareiD CIOD-
frnmity with the recent ftnancea of the provinces. 

Bir, &8 regards the practical effect. of the salt tax, very littlfl opposi-
'tiOI1 haa been made to the BB. 1-4-0 aalt tax on that baais. But I 
Rbou.I4 like to read to the House a par&fJl'Aph from the Report of the 
l~ TuatiOll Eaqui? Committee which no doubt Members h.,... at-
reaGY J:I8.84. It it not. a paragraph wriUoen by auy of the """,,beN of the-
Cammit1ee. hut it it written by a: c:liatinguiabed Americaa writer, Prof.-
IIOf JenseD. Th.ia ie wbaC he aye: 

• 
.. From aaci .. t. tim .. _, baa frequ.tly beeo _ICMCI for lJMIOiai taxation. AImoH 

every COUDtrJ hu t.ued it at. one time or UIOUIw. 411' akerDMive aetboG of I'lzaoUOS 
rntmul'l ~ro  tbe 18It. indut.., bu .,... to make it. • fIIaal IIWIlOpOly. Bach bae bem 
u.. ~ In Japul, Obiaa, I'raao., Aliitria aad It.&Iy. EtNWhere it. i. U8dally the ) ~ 
of a hlgb e:a:ci.. daty. J'f01II "'., poiDt. Of view .It i. admirably adapt.d to be-' 
a t,u-beilrer. It i. uJUverl&ll)' UNCI, but. the amount. that. i. uled by anv one tax-payer 
ia . ..u.'· ~ , 

NQ1f, ~  ~ comet from aD, izadepeadeat ui ori ~ I/,bd tberefore from 
the poiDt of ~e  of ~ e pr&etioal eiJect of the i1alt tu which ba'M so· often 
bHD opposed. ill tbi. HOUM, I think theee: few' linei' wiU repay .tudy. 
(An HcmoumbZ. M.mb_r: .. PI .... IUd; th. ~ lil  I 
.... __ .,pdeM. o ~  t.hl'Olijfb ~  Committee I. Report anci retld· nery-



~ '8 l' '  whioh some Honourable '~ i r  of tliis Home mi8bt, like 
~ .tQ, do al! they have '.DO doubt been supplied with copies of this RepOrt • 
. .atni they are at full liberty to reM it. 

T4e .gther ~  Sir, I said that we had a good deal of sentiment in 
.this House in connection with the salt tax and. the SO-Cw.lled .11. 4d. 
,natural ratio, arid so on. and I ~el  Sir, that we l~e ~i  t}le same 
8 l ~~  displayed in 80 re~ er e8r~e to-dlloy; it would be er ~  
. .better if we 'got down to tn.Ote practIcal uii e~  The Honourable ~ ' 
Purshotamdu Tha.knt'das tilrlied on me for what I said on that ooC6-
~  aD:.4 said that I di4 not know IndlQ and I had no .ympathy tbr .. the 
MOf fPaD, .&114 80 on. .Sir, I i~l  neither to Sir Purshotamdas nOr. to 
alJY ~8 l  of this House in my 8YJllpa'thy for the poor man of India. 
I do not prOfess to o~ him so well as 'Pwibly some Members of this 
House do,but jf I thought that this 10 as. salt tax waegoing tQ give him 
.lIlly e ~ i  I WOuld ev!n ,go" so far 8S • to ~e er ro i ~ l ~ u ri ~~ i  
by all meMA. 'When I fil'fJt caDle to thIS ROuse in March 1921. I. pew 
"'cry little about this subject or politics at an. But r put a q'ue8tion to 
the i ~ le Member at that time, on the result of the l'&lsing of the 
.,.n1t tax from Rs. 1-4-0 flo Bs. 2-8-0.. I asked: 

If Winoovemment be pleased to atat9 ~ ~ er they ~ e ~ e any .inqujri. ~ 
ftriou pArte of ' the country as to tbe difrerence wlliCh the enh&lici84{ .salt iax has made 
·t(. t.he working man'aeXptlIllIH. and, if 10. the result of thOM inquiries 1" 

"The Finance MeIJiber in his reply Mid: 
II No apecif\c or ~or l inquiry was undertaken.. But t.he Government took step • 

. to watch the monoomtlnts of retail prices throulhollt India week by week, and to gather 
all the information they. ~ ll  IIoS. to th.-I e ~ of the inereasein the priCe.. The 
general tMtor of the inlormation received was that the increase was practically unnoticed 
'by the bulk of the population. A. 'stated a yeer ago, during the budset debates (that 
iI, in 1923) the atatlstlC8 lhow that the average COlt to the consumer of the inerease in 
the tax from Re. 1'4 to n.. 2'8 could DOt. exceed 3 atlDU per bead. or. Ulan a 
, rupee per family per annum. Judging by tbe average prices of retail salt during the 
put year, this wu on the whole an over·tlItimate." 

.And we have been told this morning by a. gentleman who is familiar 
. with 4,000 villages of this country that he hBS never heard a com-
S P.K. plaiDt about the price of salt, but only complaints about the price 

·of cloth and grain, and so OD. Therefore for all practic801 pUllposes there 
is no opposition to the Rs. 1·4 salt duty. We may object to ~e prlD.-
c:iple of a salt ta.x at aU, although as I pointed out an ihdependent 
Amerioan .. iter does -not share that view; but 88 regards the amoUJ;lt 
oi duty -there can be no possible ohj'ection to Rs .. 1-4. If the increu.e 
fMm Re. 1-4, to Rs. 2-8 only makes a difference o ~ rupee .per ,fa.D:ii1y 
I,er annum, then obviously the difference between ten nnnas and ~  14 
makes a smaller differenoe 'Per family per annum. I therefore' .. ~ e l 

t.() thia House not only on 'behalf of Bombay, but on behalf of all pro· 
. vineea, not to be led 'away by this ~ e l whieh has been, made this 
mOrning either on. the oonstitutioni11 basis or on any other basis, but to 
1aae facta a.nd aoeept tliia salt duty at Re. 1-4. 

Mr. ilnul Oh11Ddlr Oh1diau (Ce.lctttb,: o ~ u ru u ~  Urban): 
, 8Jr, ,I dO Dot ~ to idake .. ~  All tfl't :t ~  ,&., to i~ e ! twp 
"tarle. tot the Ravd. E. M. M'MlpbaU's d1Ie o~  Tliere were two r~  
'iDg womeD, ee of them bid ad para.lytic.. jUst· png to the workhouse 

'D 



~ MAB. 1911 •. 

[Mr. NirmaJ ChUDder CbUDder.] 
and t.hiae was the conversation whieh pUled lIMweElll tile two. The· 
younger girl was ". labourer herself of the weaver' cl ... , and though there 
may not be 68 much of economics in it 68 there was in Dr. Macphail's-
story, I can assure you that there is Christianity in every line of it. 
. The old woman said: .. A never was ". saving eort." 
The young woman said: •• There .is nowt against thee fM t.ha*. 

'l'beer's some as can ~ careful 0' their brass an' some ,. CaD't. IS', naG 
a virtue, it's ". gift. That's what my moother all&ya says." 

Then the old woman says: .. She's reeOOt an' all. We never 'ad the-
gift of .. vin' my mRD and me. An' when Tom Onnel"Od. took' an' died 
the club money.. A drew all went on 'ill funeral an' 'is ~ e o e  A 
wam't going to 'ave it aaid as 'tl wam't buried proper." 

The girl said: •• May be A'ro young but A bww 'ow ' ~  We works 
cruel 'ard in th' mill an' when us plays UB plays-68 'Md too. An' amall 
blame to us eitber. It's our own we're ~  

That, Sir, is one story. The othet is: when Mark Twain was once 
asked to speak on cbarity, he got up and simply said ., Whosoever giveth 
unto the poor lendetb unto the Lord. Gentlemen, if you are s.wafied with 
the security, invelt your money." Sir, I did J10t expect the Honourable 
the Finance Member to be eati&6ed with thi. teCurity; but I certain'1y 
should have expected tbe Reverend the Vice-Cbancellor of tbe Madras 
University to be satisfied with the security. 

(Several Honourable Members moved tha.t 'the que.tion be put.) 

JIr. PlMl4eDl: The queetion it \hat: the-question be now put. 
The motion wu adopted. 

ftt 1I0D0111'&bl1 Sir :BaIIl Black," : Sir, Ido not wish to speak at· any 
great length. The quest:on ia before the HoUle and I think that my mead 
MBuivi Muhammad Yakub put it quite clearly. The only question il. 
which of the two alternatives before the House is most for the beoeilt of 
the country. We bave heard a good deal on both sides 68 to the' effect 
of thi, tax on the poor 1Il8Il. I maintain·, Sir, that whea we have aD 
opportunity of spending a 8um of approximately three ~e or the good 
of the nation-building' departmenta, for priuw'y education, sanitation and. 
the bringing forward of those peo'p1e in order to make them better citizena. 
we are doing more good for them than we are if we relieve them of lOme-
thing over one anna a year in taxation. Secondly, the choice i. before the 
House between the one and the other. There ia no good my friend Mr. 
Acharya saying: .. Oh, the Finance Member is euoh a brilliant Finanoe 
Member that he could bring another rabbit out of hit hat. .. The queation 
is perfectly simple and the final decision lies with thi' House. Do they 
want the provincial contributions reduced or do they want the aalt tss: 're-
duced this year? They cannot have both. The ohoice i. abllOlutely before 
them. And it il not for thiJ year only. Mr. Neagy, whoae speeoh was tlie 
strongest speech in favour of the maintenance of t.he 8alt tBX at Rs. 1/4 
that I have heard to-day, came down With a· oomp1ete n,c,. .equlfii, in 
:favour of voting for ten annu. H. pcUted out fillat all the proviaces, and 
in particular ~e  had a great eiaimon the Government of . India. ~ 

~ i er i  jn view ,pI their ~i l ;dWBealtt.a. ' f)ho,tlie ~ 

• 



of India has 88sociated with it in 'cOIlsidering this question the Central: 
Legialaiiure, and we ask the e r e i ~ ~  join with u.s iQ, consider-
iD« the requirement. of the provinces and not play fast' and loose with our 
promises by depriving them of what they have every reason to expect, by 
a vote in favour of the reduction of a tax which-I do not quite like using 
the word-which may be said to ha.ve been s.t the natural rate of Rs. 1/'-
It was at Rs. 1/4 at the time when the reforms were brought into existence. 
It wa.s l'aHed specially to 8~ 2/8 for the period of one year in order to 
help the Government of India in a period of deficit, but it was immediately 
reduced to its old natural rate of Rs. 1/4, and, though we may all desire 
possibly to see the aa.lt tax lowered, I claim that the time for reducing the 
rate below Rs. 1/4 hILS not come until we ha.ve fil"Bt dealt with the provin-
cia! contributions. U  I were a. BUperstitious person, 1/4 has been 80 un-
lucky this Session that I should feel some doubt a.s to the result. There-
fore, I make one special a.ppeal. Do help the Government and help the 
provinces to get rid of the provincial contributions this year and thereby 
~ r  & new era. as we' hope next year when Finance Members will cease 
from o~  you with dilemma.s and the provinces WIll be a.t rest. 

Ilr. Prell4ent: The question is: 

.. That the amendment made by the o~ il of State in the Bill to fix the .• duty 
GIl I&lt. manufactured in, or import.ed by laru1 intO, oert.&ia. parte of BritWi IlIIdia, to 
fix maximum rate8 of postage under the Inw.n Post Office .Act,. 1898. furtber to 
amend the Indian Tariff Act, 1894, the Indian Stamp Act, 1899, and the Indian Paper 
Currency Act, 1923, and to fix ratel of inCOlJl.l!-tax, e~e i l o  CODIidaratioD,'" 

The Assembly divided: 

Abdul Aziz, Khan Bahadur Mian. Jowahir Singh, Sardar Babadu 
Abdul Qaiyum, Nawnh Sir Sahlbzadll. Sard.u-. 
Akram Huuain Bahadur, Prin.08 Kabul 8Ulah BahadlU'. Riaaldar.Jrlajol' 

A. M. M. . and Ifortorary Captain . 
.Aliiscm, Mr. F. W. Keane!,. ."Mr. M. 
Anwar·ul·,Azim, Mr. KhiD .IIr1alJDg, U. 
Ariff, Mr. Yaoooh C. Lamb, Mr. W. S . 
.Ashrafuddin Ahmad, Khan &hadur Macphail, The Revd. Dr. E. M. 
Nawabzada Sayid. "Mitr!":l The HQDourableSir. Bhupendra 

.Ayangar, "Mr. V. K. Aravamudha. Nath. 
Ayyangar, Rao Bahador N&?ulmha Moore, Mr. Arthur. 
Oopalaawami. . lIIlIIddiman, The Honourable sir 

Bbore, Mr. J. W. Alexander. ., 
Blackett, The Ronourable Sir Basil. Naair-ud-clin Ahmad, Khan Bahadur. 
CO.tman, Mr. J. Paddison, Sir George. 
Cooke, Mr. H. G. Parsons, Mr. A. A. L. 
Dalal, Sir Bomanji. ~  Baa Bahadur M. C. 
Donovan. Mr. J. T. RaJan Bakhah Shah, Khan Bah .... 
Dunnett, Mr. J. M. Makhdum Syed. 
Ghazapfar All Khan, a..ja. Rau, Mr. H. Shankar. 
Ghulam Kadir Khan Dath ... , Kr. Roy, Mr. K. O. 
W. M. P. Roy, Sir Oanen. 

Ghuznavi, Mr. A. H. fffiah Nawall. Mie ;MohMlllDaCl. 
Gidney, Lieut.·Colonel H. ~  J. Singh, Rai Bahadur S .. N. 
GrAham, Mr. L. Sykes. Mr. E. lI'. 
Grfltlnfleld. Mr. H. O. Tonkinson. Mr. H. 
~  Ilr.P. B. WillJon, Sir WaJtw. 
Hozlett, Mr. J. Yakub. MaQlvf. M.heIDmad. 
ROWAlI, Mr. E. B. Yonng, Mr. G. M. 
,RuRI&ht SIiMi, .. 8a"fld.. . \' , lul~  'nari, 'l1awab . Sip .. 
~  The. llonou·r.ble, Sjr. Char181. 

xt' 



Abdlll Wi' Bah" ".NoMIA; :1Ir. 
:A.WwI IlaUn CIt .. db..,. MIal1'l. 
4;"1 •. Mr. K. X,. 
~ r  )lr. C. )u~  
.bey, Mr. l( S. 
-Anangar, Ph. It. V. Ra ........ i. 
. : ..... p •• , Padit 'l'DaIl1ll' ... . 
. ~~  JIb. 
. ChlUuler. }Jr. NiqQal Cb .... 
D .. , Mr. B. 
n... PalMi' WiltllMatha. 
DaU., IIr. AIMr· NMh. 
~ '~ 
0..., BiQIh.. s..dat. 
'Haji, Mr. a.r.bbaiN ............ d. 
·Tam.n Khan, Mr. 
"'pr, Mr. ~ i  
I .... , 1lf. V  .  V ...... 
JOIIhi. :Mr. N. ll. 
Xartar 8inc6,Sardar. 
Kelkar, Mr. Itt. C. 
Kid ..... i, Mr. Bali Ahmad. 

The motion was adoptea . 
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KGIIIl'Il, P.andit Bird., Nat.h. 
'. Mbiri Claaodhllr7,Mr. n ..... 

)kut .. 
Mehta, Mr. JIUllQadu M. 
'Miar., Mr. D .... arb Praaad . 
M_aje, Dr. B. S . 
,Makltt.r &Jnp, Mr . 
Mwtllll'8ebeb BaUd.ar, .01_1 

~  
NaidQ, :r:Ir.B. P. 
Nehru, PMJdit. Moti"" 
NteIY, ,Mr. -K. 0. 
p..-..m, Mr. T. 
~ I,.er, Mr. C.8. 
Rao4 Mr. O. BarvothlllQ. 
RGr,llr. Briabendra Cbllldn. 
: ...... ft ............... JQg 
1Wl.tw. 

Sinala. Jlr. GIIP ~ 
SioJh, Ili. N ... a),an Praud. 
Blaich, 1Ifr. ~  
Sinha, Mr. A.mbika PrUad. 

... _In ......... ·'11 _ .Wellnl&: I __ that the .."...,..,.,.. .... 
b, . the Oeut\cil of ewe be ~ 're  in. 

Jrr. lam-.......... : I rile to oppoae this motien. I pm'pOI8ly 
delayed speaking on the motion for o i er ~  my Honourable friend, 
Baja Ghazanfar Ali Khan told us that if we 'could get su1llcient money 
both for the l"8mi.sion of the proWloial oontribution. and for the reduction 
of the salt duty from Re. 1-4-0 to ten ~ he would cert.ainly vote for 
the reduction of the duty to ten anoaa .  .  . 

... & eb •• rIM All JQaID: On a point of personal explanation. I did 
not say that. I &aid if tItete is money available, then the lu~  on salt 
may he reduced to teo 8DII88 and the provincial coetributions may also 
be remitted. 

111'. "¥D" ....... Jhhta: I quite agree. If there was money available 
he wishes that the provincial COIltributio:os should be remitted a.nd the 
salt; duty reduced to ten aDftM. I propose to show 1IhM the money is 
available and is ~ei  purposely frittered away on an· 'BDaeQel8ariiy !JAU-
tioul'l policy of debt redemption, which if properly applied ~u  reduce 
our debt in a very sound tnamler aDd yet give a suhstanijalrelief to the 
tax-payer. I waD. to confiae my observations only to this pc)int and to 
1Jbow that there. is a 8Ul'plus bigger than is necessary for the reduction of the 
8 ~ ta.x by ten &llnAe and the rami8sion of provincial contributions. The 
Finance Member said .hat. if the salt du.ty wu reduaed to ten o.DDU ~ ~re 
would be a deficit of 14:1 I&kha in the matter of the roductibn of proVlnolal 
contributAons thi8 yea.r IIld that in the next year perhap8 the deficit would 
be larger. Conftnillg my obaer,vatioDs to this year I Iball plOve that we 
have more than _ crore aDd 41 lakhs if we will only tum our e;ves . to the 
8um of Re. 5 c.,. aacl odd: pIOVided for "debt redemptriOn ai' will! be seen 
from e ~ oo  . 

........... III ......... : On .. point 6f onim'. '!'lie ~~ 
aion,.. ~ debt redemption h.. been pileed by Chi. BOUIe. I woW\! .Ubwti 



to ,OU, 8tr,thai the ~ io  of ~  it iaDot· ger&811.e 'llmt' aoclthat 
it t. It ~ of tt"'y the ' ~ lo li 'eil~i 8  1 ~ ~ had before. 
I Bubmit to you, Sir, that the Honourable Mem1ref i$ ·not in ordet in gcritlg 
i~ o detail &botH _bt redem,tiGm wAioh haa already been passelll by this 
Heuae. 

iii. I'teIIl4eIlt: It is true that the pto'riaion for debt redemption ha& 
been passed by the Boose. It means that· the H6us& bee permitted the 
expenditure of the amount sa.notioned. It does not me8lt that the Govem· 
ment ue bound to spend ~  money and it is open to the Honourable 
Member to point out that Government need tult do 80 in deference to the 
opinion of the House to reduoe the 8Qlt duty. I would like however to 
point out to the Honowoable Member that the principle of this particular 
amendment haa been fi1'llt acoepted by the HOuse a.nd the HOnourable 
Member is now aaking the Rouse to go back on that principle. 

a. I...., .......... : I Buhmit thM the pJinciple ~ been oocept ... 
ed under the mifll6pprehenBiOll, if I may so put it, that there is no money 
available. The House .  .  .  • 

.,. PnIIIleJR: I do not see how the Honourable Member can ask the 
House to go back on the principle which it has just accepted. 

1Ir. I .... Dad .. II. .1Ma: If you t*ke the view th'at I am not in order, 
I aball not pet'Sist. r submit that what the House has accepted is that 
there is 8 case for reconsideration but it is still open to the House 
to decide that 1\.8 money is available the reduction  ought, on reconsidera· 
tion, to be confirmed. 

1If. PnItdeIrt: That was quite germane at the consideration stage. 

JIr. ,Jamnadll M. Jlthta: I submit that the House has certainly not 
accepted the restoration of Rs. 1-4-0. All that the House has agreed to' 
is to reoonsider its previous decision. At present we have simpIy ~ ee  

to consider the amendment made by the Council of Sta.te, and I want to 
!thow to the House that in considering that amendment we are not obliged 
on financial grounds to accept Re. 1-4-0. Tha.t iR. my submission. 

1Ir. Pnlid.nt: The House has accepted the pr.ineiple that the duty 
slwuld not be ten annas but SE>mething more. The House has reversed 
its previous decision that the salt tax be reduced to ten annas. ~e next 
question is whether lt should be 12 annas, or one rupee or Re. 1-4-0. That 
1B open to sliscuBsion. The Honourable Member has not put down any 
such amendment; and that is his difficulty. 

JIl . .Jamnaclu •. Mehta: If the HOURe hRa accepted that" there w.i1l 
be .no meaning in putting this motion. The House has certainly not ac· 
oeptod the rejection of taJi annas. The House has agreed to the recon-
sideration of the matter. They have not agreed to Re. 1-4-0. 

Kr. P1'esld.nt: I do not say tha.t the House hAS agreed to ne. 1·4-0. 
The House has accepted this at any rate, that its previous decision reo 
quiren reconfliderntion Rnd that the duty shouid. not be ten annos now . 

• 
. Mr . .Jamnadu K •• ehta: Weare reconsidering it. 

·lIt. »r"cleat:l am a.fr.aid I cannot agree .with the Honourable Mem ... ' 
ber. :. ,  , 

. Mr • .Jamnada •. · •• Jlllat.a: Then do. you' rule me out of order, Sir ..• 
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r ~  I am sure the Honourable Member does not want me 
to give a;,4efinite ruling' on thia point. If he. however, inaiAa I ,hali 
have no hesitaijon in doing 10 • 

... If, PrUuNn (Eaat Godava.ri and West Godavari cwm Kistnar 
Non·Muhammadan Rural): We can bring forward Dew arguments in op. 
posing this measure; we have got a right to oppose it atthi. final .tag. 
and my 8ubmission is that we can put forward new arguments or those that 
'we have put forward already., 

. JIr. Pre114a: The Honourable Member knows very well that Honour· 
able Members had an opportunity of putting forwa.rd their Voiews against 
+.he amendmen,t by theCouncH of State at the consideration 8 ~e  To 
raise the B8ll18 debate over again at this stage.is not a desirable thIng. If 
HonottmblEl Members; however. insist the Chair will not prevent them. 
But I would ask them to consider whether it is worthwhile doing 80 a.t 
t.his stage. I certainly think that the .eheme whiQh r~ J lIoUlD$du Mehta 
desires to propound can usefully fonn the subject matter of .. aeparate 
Resolution. " 

Mr. "1". .Prak.,IID: If any argument reqwres supplementiog..,.e Mall 
have to do that now. 

'JJat Boaoar&ble SIr __ BlaaWt:Moy. I submit. Sir. that we have 
aa a matter of fact fulJy emaulied this debate. There is no real possibility 
of afJytbing except repetition at this stl88. Therefore the only thing to 
do is to put the matter to the vote. 
JIr. 'I, PraJruam: I certainly prote8t against this. 

III. I'rllld_: What doe. the. Honourable Member protest againaU 

Kr. 'to PraJr .. m: Against the Honourable Member's requeat to pufl 
it to the vote. 

Jrr, PrtftteDt: .T ust 8S the Honourable Member haa the right to state 
that it should not bo put to the vote now. 80 the Honourable the Fit:anee 
Member has the right to aRk that jt should be put to the vote. 

Kr. CJIwalID L&U: We are now at the second stage, and I think that 
UJlder the cireumstanee. those Mernbera who were unable to catch the 
President '8 eye at the 1irBt stage have every right now to express their 
viE-wB. I 

Mr. PnII4eM: The Honourable Member knows the House. haa palled 
thE' .. losure. 

Kr. I&mDadu X. KtIlta: When the Ohair ruled that althougli the 
House had ) ~ the amount for debt redemption the Government were 
not o li~e  to spend the whole amount, then. Sir, the Chair really 000-
ceded that it waR still open to this HOUle to show to Govemment that. 
though we had sanctioned tho amount necessary. it ,,'as deairable in. the 
interests of the finances of the country and in the interests of the tax-
pAyet that the whole fUXlount should not be spent but, ahould be u i i e~ 
for the reduction of the aait duty. ~ 

Mr. 1'r1ll4eJ:lt: I a.m afraid no uSAfuI purpose will be lIe"ed by pro-
Joqiag this diseu.sion. I propose to put the qU8Ition unle.. any Member 
~l  object •. 

I 
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a8 question ia: 
." That in clause 2 for the words • ten annaa • the worda ' one rupee aDd 'four aDDa8 ! 

.,. IUb.tituted." 

. 8.1le motion was adopted. 

DEMANDS FOR SUPPLEMENTARY GRANTS.·· 

MISCELLANEOUS EXPBNDITURE. 

,fte HODO'!IlabIe Sir Bull Blackett (Finance Member): Sir. I move: 

.. Tha.t a supplementary lIum not exceeding Rs. 2.82,04,000 be granted to the Governor 
·Oeneral ID ~ il to defray the charges that will come in couree of payment durinJ 
.the year ending the 311t day of March, 1927, in rellpect of • Miacellaoeous Expendl' 
ture '." 

'rhis motion is for the fonnal regularisation of the pOllition wmeh the Gov-
.ernment desire to create' by appropriating the realized surplus of the year 
l{i26·27 towards a. special reserve fund in order to enable the provincial 
contributiona to be extinguished in their entirety in the year 1927·28. 
,tApplause.) I do not think that any question of principle arises on this. 
'rhe purpose of the motion is to regularisc a decision which I believi1 has 
the unanimous support of the whole House, namely, that the Government 
would apply 0. portion of t.he reatizcd surplus of the current year towards 
enabling provincial contributions to be extinguished next· year. I think 
therefore. Sir, that as the House is desirous of proceeding with other q\l88-
tions of greater importance after dealing with this motion, I will confine 
myself to moving it. 

t 

The motion was adopted. 

THE BENGAL TENANCY (AMENDMENT) BILL. 

'fte Honourable Sir Alexander Jludd1mu (Home Member): Sir. I 
'movo that the Bill furlhar to amend the Bengal Tenancy Act. 1885, for a. 
·of'rta!n purpoee, 88 paesod by the Council of State. be taken into consi· 
deration. 

Sir, this ps a small Bill which gives effect to one of the recom-
mendations of the Civil J'ustioe Committee in connection with the Bilngal 
rtlDalloy -Act. As the law stands a.t present, appeals to the High Court 
10 rent suits decided by Muneifs and Subordinate and District Judgcp, are 
restricted to decrees o(above the value of Rs. 50 and Re. 100 respectively. 
] he pffect of the BiU is to raise tha,t limit to Rs, 100 and Rs. 200, tha.t is, 
Rs. 100 in the CBse of MUDSifs and Rs. 200 in the case of Subordinate 
Judges and District Judges. The recommendation has been approved by. 
the Government of Bengal and the Calcutta High Courl. The only rreason 
why it is r u~  in to this Legislature is tha.t it deets the appellate 
jurisdiction of the High Court. Sir, I move. 

Mr • .&mar .alb. Dutt (Burdwan Division: Non·Muhammadan Rura.!):: 
:Sir, I beg to move the amendment whioh stands in my nalme, namely:, 

"That the consideration of the Bill be poltponed ,i", tli,." 
'ft. lroDour&b1, Sir .A1a1Ddtr KuddbDu: What is the motion? 



. r~ AmIr _&til h\t: That the COD8idera.tion. of. the liWlbe poftpobecl 
.. ,., die • . , 
No doubt, this is a short and aimple Bill, u '-hen Mid. by the Hoa-

ourable the Home Member, but it relt.ricts the valued right of appeal .. 
aDd the oo1y reaaon for introducing thia . Bitt is bued upon a certain C8.&ual 
~e io  of the Civil Justice Committee which dealt with the 
aoDpStion of .work in our law oourts. Sir, at the outset I may point out, 
that it. is ?ne thing to ha,:e '~  dispoa.u. of cues and it. is another thing 
to do Justice. Every one mows that in India. the subordine.te couda have 
cilien to decide cases, 80 88 to sbow a large number of disp08ata..upon whiCh 
~ U1eir ro o io~ in the service. Bence adjoUl'DlDents far produc-
~ of .Ticleoce have to be denied, aDd e~r e curtaired to· reCIuoe sa· 
far .. possible the congested files. The remedy suggested by the Civil 
J u i~e ~o i ee is this, that if we restrict the right of appeal and r~  
the limit. to Bs. 100 ad Re. 000, that will to BODle enent reduce 
the work. But I beg to submit that 'it will not reduce work 'muoh, • 
thai . therefore tbi. remedy, even if it is considered from that standpoint. 
is not lufticieDt. Then, Sir, you will see that tbia Bill deals with a veQi. 
importaut riCt both of the landlord and of the tenant. It haa been saiit 
thai ",ben there is any question of title involved ar any question of rate, 
of rent involved, this section does not apply. Yes, but it appUes where 
the relationship of hmdlard and tenant is found to eDst. Now, Sir, W .. 
pblaae "the relatiODllhip of landlord and tenant existing" is a very i u~ 
oDl'phJ'88e, because you know that once a tenant, alway, a tenant. At 
le88t in Bengal I know that people who do not actually POB8:eS' any holdio.g, 
but merely because they happen to be the heirs of a certain origibal tenant, 
are proceeded against, and it ia said that they are liable far the rent &8 the 
relationship of landlord and tenant existed between their ancestors and 
the ancestors or the predecer;8ors in interest of the landlords and that it 
had continued up till then. It may be ,aid, wliy did not the tepant relin-
quish it if he had not Rny holding, but. many of the Members may not know 
that relinquishment is only poellble in' the cue of oooupancy holdinga but 
not in the C8a8 of intermediate tenures, and 10 the worse 8ufferers will be 
thoee intermediate tenure holders whose lands or estatea have been wRlhea' 
away by flood or lost through other caUleS, and who have practicnlly no 
land from which to derive any rent, but wilJ have to continue to pay rent. 
These are questiona which alao come within the pu"iew of the words. I 
would have been very glad jf the. Honourable Member had see.n koi, WfJ;y . 
to take away this small restric£ion of R •. 50 rather than extend It. hecause-
as it is known, these holdinfl8 in Bengal often hear rental. of RI. 8. or 
&. 10 or Rs. ·25 or Be. 80. In that case if the llUldlord choo8t'.(I to bnng 
a ~ i suit every year, thl're i, no appeal. Rnd it will be founo that the 
relationship of landlord Bnd tenant Elxi.ts and he hft8 no right of appeal. 
Instead of restricting the ri~  in o,.dp.r to do aWRy with Mngestion ~ the 
lowerco\ll't,R, other remarties should hove been founct Of count In all 
those conteRted CRFlt's srenemllv ~ l'lre are no .ppea18· ih enry cue. bdt I 
8~ ll  think thnt the R.0nourRhle the :frome e~ ~ ' IIhouJd l ~e ~ u 
SO eBJter to curtail.the nJlhtll of ~ l DAeause ft; III fL 8.duf.n.ry cneCK on tD;8. 
vagarie. of the subordinate judicinry. There nMd not he RPTHln1 •• l~~ 8  
but the existence of the riRbt of appeal cotn1)E!llJ the ,ubordlnat,EI J'ldie'ary' 
loiclbe tppre e~~ in e i i o 8 ~' ~ ~ ~ ~ ~ e ~~~e ll le ~ ~~ 
ev eDet!;' 
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Further I have ~ er reason. It has been said ~  tkis Billliaa "n \ 
rou ~  here because!t a;ects' the ri ~  of tho e Hi .. 'i ~ C9 .. ~  but. I •. t9, 

8' ~  that appeals lie fllOrp Munsift's ~ur  i~ ~~~~  ha,e. iw... 
io io~ up' to Ra,. 50 to try cases for which no ~ e~ ~8  &IJ4 I ~~  
8u ~ll  that these appeals lie befora the Distnc,t Judges,. &'0 ~ CeQ.. 
Legialature should n9t ~ t¥.en the trouble to bring tbia BiU ~ 

~e~  ~ ~  I may r ~ ~e o~ thap a ~i l ) l li~ ee .. uea 
o ~~ ' l ~ an, ~~ le  :tus.tice of BengaJ, &IJ l i ~  to. atJ!ive ". n. 
oo re~ ~e revlslOI;1 of the wQole rent la'f of BeAgal, q it w:ill l l~ 

~~  ~~~~ l ~  for o ~er io l  and it ~8 not ~ e r ' that!. w:e .w.out.l. 
~ up, ' ~  il;1is legislation ~  we !)eat: what this apecial ~uH ~ 

~~  sa1, o~  ~ point,. Al.80, 1; ~  ~ ~  the. House that this, ro ~  
Bion ~  been In opel'l!otipn in Bengal for the 8 l~ 4Q yeara, or 80, and e~' 
has ~ee  no complaint agajJ?,st it either by the landlords or teDlWts, &1;1d. 1II;l' 
i~ u  ~l ll i  ~  this. e i ~ i l  ought not to have beeJ:l rou ~  
It hlY', hen sl\id tpa,t ~e o~er e  of BeQgal and the Hi ~ Courl.&-Welle<' 
conau,lt,ed in this ~ er  but, Sir, ~  impqrtant' bodies 8b the, Btiiisb· 
Indian Associntion, the Benga.l Lij,ndholders' Associa.tion, the i~ 

AS8'ociatiqn, and the ValdIs' AssQCiation ~  not been conllulted at all., 
In fact the membElrs of the British Indiap AtJ\IOOiation and the Bengal' 
Landholders. o i8 i ~ are vitally i ere~e  in legisla.tUor;t of this, ~ 
Therefore I would request the Honourable the Home ~ ~r not to press 
this legislation. It may be brought forward when the &peQial committee 
report,s on the Rent Act of Bengal. And I beg also to remind Honourable, 
e~ ~ of this House that undoubtedly this is legislation of Q provinoial' 
character, but at the same time I hope BengR.I will not be dealt with as. , 
the Cinderella of tM Empire by the Central Legislature e l ~ 8e we have 
very few representatives here to support both the cause of the tenants and 
the cause of the IBJldlorde, We know how shabbily they have been treated: 
in the case of the Reserve BRDk. I am not going to dea.l with it hut, we 
ha.ve felt thi&' alwa.ys here, beginning from the releaRe of dd{mus up to" 
the Reserve Bll.Dk in which only one Honourable Member from BeD(I&l 
hils found a. plRce, I beg to submit that Honourable Members will con-.. 
sider the case of Benga.l nnd will support me wholeheartedly by at least 
postponing the consideration of this Bill sine die. ' 

Mr. It. O. -1011 (Dacca. Division: Non-Muhammadan Rural): Sir, l' 
do not-propose to dillJ'Cuss the merits of the proposed amending Bill, My 
Honourable friend Mr, Amar Nath Dutt has already pointed out certa.i11· 
defects in -the case of the Honoura.ble the Home Mtmlber. I want. to· 
remind the House of the circumstances in which this Bill comes up. Ther 
Bengal tennncy law is certainly a matter of. provincial interest; and but for 
oortain technical difficulties, this psrticulltT Bill could ha.ve. been taken 
up. by the local J.egiE-lature in Calcutta., (TPt.e Honourable Sir Ale:eander. 
Muddiman: "Np"",) But for A. technical defect, I say. Sir. it must be 
remdmborecl thn\ nlthollg-h the nRme of this Act is the Bengal Tennnc1. 
Aot,it applies to 110 considernhle part of Bihar.,. and I do not ~  men-
tion in the Statement of Objeots and ReasODs of ,the fact that either the . 
Bihal' Government or the Bihl'll' High Court.. ~ o u e  in, regard to 
t,he meritaof this propO!o'Bl. Apart fr?m thAt, Sir, as I said', ~e lo ~  
e i~ l re Of the province of Repgal IS not. Opmpetcnt to deal wlt,h thl •. ; 
que,tion o~  because. of A. teohnical ~  I do,not k9,£?W e~
that p()tIitiOlJ. holds ~  In reF81'd to tlle Bihar Cbuncjlalso, r r oul ~ ~  
thought that the ·lJihsr Legildative COuMil is competent to deal Wlth a. 
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measure of this character 80 far as they were-co&emed. I do DOt bow 
whether -1 'am correot in that o ~ io  If 1 am, then certainly this 
Houae mould consider very seriously sa to whether it mould legialate hI It 
mattetwith which at least OU.8 -local Legislature was competent to deal. 
Apart ftom that, Sir, I wish the Honourable the Home Member to consider 
the desirability of etitabliAhing & convention by whieh, ,,-hen this House is 
-called upon to consider propolala of this nature, where the local Legislature 
cannot undertake legislatioo simply on Recount of some technical difticulty. _ 
the local Legiltlature could not be given an opportunity of expressing their 
opiDion on the eri ~ of the question. Because it is not quite fair to thia 
Houae to ask it to undertake to legislate in a matter whioh might perhap8 
not pass muster with the loea) Legislature ooncerned. In this view, I 
would request the Honourable the Home Member to conaider as to whether 
it· is not possible to ask the Governments of Bengal and Bihar to put for-
ward the lIub8tanee of this amendment in the shape of a. Resolution before 
~ Bengal Legislative Counoil, snd the Bihar Legislative ConncD, respeo-

iively, and get their criticisms OD it, and thon sak this House to oonaider 
the inetWOr"e in the light of those criticialrnl. Sir, I do not share the feara 
of my Honourable friend Mr. Amar Nath Dutt about Government doing 
anything to prejudice the interests of Bengal, 10 far at feast as this matter 
is concerned. Mv Honourable friend the Home Member, I know, haa 
gdt 8 soft oorner'in his heart for my province, and I am aure the interests 
of my province are quite safe in hi. handa 80 far 811 these small matters 
are concerned. 1 ~ hope he will see his way to accede to this mode., 
request of OUJ'!B. 

JIr. G..,.a PrUa4 BIDp. (Muzaffupur O1lm Cbamp8l'&n: Non-Mu· 
b1WlDl8daa): Sir, I have got an amendment. Will it be COIlvenient to 
. take it. now or .hould this motion be dispoaed of befOl'e 1 move my 
amendment. 

JIr. PnII4lDt: What is the amendment? Will the Honourable 
Member say what it is? 

JIr. Gaya Praud amp! That the Bill 88 passed by the Council of 
State be circulated to the Government of Bihar and Orilsa. the High 
Court at Patna, and the public concerned, for the purpose of, eiioitiDl 
opiniooa thereon. 

t 

1If. PreII4eDt: The Honourable Member hal not satisfied me thai 
the amendment i, in order. The Bill haa COOle from the CounQil of 
. State; and the only amendment permi8sible, 80 far aa I oan aee ~ 
the Rules and 8tanding OrdeWl, is tbat the Bill be referred to a 8e~  
Committee. A motion for circulating the Bill for opinion, ia, I think, 
.. not in order. I 

fte Bcmoan.bl, Sir AInuuler .addtmlD: I ahould certainly take that 
!view; it W808 taken yesterday m this House by the Chair. 

,'Mr .• .,. PI'AII4 8JqIL: Then, 8ir, I want to apeak on the Biij. if 
yq*;,wlll permit me. This legislation a1feotl not only Bengal u~ • 
coDidderabIe portion of ~ e Provinoe of Bihar and Ori .. " as well. From 
th. l~e  of 'Objects Nld Realon. it appears that my H~  
frieDi. the Home Member has COD8ulted the Government 01. Beugal 
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the Oaloutta High Court; but r ~ e ou  it does not appear that 
he haa conlulted either the Patna High Oourt or the Goveriunent of 
Bihar and Orissa who are also interested in this legisla.tion. Then again 
it appeara that the public concerned, I mean to say, the pUblic of 'Bengal 
as well as the public of Bihal'-either landlords and tenants-who are 
affected by this measure have not been consulted at all. It appears, 
Bir, that, although not consulted, such important bodies as the British 
Indian Association, the Bengal Landholders Association, the Indian Asso-
ciation, and the Vakils' Association of Calcutta have protested against 
this measure. Moreover, 8S has been pointed out by my !Jonourable 
wend, Mr. Amar Nath Dutt, 8 special Oommittee appointed by Govern-
ment of Bengal is already sitting to consider the question of a com-
,rehensive revision of the Bengal Tenancy Act; and it is presided over 
by Sir Nalini Ranjan Ohatterjee, a retired Judge of the Oalcutta High 
Court. This is an important measure; it restricts the right of appeal 
in rent suits. I would therefore support my Honourable friend Mr. 
Amar Nath Dutt that the consideration of this Bill be postponed. Again 
Sir, the Bihar Legislative Council is presumably competent to desl with 
tbis question as it applies to s. portion of that province. That Legisla-
tlve Oouncil has not been given an opportunity of considering the matter, 
~  in the circumstances the only course. open to me is to support the 
motion tbat the consideration of the Bill be pos.tponed. 

Kh&D Bahadur Sarf&r&I HuuaiD. Khan (Patna and Ohota. Nagpur 
cum Oris'88.: Muhammadan): Sir, I want to rise to support my friend, Mr. 
Amar Nath Dutt. I cqme from Bihar and that is a. place which is also 
affeoted by the Bill. It is therefore only proper that this Bill should 
be Bent to tha.t Government and to the Oouncil for their opinion; and 
buides, Sir, the public and the Associations in thnt provjnce have notl 
hen consulted. There is also a committee sitting presided over by a. re-
tIred High Oourt Judge of Calcutta; and in these circumstances I do not 
think there is any e ~ i  for taking up this matter here now. In-
deed I think it is prema.ture to do so, and I would request the Honour-
e.ble the Home Member to consult the Government of Bihar and Ori8S& 
ond others ana postpone the ccnsideration of this Bill at present. 

Mr •• lrma1 OhUDder OhUDcler (Oalcutta.: Non-Muhammadan Urban):-
Mr. President, I spenk so seldom that I am almost feeling ashamed to 
Itet up ~ i e on the Bame day to speak. This is a Bill to amend the 
Bengal Tenancy Act, and if I get up to speak my only justification ia 
that I served on the Select Committee on the Bengal Tenancy Act 
:Amendment Bill which was before the Bengal Legislative Council and 
which took the Select Oommittee about four months or more, when 
almost every important seotion of tha.t Bill was discussed. Unfortunately 
the Bill emerged from the Seleot Oommittee in a ehape in: which it waS 
not liked by either the landlords, or the ryots or the u ~r r o i or the 
'Go'Yemment; and the Bill had to be withdrawn. This  time, Sir, the 
'6o\'ernment has appointed a Committee to go into this question, and 
the Committee fa to take aatbe buis of their di80ussion, I trust, the Bill 
aa it emerged from the Select Committee I referred to. I do not think, 
~ l' that 1 shall be ~ i  a secret if I tell the Honourable the Home 
) ~ er tha.t the President of the . present Committee which has been 
appointed by the Government of Bengal was kept posted up almost from: 
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~ to clq ~' o what. w.. puai1ll ill tbe ele~ Committee, aa it .... 
~ ~ t_t .. I tQl'QelCl fot ac1vioe aDd help. i.u ~ with my l.&boQp; 
iD. \he ~ ~ ee  Tile.tefore, Sir, when that. Bill is heine ~  
aWl,* by a ~  I should request the lIanourahle the lUae 
Mo-.ber ~ to pre" thia BiU ~ to agree to Mr. AlDar Nat.h Duti'. mo-
~~ I .000cl be VeI';Y Son)' iQGeed to bave to vote agaiDat this Bill ~ 

~ $M 8~le ~ that. I .. IIQt y. cleK wWher tw. Bill will be 
~  at beQOti.cial tQ tha ..0,. ~ 1arge. aud I believe that. D'lQIt at 
t.b.e lrleAlWla f.nq Benp1. fA of tbe &a.Pl8 opiDion. It will be a pi .... 
*Q.QNfor.e, if tbiJ. Bill.it ruibed. through aDd W8 are forced to .,.. 
~  i ~  I can aB8QN tlae HQQ.OuraiMe, the Hame M8IDbK thai if .,.. 
l ~ ee reeoIJ;LIDQda. that, tbe au:umcl.u;umi PI'DPOIM here abould. b. 
roMe. and if the Benpl Leplative Cow:wil a1ao taka that. view, t .... 
Win be, little a. no,. dUBoult;y for him to get the BiJil ·paaeed. NeMiinc win. 
b,e Iot,t if we aQiQurD. thia o i~  aiM dUo 

1Ir. ~ Y. .. ... aaDd ... I. (Y .... : o 8l' )~ Sir, I 
tbiHI on the wbole this BiD i& a who1eec:me mell8UJ'8 to check unnecel-
II"" litrigaiion in the pJ'OIVince conoerned. Sir, I C8lmOt apeak-wi.1t 
alrthority for· Bengal, but I mey .y tba$ as ODe who i8 interested bt: 
f!eeing that litigation i. not OD the increase, I am in eympathy with the-
principles embodied in this Bill. I think both the landlords and tenants 
will ,ain imm.ensely by the prori.liDna 01. tbis me.ure. The DilArcit 
MUBifle ~  the SubordiDate J,qel dispense juaUoe very faidy .• 
APCi. lluttve got very gl'eBt regBm for them. and in mW opinion .ppe'" 
should lie only in big C8IeI. I do Dob know why my Ben.gaJ frlfJDdl, 
(;ppoee this mea.ure. As 80 landholder and 88 ODe who aympathises wit!. 
the ryot., lam in. agreement with the principles embodied in thiB Bu.. 

·Xr. '1'. lIraJr"1m (East Goda.vari and West Godavari cum Xiatna!1 
~o ~ u  !-tura!): Sir, I rise to associate myHcU with the Mo'V« 
of the amendment, that this Bill should be adjourned .ine die. It is a. 
'ely simple request. made to the Honourable the Home Membor: and 
the circumstances hal'e been enumerated by the mover in order. All 
those circumstaDces show that this is a premature mcuure, Bnd, that it 
js better that it should be adjourned until tbe Committee which is sitting 
on this Bill deeides and advi;'ea the Govemrhent. Of course, on the 
merita much could be snid with regan! to the right of appeal, but r do' 
not wish to go. into thmte details now. But I certainJy rODsider', Sir, 
tnat t,hi8 meaeurc should not be pa'tlled into 19w now. 

ft. KOiIIOIlr&blI Sir ,AJnu4.r· '~ '  Sir, in so lar 81 the Mo"81' 
PfOp08eS that the Bill sbould be Bdjoumed ,ine die on. the ground of hi. 
"bjectioD. to the Bill, 1 sholl naturaUy oppose him. He put forward two, 

~ e  one thl\t it should be opposed because be doee not like the me.,ur., 
f;.nQi tA" other to potItpone the flll'ther conlide.,..iion of the Bill.-I 
shaH: meat these two oi ~  In I!O far a,he IIpoake on t£e r e i~ aad.' 
8 ~ ~ o e l the consideration of the Bill. we. heam ~  ~ ~l  
detr th •. e ~ of the otbeI'. aide, of. tbe.Holl,e:., ontbe qUe_en of aD3b'''; 
thitts' til • .,. .. y havet<) be token u.p forr, ·1mpro .. ed justWie and w. knoW:t><' 

~ dtfIoonnt: oppneit,onto all e.ttetntrila to ct1l'Wl· appeal... But; oak 
t.b,. .. q)Jellt ion of. po8tpo1itIQent, many· Membet'IJ ' ia' .IIflOUl' 'J)tri8 of: Iib&,!!i 

f'" '''~ tIClt' ~ e ~i by the H~ ol ' le Member. '  . """"1 :" 
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House have made $1 appeal to me bka't i l o l e'~  Not I 
hope, however, .ine die; that I could not agree to. I am quitepreparei 
to agree that it should be postponed' till the tJ:e:tt Session and Will take 
1ln opportunity of conlultinf oe"-\p bodies tbat ha.& IlGtbeea ceJDSUlted. 
, It is not true, 8S 0. matter of ~  tha.t the Bihar ~  Court w"aa not 
'-eons111ted. It wall eOnllUlted: 'it gave 811 ophlfon lnfa'fOUt 6ttlie 'Bill. 

Mr. Gaya Prua4 Smp: Why is there D./i) mention of it in the State· 
ment of Objects and Reasons? 
ft, Honourabl, 81r Al,zand'lr Jraddim .. : It was not mentioned in 

the Statement of Objects and aea..s Deeawse they were (J(I)IJsuliMaiter 
t,be Statement W8.l! drafted. It was entirely due to my Honourable 
~ i e  wbo delayed ihe i ... t!tDittgen the pa:per, that; I ... MIl' able 
10 ltate that the Bihar Higb Court aM theBiba!' and Orissa GO'VeWl· 
ment had been consulted &IIl'd were ill 'IJVOtlr of Vie BiD. But if the 
House would like tbis motion to stand over till the next Simla. Seesion, 
'4fuJing which time I will consult further opinion in Bihar and Orissa. 
·and Bengal, then I am quite prepared to meet the wishes of the Rouae . 
.  ,  I move, Sir, th&t iDthe motion moved by my HeMu&ble flieBd fer 
t.he words •• tine die " tae WOMB •• till the lIut 8i~ 8eteiOD " Ite iDMIIf6. 
·td. 
JIr. Pruldent: I do not know whether, it WQOld De prop. fat tIM IM'r. 

er of the original motion to move any amendment. 
The BODOurabl, Sir .&leQ.Dder KuddlmaD: I submit, Sit, yes, ~ irel  

!'he Jloaourable Sir BIII1 Blackett: Shall I  • it? 

JIr. PnliUIR: I do not know w:Jaetb« aftel the J!I8piy. at th Bobour-
nble the Home Member, any amendment could be moved. I will, how· 
,ever, pennit it as the House wants it. 

fte BOIieUIabl. IIr BIiIIl ..... " (Finance Member): Bir, I desire 
to move that ~e consideratioll of this Jaill be adjoumed till the !jiml. 
Session. 

Kr. PrtlldeDt: The original question was: 
.. That. the Bill further to amend tha Bengal ToolllCY .Act, 1885, for a certalD 

lIW'pote, lIS pUlled by the Council of State, be taken into conlideratioD." 

Since which the following amendmeat has been moved: 
.. That. the coneiderat.iOll of thi. :Bill be o ~ till the Simla SeaMOD." 

The questaon 1 have to put is tha.t that amendment be made. 
Tho motion was adopted . 
• 

THE INSOLVENCY (AMENDMENT) BILL. 

Tbe .onourable Iir AlaaRder .d'mq (Home Member): Sir, 1 
move that the Bill further to a.mend the Presidenoy.towns lmiol'9Mlo1. 
A('t, 1009. BIld the Provinoial l'Illolvency Act, ~  for cerlain PurpoMI, 
'be taken into oonsidefation. 
Sir,. I tlxpla.ined this Bill in. detail when I Ji\Oved. for ii ro u~ io  

'The motion hns been on the paper for ma.ny weeks and no amendment 
'haa been put down Bnd no.one has come to me and made any ri i i~ ' ~  
.tlie provisions of the Bill. I tberefoJe ta1le it that everybody l!l tlie 
BcuBe acoepts the Bill, aDd I move that it be taken into cOIlBfderatiOD. 

The maRoli W'U adopW. 
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Claute8 2. 8, 4 eel 6 were added to the Bill. 

ClaUse l'Wu added to 'the Bill. 

The Title and Pleatnble were ad¥d to the Bill. 

ttr., JtaDoaraW. SIr, I) ...... XgMi'MD: Sir, I move that. th, BiU 
bEl ~  "". 

• The' motioD W&8 adopted: 

." ~' ~ '  .... ,--

THE CODE PF CIVIL' PROOEDURE (AMENDMENT)BILI:.. 

~ ' BaIaouqbIe ,Sir AJaan4er _"",'mM (Bome Member.): Sir, I 
move, for }e,.ve to introduce"a Bill to amend section 96 of the Code of 
,Cjvil: Plooedure, 1908, for, a oerta.iD purpose. 

TJiat' certain' purpole,Sir" i~ described in the Statement of Objeow 
aud ReflBODB and the Bill ie, 88 litany 'other small Bills of this kind 
b!'OUgbt before the .H6use receDtly, based OD 6 recommendation in ~ r

grapb 2 01 ChapM!" 80 of the Civil Justice Committee's 1lepori. This 
.t.(ds. Bill limiting appeals. The PurpoBe for which the appeals are 
limited is stated in the StatemeDt of Objects and Re$8ODs and I need 
, DOt, dfkin 'tbe Bouse further. '  " 

Sir, I move. 

The motioD W88 adopted, \ ~ 

~ JIoaDDfaIIie Sir AJauder lladdtmaa: Sir, I inWoduce 'the '.BilL 

THE INDIAN DIVORCE (AMENDMENT) BILL. : 

IfU BoDoarabie SIr Alnander .UcMtm.... (Home Member) : Sir, I 
lDove for ,leave to introduce p, :am further to amend the Indian Divorce 
Act !or 6 certain purpoee. ' •. : 

That purpose arises out of the Dew Aet which hal been pused ~  
, Parliament and which is entitled the Indian and ColonW 
P.x. Divorce Jurisdiction Act, 192ft That Act of Parliament eured 

.. doubt wbich hae arisen for .. long period in regard to the juriadietion 
of the High CouN in India iD reapeot of the divorce of thoee peJ'BOD5 to 
whom that Aet relates. Under Rules made under that Act it waa pnnided 
that there might be officers within the juriadictioo of each Rig" Cour1l 
concerned who lIhould have the right of .howing cause why a decree ,.,iti 
I'lhould not be made absolute in the 8ame way 88 the King's Proctor in the 
E:l.z1iah Courts haa that right.' The pmvisioDa of tbeAot aDd theae pro-
",illJON relating to the King '8 Proctor ooly refer to Pel'llODS who are British 
Mlbjeetl domicUed in England or Scotland. It enables an official to be 
appointed who would perfonn thOle functicos. The lunctions of the 
King '8 Proctor in England are that at any time during the progreaB ,of a 
e i~ ) or i ~ u io  or nuUago of ~ e  be'?re a e~ee ,.,iti is made 
~ e King's Proctor, upon the Infonnawon of any person ~ aD 
~ ~  any of th.e ~iel are ot bave'b&en ,in collusion to obtaill 

re i8 ~ 1JI',»"under the direction of the ~  General and by leavpol 
-tbe:d0U.r6, intervene in the IUit. He ia lUhle, if he 0008 not BueceBBfuUy 
inten6ll8 to be cast in damagea and if he does luooeufully intenea ... ' the 
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opposite parties are liable to be cast in damages. The Bill is· an em· 
powering Bill. If its provisions are given effect to it will ,leave the pa.rtieu-
Jarelaas of persons who seek divorce under the proviaiona oitha Eng •. 
'ljsb Act in the same position aa regards interventiOn as they wOOld be if 
+.bey tried to obtain divorce in the English Courts and it enabtesproceed-, 
mgs to be taken to prevent collusive ,divorce. Whether this provwon is 
'Oi' is not desirable wHlno doubt be discussed by the House when th'l Bill 
goes to a further stage. At present, I confine myself to aakingfor lea.v& 
to introduce the Bill. Sir, I move. 

The motion was adopted. 

The BODo1llable Sir £1eunder JluMtmg: sir, I'introduce the B,.iIl. 

THE INDIAN BAR ~~ ~~ l  

n. JlODOUfable Sir .AlGUld. Xu.aD (Home Member): Sir. I 
move for leave to introduce a Bill to amend the Indian Bar' Councila 'Aot, 
1926, for certain purposes. ' 

Sir, it will be within the recollection ,of a. great many Members of this 
House who were Members of the,last ~ e l  that the el~  <J,aqtmittee 
on the Indian nar Councils Bill which' became Act xxxvm of 1926-
inserted certain provisions regulating teIlbiiy'" sud pre-audieliOe· aiilong 
Advocates. Now that was a matter which when the Bill o&me before the 
House to be ~ i ere  and passed excited 8 considera.bJe amount of' criti-
ci')m. In the end aD agreement was reached with that 'House that these 
provisions should be, circulated for the purpose of obtai,ning op:niona. ~ e  

were not pa.rt of the original recommenda.tions of the Bar Committee and 
tiley were inserted in the BrIl by the, Select Committee and, the-y' had never 
bE-en oonsidered either by the High Courts or by the professional mou or 
lly the public. We carried out the promise tha.t these provisions should 
be oirculated and the opinions we ha.ve received disclose 0. .considerable 
lack of unanimity. On the whole, however, the majority of the High 
CDurts prefer that, subject to the preserva1;.ion, of vested rights, seniority 
and pre-audience should be regula.ted in aecorda.nce with the original re-
cC'tmmeridations of the Indian Bar Committee. To that opinion thf') Bill 
I i5eek leave to introduce gives effect. 'Sir, I move. 
The motion W&8 adopted. 
TIl. Honourable Sir £1eunder XllddtmlD: I introduce the Bill. 

THE SEA CUSTOMS (AMENDMENT) BILL. 

The KODourIble Sir Bull Blackett WinaBce Member): I mo,:etha\ 
the Bill further to amend the Sea Customs Act, 1878, for a certam pur-
pose, as paaled by the Counoil of State, be taken into ooilsidera.tion:' 
'Phis is a. emall Bill the purp08e of which is to reDlOVG .. 

hardship on the public which the existing state of the law tends 
iIo impoee. The aim of the Bill is expla.fu.ed in. the Statement of 
Objects and Reasons. A partiaJ. rebate of duty IS allowed by the 
Bea. Customs Act on goods which have deteriorated or have been 
damaged prior to entry, provided the duty is. leviable ad, "alorem 
but therc is no provlsiQll for such a. tebate in the case of ~ 
where duty is leviable on quantity and not on l~e e h.Bve };een m-
trodUJ)ingapeclfic dutieain place of' 4d ,,41o,6m dutles m vat'lOUS cases .of 
r~ e ~  ,years. and with regard to s11ch articles &8 sugar and paper, whioh 
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· '. Hable to'deterioration, the ~ oo -Of this poWtr to allow a pari.ia.l reo 
·,',ofMe.iMlett. ~8 have been dtLlnag8a ill ,a. ~ ~~  on, the. public ~  
'.. BiB is eJe'Slgned to remove. 'nUs Btu, was mtrOduced and ~e  m 

# ~ ) e 8Dd I have heatid Do critiCiSin or objection to it hom .Y 
, ,gutitl!tr .. I I'1rinkthetetore that)t ~  bot. e e e ~ ~ ~e o i~e ~  
fifrihtir 8 i~ l or arguiiiilntati()h as to ~e reasons 1n favour of the 
Bitt 'fJir, I fuo\fe. 
The motion was adopted. 

Clauses 2 and 8· were i ~ to the Bill. 

Clause 1 wea added to the Bill. 
The ~ le and Preaoable were added tG the Bill. 
.,... ~ ,,'U alUbtt: I move that the Bill further to 

• 8mad the Sea ~ ,Act., l8t8, ,l6r ., "tMfilb' i~  bplliiecf ii, the 
· (''dwMIil fJf8Wt!i, be ,..aII. 
The motion wsa adopted. 

THE tlWWf lJMlT:A'l'ION (8Ecoth> li lu~ jiLt . 
..,.. ii •••• 1111 itt a... ... ... . fHtIIlfJ Meiiibii'): I fJIWe 

·that • ameeclmtHlt. made by \he Coatmil of State in' tiff! BiU fUio6bM \0 
; -.eaci tae IDdiUl LitDiWion Act, 19f18, for a ceitAIba ~  be'. 
into ...... derMten. 
It trftl be ill • reeotJtId06D of litis HdiIje that -Kg Uifi !m .... ,...eel in this Chamber .$ ~ e  t&& La", flam-

r~  ~ d!l an iIftle&neM' ' i ~ by liOihe ieri 8 i~ 1:0.18 a 
,roeafae lItat tie Woafd loOt iriilo ~  ~er  add erit If 'em ~ r~ 
it be ~ ttf.t at! ~e i  in t.he law w. reqU'irett he i"obfcf"frtnt ttl 
'bTl .. ~ e r  in tie Oc>WilcU Of State. ()n t1I:i&t aaW1ifa.ribe ii~ 11om-
'kl' "h'o moved the original am'mdment 1tithcfreW his ri~il' irie  Th. 
ROftOTJI'8b1e the Law Metb.ber, 88 he alWays doe., Mnie'd ?,ut tus PJ:'Omlac. 
-He did look into tbe ~r .1M he did Mc:Jve an am'9nd'inel1t iii" i'be coUlian 
6f State and that amendment is the amendment, tll'at I now ilk 10'1 to 
'iake ~ o o i~ l' io  T ~  amenc:lfuent baa been on the ~ er tw . a 
100Jr time. It 18 8 very obnoua amendment. It elealty e~ tb8 poUlt 
which was in dispute and I aek _he HGuae to bb it into OODIidentiOll. 

JIr. 1'nIIdMl': Tbequeatioo iI: 
.. T ~ the &lli8udmeDtI made by tbe Couaeil of State in the BiU further to aIDeD • 

. t.he Indian Limit.tion {let, 1908, for a certain purpoee, be taken ,into conaideratlon." 
The motion W88 lClopted. ' 

JIr. ~  Amendment made by the Councn of State:' 
.. ID lub-clauae (1) of, claaM 1, for the word • AmendiDmt· tilt worda • t!Jeoond 

Ameridinent' be lubat.ituied. '" 

The Cjueation I have to put. ,i. that this Assembly do .. rea with the C01lD-
cit of State in that amendment, 
The motion wu '~ . 

• ~ ~  Further amendment made by the CouDcil' of State ~ 
, ' . 
·jloe ...... ~ . 

(1) .,&.-t.be fip" • 182 '. the lett.et and til'ackttI '(0)' be iDtmed I .. II 
fii)' .f. tbe wmU '.un be lubet.iMateci ~ tile Iol»., lit adcJed, DaI!ttI I 
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'and 
(b) for lllaul8 6 of the same entry the followiug shall ~ sublltitlltecl, namely-
'6. (In re8ll8Ct of allY amount, recovered by execlit\()n of the aecree o,r orderl 

"bidi the deCree-bolder hal been directed to refund by adl!lcree palilicf 
in a lI1lit (or lIuch refund) the date of lIuch laat-mentioneci dllOl'ee or, 1n ,the 
~ e of ,an ,appeal ~~ere ro  thCl ~ e of the final decree of the Appellate 
Court or, o,f the ;'I\l.hdrawal of the appeal' ... 

" The ue8~i l'  I have to put if> that this Assembly do agree with the 
Couilcil of Str. t e iIi that amsndInent • 
The motiol, was <Idopted. 

h·rn REPEALING AND AMEN-lUNG BILL. 
r~ L. Gl':'imm (Secretary, Legislative Department): Sir, I move that 

the Bill to a.mend certain enactments and to repeal certa.in other enact-
m,>l.t8. as passe(i by the Council 01 Sta.te. be taken into conilideratiop. 

TbiR is a. small BiU which might be described B8 our &nnual spring-
cleaning Bill. In this we haVl' got to clEar up small points which reqUire 
c)Jp!1r;ng up in our Statute-book for the benefit of the public genen.lIy. 
'l'hEl object of the Dill ;s Irt'etely to m8.ke necessary amendments of a. 
fnnnal nll.ture in certain enactments and tel repeal certain unnece8£ary 
C!Hwtments. Sit. I move. ' 
%e motion ~ ,IJ')pted, 

Clause 2. :3 RUtI 4 were added to the Bill. 
Sch{ldules I and II were added to the Bill 
Clause 1 was added to the Bill. 
The Title and the Preamble were added to the Bill. 
irr. L. GnIwn: i move that the Bill. as passed by the Council of 

State, he pelsod. 
The motion Was u o ~e  

THE VOLUNTEER POLICE BILL . 

. '¥he iODourable Sit lu~er iluddtDl&n (Homo Member): Sir, I 
move for leave to introduce II-Bill to make provision to enable volunteer 
police forces to be constituted temporarily and employed locally for the 
pur'pose of preserving the pu\:;lio peace and protecting persons and pro-
perty, and to de6ne the powers and duties of such police. 
Sir, Honourable Members will find annexed to this Bill a fairly lengthy 

8tate'l;tlent of Objects and "Maons. but notwithstanding the late hout 
ani the state of the Session I would ask the indulgence of the House 
for two dt three minutes to make one or two observations on the Bill. I 
shall be exceedingly brief. Bir, it bas often been suggested to me 1:1 
non-officials in the COUl'Hfl of my long service in India. that we do not do 
enough ro enable them to URsist the CQuse of law and order, e~ u e they 
suggest we ate inclined to think they are indifferent to ,this cause. On 
that point I will not express an opinion.. It has been my lot frequently 
to bring forwwrcl measures regarding la.w and order which ha.ve not met 
with that support which I myself have wished. But I do believe that 
there a.rc occasions when all men of good-will. all men of 
whll.tever politiclll party, nJl men of whatever school of thought. 
~ prepared to combine together to defea.t the forces of anarchy 
And. di.order. There must have been occasions of t.hat kind in the 
knowledge of all e~o  who live in this country. But, Sir, unfOrtu-
nately it has frequently happened that though the mobilisation of the 
~ 

D 
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o~ ofdieOrder is not unknown in this country, the mobilisation. of' the 
forces of law and order, in so far as that is the wish of the oommunity is 
sometimes negleoted. And indeed, Sir, it is often the Mse thR.t whue 
there 8l'emany individuals of good-will, they are individuals and it is not 
always ea.sy-and I think most Members of this House will recognize that 
fact.--40 manifest one's good)ntentions in the midst of persons who have 
very different intentions. In other words, it is necesslll'V to enable indivi-
nuuls to make their good influence felt by giving them some kind of 
~r or e capacity. l i i~~ l~ alone, though there ~ 8  be many of them, 
If they are not 888ocla.ted m some corporate capacIty, may be uno'\:;le to 
make their weight felt <88 tbey would if they were givtlD. that association. 
Now, Sir, I sa.w a Nitici.&m some mont.he ago by some ODe who apparently. 
had informauOD that I was likely to bring in 8 Bill of this kind, that it 
was'sn idea which haq atruck ~ when I was at Home last year during the 
general strike. I do not wish to disguise from the House that the wonder-
ful m.anifestation of civio duty which I saw with -my own OYOS during 
the general strike at home had a very powerful inftuenoe on my mind. 
I do not knoW whether it made me bring in this lJil'l, but it did %Duke me 
Bee .that if citizens are detemlined that law and order shall be preserved 
they can preserve it themsolvcs far bettor thon any other agency. I am 
alsO charged with being one of those who imagine that Englil4:1traditions 
are always appliea\; Ie to this country.' Sir, in a sel"\'ice of 28 yean I have 
lost mnny of my illusions, but r hAve not lost my faith in human nature, 
and I do not believe that men nct, whatever the part of the world in which 
they move, from motives very qifterent, The manifestation of their action 
may be i ue~ e  by upbrmging, training and many other-things,but 
human nature to my mind is very mueh the same in whatever part of the 
world you may encounter it. And if you can show to men that 'their 
self·interest Jies in the preserva.tion of law and order, and you can enable 
them to act in that ~ io  you obtain a very powerful motive power 
in effecting your ol-jcct. Nothing, 88 I have said, could have been more 
8trik1ng' than that manifestation of civic duty I saw in EngJand Jut year, 
but it is n,ot the only reason that moved me to bring in this Bill. r 
do not expect Md I am not so hopeful 88' to suppose that this Bill is going 
to bring in the millenium. or that we shall flnd my Honournble friend. 
Mlshing to enlist in my volunteer police force. That. Sir, would be to uk 
too much, but I do Ray this that on occasion, in places lAnd at certain times 
it may be a very valuable adjunct; at any rate it is a proposition whioh 1 
desire to l:ring before this House. I have no doubt, wben we come to 
01 later stage on thil Bill. it will be criticized, not only on that aUle oltha 
H ll~e but allO on this, for anything in the shape of a somewhat novel 
provilrion in this oountry i9 always regarded with suspicion, And t.he way 
of tbe modemterefonner w hard. Evert I have been 8~ with being 
A refonner. but I am at any rate a moderate one, and thi. Bill ie 8 moderate 
measure of what I regard 8.8 monn. I aak leave, Sir, to introdU<lG it. 

o The ;motion was adopted. 

De BOD01U&ble 81r AI_UDder Xa4d11D&D! Sir, I introduce the Bill. 

~ ir  I make the next motion i~ ~ object of invitill4( ~ inevitable 
criticilm I referred to in my previoua . .peech. I mQve that the nUl be 
.circulated for the purpole of eliciting opin:ona thereozt.. 
"'F The Illotion W8. adopted. 



l'~ T  OF A PANEL FOR THE STANDING COMMITTEE TO 
ADVISE ON SUBJECTS IN THE· DEPARTMENT· OF INDUS-
TRIES AND LABOUR. • 

The Honourable Sir BhupeadlS Bath JI1tra (Member. for Industries 
.snd Labour): Stir, I have moved my motion* and the question now befOl'El 
the House is its further consideration, . 

Jrtr. A. Rangasw&m.i Iyengar (Tanjore cum Trichinopoly:' Non-Muham-
mooll.n HuraJ): May I move, Sir, that this motion as well as the other 
thrc.:.e motions tha.t foUow .  .  . .. . 

Ittr. President: 'l'ho Honourable Member cannot. deal with all motions 
sim ul taneousl y . 

Kr. A.. Rangasw&m.i Iyengar: I move, Sir: 
.. That the further colliidcration of this motion be adjourned:' 

because, even if this motion is carried o~  you, Sir, will ha.ve to fix a. day 
for the nomination of candidates and another !lay for the election, and, 
lilr wo tU'C at the close of the S08sion, it is hardly possible to take any' 
iurther steps with regard to this matter. I move, Sir. that the further 
consideration of this motion be adjourned. 
Kr. President: I think Government might as well agree to the sug-

gestion made by Mr. Rangaswami" Iyengar with regard to all the motions 
OJ) the paper. 

The Honourable Sir Alexander lIudd1man (Home Member): I am in-
clined to agree to the suggestiou. Sir Charlos Inues, Mr. Bhoro and 
myseJ£ will not move our motions. t. . 
'!'he HOIlourabl& Sir BhupeDdra)1'ath .va: I accept the motioD for 

.adjcnrnment of the discussion. 

Hr. President: The question is: 
.. That the motion· in the name 01 the Honourable Sir Dhupendra N ath Mitra be 

adjourned. " 

The motion was adopted. 
~ .. ---------.-.-------.. -------

•• , That this Al&emhly do proceed to ~leo  in the manner described in the rules 
published in the Home Department notification No. F.-49, dated the 22nd August, 
1922, al amended by the Home Department notification No. D.·794-0., dated the 30th 
.January, 1024, a panel collsisting'()f 9 members from which the members of t,he Standing 
Oommittee to advise on subject, in the Department of Industries and Labour will be 
'llOminated." . 

t1'M 1I000ourabie Sir Charl!!.11 J"nu-
"That this Assembly do proceed to elect· in the manner e ri ~  in the rulu 

'published in the Home Department notification No. F,·49, dated the 22nd August, 1922, 
81 amende" by the Home Department notification No. D.·794·C., dated the 30th January, 
1924, a pnnel consisting of 9 member8 from which 3 will be nominated to serve on the 
Standing Committee to acivise on subjects in the Department of Commerce." 

l'ke l o our l~ Sir lr l ~T Mu.ddiftlon-
.. That this Assemhly do proceed to the election, in such method a8 may be approved 

·by the Honourable the President, of & ~ el of 14 members from which 7 members 
.of the Advisory Publicity Committee Will bo nominated." 

Mr. J. W. Bhme-
.. That this Assembly do proceed to elect, in the manner prescribed-in the rulell 

puhli.hed in the Horne Department notification No. F.-49, dated the 22nd August, 
1922, aa amended by the Home Department notification No. D.·794-C., dated the :3Oth 
January, 1924, a panel consisting of 9 members from which the members of tho Standing 
Advisory Committee to advise on subjects, other than emigration, dealt with in thl! 
Department of EdUClltion, Health and  Lands, ,,:ill be nominated." 

( 2967 ) , 
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1Ir. ~  The o o i i~l husiness on t'he paper is included, I take 
ft. with the consent of the Government? 

'IIni aoaobrable SIr Alll1rWD4er •• Mim .. : Yes. 

Itr. PnlfdeDt: 1 hope the Honourable Member is not going to make a 
speech. (Laughter). 

THE CHII .. DREN·S PROTECTION BILL. 

•• i!arl' ~ aoar (Central Prov.inces mndi Divisions: Non-Mu-
hammadan): Sir, I shall make just a short speech which is necesaary. 
(Honourable e ~  .. No, no. ") 

Kr. Prelident: The object of the Honourable Member is to have an 
op)lutt.Unity of introQulling this .BilI in this e ~  and the, o ~ i  
Jiils been estabUahed that a motion for leave to mtroduce 8 Bill 1S not to 
be oppoeed. That being 80, il not the Honourable Member satisfied that 
an opportunity haa been given to him to introduce this Bill? 

Sir Bart 8iD&Ja CJoar: That is what i wanted to do, Sir. I just wanted 
to thank the Honourable the Home Member for hiB courtesy in allotting 
Ole a shurt space in his very crowded agenda to enable me to introduce 
this Bill today, and to point out that this is not " new Bill but a very 
old one. It baa been receiving. a series of resurrections. and this is I think 
the foUrth or the fifth one in Which it ~  now received support, aa I find' 
fr'Jm this interellting book of the All-Imiia Women's Cohferenoe who have 
tbumimously supported it; 8iDCI I only wish. Sir, that tho Honourable 
Members who have been given a copy of this book will reBa it, and that 
WhE.D it ~o e8 up for further consideration. there w,ill be. the lame un-
animity in favour of its pB88ing as I observe to-day at the stage of 
intrl"duction. Sir, I move. 

Kl. PrNI4eD1: The quest.ion is: 

.. That leave b8 Biven to Sir H.ri Singh Goor to introduce a Bill further ~ am •• " 
the Ibdiau Penal Code and the Code of Criminal Procedure. 1898." 

The motion waa adopted. . , 

SIr JIari SIqh Gaur: Sir. I introduce the Bill. 

The Assembly then adjourned aine ~  

·Speech DO' corrected Ly the HODOw.ble Member. • 
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diatricts of the North West FroDtierProvince. 2400. 
Creation of Sepa.rate Divisional and Sessions Courts in Hazara ,.ad 
the Mardan sub·division of the Pcsha.·ar district. 2399. 
Expansion of educl\tin tn the North West Frontier Province. 1!t]!}· 
14. . 

t:.'at't/SiO.l of thr Kohat·Thal Railway to Para('hillar in tho Kurrum· 
Valle\·. 21102. 
Extetillfon of the Taxila·Havclinn branch of . the .North ~ ~r  Ra.il-
way in the dired-ion of Abbottllbad. Mansera', etc. 2181. 

Fart's OD the Mad Lukki and Tank Railway. 1308-09. 
Fonllation of the Swabi Tahsil of the Peshawar district into a separate-
suh·division. 240'l. 

Government Training College, Peabawa.r. 1312·13. 
Impro\'ement of the road which link. the civil and militll.lY station. 
in the Gallis with MW'ree. 2182. 
Numbf'I' of posts on the cadre of the Indian Educational Service in the' 
North West Frontier Provinc..-e, etc. 131.-H,. 
Opening of a. Za.mim!ars' Bank on the Co-operative Society system ia-
the Hamra. diJlltrict of the North West roo i~ Province. 1309-10. 
Opening of new Post and Telegraph Offices in the North West Frontier 
Province. 1310-12. 
Population, Ia.nd revenue, etc., 01 the Yardan sub-division of the-' 
Peshawar district and the Kohat district. 2.;()()'01. 
Provision of a raised pladorm a.t .Jahangira Road railway Jt,a.ti(lD. 
1308. 

Recruitment to the Police Departmellt in the North Weat Frontier 
Province. 1312. 
Transfer to Oo'Vernment of roads administered by the Dilltrict Bnard 
of Peshawar. 2402-03. 

Quest.ion (SuppJementary)re-

Number of lIuslims and non-Muslima employeci' in the Polioe Foroo' 
of the North West Frontier Province and Delhi. S778. 
Opening of post oftlcell at Lawalung, Bharkatta and other' important 
pJacea in the Hav.a.ribagb District. 1910-n. . 
Riot in the district of 'RAChrp;unj in &ngaL 16&6, 1867. 
Roolution r(, amalgamation of the Oriya'lpeaking trac.ta. !)69, ~ 'il  

Steel Industry (Prote(.1.ion) BilI-
)lotion to p..... 1113. 



T ~ T& LEOlijLATlVE ASSEMBLY DEBATES. 

ABDULLAH HAJI KA.SIM, KHAN BAHADUR HAJI-
Demand for Supplementary Grant in respect of "Agriculture". 832. 
Election of --,to tile panel for the Central Advisory Couneilfor Ra.il· 
ways. Mi. :11M 
Election of --to :the panel of the Standing Committee on ~i r io  
612. 

General Discussion of the General Budget. 1607-OS. 
General Discussion of the Railway Budget. 1147·49. 
Oath of Office. 2. 

Queation re- • 
Alteration of Fundamental Rule 87 without oonsultation. 280-81-
Amalgnmation of Coorg with the Madras Presidency and South Kanars 
with the Bombay Presidency. 280. 

-Construction of Bhatkal-Mysore Uailway line. 279-80. 
'Coust,rliction of line between Mangalore and Malpe to Monnugol\. 
193. 
Expenditure in connection with the Malabar rebellion. 192. 
Expenditure on .Muslim education. 193-94. 
Fares charged per mile for different classes on different Railways. 
1392. 
Muhammadan popUlation of the Madras Presidency and Malabar lind 
South Cwara., and the number of seats allotted to Muhamma.dans 
in the Madras Legislative Council. 707.' 
Naval training institutions in India. 194. 
Policy of <:olonisation of Andamans by Moplahs 194-95. 
Postal administro.tion in Nilgiris. 281. 

Pf')cednrc regarding aDS,,'crR to oral questions. 871-72. 
Proposa.ls for llanglliore-Hasan railway line. 192-93. 
Provident Fund system in place of pension in Madras. 281. 
Provision of intermediate class compartments and dining flnlOODS on 
trains running between Madras and Mangalore. 707. 
Purc:h.l!\P. a.t. cm,aper rates in Malaba.r of timber of the qua.lity sUl)plied 
bv Canada and Australia.. 1891. 
Pu;chase of sleepers for the South Indian Ra.ilway. 1391. 
e o~ i io  by the different Hailw&ys of H&ilway Passengers' Asso-
ciations. 1392. 
Results of the failure of the South Indian Railway to place orders for 
sleepers in Malabar. 1391. 
Settlement of Mopla.h women &nd children in the Andamans. 700. 
Tellicherry-Mysore Railway. 706. 
Totall strength of High Court and Chief Court .Tudges ahowing num .. 
ber of Muhammadans. 281-82. 

ABU TURAB RHlUNE-
Question 1'(': &ttempt of Colonel J. MoraD, Military Estattls OffiCf'lr, 
Peshawar, to. tHe poaaession of a piece of la.nd attached to the --. 
2690-91. 

AOCIDENT(S)-

Question rc- • 
__ on ra.ilwavs due to coupling and uncoupling of vehicles. 1519. 
__ nw;ng to ~ er ro i  on the Bengal and North e8 ~ ' l R:.iIway. 

334. 
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ACCIDENT(S)--contd. 
Queet.ioo rt'-contd. 
Fatal -' at the level crossing 10 Jamalpult East Indian Raihniy. 
1829-30. 
Grant of gratuities to the f&mille. of the two employe-es of the Govem-
ment of India Press, Delhi, killed in & r~ 'e  --in the prells. 
2426. 

'e o ~ in the number of --18 laboureR. 738. 

ACCOUNT(S)--
Budget Demand for "Separation or --f1"Olll Audit". 2317. 
QueBtion re- . 
Audit of the annual --IUld balance sheet of the lIu.lim tTni"er.itJ 
at Aligarh. 96&69. 
Separation of audit from -:. 94IH9. 

~ 'T  EXAMINATION-
Questionre Musllalman &8 e ~r for --. 883. 

- ..:!:(t" 

ACCOUNTS OFFICE(S)- ' 

Question rc-
Grievance. of clerk. of --. 1'643. 
Reference duties in civil --,"etc. 286ft. 
Time-scale of pay oflo'Wer division men in _ .... 

ACCotiNTANT(S)-

QueBtion re-
Appojntment of --in head Po.t OftlcCI. 161-13. 
}:xRlJlinatioll for the recruitment of - for Railway Audit OffteN 
" under the Accountant General, llAihraya. 159. 
Grant of privilege leave to Deputy Aa.iatant Oootrollers, --aDd elerb 
of the Military Accounts Department. 1&1(. 
Institution oi professiollAI .-_. ill India.. ~ ~ • 

Number of Mu.lim clerkl And --in the office of the Accountnnt 
General, Posta and Telegraphs. 2868. 
Relu ... l of privilege leAve to --and clerks in the Military Account. 
Department. 11'>14. 
Tr&n8fera of clerke And --of the Military Accounts Uepl\rtnumt. 
1613-14. 
Witbdrawal 01 the perlOnal a.llo"",,nl.le of --and clerk. ef the nffice 
of the Field GontrolleT of Acconntll, Poona. lIH2-13. 
Wjthdrawal or stoppage of incrementa of clerks and --in M.ilitary 
Acc..'OlInts Officell. 1:;13. 

ACCOUN'rAN"f GENERAL, CENTRAL REVENUE(S)-:-

. -. ueatiotl rr- ., 
A .. on&l staff fOT reorp;",nillation work in the oelee of the -. . 

271;2 
AJlep; ~'  ~i  t.he -;--. 288?"62.. .• 
Ap jnt ent. 10 the clerical servIce and all probatlODeTl In the lubOT-
dinate Accounts Service under thfl --. 1I8&.. 

,Employ ent. of Yussalmans in the offioe of the -. ~  

JIu.lipa clerke in the office 01 the -. 2867. 



INDEX TO LEOISLATIVE AS!:olEMBl.'" DEBATES • 7 . 
AOOOUNTANT GENERAL, CENTRAL REVENUE(S)-contd. 
Question rf---c on td. I 
Number of Sikhs who appea,red at the examination held by the --in 
J al1uary last. 966. 
Pay of the staff of the office of the 74f).41. 

Recruitment of clerks in the office of the --. 2783-84. 
Reorganisation of the office of the --. 2869-60. 

ACCOPNTANT GENERAL, POSTS AND TELEGRAPHS-
Question f'e-
Adequate representations of Muslims in the office of the --, 2166, 
2171. 
Reference duties in Civil Accounts Offices and in the Telegl'aph (Engi. 
neering) Audit Office under the -. 2866. 
Reviaion of the pay of lower division clerks employed under the --. 
2866, 

AOCOtTNTANT GENERAL. RAILWAYS-
Question re-
Employment of Sikh clerke in the office of the --. 6211. 
Examination for the recruitment of accountants for Railwa.y audit 
offices under the --. 169. 
Number of Muslim clerks and accountants in the offioe of the --, 
2868. 

ACHARYA, Mil. M. K.--
Demand for &D Ex('e88.Gra.Dt in retlpect of "Superannuation Pensions and 
Allowan(,es". 624-2C>. 

Demand for Grant in ,·pspe(·t of "Customs". 2006-0R. 
Demand fol' ll e ' l r~ Grant in rt'spt'ct of "St.atf. Household and 
Allowancell of t.he Governor General". 629. 
Indian Finance Bill-
Motion t.o refer to Self'ct Committee. 2564-65. 

Motion to eon sider the amendment made hy the Council of State 
2928, 2934-37. 

Motion ~o reduce the Budget Demand for "Indian Postal and Telel'II'aph 
Department" (Low salaries of pOSUI J olerks, peons And subordinate 
services and ina.dequatE' pensions t.o retired !mbordinn,t,(,I'I). 2004·05. 
Motion t,o leduce the Budget Demand for "Railway Board" (Grievan<'es 
of subordinate railwA.Y emp!oyc<cs). 128."i-OO. 

Motion to reduce the Blldgf't Uema,nd for "Working Expenses: Adminis-
tratfon" (Railway) (Over-f>.mp)oyment of Europeans in now posts creat-
ed and vltCancit's filled). 1434-35_ 

Motion to reduce the Budget Dt'mand for "Working Expenses: Adminis-
t.rat.ion l il l ~ ) (Reduct.ion of third elMS farcs). H~  

Oa.th of Office. 4. 

Question "'p-
Action on Tndian T"Rfl", Pnion Act. !'I86. 

lle~ io 8 against Mr. Govindan Nair, officiating head derk of the 
Nilgiri Division. 1732·33, ~  1734. 

Anda.mans settlement and the {'oloniaation of the Moplabs. ~ 8  
Appointment of Mr. T. G. Uusst'll aa permanent Agent of the Great 
India.n Peninsula. Railwa.y. 2045. 
Appointments in the Telegra,ph Department. 287-88. 
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ACHA.RYA, lb. 11. K.-contd. 

Quest.ioo re-contd. 
cUe of Mr. A. Krishnier, postal clerk, Kotagiri. 1 73'J: 
Cue of Mr. Rangaawa.wier, clerk in the Tirupur post (lfficl!I iu the 
Nilgiri Division. 1731. 

J)jpafJali day to be holiday for Government Telegraph Offices. 990. 
Existing incumbents of Aaiatic domicile entitled to Lee f!onceaaiou& in 
the South Indian Railway. 286. 

Expenditure on the visit of Sir Norman Walker to India in connection 
with Medical education. 2OU-46. 
Extra cost of incrementa to poatal recruited telegraphistl, 289, 
Grievances of postal recruited tele",aphiats. 288. 
Grievances of subonlinate t>mployees of the Bengal Nagpor Rai:w·ty. 
38f1. 

Inadequacy of IIca1es of ~' of Madras postal clerks aud postmen . 
.. 290-91. 

lna.dequate pay of the lowest staJl on the Bengal NagPU1' And South 
Indian Railways. 386-86. 
Inclusion of Indians aJllong 8i ~  domiciles entitled to Le-e f: ','ces-
siona. 286-87. 
Indians to lucceed ahort-term EuroJ)88.n officers on Madras and Southern 
Mahratta Ra.ilway and South Indian R&ilway up to 76 pel' cent. 286-
86. 

Inspection of the Cherambadi POlt office ~' the Supt'rintendent of 
Post Offit-es. Nilgiri Division. 1729-30. 
Number of European and Indian OtB.oel'lI inl'ailwl\ya and. Tndians 
recruited in 1925 and 1926. ~  

Officia.ting or temporary lervkoe to count to'Warda incremettta in postal 
department. .289. 
Order in which Demands for Grants should be brought before the 
A..sembly aDd the ventit.tion of grievances in voting the Demandl. 
2623. 
P08ting of Mr. K. AppaaW&Inier to the charge of the Willowbund oom-
biDed POlt and Telegraph Offi(·e. 1732. 
Previous service conlidered in 8l'a.nting increments in Government De-
pa.rtments. 289. 
Previous service of poatal recruited ele r ~ e to count. towerdl 
i re ~ 8  289-00. 
Recruitment 01 T ndi&n railway officers up to 76 per cent. up to end of 
1926. 284-86. • 
Refnlal of Lee concessions to IndiAna at pre;;('ot in the S{Juth Indian 
Railway. 286. 
Speech of the Maharaja of Benarel )'eft&rding the Reform.. ~  
Stoppage of the increment of the 8uh-poatmHter, C'hara'obl\di POlt 
office. 1730-31. 
Stoppage of the incrementa of three postal officiall in the .sUgin Divi-
Ilion. 1730. 
Supply by the Government. of India of electric energy to the Delhi 
Electric Tramwa.YI and Lighting Company. 2043-.... 
Truder of Mr. K. A. Para8urami.h. aub-poatmuter. Coimbl\tore 
Bazaar. 1731-32. 
Transfer to 8e ~r l service of forced st6ti01ltervioe tt)tegrft.philta. 
287. 
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ACHARYA, Ma. M. K.--concld. 

Question (Supplementary) re-
Abolition of intermediate cl&s8 tickets on ra.ilwa.ys. 1482. 
Strike at Kbaragpur on the Bengal Nagpur Railway. 817. 
ResoluticlI rt release of the Beliga.l detenua. 460·64, 493. 
Steel Industry (Protection) Bill-
Motion to re-commit to Select Committee. 783-86. 
Considera.tion of clause 2. 1073-78. 

AOT(S)-

Qsestion ~

Action on the Indian Trade t"nion-. 386. 

9 

Agents appointed in other countries under section 7 of the Indian 
Emigration --, 1922. 1038. 
Amendment of the Indian Railways --. 96.1. 
Application of the Sikh 6urdwara --to Sikh Gurdwaras in Delhi. 
2421. 

'Coorg Labour --, 1926. ~  

Deduction of interest on mortgage permissible under section 9 (1) (iv) 
of the Income-tax --, 19-22. 2446·47. . 

Defects in the working of the Indian Workmen's Compensation --. 
519. 

Drafting of a new Hailwu.ys --. 510-11. 
Late publication of the Indian Stamp (Amendment) - of 1923 . 
. 43R. 

Proscription of books under the Press -, 1910. 1520. 
Reduotion of fees cha.rged under the Income·tax. -, 1922. 2447. 
Transfer of the power of trying oases under the Cantonment --to 
magistra.tes unconnected with Cantonment Boards. 2690. 

'Transla.tion of --of the Supreme Legislature into the principal 
vernaculars. 11>1-52, 1520. 
Wider publication of Bills and --. 437·38. 
Statement la.id on the table showing the na.mes of detenus in Jail under 
the Bengal Criminal rJaw Amendment --. ;050-52. 

ACT II OF 1924-
Question re- , 
E.!lployment of the Tax Collector in the office of the Executive o'mcer, 
Baroda Cantonment to prepare an assessment list in the terms of 
section 72 of --. 2442. 
Functions of the Assessment Committee appointed by the Cantonment 
authority undeT 81!ction 68 (3) of -. 2443. 

AOT XXX OF 1923-
Question re number of ma.rriages registered under --. 2422. 

ADDRESS-
--of H. E. the Viceroy to Members of the LegislRtivc Assembly. 
43-41. 



](1 

ADJOURNMENT-
Motion for --to ('all att.ention t() the deci.ion of t·he GoverDlDeot of 
India, not t() publish the-Report of tne Indian Deputation to Fiji • 
. 400-03. 

Motion fol' - to dilK'llS8 the act.ion of the Government of India in 
agreeiog t() oont.ribute a rontingent including Indian troops to take 
part in the military operations in China. fll-M, 76. 

Motion for --to diacUBS the eonduct of the Govemmeot in preventiug 
Mr. Satyandra Chandra Mitra, an elected Member of the Aseembb', 
from i ~ w bis dutiea as a Member of the Legialativ«t 
Aaaembly. J6, 1&-40. 

Motion for --to diacllss the Bituat.ion crtlatt>d by the decision of the-
Go"-el'llment ~l putting off the (.onsideration of the lndi&n Currency 
Rill tm after t.he disposal of the Railway Budp;et and till after the 
presentation of the Genf'ral Budget. fl44-46, Ml7-«l8. 

Motion for --to diacuis the strike at Kbaragpur on the BeDgal NICPur 
Railway. 974-7fl, 1 (l()'j'·34. . 

ADMINISTRATJO'N OF JPSTIC:£- " 
Budget Demands for" -". 2318. 

ADMINISTRATIVE OFFICERS-
Queation re clauification of - and minieterial oIioe1'l of the POIW 
Department. 2428-29, 244r.-48. 

ADVERTISEMENTS-
Queation re expenditure on --relating to rail"., timiDp. 14'70; 

ADVISORY COMMI'M'EE(S)-
Queation .,e-
Appointment of a.n - on the Bengal Nagpur Railway. 878-79. 
Names of the members of the - of the North We.tem and But 
Indian Railway.. ~  

Nomination of membera of - for State and o ~r Railway.. 180. 
RepreaentatioD of the Pastengers and Traffic Relief AI80ciatioDt 
Bombay, on thf' - of the Great Indian Peninsula and Bomb.." 
Baroda and C4!ntral India RAilways. 24b&. 

AERODROMES-
Question r" contribution. to the maintenance of - .t Buwre, BUDder 
Abbas and Charbar. 1306..()6. " 

AEROPI .. ANE CLUBS-
Question Tt' atarting of light --in India, etc. 1608. 

AERO-PHOTOORAPHY-
Question TC uee of --for purpoteS of surveys. 21&4. 

AGENTS- .. 
Question ,e - &ppoint,ed in other oountriel UDder aectlou 7 of the 
Indian Emigration Act, 1m. 1038. • 

AGENT. GREATINDt,AN PENlNSULA RAILWAY-
QuettioD rC appointment of Mr. T. O. Ruseell al pennaneDt -. 1041. 
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AGENT, NORTH.WE8TEUN RAILWAY-
Queltion TC increase in the number of Sikha employed in the offices of: 

the - an-d the Chief Auditor, North·Westel'D Railway. 964. 

AGENT OF THE GOVERNMENT OF INDlA-
Question re appointment of a permanent -- in Fiji. 379. 

AGENT TO THE GOVERNOR GENERAL-
Question rc appointment of an - in South Africa. 2163. 

AGRA CANTONMENT-
Question rc new ta.xes in -. 224';'·4A. 

AGREEMENT(S)-
Question rc - with emplo)'fle!l of the Oudh and Rohilkhand Railway to· 

serve within t.he jurisdiction of that Railwa,y. 2052. 
Statement laid on the table regarding the -- between the United: 

Kingdom and Estonia rr tonnage measurement of Merchant Ships. 
together with NOUla exchanged, which aBects India. !II). 

AGRICULTURAL COLLEGES-
Question T(! -- and achools. 2400. 

AORICUI.TVRAL I.MPLEMENTS-
Question re-
'-. 2620. 21'121. • 
Discount allowed to G.overnment .on the purchase of -- manufactured' 

by British finns. 2621. 
lasue of instructions to the Punjab Government regarding the use of' 

ploughs a.nd -- manufactured by Brit-iah firms. 2520. 

AGRICULTURAL INCOME-
Question TC abolition o'f the exiating exemption of - from liability to· 

income·tax. 2336. 

AGRICULTURAL SCHOOLS-. 
Question ,.(' agricult.ural coJleges and --. 2420. 

AGRICULTUR.E-
Budget Demand lor" - ". 232(t 
Deihand for Supplement.ary Grant in respect of "-". 832. 
Questi.on Te-. . . 

Contribution8 bv the ImperIal Government. to the Provmclal Govern-
ments for the' improvement of -- and IndmltTie8. 873. 

C08t to.Indian Exchequer of Royal Commission on --.. 276-77. 
Expenditure on t.he 'Royal Commission on -. 2767-71. 
Royal Commis8ion on -- to visit Sind. iOr,. 

AGRICliLTURE. ROYAL COMMISSION ON-
St.#!' under "Royal ComtDillllion on Agriculture.". 

A GRlOUJ .. TUnISTS- 1 P 
Question T(J critical condition of ..:...- in certain parh of t.be Oentra to-

vince •• Bombay and Ma.drall. 712·14. 



lNDAX TO LBGISLAT1VB  AStlSVDLY DEBATES. 

AGROR GOVERNMENT FORESTS-
Quettidh f'6 acquisition of land in the - ill the • Baz&l'& Diatrict. 
2041-49: 

-AHMED, lila. K.-
Currency Bill-
Motion to consider. 1766, 1770. 
Consideration of clause ,. 1840, 1842, 1864, 1872, 1889, 2124,  2126, 
2126, 2136. 
OOll.8ideration of clause 2. 2467, 2488. 
Motion to past, al amended. 2507,  2626,  2626,  2627, 2531, 2534, 2638, 
2640, 2549, 2560. 

General discuBBion of the Gcneral Budget. 1680,  1681, 1683, 1699, 1618, 
1630, 1676,  1676.  1692. 1696. 1697. 

Indian Fina.nce Bill-
Kotion to paBa, &I amended. 9682. 
Motion to consider the amendment made by the Council of State. 
29U. 

Motion to reduCt'l the Budget Dem&nd for" CUltoms" (Export duty on 
Jute). 1996-97. 
Motion to reduce the Budget Demand for "Executive C'mlDcil" (Atti-
tude of the Gm,'ernment in regard to the constitutional iesue). 1926, 
1931,  1950,  1962, 1963,  1971. 
Motion to reduce the Budget Demand for .. Salt.". (Desirability of 
increasing the l~o u io  of salt in India and of making India self-
supporting in the matter of aalt.). 2188. 
Motion to reduce the Buaget Demand for "Salt". (Manufacture of 
81\1t on the OriS811. coast). 2194. 
Oath of office, 3. 
-Question re riot in tbe diatrictof Backergunj in Bengal. 16M-M. 
Que.tion (Supplementary) rr,-
Allegations ap;ainst thfl Accountant Genen!, Central Revenue.. tsa. 
Appointment of the Royal Oommissionon' Reforma. 2046. 
Conferment of honorary powers on private individuala in the North· 
West Frontier Province.. 2403-04. 
Conventions and Recommendations r~l i  to seamen adopted by the 
9th Se .. ion of the International Labour Conference. 2176. 
Damage done by Brahmani bulla. 2241. 
Expenditure on the Royal CORlmission on ~ri ul ure  1789, 2'7'70. 

~ur ie  in the electoral roll of the Conttituenoiel of the Legi ... 
lative Alsembly in Benlal. 2104. " 
Increaee in loges of parcel bags and inlured articles during the regime 
of Mr. C. 1>. Rae, Preaidency POltmaeter, Calcutta. 2408, !4()9. 
Indian delegate. to tbe International Labour Conf.renee. 147&, l4'T •• 
Lo .. on the working 01 the Aaam Bengal Railway. 2760. 
Memorial to His Excellency the Viceroy from Mr. Satyendra G'handra 
Mitra, a Political detenu. !l868. 
New buildings fM the office of the Hi~  Commi •• joner for India in 
London. 2773. 
Opening of a Dead Letter OSee at Patna. 1677. 
'Opening of post officea at LawalUD8. Bhlrkatta and other important 
place. in the Hazaribagb Diatrict. 1910-11. 
pro\'ilion of electric· fanl in third claM cam.,.. 'OD State Railway •. 
nee. 
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AHMED, MR. K.-tontd. 
Question (Supplementary) u-ccmtd. 
Reduction of the pOBtal rates. 1834. 
Religious minilltrations-to Indian sepoys; 21515. 
Replies to questions rel i ~ to the Railway Depa.rtment 2436-37. 
Resolution regnrdinl( the release of Sardar Kharak Singh. 2421. 
S"le of quinine by the Post Office. 1898. 
Season Post Office at Milam. 170. 
Steamers chartered for the ue.pntch of troopf; to China. 2108. 
U nUBed return tickets of Haj pilgrims. 1908-09. 
Visitors' rooms in the ou ~il Houae, New Delhi, a.nd the Aesembly' 
Chamber, Himla. 2331. 
Want of postmen in the aub-post offieea in villages. 1821, 1822. 
Watch and Ward Departmcnt for State Railways. 2048. 
Statement rega.rding BengaJ detenua. 2464. 

AHMED !UAN CHOWDHURY, MR. 8.-
Question rc superscuion of Messrs. Abu. Imam Fazlur Rahim and 
--, pORtal officials for promotion to the grade of Rs. 350-6W. 2414-
16. 

4.1R ~'
Qut'stion rc expendiLure on the Uoyal - in India. 1381-83. 

AIR LlNEH-
Qucstion rl' mail and passenger rates by -. 342. 

AIR MAIL nOFTES-
Question rl~ difference betwee"-and P. & O. Mail rout,es. 341. 

AIR MAIL SERVICE-
Question rt) o e i ~ of '-. 328. 

AIR SCHEME-
Question 1e employment of trained Indian airmen in connection with the' 

Imperial -. 1306-0'7. 

AIR SERYICES-
Queltion TC inaugurat.ion of internal --. 1307. 

AIRMEN-
Queltion Tl' expenditure of trained Indian - in connection with thE!' 
Imperial Air Soheme. 1306-07. 

AItCHISON COLLEGE-
Question rc reduction of the f!;rant to the -. 2037. 

AIyANGAR. M.R. C. DURAISWAMY-
Amendment of Standing Orders-
Motion to refer to Select Committ,ee. 37f1.. .' . 
Appointment of - 1\.8 a member of the Commltt,ee on Pubhc PetItloDS . 

• 
~  Demand for" Inspection" (Railways). 1374-77, 1379. . 
Oode of Civil Procedure (Amendment) Bill (Amendment of Section 80)-

Motion for leave to introduce. 367. 
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AIYANGAR, MR. C, DFRAlSWAMY--colltd, 
Currenoy Bill-
Consideration of clause 2. 2371'H.-H. 
Demand for Supplementary (il'ant ill respt"d of I.' Avia.tion ". 1546. 
1660. 

Demand fOI' ~u l e e r ' tinlllt in respect of .. ~  Household and 
Allowances of the (;Q\'ernor lielJel'a!.'· tJ:.I9·30. 
Genera.l discussion of the UenNal Budget. 11)8Ja. ~  1631.36. 
General discus8ion of the Railway Budget. l~  

Indian Finance Bill--
Motion to refer to /;ele<.'t Committf'e. 2l»65-66. 

Consideration of daule 2. 2007-70. ~  2.'J111. 
CODlideration of Schedule I. 2596-99, 2606, 2621, 2626. 
Motion to pau, 11.1 amended. 2687,  2700. 
Motion to consider the amendment made by the Council of State 
2928, 2930-33, !940. 

Indian Forest BiII-
Motion to cir(.'Ulate. 2884. 
Motion to refer to Select Committee. 2!;IW-86. 

Conltitution of the Select Committee. i897. 
Indian Limitation ( AUlendmen t) Bill (Amendment 01 Article 18t c4 
Schedule 1)-
Motion to consider. &36-38. 
Consideration of claules. 640-41. 

Indian Regiltration (Amendment) BiU-
}lotion for leave to introduce. •. 
Motion to refer to Select Committee. 818-19. 
Motion to circulate. 813-26, •. 

Indian Succes8ion (Amendment) BiIl-
Motion to refer to Select Committee. 827·j8. 
Madras Salt (Amendment) Bill-
Consideration of clauae 2. 2877-79, 2882. 
)lotion to reduce the Budget Demand for" Cuatoma" (In.idious _ 
tinction. between provinces in the acalel of pay of clerk.). 1888·91. 
Motion to re u ~ the Budget Demand for " Indian Postal and Telegraph 
Department" (I..ow aatariel of postal clerkl, peonl and aubord.in&te 
ae"ices and inadequate penlionl to retired subordinates). »OI4-U, 
20&7. 
Motion to reduce the Budget Demand for" Railway Board fI, (Form of 
Budget and Statiltics). 1281-82. , 
Mot.ion to reduce the Budget Demand for" Railway Board" (Reduction 
of freight on petrol). 1371. 
Motion to reduee the Budget DemAnd for "Salt, ", (De.il'abiHty of 
increwng the <,'oDlumption of ... It in India and of making India lelf-
aupportinf( in the matter of .. It). 8 ~  • 
Motion to reduce the Budgflt Df!mand for" WorkiuK Expeneell: Admini ... 
tration " (Railways) l ~ ) iell e8 lIuffeN!d by the travelling 
public). ]428·29. 
Motion to reduce the Budget Dema.nd for" Working Exrenaes: Admiuitl· 
tration" (Railways) (AulHlrvi8ion and ~'  (·harges claimed under that 
head). 1399-1403 . 

..()a-th 01 Ofl\ce. 327. 
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AIYANUAR, Ma. C. o ~  
Questioll 1'/'- " 

Abolition of the poll. tax in Fiji. tli4. 
Abuse of OpiUIlI. ~  

1& 

~o  taken by Government on Hesolutions of last Assembly. ~  
ActIOn taken Illl Heu'enehment Committee's recommendatioIlII. 433. 
Action on token or cellSUl'e cuts in Budgets in 1924, 1926 and 1926. 436: 
Appointment of Coundl Hecretaries. 433. 
Appointment of all Indian to Railway Board. 434. 

Consumption of Indian a.nd Foreign Coal on railways. 436. 
Conllumption of opiulll in India. 436. 
Contributions of India. Great Britain, Australia, Canada and South 
Afl·ica.to the League of N atiollll. 942-43. 
Oost of the Indiall deputation to Fiji. 875. 
'Establishment in India of lUI Iufol"Dlation Office of the League of 
Nations. 945. 

Experimental post offiee in the village of Bhattuvaripalii in the dis-
trict of North Areot. 744. 

Govel'fllllent proposals /','. Tanjore District Board Railway. 430. 
Imperia.l ir~' Expel·t ill Bangalore. 872. . 

Improved platfol"Dl for Gudul' Junction station. 429-30. 
Indian Christians in Ecdesiasti('al Department. 43:1-
Indian population in Fiji. 874. 
Indian Station Masters' quarters. 436-37. 
Intermediate class ~ o o io  on all trains on the Madras and 
Southenl Mahratta Railway. 441. 

Late publication of Indian Rta.mp (Amendment) Act of 1923. 438. 
Number of Eurepean Rnd Indian Members of the Fiji Legislative 
Coullcil. 874. 
Number of Indiana employed in the secretariat of the League of 
Nations and the International Labom' Office. ~  

Position of Indians in Fiji. A74. 

Provident Fund system for non-gazetted officers. 437., 
Railway communication to Badri N aray&O. 434. 
Reduction of passenger fares on railways. 438·40. 
Release (If political priloners. 429. 
Rule 'N' motion of no confidence in Provincia.l Ministers. ~  

StatuI of Indiana in Fiji. 874-'ifl. 
Total expenditure on Government buildings in New Delhi. 789-90. 

Wider publication of Acta and Billa. 437-38. 

Quellt.ion (Supplementary) re-
Appointment Qf mflmoors of the e i8l ~ e Assembly to the Advilory 
Committee on the Bengal NagpuJ' R,,,tlway. 879. 

Imperial Da.iry Expert in Bangalore. 'l72. .  .  . 
Partidpation of 36 clel'ka of the Postal Department, Rawalpmdl, 10 a.n 
eledion ca.mpaign of a particular candidate for the LegialatJive 

Allsembl". 2246. 
Reaolutiol; regarding the release of Sardal' l'~  Si ugh. 242.1, 
Selection of Indian delegates to the InternatIOnal EllononllC Con-

ference. 2107. 
Resolution rr--
Amalgamation of the Ori,yB'8IleakiuJ1; r ~  56J'j. 

Salariet! of the two members of the Judicial Committee of the Privy 
Council possessing Indian experience. 2745, 2802, 2809-13. 
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AIYANOAR, MR. C. DURAlSWAMY-C(Htcld. 
Societies Registration (Amendment) Bill--
Motion to consider. 834. 
Steel Industry (Protection) Bill-
. .Motion to pass. 1111-1113. 

AJlIER-
Question T11-
Construction of a railway trom --to Kotah Junction. 2417. 
Employment of apprentices' in the Central Workshops, --. 2419. 
Manufacture of wagons and locomotive&! in the Bombay Baroda and 
Centr.l India Railway worbhop at --. 1490-91. ' 

Opening of a narrow gauge railway from --to Puahk4r. 2418. 
Second mastership in t·be Government l((,inia IsJamia High School, 
-. 2686. 
Through first and second cIa .. bogie between --and Jodhpur for 
convenience of passengeR. 301. 

AJMER-MERWARA-
Budget Demand for .. ". 2324. 
Demand for Supplemental'Y Grant in respect of .. - ". 639. 
Question Te-
Appointments in the --Education Service on Rs. 100 and' o"er. 
2h86. 

Educational qualification a of Lala Bhim Sen, sec!Ood clerk in the office 
of the Superintendent of Education, Delhi and --. 2786. 
Employment of the people of --in the Provincial Service of the 
Governor'lI Provinces. 2417. 
Establishment of a. reprt'sentative committee to ~e municipal 
affaira in Pushkar, --. 2418. 
Inaccuracies in the electoral roll of the --conatituency of the 
Legisla.tive Assembly. 2108-04. 

Introdu(ltion of a time lICale of pay in the Anglo-Vernacular ItDd High' 
~ ool  of --. 2418-19. 
Nomination of membera of the Municipal Committee of Beawa, in' 
-. 2h13. 
N umber and grades of acboo)a for European. in - And aajputana., 
!104. . 
Regi.tr&r, Oo-operative Societie.-. 1419. 
Time Sca.le of pa.y for teachel'l of Anglo-Vemaou)a.r Schoo). in -. 
2100. 

AKAU PRISONERS-
Question ,e number of --. 161. 

AXRAM HU8SAtN BAHADUR, PB.JJfCB A. M. M.-
Oath of Oftice. 6. 

AKYAB-
Quett.ion r~ ('.onncction of - with the main rai)wa.y liDe in Burma. 

t686 

ALARM CHAINS--
Queltion re running of trains without - on the /Great In(jii\lnPenin-
sula Railway. t466. 



ALIGARH-
Question r~ 
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Audit of the annual accounts and balance sheet of the Muslim i~ 

versity at -. 968-69. 
Number of Muslims and non-Muslims in the clerical service in the 
Government of India Press, -, 2170-71. 
Opening of a telegraph training class at the Muslim University, -. 
1304. • 

Revision of cOJ)stitution of the Muslim University at -. 968. 
Visiting Board of the Muslim U!Jiversity at -. 969. 

,ALIGNMENT-
Question re new - of the Great Indian Peninsula Railway, between 
Kha.ndala and Karjat. If120, 

ALIPORE-
Queation re incrementa 01 poatmen of the head offices at Howrah and 
-. 1820. 

ALL-INDIA POSTAL AND RAILWAY MAIL SERVICE UNION-
Question re transfer of Mr. N. Ramachandra, Honorary Secretary of 
the Coimbatore Branch of the -, from Coimbatore West to 
Qudalur. 729. 

ALL-INDIA SERVICES-
Question re reservation of II.ppointmenti\ for members of the - in the 
Transferred Departments. 2457. 

ALL-INDIA TELEGRAPHISTS' UNION-
Question re resolutions paslled recently by the -. 164. 

IA.LLAHABAD-
Question r~ judgments of the High Courts of Calcutta - and Madras 
regarding Brahmani Buns. ~  • 

• \LLAHABAD HIGH COURT-
See under "High Court(II)." 

ALLISON, Ma. F. W.-
Indian Limitation (Amendment) Bill (Amendment of sections 20 and 
21)-
Motion to omit clause 2. 3!4. 

Iodil'n Sueceuion (Amendment) Bi11-
Motion to circulate. 828-29. 

Oa.th of Office. ~  

Resolution re-
Relealle of the BengRil detenus. 482-84. 
Salaries of the two membelll of the Judicial Committee of the Privy 
Council poasesaing Indian experience. 2797-2800. 2801, 8 ~  

ALLOWANOE(S)-
Quelltion reo-
_ of offioers of the-Oudh and Rohilkhand Railway transferred to 
Calcutta. 201'10. 

- of political detenus. 612-13. 
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ALLOW ) ~  

Question l'e.-Colled. 
- paid to the Secretary of ~ late Staff Selection Board, 2863. 

--to postmen for i io~ l work in connection with the foreign, 
mails. 1820. 

--to teJegra.ph peons during sickness. 1128. 
A.mount of conveyance --paid to lnspectora of 'Post Offices in 
Madraa, Bombay and Calcutta. 8 ~  

Charge --dra.wn by npper dh'isioD men holding charge of a. 
Routine Section or Iuue Branch in the Government of India.. 
Secretariat. 2019. 
Cycle - of telegraph peona. 112 •. 
Duty --of Personal AaaistantB to o ~ ... General. 627-28. 

IOrant of additional --to the clerical ltaff of the office of the Com-, 
mercial Ma.nager, Eaat Indian Railway. 2060. 
GrAnt of --for work on Sun dRYs and holidays to the clerical staff 
of the office of the Deputy Mechanical Engineer, Jamalpur. 1830, 
Grant of --to p08tal clerke for posting interest in the Savings. 
Bank ledgers. 7iO-21. 
Grant of compensatory --to selection grade postal officials at 
:Poona. 16. 
Grant of compeneat4ry houae rent --to the clerks of the Posts and 
Telegraphs Department. 1643-4-l 

Grant of house rent --and Secretariat rates of pay to the ming· 
terial establishment. at Army Headquarters. 2016. 
Grant of house rent --to postal employees in the Madra. Pre.i-
deney. 2616·17. • 

Gra'nt of local --to pOltal employees in Auam. 2413. 

Grant of out-station --to employees of the Railway Mail Service. 
2619. 

Grant of overtime --for work in connection with the disposal of 
the inward foreign parcel mail in the Calcutta 'General Post Office. 
2408. 

Grant of overtime --to lIr. R. H. Legge for work in connection 
with the dispoaal of the inward foreign letter mail. 2413. 
Grant of three day.' --to the outdoor It&t! attending the "A.t 
Home" to Khan Sahib G. Z. Khan. Assi8tant Audit Officer, North-
West.ern Railway. J908-o7. 
Provision of qU8irter8 or grant 01 a house --in lieu thereof to-
Indian guards of the East Indian Railway. 714-16. 

Racial diacrimination in Ler.'Ve and --in the Bombay, Baroda ~ 

Central India Railway. ~  

Reduction of the --per menage paid to ~le r  peons. 1124·2(;. 
Retention of his u.ual --in thr. General Scale by a telegraphillt 

~ u e  for traiQing a. a ,wirele •• operator. 1&11. 
Scale of pay and - of the, .te.! of the Eut Indian Railw.,. traDl-
ferred to the North-Weltern Railway. 736. 
Travelling --of clerke drawing s,,]aris8 of Rs. 160 to RII. 200 in 
th!l Income-tax offices in the United Province.. IBM 
Travelling --of overleY in the p08t&l let'vice, 18ft. 
Withdrawal of the penonal (deputatio'.l) - of accountMltll and' 
clerks of the office of the Field Oontroller of Military Aooounts, 
Poona. 1612·13. 
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AMENDMENT OF STANDING ORDERS-
See under "Standing Orders." 

AlfERICA-
Question "e-

19 

Gra.nt of permission to Dr. Sudhindra Bose to return to India from 
-. 2244. 
Method adopted by railway comr-anics in --showing e e i ur~ 

distributed between passenger and goods working. 147-48. 

AMERICA, UNITED STATES OF-
Question re-
Admi3sion of the --to the permanent court of Internationa:l Justice 
at the Hague. 11)71)-76. 
Excl uaion of Indian Seamen from the --under the new American 
Immigration Bill. 1041. 
Naturalization of Indians in the -. 509. 
Trial and conviction of Dr. Tarak Nath DaB in the --. 161·62. 

AMERICAN IMMIGRATION BILL-
• Queation r~ exclusion of Indian Seamen from the United States of 
America under the new --. 1041. 

AMERICAN WAGONS-
Question t·f'; purcliaae by the Government of India about the time of 
the Armistice of --destined for Russia. 792. 

AMRITSAR-
Question rc articlea in the Mll,zim Outlook regarding the pitiable con-
dition of Mr. Salaman, ... native of --, now resident in Auckland, 
New Zealand. 21)94, 2841). 

:ANDAMANS-
Question re-
--settlement and the colonisation of the Moplahs. 28i-a.. 
P.olicy of colonisation of the - by Moplahs. 194·91). 
Settlement of Moplah women and children in the --. 70iJ. 

ANDAMANS AND NICOBAR ISLANDS-
Budget Demand for " __ ". 2324. 
Demanft for Supplementary IGrant in respect of 

ANDAMANS SETTLEMENT-
See under "Anda.mans." 

'ANEY, Ma. M. S.-

"--" 639. 

DemlWld for Supplementa.ry Grant in respect of "Audit" (Railways). 
2827. 2828. \ 
Election of --to the Standing Finance Committee for Railways. 65. 

Indian Finance Bill- • 
Considera.tion of Schedule I. 2602·06. 
Motion to consider the e.mendment ma.de by the Council of State. 
2929-30. 
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ANEY, Ma. M. S.-conea. 
Indian Forest BiIl-
Motion to refer to Select Committee. 88 ~  2800. 
IndilLll Securities (Amendment) Bill-
Motion to refer to Select Committee. 314·16. 
Constitution of the Select. Committee. 633. 
Motion for adjournment to diaeuu the .trike at Kharagpur on the 
Bengal Nagpur Railway. 1026. 
Motion to reduce tbe Budget Demand for "Army Department" (Report 
of the Auxiliary and Territorial Force8 Committee: University Train-
ing Corps) 2212, 2213. 
Motion to reduce the Budgct Demand for "Working Expenles: Ad· 
ministration" (Railways) (Over-emplo)'IDcnt of European. iiD Dew 
posts created and vacanciea ailed). 1431-33. 
Motion to reduce the Bud,et DeJD&nd for "Working Expensel: Ad-
ministration" (RailwaYI) (Supervi.ioD and the chargea claimed under 
that bead). 1394·er" 1396. 
Oath of Office. 16. 
Question re-
Abolition of the office of the Sadar ltanunlO in Man pur Parlana. 
2040. 
Acquilition of land in the Agror Govt. Foreatl in the Haur. Diltrict. 
204H2, 2042-43. 
Action taken against. officials in connection with Iuds transferred to 
them from BbB cultivatora in tJu> Kanpur Pargana. 2040. 
Acti<!n taken on reeommendatiollJ made by Adviaory Committees of • 
RaJ)ways. 877·78. 

Asency held by lIeura. W. W. Howard, Brother., London, for tbe 
sale of Indian timber in Europe. 2037·38. 
Agenta appointed in other countries under aection 'of the Indian 
EmiRration Act, 1912.  1038. 
Allegationl aga.inlt tbe Accountant Oeneul, Central Revenue.. 2860-
62. 

Annual income and expenditure of the lIanpur Pargan& in the Central 
India Agency. 2060. 
Annual reports of the agentA in Ceylon and the MaJay State. regard-
ing tbe moral and material progreu of Indian Emigrant.. 10S8-3fJ. 

Appointment of a tahaildar in )fanpur Pargana. 20&0. 
Appointment of an AdvilOr7 Committee on the Benga) Nagpur Rail· 
way. 878-79. 

Appointment of an Indian arm a. "ientt for the .. Ie of l~i  timber 
in 'Europe. 2038. 
Appointment of engineers nn ahort term covenauta for State Raihray •. 
878-77. 

Creation of ema)) colonies of Cu)tiVl1tor. in forf'",t areas in t,he North-
e8~ Frnntier ro i ~e  1042·43. 

Departmt'ntal StAnding Committee.. 1737. 
Draft BerM Land Revenue Law. &2t. 

Expenditure on tht' construction of the huiJdinlJ lOT the office of the 
Controll!'r of Military Ac('n"ntll 1\1 QUt'tbl. ~  
IncrellAe in the number of l).('f'ide.ntA tf> lahouren. 738. 
Preventiv? order under the Nortb·Wp,at Front\cr Provinc.e Sf!Curity 

~ ul l l  1022, i ll~ Milap Sing, ncwspa.per venr1or, of Peshawar 
CIty. 1193. 
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ANEY, Ma. K. S.-contd. 

~ue io  re-contd. 

21 

Orders for map racks for the Map Record and lasue Office of the Survey 
of lQdia. 2038-39. 
Provision of amenities for third claas passengers by Railways. 877. 
Recruitment of Indian labourers for the naval hase at Singapore. 
2039. 

Refunds of money order commissioD 1039 
Reorganisation of the office of the Accountant General, Central Revenues. 

8 ~  

Residential quarten for military offices at Quetta. 2041. 
Survey of India buildings at Mussoorie. 2041. 

Travelling cinema on the Great Indian Peninsula Railway. 875-76. 

Question (supplementary) re--
Berar Land Revenue legislation. ~  

Format,ion of territorial cavalry squadrons, etc. 22M. 
Malpractices during the ncent electioDs. 165. 
Net earnings of the Bengal and North-Western Railway. 1496. 
Rules and orderl relating to the preparation of lists of voters for 
the Legislative Assembly. 163. 

Resolution re-
Salaries of the two members of the Judicial Committee of the Privy 
Council pO'lIe88iQg Indian experience. 2748-49, 28Oi, 2825. 
Treatment of the Santha] 'Parganll.s as .. backward tract. 667-68_ 

Societiel Regiltration (A.mendment) Bill-
Motion to refer to Select Committee. 835-36. 

Steel Indultry (Protection) BiIl-
Motion to refer to Select Committee. 118. 
Consideration of cllJllle 2. 1092-93. 

ANGLICAN CHURCH-
Question re grant of land in New Delhi for building an --, Mosques 
or templea. 367-368. 

ANGLO-INDIAN(S)-
Question 1't!-
Exemption of --who were debarted from promotion to fi1'8t division 
appointments in the Govt. of India Secretariat. 1904. 
Leave-rules for Europeans, --and Indians in the Bubordinatt> ser-
vice of the East Indian Railwa,. 1905. 

Recruitment of --, Europeans and Indians in the Traffic Dept., 
Eastern Bengal Railway. 1608. 

Recruitment of --to the second dh'ision of the Govt. of India Secre-
tariat. 1904. 

ANGLO-VERNACULAR SCHOOLS-
Question re-
Intl'oduction of a. time·ecaJe of pay in the - a.nd high Schools uf 
Ajmer-Kerwa.'ra. "18-19. 
Time-Bcale of pa.y for teachers of _. in Ajmel'-Merwara. 2103, 

ANNtTAL AOCOUNT(S)-
~ ' under "Aocount(s)!' 
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.ANSWERS-

JNDD TO LBGISLATIVB A8SDBLY DBB4TBS • • 

Question re procedure regarding --to oral question.. 871-'lt. 

ANWAR·UL-AZUI,lIB.-

Election of - to the PAnel for the Central Advisory Council for 
Railwaya. we. 
Motion for adjourDlDeIlt re attendance of Mr. Satyendra Chandra 
Mitra at meetinp of the Legislative Auembly. 30·31. 
Oath of Office. 3. 

Question Te-

Abolition of direct recruitment to Imperial Educational Services in 
Bengal. 296. 

Appointmenl .. to the Indian Civil Service. 712-
Burmaniaation of Departments under the Govt. of India in Burma. 
3tH. 

Criterion for aelection of BiSh Court .Jud... lIN. 
Election of Kuaaalmana to the Court of Management of the Delhi 
Univeraity. 1478. 
Functions and control of Railway Board. •. 
Government aid to infant ind\dtriea in Belgium and Germany. 298. 
Laat five yean figUrea for export aDd import trade. i96. 
Muhammadans in tbe Imperial Fo!'Ht8ervice. 360. 
Muualman and other officer. iD State BAilwall. •. 
Xomination to the Indian Civil .Serv;ce of Mu.Hm. from Bengal. 1477. 
Nomination to the Indian Civil SelVice of perlOn. from Beugal. l4'17. 
Proportion of MubammadaD Di.riel aDd Bes8ioD' Judgea in BeD,al 
and the Punjab. 3CiO. 
Proportion of Mubammada.nl in lubordinate AceouDte, Cultoma, POlti 
a.nd T~ r  Department. in Burma. 360. 
Proportion of Muhamrr.adans in auperior Poetal and Customs Servicea. 
349. 
Railway connection between India and Burma. 31H. 

Route of the propoeed Belonia Railway. 1478. 
StatuI and· precedence of Kember. of the LegiaJative Auembly ill 
Durba,. .•. 
Tariff and other lOurce& of Imperial revenue in India. 296. 
Use of the col'ridore of the Legialative Asaembly by the public. 7]2 . 

.. 
APiPASWAMIER, "lB. It.-

Question rt' posting of --to the charge of the Willobund comLined 
POllt and Telegraph Office. 1732. 

APPEALS-

QUI:'ItioD re-

Action taken by the Railway Board On --from men diamilled by 
theEAlt Indian aDd the Oreat Indian Peninlnla Railway.. ~ 8  

e ~o  of de8lling with - petitions and memorial. addreaaed to the 
Qovemor General in Council. 1824. 
Right of judiciAl --enjoyed by European Britilh subjects from the 
Indian Courta. ~  
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~ PPOINTMENT(S)-
Question re-
- for quleliiied ca1JClidatea of thfl late Staff Selection Board. 1492-93. 

- in certain Departments under the Govt. of India. 1494. 
- of Mr. T. E. T. Upton as Solicitor to the Govt. of India.. 1515-16. 
PO'\ll'ers of Superintendents of Post Offices in connection with -
and dismisB&ls of subordinates. 726. . 
Proportion of the - of Depoty Poetmaaterll General aDd Personal 
Assistants to POitmaaten General to Postal DivisioDs in the 
different Postal circlet. 0516-1'7 . 

.APPRENTICES-
Question re employment of - in the Central Workshops, Ajmer. 2419. 

A.PPROPRIATION FROM DEPRECIATION FUND (RAILWAYS)-
Budget Dema.od for "-" 14&1. 

APPROPRIATION FROM THE RESERVE FUND-
Demand for Supplementar1 Grant in respect of "-" (Railwa:ys). 
2834. 

APPROPRIATION TO DEPRECIATION FUND (RAILWAYS)-
Budget Demand for "-". 1450. 

APPROPRIATION TO THE RESERVE FUND (RAILWAYS)-
Budget'Dema.nd for ,,_It 1@1. 

ARCOT, NORTH-
Question re experimental post office in the village of Bhattuvaripalli 
in t,he district of -. 744. 

ARCHAtOLOGICAL DEPARTMENT-

Question re-
Employment of Sikhs iQ the -. 625-26. 
Non-appointment of MU!llims as Excavation Assistants in the -. 
2166-67. 

ARCHAtOLOGY-
l ~e  Demand for "_". 2319. 
Demand for an Excess Grant in respect of "_" 61B. 
Df'lmand for Supplementa..,y Grant in respect of "-". 631. 

ARCHITECT-
Question rt' - for the North-Wp!!tp.rn Railway. 2B65·66. 

ARIFF. lb. YACOO13 C.-
Indian Finance Bi1l-
Consideration of Part II of Schedule II. ~  

Oath of Office. 1249. • 

ARMISTIOE- . f th 
Question re purchase by the Government of ~i  about the time 0  0 

_ of Ameri('.an wagons destiu!n for RUSSIa. 792. 
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.ARMS ACT-

Question re exemption of 2nd and 3rd c1u. Sardare of.the Deccan nnde ... 
the Indian -. 191. 

ARMY-
Question re-

Maharasthra Brahmina in the -, 181. 
Prohibition of arti6eial ghee for ~ -. 384. 
Provision for Mahan, Rameshi ... d M.anp in the -. 1eL 

ARMY BUDGET-
Question re Anoual I&vinp accruing to the - owiq to the ooutruc-
tion of strategic railwa,.. 148. 

ARMY CANTEEN BOARD-
Question Nt-
DefalcatioDl in the -. •. 
Realization of the loan advanoed to the ~ by the Imperial Vauk of 
India. 1041-42. 
Unpopularity and inefficiency of -. 5191-91. 

ARMY DEPARTllENT-
Budget Demand for "-". 2902-40. 
QuMtion 1'e-
Grievanco of aeoond diviaion clerke of the - aDd the Arm1 Bead-
quarten. 2404-06. 
Requisitioning by the --of third 01.. ~io  OIl the-
S.S ... California ". 729 . 

. 
ARMY HEADQUARTERS-
Queetion re-
Accommodation of the - offices in New Delhi. 2161-et. 
Grant of houee-rent allowance and Secretariat rates C1f pay to the-
mini8tcrial e.tabli.hlDent at -, t1Sl6. 
Grievance. of aecond divilion clem in the Army Department and 
the -. 1404"()6. 

Reservation of clerical appointments in -for IIOldiera and ex-
IOldier.. 2616. 

Technioal military clerka in -. 2&16. • 
ARM¥' IN INDIA-
QueRtion re number of Roman Catholic Ohaplaina attached to the-. 
2460-61. 

ARMY IN INDIA RESERVE OF OFFICERS-
Quettion 1'1'.-
Recruitment of Indian. to the -. 2621-22. 
Recruitment to the -. '10&-08. 

ARSENAL(S)-
Qup,ttion rr-
Civilian apprentice .tore-bolder. in Indian -'-. 94'1-48. 
Removal of the - ill llangoon to Mingaladon. 2686-Bt!. 
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ARTIFICIAL GHEE-
Question rc-

Prohibition of - for the Army. 384. 
Prohibition of the import of -. 399. 

ARYA SAMAJ-
Question re prohibition of the Nagar Kirtans of the -. 1470. 

ASHRAFUDDIN AHMAD, KHAN BABADUa NAWABZADA SAlYID-

25. 

Election of -- to the Panel for the Central Advisory Council for 
Rail wa.ys. M6. 

General Discuuion of the General Budget. 1610-11. 
Oath of Office. 6. 

ASIATICS-
Question r(' poll-tax on - in Kenya. 149. 

ASIATIC DOMICILE-· 
Question re-

Existing incumbents of - entitled to Lee conoouions in the South· 
Indian Railway. 28fl. 

Inclusion of Indians among - entitled to Lee conoouions. 286-87. 

ASSAM-
Question r('-

Emigration of Sonthals to the tea gardens in -. 334-30. 
Grant of local allowances ~ postal employees in -. 2413. 
Transfer of the district of Sylhet from -- to Bengal. 701-02. 

ASSAM BENGAL RAILWAY-
Suo under "Railway(s) ". 

, ASSAULT-
Question re alleged - and diamiual of Sukhlal, an employee of the 

Bengal Nagpur Railway Workshop at Kharagpur. 1740. 
ASSEMBLY-

Sr'! under "Legislative Asaembly". 

ASSEMBLY CHAMBER-
Queaijon rc-

Dangerous condition of the -, New Delbi. 2679. 
Visitors' rooms in the Council House, New Delhi and the-, 

Simla. 2331-33. 

ASSEMBLY ELECTIONS-
Question rl! declaration of the day of the - as a publio holiday by 

Local Governments. 162 . • 
ASSENT OF THE GOVERNOR GENERAL TO BILLS-

.'In: under If Ri11(s) ". • 

ASSESSMENT- . ' B d OAntonment. Quelltion rf! principles for valua.tlon a.nd - In the aro a 
2442. 
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. ASSESSMENT COMMITTEE-
Queatiol;l re function of the - appointed by the Oantonment 
Authority under I18CtioD 68 (3) of Act II of 1924. i443. 

ASSESSMENT LIST(S)-
Question re-
Employment of the Tax Collector in the offioe of the Executive Oftioer, 
Baroda Cantonment, to prepare an - in the term. of section 751 
of Act II of 1914. 1«2. 
Qualification. of penona entrulted with the preparation of - in 
Cantonments. 2873. 

ASSESSMENT ORDERS-
QueetioD re 8upply, free of charge, of - in respect of income-tax to 
uaeueea in Delhi. i«8. 

ASSISTANT(B)-
Question re-
Counting of te"ice for incrementa in tfi"e Time-acale of pay of-
and clerks in the Government of Indi. Secretaria.t. i884-65. 
Poaitlon of an Upper Time Scale - unAt for promotion to a Supe-
rintendentahip. 2864. 

ASSISTANT COLLECTOR OF INOO1lE-TAX-
Question re maximum I&lary of the Bead. Clerk to the - in the 
United ProvinceL t864. 

ASSISTANT COLLECTOR OF CUSTOKS-
Quettion re appointment of an - at Tutioorin. ~  

ASSISTANT OOMMISSIONER OF INCOME-TAX-
Question re pay of - Dombay. Hill. 

ASSISTANT HARBOUR MAS:rERS-
Question re qualification. for Pilots, Harbour Muter .. - etc. i439-
40. 

ASSISTANT INCOME·TAX OFFICERS-
Queation re-
- in the Punjab. 2184. 
Promotion of Head Clerks of Income-tax 
vincea to the post of -. 28M. 

ASSISTANT POSTMASTER(S)-

• 
Offices in the Unit.ed Pro-

Quelltion re promotion of pOltmen to the rank: of -. 112ft 

ASSISTANT SECRETARIES- • 
Question rf' appointment of 8ik.hJ as - and lJuperintilndenta in the 
Gove1'nment of India Secretariat. 149'1. 

ASSISTANT STATION MASTERS-
QuetrtiOll re overworked - and pointsmen OD the Rut Indi&D 
nailway. 1484-8&. 



.. , AT HOME"-
Question re-

INDBX TO LBGI8LATIVB A88EJODY DEBATBS • 

Cost of an - given to Khan Sahib G. Z. Khan, A.l8ietant Audit 
Officer, North-Western Railway. 2906. 
Grant of three days' allowances to the outdoor staff attending the--
to Khan Sahib G. Z. Khan, Auiatant Audit O1Iicer, North-Western 
Railway. 2906-07. 

ATTACHED OFFICE(S)-
Question re-
Difference between - and 8ubordinate offices of the Government of 
India. 8~  

Inter-departmental transfers of men in the Secretariat· and - eta. 
2692-93. 

Recognition of the Imperial Record Department &8 an --of the 
Government of India. 1388-89. 
Revision of the pay of the ministerial staff in - of the Government 
of India. 1746. 
Scalea of pay of the ministerial establishment of the Government of 
India Secretariat and -. 1388. 

AUCKLAND-
Queation r~ articles in the .1Iuslim Outlook regarding the pitiable con-
dition 01 Mr. Salaman, a Native of Amritsar, now resident in-
New Zealand. 2594, 2846. 

AUDIT-
Budget Demand for "-". 2318. 
Budget Demand for ., -" (Railways). 1393. 
Budget Demand for" Separation of Accounts from -". 231'7. 
Demand for Supplementary Grant in respect of "-" (Railways). 
2827-33. 
- of the annuall\c('()unta and balance-sheet of the Muslim University 
at Aligarh. 968-69. 
SepRration of - from ae.counts. 948-49. 

AUDIT AND ACOOUNT OFFICES-
Question n .. inadequate recruitment of minorities to the -. 382-83. 

AUDIT OFFICES-
Question ",. r('villPd SCllll'\ of pay of the subordinate Accounts Service, 
<;ivil and Posta.l and Telegraph --under the Auditor Geriera.l. 

2843. 

AUDIT OFFICE. NORTH WESTERN RAILWAY-
Quclltion r~ MUlllims in the -, Delhi Division. 2171. 

AUDIT OFFICE OF THE INDIAN STORES DEPARTMENT-
Question N' Muslim clerks in the -. 2171. 

AUDIT OFFICERS-
QUtlsti on re.-
Dil!lCOntinuance of the-tIIystenl of inspection of rural post offices by-· 

7]8-19. 
I nlpection of post offices by -:-' 71d8, 719. I t' b of the audit· 
Procedure rela.ting to the 8crutmy an comp e Ion y-
of the post-audit billa. 1048. 
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AUDIT OFFICERS, INDIAN STORES DEPARTMENT-
Question ~ percentage of MUBulman clerks in the oftice of the-· 
2.98. " 

AUDITOR'S CERTIFICATE-
Queetion re grant of a permanent unr_ricted - to Ilr. C. M. Siva-
PrakaBam. 2242. 

AUDITOR GENERAL-
Question re-
)(uslhn elerb in theOtllee of the -". 288'1. 
Number of Muslims appointed in the office of the - and subordi-
nate oftioes thereto. 9188, 1171. 
Revised seale of pay of the subordinate Accounts Service, Civil anet 
Postal and 'J'rlest'aph Audit 0tIicee under the -. !IM$. 

AUSTRALIA-
Queltion re-
Civil Aviation Schoole in - Canada and Japao., lD01·0tl. 
Contributioll8 of India, Great Britai.A -, Canada and South Africa 
to the League of N ationa. 9d-43. 
Purchue at cheaper ratea in Kalabar of timber of the quality IUpplied 
by Canadi. and -, 1311. 

AUSTRALIAN- '10 

Question re employment of an - Ital oSeer .. an IDltruetor in th ... 
Sta! College. 1173-

AUSTRALIAN SEAKEN-
Quation re boycott by - of ahipa intended for Ohina. 8'Tt-81), 

. AUTOMATIC CENTRE BUFFER COUPLERS-
QlJelltion re fitting of - to rolling Itock OD railwa,., 110. 

AUXILIARY AND TERRITORIAL FORCES-
Queation re-
Grant of peDiions, provident fUDd or Iratuitiea to the clerical eatab· 
liibment of the - unita. 178. 

Total strength of the -. 2260-61. 

AUXILIARY AND TERRITORIAL FORCES OOlrU,UTTEE-
Que.tion re date of the deapatch of the view. of tbe Oovernment of" 
India to the Secretary of State on the Report of the -. 14dI. 

AUXILIARY FORCE-
Question r,. relOrt to compul.ioD in the recruitment of the -. &1, 

AVIATION-
Bqdget Demand for "-", 2310-11. 
Demand for Supplementary Grant -in relpeat of "-". 633-37, 1116-
20, "1626-7a 
QuOltiQn 'I't-
Expenditure on ('ivil-. 1308, . 
Training of Indian hoys in all branohe. of civil and military. 788-89. 
T!'&iaing of Indianll in -. lD03. 
Trainiq'of 8f!lected menfl'OID the lDdian Territorial Force and' the.-
l i 'er i~ Training Corpi in eivil and military -,-taol: 
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AVIATION OFFICERS-
Queation re training of Indians as -. 1307. 

AYANGAR,MR. V. K. ARAVAMUDHA-
Ourrency Bill-
Consideration of clause 2. 2474-78, 2483. 
Madras Salt (Amendment) Bill-
Motion to consider as passed by the Council of State. 2874-75. 
Consideration of clause 2. 2881-82. 
Motion to pass. 2882. 
Oath of Office. 6. 
Re801ution rt: improvement and expansion of banking facilitiea. 
686-88.-

.AYYANOAR, lh. K. V. RANGASWAMY-
Bengal Tenancy (Amendment) Bill-
Motion to postpone consideration of the Bill .i".e die. 2960. 
Oath of Office. 2. 
Question n revision of the electoral roll for the Madras landholders' 
constituency of the Legislative Assembly. 2182-83. . 
Question (Supplementary) re-
Government action re Tanjore Distriet Board Railway extensions. 
388. 
Loosening of tiles in the Council House, New Delhi. 2333. 

AYYANOAR, M •. M. S. SESHA-
Currency Bill-
Consideration of clause 2. 2354-116. 
Consideration of clause 4. 2111-1112. 
Consideration of clause 5. 2487-90, 2493. 
Election of - to the Standing Finance Committee. 17. 
Election of --to the Standing Finance Oommittee, 1927-28. 2679. 
General discuuion of the Railway Budget. 1141-44. 

Indian Finance BilJ-
Consideration of clause 2. 9672. 
IndilLn Income tax (Amendment) Bill-
Motion to circulate. 178-79. 
Motion for adjournment re postponement of the consideration of the 
Iridian Currency Bill. 603-04. 
Mot,jon to rp.duce the BudRet Demand for " Oustoms" <Dut.y on cotton 
Aieoo-JloodR And abolit.ion of the export duties on tea and raw bides). 
1977-79, 1980. 
Motion to reduce the Budget Demand for I( Working expenses: Admi-
nistration" (Railways).' (Supervision and the charges cla.imed 
under tha.t head). 1394, 140.3..(14. 
Oath of Office. 2. 
-Question ~ 
Conce88ions for officers of Indian and non-Indian domirile on State 

Rai1W8.Y8. 380-81. 
Contributions by Government servants to the 1t1uui1: Fund. 2693. 
Contributions b:v Go-lernment to the IAtulia,.. ~u  .]909-10. • 
D"Privat.ion of Indian officers OD the South IndIan RaIlway of admls-
sible concessioDs, 381-82. 
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AYYANGAR, MR. M. S. SESHA -C01ltd. 
Question re-cotltd. 
Extra house-rent for poetal employees in Madura, etc. 297. 
Minimum pay of postal clerks in Madras. 297. 
Omi88ion to extend Lee concel!8ions to superior Indian oftioera of the· 
South rndian Railway. 296. 
Swarajya on II Indianisation on the South Indian Railway". 296. 

Total Ilmount of Reverse Conndle sold from April to December l~  

297. 

Total coinage of rupees for 1920 to 1926. W7. 
Question (Supplementary) rr. relationship existing between India and 
the various parts of the Empire. 1009. 

AYYA-NOAR, BAO BABADca NARASIMHA GOPALASWAMI-
General Diacuuion of the General Bllclget. ~i  

Oat,h of Office. 429. 

:a 

BACBELORS-
Question n reti rement of - from Government .moe at the age or 
M yeara. 730-31. 

BACK. BAY RECLAMATION COMMITTEE-
Que.tion rt report. of the -. 1M. 

BACKERGUNJ-
Queation r" riot in the diat,ict of - in Bengal. 1866-68. 

BACKWARD TRAOT(S)-
Question re-
Action taken on the Miolution relating to the - in Bihar and 
OriHa. '106. 
Treatment of the Chota Nagpur Diviaion .. a -. 810. 
Beeolutioll re treatment of tbe Santhal P.rganu .. a -. 6'18-8'1, 
641·74. 

BAD DEBTS- . 
Question rr. allowance of - ariling out of irrecoverable arrearl of rent 
of income-tax a_ea. 1447. 

BAt>I-UZ-ZAllAN, MAULVl-
Oath of Office. .. 
QUfllltion r(1 railway communication to -. 434. 

BAOTSAR- . 

• 

e~ io  r~ dilltance of the Bub-poet office at - froJII the Kanaiari and 
Milam post oftlcea. 347-48. 

BAIDYANATHA DHAM-
Quenion re-
Grievances of pauengerl to -. 616. 
Improvement of the ltation at -. 617. 
Inclution of -ltation in the main line. 617. 
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BALANCE SHEET-
Question ,.,> audit of the annual accounts and --of the Muslim Uni-
versity at Aligarh. 968-69. 

BALLY BIUDGE-
Question J'( opening of a new station in connection with the projected 
railway over the new --. 2460-61. 

BALUCHISTAN-
Budget Demand for" --". 2323. 
Demand for an EX(,CS8 Gra.nt in respect of --. 626. 

BANGALORE-
Question re-
Imperial Dairy Expert in --. 872. 
Reaearches conducted by the Imperial Dairy Expert at --. 2422-23. 

BANKS-
Question re-
Constitution of Reserve --. 330· 
Exemption of societies, institutions or --from payment oj postal 
insurance and registration commissions. 2908. 
J ... and mortgage -. 2248. 

BANKING FACILITY(IES)-
Resolution re improvement and expanaion of --. 674-99. 

BANKtrRA-
Question re. accommodation for mail bags at --railway station. 2416. 

BANKtTRA DAMODAR RIVER RAILWAY-
Sf!(' under /I Railway(s) ". 

BANKURA POST OFFICE-
Queltion re diacontinuance of the practice of postmen aoting as guards 
in the -. i416. 

BANNU-
Queatfon re oreation of a seoond Divisional and Seasions Cooti for li~ 
Kohat, - and Dera Ismail Khan diltricts. 1400. 

BANSI-NAYA DUMKA-SAINTHIA RAILWAY-
Su under /I R.ailwa:v(s) ". 

BARISAL-
Question re extension of the ri ur ~r uri  railway to-
1488. . 

BARODA CANTONMENT-
Question re-
Annual rent of houses in --. 2442-43. .  _  • 
Employment of the Tax: Collector in the office of tile Execuilve Officer, 
__ to prepare an aSlel8ment list in the terms of 'Bection '12 of Act 
II of 1924. I«S!. 
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.... 
BARODA CANTONMENT-contd. 
Question r ~  

Exemption of grain from octroi duty in -. 2443-4"-
Principles for valuation and a8le88JDent in the -. 2442. 
Retrenchment of expenditure in the -. 2443. 

BASCl.lIA.TI-
Question re. allegations against the Agent of the Bengal Nagpur Railway 
in the - of the 18th February, 1927.  1649. 

BATALA-
Question rt> conltruction of a railway from - via Butari and Patti 
to Lahore. !,)2&. 

BATHROOMS-
Question 1'e retention of honeycomb brick work for - of II D" type 
Indian clerks' quartera in New Delhi. i41l8 •. 

BEAWAR-
Question re nomination of memben of the Municipal Committee of-
.. Ajmer-llenrara. 2613. 

BEGGAR NUISANCE-
Question f'e - on Government railway 1iDea. :w.. 

BELAPUR (THANA) POST OFFICE-
Question re dOling of tbe telegraph branch of the -. 1474-'ib. 

BEUHVM-
Queation re Government aid to infant indultriel in - and GermaDJ. 
296. 

BELONIA RAILWAY-
See under If Railway(.) ". 

BEL VI , l\b. D. V.-

Indian Limitation (Amendment) Bill (Amendment of aectiona "anel 
21r-
Motion to OIDit claulle i. . 3iO-tt. 
Motion to reduce the Budget Demand for 1/ Executive Council" (Atti-
tude of the Government in regard to the ooJlltitutioaal i.ue). 1914-
31. 1943. 
Oath of Office. 2 

Quelltion rf!-
Better provillion for contingent expenditure in POIt Office.. 348. 
Clallllification of acbninittrative and minillterial om.r. of the poatal 
Department. 244/')-46. 

'Closing of the telegraph branch of the Belapur (Thana) POit office. 
1474-i6. 

Expenditure on New Delhi and the lrew Secretariat. 184..eJ. 
Formation of a lOparate Kanof'.da province. lusa. 
Houae-rent of lIub-pOlltrnaatera in Bombay. 1478. 
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BELVI, Mn. D. V.-c(mtd. 
Question re-co1Itd. 
Rf'gulntioDs regarding admission, pay and prospects of members of 
the general and station service in the Telegraph Department. 162-
~  , 
Representations to the Director General of Posts and Telegraphs re-
garding plly of subordinates. 345-346. 
Resolutions PllJlsed recently by the All-India Telegraphists' Union. 
164. 

Resolution Te release of the Bengal DetenuA. 494. 

BENARES, MAHARAJA OF-
QUllstion 1'(' speech of the - regarding the reforms. 509-10. 

BENGAL-
Question rt-
Abolition of direct recruitment to Imperial Educational er i ~~  

-. ~ 

Delay in the payment of arrears of pay to the omcials of the D .. d 
Letter Office, -. 2414. 
Memorial of Mr. S. H. Counsell, late Deputy Magistrate in-. 
2329-30. 
Nominations to the Indian Civil Service of Muslims from -. 1477. 
Nominations to the Indian Civil Service of persons from -. 1477. 
Proportion of Muhammadan Diltrict and SeaaioDl Judge. in - ana 
the Punj abo 3150. 
Release of political detenus in -. 1042. 
Riot in the district of Backergunj id"-. 1666-68. 
Schools maintained by the East Indian Railway in - and the 
United Provinces. 2784-
Transfer of the district of Sylhet from Assam to -. 701-02. 
Tranefer of railway employees from the United Provinces to-. 
2449. 

BENGAL AND ASSAM CIRCLE-
Queation ~

Appointment of Mellrl. B. Gal1lu1y and A. R. Chatterj i to act ~ 

Superintendent. of Post OiIlcea in the -, 2416. 
Bard.bip. of the Inlpectora of. Poat OtIlces in the -. 2413. 
Importation of outsiders to act al Superintendents of Post Offices 
in tbe -. 2418. 

BENGAL ~
Qneltion n attendance of Melllrs. S. O. Mitra and S.O. BOle at the 
Legislative Assembly and -, reapectively. 368 . . 

BENGAL ORIMINAL LAW AMENDMENT AOT-
Statement laid on the table Ihowing the namell of detenus in j ail under 
the -. 1060-62. 

BENGAL DETENUS-
Question re-
-, 222-23. 
Releale of -. 2176. 
Statement re r i ~ -. i482-64. 

D 
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BENGAL NAG PUR RAILWAY-
Bee u,nder "RailwaY(II) >I 

BENGAL TENANCY (AMENDMENT) BILL-
See under "Bill(II)". 

BERAR LAND REVENUE LAW-
QuestiOD re draft -. D5II. 

BERLIN-

Question 18-
Exhibition given by Indians in - under the direction of Mr. 
Hagenbeck. 1648-49. 
Indian show given in - under the direotion of Mr. Bagenbeelt. 
1729. 

BETELNUT8-
Queation r8 import of - from Siqapore. 1060. 

BHADRAK-
Quemon 18 collision at - on the Bengal Nagpur Railway. 2786-87, 
2787·89. 

il ~
Question Te running of certain trainl between Patna aDd -. 1491. 

BHARGAV A. PA..'qDIT THAKUR DAB-
Indian FiDanee Bill-
Conlideration of Schedule I. 2Ml9-i8OI. 
Oath of Office. 4. 
Question n-
Better police mperv:aion for New Delhi. 398. 
Completion of Rohtak.Bhiwani railway line. 399. 
Correct official delignation of officers in th& Inman Army. 2791-Wl. 
Fares on the metre gauge aection of .the Bombay, Baroda and Central 
India Railway, the North·Weatenl Rafh,.y and the Eut Indian 
Railway. l!I04, 804-09. 
Grant of a certificate to Dr. Ram Kiean, privaUt medical practitioner 
of Pattaki, for aernul rendered by him to injured palMngers during 
the colli.ion at Harpa. 802. 
Grant of the concession of counting deputatioJi &I1owadce toW&tda 
pension to tbe cJarkl of the Mill • ..,. Account. Department invalided 
in the Great War. 1744. 
Grant of concession· to pasaeDgera purchasing lecond cla .. return 
ticket. on the metre· '",*8 aeotion of the Bomb .. y, Ba.roda.· rid 
Central India Railway.alO. 
Grant of passage facilitie. to the Indian membera of the Indian 
Mem(!al Senice proceeding to the United KiDgdom on atudy leave. 
2791. 
Location of Reper railway nation. 599. 
Luggage conce.aion on third cIa •• ticket. 88.. . 
Normal apeed of trains on the Rewari·Fazilka aection of the Bombay, 
Baroda and Oentral Railway. 803. 
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BHARGAVA, PANDlT THAKUR DAS-contd. 
Question re-contil. 

Overseas pay of Indian Medical Service officers. 2792. 
Passport Rules. 1743. 

35 

Pensions of certain clvilian clerks who proceeded on field service 
overseas with the Indian Expeditionary Forces. 1744. 
Price of time tables on certain specified railways. 809-10. 
Prohibition of artificial gltee for the Army. 384. 
Prohibitions of the import of artificial glt.ee. 399. 
Promotions of Captains in the Indian Medical Service to the rank of 
Major. 2791. 

Provision of electric fans in the second class compartments of the 
metre gauge section of the Bombay, Baroda and Oentral India Rall-
way. 804. 
Provision of electric fans in third cIa .. railway carriages. 804. 
Provision of intermediate class accommodation between Delhi and 
Bhatinda on the met;re gauge section of the Bombay, Baroda and 
Central India. Railway. 803. 
Provision of lights in compound leading to the third clan wai1;iJlg shed 
a.t Hissar railway statioll. 803-04., 
Provision of search lights on engines between Delhi and Bhatinda 
on the metre gauge section of the Bombay, Baroda and Central India; 
Railway. ~  

Relaying of rails on the Rewari--Fazilka aection of the Bombay, Baroda 
and Central India Railway. 802-03. 
Retirement at the age of ~r  of certain postal officials of the Punjab 
and North-Weat Frontier Circles. 1(61. 
Sanction of special pensions under articles 924 (4) of the Civil Service 
Regulations. 17 ..... &. 
Stoppage of the recruitment of Hindus in the pon .. l service of the 
Punjab and North-West Frontier Circles. 2781. 

Transmission of telegrams by post. 2790. 
Water taxes in Jutol Cantonment. 1746. 
Resolution Te .a1aTiel of the two Members of the Judicial Committee 
of the Privy Council possessing Indian experience. 2814-16. 

BBARKA"rrA-
Question Ttl opening of post .offices. ~  ~ '  --and other im-
pOTtant pJa.cet in the Hazanbagh dlstnct. 1910-11. 

BBATlNDA-
Q" ..... \1e .. "lOn Ttl- da' bet D lh' d 
Provision of intermediate olass accommo tlon ween elan --
on' t,he metre gauge section of the Bombay, Baroda. and Central 

India Railway. 803. ... d  h 
Provision of search lights on engines between Delhi an - o~ ~  e 
metJ-. gauge section of the Bombay, Baroda and Oentral n IS. 

Railway. 745. 

BHATKAL-MYSORE RAILWAY-
See under" Rai1way(s)l'. 

BHATTUVARIPALLI-. . .  .  f  _ in the district 
Que.tion T6 experiJJ!,ental 8~ oBi.ce In the vlllage 0 " 

.of North AfOOt. 744. D 2 



~  TO LEGISLATIVB ASSEMBLY DBBATES. 

BHIL CULTIVATORS-
Question TfJ action taken against officials in connection with landa 
transferred to them from - in the Manpur Pargana. 204.0. 

BRIM SEN, L.u.A-
Question re educational qualifications of -, second clerk in the office 
of the Superintendent of Education, Delhi and Ajmer-Merwara. 
2786. 

BHORE, THE RONOUaABLI !ria. J. W.-
Indian Merchant Shipping (Amendment) Bill-
Introduction of tbe - .. M. 
Motion to refer to Seleot Committee. ~  308-09. 
Presentation of the Report of the Select Committee. 2873. 
Land Acquisition (Amendment) Bill- . 
Motion to circulate. 84604'7, SM. .. 
Motion for AdjourlUDeDt to call attention to the deci.ion of the Gov-
ernment of India not to publiah the Report of the Indian Deputation 
to Fiji. 403. 
Motion for the election of the panel for the Standing Committee OD 
Emigration. 4()3.(M. 

Oath of Office. i. 
Provident Funda (Amendment) Bill-
Motion to couider .. paued by the Council of State. 288i. 
Motion to paa.. t883. 
Statement by - " Settlement reached at the Conference recently held 
in South Africa. 10000Y,1068 . 

.. 
BHUTTO, Ma. W. W. II.t.AIDBAKSH-
Oath of <>lice. 8. . 

BIHAR-
Que_tion 1'6 running of con"enient throUlh train. between the Capital 
of - and the varioUi mufa.1i1 headquarten. 01&. 

BIHAR AND ORISSA-
Question re-
Action taken on the RelOlution relatins to the backward tracts in 
-. 2106. 
Appointment. of IndiaD. to the .Indian Oivil Se"ice in - .inee 
1924. 338. • 
Depte •• ion in the coal trade in -. 23t9. 
Promotion from the ;Provincial Civil Serriee to the Indian Oivil 
Service in -. 837. 
Recruitment for the Indian Army from -. 10.1. 

BILASPUR- . 
Question r6 cODltruction of a metre gauge ~ il  between - and 
Mandla in the Central Province.. 9$-29, &30 • 

• 
BILL(B)- . 
A.Hent of the Governor General to certam -. 15. 
Bengal Tenaney (Amendment)- . .  . 
_ laid on the table aa palled by the Oouncil of State. '746. 



INDBX 1'Q LBGl8U1'JVB A88DIBLY J)DATE8. 

IlULL( S )-coned. 
Bengal Tenancy (Amendment)-conkl. 
Motion to consider. ~~  

Motion to postpone consideration line die. 2966. 
Motion to postpone till Simla session adopted. i961. 
Children's Protection- . 
Motion for leave to introduce. 2968. 
Adopted. 2968. 
Introduced. 2968. 
Code of Civil Procedure (Amendment) (Amendment of section 80)-
Motion for leave to introduce. 367. 
Adopted. 367. 
Introduced. 367. 

81 

Code of Civil Procedure (Amendment) (Amendment of Section 116)-
Motion for leave to introduce. 66. 
Adopted. 67. 
Introduced. 57. 
Motion to conlider. .00-2'1. 
Negatived. 427. 

Code of Civil Procedure (Amendment) (Execution of Decrees and 
Orders)-
Motion for leave to introduce. 172-
Adopted. 172-
Introduced. 171. 
Motion to refer to Select Committee. 404-06 .. 
Motion to circulate. 406-08. 
Adopted. f08: 

Code of Civil Procedure (Second Appeals)-
Motion for leave to introduce. 103. 
Adopted. 10(. 
Introduced. 104. 
Oode of Civil Procedure (Amendment) (Amendment of section 96)-
Motion for leave to introduce. 29a. 
Adopted. 2962. 
Introduced. 5I96i. 
Criminal Law Repealing and Amending-
Motion for leave to introduce. 889. 
Adopted. 370. 
Introduced. 370. 
Motion to consider. 864-69. 
CurJtency-
Introduoed. 58. 
Statement rega.rding the Currency Bill. 532-33. .  . 
. Motion for Adjournment re postponement of the con81deratlon of the 
-. 5-14-46, !'>87-60S. 
:Motion to consider. 1748-1816. 
Adopted. 1815. 
Consideration of clause 2. 2142-60, 2339-98,  2464-86. 
Considera.tion of clause 3. 2486. 
CODaider&tion of clause.', 8 ~ )  2109-42. 
Consideration of claule &. 2486-99. 
Motion to pall!!. 2499-2611. 
Motion to pas!! al amended. ~  

Adopted. 2662. 
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BILL(B)-coneG. 

INDia TO LEGISLATIVE 4S8ID1BLY .DEBATES. 

Currency--eontd. 

Message 1rom the Council of State intimatiDith",t. that Chamber. bad 
agreed without any amendmenta to the -. 2840. 
Petitions relating to the ---. 1578, 1660-61, 1746-47, 2109. 
Presentation of the report of the Committee on Petitions l'egarding 
petitions relating to the -. 2185. 

Defence Force-
Question T6 - in Kenya. 328. 

Gold Standard and Reaen'. Bank of India-
Introduced. 68. 
Motion to circulate. 5-102. 
Adopted. 102-
Motion to refer to Joint Oommittee. 2'73740. 
Adopted. 2740. 
Ileaaage from the Couneil of State intimating ihe concurrence of 
that Chamber in the motion for the reference of the - to a Joint 
Committee. 2841. 
Nomination of Membe1'8 of·tIbe Lesialative Aa.mbly to serve on the 
J ~i  Committee. 2873. 
Question r8 OpinioDl the -. '138-39. 
Hindu Child Marriage-
Motion for leave to introduce. 368. 
Adopted. 868. 
Introduced. . 368. 

Imperial Bank of India (Amendment)-
Introduced. 68. 
lIessage from the COUDcUof State intimating the concurrence of that 
Chamber in the motion for the reference of the - to a Joint 
Committee. 2841. , 
Motion to refer to Joint Commit.tee.S740. 
Adopted. 1740. • 
Nomination of Members of the Legillative Aaaembly to ae"e on the 
Joint Committee. 2874. 

Indian Bar Councils (Amendment)-
Motion for leave to introduce. 2963. 
Adopted. 2963. 
Introduced. 2963. 

Indian Divorce (Amendment)-
Motion for leave to introduce. 2962. 
Adopted. 2963. 
Introduced. JIJ68. 
Indian Finance-
Motion for leave to introduce. 14'72. 
Adopted. 14'12. 
Introduced. 1471. 
Motion to consider. 266U4. 
)lotion to refer to Select Committee. 2Ml-68. 
Nega.tived. 2686. 
Motion to conaider adopted. 2686. 
OoDlideration of C1&ule 2. 2Ge6-62. 



INDEX '1'0 LBGISLATIVE ASSEMBLY DEBATES. 

BILL( S )-contd. 
Indian i ~o l  

Considera.tion of Schedule I. 2696-2628. 
Consideration of Part I of Schedule II. 2629-33. 
Considera.tion of Part II of Schedule II. 2634-67. 
Consideration of Part I of Schedule III. 2668-7l. 
Consideration of Pa.rt II of Schedule III. 2671-73. 
Motion to pass. 2673-78. 
Motion to paas as amended. 2673-2737. 
Adopted. 2737. 

Message from the Council of State intimating that that Chamber had 
passed the - with an amendment to clause 2. 2920. . 
Motion to consider the amendment made by the Council of State. 
2920-61. 
Adopted. 2962. 
Motion to agree to the amendment made by the Council of State. 
2962-66. 
Adopted. 2966. 

Indian Forest-
Laid on the table &s passed by the 00UJl.Cil of· State. 889. 
Motion to consider as passed by the Council of State. 2883. 
Motion to circulate. 2884. 
Motion to refer to Select Committee. 2884-96. 
Adopted. 2897. 
Constitution of the Select Committee. 2897-99. 

Indian Income-tax (Amendment)-
Introduced. l\G. 
Motion to refer to Select Committee ... 172-76. 
Motion to circulate. 17r.-1I1. 
Motion to circulate adopted. 181. 

Indian taw Reportl-
Motion for leave to introduce. 367. 
Adopted. 367. 
Introduced. 367. 

Indian Light House-
Message from the Council of State recommending to the Legislative 
Assembly that the -' be referred to a 3'oint Committee. 840-41. 

Motion to agree to the recoDlIBendatiOlu,f the Oouncil of State that 
the - be referred to 6 3'oint Committee. 2840. 
Adopted. 2840. • 
Constitution of the Committee. 2840. 
Indian Limitation (Amendment) (Amendment of seotions 20 a.od 21)-
Motion for leave to introduce. 57. 
Adopted. 67. 
Intr0'8uced. 57. 
Motion to consider. 319-510. 
Adopted. 310. 
CODlideration of claufil8. 3iO-ili. 
Motion to paBs. 326. 
Adopted. 325. .. • h  . b  r had 
Message from the Oounoil of State mtlmating that that 0 a.m e 
agreed without any amendments to the -. 7411. 



40 IlilDEX :ro LEGISLATJ"E ASSEMBLY DEBATES. 

BILL( S)-contd. 
Indian Limitation (Amendment) (Amendment o r i l~ 182 of Schedule 
1)-' . 

Motion for leave to introduce. 80& 
Adopted. 304. 
Introduced. 304. 
Motion to consider. 636-39. 
Adopted. 640. 
COIlsideration of clauses. MO-42. 
Motion to Pall. M2. 
Adopted Mt. 

Indian Limitation (Second Amendment)-
Mot.ion to conlider amendments made by the CounciJ of State. 29M. 
Adopted. ... 
Motion to agree to the amendmeat. made by the Council of State. 
2964. ~ 
Adopted. 51964, 2986. 

Indi&a Kerchandie Marka (Amendment)-
Mot.ion for lea," to introdaee. 887. 
Adopted. 88'1. 
Introduced. 368. 

Indian Kerchant 8hippiq (Amendment)-
Introduoed. 60. 
Motion to refer to Select Committee. ao&. 
Adopted. 309. 
Presentation of the report of the Select Committee. 2s'18. 
Indian Mine. (Amendment)-
Motion for leave to introduce. 5!884. 
Adopted. 51834. 
Introduced. 2834. 
Motion to circulate. 288+-.0. 
Adopted. 2840. 

Indian Penal Code (Amendment) (Amendment of section 141)-
Kotion for leave to introduce. 888. 
Adopted. 868. 
Introduced. see. 
Indian Registration (Amendment) (AgeemeDt to All immoveable pro-
perty of the value of R •. 100 or more)-
Motion for le,ave to introduce. 5'1-68. 
Adopted. Ml. 
Introduced. 68. 
Hotion to oonlider. 428. 
Adopted. 428. 
Motion to pall. 428. 

• 

Adopted. 428. 
Message from the Council of State intimating that that Chamber had 
agreed without any l ~ e  to the -. 746. 

Indian Registration (Amendment)- • 
Motion for leave to introduce. 368. 
Adopted. 866. 
Introduced. 368. 
Motion to refer to Select Oommittee. 818-22. 
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~ ) o  

Indian Registration (Ameodment)-contd. 
Motion to circulate. 822. 
Motion to circulate adopted. 8 ~  

Indian Securities (Amcndment)-
Motion for lea.ve to introduce. 1Wi. 
Adopted. 66. 
Introduced. 56. 
Motion t;o consider. 313-14. 
Motion to refer to Select Committee. 314-19. 
Adopted. 319. 
Constitution of the Select Committee. 533-34. 
Withdrawal of the instructions to the. Select Committee to report on 
the - oot later than the 1st March 1927. 2109. 

Indiaa Succession (Amendment)-
Motion for lea.ve to introduce. 36'7. 
Adopted. 367. 
Introduced. 36'7. 
Motion to refer to Select Committee. 826: 
Motion to circulate. 826-27. 
Motion to circul&te adopted. 880. 

Inland Steam-Venels (Amendment)-
Motion for leave to introduce. 36'1. 
Adopted. 367. 

l ro u~  38'7. 
InlOlvency (Amendment)-
Motion for leave to introduce. 884. 
Introduced. 334. 
Motion to conlider. 2961. 
Adopted. 2961. 
Motion to pas.. j96i. 
Adopted. 2962. 

Interest-
. Motion for leave to introduce. 368. 
Adotped. 868. 
Introduced. 368. 
Land Acquisition (Amendment)-
Motion for leave to introduce. 363-66. 
Adopted. 366. • 
introduced. 866. 
Motion to circula.te. 844-504. 
Adopted. 864. 

• 

Madras Salt (Amendment)- . 
_ Ia.id on the table as pa.aaed by the Council of State. 746. 
Motion to consider I1S passed by the Council of State. 2874·'15. 

Adopted. 2875. 
Con IIi deration of Clause 2. 2875-82. 
Motion to pa.aa. 2882. 
Adopted. 2882. • 

Negoti"ble Inlltrumenta. (Amendment)-
Motion for leave to mtroduce. !is. 

Adopted. 56. 
Introduced. 56. 

. -
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BILL(S)-ro,.td. 

, 

e o~i le Instruments (Amendment)-contd. 
Motion to consider. 309-11. 
Motion to refer to Select Committee. 311. 
Motion to refer to Select Committee adopted. 312. 
Withdrawal of the instructionl to the Select Committee to report on 
the - not later than the 16th February 1927. 2106-09. 

Provident Fundi (Amendment)-
--aa paaled by the Council of State laid on the table. 746. 
Motion to consider al pUled by the Council of State. 2882. 
Adopted. 2882. 
Motion to paaa. 2883. 
Adopted. 2883.' 

Question re-
Exclusion of Indian seamen from the U mted State. of America UDder 
the Dew American Immigration -. IOU. 
Number of --certifted by the Governor General' during1S)i4.26, eto. 
799-800. 
Wider publicatioD of - and Act.. 43'1-38. 

Repea1iDg and Amending-
- paned by the Council of State laid on the table. 1051. 
Kotion to coDuder. 5188&. 
Adopted. 2965. 
Motion to paIS. 2966. 
Adopted. 29fm. 

Sea Customs (Amendment)-
- paased by the Council of State laid OD the t.ble. iOOi. 
Motion to consider. 5l983. 
Adopted. 2964. 
Motion to pa... 2964. 
Adopted. 2964. 

Sameti" Registration (Amendment)-
Motion for leave to introduce. 368. 
Adopted. 368. 
In'roduced. 368. 
Motion to consider. 830-33. 
Motion to refer to Select Committee. 883-43. 
Motion to consider adopted. eca. 
Con.ideration of clauea. 843-44. 
Motion to p.... 844. 

.. 
Adopted. 844. 
Menage from the CouDcil of St.te intimating that the - wal p ..... d 
by that Chamber with cettain amendment.. 1226. 

8teel Induatrr (Proteotiou)-
Introduced. 68. 
llotion to refer to Select Committee. 104-1«. 
Adopted. 144. 
Preeentation of the Report of the Select Committee. 64i. 
)lotion to connder. 748 . 
• otion to recommit to Select Oommittee. 740-8"-
''Motion to COD,ider. 890-998. 
Adopted. 928. 



INDEX '1'0 LBGISLATIVE ASSEMBLY DEBATES. 

BILL(S)-concld. 
Steel Induatry (Protection)-contd. 
Consideration of clause 2. 928-39, 989-1007, ~  

Conlideration of Clause 3. 1096-1100. 
Motion to p.... lWl·1 •. 
Adopted. 1114. 

Me888.ge from the Council of State intimating that that Chamber had 
agreed without any amendments to the -. lr,78. 

Trade U nion- . 
Question T6 date of passing of --. 292. 
Volunteer Police-
Motion to introduce. 2965-66. 
Adopted. 2966. 
Introduced. 2966. 
Motion to circulate. 2966. 
Adopted. 2966. 

Weekly Pa.yments-
Question T6 --, 800. 

BIRLA. MR. GHANSHYAM DAS-
Currency lJill-
Consideration of Clause 4. 18M·62. 
Election of -_. to the Standing Finance Committee. 17. 
Election of --to the Standin!Z: Fina.nce Committee for Railways. r,5. 
General Discussion of th, General Budget. lC»85-88. 
Gold Standard and Reser,-e Bank of India Bill-
Motion to circulate. 74-76. 
Oath of Office. 3. 
Question re a.dmission of third classpauengerll to the Howrah ra.ilwAY' 
station. 1303. 
Net expansion or contraction of currency in each of the years 1920-26. 
1302. 

Number of communal outbreak for each of the years 1900-1926. 1302-03. 
Question (Supplementary) re communal representation in the services. 
168. 
,Steel Industry (Proteotion) Bill-
Motion to re·commit to Select Committee. 768·71. 
Motion to consider. 897, 900, 901,  902, 903. 
Considera.tion of Clau.ae 2. 998·1001. 

BLACKEtT, TII8 HONOURABLJ! SIR BASIL-

Bengal Tenancy (Amendment) BiIl-
Motion to o ~ e ponsideration of the Bill till the Simla. SesBioD. 
~  ~ 
Budget Demand for" Army Department ". 2202, 23b2-04, 1IWtI, i!309. 
/I Customs ". 19'Tfi. 
"Executive Council ". 1911. 
II Indian Postal and Telegraph Department". 2009 . 
.. Salt". 2186. 
Currency Bill- ' 
Introduction of the --. Zi8. 
Motion to consider. 1748-62, 1761S, 1770, 17'72, 1773, 1174, 1776, 1'777, 1779, 
1786, 1'187, 1'198, 1804. 1816. 
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13LACKETT, To HONOUJlABLJ: SIR BASIL-contd. 

Currency Bill-contd. 

Conaideration of cla.use 2,' 2143, 2144, 2163, tIM, 2841, 2363, iSM, .", 
1868, 2870, 1871, 1876, 1881, 1886, IS87, 1888, 1889,  1893, 2110, 2113, 2114, 
2482,  2483,  2486. 
Oouideration of clause 4. 1837,  1839, 1843,  1844,  1846,  1846,  1847, 186'1, 
1868, 1870,  1871,  1876,  1881, 1886, 1887, 1888, 1889, 1888) 2110, 11118, 1114,-
2117-18, 2121, 2124,  2136, 2138-40. 
Oon.ideratioo of o1&oee 6. U90-93, 248&, 149'1-98. 
Motion to paM. 2499-1600, 2607. 
Motion to paa .. e ~  2629, 2&30, ..a, iMC, B61J3.61. 

Demand for Exce.. Grant in reepect 01-
). ArchlBOlogy". 618. 

"Baluehi.t&n". 8518. 
"OenlUs". 613, 824. 
"Civil Veterinary Servicell". 622, 623. 
"Education". 618-19, 6iO-21. 
Posts and Telegraphs Department 818, 818-17. 
"Joint Stock Companies". 814. 
"Refunds". 8i6. 
"Supera.anuation PensioD' and Allow.noel". 6S4, 6i8. 
"Surve,. of ID4ia". 817-18. 

~ ~ flor ~ ~e  Grant in r~l~  ~ 
grlcu ture ~'i ~~  

"A;mer-Merwata". 839. 
·'Archll!oI08)'''. 631. 
"Andamans and NicobH IllaDd." .•. 
"Aviation". 633, 636, IN7, IM8,  IM8, 16')0.73. 
"Oapital Outlay on Ourrency Notfo PrintiDg Pre .. ". 840. 
"Capital Outlay on Security Printing". 639. 
"Oivil Workl". 837-8A. 
"Currency". 8'87. 
~ el i  839. 

"Department of Education, Health and Land.". 631. 
I'Gieological Survey". 681. 
"1Dte1'eat on Miacenaneou. Obligation.". 828. 
"Irrigation Dot charged to Revet\ue". 818. 
"Medical Servicea". eat 
"Miecellanoou.". 638. 
"MiecelJAnooul Expenditure". 2966. 
"North-West FroDtier Provitlce". .639. 
1·.Public Health". 632. 
"Refund,". 639. 
"Sta.ff, HOlll1eboJd and Allowances of the QoverDor tOf'Der.I". 628-19, 
630, 631. 
"Stamps". 617-18. 
IIStationery and Printing". 638. 
"Superannua.tion AJlowance. and Pensi\lDI". 638. 
"Survey of India". 631. 

1Jenel"al Diecu1IIion 'Of the General 'Budget. 1686, )690, 1691, 1694, 
1600.  1601, 160.'J. 1604,  1607. 1684, 11\69. 1671, 16", 1678, 1678, 1917-517. 
Genrul Difa!Uuion of t.he Rai1wB.7 Dudget. 1132, IHW, 1171. 
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BLACKETT, THE HONOtrRABLE /ilIR BASIL-cQuta. 

Gold Standard and Reserve Bank of India Bill-
Introduction of the --. 1)8. 
Motion to circulate. 31J-G9, 70, 74, 7i, 78, 19, 80,  82, sa, 86, .. 
89, 90, 92, ~  99, 100, 100-02. 
MOl ion to refer to Joint Committee. 2737-38. 
Motion for the nomination of membel's of the Legislative A.uembly to 
aerve on the J oint o i~ e~  2873. 

Imperial Bank of India (Amendment) Bill-
Introductioll of the --. 58. 
Motion to refer to Joint Committec. 2740. 
Motion for the nomination of membera of the Legislative Auembly 
to eerve on the Joint Committee. 2874. 

Indian Fin.oee Bill-
Motion for leave to introduce. 1472 . 
.Motion to coDaider. 2062·e3. 
KotioD to refer to Select Committee. 2666. 
Con,ideration of claUJe 2. 2M7, 2t178-81. 
Con.ideration of Schedule I. 2603, 260f, ieOl>, 2608, 2618, 2619. 
Consideration at Part I  A of Schedule HI. 2868, 2670. 
OOQaideration of Part II of Schedule II. ~  

Consideration of Part II of Schedule III. 2671, 1672. 
Motion to paIB .. amended. 2673·74, 2706, 271'i, 2718, 2719, 27iO, 2722, 
i'llM-36. 
Motion to consider the amendment made by the Counoil of State. 
2910-22, i926, i941, 51946, 2947, 291)0-61. 
Motion to agree to tbe amendment made by the Council of State. 
199-63, .28M. 

Indian Income-tax (Amendment) Bill-
Introduction of the --. 1)9. 
Motion to refer to Select Committee. 172·71). 
Motion to circulate. 178, 180-81. 

i ~ Securities (Amendment) BilI-

Motion for leave to introduce. 66. 
Motion to co".ider. 313-1'. 
Motion to refer to Select Commit.tee. 317, 318-19. 
COQltitutioD of the Select Oommittee. ~  

Motion lor the withdrawal of the instructions to the Select Commit-
tee to r6port not laterthao tbe let March, 1927. 2109. 
Introduction of the General Budget for 1927-28. 1453-72. 
Motion for Adjouroment re  postponement of the considera.tion of· 
the Indian Ourrency Bill ~ )8'  1)90,1)91"", 97, 808, 804, fJt1I., 
Motion for the election of the Public Accounts Committee. 7. 
Motion for the electioD of the Standing Fina.nce Oominittee. 6, 2339. 
Motion to reduce the Budget Demand for "Customs" (Customs 
policy, land frontiers, u li ~ of saccharine). 2004, 2006. 
Motion to reduce the Budget Demand for "Ouatoms" (Duty OD cotton 
piece-goods a.nd aboliti.)n of the export duties Oil t.ea and raw 

hides). 1918. 
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BLAOKETT, TuB HONOtl'llABLB SIll BASIL-coned. 
Indian Securities (Amendment) Bi!I-contd. 
Motion to reduce the Budget Demand for "Customs" (Export duty 
on jute). 1997-1999. 
Kotion to reduce the Budget Deml1nd for "OuatomB" (Export duty 
on rice). 2001-02. 
lIotion to reduce the Budget Demand for "Cu8toml" (Invidioul 
distinction8 betweeD prmtinces iD the ecalea of pay of clerks). 1992-
93. 
MotioD to reduce the Budget Demand for "Cu8toml" (Paucity of 
wharfiDgers iD Karachi). 1977. 
lIOtiOD to reduee the Budget DemaDd for "Cuatoml" (RevisioD of 
Bpecific, ad vdorma and protective duties: lax admini8tratioD). 
1983, 1984-86 
MotioD to reduce the Budget Demand for "Executive Council" (Atti· 
tude ot the Government in regard to the eonttitutioDaJ i8lue). 1820, 
1931-34. 
Motion to reduce the Budget Demand for "Railway Board" (AppoiDt-
meDt of IndianB aaliembeTi of the Railway Board aDd rapid 
IDdianilAtion of Railway Serricea). 1101. 

MOtiOD to reduce the u ~  Demand for "Railway Board" (Quin-
quenDial review of Capital Programme). 12&7. 
Motion to reduce the Budget Demand for "Railway Board". (Separ&-
tion of Railway from General Financa). 1171-'18. 
)lotioD to reduce the Bnd(8t Demamd ·for "Alt.". (Desirability ot 
increaaiDg the eonlUmption of salt iD IDdi. and of making India 
aelf .. upporting in the matter of Salt). 1189-90-
Motion to reduce the Budget Demand for "Salt". (Orievaneell of the 
miners of the KhewTa .. It mines)_ 2201.02. 
Kotion to reduce the Budget Demand for "Sali". ()I&oufaoture of 
mit on the Ori8l& coaat). 2194, ~ 8 . 

. Negotiable IDItrument8 (Amendment) BiIl-
Motion tor leave to introduce. 16. 
Motion to (l()Dlider. 309, 311. 
1I0tion to refer to Select Committee. 312 
Motion for the withdrawal of the iDltructjonl to the Select Com-
mittee to report not later than 1Mh February 192'7. 2108, 2109. 

Oath of Offtce. 1. 
Point of order aa to whether a particular Demand for Grant CltD be 
discutted fur lOON than t,vo days. 1815. 
Point of order raised by - a. to whether a motion which il aD 
absolute negative or a prlUltieal n8,atiiv8 Inch &I a motion to leave 
only one rupee in a total grant of B.. 80,000 or 10, i. in order. 
1912, 191&. 
Point of order raised by - that a COQTeotion mould be eata.blilheCI 
that no cute in a Demabd for Grant Ibould be of neb a lIize aa 
to debar all other motionl. 191D. 
Point of order l'ai.ed by the Honourable the Home Kember On Mr. 
S. Srinivalla Iyengar'. motion to omit. the Badget Demand for 
"Railway Board", a. to wbether aft amendment .bould b4l, a purely 
negative one. 1196, 119&. . 
Re.lOlution rtf improvetnent and expansion of ·ban)dag laeilitie.. 690-
.96. 
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.BLACKETT, THE HONOURABLE SIR BASIL-contd. 

Sea Customs (Amendment) Bill-
Motion to consider. 2963-64. 
Motion to pa88. 2964. 
Steel Industry (Protectiool) Bill-
Consideration of clause 2. 1063,  1081. 

,BOGIE-

47 

Question re through nrat and second clasa - between Ajmer and 
Jodhpur for convenience of p&8Stmgers. 301. 

HOILERS-
Question r&-
Remarks of the Raven Committee rega.rding locomotive - and roll-
ing stock. ' ~  

Renewal of locomotive -. 204-i. 
Question re protection to the -. 1U9-60 • 

..BOll BAY-
Question ,'c-
Amount of conveyance allowance paid to Inspectors of Post Office. in 
Madras, - and Calcutta. 28(9,60. 

Oritical condition of agrIculturists in certain part. ... of the Central 
Provincet, - and Madra.. 712-14. 
Expenditure on Post Office premises in -. 368-452.. 
Exten8ion of the principle of recruitment for post offices in Calcutta 
and - to adjacent revenue divisions. ~  

Bouae rents of 8ub-pOBtma.ter8 in -. 1473. 
Late arrival of the English mail .tflamer8 at -. ~ 
Location of'the Railway Board in Delhi, - or Calcutta. 1618. 
Overland Exprel8 between - and Calcutta. 2464-66. 
Pay of Commil8ioner aQd Asai.tant Commis.joner of Income-tax, 
-. 1611, 
Procedure followed in the .General Post Office, - in connection 
with the disposal of the foreign parcel mail. 2408. , 

BOMBAY, BARODA AND CENTRAL INDIA RAILWA¥-
See under "Railway(a)." -

ll l ~l  CENTRAL TELEGRAiPH OFFICE-
Question re direct telegraph connection between Poolla Oity combined 
Po.t and Telegraph Office and th'!l -. HI21-22. 

BOMBAY GENERAL POST OFFICE-
Queation ~ 
Number of clnk. employed in eMh Department of the -, 2853, 
Number of &election grade appointments in the correspoQdence de-
partment of the Oalcutta -. <286J; 

BOMBkY HOWRAH OVERLAND MAIL-
Question re-
Anticipa.ted return from the - r i~  14'1. 
-, 1619. 
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BOM.BAY HOWRAH SPEOIAL-
QUf!8tion re continuation by the P. & O. Co. tow41'ds the new 
1489. 

BOMBAY LEGISLATIVE OOUNCIL RULES-
Question re amendment of lule 2. of the -. ~8  

BOMBAY PRESIDENCY-
Question re-
Amalgamation of Coorg with tht'l Madras Presidency nod South 
Kanara with the -. 180. 
Officers in the Income-tax Department in the -. 11Bl. 
Recruitment for the Indi&D Army from the -. 8 ~  

BONE MEAL-
Question re quantity and value of raw ooQea and - exported from 
India. 973. 

BONES, BAW-
Question re quantity and value of - and oone meal exported from. 
India. 973. 

Boolt(S)-
Question N'-
Proecription by the .Punjab Government c.f a  - relatiQ8' to the 
N abba State. 161. 
Pra.cription of - ~ er the Pre. Act. l80.fl, 190. 

BOOK SPOTS- .. 
Qoe'al'iOD re ..,le of GoverDJDeDt ofladia publuationl at provincial 
-. 1519. 

BOOKING CLERKS-
Question re long hours of duty of the - at Mokameb Junction. 711. 

BOOKING F ACILITY(IEB)-
Que.tion re - for third c1... pal6enger.. 216. 

BooKINQ OF FlOE-
Queation re repair. to the - and waiting room at Delhi Sadar ltatioD. 
1789. 'J 

BOO1[STALL(8)-
Question re Wheeler'. contract for railway -. 196·97. 

BOOK VALUE-
Question re - and Pl'eteDt value of the State Railw.,. Worbhop. 

~  

BOSE, Ka. SUB HASH CHAImtl(-
Que.tion re- ,<.. 
Attendanee of Mean •. S. O. Kitra. and .:-.-at the tegillative Aesem-
biT and Bengal Council, respectinly. 866. 
Health of -. &48-«..' , 



INDD TO LBGI8LATIVE A88EJIBLY DmaATE8. 

BOSE,DR. SUDHINDRA-
Question re- .. 
Cue of -. 188-89. 
Grant of permiuion to - to return to India from America. !lUi. 

BOTANICAL SUBVEY-
Budget Demand for "_". 51319. 

BOYCOTT-
Queltion "I'e Australian teamen of ahip. intended for Ohiqa. 879-80. 

:BRAHMAPUTRA BRIOOE-' j.f 
Question ,.e, hardship of extra postage charge on account of - on 
AualD Bengal Railway. t'78. 

BRAHMINI BULLS-
Question re-
Export of cows, oxen and -. 1831. 
Judgments of the High Courts of Calcutta, Allahabad and Jladraa 
regarding -. 224.l. 

BRAHIrfIN(S)-
Questionre Maharaahtra - in the r ~ 191. 

BRANCH LINE-
Question r,-
Con.truction of - from Purnea to Muraligr.nj. 329. 
Maintenance of separate Capital and Revenue Accounts for --
built on the guarantee of Loc.1 Governments. 2918. 

:BR1DGE(S)-
Queation r~ 
Hardebip of extra postage cha'rge on account of Brahmaputra -
on Aalam Bengal Ra.ilway. i'T9. 
Reconstruotion of the - over the Nerbudda on the Gr6ll.t Indian 
Penin.ul. Railway and the Bengal Nagpur Railway in the district 
of .Tubbulpore, etc. 8 ~  

Underground - for trlllfllo at the railway crossing near Meerut 
Cit: station. 1040. 

llRlTTSH FIRMS-
Question re-
Diar.ount allowed to Government on the purchase of agricultural 
implements manufaotured by -. 2521. 

IBBue of instructions to the Punjab Government regarding the use 
of ploughs and 'i ul ur~l implements manufaetured by-. 
i5iO. 

liRITISH GUIANA- • 
"Question Fe emigration of India.ns t(; -. 358. 

BRITISH LINE-
" QUCltion re purcha.se by Government of a .....--opera.ting OD the coa.st of 
India. eic. 11ot. 



60 INDU ro LEGlS.t.4TIVE A88UBLY DBJiATH8 • 
• 

BRITISH NAVY-
Question re relation oj. the proposed Indian Navy to the - t Jl!7. 

BRITISH REQIMENTS-
Question t'e arrangement for the married families of - lent to f.'h'lla. 
tw. 

BRITISH TROOP8-
Question '~ 

Canteen Service for - in India. _7. 
CI08ing of the reat camp for - at. Deolali. ~  

BUDGE BUDGE-
Question re proviaion of quarter. for thfl Auiltant T, R. B. at --0,. 
the Eutern Bengal Bailway. lCW8 

BUDOET-
<&na.u,--
Demands for Graota-
Demand No. 16 (Cu.toms). 1975-2008. 
Demand No. 17 (Taxee on Income). D14. 
Demand No. 18 (Salt). 1186-Il0l. 
Demand No. 19 (Opiunt), 2314. 
Demand No. 20 (Stamps). 1314-
Demand No. 21 (Foreat). 2315. 
Dt'mand No. 22 (Irrigation - including Working Expen8el!l. 
- Navigation, Embankment and Drainage Works). 2318. 
Dem.nd No. 23 (Ind.ian POital and Telegraph Department). 2009· 
34, 2OM-2101. 
Demand No. 24 (Indo-European Telegraph Department - includ-
ina Working Expenses). ~  

Demand No. 25 (Interest on Df'bt and Reduction or Avoida.nce)f 
Debt). 2315. 
Demand No. 26 (lnwre.t on MiaceU&lleoua Obligations). 231r». 
Demand No. 2'1 (Stair, Houeehold and Allowancea of the Governor 
General). 2315. 
Demand No. 28 (Executive Counril). 1911-73, 1976. 
Demand No. 29 (IAgilJlative Bodies). 2316. 
Demand No. 30 (Foreign and Political Department). 9316. 
Demand No. 31 (Home Department). 2316. 
Demand No. 32 (Puhlic Senice Commiuion). 2316. 
Demand No. a3 (Legialative Department). 2316. 
Df'mand No. 34 (Department of Education, He"lth and Lands), 
2316. 
Dl'!mand No. 3/S (Finance Depa:rtment). 2317. 
Demaoci No. a6 (flllparation of Acooun .... from Audit). 1317, 
Demand No. 117 (Oommeroe Department). iS17. 
Demand No. 38 (Ann1 Department). 1I0I-40. 
Demand No. 39 (Department of IncJ\1atri.,. and Labour). 181'1. 
Demand No. 40 (Oentral Board of Revenue), 1317. 
Demand No. 41 (Payment. to Provincial Government. on account 
of administration of Agen«l1 lubjectl). 1317. . 
D4Wand No. 42 (Audit). 1318. 
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BUDGET-c(.l7itd. 
GD'BRAL-Contd. 
Demands for Grants-clmtd. 
Demand No. 43 (Administration of Justice). 2318. 
Demand No. 44 (Police). 2318. 
Demand No. 41> (Porta a.nd Pilotage). 2318. 
Demand No. 46 (Survey of India). 2318. 
Demand No. 47 (Meteorology). 2318. 
Demand No. 48 (Geological Survey). 2318. 
Demand No. ~  (Botanical Survey). 2319. 
Demand No. 50 (Zoological SurvIlY). 51319. 
Demand No. 61 (Archeology). 2319. 
~  No. 62 (lOoea). 2319. 
Demand No. 53 (Other Scieqtific Departments). 2319. 
Demand No. M (Education). 2319. 
Demand No. 1)5 (Medical Services). 2320. 
Demand No. 1)6 (Public Hea:lth). 2320. 
Demand No. 57 (Agriculture). 2:WO. 
Demand No. 1)8 (Civil Veterinary Services). 2320. 
Demand No. 1)9 (Industries). 2320. 
Demand No. 60 (Aviation). 2320-21. 
Demand No. 61 (Commercial Intelligence and Statistics). 2321. 
Demand No. 62. (Emigration - Internatl).2321. 
Dt'mand No. 63 (Emigration - External). 2322. 
Demand No. 64 (Joint-Stock Companies). 2322. 
Demand No. 65 (MisceJlaneous Departments). 23i2. 
Demand No. 66 (Indian Stores Department). 2322. 
Demand No. 67 (Currency). 2322. 
Demand No. 68 (Mint.). 2322. 
Demand No. 69 (Civil Works). 2322. 
Demand No. 70 (Superannuation Allowances and ,Pensions). 2323. 
Demand No. 71 (Stationery anti Printing). 2323. 
e ~u  No. 72 (Miscellaneous). 2323. 
Demand No. 73 (Refunds). 2323. 
Demand No. 74 (North-West Frontier Provillcc). 2323. 
Demand No. 75 (BlLluchistan). 2323. 
Demand No. 76 (Delhi). 2324. 
Demand No. 77 (Ajmcr-Merwara). 2324. 
Demand No. 7A (Allrlamans and Nicobar Islands). 2324. 
~  No. 79 (Rajputl1.na). 2324. . 

Demand No. 80 (Central India). 2394.· 
Demand No. 81 (Hyderahad). 2:324. " 
DamnDd No. 82 (Expenc1itnrr. in ~l l r r  .. Y :'If ~i'  

for India). 2325. 
Dcrnanrl No. 1i3 (Exprndit.111"C' in England - High Commissioner 

for India). 2321). 
Demand No. 84 (Capihl Outlay on Security Printing). 2325. 
Demand No. A5 (Forest Capital Out1a."y). 2325. 
Demand No. 86 (Irrigation). 2321). 
Demand No. P!l (Indiall Posts and Telegraphs). 2325. 
Dema.nd No. 88 (Indo·EuropelllD Tele~ .. pliel ..... 
Demand No. 89 (Capital Outlay on Currency Note Printing Press). 

232fJ. 
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BUDGET.......conad. 
GIINUAL-con td. 
Demand a for Grante-cOftU. 
Demand No. 90 (Capital Outlay on Viaa.ga.pataJD Harbour). JaIl. 
Demand No. 91 (Commuted Value of Penaionl). t328. 
Demand No. 82 (New Capital at Delhi). 23i8. 
DemMld No. 93 (lnterett-free Advancell). 13t8. 
Demand No. Sf (Loan and ActvaneeB bearing Intereat). i3j7. 
General Dilleumon of the' -. 16'79-1642, 166J.17i'1. 
Introduction of the - for 1817-18. 1-"'lI. 
Keaaagea from Hil ExoellenCJ the Governor General regardinl datel 
for the  preaentation of die - to the CouDcil of State and the 
Legialative Auembly for the aubeeqnnt atagea in respect there-
of in the two ChamberL 9'19. 

RAILWAY-

Demand No. 1 (Railway Board) .. 119C·125t6, 1216-4Bt 12&1.1300, 131 .. 
74. 
Demand No. 2 (lnlpection). 137"-79. 
Demand No. 3 (Audit). 1893. 
Demand No. .. (Workinl Expel1le11: AdministratioQ). 1383-1.f.&O. 
Demand No.6 (Working Expenlel; Repairl and Maintenance and 
OperatiOll8). ~  

Demand No. 6 (Companiea' and Indian State.' Share of Surplu. 
Pr06ta aoo Net Earninl.). 1 .. 60. 
Demand No. 7 (New ConatructiOD). I.tDI. 
Demand No.8 (Open Lin.e Worb). 1461. 
Demand No.9 (Appropriation to Depreciation Fund). 1460. 
Demand No. 10 (Appropriation from Depreciation Fund). 146l. 
Demand No. 11 (Miecellaneoul). 14.&1. 
Demand No. 12 (Appropriation to the Reaerve Fund). l.tDI. 
Demand No. 14 Oitrategic Linea). 14&1. 
Demand No. 16 (Strat<!gic Linea). 14&2-

General Djaeuuion of the --. 11!5-90. 
Introduction of the - for 1927-28. 980·88. 
'8 ~ from Hia EltCIellency the Governor General regarding datel 
for the preeentlPJtion and dilleuuion of the --. MIl-H. 
QUl'stion re adjultment of the amount mown againlt abandoned 
projfICta in the Explanatory Memorandum on the --for 191'7-ss. 
2918-17. 

BlJJLDING(S)- • 
QUl'ftt.ion 1''' total rX1umditure on Oovl'rnmflnt - in New DAlhi. 789·90. 

lJU.mUKDIOHI-
Question ~ location of - poet office in a central village. 1738-39. 

BUNDER ABBAS-
Que8tion 1'(: contributions to the maintenance of aerodrom81 at BUlbire 
- amI Charhar. 1306-06. 

BtrNGALOW(S)-
Question n--
Aaeument of rent for oftleen' 
Delhi. 286/S. 

• 
aDd olera' quarters in New 

Electric bulba in quarten &nd --in New Delhi. ~  

Bents for quarters and - in New Delbi. 620·21. 



BURDWAN-
Question re-
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Motor service between --and Sehara Bazar. 2416-17. 

&3 

Overworked clerks in the office of the Superintendent of Post Offices 
at --. 721. 

:SURDWAN, MAHARAJA OF-
Question re speeches delivered by the --in England. 1037-38. 

BUR<JLARY(IES)-
Question re-
,Prevention of --at at&tions on the South Indian and the Jladra8 
and Southern Mahratta. Railways. 960. 
Theft and - in New Delhi. 349. 

RURMA-
Question re-
Annual additional expenditure to be incurred for services in --.. 
a result of the reoommendatioDI!I of the Lee Commiuion. 24&7. 
Burmaniaation of Departments under the Government of India in 
-. 361. 
Chinese Advisory Board of --. 24M. 
Connection of Akyab with the main railway liQe in Burma. 2585. 
Export duty on rice and petroleum cess in --. 2468. 
N umber of Imperial OfBeers serving in --in 1918 and 1926. 2466. 
Opening of new branches of the Imperial Bank of India, --etc. 
2248. 
Prohibition Qf the slaughte:-of cattle for the meat trade in -. 790. 
Proportion of Muhammadans in the subordinate Accounts, Customs; 
Posts and Telegraph Departments in --. 350. 
Railway between India and -. 36l. 
Total amount of revenue realised from --in 1924-25. 2457. 

BURMANISATION-
Question "  - of Department. under th ~ .Government of India in 
Burma. 361. 

BURMA RAILWAYS-
See under "Railway(s)." 

:BUSH IRE-
Question ~e contributions to the maintenance of ~ro ro e  at --, 
Bunder Abb&a and Charbar. 1305-06. 

BUSINESS-
f B ·  " Su under "Statement 0 U8meaa. 

BUTARI-
Question f°f' construrtion of It railway from Batala ,·i" --and Patti 
to Labore. 625. 

8 ~ • 
Question rf'. running of a shuttle train from --to Mokameh on the 
East Indian Railway. 2423. 
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c 
CADET(S)-' , 
Question re training of --on the training ship "Dufferin". 2591·92. 

'CALCUTTA-

Question re-

• 

Allowances of officers of the Oudh and Rohilkband Railw.y transferred 
to -. i06O. 
Amount of conveyance allowaDce paid to Inspector. of Poet oelces 
.ia lladraa, Bombay and -, itW8-6O. 
Contract with }feean. Garage & 00., Madras, for the conveyance "f 
mails in --. 2910. 
Vi.content in the Customs Service in --. 707-08. 
Diapoaal of the Foreign Parcel Mail in the General Post :)fficc, --, 
240'1. 
Employment of leave l'eHrvea in the Regiatration aDd Pllr(:e1 Depart-
menta of the General Poet Ofice, -. 24'09. 
E%teDsion of the principal of reoruitment for post. office" in _. -ulid 
'Bombay to adjacent revenue divisions. 2164'66. • 
Grant of overtime alloll &Dee tor wort in (lOnnectiOll with the dillpGaal 
of the inward foreign parcel mail in the (Jeneral POIt Office. --. 
2408. 
Increaee in 101.ea of parcel bap and insuredarticlN durirlll the relime 
of Mr. C. D. Rae, Presidency Poetmaater, --.2408-09. 
Judgment. of the High Courts of -, Allahabad and M.adr .. regArd-
ing Brahmani bull.. 2241. 
Late delivery in --of articles posted in villagei lIel'ved by the 
Cbotkband Post Office, ~  

Location of the Railway Board in Delhi, Bombay or -', UU8. 
Number of e1erioaJ ,taff and InapectQ1s translerred from J .. ucknow to 
--from the dijferent head af6.ces of the ERst. Indian Railway, 
00110, 
Overland ExpreIC between Bombay and --. 24M-M, 
Removal of the railway office. from T .. ucknow to --. l~)  

Rent for office buildingl for the TrafOO Audit Office of the Eut Indian 
Railway at -. 51061. 
Savings effected by the contract syltem of (lonveyance II! ml'>Us in 
-. 2410. 
Transfer of cf!rtain office. of the Eallt Indian Railway from L.l.Ic\JloW 
to -, 2061-r>2. . •  • 
Transfer ofthe ImpeoriaJ Record l>epartment from --_. t.o Ne. Dfllhi. 
1389. 

CALCUTTA GENERAL POST OFFICE-

Quelltinn re-
Number of clerkl employed in each Department of the ---, etc. 
281')3, 
Number of "election grAde appointment!! in the correspOndfln('(' depllrt· 
ment, of the -,28M. t 

OALOU'rJ'A P9STAL AUDIT OFFICE-
See under "J»OItal Audit OtBce, Calcutta," 
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CALCUTTA PREVENTIVE SERVICE-
Que.tion re supereession in the --. 708-09. 

CALCUTTA TELEGRAPH CHECK OFFICE-

See under "Telegraph (EnglDeering) Office, Calcutta." 

CALCUTTA TELEGRAPH (ENGINEERING) OFFICE-

See under "Telegraph (Engineering) Office, Calcutta". 

·'CALIFORNIA", S.S.-

&0 

Question re requisitioning by the Army Department of third "lau 
accolDmodation on the 729. 

CANADA--
QueBtion re-
Civil aviation schools in Australia, --and Japan. 1501-02. 
Contribution. of India, Great Britain, Australia, --, SOl!th Africa 
to the League of Nations. 942-48. 
Purchase at eheaprate. in Malabar of tittlber of the qunlii:; supplied 
by -"-and Australia. 1391. 

CANDIDATE(S)-
Questioll f'e advisability of removing restrictions regarding the use of 
conveyances by --for election. 298. 

CANTEEN SERVIOE-
• Que.tion re --for British troops in India. 2337. 

CANTONMENT(S)-
"" Question re-
Annual f>xpenditure OJI --fund office establishment in third class 
--. ~  

--Fund net ~ ei 8 aud expenditure for 1925-26 in re8 e~  of --
without el~ e  or nomiultted boards. 28i2. 
QUltlifie&tionR of IWI'StlIlS entrusted with the preparation of IlSsessment 
list in --. 2873. 

CANTONMENT AOT-
Sec under "Act(s)". 

OANTONMENT AUTHORITY-
Que.ion re-
Action of the --in Peshawar in regard to Bungalow No.2, RoOM 

Keppel Lane. 2590. 
Functioull of the Assessment Oommittee appoil1ted by the --un'der 
section 88(8) of Act II of 19JH. i443. 

CANTONMENT BAZAR-
Question re street names in --area. of Hyderaba.d Sind. 195. 

CANTONMENT BOARD(S)-
Question "6 traOlfer of tile power of trying cases under the Cantonment 
Act to magistra.tes unoonnected with --. 2M1O. 
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OANTONMENT FUND-
Question re-
Annual expenditure on - office establishment in thIrd ol ~  canten-
mente. 1872-73. 
- net receipts and expenditure for 1926-16 in reape{;t of canton. 
mente without el~ or Dominated boarda. 1872. 

OAPITAL AND REVENUE ACOOUNTS-
Question rc IT .ailJiellu,oC8 of Hp&rate - for branch U'1Ye built oa 
the guarantee of Local Governments. 51918. 

OAPITAL AT CHARGE-
Qup.8tion rl' transfer of rupeN three croree on account of rolling stook: 
from the - of commercial Jinea to the - of atrategic lint'.. I4&-
49. 

CAPITAL EXPENDITURE-
QUe.tlOD rl! deficient eam.iDp OD - on State Railways. Itt. 

CAPITAL OUTLAY ON CURRENCY NOTE PRINTiNG PRRSS-
Budget Demand for u_". 1316. 
Demand for Supplementary Grant in reapeet of "-". 640. 

CAPITAL OUTLAY ON SECURITY PRINTING-
Budget Demand for "_". tIID. 
Demu.nd for Supplementary Gra.a.t in re.pact of "-" 837. 

CAPITAL OUTLAY ON ~ T  BARBOUR-
Budget Demand for "-". 23S16. 

CAREER(S)-

• 

QuNtion re publication of information relating to - in Ooverna,en • 
• ervice. ~ r  . 

CARETAKERS-
Question re-
- for the 'Secretariat BUildinga and the Council Hou ~ in New 
Delhi. 2763-86. 
Number of - in charge of the Government of India and CouneD 
Building. in Simla and Delhi. 2786. 

CARRIAGES-
Question re coat of various t1petl of - in Ule on the Raih,a!,8. 243t-

33. 

OASH CERTIFJCATE(S)-
Question re adnrtiaing 01 unclaimed pottaJ -. 183-84. 

OASH OVERSEERS-
Question re reduction of the pay of - in the poltal aervir.o. 1A21. 

OASTING VOTE-
- of Mr. Prellident given to Mr. A. Kang8.l1Vuni Iyeng&."p. motion 
to omit amendment No. 1 in Part II of Schedule TT to the Indian 
Finance Bill. 26&9. 
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CASTOR CAKE-

Question re-

61 

--aDd cake dust BOld yearly at the Ma.oauri worbhop on the East. 
lndi&l1 Railway. 1480. 
~ 8 l ni --and cake duet at Manauri station on tha East Indian 
Railway. 1480. 
Places on the difleJ:ent Railways where --or cake duet is u.vailable. 
10&80. 
Price of --and cake dust. 1480. 

CASUAL LEAVE-
Question re --of postmen aDd menials in Post Offices. 9i3. 

CATrLE-
Question re ro i i~lo  oi the sla.ughter of --for the BurmA. meat 
trade. 790. 

CATrLE BREEDING-
Question re cows slaughtered for food and --, 397-98. 

CAVALRY SQUADRONS-
Question f'e formation of Territorial, --, etc. 2263-64. 

CAWNP(JRE HARNESS AND SADDLERY FACTORY-
Question re purchase of raw hides for the --, 2868-CW. 

CENSORSHIP-
Question re --of telegrams to the Members of the Legislature regard-
ing the rect'nt situation at Kharagpur. ~  

CENSUS-
Demand for an Excess Grant in respect of "--". 623-!4 

CENTRAL ADVISORY COUNCIL FOR RAILWAYS-
Election of members for the --. 632. 
Motion for the election of & panel for the --. 303. 
Question rc subjects la.id before the --. 1897. 
Result of the election of members to the Panel for the 646. 

OENTRAL ART INSTITUTE-
Question re establishment of a --at Delhi. 2422 

• 
CENTRAL BOARQ OF REVENUE-
Budget Demand for "--". 2317. 

CENTUAL DRAWING COLLEGE, LAHORE-. 
ue~l io  ,." nalIms of candidates sent' to the - and the Medica.l College 
Lahore, for training. ~ 8  

CENTR:\ L GOV ERNMENT-
Question "r- .' 
HJlid&vs in thp offices 'under the --m the ProvlDceB.· lSlli. , 
e i i~  of the leave and pension rules of inferior servants employed' 
under tho ---. 1654. • 
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CENTRAL HAJ COMMITTEE-
Question re -. i338. 

CENTRAL INDIA-
Budget Demand for "-". 5!3i4 • 

.QENTRAL INDIA AGENCY-
. Question f"(: nnnu.-} income and expenditure of the Klmpl1l' Parg80lla in 
the -. i04O. 

·OENTRAL MILITARY PENSION AUDIT OFFJOE-
Question re formation 01 a -. 1614 • 

.cENTRAL PROVINCES-
Question re-
Construction of a mette gauge railway between Bila.pur and Mandla in 
the -. M8-28, &30. 
Critical condition 01 agriculturists in certMn " pam of the ---" 
Bombay and Madr.... 711-14. 

-CENTRAL PUBLICATION BRANCH-
Question re qualifications of Mr. Godlel. Manager of the --. 'rn6-97 . 

.cENTRAL REVENUES. ACOOUN'MNT GENERAIr-
Question re-
Additionl\l stl\ff for reorganiaation work in tbe office of the -. 
27'32-83. 
Recruitment ot clerks in the Oflice of tbe ---. 2783-840 

·CERTIFICATE(S)-

Question re-
Grant of a '--to Dr. Ram Killhan, private medical practitioner of 
Pattoki, for aervices rendered by him to injured e ~er  during 
the colHpion at Harpa. 802. 
Grant of a permanent unrestl·jcted Auditor's - to Mr. C. Af. Siva 
Prakaaam. 2242. 

·OEYLON-
Question re atlnual reports of the agents in - and the l l ~  State. 
regarding tb. mor&1 and material progress of Indian emilCfltnt/l. 1038· 
39. 

• 
CHAIRMAN(MEN)- • 
Me"IJ.ge 'rom H. E. the ViC'ero), appointing Mr. M.. Rutbnll8wamy to be 
--III the Le8illative A.leDlbly. 1. 
Nomination to the Panel of ----. 1'11. 

-CHAXJA-
Question re railway line from - to Karnowl OIl the B(!n(J&1 n.nd 
North-Western Railway. 619. 

• 
<OHALISGAON-
Question re ralh act of a loldier at - tttAtioD. IM·M 
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CHALM r:RS, MR. T. A.-

Oath of Office. 1301. 

CHAMAN' LAI,t, MR. 
Budget. Demand for "Army Department." 2289-97, 2304. 
Currency Bill-
Motion to consider. 1778. 
Motion to pass as a.mended.' 264f1. 
Demand lor Supplementary Grant in respect 01-
"Audit". (Railways.) 2830-32. 
"Aviation." 111520. 
Election of --to the Standing Finance Committee, ~ 8 2679. 

Indi/ln Finallce Bill-
Motion to agree to the amendment made by the Council of State. 
2964. 

Motion to pass as amended. 2714-15. 

India.n Mines (Amendment) BilI-
M'ltion to circulate. !183f1-37, 2838-39. 
Motion for Adjournment, to disouss the strike at Khal'agpur on the 
Benga.l Nagpur Railway. 976, 102HI5, 1026-27. 

Motion to reduce the Budget Demand for "Army Department." (GeD-
eral policy and expenditure.) 22'7f1, 2283. . 
Motion to reduce the Budget D.,fmand for "Indian Postal and Telegraph 
Department" (Low salaries OJ postal clerks, peons and subordinate 
serviceR und inadequate pensions to retired subordinates). 2018-24. 
Mot.ion to redlwe the Budget Demand for "Indian Postal a.nd Telegra.ph 
Depal'tment" (Policy pursued by the Department in general). 2')12. 
Motion to reduce the Budget Demand for "Railway Board" (Apnointment 
of Indians as Members of the Railway Board and rapid Indianisation 
of the Railway Services). 1221. 
Motiou to reduce the Budget Demand for "Railway 'Board" (Gl'ievances 
,.,1 Itubordinate railway employees). 1338, 1341. 
Oath of Office. 183. 

-Question I'e-
Act.ion taken on the recommendatioDS of the Indian l ~ ~r r :lond 
Territorial Forces Committee. 284-4. 
Allvance ,·f a. house building ]oan to Mr. G. Zakria Kh::m,.:l.u officer 
,)f the :North Western Railway. 290i. . 
Advance o( house building loans to railway employees. 29(17. 
Allegations against Mr. Oovindan Nair, acting head clerk of the Nilgiri 
• Postal Division. 2848. 
AllQ.wances to telegraph peons during sickness. 1128. 
Amollnl; of conveyance a.lIowance paid to Inspectors of Post Offices in 
Modl'as, Bombay and Calcutta. 2849-flO. 
Amount of house rent granted to telegraph peons whet·,! no qunrters 
are provided. 1124 . 
. Amount of pension paid to the Director General, Posts and Tele-
graphs, on retirement after full service. 1126-27. 
Amount of pension paid to telegraph peons after 32 years' llE'rvice. 

1120. 
Anoua! cC'st of repaits to railway wagons. 795. 
Artiole in the Muslim Outlook regarding the formation of a White 
League in New Zealand. 2845. 
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CHAMAN LALL, lla.--coned. 

Question re-coned. 
ArticJ.es ill. the Muslim Outlook regarding the pitiable '!oodition of 
Mr. Salaman, a native of Amritsar, now resident in Auckhwd, New 
Zealand. 2845. 

Article under the caption "Savings Bank Department" in the Septem-
ber issue of the general letter of the Madras Circle, Post"l Union. 
2852. 
Boycott by Australian seamen of ships intended for ChlDlI.. 879-80. 
Classification of telegraph peons as menials. 1123. 
Clothing supplied to telegraph peons. 1127-28, 

ConstTUction of new railway stations on State Railways. 797. 
Cost of an "At Home" given to Khan Sahib G. Z. Kha.n, Aa.istlLD' 
Audit Officer, North-Western Railway. 2905. 
Cycle allowancl) of telegraph peons. ~  

Delivery by telegraph peons of messages beyond a five mile radius. 
1125. 

Delivery of coal purchased for State Railways. 794. 
Delivery of "C.Q." telegrams by telegraph peons. 1128 
DespatclI by the self-governing Dominions of troops to Chma. 890. 
Difference between attached and subordinate offices of the Government 
of India. 2846-47. • 
Eligibility of telegl'aph peons for Jfratuitiea and pensioDs. U21) 
Employment of the Indian Army outlilide India. 16M. 
Engineering contracts on the Great Indian Peninsula Railway. '791-
9i. 
Expenditure on the despa.tch of Indian troops to China. 2338-39. 
Expenditure on the ere'ction of workshops for State and C"ompsny-
managed Railways. 79ft 
Expenditure on troops sent out of India. 873. 
Grant oC three days' allowanc£' to the outdoor staff attbnding the 

IC At Home" to Khan Sahib G. Z. Khan, Assistant Audit Oflicer, 
North-Western Railway. 2900-07. 
InadequRl'y of the number of selection grade appointments in tho 

~r 8 General Post Office group. 8~ ~  

Increase of the establishment of the correspondence department of the 
Madras General Post Office. 2860-IH. 

Indians in the traffic or loco. service drawing salaries of more than 
Rs. 1,000 a month. 799. 
Larger use of British typewriters in Government offices ')'Q46. 

Minimum pay of telegraph peons. 1124. 
Names of Members of the Railway Board who have retired luring 
the last eight years. 799. 
Number and cost of wagons purchased in India nnd abroad since.1910-
20. 7&H-!)9, 

Numbm' d Bills certified by the Governor General during 1924-26. etc. 
700-800. 

Number of clerks employed in each department of th!' Calcutta, 
Bombay and Madras General Post OfficeR. etc. 2BI)3. 
Number of Indians, Europeans and Anglo-Indians r i ~ qalaries of 
more than Rs. 350 a month on State Raijways. 799. 
Number of selection grade appointments in the correspondence depart-
ment of the Calcutta, Bombay and Madras fleneral POllt Offices. 
28m. 
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-(,BAMAN LALL, Ma.-contd. 
Question re-co;ltd. 

Numbel' of town sub-offices in Madras city which justify selection 
grade appointments. 8~  

Office hours of Muslims in the office of the Deputy AC'colllitant Gen-
eral, Posts and Telegra.phs, Delhi, during the Ramzan. 8 ~  

Pa.yments made to Consulting Engineers for State Rail Nays in respect 
of fees, inspection charges, etc. 793. 
Payments to telegraph peons for the delivery of telegrams. ~  

Promotion of postmen to the rank of assistant postmasters. 1128. 
Provident fund for telegraph peons. 1126. 
Provi8ion of electric fans in the Post Offices in Madras City. 2eM. 

Provisior. of elf'(:tric fans in the Railway Mail Service ollice in Madra., 
etc. 2849. 
Punishment II inflicted by Lieut. Shujut Ali, u eri e ~  Railwll.Y 
Mail Service, "T" Division. 28M. 
Purchase by the Government of India about the time of the Armistice 
of American wagons destined for Russia. 792. 
Purchase of coal for Railwa.ys. 79 •. 

Q'lll.lificat.ionli of Mr. Golder, Ma.nager of the Central Pub!ication 
Branch. 796-97. 
Hefund of a sum of money rec8vered from Mr. K. V. Ramiah, a postal 
clerk in the Nilgiri Division. 2847-48. 

Reduction of the allowance per message paid to telegraph peons. 
1124-25. 

e u ~ io  of the purchases for railways made by the Direr-tor General 
of Stores in London. 795-96. 

ltemark> "r the Raven Committee regarding locomof;ive boilers and 
romng stock. 79&. 
Removal of the Flower Bazar Post Office in Madras to a mc..re suitable 
building. 2850. 
R('\'ised scafe of pay of the Subordinlltte Accounts Servic{\, Civil and 
Postal and Telegraph Audit Offices under the Auditor General. 
2843. 
Sanction of addit.ional staff for the Savings Bank Departfllf'nt of the 
Madras General Post Office. 2852-fi3. 

Scrapping of locomotives IIJld wagons in use on railways. 795. 
ol~ io  of calldidates for appointment in the second grad!!, Superior 
Traffic Branch, Telegraph Department. 2844. 

~ le e  of outstandings with the War Office. 802. 
St,rike at Kharugpur on the Bengal Nagpur Railway. 970-73. 

~ l'i e OIl the Bengal Nagpur Railway. 1249-50. 
Ruoersession of Senior Travelling Ticket Examiners of thf' North 
Western Haihvay. 2904-05. 
Time-test. of the Railway Mail Service. 2848. 
Travelling Ti ~ e  Examiners of the l'~ e er  RaiLn·lv. 2fI05-06'. 

Unserviceable underfrR.mes on the North-Western Ry. 793 

Weekly Payments Bill. BOO. 
QllcRtion ll le e r~) 1'e- •. .' 

Caretakers for the Secretariat Blllldmgs and the CouncIl House 1P 
New Delhi. 2764. 
Oontribl1t,ions of India, Great Britain, ,Australia, Canad,)' and S(}uth 
:Africa to the League of Nations. . 942-48. 
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CHAMAN LALL, Ma.-c(JIlclcl. 
Question (Supplementary) 're-cortt4. 
Devanagr: script 011 silver coins. 515. 
Electric fans in third class railway carriages. 2761, 27.)2. 
~ e i ure on the Royal Commission on Agriculture. 2i';'('. 

l l e u ~ ' ~ of the lowest staff on the Bengal Nagpu\' !\lJd ~ou  

Indian Railways. 386. 
Introduction of legislation regarding the machinery ft.r s<:ttling 
labou:, disputes. 710. 
Memorial to His Excellency the Viceroy from Mr. Sat;vrl1drl ChRndra 
Mitra, a political detenu. 2856. .' 
New buildings for the office of the High Commissioner fll! India in 
London. 2772. 
Number of Indians employed in the Secretariat of t}/e Lengue of 
Nations and the International Labour Office. 944. 

Participation of 36 clerks of the postal department, Uaw'\lpindi, in 
an elt>ct;on cllmpaign of a particular candidate for ~ Ll"gislath'e 
ABSembly. 2245, 2246. 
Provision of medical facilitie8 for the wiv('8 and children of Iodism 
troops in the N E'W Delhi Cantonment, 2911. 
Recruitment of Indians to the Superior Services from ~ e Provin<:ial 
Services. 836. 

Selection of experts for the Economic Confert'nce to be held unfit'r toe 
huspices of thp League of Nations. 712. 
Speech of the Maharaja of Benares regarding the e or ~  ~  

St,rike at Kharagpur on the Bengal Nagpur Railway. 817. BB5. 
Training of Indian boys for the Royal Indian ~  78B 
Transfer of locomotives from t.he North,WcFltt'rn Railway t,o other 
State worked Railways. 2912. 
Wheeler's contract for railway bookstalls. 196·97. 
Resolution rl'-
Release of tiie Bengal detenus. 457, ~  

Treatment of the Santhal Parganas as a backward tract. 65fl·61. 
Steel Industry (Protection) Bill-
MOtion to con8ider. 899. 
Con,idflration of clause 3. ]096-99. 

CHAMPADANGA-
Quelltiot} re construction of a Railway from --to Tarakeshwar. ~8 . 

CHANDAUSI-
Question re railway training IIchool at 

H ~ H  RAII.WAY-
See under "Railways". 

'cHAPLAINS-
Question re number of Roman Catholic 
India. 2450-M. 

• 
1907·08. 

attached to thp. r ~  in 

CHARBAR-
Question re clntributions to the maintenancfl of aerodrome'! at 'Ru,.hirl'. 
Bunder ~ and -. 1305-08. 
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CHARGE ALLOWANCE-
QuestiolJ j'e --drawn by upper division men holding charge of a 
!toutine tlection or Issue Branch in the Government of Iurlia. .8ecre-
tariat. 2519. 

CHARITABLE PURPOSES-
u~ io  re assessment to income-tax of amounts paid by their customers 
to commission agents for --. 2447-48. 

OHARSADDA-
Question f'e construction of a railway from -'-to Swabl in the 
Peshawar District. 2403. 

CHATTER.H'E, BABU l~  LAL-
Question re early releal'le on medical grounds of --, a political detenu. 
1817-18. 

CHAT'I'RRJEE, BABU SATCHIDANANDA-
Question 1'e grant of advance iUllrements in the time-scale to . -.-of the 
office of the Director General, Posts and Telegraphs. 742-43. 

CHATTER.JEE, MR. A. R.-
Question re appointment of Messrs. B. Ganguly and --to act as 
Huperintendent,s of Post Offices in the Bengal and Assam Cirole. 
2415. 

CHAUKlDARS-
Question f'e appointment of --for Indian Clerks' Quarters in New 
Delhi. 2460. 

OHECKERR OF THE INLAND SECTION-
Question 1'C distinction between --and pairers of the Pairing Section. 
1049-50. 

CHEQUES-
Question 1'e abolition of stamp duties on --. 327. 

CHERAMBADI-
Question f'e-
Inspection of the post office at -_.-by the Superintendent of Post 
J)ffice:;l, Nilgiri Division. 1729-30. 

. Stoppage of inel'ement of the Sub-Postmaster of the Post Officc' 
at -. 1730-31. 

CHETTY, MR. R K. SHANMUKHAM-
Currency Rill--
Consideration of clause 2. 23IH-93. 
Consideration of clause 4. 2114, 211B-22. 
Consideration of dause n. 2496-97. 
Motion to pass as amended. 2545. 
Demand for an Excess .Grnnt in res)){'C't of "Indian PORts l ~  Telc-' 
graphs Department." 616. 617. 
Dem,tnd for u le e r~' Grant in respect of-
"Avia.tion". 635, 1566-67. . 

"Stamps." 627. 
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CHETTY, HB. R. K. SHANlIUKHAM-contd. 
Election of --to the Standing Finance Committee lor Railwa)'s. 66. 
Genera) Discussion of the Genera.! Budget. 1668-71, 1720. 
Genera.l Discussion of the Railwu.y Budget. 1164-66. 

Go)d Standard and Reserve Bank of India BiII-

Motion to circulate. 82-86. 

Indian Finance BiIl-

Consideration of Part II of Schedule II. 2642-43. 
Motion for Adjournment f'e despatch of Indian troop8 to Chma. 63. 
Motion for Adjournment re postponement of the consideration or the 
Indian Currency Bill. Mll. 

Motion for Adjournment to call attention to the decision of the Govern-
ment of India; not to publish the Report of the Indian Deputation to 
Fiji. 401-02. 
Motion to reduce the Budget Demand for "Railway Board" (Appoint-
ment of Indian8 as Members of the Railway Board and rapIJ Indi&Ili-
8 ~io  of the Railway Services). 1216. 
1I0tkn to r~ u e the Budget Demand for " Railway Board". (Separa-
tion of Railway from General Finance). 1278-79. 
Kotjon to reduce the Budget Demand for "W orking Expense.: 
Administration" (Railway) (Over-employment of EuropeanB iD new • 
p08ta created and vacancies filled). 1436-87. 
Motioll t·o reduce the Budget Demand for ':Working Exp'!Dse8: 
Administration" (Railway) (Supervision and the charges clAimed UDder 
that head) 1406. 
Mowon to reduce the Budget Demand for "Working Expenses: 
Repairs and Maintenance and Operation" (Railway) (Repairs and 
IDnirtenance charges of rolling stock). 1440-43, 1444. 

Negotiable Instruments (Amendment) Bill-

Motion to refer to Select Committee. 312. 

Oath of Office. 2. 
Questioll ',.,-@rant of a permanent unrestricted Auditor's certificate to 
Mr. C. M. Siva Prakasam 2242. 

Qucsti.)n (Supplementary) 1'C-

Co-option of members of the Sta.nding Finance Committee for Ra.iJ-
ways as membcJ'll of Railway Advisory Committees. 879. 

Indian repreflenta.tion on the Fiji Legislative Council. :17fi. 0 

Inferior qua.lity of stationery supplied to Members of the Legislative 
Assembly, 1387. 

NaTllL's, qualifications, period of service and posts now filled by the 
tbrec most senior Indians in the Railway Service. 816. 
New bllildings for the office of the High Commissioner for India in 
London. 2772, 2773. 
Number of Iudians employed in the Secretariat of the League of 
Nations and the Interna.tional Labour Office. 1)43-46. 

"JpI1ening of n Government stationery office jn the Council House for the 
Bale of Government publica.tions to non-official Members. 812-13. 

Pub)ication of ~ Report of the Fiji Deputation. 367. 
Resolution rti treatment of the Santhal ParganRB 1108 a backward tl'l\('t. 
667. 
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CHETTY, MR. R. K. SHANMUKHAM-collcld. 
Steel Industry (Protection) Bill-

:Mow,ln to re-commit to Select Committee. 757-63. 
Motion to consider. 894. ' 
Consideration of clause 2. 928-930, 10711. 

CHIEF AUDITOR, NORTH-WESTERN RAILWAY-
Question re increase in the number of Sikhs employed in the Offices of 

the Agent and the -. 964. 
CHIEF CLEBK(S)-

Question re -- of the Divisional Offices of the East Indian Railway. 
715·16. 

CHIEF COMMISSIONER OF DELHI-
Question 1'e employment of Mussalmans in the office' of the --. 167-

68. 

CHIEF COURT JUDGES-
Question re total strength of High Court and --, showing number of 

Muhammadans. 281·82. 

CHIEF JUSTICE OF HIGH OOURTS-
Question re appointment of Vakils a. --. 2035. 

CHIEF MINING ENGINEER-
Question rr salaries of the -- and his Staff. 146. 

CHIEF OF THE GENERAL STAFF BRANCH-
Question re non-employment of Indians in certain sections .of the --. 

1741-42. 

CHIEF STOREKEEPERS, STATE RAILWAYS-
Question re --. 1043. 

CHILDREN'/::! PROTECTION BILL-
See under "Bill(s)". 

CHINA-
Message from His Excellency the Viceroy disallowing the motion of 

Mr. S. Srinivasa Iyengar to move the Adjournment of the Houlle 
to discuss the question of the despatch of Indian troops to -. 76. 

Motion for Adjournment re despatch of Indian troops to -. 51.55, 76. 
Question 1'(.-

Ar.ngement for the married families of British regiments to -. 
1655. 

Boycott by Australian seamen of ships intended for --. 879-80. 
Charges of the employment of a contingent by the Government of 

India in the military operations in -. 278. 
Despatch by the Self·governing Dominions of troops to --. 880, 
Expenditure on the despatch of Indian troops to --. 2338·39. 
Movl'lment of troops to -- in 1926. 203. 
Number of steamers chartered for the despatch of troops to -', 

2108. 
Statement by Mr. G. M. nung re expenditure on the despa.tch' of troop. 

to -. 2792. 
F 
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CHINESE ADVISORY BOARD OF BUBJU-
Question 1'. the -. 2458. 

CHITBAL-
Question re refusal to grant a passport to Sardar Milap Singh, & news-
paper agent of Peshawar city, to proceed to --. 1735. 

CHOTA NAGPUR DIVISION-
Question re __ 
Number of post offices in the --. 21H4. 
Payment for land acquired or~ the Chandil-Barkakhana Railway in the 
--. 1735. 
Treatment of the --as a backward tract. 610. 

CHOTlrHAND POST OFFICE-
Question re late delivery in Calcutta of articles posted in villages served 
by the -. 2415. 

CHRISTIAN (8)-
Question rc-
Indian --in Ecclesiastical Department. 433. 
Indian --in the euperior gradee of the Railway, Poets and Tele-
graphs and Customs Services. 1743. 

CHUNDER, MR. NIRMAL CBUNDER-
Bengal Tenancy (Amendment) Bill-
Motion to postpone conaider&tion of tbe Bill line die. 2969-60. 
Code of Oivil Procedure (Amendment) Bill (Amendment of section 116)-
Motion to consider. 413-14. 

General Discussion of the General Budget. 1718-19. 
Indian Finance Bill-
Motion to consider the amendment made by the Council of State. 2949-
l'iO. 

Indian Limitation (Amendment) Bill (Amendment of ·Sections 20 and 
21)-

Motion to omit clause 2. 323-24. 
Motion to reduce the Budget Demand for "Indian Postal and Telegraph 
Department" (Low aalaries of postal clerks. peons and subordinate 
services and inadequate pensions to retired subordinates). 2058-69. 
Oath of Office. a 
Question re-
:Abolition of the lower efficiency bar examination for upper-division 
clerks of Postal Accounts Offices. 1818. 
Action taken by Government on Resolution No. 12 of the Oonference of 
Indian Postmen. 1820. 
Additional duties performed by village postmen in the Punjab. 1821-
2'2. 

Allowance to postmen for a(lditional work in connection with the 
foreign mails. 1820. 
Counting by postmen of acting or tempora.ry service towards pay, 
pension, etc. 1820. 
Early release on medical grounds of Babu Jiban LaJ Ohatterjee, a 
Political detenue. 181'7-18. 
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CHUNDER, lb. NIRMAL CHUNDER-contd. 
Question re-contd. . 
Expenditure incurred in giving effect to the recommendations of the 
Lee Commission. 1643. 
Grant of compensatory house rent allowance to the clerka of the Posts 
and Telegraphs Department. 1643-44. 
Grievances of clerks of Accounts Offices. 1643. 
Increments of postmen of the Howrah and Alipore head offices. 1820. 
Leave reserve for postmen. 1821. 
Pay of postmen a.ppointed as clerks. 1819. 
Promotion of inferior postal servants to appointments of postmen. 
1822. 
Promotion of postmen to the clerical cadre. 1819. 
Provi'sion of suitable family quarters for postmen. 1818-19. 
Reduction of the pay of cash overseers in the postal service. 1821. 
Replacement by clerks of the reader postmen at the Delhi head office. 
1821. 
Time limit for complaints regarding non-delivery of registered articles 
and money orders. 1812-23. 
Translation of the Post Office Manua] into the principal verna.culars. 
1822. 
Travelling allowance of overseers in the postal service. 1822. 

i or~  of postmen, overseers and reader postmen. 1819-20. 
Resolution re-
Release of the Bengal detenus. 481,  492. 
Salaries of the two Members of the Judicial Committee of the Privy 
Council possessing Indian experience. 2804. 

CHURCH-
Question re grant of facilities for the erection of a Roman Catholic -
in New Delhi. 1742. 

CINEMA-
Question re travelling --on the Great Indian Peninsula Railway. 875-

76. 

CINEMATOGRAPH FILMS-
Question re control over the publio exhibition of --. 2247. 

CIVIL ACCOUNTS OFFICE(S)-
Sec under "Accounts Office(s)" . 
• 

CIVIL AND MILITARY STATIONS-
Question re improvement of the road which links the -' -, in the Gallis 
with Murree. 218B. 

CIVIL AUDIT OFFlCE(S)-
S('.f! under "Audit Office(s)". 

CIVIL AVIATJON-
See under "Aviation". • 

CIVIL AVIATION SCHOOLS-
Question f'e - in Australia, Canada and Japan. tIl01-02. 

r2 
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CIVIL DEPARTMENT-
Question re-
Apportionment of the shares of the Post Office Department, the Tele-
ara.ph Department and the --of the revenue derived from the sale 
. of postage stamps. 1832-33. 
Employment of officers of ·the Indian Army in -. 1485-86. 

CIVIL MEDICAL SERVICE-
Question re constitution of the - and the Royal Army Medical Corps. 
337-38. 

CIVIL SERVICE(S)-
Question Te representation of Muslims in the --in Madras. 2.24. 

CIVIL SERVICE REGULATION(S)-
Question re sanction of special pensions under Article 924 (a) of the --. 
1744, 1744-46. 

CIVIL VETERINARY SERVICES-
Budget Demand for "-". 2320. 
Demand for an Excess Grant in respect of "--". 622-23. 

CIVIL WORKS-
Budget Demand for "-". 2322. 
Demand for Supplementary Grant in respect of "--". 637-38. 

CIVILIAN APPRENTICE STORE-HOLDERS-
Question Te --in India.n Arsenals. 947-48. 

CIVILIAN CLERKS-
Sce under "Clerk(s)". 

CLASSIFICATION-
Question '1'1'. --of administrative and ministerial officers of the Poetal 
Department. 2522. 

CLEARING HOUSE SCHEME FOR STATE RAILWAYS-
Question re --. 2049. 

CLERK(S)-

Question re-
Abolition of the lower efficiencv ba.r examination for upper division 
clerks (If 'Postal Accounts i~e  1818. 
Appointment of Q Hindu as Second --in the Office of the Superin-
tendent of Education, Delhi. 2179-80, 2181. 

Case of Babn Bivl\8 Chandra Mitra, a  - in the office of thc Director 
General, Posts and Telegraphs. 742. -

Counting of sen'ice for increments in the time-Beale of pay of ASBiB-
tants and - in the Government of India Secretaria.t. 2864-65. 
Counting of temporary services of post1office ......-towards increments. 
345. 
Educational qualifica.tions of LalaBhim Sen, -second --in the office of 
, thp Rnpel'intenrlent of Education, Delhi an(J Ajmer·Merwara. 2786. 
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CLERK(S)-contd. 

Question re-conta. 

Grant of advance incrementa to --in the Post and Telegraph 
AccoWlts Department. 2166, 2171. 
Grant of allowances to postal --for posting interest in the Savings 
Banks Ledgers. 720-21. 
Grant of compensatory house rent allowance to the - for the Posts 
and Telegraphs Department. 1643-44. 
Grant of concession of counting deputation allowance towards pension 
to the --of the Military Accounts Department invalided in the 
Great War. 1744. 
Grant of privilege leave to Deputy Assistant Controllers, a.ccountants 
and --of the Military Accounts Department. 1514. 
Grievances of --of Accounts Offices. 1643. 

Grievances of second division --of the Army DepartlDent and the 
Army Headquarters. 20&04-05. 
Hindu aDd ~ li  --in the office of the Divisional Superintendent, 
North-Western Rajlway, Delhi. 171. 
Incremcnts of postal --and postmen. 2618. 
Muslim --in the office of the Accountant-General, Central Revenues. 
2867. 
Muslim --in the office of the Auditor-General. 2867. 
Muslim --in the office of the Director-General, Poets and Telegraphs. 
2868. 

Muslim --in the office of the Divisional Audit Office, North·Western 
Railway, Delhi. 170. 
Number of --and leave reserve --whose services were dispensed 
with by Lieut.-Colonel W. A. Smith, Superintendent of Post Offices, 
Nilgiri .Division. 727. 
Number of --employed in each Department of the Calcutta, Bombay 
and Madras General Post Offices, etc. 2853. 
Numbe.l' of Muslim --and Accountants in the office of the Accountant 
General, Railways. 2868. 

Overworked --in the office of the Superintendent of Post Offices at 
Burdwan. 721. 
Participation of 36 --of the Postal Department, Rawalpindi, in an 
election campaign of 8. particular candidate for the Legislative 
Assembly. 2246-47. 
Pay and prospects of the --in the Imperial Records Department. 

~  . 
Pay of postal --in the Madras Circle, etc. ilI18. 
Pay of postmen appointed as --. 1819. 
Pay of reference --. 1049·50. • 
Pensions of certain civilian --who proceeded on field service overseas 
with the Indian Expeditionary Forces. 1744. 
Percentage of leave reserves provided for. postal --and for postmen 
and lower grade staff. 21H7-1B. 
Percentage of Mussalman --in the Offil'C of the Audit Officer, Indian 
Stores Department. 2426. 
PetitioDs of aggrieved --of the office of the Director General of 
Posts and Telegraphs. 742. 
Recoveries from the travelling llo l~e bills of certain --in the 
office of the Director-General, Posts and Telegraphs. 1047-48. 

. . 
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CLERK(S)-eoncld. 
Question re-eoncld. 

Recruitment of -- in the office of the Accountant-General, Central 
Revenues. 2783-84. 

Refund of a sum of money recovered from Mr. K. V. Ramiah, a 
postal -- in the Nilgiri Division. 2847-48. 

Refusal of privilege leave to accountants a.nd -- in the Military. 
Accounts Department. 1614. 

Replacement by -- of the reader postmen at the Delhi head office. 
1821. 

Resident -- attached to Departments of the GO\'ernment of India. 
2864. 

Retention of leave reserve -- in his office by the Superintendent of 
Post Offices, Nilgiri Division. 727-28. 

RevisioD of the pay of lower division -- employed under the Ac-
countant-General, Posts and TelegrapJu. 2866. 

Technical military - in Army Headquarters. 2515. 
Total amounts of salaries drawn by the Hindu and Muslim -- in the 

office of the Divisional Audit Officer, North-Western Railway, Delhi. 
171. 

Transfers of -- and accountant. of the Military Accounts Depart-
ment. 11113-14. 

Transfers of Inspectors, postmasters, -- and leave reserve -- from 
the Nilgiri Division. 723-24. 

Travelling allowance of -- drawing plaries of Rs. no to Rs. SOO in 
the Income·tax Offices in the United Provinces. 2856. 

Withdrawal of the personal allowance of accountants and - of the 
office of the Field Controller of Military Accounts, Poona. 1111!-13. 

Withdrawal or stoppage of increments of -- and accountants in 
Military Accountll Offices. 1613. 

CLERICAL APPOINTMENT(S)-
Question Te-

Reservation of -- in Army Headquarters for lIoldiers and ex-soldiers. 
2516. 

Restriction of -- to First Division matriculates by the Chief AIlRi-t.(ll' 
North-Western Railway. 383. . • 

CLERICAL CADRE-
Question 're promotion of postmen to the --. 1819. 

• CLERICAL ESTABLISHMENT-
Question re-

Grant of pension, provident fund or gratuities to the -- of tho' 
Auxiliary and Territorial Force units. 1742. 

Proportion of Muslimll in the -- of the office of the Commissioner, 
Northern India Salt Revenue. 2169.69. 

OLERICAL SERVICE-
• Question Tf- " 

Appointm'cnts in the -- and as prebationera in the Subordinate 
Accounts Service under the Accountant Genera.l Central Revenues. 
2185. ' 

Number of Muslims and non-Muslims in the - in the Government 
of India Presa, Aligarh. 2170·71. 
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OLERICAL STAFF-
Question re-
Grant of allowances for work on Sundays and holidays to the --
of the office of the Deputy Mechanical Engineer, Jamalpur. 1830. 
Orant of an additional allowance to the --of the office of the Com-
mercial Manager, East Indian Railway. 2000. 
Number of --and Inspectors transfened from Lucknow to Calcutta 
from the different head offices of the East Indian Railway. 20M>. 
Office hours of the --of the East Indian Railway stationed at 
Jamalpur. 716. 
Pay of the --in the different circles under the Postmaster General, 
Punjab. &22-23. 

OLOTH-
Question re rates charged by Railways on khaddar, Indian mill-made 
--and foreign piece-goods. 14.91-92. 

CLOTHING-
Question re --supplied to telegraph peons. 1127-28. 

OLOW, lb. A. 0.-
Oath of Office. 6. 

OOAL-
Question "eo-
Consumption of Indian or foreign --on railways. 436. 
Delivery of --purchased for State Railways. 71)4. 
Purchase of --for Railways. 794. 
Purehaee of --for State Railway.. 2432. 

COAL INDUSTRY-
Question re improvement of the present condition of the --. 2781-8!. 

COAL TRADE-

Question reo-
Depression in the - in Bihar and Orissa. 2329. 
Traffic improvements to facilitate the --. 332. 

COASTAL TRADE-

ue ~o  re powers of the Indian Legislature to enact laws for the reser-
vation o£ the - of India to Indian vessels. 1192-93. 

COASTING TRADE-
Question re employment by ships engaged on the - of wireless  opera-
tors. 1824. • 

()UASTING VESSELS-
Question rr number of - owned by Indians. 1192 . 

COATMAN, lIB. J.-

IT.(liaD Finanoe BilI-

• 

. Mot.ion to pass as amended. 9693. 
Ollth of Office. IS. . . 
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C()CAINE-
QUtl>\)( II ,.(. Jlreventlon of importation of - -. 217 ·19 

COCANADA-
Question Tf'. JOJOlDg of the main line of the Madras and Southern 

Mahratta Railway from Pittapur to -. 963. 

COCHIN STATE RAILWAY-
Su under "Railway(s)". 

COCKE, Ma. H. G.-
Code of Civil Procedure (Amendment) Bill (Execution 01 Decrees and 
Ordera)-

. Motion to circulate. 404-05. 
Currency BiU-

Motion to pass as amended. 2634. 
Election of -- to the Public Accounts Committee. 103. 
Election of -- to the Standing Finance Committee for Railways. 6&. 
Indian Finance Bill-

Consideration of Schedule I. 2614-15, 2617. 
Motion to consider the amendment made by the Council of State. 

2947-49. 
Motion to reduce the Budget Demand for "Indi&n Postal and Telegraph 

Department" (Low salaries of postal clerks, peons and subordinate 
services and inadequate pensions to retired subordinatea). i!061-62. 

Motion to reduce the Budget Demand for "Railway Boari" (Appoint-
ment of Indians &s Kembers of the Railwa.y Board &ad rapid lDdiani-
aation of the Railwa.y Services). 1206-06, 1209. 

Motion to reduce the Budget Demand for "Ra.ilway Board" (Policy 
• followed in respect of the purchase of stores). 1267-68. 

Motion to reduce the Budget Demand for "Railway Board" (Powers &ad 
formation of Advisory C.,mmittees). 1366-116. 

Motion to reduce the Budget Demand for " Working Expenles: Adminj.I-
tration" (Railway) (Supervision and the charges claimed under that 
head). ·1407. 

Oath of Office. 61. . 
Question (Supplementary) re-

Grant of protection to the match industry in India. 2176. 
Loosening of tiles in the Council HOUle, New Delhi. 2383. 
Opening of a Government stationery office in the Council Jioule for 

the sale of Government publications to non-official Member.. 8151-13. 
Regular issue of the Annua.l Report of the Postal Department. 1834. 
Thefta ip New Delhi. 2767. 
Resolution 1e improvement and expansion of banking facilities. 686-86. 
Societiel Registration (Amendment) Bill-

Motion to consider.' 840. 

CODE-
Queetion 1'e Public Worke -. 1486. 

CODE OF CIVIL PROCEDURE- • 
Question 16 rules fra.med by t.he High Courts under the -. ] 66. 

CODE OF CIVIL PROOEDURE (AMENDMENT) BILL-
See under" Bill(s)". 
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CODE OF Cl VIL PROCEDURE (AMENDMENT) BILL (AMENDMENT 
OF SECTION 11&)-
Sa under" BilI(8)". 

'CODE OF CIVIL PROCEDURE (AMENDMENT) BILL (EXECUTION OF 
DECREES AND ORDERS)-
Sef' under" BiIl(s)". 

CODE OF CIVIL PROCEDURE (SECOND APPEALS) BILL-
See under" Bill(s)". 

'COIMBATORE-
Question TO transfer of Mr. N. Ramachandram, Honorary Secretary of 
the - Branch of the All-India Postal and Railway Mail Service 
Union, from - West to Gudalur. 729. 

COIMBATORE BAZAAR-
Question Te transfer of Mr. K. A. Parasaramiah, Sub-Postmaster, -. 
1731-32. 

COINAGE-
Question 1'e total - of rupees for 1920 to 1926. 297. 

-COKE-
Question Te additional charge on 80ft -. 333. 

COLLEGES-
Question Te telegraph training classes in schools and -. 2407. 

CQLLIERY (IES)-
Queation T6 railway -. ~  

-COLLISION (S)-
Question T6-
- at Bhadrak on the Bengal Nagpur Railway. 2786-87,  2787-89. 
Grant of a. certificate to Dr. Ra.m Kishan, private medical practitioner 
of Pattoki, for services rendered by. him to injured passengers, 
during the -at Harpa.. 802. 

'COLONIAL OFFICE-
Question Tn prevention by the British -' of the publication of the 
report of the Fiji Deputation. 1827. 

' ~ T
Question Te-
Andamans Settlement and - of the Moplahs. .282-84. 
Policy of - of Andamans by Mopla.bs. 194-95 . 

• 
-COMBINED OFFICES-
Question Tn Decrease in the amount of telegraph work done by -. 
1834. 

rcOMMANDER-IN-CHIEF, HIS EXCELLENCY THE-
Budget Demand for "Xrmy Department". 2292. 
General discussion of the General Budget. 1624-28. 
'Motion to reduce the Budget Demand for" Army Department" (General 
:policy and expenditure). 2282-86. 
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COMMEROE DEPARTMENT-
Budget Demand for ,. -". 2317. . 

Question TC number of meetings of the Standing Advisory Committelt 
attached to the - during 1925 and 1926. j337. 

COMMERCIAL DEPARTMENTS OF STATE RAILWAYS-
Question Te inclusion of Railway Economics and certain other subjects 
in the examination for the -. 1524. 

OOMM:tRCIAL INTELLIGENCE AND STATISTICS-
Budget Demand for " --". 2321. 

COJrUiERCIAL LINE(S)-
Question rtl transfer of Rupees three Crores on account of rolling stock 
from the capi.tal at charge of - to the capital at charge of strategic 
lines. 148-4U. -

COMMERCIAL MANAGER, EAST INDiAN RAILWAY-
Question Te grant of an additional allowance to the clerical staff of the-
office of the -. 2050. 

OOMMERCIAL SUBJECTS-
Question Te inclusion of --in the Indian AudH and Accounts Service 
Examinations. 1523. 

COMMISSION AGENTS-
Question Te a.aessment to income-tax of amounts paid by their customers 
to --for charitable purposes. 2447-48. 

COMMISSIONERS-
"lueRl.On Te reduction in the number of - in the United t'roVlDOOS. 

~  

COMMISSIONER, NORTHERN INDIA SALT REVENUE-
Question TC proportion of Muslims in the clerical e!lta.blishment of the 
Office of the -. 2168-69. 

COMMISSIONER OF INCOME-TAX-
Question T6 pay of the --, Bombay. 1511. 

COMMITTEE(S)-

•  < 

Appointment of the --on Public Petitions. 11179. 
Election of the Standing Finance -. 25911. 
Elect,ion of ~ Standing Finance - for Railways. 17-18, 1111. 
Motion by thp. Honourable Sir Balli} Blackett fOf the election of the 
Sta.nding Finance --. 2339. J 

Motion for the election of the Public Accounts -. 7. . 
MotiQn for the election of the Standing Finance -. 6. 
Motion for the election of the Standing Finance _. for Railways. 6. 
Question re-
Action e~ on the re(:ommendations of the Indian Auxiliary and 
Territorial Forces -. 2844. 
Action taken 0\1 the recommendations of the Retrenchment --. 433. 
Action ta.ken oil, the report of the Indian Deck Passenger -. 277:J· 
74. \ 

\ 
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COMMITTEE(S)---(;ontd. 
Question re-contd. 
Centra.l Haj --. 2338. 
--appointed in 1922-24, copies of the Reports of which were supplied 
to Government but not placed in the Library of the Legislative 
Assembly. 2919. . 

--to inquire into conditions of em,9arkation at ports. 300. 
Da.te of the despatch of the views of the Government of India to the 
Secretary of State on the Report of the Auxiliary arid Territorial 
Forces --. 2406. 
Departmental Standing --. 1737. 
Discussion of the Report of the Taxation Inquiry --. 276. 
Economic Inquiry --, ~  223. 
External Capital --, ~  223-76. 
Haj --at Karachi. 200. 
Local Advisory --on the Bengal Nagpur Railway. ~  

Names of Members of the Advisory --of the North Western and 
East Indian Railways. 1481. 
Nomination of members of Advisory --for State and other Railways. 
160. 
N umber of Ol'iyas appointed to the Local Advisory --on the Bengal 
Nagpur Railway. U76-77. . 
Publioation of Skeen --'s report. 8 8~  

Publication of the Report of the Sandhul't --. 8 ~  

Publication of the Report of the Skeen --. 1383. 
Recommendations of the Economic Inquiry --. i!048. 
Recommendations of the Indian Auxiliary and Territorial Forces --. 
22110. 
Recommendations of the Indian Merc:antile Marine --. 330, 1191. 
Remarks of the Raven --regarding locomotive boilers and rolling 
stock. ~  

Report of the Back Bay Reclamation --. 138. 
Report of the Economic Inquiry ..... --. 2419. 
Report of the Indian Auxiliary and Territorial Forces --. 341-4!. 
Representation of the Legislative e l~' on the Indian Central 
Cotton -. 810. 
Result of the election of the Standing Finance --. 16-17. 
Result of the election of the Standing Finance --, 1927-28 .• 2679. 

COMltITTEE OF INQUIRY-
Question rc appointment of a Conciliation Board or --in connection 
with the strike on the Bengal Nagpur Railway. ~  

COMMITTEE ON PETITIONS-
Presentation of the report of the --Tr petitions relating to the Currency 
Bill. 1747, 21811. 

COMMITTEE ON PUBLIC PETITIONS-
Appointment of the _e. 1579. 

COMMUNAL ILL-WILL-
Question Ttl prevention of f,he spread of --. 543. 
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COMMUNAL OUTBREAKS-
Question re number of - for each of the yean 1900-1926. 1302-03. 

·COMMUNAL REPRESENTATION-
Question TC- . 

Examination of system of -. 216. 
Proportion of - in Government service in the North West Frontier 
Province. 2693. -

·COMMUTED VALUE OF PENSIONS-
Budget Demand for "-". 2326. 

COMPANIES' AND INDIAN STATES' SHARE OF SURPLUS PROFITS 
AND NET EARNINGS-
Demand for Supplementary Grant in respect of "-" (Railways). 
2833. 

COMPANIES' AND INDIAN STATES' SHARE OF SURPLUS PROFITS 
AND EARNINGS (RAILWAYS)-
Budget Demand for "-". 14r,o. 

COMPANY (IES)-
Question TC conversion of the super-tax. on - into a corporation tax. 
2175. 

COMPANY·MANAGED RAlLWAY(S)-
Set! under " Railway (s)" • 

COMPANY RAILWA'¥8-
See under" Railway(s)". 

COMPARTMENTS--
Queiltion Te reservation of - on the North Western Railway. 2694. 

COMPENSATION-
Question Te-
Grant of - to the motor drivers of the Oalcutta Genera.l Post Office 
discharged after the introduction of the contract .ystem of ma.il 
conveyance. 2410-11. 
PaYJDent of - to the lessees of certain houles in Poona taken 
possession of by the Government during the War. 2448-49. 

COMPENSATORY ALLOWANCE-
Question Te grant of a  - to selection grade postal officials at ~oo  
1522. 

I 

COMPLETING CLERKS OF THE PAIRING SECTION-
Question TO differential treatment of tracers of the message room and 
the -. 1049-1)(). 

CONOESSION (S)-
Question re-
- for officers of Indian and non·Indian domicile on State Railways. 
38O-Sl. 
Grant of - to passengers purchasing second elas. return tickets on 
the metre ~e section of the Bombay, Baroda. and Central India 
Ra.ilwa.y. 810. \ 
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CONCILIATION BOARD-

Question TO appointment of a --or Committee-of Inquiry in connection 
with the strike on the Bengal Nagpur Railway. 1504-05. 

CONFERENCE(S)-

Question Te selection of India.n  Delega.tes to the International Economic 
-. 2107. 
Statement re settlement reached at the - recently held in South 
Africa. ~ ~  

CONGRATULATION(S)-

--to Mr. V. J. Patel on his election as President of the Legislative 
Assembly. 10-13. 

OONSTITUENCY (IES)-

Question Te substitution of a suitable term to describe the general -
of the Legislatures. 1739. < 

CONSULTING ENGINEER-

Quesiion re-
Appointment of an Indian as --to the Government of India in 
England. 952·53 .• 
--to the Government of India in l~  952. 
Payment made to - for State Railways in respect of fees. inspection 
charges, etc. 793. . 
Total payments made to the --to the State Railways during 1925·26 .. 
2035-36. 

CONTINGENT-
Question TC charges of the employment of a. - by the Government of. 
India in the military operations in China. 278. 

CONTINGENT EXPENDITURE-
Question j'e better provision for - in Post Offices. 346. 

CONTRACT (S)-

Question" TC-
__ between the Secretary of State for India and the railway com· 
• panies working State Railways in India. 740. 
__ for the sale of articles on railway platforms on the Bombay, 
Baroda and Central India Railway. 2429-30. • 
_"_ for the supply of porters for Delhi railway sta'\iion. 2785. 
_ with Messrs. Garage and Company, Madras, for the couveyance of 

mails in Calcutta. 2410. 
Engineerinp; - on the Great Indian Peninsula il ~  791·92. 
Expiry of the - with Messrs. Rendel, Palmer and Tntton. 962. • 

e~ or  appointed to supervise the work of the coolie - at DeIhl 

Junction. 2785-86. • R '1 
Procedure all to placing of --for handling goods on State a! ways 
and a.mounts paid during 1925-26. 213·14. 
Wheeler's contract for railway bookstalls. 195-97. 
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CONTRACTOR(S)- . 
Question 1'3 procedure adopted by the North Western R.ailway in cases 
of alleged fraud by their - and employees. ~  

CONTRIBUTION(S)-
Question T6-
- by Govel'nmant servants to the Khadi Fund. 2C193. 
- by Government to the Kkadda·,. fund. 1909-10. 
- by the Imperial Government to the Provincia.l Governments for 
the improvement of Agriculture and Industries. 873. 
- by the P. & O. Coy. towards the new Bombay-Howrah Special 
1489. 

CONTROLLER OF MILITARY ACCOUNTS, PESHAWAR DISTRICT-
Question T6 employment of Muslims in the office of the -. 2588-89. 

CONTROLLER OF MILITARY ACCOUNTS, QUETTA-

Question Te expenditure on the construction of the building for the office 
of the -. 2040-41. 

CONTROLLER OF PRINTING, STATIONERY AND STAMPS-
Question 10 Muslim representation in the offices of the _. and the 
Deputy Controller, Central Printing Office. 2169-70 . 

• 
CONTROLLER OF STORES, EAST INDIAN RAILWAY-
Question re dismissal of the -. 961. 

CONVEYANCE(S)-
Question r6 advisability of removi"g restrictions regarding the UBe of 
- by candidates for election. 298. 

CONVEYANCE ALLOWANOE-
Question 16 amount of - paid to Inspectors of Post Offices in Madras, 
Bombll-Y and Calcutta. 2849-50. 

COOLY(IES)-

Question TfJ-
Harassment of the travelling public by railway - at Delhi Junction. 
2785. 
Recruitment of - on the different railways. 2430. 

COOLIE CONTRACTOR-
Question T6 Inspectors appointed to supervise the work of the - at 
Delhi Junction. 2786-86. 

COONOOR-
Question T6 allegations against the Superintendent of Post Oftices, 
Nilgiri Division, in connection with his inspection of the Sub-Post 
Office, -. 72C1-26. 

CO-OPERATIVE DEPARTMENT-
Question re appointment of Muslims in the - of the Delhi Province. 
2176-77. 
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CO-OPERATIVE SOCIETY SYSTEM-
Question 1'e opening of " Zamindars' Bank on the - in the Hazara 
district of the North-West Frontier Province. 1309-10, 

CO-OPERATIVE SOCIETIE&-
Question re-
Number of Hindu and Muslim - registered in the Delhi Province 
from the Jst August, 1926, to the 15th January, 1927. 2177. 
RCbistrar, --, Ajmer-Merwara. 2419. 
Rejection of the offer of a respectable gentleman of the Delhi Pro-
'im"e to work ill an hO[1orary capacity in the cause of --- 2117. 

COORa-
Question 're amalgamation of --with the Ma.dras Presidency and South 
Kanan, with the Bombay Presidency. 280. 

COORa LABOUR ACT, 1926-
See under '·Act(s)". 

CORPORATION TAX-
Question ~ conversion of the super-tax on Oompanies into a --. 2175. 

CORRESPONDENCE-
Question re publication of certain --between the Govel'nment of India. 
and the Tata Iron & Steel Coy. ~  

OORRIDORS-
Question f'e use of the - of the Legislative Assembly b,\-' the public. 
712. 

CORRIGAN, MR.-
Question f'P. retention of the services of --in the Public Works De-
t,artment, New Delhi. 242B. 

COTTON-
Question re foreign and Indian --. 8ll. 

COTTON PEST(S)-
Question re introduction of --into India. l ~ l  

COTTON TEXTILE TARIFF BOARD-
Question re publication of the report of the -. 1827-28 . 

• 
COTTON' WASTE CASE-
Question re reinstatement of Mr. M. D'Cr'Ilz and five other subord·natea 
dismissed by the East Indian Railway in connection with thE' -. 
960-61. 

COUNCIL BILL S-
Question re - and 'i'elegraphic 'fransfers drawn on India, ~' til, 
Secretary of State. ~ 8  
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COUNCIL BUILDING(S)-
Question re number of caretakers in charge of the Government of India 
and --in Simla. and Delhi. ~  

COUNCIL HOUSE-
Question rc-
Caretakers for the Secretariat Buildings and the --in New Delhi. 
2763-65. 

Completion of the construction of the &ecretariat and the ---in New 
Delhi. 52l. 
Lowness of the dome &nd level of the --. 363. 
Morithly cost of lighting the Secretariat and --Buildings if. Ne'llr 
Delhi. 2513-14. 

Opening of a Government stationery office in the --for the sale of 
Government publications to non-official Members. 812-13. 
Visitors' rooms in the --. New Delhi, and the Assembly Chamber, 
Simla. 2331-33. 

COUNCIL OF STATE-
Bills pa8Bed by the - laid on the ta.ble. 746. 
Indian Fc:>rest Bill laid on the ta.ble as paned by the -. 889. 
MeBssgefrt)m tht' - intimating that  that ChR.mber hurl pas8ed the-
Indian Finance Bill with an amendment to clauBe 2. 2920. 
MesBage from the - intimating that that Chamber had pu"pd without 
any amendments the Indian Limitation (AmElndment) Bill and the 
Indian Registration (Amendment) Bill. 7411. 
Message from th(' - intimating that that Chamber had Bll,rf!cd with 
certain amendments to the Indian Limitation (Amendment) BiJI-
(Amendment of Article 182 of Schedule I) and requeBting the conenr-
renee of the Legislative Assembly in the amendmentB. 00112·113. 
Message from the --intimating t.hat that Chamber had agreed without 
any amendments to the Currency Bill. 2840. 

Message from the - intin:ating that that Chamber had agreed without 
any amendments to the Steel Industry (Protection) Bill. 15':'8. 

Message frorn the - intimating that the Societif'R Registl'fI.tion 
(Amendment) Rill was passed by that Chamber with certain amend-
ments. 1220. 
Message from the --intimating the concnrrenre of that Chamk>fw in 
the motion for the reference of the Gold StR.ndard and ReJerve Bank 
of India Bill to a Joint Committee. 2841. 
Mellsage from the - intimating the concurrence of that Ohamber in 
the motion for the reference of the Imperial Ba.nk of Indin 'Amend-
ment) Bill to a .JointCoInmittee. 2841. 
MeRI!age from ,the - recommending to thp. Legislative Aucrnbly that 
the lndiarf Light House Bill be referred to. a Joint Committee. 840-

41. . 
Sea Customs (Amendment) Bill a.nd Repea.1ing and Amending Bill paRsed 
by the - laid on the ta.bIe. 2M!. 

OOUNCIL SECRETARY(IES)-
Question f'C a.ppointment of --. 433. 

(10UNs£LIi; lb, a. H.-

,  t 

Question re memorial of -, late Deputy Magiatrate of BenglJ.l. 2329-
30. 



COURT(S)-
Question re-
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Creation of a Second Divisional and Sessions --for the Kobat, 
Bannu and Dera Ismail Khan Districts. 2400. 

Creation of Separate District and Sessions --for t,he various 
districts of the North West Frontier Province. 2400 . 
. Crflltt;on 0f separate Divisional and Sessions --in Huzar.1. and the 
Mardan ::tuh-Division of the Peshawar District. 23W. 

COURT OF INTERNATIONAL JUSTICE AT THE HAGUE-
Question re admission of the United States of America to the 
1676·76. 

COW(S)-
Question re-
--slaughtered for food and cattle breeding. 397-88. 
Export of --, oxen and Brahmini bulls. 1831. 

CRAWFORD, COLONEL J. D.-
General Discussion of the General Budget. 1620·22. 
General Discussion of the Railway Budget. 111>3-55. 

Motion to reduce the Budget Demand for "Customs" (Rilling as to 
assessment of duty on imported paper). 1986-87, 1988. 
Mot:on to reduce the Budget Demand for "Executive Coundl" (Attitude 
of the Government in regard to the constitutional issue). 1945-47, 
1948. 
Motion to reduce the Budget Demand for "Railway Boa.rd'· (Appoint· 
ment of India.ns as Members of the Railway Board and rapid Indiani-
sation of the Railway Services). 1208, 12.'31-32. 
Motion to reduce the Budget Demand for "Railway Board" (Peduction 
of freight on petrol). 1370-72, 1373. 
Oath of Office. 3. 
Point of order raised by the Honourable the Home MembE'r I'lD Mr. S. 
Srinivasa Iyengar's motion to omit the Budget Demand for "Railway 
Board", as to whether an amendment should be a purely negati"e nne. 
1196. 

Question re-
Arra.ngements for the married families of British regimer.ts !lE'nt to 
China. 1655. 
Divorce law in India. 738 
Late arrival of the English mail steamers at Bombay. 702-04. 
Method of dealing with appeals, petitions and memorials IIddressed to 
the Governor General in Council. 1824. 

Rebaw!5 rcceil't'd from ,.hipping companies on e~ oouked by Gov-
Elrnment for its officials. 737. 
Recruitment to the Army in India Resern of Officers. 705-06. 
Vacanciea in the rank!! of King's comml8sioned officers of the Indian 
Army open to British officers. 704-011. 

Question (Hupplementary) 1'1' Government action against rise in 
P. and O. ~ er fares. 203. 

Resf")lution '/1 release of ~ Bengal detenuB. 480·81. 

CRIME- . 
Question re - in New DelhI. 529. o 
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CRIMINAL LAW REPEALING AND AMENDING BILL-
See under "Bill(s)". 

CULTIVATORS-
Question re crel\tion of small colonies of - in forest areaK in tht: North 

W Cllt Frontier Province. 2042-43. 

CUMBUM-KALAHASTI RAILWAY-
8fe under "Railway(s)". 

CURRENCY-
Budget Demand for "--". 2322. 
Demand for Supplementary Grant in reBpect of "-" 637. 
Question re-
TIIsue of (mergency --to the Imperial Bank of Indb. 8~ 8  

Net ex.pansion 01' contraction of --in each of the yenrs 1920-26, 
1302. 
Total deftation of --since the 1st April 1926. 883-56. 

CURRENCY BH L-
See under "Bill(s)". 

CURRENCY COMMISSION-
Que'ltion r('. Recea" to written statements before the --. 1M. 

CURRli-:NCY NOTE PRINTING PRESS-
Budget Demand for "Capital outlay on --" 2326. 
Demand for Supplementary Grant in respect of "Capital Outlay on 
__ ". 640. 

CUSTOMA-
Budgpt Der:land for "--". 1975-2008. . 
Question re Indian Christians in the' superior 
Posts and Telegraphs and ---eervices. 1743. 

grades of the Raa wa.y, 

CUSTOMS APPRAISER(S)-
Question re Sikh Custom. Inspectors and Customs Appraisers. ~  

CUSTOMS DEPAR1'MENT-
Que.tion f'e proportion of Muhammadans in the - in r ~ 360. 

CUSTOMS DUTY-
Question Tf, -'--on sugarcane boiling pans. 1036 

CUSTOMS INSPECTOR(S)-
Question 'IV' Sikh --and Customs Appraisers. 766-67. 

CUSTOMS SERVICE-
Question re-
Dilcontent in the - in Ca.lcutta. 707·0B. 
Proportion of Muhammadans in the superior -" 349. , 

CUSTOMS SERVICE ASSOCIATlON-
Question re-
Re<Jrlvery of 8ubscriptions from members of the -. 9j4 
WithdT/1\'ihl of official recognition fTom the --. 709. 
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CUT(S)-
Question rt actiOl, on token or censure --in Budgets in 1924, 1112:> and 
1926. ~  

CYCLE ALLOWANCE-
Question re --of telegraph peons. 1124. 

CYPHER BUREAU-
Question f'(! clfiplcJyment of Indiana in the --of the Foreign and Poli-
tical Dflpartment. 1741. 

D 

DABGARI GATE- . 
Queation rt! Muslim graveyard outaide --in the Peahawll·· ll o ~  
2587-88. . 

DAIRY EXPERT-

Question re-
Imperial --in Bangalore. 872. 
Researches conducted by the Iml)erial - •• Bangalore 2·122·23. 

DALAL, SIR nOMANJI-
Oath ()f Of he. 1729. 

DAB, DR. TARAK NATH-
Question re trial and convidion of --in the United States of 
America. 161-62. 

DAB, Mn. R-

Demand for an excess grant in respect of "Indian Posts and Telegraph 
Department". 616-16. 
Demand for Supplementary Grant in respect of "Aviation". 634, 636-
37. 
Electioll of --to the Public Accounts Committee. loa. 
Indian Finance Bill-
Consideration of Schedule I. 2607. 
Consideration of Part 11 of Schedule III. ·'2671 
o io~ to pasa, as amended. 2700, 2708,  2733, 2734, 27M. 

Indian Mines (Amendment) Bill-
Motion to circulate. 2837. 
MotIOn to reduce the Budget Demand for "Customs" (Export, duty on 
rice). 2000-01. 
Motion to reduce the Budget Demand for "Indian Postal'l.nd Telegraph 
Department" (Division of portfolios and non-appointment of It Mem-
ber for Communications). 2085. 
Motion to reduce the Budget Demand for "Indian Postal ~  Telegraph 
D,-'plutmf'I1t" (Indo-Ceylon lCables). 2101. . 
Motion to reduce the Budget Demand for "Indian Postal and Telegraph 
Deparlment" (Low salaries o~ postal le~  peons ~  subol'dinate 
'"Itlf\'i>!es nnd inadequate penSlons to retired subordmatC's). :l051S-58, 

~ i  
02 

" ... 
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DAB MR. B.-contd. 

Motion to reduce the Budget Demand for "Railway Board" 
(Appointment of Indians as Members of the Rail",ay Board and rl\pid 
Indianisation of the Railway Services). 1243. 
Motion to reduce the Budget Demand for" Railway Board" 
(Grievances of subordinate railway employees). 1291. 
Motion to redu(lc the Budget Demand for "Salt". (ManuCacture of ott 
on the Orissa coast.) ~  2196. 
Motion to reduce the Budget Demand for "Working Exptmaell: Admi· 
nistration" (Railways) (Over-employment of Europeans in new prsts 
created and va.cancies filled). 1433. 
Oath of Office. 4. 
Question re-
- Collision nl Bh",drak on the Bengal Nagpur Railway. 27'36-87, 278T. 
Contribution by the P. & O. Company towards the nllv Bombay-
Howrah Special. 1489. 

Dangerous condition of the Assembly Chamber, New Delhi. 2679. 
Local Advisory Committees on the Bengal Nagpur Railway. 1576. 
Manufacture of wagons and locomotives in the Bombay. Baroda and 
Central India. Railway Workshop at Ajmer. 1490-91. 
Nomination of a lady member to the Legislative Assemhly. 736-36. 
Number of Oriyas appointed to the I,ocal Advisory Cr,mlllittecs on 
the Bengal Nagpur Railway. 1676-77. 
Number oC wagons plaeed on the line in each year from 1919-20. J490. 
Number of wagons purchased for State Railways since. March 1923. 
1490. 
Purchase of goods wagons. 1489-00. 

' ~ 8e of locomotives. 1489. 
Wagon requirements of State Railways. 1490. 

Questwn (Supplementary) re-
Appointment of Vakils RS Chief Justices of High Courts. 2036. 

Article in the Hi,ldu,sfan Tt:1IIFS, dated the 7th February 1927, entitled 
"Life in Ra.isins.". !l766. 
Critical condition of agriculturists in certain parts of the Central Pro-
vinces, Bombay and Madras. 713. • 

Decision of the Privy Council in the case of Oanesh Lalv. Khatr& 
Mohan Mahaptra. 1497. 
Employment of officers of the Indian Army in Civil Department. 1488. 
F.xpenditure on the Royal Commission on Agticulture. {no. 
j<'p,ulty construction of the Council Houle, New Delhi. 2332. 
Formlljioh of an Advisory Oommittee for the Bengal Ndgpur RailwBY' 
at Nagpur. 879. 
PromotIon from the Provincial Civil Service to the Indiall Civil Service 
in Bihar and Orissa. 337. 
ReCTuitment of clerks in the office of the Accounta.nt General, Contral 
RevenueR. 2784. 
Recrnitment of the staff of the RaHway Board by the Staff SelectioD 
Beard and the Public Service Commission. 1493. 
Recruitment to the Army in India Reserve of Officers. 706. 
Reduction of the expenditure of tle India Store Department, London. 
1001-1002. 
Riot in the district of Back:&rgunj in Beopl. 1868. 
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DAS, lb. B-eoneld. 
Question (Supplementary) re-contd. 
S.trikeat Kharagpur on the Bengal Nagpur Railway. 971-972. 
Strike on the Bengal Nagpur Railway. lC106. 
Subjel:lb dlRculised at t.he annual conference of financial representa-
tives held at Delhi on the loth November, 1926. 1306·07. 
Supply by the Government of India of electric energy t.> the Delhi 
Electric Tramways and Lighting Company. 2044. 
Traiuing .,E IndIans in aviation. 1603. 
Rellolution re-
AJuu.lgamstion of the Oriya-speaking tracts. 552, 556, OOi·OO, 577. 
Improvement and expansion of banking facilitiel. 682-85. 
Release of the Bengal ~ e u  456. . 
Treatment of the San thai Parganll.s &S a. backward tract. 685, 643, 
647, 654. 

Steel Industry (Protection) Bill-
Motion to refer to Select Committee. 118-21, 127. 
Motion to consider. 914. 
Consideration of clause 2. 1001-1004, 1088-92. 
Oonsideration of the Title and Preamble. 1100-01. 

DAS, PANDIT TH ~ 

Election of --to the Panel of the Standing Oommittee on Emigration. 
612. 
Election of --to the Standing Finance Committee .. 16. 
Indian Finance Bill-
Motion to refer to Select Committee. 2M5. 
Considf'ration (,f clause 2. 2571-2672. 
Consideration of Pa.rt I of Schedule II. 2630-32. 
Consideration of Pa.rt II of Schedule II. 2645, 2666-67. 
Motion to amend Part n of Schedule II. -2666-67. 
Indian Limitation (Amendment) Bill (AJnendment of sections 2.) and 
21)-
Motion to omit clause 2. 324. 

Madras Salt (Amendment) Bill-
Consideration of clause 2. 2879-B1. 
Motion to reduce the Budget Demand for "Railway Board" (General 
control and supervision, Indianisation, regulation of capital expendi-
ture, etc.). 1369-70. 
Motion to reduce the Budget Demand for "Salt". (Manufa.cture of ~ l  

on the Orissa coast.) 2190-91, 2196. 
Oath ef OffllCe. i. 

Question re-
Amalgamation of thc Oriya-spea.king tracts. 355. • 
Assistance afforded by the Bengal Nagpur Railway to il'liter!\te third 
class passengers regarding their luggage. 732. 
Attendanee of Messrs. R. C. Mitra and S. C. Bose at the Legislative 
Assembly .and Bengal Oouncil, respectively. 356. . 
Oollision at Bhadrak on the Bengal Nagpur Railway. ~T  

Control Department, Bengal Na.gpur Railway. 354. 
Discontent among employees of the Bengal Nagpur Railway at 
Kharagpur. 731. ' 
e~  of the reduction scheme on th", Bengal Nagpur il ~  :'55. 
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DAS, PANDIT NILAKANTHA-cotltd. 
Question re-cofl,id. 
Inclusion of the History of English Literature as an optional subject 
for the Indian Audit and ·Account. Service Examination. 1497. 
Indian Head Train Controllers on the Bengal Nagpur Railway. 354. 
Travelling ticket inspectors on the Bengal Nagpur Railway. ~  

Question (Supplementary) re-
Amalgamation of the Oriya-speaking tracts. 1905-1906. 
Government ~u i  to Reuters and other New! Agcnclt'!s. 203. 

MUlJsalmans, elected by special or mixed electorates. 221. 
Number of MURlims and non-Muslims employed in the Pollee Fore*" of 
the North-West Frontier Province aDd Delhi. 2778. 
Strike on the Bengal Nagpur Railwa.y. ]506. 
Resolution re-
Amalgamation .of the Oriya-speaking trlllCts. 546-52, 555, 563, 571-74, 
&76, 577. 

Treatment of the Santhal r~  as a backward tract. ~  648-

Steel Industry (Protection) Bill-
Motion to consider. 895. 

DAS, THB HONOURABLE MR. S. R.-
Code of Civil l'rccedure (Amendment) Bill (Amendment of SectiOD 
116)-
Motion to coQsider. 416-17. 
Indian I.imitation (Amendment) Bill (Amendment of Article 182 of Sche-
dule 1)-
Consideration of clauses. 540, Ml. 
Societies Registration (Amendment) Bill-
Motion to consider. 840. 

D'CRUZ, Ma. M.-:-

Question re-
Dismissal or --, late offg. Stores Fluperintendent, Rowrah, East 
Indian Railway_ 959-60. 

Indebtedness of the East Indian Railway to -. 961. 
Re-instatement of --and five other subordinates dismissed hy the 
East Indian Railway in connection with the cotton waste CBSf'!. 960-
61. 

DEAD LETTER OFFICE(S)-
Queltion re- ., 
Delay in the payment of arrears of pay to the officials 01 the --, 
Bengal. 2414. 
Opening ot a --at Patna. 1577. 
Time-tf\st of the work of --. 2414. 

\DEBATES-
Queltion Te expeditious distribution of Legislat.i'Ve A88embly - to 
purchasers. 348. 

DEBT-
Budget Dema.nd for interest on --and reduction or avoidaoN' of --. 
2376. 
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DECAVVILLE LIGHT RAILWAY-
See under "Railway(s)". 

DECCAN-

87 

Question rc exemption of 2nd and 3rd class sardara of the .. ,-under 
the Indian Arms Act. 191. 

DE CRUZ, MR. F. W.-
Question "(; c::llection by --, officiating Postmaster, OIJt.aclUDund, of 
nublic donations for "the New Post Office Building House WarmiIag 
Function." 728-29. 

DEFENCE FORCE BTLL-
Su under "Bill(s)". 

DEFENCE FORCE ORDINANCE-
Question 1'(! the --in Kenya. 1824. 

DEFERRED REBATES-
Question re --. 2464. 

DEHRA DUN-
Question re-
Number of atudents at the Royal Military College at --. ~  

Treining College for railway officers at --. 2244-45. 

DEBRA ISMAIL KBAN-
Question re-
Conveyance from Tank by the Decauville Light Railway of pl\Ssengers 
bound for --. 1828-29. 
Creation of a second Divisional and Sessions Court for Lhe Kohat, 
Bannu and --Districts. 2400. 
Sale of certain Government land to Nawah Ahmed Nawll.z Khan of 
-. 1828., 

DELEGATE(S)-
Question "e-
Indian --to the International Labour Conferenoe. ~  

Selection of Indian --to the International Eoonomio Conference. 
2107. 

DELHI-
u~e  Demand for "--". 2324. 
Demand for Supplementary Grant in respect of "--" ~  

Question re-
Abolition of the system of police lict'nces for Bintiu. funeral proces-
sions in --. !li14. ' 
Admission of Doolies and Palanquins to the platforms at - railway 
Etation. 168-69. 
Application of the Sikh Gurdwlll'a Act to Sikh Gurdwaras in --. 
'U2L 
Appointment of a Hindu as second clerk in the office of the Super-
intendr,nt of Educatityl --. 2179-80, 2181. 
Contracts for the Rupply of porters for the railway station ,t 
!l7M. 
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DELHI-contd. 
Question re-
. EducatioQal qualifications of Lala Bhim Sen, second clerk in the 
office of the Superintendent of Education, --and Ajmer-Merwara. 
2786. 
Establishment of a Central Art Institute at --. 2422. 
Grant of .gratuities to the families of the two employees of the Go"-
ernment of India IPreas, --killed in a recent accident in the 
Press. 2426. 
Hindu and Muslim clerks in the office of the Divisional Superinten-
dent, North-Western Railway. 171. 
lasue of i~e  to third clll88 passengers at the railway station, --. 
2430. 
Location of the Railway Board in --Bombay or Calcutta. uns. 
Move of the Government of India. between Simla and --. 1MB. 
MU8lim clerks in ·the office of thp Divi8ional Audit officer, North-
Western Railway, --. 170. 
Mus8&lman officers employed in the office of the Railway Board &S 
-. 1036. 
Number of caretakers in charge of the Government of IndiSi and 
Council building8 in Simla and --. 2765. 
Number of MU8lims and non-Muslims employed in the Police Force 
of the North-Wc8t Frontier Pro\"ince and --. 2777-78 
Numher of MUll&lmana employed in the o er~e  of India Pre .. , 
-. 2426. 
Period of the stay of the Government 6f IndiBi in --. 2863. 
Provision of intermediate class accommodation between and 
Bhatinda on the Metre gauge aection of the Bombay, Baroda. and 
Central India Railway. 803. 
Provision of search lights on engmes between --and Bhatinda on 
the metre gauge section of the Bombay, Baroda and Oentral India 
Rail way. 746. 
Replacement by clerk8 of the readcr postmen at the head office, --. 
IB21. 

Representation of Muslims in the Government of India Pre88 --. 
2170. 
Running of an express tr ... in between Howrab and --via Jamalpur. 
1830-31. 
Sanction of a grant for the Moyyad-ul-lalam Orphanage and Middle 
School, - 2180-2181. 

Subjects discu8sed at the annual conference of financial reJlfetenta-
tiv68 held at - on the l ~  November, 19i6. 1106-07. 
Supply, free of charge, of asseasment orders in respect of income-tax 
to a8seS,ee115 in --. 2446. 
Total amounts of salaries drawn by the Hindu and Muslim clerks 
in the office of the Divisiona.l Audit Officer, North-Western Railwa.y, 
--. 171. 
Tramway oetween the city of --and New Delhi. 619. 

, 
DELHI DIVISION-
Question 1'e Muslims in the Audit Office. ~or 8 'r  Railway. 2171. 

DEJ.-HI F;DFCATIONAL l~T T

Question 1'1' Humber of MU!l8!l.lman!l in the --. 2177, 2181. 
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DELHI ELEOTRIC TRAMWAYS AND LIGHTING COMPANY-
Quostion re supply by the Government of India of electric energy to 
the -. 2043-44. 

DELHI JUNOTION-
Question re-
Har8.88ment of the travelling public by railway coolies at --. 2785. 
Inspectors appointed to supervise the work of the coolie contractor 
at -. 2785-86. 

DELHI, NEW-
Question re e ~ police supervision or~  384, 398. 

DELHI PRESS-
Question re proposition statement of the 

DELHI PROVINOE-
Question N!-

--. 2427. 

Amalgamation of the Meerut Division with the --. 1826·27. 
Appointment of Muhammadans in the Educat·ion Department of the 
-. 2178-79, 2181. 

Appointment of Muslims in the Co-operative Department of the --. 
2176-77. 

Award of scholarships to students of the depressed classes of the --. 
2180, 2181. 

Education of Muhammadans of the -. 2178, 2181. 
Employment of Mussalmans &s teachers in Municipal and District 
Board Schools in the --. 2178, 2181. 
Grants to Muha.mmadan Schools in the --. 
MUlBalman representative of the --in the 
1306. 

2178, 2181. 
Legislative, Assembly. 

Number of Hindu and Muslim Co-operative Societies registered in 
the --from the 1st August 1926 to the 15th January 1927. 2177. 
Paucity of Muslim teachers in the --. 2180, 2181. 
Rejection of the offer of a: respectable gentleman of the --to work 
in an honorary capacity in the cause of Co-operativt' Societies. 
2177. 
Representation of Muslims in the Education Department of the --. 
2181. .. 

DELHI SADAR-
Que.tion re repairs to the booking office and waiting room at --
station. 2789. 

DELHI UNIVERSITY-
Question re Election of Mussaimana to the Court of management of 
the -. 1478. 

DEMAND(S) FOR GRANTS-
Point of order raised by t.he Honourable Sir Basil Blackett that a. 
convention should be established that no cuts in a --should be of 
such a ~i e as to deter' all other motions. 1915. . 

r  . Question re Qruer. in which --sho.uld he: brought before the ~88e l  
Ilnd the ventilation of grIevances In votmg the Demands. 2523. 
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DEMAND(S) FOR GRANTS-cuntd. 
Rema'rks 1't: order of the debate 00 --. 1747-48. 
Ruling by Mr, President that no motion for the omlBBlOO of a .whole-
--either, in the Railway or :Ueneral Budget is admissible, anel 
that all motions for the reduction of a --no matter what the 
amount is, are technically in order unlels they take the form for  the' 
wtire omission of the --. 1914. 
Sn! also under "Budget." 

DEMAND FOR EXCESS GRANT(S)-
-. 613-17. 

Demands for Supplementary Grant!! --. 627·40. 
--for "Appropriation from the Reserve Fund" (Railways). 2834. 
- for "Audit" (Railways), 2827·33. 
--for "Companies and Indian Stat('s share of surplus Praits and 
Net Earnings" (Railways), 2833. 
--' for "Open Line Works" (Railways). 2834. 
- for "Strategic Lines" (Railways). 2834. 
- in respect of "Aviation". 1115·20, 1525-1573. 
- in respect of Miscellaneous expenditure, 29M;. 

DEOGHAR-DUMKA RAILWAY-
S"" under "Railway(s)." 

DEOLALI-
Question 1"t: closing of the rest camp for British troops at --. 145-46:. 

DEPARTMENT OF EDUCATION, HEALTH AND LANDS-
Budget Demand for "-". 2316. 
Demand for Supplementary Grant in respect of "-,-". 631. 

DEPARTMENT OF INDUSTRIES AND LABOUR-
Budget Demand for "-". 231;'-
Motion for the election of a Pane] for the Standing Committee too 
advise on subjects in the '-. 10:18·59. 
Postponement of the further consideration of the motion for the elec-
tion of a Pane] for the Standing Committee to advise on subjects iD 
the -. 2967. 
Question t;t amalgamation of the Public' Works branoh with the -. 
2435-36. 

"DEPARTMENTAL ENQUIRY"- • 
Question rt' definition of --in the case of Governqlent aerv:aJLtl ap-
pointed on State Railways. 954 . 

• 
DEPARTMENTAL STANDING COMMITTEES-

... ~ e under "Standing Committee(.)," 

DEPOT LINES, KARACHI-
Question rf' __ 
Exclusion of the --frO'1l the limits of the Xarachi Cantonment. 
'134. . f 

Refusal to allow owners ot properties in the - to bui1d or retiull! 
. on their plate. '134-3t;, ~ 
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DEPRECIATION FUNDS- . 
Question re - of the Postal and Telegraph Department and the· 
Railway Department. ~  

I>EPRECIATION RESERVE (RAILWAYS)-
Question re amount of the - thBt should have been built up from 
the revenues of past, year9. 2916. 

DEPRESSED CLASSES-
Question re award of schola.rships to students of the - in the Delhi 
Province. 2180, 2181. 

DEPUTATION ALLOWANCE-
Question rc grant of the concession of count,ing --towards pension 
to the clerks of the Military Accounts Department invalided in the· 
great war. 1744. 

DEPUTY ACCOUNTANT GENERAL, POSTS AND TELEGRAPHS, 
VELHI-
Question "e office hours of Muslims in the office of the - during the 
Ra.71lzan. 2843·44 . 

• DEPUTY ASSISTANT CONTROLLER-
Quettion re grant of privilege leave to --accountants and clerb of 
tht' Military Accounts Department. ~  . 

. DEPliTY CONTROLLER, CENTRAL iPRINTING OFFICE-
Question rl' Muslim representation in the offices of the Controller of' 
Printing, Stationery and Stampa and the -_. 2169-70. 

• DEPUTY MECHANICAL ENGINEER, JAMAL PUR-
Question 1'f' ~r  of allowances for work on Sundays and holidays to· 
the clerical staff of the office of the --. 1830. 

DEPUTY POSTMASTER GENERAL--
Question rf'-
Pay of a Personal Assistant to a Postmaster General promoted to the' 
rank of a --. 1739. 
Proportion of the appointments of - and Personal Assistants to 
Postmasters General to Postal Divisions in the diff.rent postal 
circles. ~  . . 

DEPUTY POSTMASTER GENERAl., RAILWAY MAIL SERVICE, 
J\MBALA-
Question ,'r, number of Hindus. Muhammadans ~ ~i  employed in 
t.he office of the Postmaster·General, Punjab and North·West Frontier' 
Circle. and the -. 964. 

DEPUTY PRESIDENT. lh.-
Election of -. 301-03. 
EJection of Ma.ulvi Muhammad Ya.kub Ill! --. 303. 
Mt'S8ap;e from H. E. th, Viceroy signifying his appr?vltl.of the cleetioD' 
of Maulvi Muhammad Yakuh as - of the LegIslatIve Assembly;. 

441. 



INDBX TO LEGISLATIVE ASSBKBLt DEBUSI. 

DEPUTY PRESIDENT, lrla.-contd. 
Ruling by --that an H()Dourable Member could not read a letiler 
written by another Member, especially when the Honourable Member 
who wrote the letter was himself present in the Houae. 2385. 
Ruling by --that the motion to circulate a Bill which haa been passed 
by the other chamber cannot be made. 2884. 

I>EPUTY TRANSPORTATION SUPERINTENDENT (TRACTION), 
GREAT INDIAN PENINSULA RAILWAY-
.Question re-. ,960·&1. 

nETENUS-
Question re-
Allowances of political --. 1'112·13. 
Bengal --. 222-28. 
Health of political -. Ina· I •. 
Memorial to His Exccllency the V;ceroy from Mr. Satyendra Chandra 
Mitra, a political --. 2866-68. 
Release of Bengal --. 2175. 
Release of political --in Bengal 1042. 
Resolution rfl release of the Bengal --. "2-Ml7. 
Statement laid on the table showing the names of --in jail under 
the Benga.l Criminal Law Amendment Act. 1050·52. 

~ e  regarding Bengal --. 2462-63. • 

"DEVANAGRI SCRIPT-
Question re --on silver coin.. 5111. 

!DHANBAD-
Que.tion f'e conver.ion of the --sub·division into the di.trict of -. 
610·11. 

DININO SALOONS-
Question re provi.ioD of intermediate cla81 compartments and - on 
trains running between Madras end Ma.ngalore. 707. 

DIPAVALI DAY-
Question re --to be holiday in Government Tl'legraph Offices. 290. 

DIRECTOR GENERAL, POSTS AND TELEGRAPHS-
ue ~o  'rl'-

Amount of pension paid to the --on retirement after' full 8~r i e  

1126·27. 
'Case of Babu Divas Cha'ndra Mitl'a, a clerk in the office of thll -, 
742, • 
Grant of advance incrementl in the time-scale to Babu Satcheda· 
!landa Ohatterjee of the office ot the --, 742·43. 
Muslim clerka in the office of the --. 2868. 
Officcrs employed on special duty for long periods in the office of the 
-. 1037. 
Paucity of Muslims in the Department of •. the -. 286Ft 
Pay of the subordinate stn.ff of the offiCI! or the -. 1044-47. 
~ i io  of aggrieved Clerks of the office of the -. 742. 



INDEX TO LBGISLATIVE ASSBtrlBLY DEBATES. 9S 

DIRECTOR GENERAL, POSTS AND TELEGRA!PHS-contd. 
QueUion re-co"ed. , 
Powers of the --to sanction expenditure in connection with the 
pay and prospects of his staff. 741·42. 
Recoveries from the travelling allowance bills of certain clerka ia 
the office of the --. 1047-48. • 
Representations to the --regarding the pay af subordinates. 345-
346. 

DIRECTOR GENERAL OF STORES, LONDON-
Question "e reduction of the purcha-Rea fer ra.iTwaya made by. the -. 
795·96. 

DIRECTOR OF AUDIT, UNITED PROVINCES-
Question re collection of compulsory subscriptions from the subordinate 
staff to meet the cost of a farewell party to Mr. H. B. Rau, --. 721. 

DIRECTOR OF CONTRACTS-
Question re-
Economies effected in the purchase of military stores by the --. 
1648. 

Purchase of stores by the --. 16&7. 

DIRECTOR OF CONTRACTS, MIUTARY DEPARTMENT.:.... 
Question re --. 1659. 

DISABILITIES-
Question re removal of the --of Indians in Fiji. 813, 813-14. 

DISCOUNT--
Question rf' - allowcrl to Government on the purchase of agricultural 
i l~ e 8 manufactured by British firms. 2521. 

DISMISSAL(S)-
Qu('stion re-
Alleged assault and - of Sukhlal. an employee of the Bengal 
Nagpur Railway Workshop at Kharagpur. 1740. 

Fr('quent --on the Ondh and Rohilkhund section of the East Indian 
Railway. 1484. 
- of Mr. ,Wells, Chief Controller of Stores, Ealt Indian Railway. 
• 210. 
- on the Bengal Nagpur Railway. 1740. 
__ on the East Indian and the IGreat Indian. Peninsula Railways. 

tl55. •  • 
Powl!rs of - of Divisional Superintendents on Railways. 2758-1SI1. 
Powers of Superintl'lndents of POst Offices in connection with appoint. 
ment.s a.nd - of subordinates. 726. 
Procedure to be followed before the --of its employees by the Bengal' 
Nagpur Railway. 2779. .  . 
Rules governing the --of employees on State and Ct'lnpany managed· 
Railways. 2790. • 

DISTRICT BOARD(S)-
Question re - feeder railway and tramway development. 391-91: 

.-. 
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. DISTRICT BOARD OF PESHAWAR--
Queetio,ll re transfer to Government of road. adminietered by the ~  
~  

.DISTRICT .BOARD SCHOOLS-
Question re-
Employment of MUll8&lmans a. teachere in Municipal and - in the 
Delhi IProvince. 2178, 2181. 
Provincialisation of - and Municipal Board Schools. 2786. 

i,DISTRICT AND SESSIONS COURTS-
Question f'e creation of separate - for the various districts of the 
N orth-West Frontier Province. 2400. 

:DISTRICT AND SESSIONS 'JUDGES-
Question re proportion of Muhammadan - in Bengal and the Punja.b. 
350. 

DITCH(ES)-
Question re filling up of - near railway embankments. /)29-30. 

(DIVISIONAL AND SESSIONS COURT-
Question re creation of a lleCond - for the Kohat, Bannu and Del'li 
Iamail Khan Districts. 2400. 

:DIVISIONAL AUDIT OFFICER, NORTH-WESTERN 
.DELHI-

RAILWAY, 

Question ,'e-
Mu!\lim clerks in the office of the -. 170. 
Total amount of salaries drawn hy the llindu and Muslim clerka in 
,the office of the -. 171. 

DIVISIONAL OOURTS-
.Question re creation of separate - and Seuions Courts in Hazara 
: and the Murdan sub-division of the Peshawar District. 1399. 

'DIVISIONAL OFFICES (EAST INDIAN RAILWAY)-
Questioll' rc Chief clerka of the -. 715-16. 

DIVISIONAL SUPERINTENDENT, NORTH·WESTERN RAILWAY, 
DELHI- n 

Question re Hindu and Muslim clerks in the office of the -. 171. 

• 
DIVISIONAL SUPERIN'f'ENDENTS ON RAILWAYS-
Question re powers of dismiual of -. 2768-59. 

-DIVORCE LA ~ 
Question re - in India. 738. 

" 
-:I)OllE(S)-

~e8 io  re-
Expenditure on the demolition a.nd reconstruction .of the --of the 
Northern Block in the New Dclh: Secretariat. 2427·28. 
Lowne88 of the - and level of the Council House. 36'2. . . 



INDBX TO LEGISLATIVE ASSEMBLY OEBATRS. 

OOMINIONS-

Question re despatch by the self·governing --of troops to Ohina.. 
880. 

DONOVAN, Ma. J. T.-

Indian Finance Bill-
Motion to pass 808 amended. 2684. 
Oath of Office. 6. 
Resolution re treatment of the Santhal Parganas as a baokward tract. 
6M-fl9. 

DOOLIEB-
Question r~ admiaaion of --and palanquins to the platforms at Delhi 
railway station. 168-69. 

DRABAND-

Question re widening of the road from Fort 
1829. 

DRIVER(S)-

Questionre-

• 
Sandeman towards --. 

Number of European, Anglo-Indlan and Indian - and guards on 
the Bombay, Baroda and Central India, Grewt Indian Peninsula, 
East Indian and North-Western Railways. 1521. 

. Pay of Indian --on the Eastcrn Bengal Railway. 1645. 
Prohibition of Indian guards and --from running wail and pas· 
senger trains. 294. 

DRUG(S)-

Question r.-
Importation of dangerous --. ~  

Indigenous --. 51462. 

• 'DUFFER IN" -
Question ,'e training of cadets on the training ship --. 2591-92. 

~TT  MR. J. M.-
Demand for Supplementary Grant in respect of. "Staff, Household and 
Allowances of the Governor General". 630. 
Indian Limitation (Amendment) Bill --(Amendmellt of Ar.ticle 182 
of Schedule 1)-
Motion to consider. 538-39. 
Indian Registration (Amendment) Bill-
Motion to refer .to Select Committee. 819-22. 
Motion to circulate. 823. 
Oath of office. 5. 

• 
DURBAR(S)-
Question toe status and procedure of Members of LegislAtive Anembly 
in-. ~  
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DUTT, lib. AMAR NATH-
Apology offered by--to thc Chair for the Ulle of certain exprelliona 
which were capable of implying disrespect to the Chair, which he 
never meant. 1609. 

Bengal Tenancy (Amendment) Bill-
Motion to postpone consideration of the --line die. 29M-l\7. 

, Demand for Grant in respect of "Indian Postal and Telegraph De-
partment.." 2012, 2013. 
Election of --to the Standing Finance Committee. 17. 
General discussion of the General Budget. 1588-93. 
Indian Finance Bill-
Consideration of clause 2. 2569, 2573. 
Consideration of Schedule I. 2612-14. 
Indian Limitation (Amendment) Bill (Amendment of sections iO anel 
21)-
Motion to omit clause 2. 324. 
Mt>tion for adjournment re aU-endance of Mr. Satyendra Ohandra 
Mitra at meetings of the Legislative Auembly. ~  

Motion to reduce the Budget Demand for "Army Department" (Report 
of the Auxiliary and Tcrritorial Forces Oommittee: Univerait7, 
Training Corps). 2209-10. 
Mot.i<1n to reduce the Budget Demand for "Indian Postal and Telegraph 
Department" (Oable and inland press rates). 2098. 
Motion to reduce' the Budget Demand for "Salt" (Desirability of 
incrf'asing the consumption of salt in India and of making Indi. 
self-supporting in the 8 ~r of salt). 2187,  2188. 
Motion to reduce the Budget Demand for "Working Expenses: Ad-
ministration" (Railway!') (Inconveniences suffered by the travelling 
public). 1429. , 
Motion to reduce the Budget Demand for "Working Expenaes Ad'-
ministration" (Railways) (Reduction of third class fares). 1m. 
Nef!:otiable Instrument.s (Amendment) Bill-
Motion to refer to Select Committee. 312. 

Oath of offiee. 3. 
Question ,.e-
Accommodation for mail bags at Bankura railway sta.tion. 2416. 
Allegations against Babu Kasiswar Lala, sub-record clerk of tbe' 
Rdllway Mail Service at r ~  743·44. 
Allflgations against the Superintendent of POlt Oftieea, Nilgiri Divi-
eioQ, in connection with hiB inBpect,ion of the Sub-Post, OSicft, 
Coonoor. ~~  

Amount of t.c'avelIing allowance drawn for hiB toura by the Superin-
tendent of Post Offices, Nilgiri Division. '723. 

, Appointment of Babu ~i r tala all Sub·Record clerk of ~e 
Railway Mail Service at Narayanganj. '743. 
Appoi-ntment of Meurs. B. Ganguly and A. R. Ohatterji to act aI 

~ e e  of Post Oftices in the Ben8a1 and AaSIl.tn Oircle. 
2415. I 
Appointment of Mr. O. C. Jacob a. a Sanitary Superintendent or 
the ~  General Post Office. 241i-12. 
:Bankura-D odar River RailwBY. 1738 .. 
CancelJation, of the raipationtendered by Mr. Howe, an engineer. 

\ 

'71a. 
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DUTT, Mn. AMAR NATH-colltd. 
Question rc-contd 
Case of Babu Bivas Chandra Mitra, a clerk in the office of the 
Director General, Posts and Telegraphs. 742. 
Case of Babu Raj Kumar Mukherjee, Inspector, Railway Mail Ser-
vice. 720. 
Case of Mr. IGovindan Nair, a postal official of the Nilgiri Division. 
724·25. 

Chief Clerks of the Divisional Offices of the East Indian Railway. 
715-16. 

Collection by Mr. F. W. Decruz, officiating .Postmaster, Ootacamund, 
of public donations for "The New ,Post Office Building House 
Warming Function". 728-29. 
OoUection of f!ompulsory subscriptIons from the subordinate stall to 
meet the cost of a farewell party to Mr. H. B. Rau, Director of 
Audit, United Provinces. 721. 

·Complaints against Tr e li ~ Ticket Checkers on the Eastern Benga.l 
Railway. 1607. 
Oonstruction of a building in the Howrah Yard for the staB of the 
Wat-ch and Ward Department of the East Indian Railway. 716. 
Construction of a railway from Champadanga. to Tara.keswar. 1738. 
Oonstruction of the Howra.h-Vishnupur Chord line. 1738. 
Contra.ct with Meurs. Garage and Oompany, Madras, for the con-
veyance of mails in Calcutta. 2410. 
Delay In the payment of arrea.rs of pay to the oJlicials of the Dead 
Letter Office, Bengal. 2414. 
Differential treatment of Tracers of t.he 
completing clerks of the Pairing Section. 
Discontinuance of the practice of postmen 
Bankura Post Office. 2416, 

Message Room and the 
1049-101Xl. 
acting as gua.rds in the 

Discontinuance of the system of inspection of rural post offices by 
Audit Officers. 718-19. • 
Disposal of the foreign parcel mail in the Oalcutta General Post 
Office. 2407. 
Distinctions between Checkers of the Inland section and Pairers of 
the Pairing section. 1049-1060. 

i i ~ io  . between the Requisition 'and Registration clerks of the 
Message Room. 1049-10&0. 
Distinction bet.ween the Registration a.nd Requisition. clerks of the 
Refund Section. 1049-10f)(). 
Ilistinctions 6etween Requisition Registering Clerks of the Message 
Room and SuperviSOr! of the sub-section of the Message Room. 
1049-1060. • 
Employment of leave reserves in the Registration' a.nd Parcel De-
partments of the Calcutta. Genera.l Post Office. ~  

Employment of van peons for all the sections of the Railway Mail 
Service. 2413.· 
Expenditure on the housing of European Anglo-Indian and Indian 
staff of the TrRffic Department., Eastern Bengal Railway. ]60708. 

Grant of advance incremente in the time seale to Babu Satchida.nnnda 
Chatterjee of die oftiee of t·be Director General, Posts ancl Tele-

graphs. 742-43. ... . 
. r~  of a]]owanc('!1 to postal clerks for postlDg mterest In the Savmga 

Bank ledgers. 720-21. . 
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DUTT, Ma. AMAR NATH-contd. 

Question re-contd. 

Grant of compensation to the motor drivers of the Calcutta Generall 
Post Office discharged after tho introduction of the contract system 
of mail conveyance. 2410-11. • 

tGrant of house rent allowance and Secretariat rates of pay to the 
ministerial e li e ~ at Army Head Quarters. if HI:>. 
Grant of local allowances to poshl employees in Aasam. 2413. 
Grant of overtime allowance for w(lrk in connection with the disposal 
of the inward foreign parcel mail in the Calcutta General Post· 
Office. 2408. 
Grant of overtime allowan:Je to Mr. R. H. Legge for work in connection 
with the disposal of the inward foreign letter mail. 2413. 
Grievances of Indian guards employed ai Sahebgunj on the East 
Indian Railway. 717-18. . 
Grip-vances of passengers on the Bankura·Damodo.r River o il ~  

721·72. 
Hardships of the Inspectors of Post Offices in the Bengal and Assam 
Circle. 2413. 
Importation of outsiders to act as Superintendents of Post Offices in 
the Bengal and Assam circle., 2416. 
Improvement of the quarters for the Indian staff of the Eastern 
Bengal ll.ailway. IM6. 
inclusion of the name of Mr. R. H. Legge a& head of the Mail Depart-
ment in the memorandum of distribution of work in the Calcutta 
General Post Office. 2412. 
Increase in losses of parcel bagll and insured articles during the regime 
of Mr. C. D. Rae, Presidency Postmaster, Calcutta. 2408-09. 
Increase of leave reserves for the Post Office and the Railway Mail' 
Service. 2409. . 
Inspection of post offices by Audit Officers. n8, 719. 
Inspections of branch post offices by Lieut.-Colonel W. A. Smith, 
Superintendent of Post Offices. Nilgiri Divillion. 726. 
Late delivery in Calcutta of articles posted in villages served by the 
Chotkhand Post i ~ 24111. 
Location of Bijrukdighi post office in a Mntra.l village. 1738-39. 
Long hours of duty of the boo.lring clerks at Mokameh Junction. 717. 
Maximum hours of labour in industries adopted by the International 
Labour Conference at Geneva. 717. 
Medical certificates of employees in the Eastern Bengal Railway. 
1506. 
Motor servive bet,ween Burdwan and Sehara Bazar. 2416-17. 
Number bf clerks and leave reserve clerks whose services were dis-
pensed with by Lieut.-Colonel W. A. Smith, Superintendent of Post 
Offices. Nilgiri Division. 727. 
Office hours of the clerical staff of' the East Indian Railway stationed' 

at J:§lPur. 716. 
Opening f a new station in connection with the projected railway 
over th new Bally Bridge. 2460-61. 
Overwork d clerks in the office of the ~u eri e e  of Post Offices 
at Burdw,,"n. 721. 
Pay of reference clerks. 1049-10110. 

\ . 
\ 
\ 
\ 
\ 
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DUTT, MR. AMAR NATH-contd. 

Question re--(Jontd. 

Pay of the staff of the office of the Accountant General, Central 
Revenues. 740-41. 

Pay of the subordinate staff of the office of the Director General: 
Posts and Telegraphs. 1044-47. 
Petitions of aggrieved clerks of the office of the Director General, 
Posts and Telegraph.. 742. 
Postal administration in the Nilgiri Division. ~  

Powers of .superintendents of Post Offices in connection with appoint-
ments and dismissals of subordinates. 726. 
Powers of the Director General of Posts and Telegraphs to sanction 
expenditure in connection with the pay and prospe.ctl! of his staff. 
741-42. 

Procedure followed in the Bombay ~ er l Post Office in 'connection 
with the disposal of the inward foreign parcel mail. 2408. 
Procedure relating to the scrutiny and completion by Audit Officers 
of the audit of post audit bills. 1048. 
Provillion of quarters for Indian guards, train examiners. etc. 715. 
Provision of quarters or grant of a house allowance in lieu thereof to 
Indian guards of the East Indian Railway. 714-15. 
Punishments inflicted on his subordinates by Lieut.-Colonel W. A. 
Smith, Superintendent of Post Offices, Nilgiri Division. 727. 
Reappointment of Messrs. Mathews and Macquire, insolvents, by the 
Eastern Bengal Railway. 1507. 
Recoveries from the travelling allowance bills of certain clerks in the 
office of the Director General, Posts and Telegraphs. 1047-48. 
Recruitment of Europeans, Anglo-Indians and Indians in the Traffic 
Department, Eastern Bengal Railway. 1508. 
Reduction of the working hours of the booking, parcel and other staff 
employed on the East Indian Railway. 717. 
Reduction of work in post offices on Sundays and holidays. 725. 
Reservation of clerical appointments in Army Headquarters for soldiers 
and ex-soldiers. 2516. 
Retention of leave reserve clerks in his office by the Superintendent 
of Post Offices, Nilgiri Division. 727-28. 
Retention of the -services of Mr. R. H. Legge 3S Traffic Supervisor, 
Calcutta General Post Office, after the abolition of the motor fieet. 
241.1. . 
Reversion of postal inspectors and head clerks to Superintendents to 
t'he general line of the clerical time scale in the r~  Oircle. . 724. 
Sanction of street lights for the European Colony of Parbatlpur, 
Eastern Bengal Railway. 1506-07. 
Savings effected by the contract system of conveyance of mails in 
Calcutta;. 2410. . .  . 
Substitution of a suitable term to describe the general con"'iltuenCles 
of the Legislature. 1 '739. 
Supersession of Messrs. Abdul .Imam Fazlur ~~i  and S. Ahmed 
Mian Chowdhury, post\l officlals, for promotlon to the gradc of 
Rs. ~o er  2414-15. -
Technical military clerks in Army Headquarters. 251r,. 
Time ttest of the work of Dead ~e er Offices. 2414. 

u2 
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DDTT, Mk. AMAR NATH-concld. 
Question re-concld. 

Tonga stand in Parliament street near the entrance to the Assembly. 
216l. 

Transfer of Inspectors, Postmast.;lra, clerks and leave reserve clerki 
from the Nilgiri Diviaion. 723-24. 

Transfer of Mr. N. R&machandrau, Honorary Secretary of the Coim-
batore Branch of the All-India Postal and R.M.S. Union from 
Coimbatore West to Gudalur. 729. 

Unsafe condition of quarters in occupation of the menial staff of 
Rajabhatkhawa, Eastern Bengal Railway. IM)6. 

Dsft of portions of Post Office bwldings as their private quarters by 
Superintendents of Post Offices. 719-20. 

Visits to Post Offices by the Superintendent of Post OfIices, Nilgiri 
Division. 721-23. 

Question (Supplementary) 1'6 strike on the Benfal-Nagpur Railway. 
1506 

Resolution r6-
Amalgamation of the Oriya-speaking tracts. 566-67. 
Treatment of the San thaI Parganas as a backward tract. 656. 

DUTT, MR. SURENDRA NATH-
Question re forfeiture of gratuity of --, Head Pay Clerk, Jamalpur, 

discharged from service for slack supervision. 2330-31. 

DUTTA, MR. SRISH CHANDRA-
Oath of Office. 4. 
Question r6-

Circuitous mail routes in the Sylhet District: 16M). 
Extension of the principle of recruitments for post offices in Calcutt. 

and Bombay'to adjacent revenue divisions. 2164-66. 
Import of betel nuts from Singapore. 1050. 
Opening of a telegraph office at Jagannathpur in the Sylhet District. 

1650. 
Post and Telegraph offices in the Sylhet District. 1650. 
Provision of high level platforms at stations OD the Ataam Bengal 

Railway. 1650-51. 
Transfer of the district of Sylhet from Assam to Bengal. 701.()2. 

DUTY ALLOWANCE- , 
Question r6 -- of Personal Assistants to Postmasters General. 627-!18. 

EARNING (S)-
Que"tion 1'6-

Deficient - on capital expenditure on State railways. 212. 
Net - of the Bengal and North-Weatern Railway. ·1494-96. 

EAST AFRIC1A-
Question r6 grievances of Indians in --. 946-47. 
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EAST INDIAN RAILWAY-
See under" Railways (s)". 

EASTERN BENGAL RAILWAY-

101 

Question re provision of quarters for the ~ i l  T. X. R. at Budge-
Budge' 'In the --. 1648. . 
See also under "Railway(s)". 

EBRAHIM-
Question re grant of the Royal Humane Society's medal to Tindal --. 
300. 

ECCLESIASTICAL DEPARTMENT-
Question re Indian Christians in -. 433. 

ECONOMIC CONFERENCE-
Question r6 selection of experts for the - to be held under the 
auspices of the League of Nations. 711-12. 

ECONOMIC ENQUIRY COMMITTEE-

Question re-
-, 1925. 223. 
Recommendations of --. 2048. 
Report of the --. 2419. 

ECONOMICS-
Question re inclusion of - and History as qualifying subjects for the 
examination for the superior traffic and commercial branches of the 
State Railways. 2438-39. 

EDUCATION-
Budget Demand for "-". 2319. 
Demand for an excess grant in respect of "-. -". 618-21. 

Question re- • 
Differential treatment in poll-tax and - in Kenya. 185-86. 
--of Muhammadans of the Delhi Province. 2178, 2181. 
Expansion of - in the North-West Frontier Province. 1313·14. 
Expenditure on Muslim -. 193-94. 

EDUCATION DEPARTMENT-
Question re-
Number of Muhammadans in the -. of the Delhi Province. 2178·79. 

2181. •  • 
Representations of Muslims in the - of the Delhi Province. 2181. 

EDUCATION, lIEALTH-AND LANDS, DEPARTMENT OF-: 

Budget Demand for "-". 2316. 
Demand for supplementary grant in r~ e  of llhe "  - ". 631. 

EDUCATIONAL F ACILITIEI!!-
Question-,.e ~e of the. officer entr.usted with the investigiition of the 
question of - for chlldren of rallway employees. 2917. 
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EDUCATIONAL SERVICE(S)-

ue~ io  re-

Abolition of direct recruitment to Imperial --in Bengal. 295. 
Appointments in the Ajmer-Merwara --on Rs. 100 and over. 2586. 

E'JAZ RASUL KHAN, RAJA: MUHAMMAD-

Oath of Office. 6. 

ELECTION(S)-

Congratulations to Mr. V. J. Patel on his --as President of the 
Legislative Assembly. ~  

- of Deputy President. 301-03. 
--of Mr. Prellident. 10. 
Me88age from Hill Excellency the Viceroy approving of the --by the 
Legislative Assembly of Mr. V. J. Patel all President of the said 
Assembly. 10. 
Motion for the --of a panel for the CentrrJ Advisory Council for 
Railways. 303. 

Quelltion re-
Advisability of removing restrictionl regarding the ule of conveyances 
by candidatell for --. 298. . 
Eligibility of firms paying income-tax to vote at Legislative Assembly. 
204. 
Malpractices during the recent --. 166. 
Results of the last --to the Legislative Assembly. ]89. 

ELECTION CA.MPAIGN-
Question re participa.tion of 36 clerks of the Postal Department, Rawal-
pindi, in - of a particular candidate for the Legislative ASlembly. 

~  

ELECTORAL ROLL-

Question re-
Inaccuracies in the --of the Ajmer-Merwara constituency of the 
Legillative Aisembly. 2103-04. 
Inaccuracy of Bhagalpur, Purnes. and Santhal Ps.rganas --. 377. 
Inaccuracy of Bind -. 377. 
Revision of the - for the Madras Landholders' constituency of the 
Legislative Auembly. 2182-83: 

ELECTORAL RULES-

Question re-. 
Confiictmg opinions &IJ regards - of the Legislative Aiaembly. 
297-98. . 
Need for a general revision of --. 298. .. 

ELECTORATE(S)-
Question re MUBsalmans elected by special or mixed --. 220-22. 

, 
ELECTRIC BULBS- . 
Question rEl ---in quarters and bungalows in Ne'W DelhI. 621. 
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ELECTRIC ENERGY-
Question re supply by the Government of India of --to the Delhi 
Electric Tramways anB Lighting Company. 2043-44. 

ELECTRIC FANS-

Question re-
--in third class railway carriages. 2761-62. 
Provision of --in the Post Offices in Madras City. 28M. I 

Provision of --in the Railway Mail Service Office in Madras, etc. 
2849. 

ro i~io  of --in the second class compartments of the metre gauge 
sectIOn of the Bombay, Baroda and Central India Railway. 804. 
Provision of --in third Class carriages on State Railways. 2762-63. 
Provision of --in third class railway carriages. 804. 

ELECTRIC POWER-
Question re supply by the Tata Steel Coy. of --for the electrification 
of portions of the Great Indian Peninsula and Bombay, Baroda and 
Central India Railways. 11H4-16. 

ELECTRICAL EQUIPMENT-
Question re tenders for --to be called in rupees. 212-13. 

EMBARKATION-
Question re Committee to inquire into ~ i io  of --at ports. 300. 

EMERGENCY CURRENCY-
See under " Currency". 

EMIGRANT (S)-
Question re annual reports of the Agents in Ceylon and the Malay States 
regarding the moral and material progress of Indian --. 1038-39 • 
.Emigration-
Extension of the time for receiving nominations for election to the 
Panel for the Standing Committee on --. 632. 
Motion for the. election of the Panel for the Standing Oommittee on 

--. 403-04. • 
Question re-
__ of Indians to British Guiana. 366. 
__ of Santhals to the Assam tea gardens. 334-336. 
Result of the election of members to the Panel of the Standing Com-
mittee on --. 612. 

EMIGRATION-EXTERNAL-
Budget  Demand for "--". 2322 

EMIGRATION-INTERNAL-
d f " "2321 Budget Deman or -. . 

ENGINE(S)- . .  d f-
Q t' e accrual of the credlts on account of the sale-procee so 
~~~ l  rother railways lo the revenue account of the North-Western 
Railway. 2918. 

~  . 
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ENGlNEERS-

Question r(1-
Appoinl,ment of - on short term covenants for State il ~ 

876-77. 
Payments made to Consulting --for State Railways in respeot of. 
fees, inspection charges, etc. 793. 

ENGINEERING CONTRACT(S)- . 
Question re --on the Great Indian Peninsula Railway. 791-92. 

ENGLAND-

Question re-
Appointment of an Indian as Consulting Engineer to the Government 
of India in --. 91)2-63. 
Consulting Engineer to the Government of India in --. 91>2. 
Grant of passages to --by tra.nsport to officers. of the Indian Medical 
Service of Asiatic domicile. 2910. 
Grant of State Scholarships to Indians for nautical training in --. 
1191. 
Maximum income-tax and supertax levied in India and -. 1383-86. 
Speeohes delivered by the Maharaja of Burdwan in -. 1031-38. 

ENGLISH MAIL STEAMERS-
Question re late arrivals of the --at Bombay. 702-04. 

ENVELOPES-
Question re --for use of members of the Legisla.tive Assembly. 1388-
87. 

ESTABLISHMENT ROLL(S)-

Question rc - of the staff of the different Departments of the Govern-
ment of India. ~  

ESTONIA-
Statement laid on the tabId' regarding the Agreement between the 
United Kingdom and - ~ tonnage measurement of Merohant ships, 
together with Notes exchanged, which affects India. 5&. 

EUROPE-

Question re-
Agency held. by Mesus. W.  W. Howard Brothers, London, for the 
sale of tndian timber in --. 2037-38. 
Appointment of an Indian firm as agents for the sale of Indian timber 
• in -. 2038. 
Passport to Swamy Satya Deva to visit --. 220. 

EUROPEAN (S)..-

Question 'f'e-
. Elected -, ma.jority in the Legislative Council of Kenya. 611. 

...... Expenditure on Railway sohools for --and Indians. 2184 . 
Lea.ve rulea for --, Anglo-Indiana a.nd Indians in the subordinate-
service of the East Indian Railway. 1905. 
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EUROPEAN (B)-contd. 
Question re-contd. 
Number and grades of schools for --in Ajmer-Merwara and 
Rajputana. 2104. 
Recruitment of --, Anglo-Indians and Indian.e in the Traffic Depart-
ment, Eastern Bengal Railway. 1008. 

EUROPEAN BRITISH SUBJECTS-
Question f'e right of judicial appeal enjoyed by --from the Indian 
Courts. 2036. 

EUROPEAN COLONY-
Question re sanction of street lights for the --of Pal'batipur Eastern 
Bengal Railway. 1506-07. 

EVANS, MR. F. R-
Oath of Office. 6. 

EVIDENCE-
Question re publication of Railway Board's --before the Tariff 
Board. 208-09. 

EXAMINATION (S)-
Question re-
Abolition of the lower efficiency bar --for upper division olerks of 
Postal Account Offices. 1818. 
Appointment of Muhammadan examiners for the subordinate Accounts 
Service --. 2171. 
Class of appointments provided for candidates who have passed in both 
the lower and upper division --of the Staff Selection Board. 
2184. 
--for the recruitment of accountants for Railway Audit offices under 
the Accountant General, Railways. ~  

Examiners for the Imperial Secretariat --. 2862-63. 
Inclusion of commercial subjects in certain public --. 1524. 
Inclusion of History of English Literature as an optional subject for 
the Indian Audit and Accounts Service --. 1497. 
Inclusion of Railway Economics and certain other subjeots in the --
for the Commercial Departments of State Railways. Ui24. 
Indian Civil Service _0-in India. 341. 
~u l  as examiners for Accounts --. 383. 
Number of Sikhs who appeared at t.he --held by the Accountant 
General, Central Revenues, in .T anuary last. 966. 
Subordinate Accounts Service --. 1511-12. 

EXAMINER(S)-
Question re-
Appointment of Muhammadan --for the Subordinate AccountR 
Service examination. 2171. 
__ for the Imperial Secretariat examination. 2882·63. 
Musa.lmlLns as --for fccounts exa.mination. 383. 

EXCAVATION(S)-
Question re policy and expenditure re --in Sindh (Mohenjo Daro) .. 

184. 
1-. 
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EXCAVATION ASSISTANTS-

Question rc non-appointment of Muslims as --in the Archreological 
Department. 2166-67. 

EXCESS GRANT(S)-
Demand for -. 613-27. 

EXCHANGE RATIO-
Question re number of representations received In connection with the 
-. 1043. 

EXOHEQUER-
Question re cost to Indian --of Royal Commission on Agriculture. 
276-77. 

EXECUTIVE COUNCIL-
Budget Demand for "--". 1911-73, 197r,. 

EXECUTIVE OFFICER, BARODA CANTONMENT-
Question re employment of the Tax Collector in the office of the -, 
to prepare a.n assessment list in the terms of section 72 of Act iI of 
1924. 2442. 

EXECUTIVE OFFICER(S)-
Question re increase of the percentage of MU8lims in mini8terial 8ervice 
in the offices of the --and of the Military Engineering Service, 
North-West Frontier Province. 2691. 

EX-GERMAN COLONY-
Question rc claims of Indians in Tanganyiki against the --. 187, 2423. 

-EXPENDITURE-

Question re-
Annual a.dditional --to be incurred for services in.Burma as a result 
of the recommendations of the Lee Commission. 2457. 

Annual --on Cantonment Fund Office eBtablishment in third clallll 
cantonments. 2A72-73. • 
Cantonment Fund net receipts and --for 1925-26 in respect of can-
tonments without elected or nominated boards. 2872. 
--on advertillements relating to railway timings. 1479. 
--on articles in common UBe on railwaYII. lr,19-20. 
--on civil aviation. 1306. 
--on the houling of European, Anglo-Indian and Indian Btaff of the 
Traffic Department, Eastern Bengal Railway. ~ 8  

--on Indian troops employed outsiae India. 1904-0lS. 
- on New Delhi and the new Secretariat. 164-65. 
--on the planting and culture of trees on the different railways. 
1480-81. 
--on post office premises in Bombay. 358-362. 
--on the reconstruction of railway station II on State Railways. 2433. 
- on the Royal Air Force in India. 1181-83. 
- on the Royal Commilsion on Agriculture. 2'767-71. 

--on the Royal Indian Navy. 1906. 
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l.i:XPENDITURE-cQntd. 
Question re-cl)ntd. 
-- on troops sent out of India. 873. 
Powers of the Director General, Posts and Telegraphs, to sanction -

in connection with the pay and prospects of his staff. 741-42. 
Reduction of the - of the India Store Deparment, London. 1901-02. 
Retrenchment of - in the Haroda Cantonment. 2443. 

EXPENDITURE IN ENGLAND-HIGH COMMISSIONER FOR INDIA-
Budget Demand for "-". 2325. 

EXPENDITURE IN ENGLAND-SECRETARY OF, STATE FOR INDIA-
.Budget Demand for "--". 2325. 

EXPERT(S)-
Question re-

• 
Expenditure incurred on the appointment of -- engaged to advise 

on an improved system of railway accounts. 160. 
Selection of -- for the economic conference to be held under the 

auspices of the League of Nations. 711-12. 

EXPLANATORY MEMORANDUM ON THE RAILWAY BUDGET-
Question ,·e adjustment of the amount shown against abandoned projects 

in the -- for 1927-28. 1916-17. 

EXPORT DUTY-
Question rc - on rice and petroleum cess in Burma. 2458. 

EXPORT TRADE-
Question rc last five years' figures for -- and import trade. 296. 

EXPRESS-
Question re stoppage of the 7 Up -- at Jasidih. 518. 

EXPRESS TRAIN(S)-
Question re. running of an .- between Howrah and Delhi via J amalpur 

1830-31. 

EX-SQLDIER(S)-
Question re. reservation of clerical appointments in Army Headquarters 

for soldiers and -. 2516. 

EXTERNAL CAPITAL COMMITTEE-
Question re. --, 1925. 223-76. 

EXTERNMENT ORDER-
Question re- • 

Cancellation of the -r against Sardar Milap Singh. 1736. 
_ against Sardar Mila.p Singh, a newspaper agent of Peshawar CIty. 

1735-36. 
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I' 

FAMILY HOSPITALS-
Question re ~ li e  of Indian 
taining Indian troops. 2910-11. 

FAMILY QUARTERS-

in all military stn.ti(lns COD-

Question re provision of suitable --for postmen. 1818-19. 

FAN(S)-
Question re-
Provision of electric --in the second class compartments of the· 
metre iauge section of the Bombay, Baroda and Central India Rail-
way. 804. 
Provision of electric --in third class railway carriages. 804. 
Supply of --in intermediate and third class compa.rtments on State-
Railways. 2419. 

FARES-
Question re-
Estimated loss on account of the reduction of railway --. 1489. 
--cbarged per mile for different classes on different Railways. 1392. 
--on the Mari Lilli and Tank Railway. 1308-00. 
--on the metre gauge section of the Bombay, Baroda and Central· 
India Railway, the North-Western Railway and the East Indian 
Railway. 804, 804-09. 
Financial effect of the' last reduction of railway --. 1488-89. 
Railway reserve fund and reduction of --. 208. 
Reduction of -'-on the Eastern Bengal Railway. 331-332, 2460. 

FAREWELL PARTY-
Question re collection of compulsory subscriptions fr.om the subordinate" 
staff to meet the cost of It --to Mr. H. B. Rau, Director of Audit, 
United Provinces. '721. 

FARIDPUR CHARMAGITRIA RAILWAY-
See under "Railways". 

FAZLER RAHIM, ~  ABU IMAM-
Question re supersession of Messrs. --and S. Ahmed Mian Chowdhury,. 
postal officials for promotion to the grade of RSI 3110-6110. 241\-111. 

FEE(S)- • 
Question re Ifaymentfl made to Consulting Engineers for State Railways 
in respect of -, inspection cha.rges, etc. '793. 

FEEDER RATLWAY-
Question rr Dilltrict Board --or tramwa.y develtloment. 891-92 

FELLOWSHIPS-
Question r~ Rockfeller --. 1301-02. 11 

FENCING-
Question re --of railway lines. l' ~  
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FIELD CONTHOLLER OF MILITARY ACCOUNTS, POONA-

Question rc withdrawal of the personal allowance of Accountants and 
clerks of the --. 1512-13. 

FIELD SERVICE-
Question re pensioDS of certain civilian clerks who proceeded on --
overseas with the Indian Expeditionary Forces. 1744. 

FIJI-
Question re-
Abolition of the poll-tax in --. 874. 
Appointment of permanent agent of the Government of Indi:J. in --. 
37£,. 

Cost of the Indian Deputation to --. 816: 
Indian }lop,Ilation in --. E!74. 
Indian representation on the Legislative Council in --. 378-79. 
Minimum wage for Indiana in --. 814. 
Number of European and Indian Members of the Legislative CouDcil 
in --. 874. 
Position of Indians in --. 874. 
Removal of the disabilities of Indians in --. 813, 813-14. 
Status of Indians in --. 874-75. 

FIJI DEPUTATION-

Question re-
Prevention by the British Colonial Office of the publication of the 
report of the -. 1827. 
Publication of the report of the --. 356-367, 611-12. 

FINANCE DEPARTMENT-
Budget Demand for " __ ". 2317. 

Question re-
Mussalman Officers employed in the --of the Government of India. 
1037. 
Recruitment by the --of two second division men in the first divi-
sion. 2441-42. 

FINANCIAL REPRESENTATIVES-

Question re subjects discussed at the annual conf-erence of --held at 
• Delhi on the 15th November, 1926. 1906-07. 

FINE FUND-

Question re-. 
Grants from the --of the East Indian Railway to Europeal) and 
Indian Sohools. 2046-47. 
Utilization of the --at Moradabad for the upkeep and improvement 
of the Prince of Wales' Railway ~ool  1485. 

}'IllM(S)- • 
Question rf' eligibility of --paying income-tax to vote at Legislative 
Assembly elections, 204. 
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FIRST CLASS COMPART.M.ENT(S)-
Reservation of --on the East Indian Railway. 147. 

FLOWER BAZAR POST OFFICE, MADRAS-
Queation re removal of the --to a more suitable building. 2860. 

FOOD INSPECTORS-
Question re reduction of the entire staff of --on the Great Indian· 
Peninsula Railway. 2249. 

FOREIGN COUNTRIES-
Question re scholarships for the study of certain subjects in -. 2777. 

FOREIGN LETTER MAIL-
Question re grant of overtime allowance to Mr. R. H. Legge for work in" 
connection with the disposal of the.' inward --. 2413. 

FOREIGN LIQUOR-
Question rt' regulation of the importation of --. 1521. 

FOREIGN MAIL(S)-
Question re allowance to postmen for additional work in connection with· 
the -. 1820. . 

FOREIGN PARCEL MAIL-
Question rt'-
Disposal of the --in the Calcutta General Post Office. 2407. 
Grant of overtime allowance for work in connection with the disposal 
of the inward --in the Calcutta General Post Office. 2408. 
Procedure followed in the Bombay General Post Office in connection 
with the disposal of the inward --. 2408. 

FOREIGN PIECEGOODS-
Question re rates charged by Railways on khaddar, Indian mill-made cloth 
and -. 1491·92. 

FOREIGN AND POLITICAL DEPARTMENT-
Budget Demand for "_-." 2316. 
Question re-
Employment of Indians in the Cypher Bureau of the -. 17H. 
Number of Indian Superintendents in the --. 1741. 

FOREST- • 
Budget Demand for II --." 23111. 

FOREST AREAS-
Question re creation of small colonies of cultivators in - in the North-
West Frontier Province. 204.2·43. 

FOREST CAPITAL OUTLAY-
Budget Demand for "--." 23215 . 

. FORT SANDEMAN-
Qut'stion re widening of the road from - towards Drabana. ~  

• ~ t 
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"FORWARD"-

Question re-

111 

Article in the --of December'23rd, 1926, headed" Mr. Saklatwala and 
India Office". ~  

Letter in the --of the 23rd December, 1926, e ~e  "Passenger ill-
treated". 2336-37. 

FRAUD(S)-

Question rc-
Circumstances of alleged --in Stores Department, East Indian Rail-
way. 214. 
Procedure adopted by the North-Western Railway in cases of alleged' 
--by their contractors and empl?yees. ~  

FREE LABOUR-
Question re abolition of the system of --rendered by luggage porters, 
at Howrah. 1487-88. 

FREIGHT-
Question re-
Debiting of --and inoidental charges on stores to the railway revenue 
account. 2913-14. 
Reduction in --on State Railways. 209, 

• FRUIT PACKAGES-
Question 1'e damage and loss of --on Railways. 333-334. 

FUNDAMENTAL RULE-
Question re alteration of --87 without consultation. 280-81. 

FUNERAL PROCESSION(S)-
Question re abolition of the system of police licences for Hindu --in 
Delhi. 21H4. 

•  G 

GALLIS-
Question re improvement of the road which links the civil and military 

io~  in the -.-with Murree. 2182. 

GANESH LAir-
Question re decision of the Privy Council 10 the 'cale of 1). Khetra 
Mohan Mahapatra. 1496. 

GANGULY, MR. B.-
Question re appointment of Messrs. --and A. R. Chatterji to act 89 
Superintendents of Post Offices in the Bengal and Assam Circle. 
2415. 

• 
GANGULY, S.r. PRATUL CHANDRA- .... .  . 
Que!Jtion re grant of permission to --, It State prisoner, to e~ Iils !Jl('k 
mother. 512 .. 
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GARAGE AND COMPANY, MESSRS.-
Question re contract with - Madras, for the conveyance of mails in.. 
• Calcutta. 2410. 

-GARDENERS-
Question re recruitment of --on the Government railways. 1481. 

-GAVIN-JONES, MR. T.-
Currency Bill-
Consideration of clause 4. 1880-84. 
General Diacu8sion of the General Budget. 1727. 
Gold Standard and Reserve Bank of India Bill-
Motion to circulate. 96-97. 
Oath of Office. "-
Resolution re waries of the two Members of the Judicial Committee of 
the Privy Council possessing Indian experience. 51803-04. 

Steel Industry (Protection) Bill-
Motion' to re-commit to Select Committee. 782-83. 

o AYA-
QUestion re-
Issue of thir(l class return tickets to --. 531. 
Want of a third clas. waiting room at --on the East Indian Ra.il-
way. 224]. 

GAYA SHERGHATTY RAILWAY-
See under "Railway(s}". 

GENERAL BUDGET-
See under "Budget". 

GENERAl ... POST OFFICF.(S)-
See under "Post Office(s)". 

GENERAL POST OFFICE, BOMBAY-

• 

Question re procedure followed in the --in connection with the diJ.. 
posa.l of the inward foreign parcel ma.il. 2408. 

'GENERAL POST OFFICE, CALCUTTA-
Question rt>?-
Appointment of Mr. O. C. Jacob as a 8anitary u eri e ~  of the 
-. 2411-12-
Disposal o' the foreign parcel mail in the --. 2407. 
Employn;ent of leave reserves in the RegratratioD and Parcel Depart-
ments of the --. 2499. 
Grnnt of compensation to the motor drivers of the --discharged after 
the introductiOR of the contract aystem of _ mail conveyance. 2410-11. 
Grant t)f overtime a.llowance for work in connection with the disposa.l 
of the inward foreign parcel mail in the --. 24M. 
IncluBion of the name of Mr. R. H. Lell'ge as head of tbeMail Depart-
ment in the memorandum of distribution of work in the --. 2412. 

, ·Retelltion of the services of Mr. R. H. Legge as Traffic Supervisor, 
-, after the abolition of the motor fleet. 2411. 
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GENERAL SERVIOE-
Question re transfer to --of forced station service telegraphists. 287. 

GEOLOGICAL SURVEY-
Budget Demand for "--". 2318. 
Demand for Supplementary Grant in respect of CI __ " 631. 

GERMAN COLONY(IES)-
Question re claims of Indians in Tanganyika against ex --. 187, 2423. 

GERMANY-
Question 1'(: Government aid to infant industries 10 Belgium and --. 

296. 

GHAZANFAR ALI KHAN, RAJA-
Election of --to the Panel of the Standing Committee on Emigration. 
613. 

Election of --to the Standing Finance Committee. 16. 
Indian Finance Bill-
Motion to consider the amendment made by the Council of State. 2923. 
2938-40. 
Motion to agree to the amendment made by the Council of State. 2952. 
Motion to reduce the Budget Demand for "Executive Council" (Attitude 
of the Government in regard to the constitutional issue). 19!'l3. 

Motion to reduce the Budget Demand for "Salt". (Grievances of the 
miners of the Khewra salt mines). 2199-2201, ~  

Oath of Office. 4. . 
Question rf'-
Action of the Cantonment Authority in Peshawar i~ regard to Bunga-
Jow No. i, Roos Keppel Lane. 25!R) . 

• Appointment of a retired official to perform the dual duties of sub· 
registrar and a special magistrate of the municipality of Peshawar. 
2588. 
Article in the "Muslim Outlook" regarding the formation of a White 
League in New Zealand. 2!'l93·94. 
Article in the "Muslim Outlook" regarding the pitiable plight of Mr. 
Salaman, a. native of Amritear, now resident in Auckland, New 
Zealand. 2594. 
Attempt of Colonel J. Moran, Militar:y Estates Officer, Peshawar, to take 
possession of a piece of land attached to the Abu Turab shrine. 
2590-91. 
Bmployment of Muslims in the Office of the Controller of Military 
Accounts, Peshawar District. 2588-89. 
Exile of Maulanas Mohammed Ishaq and Mohamnfed. Irfan from the 
North-West Frontier Province. 2163-64. 
Grant of a site for an Islamia High School iIi the Cantonment of 
Peshawar for the children of retired military officers. 2586·87. 
Increase of the percentage of Muslims in· ~i i eri l servi('e in thE' 
offices of the Executive Officers and of the Military Engineering 
Service, N orth-West Frontier Province. 2591. 
Muslim graveyard outside Dabgari gate in the Peshawar Cantonment. 

2587-88. • 
Proportion of communal representation in Government sen·ice in the 
North-West Frontier Province. 2593. 
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GHAZANFAR ALl KHAN, RAJA-colttd. 
Question re-contd. 
SmaJI number of Muslims employed in the Traffic and Octroi Depart-
ments in the North-West Frontier section of the North-Western 
Railway. 2589. 

Transfer of the power of trying case. under the Cantonment Act to 
·Magistrates unconnected with Cantonment Boards. 2590. 
Use of 0. part of the old Kachery Mosque in Peshawar Cantonment 
for the dumping of manure. 2587. 

Question (Supplementary) re riot in the district of Backerganj in 
Bengal. 1858.' 

GHAZIABAD JUNCTJON-
Question re shed for third class passengers at -. 2450. 

GHEE-
Question re-
Analysis of vegetable --. 791. 
Effect of the use of vegetable --on the human system. 791. 
Imports of substitutes of -. 744-4:\. 
hohibition of artificial --for the Army. 384. 
Prohibition of the import of artificial --. 399. 
Supply of vegetable - to troops. 791. 

GHULAM KADIR KHAN DAXHAN, 11K. W. M. P.-
Election of - to the Panel of the Standing Committee on Emigra-
tion. 613.· 

Oath of Office. 3. 

GHUZNAVI, MR. A. H.-
Election of - to the Standing Finance Committee, 1927·28. 2/i79. 
Oath of Office. 701. 

GIDNEY, LIEUT.-COL. H. A. J.-
Appointment of --as a Member of the Committee on Public Peti-
tions. 1579. 

Budget Demand for "Army Department." 2304-07. 
Election of --to the Panel for the Central Advisory Council for Rail-
ways. 546. 

EJection of --to the Panel of the Standing Committee on Emigra-
tion. 612. 

General discussion of the General Budget. 1714-18. (, 
General discussion of the Railway Budget. 1135-40. 

Motion for adjournment to discuss the strike at Kharagpur on the 
Bengal Nagpur Railway. 1013-15, 1021. 

Motion to reduce the Budget Demand for "Indian Postal and Telegraph 
Department" (Low salaries of postal clerkl, peons atld subordinate 
services and inaJIequnte pensions to retired lubordiDa.tea). ~  

2062·64, 2080. 
Motion to reduce the Budget Demand for "Railway Board" (Grievances 
of subordinate railway employees). 1821-1S. 

Motion to reduce the Budget Demand fur "Working Expenses: Admi-
nistration" (RailwnYII) {Administration of the Stores Department, 
North-Western Railway). ]411-]2, 1413. 
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(;IDNEY, LIEUT.-COL. H. A. J.-contd. 

Motion to reduce the Budget Demand for "Working Expenaea: Admi-
nistration" (Railways) (Over-employment of Europeans in new posts 
created and vacancies filled). 1433-34. 

Motion to reduce the Budget Demand for "Working Expenses: Admi-
nistration" (Railways) (Supervision and the charges claimed under 
that head). 1404-06. 

Oath of office. IH. 

Question re-

Action taken by the Railway Board on appeals from men dismissed by 
the East Indian and the Great Indian Peninsula Railways. )~ li  

Amounts utilised for reimbursements for losses from the Guarantee 
Fund, East Indian Railway. 2433. 
Case of postal recruited telegraphists. 2438. 
Confirmation of subordinates of the Great Indian Peninsula Railway 
employed to officiate /!.s officers. 2756-67. 
Definition of a "departmental enquiry" in the case of Government 
servants appointed on State Railway.. 964. 

Delay in the formation of Provincia.l Medical Services. 2911. 
Discharge of Matrons of military family hospitals. 2779. 
Dismissal of the Controller of Stores, East Indian Railway. 961. 

Dismissal of Mr. M. D'Cl'Uz, late offg. Stores Superintendent. Howrah, 
East Indian Railway. 959-60. 
Dismissals on the East.Indian and the Great Indian Peninsula Rail-
ways. 91'>5. 
Employment of subordinates of the Great Indian Peninsula Railway in 
higher appointments without enhancement of salaries. 2755-56. 
Establishment of Indian family hospitals in all military stations con-
taining Indian troops. 2910-11. 
Excess of mineral oil disclosed as a result of verification by the Audit 
Dcpartment of the East Indian Railway in 1924. 956-59. 
Extension of aeilice granted to Mr. C. H. Withers, Foreman, Electrical 
Department, ·carriage and Wagon, Moghalpura, North-Western Hail-
way. 2486-31. 
or e~ ure of the gratuity of Babu Surendra. Nath Dutt, Head, Pay 
Clerk, Jamalpur, discharged from servioe for slack supervision. 2330-
31. 
Grant of passages to England by transport to officers of the Indian 
• Medical Servioe of Asiatic domicile. 2910. 
-Grant to postal i ll~r  in the Telegra.ph Department of the benefit 
of counting their service in the Postal Departm.nt for purposes of 
regulation of their pay. 962·63. • 
Guarantee Fund, East Indian Railway_ 2433. 2434-2435. 
IncIullion of Ellonomics and History as qualifying ,subjects for the 
examination for the superior traffic and Commercial Branches of 
the State Railways. 2438-39. • 
Indebtedness of the East Indian Railway to Mr. M. D'Cruz. 961. 

I.ong hours of work of the staff on the Great Indian Peninsula Rail-

way. 2755 • 
Memorial of Mr. S. H. Counsell, late Deputy Magistrate of Bengal. 

~  

I ~  
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GIDNEY, LUfUT.·COL. H. A. J.-contd. 
Question re-contd. 

New pension rates for the Indian Medical Department. 2790. 
New taxes in Agra Cantonment. 2247·48. 
Powers of dismissal of Divisional Superintendents on Railways. 271)8· 

2759. 
Procedure adopted by the North·Western Railway in cases of alleged 

fraud by t.neir contractors and employees. 956. 
Procedure followed by the East Indian Railway in reimbursing itself 

for 1018es caused by the staff. 2433·34. 
Procedure to be followed before the dismissal of its employees by the-

Bengal N agpur Railway. 2779. 
Promotion of subordinates on Company·managed Railways. 2758. 
Reduction of the interest on Provident Fund deposits. 962. 
Refusal of the Lee Commi8lion p&Ssage concessions to officers of the 

Indian Medical Service of Asiatic domicile. 2909·10. 
Reinstatement of Mr. M. D'Cruz and five other lubordinates dismissed 

by the East Indian Railway in connection with the cotton waste-
case. 960·61. 

Requisitioning by the Army DepartmeDt of third olals acoommodation 
on the S.S. "California". 729. 

Retention in Government lervioe of ministerial oftioera up to the age-
of 60 years. 730. 

Retirement of bachelors from Government lervioe at the age of M 
years. 73Q.31. 

Rules governing the di.mi81&1 of employees on State and Company-
managed Railways. 2790. 

Subscriptions to the Guarantee Fund from the employees of the Eallt 
Indian Railway. 2434. 

Question (Supplementary) re-
Angln·lndians in Ecclesiastical Department. '33. 
Carriage of the English mail over the Bengal Nagpur Railway. 702-03, 

704. 
Dangerous condition of the roof in the Oouncil House, New Delhi. 

2331-32. 
Discontent in the Customs Service in Oalcutta. 707·08. 
First day payment for employees of East Indian Railway and furlough 

figures. 215-16. 
Manufacture of boilers in the workshop8 attached to Railwayr. 1044. 

,Protest against the proposed 1,. ad. ratio. 1S12. 
Sale of Reverse Oouncil Bill.. 278. 
Strike at Khargpur on the Bengal-Nagpur Railway. 972. 
Supply of mapa of New Delhi to the Memberll of the Legislative 

Assembly. 621. 
Training College for ra.ilway officers at Debra Dun. 2245. 
Trairting of Indians abroad in railway practiC'('t and management. 91H. 

GOLD-
Question re utilization of India's output of -- by Government for 

coining, etc. 344. 
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GOLD STANDARD AND RESERVE BANK OF INDIA BILL-
See under "Bill(s)". 

GOLDER, llR.-
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Question re qualifications of --, Manager of the Central Publication 
Branch. 796-97. 

GOODS-

Question rc-
Judgment of the Allahabad High Court regarding the obligation on 
railways to lock wagons while carrying --. 952. 
Procedure as to placing of contracts for handling --on State Rail-
ways and amounts paid during 1925-26. ~  

GOODS WAGONS-
Question re purchase of --. 1489-90. 

GOSWAMI, MR. T. C.-
General discuBsion of the Railway Budget. 1165, 1166-68, 1189. 

Indian 'Finance Bill-
Motion to pass, as amended. 2692. 
Motion for adjournment re attendance of Mr. Satyendra Chandra Mitra. 
at meetings of the Ll'gislative Assembly. 31-33, 39. 
Motion to reduce the Budget D:mand for "Army Department" (Gene-
ral poliry and expenditure). 2274-78. . 
Motion to reduce the Budget Ji)emand for "Executive Council" (Atti-
tude of the Government in regard to the constitutional issues). 
1934-37, 1947, 1966. 
Motion to reduce the Budget Demand for "Railway Board" (Ap-
pointment of Indians as Members of the Railway Board and rapid 
Indianization of Railway Services). 1203,  1215. 
Motion to reduce the Budget Demand for "Railway Board" (Grie-
vances of subordinate railway employees). 1298, 1328-29, 1340. 
Motion to reduce the Budget Demand for "Railway Board" (Quin-
quennial review of Capital Programme). 1258. 
Motion to reduce the Budget Demand for " R.ailway Board" (Railway 
rates of freight in relation to the Indian manufacturer). 1365-67. 
Motion to reduce the Budget Demand' for" Working Expenses: Ad-
ministration" (Railways) (Supervision Ilnd the charges claimed under 
tbe.t head). 1406. 
Oath of Office. 3. 

Question l'e- • 
Number of Indians in the Traffic or the Locomotive ~er i e drawing· 
more than Rs. 1,000. 1381. 
Total payments made to the Consulting Engineer to the State Rail-
ways during 1925·26. 2035-36. 

" 
Question (Supplementary) re-
Caretakers for the Secretariat Buildings and the Council House in 
New Delhi. 2765. , 
New buildings for the office of the High Commissioner for India in 
LondoD. 2772. 
Strike on the Bengal Nngpur Railway. 1250. 
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GOSWAMI, Ma. T. C.--coned. 

Resolution re-
Release of the Bengal detenus. 452, 454, 457,  470, 475-79, 481, 505. 
Sall'ries of the two members of the Judicial Committee of the Privy 
Council possessing Indian experience. 2743, 2744. 

GOUR, Sra HARI SINGH-
Amendment of Standing Orders. 372,  373. 
Bengal detenus. 2463, 2464. 
Budget Demand for "Army Department". 2311, 2312. 

Children's Protection BiU-
MoMon for leave to introduce. 2968 .• 

Criminal Law Repealing and Amending Bill-
Motion for leave to introduce. 369-370. 
Motion to consider. 854-58. 

Currency Bill-
~ i er io  of clause 4. 1893-94. 

Discussion OIl the point of order  raised by the Honourable Sir Basil 
Blackett as to whether a motion which is an absolute r.egative or a 
practical negative such as a motion to lea\'e only one rupee in :t total 
~  of Rs. 60,000 or 80, is in ordel'. 1914. 
Genpral Discussion of the General Budget. 1598-1602 

Indian Finance BiIl-
CUf,sideration of Schedule I. 2619, 9621, 2625. 

India.n Forest Bill-
Motion to consider as passed by the Council of State. 29'33. 
Motion to refer to Select Committee. 2885,  2886, 2887, 288A. 2893·96. 
Con,titllLion of the Select Oommittee. 51898. 
Indian Penal Code (Amendment) Bill-(Amendment of Section 141)-
Mc.ti·:m for leave to introduce. 366. 
IndIan Registration (Amendment) Bill-
Motion to circula.te. 822. 
MotIon to reduce the Budget Demand for "Army Department." (Generul 
poiicy and expenditure). 2278-81, 2281-82. 
Motion to reduoe the Budget Demand for '"EX6CL.ti,-e ull~il ) 

(Attitude of the Government in regard to the constitutional ilsue). 
11:108. 
Motion to reduce the Budget Demand for "Railway Board". 
(Al,pointment of Indians as Members of the RailWIiIY Board anft. rapid 
Indianisation of the Railway Services). 1213, 122rt, 1237·40, 1242. 
Motion tc reduco the Budget Demand for "Railway Board". 
(Powen aid "formation of Advisory Committees). 13M-fiR, 13fi9. 
Motion to rAduce the Budget Demand for "Railway Board". 

~  rengthening the representative control by all intel'(llits concerned 
over Indian Railways). 1251. 
Oath of Offtce 327. 

Question re-
Decision of the Privy Council in the case of Ganem Lal f'. Khetra 
Mohan Mahapatra. 14f+6-97. , 
Envelopes for use of Members of the Legislative Assembly. 1386-87. 
8 i~ e  of a Central Art Institute --at Delhi. !1422. 
Expenditllt'e on the Royal Air Force in India. 1381-83. 
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OQUR, SIR HARI SINGll-colltd. 

Question rc-con td. 

Iderior quality of stationery supplied to Members of th(l Legislative 
A:;sembly. 1387. 
Maximum income-tax and super-tax levied in India and England. 
1383-R6. 
Xumber of marriages registered under Act XXX of lQ23. 2.122. 
Order of the Postmaster General, 'punjab and North-West Fronticr 
.?rovillce, regarding the filling of all future vacancit:'s by Milham-
Laadans. 2334-35. 

ll~ i u io  of the report ,af the Skeen Committee. 138.'3.' 
Salt! of Reverse Council lffUs. 1381. 
SOllarate establishment for the Legislative Assembly. 'l~ ~H  ~  
S:lbjects laid before the Central Ad"isory Council for RI\ilwa.\'f!. 1897. 
Visit-ors' rooms in the Council House, New Delhi, and the Assembly 
ChR.mber, Simla. 2331-33. 

Question (Supplementary) ~ 

Carriage of tht' English mail over the Bengal Nagpur Railway. 703. 
Civil aviation schools in Australia, Canada and ~  1502, 
Employment. of Indians in the Cypher Bureau of thf, Foreigtr Rnd 
Political D.epartment. 1741. 

T )~ i ure on the despatch of Indian troops to China, 233'3·39. 
lc.:pl'lrtll.tion of dangerous drugs. 946. 
url~ e  of the High Courts of Calcutta, Allahabad and Madras, 
regarding Brahmani bulls. 2241. 
NlwTlbel' of Indians employed in the Secretariat of the League of 
Ni.!.iulls and the International Labour Office. 944. 
Opening of a Government stationery office in the Council House !,)r 
the 8.lle of Government publications to non-official Members. 812-
13. 
Pttl'l'icipation of 36 clerks of the postal department, Rawalpindi. in an 
cll"rtion campaign of a particular candidate for the Legislative 

~ l  2246, 2247. 
Pens!ol\ paid to the Director General, Posts and Tplegraphs. on 
l'fltiremf'.Ilt I.\fter full service. 1126-1127. 
l~ r  made by Railways from the sale of Time Tabl(ls. tHO. 
Publicat.ion of the Report of the Sandhurst Committee. 1490-1500. 
Reltl ),0.1 of the Assembly back into the old Delhi Chamber 233&. 
Stt.'·';ing of light aeroplane clubs in India. 1003-1 If 04. 
Tel'ms of the contract regarding hiring of aceommodatic'D on .the East 
J nclian Hailway for the carriage of the English ?vb;l. i·J4. 
Total \:.xpenditure on Government buildings in New I'e1j,j, 789: 
Total stn'ngth of the Auxiliary and Territorial Forces. 22bl. 
Trainillg of Indians in aviation. 1503. 
Wlltl'h and Ward Department for State Railways. r ~  

~ l l ~  1'C salaries of the two members of the Judicial Committee of 
the Privy Council possessing Indian experience. 2742, 2750-54, 2798, 
2803, 280i, 2819. , 
Soeilltills Registration (Amendment) BilI-

~o  to refer to Select Committee. 833-835. 
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~ T

Qu'estionre-
Discount r.:!/)\Hd to - on tbe purchase of agricultural implements 
mnnutuctured by British firms. 21'121. 
Pure hast, by --of a British line operating on the coast of India, etc. 
11&2. 

~ T BUILDING(S)-. 
QUf;sti.m 1f: total expenditure on --in New Delhi. '7!:S9·no. 

GOVEltNllENT DEP ARTMENT(S)-
Que!;tion re preyioul service eODsidered.in granting o lr le ~ in --. 
289. 

~~ EMPLOYEES-
Question re provident fund for --. 11'119. 

GOVERNMENT HIGH SCHOOL, PORT BLAIR-
QuestiuJl rc teaching of Persian in the --. 733. 

C-OVERNMf.NT HOUSE-
~ le8 i )  1't! - New Delhi 2337-38. 

OOVEHNlfENT MOINIA ISLAMIA HIGH SOHOOL-
Qucsti(.;;) r'> second mastership in the --, Ajmer. 2586. 

GOVERNMF.,NT OF INDIA-
Question ~ 
AbolitilJD of the posta of superior officers in each of the Dep/utmenta 
ot th*, -. 2760-61. 
AVl11.i)Ut>ment 01 an Indian 8S Oonsulting Engineer to the -:: in 
England. 91'12-63 
Appointments in certain Departments of the --. 1494. 
l H ~i~ io  of departments under the - in Burma. 361. 
ell/uge!! of the employment of a contingent by the --in the military 
<'per.'ltionflll in Ohina. 278. 

Oonsultillg Engineer to the --in England. 91'12. 
i ~re ~e between attached and luhordinllte offices (If the --. 
2846-47. 
Establishment rolla of the staff of the different Departments of 1Jte -. 
277:;. 
Mlwn of the - between Simla and Delhi. 1618. 
Nl.lmb('r 01 t"aretaken in charge of the --and Oouncil buildings in 
SillJla. and Delhi. 2761'1. 
Numb!>,' of Indians holding appointments of Secretary, Joint e r~ r  

et:. in the departments of the --. 1900. 
Period of the stay Qf the --in Delhi. 2863. . 
Publication of ('ertain correspondence between the _. and the Tats. 
IrllD n.nd Steel Coy. 1521. 
PU1'chao;fl by the - about the time oJ the Armistict1 of. .i\merican 
>Vltgons destined for Russia. 792. 
ReC'llgmtion of the Imperial Record Department as an attft.(·hed office 
of the -. 1388-89. 
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GOVERNMENT OF INDIA-contd. 
Question re-contd. 
Representati'>n of minority communities in ~e r e  under the 
--. 347. 

e~i e  clerks attached to Departments of the --. 2864. 
Revision of the .pay of the ministerial staff in attached offices of 
the -, 1746, 
Rubs'iitnUon ot provident fund for pensions in the different departmentll 
(If the -, 2162-63. 
SUPl.ly h} the --of electric energy to the Delhi Electric Tramways 
and Lighting Compa.ny. 2043-44 
Usual teJlhrC ol an offieer on specia.l duty at the headquarters of the 
-,' 1(1.'37. . 

OOVERNMENT OF INDIA PRESS, ALIGARH-
Question "r number of Muslims and Non-Muslims in the derieal service 
in the --. 2] 70-71. 

-GOVERNMENT OF INDIA PRESS, DELHI-
QuelltioD re-
Grant of gratuities to the families of the two e lo ee~ of the --
kilied l!l a recent accident in the Preis. 2426. 
Number d Mussalmans employed in the --. 2426. 
R.epl'el'entation of Muslims in the --. 2170. 

OOVERKMENT OF INDIA PURLICATIONS-
Quest.ioa I'C sale of --at Provincial Book depots. If'ilQ. 

GOVERNMENT OF INDIA SECRETARIAT-
Question re-
AnDual ID('rement,s of men in the second division of the --. 13"7-
S!oI, 

Appointrr.ent of qualified second division -candidates to the fi1'8t divi-
sion in the --. 2440-41. 

Appointment of Sikhs as Assistant Secret·aries and Superintendents in 
the --. 1497. 
Chl\rge ~ lo e drawn by upper division meD holding charge of a. 

~u~ i  Section or Issue Branch in the --. 2619. 
ou i ~ of service for increments in the Time-scale of pay of Assist-
tans and clerks of the --. 2864-65. . 
ixetllption of Anglo-India.ns who were debarred from promotj')n to 
lirl'lt dh'ision appointments in the --. 1904. 
Pay of the staff of the -. 2865. 
T'er e i ~~ of Hindus in the --. 2863. •  • 
Recl'uitment of Anglo-Indians to the second division of the --. 1904. 
3cal3 cf pay of the ministerial establishment of the --and attached 
ofiices. 1388. 

GOVERNMEN'r OFFIOE(S)-
Question T( larger use of British typewriters in --. 2845 

GOVERNMENT PUBLICAtION(S)-
QUelllt.ion rt opening of a Government stationery office in the COllllcil 
Honsa for t·he sale of --to non-official Members. 812-13. 
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GOVERNMENT SECURITIES-
Questio'l rt' credit given to the Post OfIWe for the cost of work done in 
connect,ion with -. 1835. 

GOVERNl-IENT SERVANTS-
Question re-
Acquisitior.. by --of Government residential buildings on the hire 
purchase system. 1&17. • 
Che(:king of charges for trunk calls made by -. 1517. 
o r~ u i )  by --to the Khadi Fund. 25P3. 
Defin1tion of "departmental enquiry" in the callJe of - nppointed on 
State Railway.. 9M, 
Ventilation of the grievances of -. 2521. 

GOVERNMENT SERVICE-
Question rc-
Pl'oporti.JD of communal representation in --in the N'ol'th·\Velt 
Fr.mtier Province. 2593. 
Publi('oti·.lD of information relating to careers in --. H~'  

Retent iell in --of ministerial officers up to the ~ ' of 60 yeA.l's. 
730.' 

Retirement of bachelors from - at the age of 55 yenrs. 7'30-31. 

GOVERNMEX'l' STATIONERY OFFICE-
See under "Stationery Oftice". 

GOVERNMENT SUBSIDY-
See under "Subsidy(ies)". 

GOVEItNliE.,NT TRAINING-COLLEGE, PESHAWAR-
Questivll J'e --. 1312-13. 

GOVERNOR GENERAL, HIS EXCELLENCY THE-
Assent .;,f the - to certain Bills. ~  

Budget Demand f(}t· "Staff, Houst'hold and Allowances of __ ". 2315. 
Demauo fc...r supplementary grant in respect of the "Staff, Household :lnd 
A!low'lncf's of the __ ". 628-31. 
Mesl3agtl il'l'Im - regarding the dates for tbe presentatL:m and discus-

~i )  (.j t.he il ~' Budget. 531-32. 

MeSS8f{flll from --regarding the dates for the r ~ e i )  1;.£ the 
Gl'lnero.l Budget to the Council of State and t.he e i8 i ~ Assembly 
nnd for the subllequent stages in respect thereof in the two Chambera. 
979. • 
Que!!ti(1n rl: ;umber 01 Bill. certified by the - during ]924-26. etc. 
700·SW. 

GOVERNon GENERAL IN COUNCIL-
Question rc method of dealing with appeals, petitions and ll1cmorillla 
addressed to the -. 18i4. 

GOVERNOUS' PROVINCES- \ 
Question re employment of the people of Ajmer-Merwara in the Pro-
vinni.l} Hervices of the -, 2417. 
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GOVINDAV NAIR, MIl.-
Quest.iUl. re allegations against --officiating Head olerk of the Nilgiri 
Division. 1732-33, 1733,  1734, 2848. 

GRAHAM, All:. L.-
Budget DCllland for "Inspection" (Railway). 1377, 137ft 
Demt\l1d lor Supplementary Grant in respect of "Aviation". (f34. 
India'.! F mance Bill-
Motion to consider the amendment made by the Council ()f State. 
21:*23. 

Motto:'} to reduce the Budget DemallP for "Railwl'.y Beard" 
(Appointment of Indians as Members of the Railway Board and rapid 
Indill.niz;ttion of Railway Services). 1197, 1199. ' 
Motion (-,I) reduce the Budget Demand . for "Railway Board" 
(Form of Budget and .Statistics). 1282. 
Neg(ltiab]" Instruments (Amendment) Bill-
Moti'hl te refer to Select Committee. 311-12. 
Motion for the withdrawal of the instructions to the Select Committee 
t') I'ape:-t not later than the 15th February 1927. 2109. 

Oa.th of ,Olfice. o. 
Point of Clrder raised by the Honourable the Home Memba!' on Mr. S., 

ri lii '~ Iyenga.r's motion to omit the Budget Demand for, "Railway 
Board". as to whether an amendment should be a purely negative one. 
119:1. 

Repealing and Amending Bill-
l\lotion 10 consider --. 2965. 
Motiun to pass. 2965. 

GRAIN-
Question rr ex£'mption of -'-from octroi duty in Baroda Cantonment 
'1-'43··''1, 

GRANT (S)--
. Question re- • 
--ff(j1l1 the Fine Fund of the East Indian Railway to Enropean and 

l~  IIchools 2046-47. 
- tn L()cal Governments. 886. 
--to Muhammadan Bchools in the Delhi Province. 21 '~  2181. 

Redlleticrl of the --to the Aitchison College. 2037. 
Sanction of a  - for the MOrYad-ul-Islam Orphanage and Middle 
Sthooi, Delhi. 2180, 2181. 
• 

GRANTS·IN-AID-
QUC&tiOll re --to European !Iond Indian railway. institutElS by the 
EI\!I(,c>:n Bengal Railway_ 1645. 

GRATU!'1'\' \1ES)-
Qucstion re.-
Elig;bility of telegraph peons for .--and pensions. 112:; 
lforfeiture o! ~ --of Babu Surendra Nath Dutt, head pay clerk, 
JumaipUl, discharged from service for slack supervi!lion. ~  

Grant o~ --to the families of the two employees of the Government 
of India Press el ~ killed in a recent aocident in the press. 2426. 
Gront oi e io~  provident fund or --to the cleri(,,al establishment, 
ot thn Auxiliary and Territorial Force units. 1742. 
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GRAVEYARD{S)- . 
Queostior. ,.e Muslim --outside Dabgari Gate in the Pellhaw, .... l' Oanton-

e ~  )~ 88  

GRAZING LANDS-
Question 7'1! near railway lines. 1481. 

GREAt llRITAIN-
Question re contributions of India, --, Australia, Oana<.h ,md Routh 
Alric" to ",he LE-ague of Nations, 942-43. 

-GREAT lNDIAN PENINSULA RAILWAY-
See under "Railway(s)". 

GREENI'fEl,D, llR. H. C.-
Curl'em!v Bill-
CoosideratJon of clause 4. 1867. 
Land A('qUlllition (,Amendment) Bill-
Mothn to circulate. 849-50. 
Oath ,..f Oftice. ~  

Res()lution "f: treatment of the Santhal Pargann.s as a bn(·;.w;.rd tra.ct. 
665·e7. 

~~ ~ )

Question re-
--of employees on the Bengal Nagpur Railway. 399. 
- of passengers to Baidyanatha Dham. 516. 
---of subordinate employees of the Bengal Nagpur Rii!way. 366. 
- of subordlDate railway employeeB'. 199-200. 
Ventilation of the --of Government servants. 2521. 

GUARA:'\I'TEE FliND-
Question ,.e-
Amounts utilised for reimbursements for losses from the --East 
India.n UajJway. 2433. 
-, Eitst Indian Railway. 2433, ~  

SubscrIptions W the --from the employees of the East IndiUl 
Railway. 2424. 

OCARD(S)-

Quest.ion re-
Appointment of Indians as "B" class --on the Eastern Bengal Rail-
way. ~  

Discontinuance of the practice of postmen acting all - in the 
Bankura Post Office. 2416. 
G\'ant of house rent allowances to Mail --and othet: inf ~rioT servant. 
of the Hailway Mail Service in the Madras Presidency. 889. 
Gf;evance6 of Indian - employed at Sahebgunge on ~ East Indian 
RaiTway 717·18. . 
Inoian --of the Eastern Bengal Railwl\Y. 1644. 
Number of European, Anglo-Indian and Indian --and driver!' '3mploy. 
cd on the Bombay, Baroda. and CentraJ India, Grent Indian Penin-
sula, Ea,t Indian and North-Western Railways. 11121. 
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GUARD(S)-contd. 

Question re-contd: 

Pruhibition of Indian --and drivers from running mail and pllssenger 
trains. 294. 
Provisi{JD of quarters for Indian --, train exa.miners, etc. 711S. 
PrfJvi:sioll of quarters or grant of a. house aUowance in lieu thereof to 
Indian --oC the East Indian Railway. 714-15. 

Representations of different communities holding oi ~  of assist-
'Int station masters, station masters and --. on the North-Western 
Hailway. 147&. 

GUDALUR-

Question re transfer of Mr. V. Ramachandran, Honorary Sccl·'?t.ary of 
of the Coimbatore Branch of the All-India Postal and Uailw&.y M.Ail 
~~l' i e {j uion from Coimbatore West to --. 729. 

GUDUU JUNCTION-

QueilLion re imprc.ved platform for --station. 429-30. 

GULAB SINGH, EiARDAR-

Election of --to the Standing Finance Oommittee, ~  ~  

Oath of Office. 4. 

Quest-ion re-· 
Ab.>lition of the system of police licences for Hindu funeral processions.. 
ill DeIhl. 2514" 
Application of the Sikh Gurdwara Act to Sikh Gurdwaras in Delhi. 
2421. 
Oonstruction of a railway from Batala via Butari and Patti to Lahore. 

~  

Employment of Sikh clerks in the oflice of the ACCOtllltr.ut General, 
Hail ways. 625. 
Employment of Sikhs in the Archreological Department. ~  

Employment of Sikhs in the Meteorological Department 626. 
Fencing of railway lines. 623. 
Maximum salary of the Head clerk to the Assistant Collect ~  cf Ineome-
tax in the United Provinces. 28M. 

PA.Y f)f the clerical staff in the different circles under the Post Master 
(:.enera1, Punjab. 522-23. 
Promotion of H~  clerks of Income-tax offices in the United Provinces 
to the post of Assistant Income-tax Officers. 2855. 
Proposed ilew railway lines between Lyallpur, Jaranwala. rind Thumra, 
Chaniol. 523. ' 
Provision of pi •• tforms at the principal stations on the Shahdara Sangla. 
line of the North-Western Railway. 523. 
Recruitment of Sikhs in certain offices. 531 . 
.ResolutlOII regarding the release of Sardar Kharak Singh 2420-21. 
Sikh ~ ll i e l at the last examination of the Staff Selection Board. 
524-25, 
Time Tables of the North-Western Railway. 2421. 
Trave!1ing allowance of clerks drawing salaries of Rs. 150 to Re. 200 
in the Income-tax offices in the United Provinces. 8~ i 
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·GUN LICENCES-
8 io~ re srant of - to DOD-eo-operators. 1676. 

GUNTl!:R·GURZALA-lIACHERLA RAILWAY-
Su under "Railway(s)". 

GURDWARAS-
Question re lIpplicatioD of the Sikh Gurdwaras Act to Sikh - iD Delhi. 
2421. 

GURKH.A(S)- .. ' 
QUf'Htion "f propcrtion of Muhammadans, -".it'a other Hindus nnd 
S.iith.. e l lo~'e  as soldier8 and Viceroy's9ominissioned (·ffi.cere in the 
Indian ~r  966.;'" 

HAGENBECK, lIB.-

Question re-

11 

~ i i i  given by Indian8 in Berlin under the dire('t\on rot -. 
1848-49. 
Indian ahow given iIi Berlin under the direetion of -_. li29. 

HAGUE, THE-
Question re admislioD of the United States of America t.o the CQurt .of 
Inl.p.rnational Juatice at -. 1675-76. 

HAIGH. 'lB.!'. B.-

Currency l1ill-
~ er i T  of clau8e 9.. 2380. 

Gem'!"i\1 Di'K-U8Sion of the General Budget. 1666-67, 167!. 
Gener .. l Di.l,:UIISil'D of the Railway Budget.' 1176. 
Indian FmunCf" Bill-
Motion to J,881 as alDended. 2'712-13. 

~ i  w reduce the Budget Demand for "Army Department." 
(Generalpolii!Y and expenditure.)· ,2266-09, 2276. 
Oath of Office. Ii. 

RaJ CO:\fMIT'J'EE-

Que8Lion 're-
Ce'ltral -. 2338. 
~  at. &m·/i,cbi. . 200. 

RAJ PIT.GRIM(S)-
Question ,.e-
Ha.1'dship. of - at Karachi. 200-01. 
Ullll!ed return tickets of -. 1908-09. 

HAJI, lb. AARABBAI NEll CHAND- ' 
!;lectinn of - to the Standing ~i e Oommittee. 17. 
Gen(,'I'al Discu.alioD of t.he General Budget. 1700-08. 
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RAJI, MR. SARABHAI NEMCHAND-contd. 
il~ll FmDnc<' Bill-
Mo/;ion t(l pass as amended. 2703-09. 
MotIOn to reduc(' the Budget Demand for "India.n Postal and Telegraph 
Depnrtmellt" (Division of portfolios and non-appointment of a mem-
ber fer cOlllmunication). 2086-88. 
Motion to reduce the Budget Demand for "Indian Postal and Telegraph 
V(':)!\i·tmcnt" (Low salaries of postal clerks, peons awt subol'dinOlte 
services and iuadequate pensions to retired subordinv.te.) 2073-74. 
Moti"I: te.,rl!dnce the Budget Demand for "Working E'CpeTJf!£'s' Admi-
niat,I':ltion" (RDilways) (Reduction of third class re ~)  1425. 
Oath of Otfce. 2. 

Question re-
Ar'+'itlfl taken 01, the report of the India.n Deck Passengel' Committee. 
t·-;:I-7·t 
Expenditure "D the Royal Commission on Agriculture. 2768-71, 2771. 
1 nss incul'rAd on the Western Hostel, New Delhi. 277' 
e ~l nesemch Institute. 2773. 
New buildings for the o'flke of the High o i 8io ~~' for India in 
I.!)!Iuon. 2771-73. 
N'lmr.er cf '-Iter.mers chartered for the despatch of troops to China.. 

l ~  

H,m'linp; ::II the Western Hostel, New Delhi, as a. Hote/. 2774. 
Selecti,m of Indian delegates to the International Economic Conference. 
21v7. 

Tl'l ~ in Wll'eles8 telegraphy. 27613. 
Training of cadets on the training ship "Dufferin". ~  

Rea )IutiOl; I'e improvement and expansion of banking facilities. 674-81 

HAPl.;'U--

Question rl-
COIlsto'llttion of a railway between --, Mowana and Luxar. 21'>19-20, 
Iseue of tickets to third class paBsengers at --statIon on the East 
InJilln HailwllY. 2430-31. 
Lu('k (Ii ploper arrangements for crossing the Railway line at ---
shtion on thf;> East Indian Railway, 1039-40. 

HARASSMENT-
Question re --of the tmvelling public by railway coolies at Delhi 
Junction. 2785 • 
• 

HARBOUR MASTERS-
Question re qualifica.tions for pilots, -, i l ~ -, etc. 2439-
40. 

HARDWAR-
Question "e. employment of a lady ticket collector a.t -. 1483. 

lIARPA-
. Question rf! grant of DI certificate to Dr. Ram Kishan, r ~ ~e medical 
practitioner of Pattoki, for services rendered by him to lllJured pas-
sengers during the collision at -. 802. 
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HAYMAN, M.a. A. M..-
General. Discussion of the Railway Budget. 1165-72. 
Motion to reduce the Budget Demand for "Working Expenses: Ad-
ministration" (Railwaya) (Appointment of Deputy Agents on the 
South Indian Railway). 1410-11. 
Oath of Office. 1036. 

RAZARA-
Qu('stion re creation of a separate divisional and sessions courts m 
--and the Mardan sub-division, of the Peshawar di,trict. 2399. 

HAZARA DISTRICT-
Question re-
Acquisition of land in the Agror Government forests in the --. 
2041-42. 
Opening of a Zamindar's Bank on the Co-operative Society System 
in the - of the North-West Frontier Province. 1309-10. 

HAZARIBAGH-
Question re opening of post offices at Lilwalung, Bharkatta and other 
important places in the - district. 1910-11. 

READ CLERK(S)-

Question re-
Maximum salary of the --to the Assistant Collector of Income-
tax in the United Provinces. 28M. 
Promotion of --of Income-tax ,offices in the United Provinces to 
the post of Aa.iltant. Income-tax officers. 8~~  

HEALTH-
Question re --of political detenus. 1n3-a. 

HEZLETT, MR. J.-
Oath of Office. ~  

UIDES-
Question rt! purchale of raw - for the Cawnpore Harness and Sad-
dlery Factory. ~8 o  

HIGH COMMISSIONER FOR INDIA-
Budget Demand for "Expenditure in England -." 2325. 
Question re-
IndiaIliaatioli of. the office of the -, London. 1902-03. 

New buildings for the office of th£' -, London. 2771-73. 

HIGH COtJRT(S)-

Question re-
Appointment of a MuslJalman as a Judge of the --, Patna. 2424-
25. 
Appointment of Vakils as Chief Justice.'! of --. 2035. 
Judgment of the Allahahad - regarding the obligation on rail-
wa.ys to lock wagons while carrying good!!. 952. 
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HIGH COURT(S)-contd. 
Question 1·e-contd. 
Judgments of the --of Calcutta, Allahabad and Madras regarding 
Brahmani bulls. 2241. 
Rules framed by the --under the Code of Civil ,Procedure. 166. 

HIGH COURT JUDGE(S)-
Question re-
Appointment of military officere all --. ~  

Criterion for selection of --. 294. 
Total strength of --and Chief Court Judges showing number of 
Muhammadans. 281-82. 

HIGH SCHOOLS-
Question re introduction of a time scale of pay in the Anglo-Verna-
cular schools and --of Ajmer-Merwara. 2418-19. 

HINDLEY, SUI. CLEMENT-
Budget Demand for "Inspection" (Railway). 1378-79. 
General Discussion of the Railway Budget. 1171. 
Motion to reduce the Budget Demand for "Railway Board" 
(Appointment of Indians as Members of the Railway Board and 
rapid Indianisation of the Railway services). 1217-26, 1239. 
Motion to reduce the Budget Demand for "Railway Board". 
(Grievances of subordinat.e railway employees). 1298. 
Motion to reduce the Budget  Demand for "Railway Bc.a.rd". 
(Railway communication between Ga.uhati and Shillong). 1344-46. 

Motion to reduce the Budget  Demand for "Railway Board". 
(Reduction of freight on petrol). 1372-73. 
Motiou to reduce the Budget Demand for "Working Expenses: 
Administration" (Railways) (Administration of the Stores Depart-
ment, North-Western Railway). 1412. 
Motion to reduce the Budget Demand for "Working Expenses: 
Administration" (Railways) (Arrangements for the Hardwar-Kumbh 
Mela). 1414., 1415, 1416-20. 
Motion to reduce the Budget Demand for "Working Expenses: 
Repairs and Maintenance and Operation" (Railways) (Repairs and 
maintenance charges of rolling stack). 1441, 1442-49. 
Oath of Office. 1123. 

HINDU(S)-
Question re-
~ oi e  of a  - &s second clerk in the office of the Superinten-
dent of Education, Delhi. 2179-80, 2181. • 
Number of --, Muhammadans and Sikhs employed in the office of 
the Postmaster GeMral, Punjab and North-West Frontier Circle, 
and the Deputy Postmaster General, Railway Mail Service, Ambala. 
·964. 
Number of Muhammadan, --/tnd Sikh Inspectors of th('Post 
Offices and the Railway Mail Service in the Punjab. 965. 
Percentage of --in the Government of India Secretariat. 2963. 
Proportion of Muharv-madans, Gurkhlts and other --and Sikhs 
employed as soldiers /lnd Viceroy's commissioned officers in the 
Indian Army. 961S. 
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HINDU (S)-contd. 
Queation re-::-contd. 
Stoppage of the recruitment of --in the Postal service of the 
Punjab and North-Weat Frontier Oircles. 2781. 

HINDU CHILD MARRIAIGE BILL-

See under "Bill (a). " 

HINDU FUNERAL ,PROOESSION(S)-

Question re abolition of the system of police licences for --in Delhi. 
261 •• 

HINDUBAGH-FORT  SANDE MAN RAILWAY-
See under "Railway." 

H T~  TIMES-

Question re Article in the dated the 7th Feb\'uary, 1927, entitled 
"Life in Raisina." ~  

HIRE PURCHASE SYSTEM-
Question re acquisition hy Government servantl of Government resi-
dential buildings on the -. ~  

BISSAR-
Question re provisions of light6 in compouQd leading to the third 
clasa waiting shed at --railwGY station. 803-04. 

HISTORY-
Question re inclusion of Economic and - aa qualifying subjects for 
the examination for the superior tl'affic and commeroial branches of 
the State Railways. 2438-39. 

HISTORY OF ENGLISH LITERATURE-

Question re inclusion of the --as an optional subject for the Indian 
Audit and Accounts Service Examination. 1497. 

HOLIDAY(S)-

Question re-
Declaration of the day of the Alacmbly elections as a public - by 
Local Governments. ~  • 
DipavaZi day to be - in Government Telegl'aph Offices. 200. 
Grant of allowances for work on Sundays and --to the clerical 
staff ot the .,mce of the Deputy Mechanical Engineer, Jamalpur. 
1830. 
- in the Imperial Secretariat. 14M. 
--in the offices undflr the Central Government in the Provinces. 

~  

Reduction of work in post ofllces on Sunda". an'd -. 725. 

HOME DEPARTMENT- (. 
Budget Dflmand for "_". 2316. 
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HONG KON,G-
Statement (laid on iDe table) regarding Indians in - n.n.d Shallghai. 
2462. 

HONORARY POWERS-
Question re conferment of --on private individuals in the Nortb-
West Frontier Province. 2403-04. 

BOSPITAL(S)-

Question r(}-
Discharge of matrons of military family -. 2779. 
Establishment of Indian tamily --in all military stations contain-
ing Indian troops. 2910-11. 

'HOTEL(S)-

Question re running of the Western Hostel, New Delhi, as a -. 2774. 
, 

HOURS OF WORK IN INDUSTRIES-

Question re maximum --adopted by the International ~ our Con-
ference at Geneva. 717.' 

HOUSES-

Question re annua.l rent of --in Ba.roda Oantonment. 2442-43. 

HOUSE ALLOWANOE-

Question Ttl provision of quarters or grant. of a --in lieu thereof to 
Indian guards of the East Indian Railway. 714·15. 

HOUSE BUILDING LOAN(S)-

Question re-
Advance of a --to Mr. G. Zakria Khan, an officer of the North-
Western Railway. 2907. 
Advance of - to railway employees. 2907. 

HOUSE RENT-

Question re-
Amount of --granted to telegraph peons where no quarters are 
provided. 1124. 
Extra --for postal employees in Madura, etc. 297. 
__ of sub-postmasters in Bombay. 1473. 

HOUSE RENT ALLOWANCE- • 
Question re-
Grant of compensatory - to the olerks of the Posts and Telegraph 
Department. 1643-44. 
Grant of - and Secretariat rates of pay to the ministerial establish-
ment at Army Headquarters. ~  

Grant of - to postal employe'!s in the Madras Presidency. 25]6-
17.· . 
Grant of - to the mAil guards and other inferior servants of the 
Railway Mail Service in the Mltaras Presidency. 889. 
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HOWARD BROTHERS, ME88R8. W. W.-

ue i~  re agency held by --, London, for the sale of Indian timber' 
in Europe. 2037-38. 

HOWE, MIt.-
Question re cancellation of the resignation teQuered by --, an engine-
er. 716. 

HOWELL, MR. E. B.-

Budget Demand for "ArOW Department." 229oi. 
Motion to reduce the Budg-rt Demand for "Army Department." (Oen-
eral policy and expenditure). 22il-74, 22711. 
Oath of Oflice. II. 
Statement (laid OQ the table) rega.rding Indians in Hong Kong and' 
Shanghai. i462. 

HOWl'tAH-
Question re-
Abolition of the IIYlltem of free labo.ur rendered by luggage porters 
at -. 1487-88. 
Grievancell of luggage porterl at -. 1486-87. 
Increment of postmen of the head omces at --and Alipore. 1820. 
Reduction of the license feel of porters employed at -. 148i. 
Running of aQ expreB8 train between --and Delhi tlia Jamalpur. 
1830-31. 

HOWRAH RAILWAY STATION-
Question re admiuion of third cl&8s pallsengera to the --. 1303. 

HOWRAH-VISHNUPUR CHORD LINE-
Question re construction of the --. 1738. 

HOWRAH-YARD-

Question re construction of a' building in the --for the std of the-
Watch and Ward Department of the East India.n Railway. 

i 
HUSSAIN SHAH, SAYDD-
Oath of Oftice. 4. 

HYDER, Da. L. K.-

I 

Motion for Adjournment re pOlltponement of the consideration of the 
Indian Cyrrency Bill. 804.-olS. 
Oath of Omce. 327. 

Rellolution re improvement and expansion of banking facilities. 681-
82, 683. 

HYDERABAD-
Budget IMmand for It_" 23514, 

HYDERABAD SIND-
Question re r~e  namell in Oantonment bazar area of --, 1911-00, 
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IMPEFJAL AIR SCHEME- . 
Question re employment of trained Indian Airmen in connection with the 
-. 1301.1·07. 

IMPERIAL BANK OF INDIA-
Queation n-
Issue ('f emergency currency to the -. 882-83. 
Opening of new branches of the - in Burma, etc. 2248. 
Realization of the loan advanced to the Army Canteen Bl'ard hy the 
-. 1041-4!. 
To';al adnnces of the - before the bank rate was raised to 7 per 

~  etc. 1823. 

IMPERI ~  BANK OF INDIA (AMENDMENT) BILL-
See. ulJder "Bil1(s)"-

IMPERIAL CONFERENCE-
Quetltion 're-
Government's liability for - and military, naval and air projectlio 
204-0t'> 

~ e  of the representatives of India at the recent -. 158-59. 

IMPERII-L C17I:l'TOMS SERVICE-
Que!;';ion re appointments during 1926-27 to the -. 340 

IMPEIUAI, DAlftY EXPERT-
Question IP. researches conducted by the - at Bnngalore. 2422·23. 

IMPERIAl .. ED'CCATIONAL SERVICE(S)-
QueFltinn re abolition of direct recruitment to --in Bengal. 295. 

IMPERIAT. FOREST SERVICE-
Question r~ Muhammadans in the -. 3M1. 

IMPERIAL fJOVERNMENT-
QU".l9tl •• 1 rp "ontributions by the - to the Provincial Governments tor 
th.) improvement of Agriculture and Industries. 873. 

IMPERIAL LIBRARY- . 
Question re location of -. 220. 

IMPERIAL OFFICERS-
Question re number of - serving in Burma. in 1918 and 1926. 2456. 

IMPERIAL ltECO'RD DEPARTMENT-

Question "e-
Pay and prospects of the clerks in the -. 1389-90. . 
Recognition of tbe -as,n attached office of the Government of IndIa. 

1388-89. 
Revision of the pay of the second division men in the -. 1389. 
Transfer of the - from CaJcutt& to New Delhi. 1389. 
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IMPERIAL 'REVENUE(S)-

Question 1'1' tariff and other sources of - in India. 295 

IMPERIAL HEC'RETARIAT-
Question re holidays in the -. 2458. 

IMPERIAL SECRETARIAT EXAMINATION-
Sec under "Examination(s)". 

IMPORT-
Question 1'e prohibition of the - of artificial ghee. 399. 

IMPORT TRADE-
Question re last five years' figures for export and -. 296. 

INCIDE:t-.TTAL CHAROES-

Question r~ debiting of freight Rnd -. on stores to tiie Railway Revenue 
Account. 2913-14. 

INCOME-TAX-

Question re-
Abolition of the existing exemption of agricultural income from 
liability to -. 2336. 
Assessment to - of amounts paid by their customers to commission 
agents for charitable purposes. 2447-48. 
Eligibility ot firms paying - to "ote at Legislative Auembly elec· 
tions. 204. 
Maximum - and super-tax levied in Indio. and England. 1383·86. 
Supply, free of charge, of assessment orders in respect of - to 
assessees in Delhi. 2446. 

INCOME·TAX ACT-

Question re-- . 
Deduction of interest on mortgage permissible under section 9(1) (iv} 
of the --1922. 2446-47. 
Reduction of fees charged under the - 1922 2447. 

INCOMF,l',\ X ASSESSEE(S)-

Question 1'(,-
Allowance of bad' debts arising out of irrecoverable arrears of rent to 
- 2.W'r. 
Allowance to a.n - of deduction for interest on capital provided by 

lH~ II.S9(,(JSep. himself out of his own funds. 154. 

INCOME-TAX, ASSISTANT COMMISSIONER OF-
Question re pay 01 the - Bombay. 11m. 

INCOME·TAX, OOMMISSIOl\."ER OF-
Question re pay, of the - Bombay. 1M\. 

INCOME-TAX DEPARTMENT-
Question re Officere in the .-in the Bombay. 1511. 
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INCOME-TAX OFFICE(S)-
Question re-

135 

Promotion of Head Clerks of --in the United 'Provinces  to the post 
of Assistant Iwome-tax officers. 2955. 
Travelling allowance of clerks drawing salaries of Rs. 150 to Re. 200 
in the --in the United Provinces. 281lel. 

INCOME-TAX OFFICER(S)-
Question r£-
Assistant --in the Punjab. 2184. 

Undesirability of inquiry into bad debt deduotions by -. 299. 

INCREMENTS-
Question /'(-
1utnual - of men in the second division of the Government of Indill. 
Secretariat. 1887-88. 
Annual - of Superintendents of Post Offices. 528. 
Counting of servioe for --in the time-soale of pay of assistants and 
clerks in the Government of India Secretariat. 2864-65. 
Extra cost of --to postal recruited telegraphists. 289. 
Grant of advance --in the time-scale to Babu Satchidananda 
Chatterjee of the office of the Director General of Posts and Tele-
graphs. 742-43. 
--of postal clerks and postmen. 2518. 
--of postmen of the Howrah and Alipore head offices. 1820. 
Officiating or temporary service to count towards --in Postal De-
partment. 289. 
re ~ou  service considered in granting --in Government Depart-
ments .• ~8  

Previous service of postal recruited telegraphists to count towards --. 
289-90. 
Stoppage of the --of three postal officials in the Nilgiri Division. 
1730. 
S':;or'J'Jnge of thn --of the Sub-Postmaster, Cherambadi Post Olliee. 
1730-31. 
Withdrawal or stoppage of --of clerks and accountants in Military 
Accounts Offices. 1I11a. 

INDEX-
Question re issue of an abridged --to the proceedings of the Legislative 

~e l  for the years 1921-26. 2461 

INDIA-
Question re-

• • 
Contributinns o! --Great Britain, Australia, Oanada and South AfriClt 
to the League of Nations. 942-43. 

Railway between --and Burma. Sell. 

INDIA OFFIOE-
Question re article in the "Forward" of December 23rd, 1926. headed 
",(,' Rnklatws.la and -.-." 2335-36. 

INDIA UN ATTACHED LIST-
Question Ie conditions of service of mE'mbers of the -. 14gS. 
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INDIAN(S)-
Question re-
Expenditure on Railway schools for Europeans :and -. 2784. 
--in superiOi' services on State Railways. 340 .. 
Leave rule! for European, Anglo-Indians and --in the subordinate 
servlce (If the East Indian Railway. 1905. 

Recruitment of --, Europeans and Anglo-Indians in the Traffic De-
partment, Ea&tern Bengal Railway. 1508. 

INDIAN ARMS ACT-
Question re exemption of 2nd and 3rd class Sardars of the Deccan under 
-. 191. 

INDIAN ARn-

Question rE-
Correct offidal designation of officers in the --; 2i91-92. 

lo~  01 the - outside India. 1654. 
Emp)oymeDt of officers of the -. - . in Civil Department.a. 1486-86. 
Proportion of Muhammadans, Gurkhas and other Hindus and Sikhs 
employed as soldiers and Viceroy's commissioned officers in the --. 
965." . 

Recruitment for the --from Bihar and Orissa. 1041. 
Recruitment lor the - from the Bombay Presidency. ~  

ie ~  tht' ranks of King's commissioned o i~er  of the - open 
to Bntillh Officers. '704-05. 

INDIAN AUDIT AND ACCOUNTS SERVICE EXAMINATION-
Question re-
Inclusion of crmmercial subjects in the --. 1523. 
Inclusion . .If the Bistory of English Literature as an optional subject 
for the -. 149'. 

INDIAN AU XllIARl AND TERRITORIAL FORCES COMMITTEE--
Question re-
Action taken on the recommendations of the -. ~  

Rec:ommeLdations of the --. 22&0. 
Report of the -. 341-342. 

INDIAN BAR COUNCILS (AMENDMENT) BILL-
Sa under "Bi11(s)"-

INDIAN CENTRAL COTTON COMMITTEE-
Qn€!ltion re. representation of the Legislative Assembly on the -. 
810. 

INDIAN CHRlSTIAN(S)-
See unde.r "Chriatian(a)". 

INDIAN CIVIL SERVICE-
Question re-
AppointDltonts of Indiana to the - in Bihar and Oris8a since 1914. 
339. 
Appointment8 t.-. the --.. '712. 
Increase in t.he number of liated POlt.. 1903 . 

• 
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INDIAN CIVIL SERVICE-contd. 
Question re-contd. 
Listed posts in the Provincial  Cadres of the --. 2001-03. 
Nominatiolls to the --. ~  

Nominations to the - of Muslims from Bengal. 1477. 
Nominations to the --of persons from Bengal 1477. 
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Promotion from the Provincial Civil Service to the --in Bihar and 
Orina. 337. 
Recommendation of the Lee Commission regarding promotion of men 
in the l>rovincial Services to the -. 2901. 
Seniority of Provincial Civil Service officers holding listed --posts. 
2903-04. 

INDIAN CIVIL SERVICE EXAMINATION-
Question re - in India. 341. 

INDIAN CIVIL VETERINARY DEPARTMENT-
Question 1'13 employment of qualified State veterinary scholars in the -. 
2444-45. 

INDIAN CORPS OF CLERK(S)-
Question TO case of Mr. J. M. Izzat Beg of the -. 2869-71. 

INDIAN COURTS-
Question J'e right of judicial appea.l enjoyed by European British subjects 
from the -. 2035. 

INDIAN DECK PASSENGER COMMITTEE-
Question rc action taken on the report of the -. 2773-74. 

INDIAN DELEOATION-
Question re expenditure on the South African deputation to India and 
the - to South Africa. 155-56. 

INDIAN DEPUTATION-
Question re cost of the - Fiji. 8 ~  

INDIAN DIVORCE (AMENDMENT) BILL-
Be. under" Bill(a)". 

INDIAN EDUCATION SERVICE- . , 
Question re-
Number of posts on the Cadre of the --in the North-West Frontier 
Province, etc. ~  
Reversion of Rai Bahadur A. C. Mukerjee of the - in the United Pro-
vinces from junior selection grade. 8 ~  

See under II Act(B)". 

INDIAN EXCHEQUER- , 
Question re- .  . . 
Oost to - of Royal Commlss10n on Agriculture. 276-77. 

Oost to the - of the Singapore scheme. 331. 



138 INDEX TO LEOISLATlVE ASSEMBLY DEBATES. 

INDIAN EXPEDITIONERY FORCES-
Question Te pensions of certain civilian clerks who proceeded on field 
service overseas with the -. 1744. 

INDIAN FAMILY HOSPITALS-
Question T6 establishment of - in all military stations containing 
Indian troop.. 2'910-11. 

INDIAN FINANCE BILL-
Sec under /I Bill(s)". 

!NDIAN FOREST BILL-
See under" Bill(s)". 

INDIAN INCOME-TAX (AMENDMENT) BILL-
See under /I Bill(s)". 

INDIAN LAW REPORTS BILL-
. See under /I BilI(s)". 

INDIAN LEGISLATU'RE-
Question're-
Censorship of telegrams to Members of the - regarding the recent 
situation at Kharagpur. 1577. 
Extension of the Library of the --. 2523. 
Powers of the - to enact laws for the reservation of the coastal 
trade of India to Indian VelSelB. 1192-93. 

INDIAN LIGHTHOUSE BILL-
See under II Bill(s)". 

INDIAN LIMITATION (AMENDMENT) BILL-
See under" Bill(s)". 

INDIAN T T ~ (AMENDMENT) BILL (AMENDMENT OF SEO-
TIONS 20 AND 21)-

I\,:e under " Bil1(s)". 

INDIAN LIMITATION (AMENDMENT) BILL (AMENDMEN'l\-OF 
ARTICLE 182 OF SCHEDULE J)-
Sf!(! under II Bill(s)". 

• • 
INDIAN MEDICAL DEPARTMENT-
Question re ne:w pension rates for the -. 2790. 

INDIAN MEDICAL SERVlOE-
Question re- . 
Grant of passage facilitie. to the Indian members of the - proceed-
ing to the United Kingdom on study le8(Ue. 2791. 
Orant of passages to England by transport to offioers of ·the - of 
Asiatic il~ 2910. 
Overseas pay of ofticen of the -. i792. 

\. 
• \ 
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INDIAN MEDICAL SERVICE--(!ontd. 
ue io~ re--(!ontd. 
Permanent appointments to the - made by nomination by the Secre-
tal'Y of State from 1920 to 1926. 2451. 
Promotions of Captains in the - to the rank of Major. 2791. 
Recommendations of the Lee Commission regarding the -. 241)1. 
Refusal of the Lee Commission passage concessions to officers of the 
- Asiatic domicile. 29()9.10. 

INDIAN MERCANTILE MARINE COMMITTEE-
Question. re recommenda.tions of the -. 330, 1191. 

INDIAN M;ERCHANDISE MARKS l ~' T) BILL-
See under " Bill (s)" . 

INDIAN MERCHANT SHIPPING (AMENDMENT) BILL-
See under" Bill(s)". 

INDIAN MILL-MADE CLOTH-
Question re rates charged by Railways on Khnddar - and foreign 
piece goods. 1491-92. 

INDIAN MINER (AMENDMENT) BILL-
Sec under" Bill (s)". 

INDIAN NAYY-
Question re-
Creation of an -. 2175. 
Relation of the proposed - to the British Navy. 1827. 

INDIAN PENAL CODE (AMENDMENT) BILL-
See under" Bill(s)". 

INDIAN POLIOE-
Question 1e courses of instruction given annually at Scotland Ya.rd to 
officers of the -. 1908. . 

INDIAN POLICE SERVICE-
Question re-
Appointments of Indians to the - since 1924. 338. 
"eriod of probation of officers of the Provincial and the -. 338. 

INDIAN POSTAL AND TELEGRAPH DEPARTMENT-
Budget Demand for "-". 2009-34, 2054-2101. ' 
Question re grant of compensatory house rent allowance to the clerks 
of the -. 1843-44. 

INDIAN POSTS AND TELEGRAPHS-
Budget Demand for "  - ". 11325. 

INDIAN POSTS AND TELEGRAPHS DEPARTMENT-
Demand for an excess lrant in respect of " -". 613-17. 

INDIAN RADIO T ~ H COMPANY, LIMITED-
Question re grant.of a hcence to the -. 1652-53. 
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INDIAN RAILWAYS ACT-
See under" Act(s)". 

INDIAN RAILWAY SERVICE OF ENGINEER(S)-
See" Railway Service of Engineer(s)". 

INDIAN REGISTRATION (AMENDMENT) BILL-
See under" BilI(s)". 

1NDIAN SECURITIES (AMENDMENT) BILL-
e ~ under " Bill(s)". 

INDIAN SHOW-
Question re - given in Berlin under the direction of Mr. Hagen beck. 
1729. 

INDIAN STAMP (AMENDMENT) ACT-
See under" Act(s)". 

INDIAN STORES DEPARTMENT-
Budget Demand for 11_ ". 2322. 
Question re-
Future location of the -. 11m-IS. 
Muslim clerks in the Audit Office of the -. 2171. 
Muslim Officers in the -. 2170. 
Percentage of Mussalman clerks in the office of the Audit officer, -. 
2426. 
Policy in regard to the -. 1901. 
Reduction of the expenditure of the - London. ~  

~ SUCCESSION (AMENDMENT) BILL-
See under" Bill (s)". 

~ TERRITORIAL FORCE-
Question re-
Provincial and urban units of the - ~  

Training of selected men from the - a.nd the University Training 
Corps in civil and military aviation. 1501. 

INDIAN TRADE UNION ACT-
See under " Act(s)". 

INDIAN TROOPS-
Message from His Excellency the Viceroy disallowing the motion of 
Mr. S. Srinn-as& Iyenga.r to move the adiournment of the House to 
discuBs the que8tioD of the despatch of ---to China. 76. 
Motion for adjournment Te despatch of - to China. ~  76. 
Question re-
Establishment of Indian family hospitals in all military stations con-
taining -. 2910-11. 
Expenditure on - employed outside India. 1904-05.' 
Expenditure on the despatch of - to i~  2338-39. 

INDIAN UNATTACHED LIST-
QuelJtion re conditions of service of the -. 2174. 
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INDIAN VESSELS-
Question re powers of the Indian Legislature to enact laws for the 
. reservation of the coastal trade of India. to --, 1192-93, 

INDIAN WORKMEN'S COMPENSATION ACT-
See under" Act(s)". 

INDIANISATION-
Question rc-
--of the office of the High Commissioner for India iQ London. 1902. 
03. 
--of the superior Revenue Establishment of Transportation (Power) 
and Mechanical Engineering Departments. 343-344. 

--of the Superior Services in India. 336-337, 
--of the Superior Services on Company Railways. 340. 
" Swarajya " on "--on the South Indian Railway", 296. 

INDIGENOUS DRUGS-
Question re --. 2452. 

INDO-EUROPEAN TELEGRAPHS-
Budget Demand for .. --". 2326. 

INDO·EUROPEAN TELEGRAPH DEPARTMENT-
Budget Dema.nd for "--(including Working Expenses)". 2315. 

INDUSTRIES-
Budget Demand for "-". 2320. 
Question rc- . 
Contributions by the Imperial Government to the Provincial Govern-
ments for the improvement of Agriculture and -. 873. 
Government aid to infant - in Belgium and Germany. 296. 

INDUSTRIES AND LABOUR, DEPARTMENT OF-
Budget Dema.nd for "--". 2317. 
Question re amalgamation of the Public Works Branch with the -. 
24315·36. 

INFANT INDUSTRIES-
See under "Industries". 

INFpRMATION OFFICE-
Question re establishment in India of an - of the League of Nations. 
945. .. , 

INLAND STEAM·VESSELS (AMENDMENT) BILL-
See under "Bi11(s)". 

INNES. THY. HON'OtTRARLE SIR CHARLES-
Budll.'et, Demand for-
"Audit" (Railways). 1393. 
"Companies' Itnd Indian States' share of surplus profits and net 
e r i ~  (Railway,,,. 14150. 
"Inspection". 1374. 
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lNNES, THE HONOUB.ABLE SIn CHARLES-cOiltd. 
Budget Demand for-contd. 
"Railway Board". 1194. 
"Work'ing Expenses: Administration" (Railways). 1393. 
"W orking Expenses Repairs and Maintenance and Operation (Rail-
ways)". 1440. 

General discussion of the General Budget. 1603. 
General discussion of the Railway Budget. 1141,  1143, 1183-90. 
Indian Finance Bill-
Consideration of Part I of Schedule II. 2632-33. 
Consideration of Part II of Schedule II. 2634, 2638,  2639,  2646, 2647, 
2648, 2650-6C'1. 
Motion to pass --as amended. 2707,  2708, 2717, 2718. 
Indian Lighthouse Bill.,.... 
ltotion to agree to the recommendation of the Council of State that 
the --be referred to a Joint Committee. 2840. 
Motion to constitute the Committee. 2840. 
Introduction of the Railway Budget for 1927-18. -980-988. 
Motion for adjournment re postponement of the consideration of the 
Indian Currency Bill .. 600-02. 
Motion for adjournment to discuss the strike at Khargpur on the Bengal 
Nagpur Railway. 976,  977, 1016, 1018-21, 1022, 1023, 1032. 
Motion for die election of a panel for the Central Advisory Council for 
Railways. 303. 
Motion for the election of the Standing Finance Oommittee for Rail-
ways. 6. 
Motion to reduce the Budget Demand for "Customs" (Duty on cotton 
piece-goods and abolition of the export duties on tea and raw hides). 
1979-80. 
Motion to reduce t.he Budget Demand for "Customs" (Ruling a.s to 
assessment of duty on imported paper). 1988. 
Motion to reduce the Budget Demand for "Indian Postal and Telegraph 
Department" (Division of portfolios and non-appointment of a meQlber 
for communications). k086, 2087,  2088,  2089, 2089-92. 
Motion to reduce the Budget Demand for "Railway Board" (Appoint-
ment of Indians as Members of the Railway Board and r&}>id Indiani-
zation of Railway Services). 1200, 1201,  1209, 1212, 1213, 1215, 1216, 
1225, 1233, 1241-4:7. 
Motion to reduce the Budget Demand for "Railway Board" (Grievances 
of subordinate railway employees). '1299, 1318, 1329, 1331)-41. 
Motion to reduce the Budget Demand for "Railway Board" (Policy 
followed in reBpect of the purchase of stores). 1263, 1287, 1268-':'0. 
Motion to reduce the Budget Deman/! for "Railway Board" (Powers 
and fOl'lDatiofi of AdviBory Committees). 1355, 1358-60. 
Motion to reduce the Budget Demand for il ~ Board" (Railway 
rates of freight in relation to the Indian manufacturer). 1364, 1385, 
1367-68. 

-Motion to reduce the Budget Demand for "Railway Board" (Strengthen-
ing the repreBentative control by all interellts concerned over Indian 
Railways). 1254-55. 

Motion to reduce the Budget Demand for "Working ExpenBes: Admi-
nistration;' (Railways) (AdminiBtration .f the Stores Depariment, 
'N'orth-Western Railway). 1412-13, 
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Motion to reduce the Budget Demand for lOW orking Expenses: Admi-
nistration" (Railways) (Arrangements for the Hardwar Kumbh Mela). 
1414. 
Motion to reduce the Budget Demand for "Working Expenses: Admi-
nistration" (Railways) (Inconveniences suffered by the travelling 
public). 1429-31. 
Motion to reduce the Budget Demand for "Working Expenses: Admi-
nistration" (Railways) (Over--employment of Europeans in new posts 
created and vacancies filled). 1435-37. 
Motion to reduce the Budget Demand for "Working Expenses: Admi-
nistration" ~ il ) (Reduction of third class fares). 1424, 1425-27. 
Motion to reduce the Budget Demand for "Working Expenses: Admi-
nistra.tion'" (Railways) (Supervision and the charges claimed under 
that head). 1407-08. 
Motion to reduce the Budget Demand for "Working Expenses: Admi-
nistration" (Railways) (Third and intermediate class waiting rooms 
for Indian ladies at Moradabad). 1439. 
Oath of Office. 1. 
Statement laid on the table re Agreement between United Kingdom and 
Greece respecting the measurement of tonnage of merchant ships. 
2108. 

Steel Industry (Protection) Bill-
Introduction of the --. 58. 
Motion to refer --to Select Committee. 104-18, 120, 126, 127, 143-44. 
Presentation of the Report of the Select Committee. 542. 
Motion to consider. 746. 
Motion to recommit to Select Committee. 753,  754,  759,  764,  769, 771-
82. 
Motion to consider. 924. 
Consideration of clause 2. 930-938, 1004, 1059, 1062, 1071-73, 1085, 1086, 
1087,  1088,  1089,  1093, 1094. 
Consideration of clause 3. 1096, 1097, 1099-1100. 
Motion to pass. nOI, 1105, 1106, 1114. 

INSOLVENOY (AMENDMENT) BILL-
See under "Bill(s)". 

INSPEOTlON-
Budget. Demand for '/1_-". 1374-79. 
Question re --of the Cherambadi post office by the Superintendent 
~  Post Offices, Nilgiri Division. 1729-30. 

lNSPEOTION CHARGES-
Question f'e payments made to Consulting Engineers'tOf State Railways 
in respect of feee, --, etc. 793. 

INSPECTOR(S)-
Quest.ion rf'-
_._ appointed to supervise the work of the coolie contractor Ilt 1Jelhi 
,r unction. 2785-86. 

Number of clerical staff and --transferre'd from Lueknow to Calcutta 
from the different ~  offices of the East Inaian Railway. 2050. 
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INSPECTORS OF POST OFFICES-

Question re-
Amount of com'eyance allowance paid' to --in Madras, Bombay and 
Oalcutta. 2849-50. 

Hardships of the --in the Bengal and Assam Circle. 2413. 
Number of Muhammadan, Hindu and Sikh --and the Railway Mail 
Service in the Punjab. 965. 
Reversion of --and head clerks to Superintendents to the general 
line of the clerioal time-scale in the Madras Circle. 724. 
Transfer of --postmasters, clerka and leave reserve clerks from the 
Nilgiri Division. 7j3-24. 

INSPECTOR OF WORKS-

Question re case of Mr. Mohamad Usman, late an --at Panipat, East 
Indian Railway. 8 ~  

INSTITUTIONS-

Question re-
Exemption of societies - or banks from payment of postal, insurance 
and registration commissions. 2908. 
Naval training --in India. 19 •. 

INSURANOE OOMMISSION-
Question re exemption of societies, institutions or banks from payment 
of -. 2908. 

INSURANCE IWLES-
Question re alteration of the Post Offi.ce - to permit of conditional 
assignment. 345. 

INSURED ARTIOLES-
Question re increase in losses of parcel bags and --during the regime 
of Mr. O. D. Rae, ~ e i e  Postmaster, Calcutta. 2408-09. 

INTEREST-

Question re-
Allowance to an income-tax assessee of deduction for - on capital 
provided by the a.sessee himself out of his own funds. 1M. 
Deduction of --on mortgage permissible under section 9 (i) (iv) 
of the Income-tax Act, 1922. 2446-47. 
Grant of allowances to postal clerke for posting --in Savidgs Bank 
ledgers. 720-.21. 
Reduction if the - on Provident Fund deposits. 962 . 

• 
INTEREST BILL-
See under "Bills". 

INTEREST-FREE ADVANOES-
Budget Demand for "--". 2326. 

INTEREST ON DEBT AND REDUOTION 01. AVOIDANOE OF DEBT-
Budget Demand for "-". 2315. 
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INTEREST ON MISCELLANEOUS OBLIGATIONS-
Budget Demand for "--". 2316. 
Demand for Supplementary Grant in respect of "--". 628. 

INTERMEDIATE CLASS ACCOMMODATION-
Question re-
.  - on all tt'ains on the Madras and Southern Mahratta Railway, 441. 

Provision of --between Delhi and Bhatinda on the metre gauge 
section of the Bombay, Baroda and Central India Railway. 803, 

T ~ T  CLASS CO¥PARTMENTB-
Question r(';-
Charges for the reservation of - on Railways, 147. 

Dis('ontinuance of the USf' of oil-cloth ('ushions in --on the East 
Indian and North-Western Railways. 1040-41. 

Leaky latrines in --. 949. 
Latrines in --on the North-Western Railway, 949. 

Provision of --.Rnd dining saloons on trains r~ i  between Madras 
and Mangalore. i07. -
Supply of fans in - on State Railways. -2419. 

INTERNAL AIR SERVICES-
Question r ~ inauguration of -. 1307. 

INTERNATIONAL ECONOMIC CONFERENCE-
Question I't' seledion of Indian delegatf's to the -. 2107. 

INTERNATION:\L LABOUR CONFERENCE-
QUf'stion "r-
Conventions and recommendations relating to seamen adopted by the 
!lth !!esllion of the -. ~  

Indian dt,If'p;atee to the '-. 1476-77. 
Maximum hours of labour in industries adopted by the - at Gp,nevn. 

~ , 

INTERNA1'TONAL I.ABOUR OFFICE-
Question "t' number of Indians employed in the Secret:1riat of the League 

• of Nlttio[ls nnd the -. 943-45. -

IRRIGATION-
Budgl,t DeJn.lnd fol' "--". 2325, 

IRRIGATION (INCLUDING WORKING EXPENSES), ~ Tl  
~ ~ TT AND DRAINAOE WORKS-
Rudgrt OE'Jna.ncl for "._". 2315. 

IRHIGATlON ~ T CHAnGED TO REVENUE-
Demand fol' nn f-Xt'e!!S grant in respect of "--". 627. 

ISLAMTA BlOB SOHOOL-
Question rr- ,  . _ 
Grant or It sitt' for an - JD the Cantonment of Peshawar for the 
children of retired military officers. 2586-87. 
Second M:1.ster&hip in the Government Moinia -, Ajmer. 2586. 

~ . 
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ISMATL KHAN, lh:. 
Election of --to the Panel of the Standing Committee on Emigration. 

612. 
Oath of ~  3. 

Question n-
Reduction if' till' number of Cotnnlissioners ill the United ro i ~e  

732-3.1. 

ReservatHIIl of oompartmenta on tbe North Western Ra.ilway. 194.: 
Separation of judicial and executive functions in the United Pro\·incel. 
732-33. 

Teaching of Persian in the Government. High School at Port Blair. 
7.1.1. 

ISSUE BRANOH-
Question "'t' (·barge allowance drawn by upper division men holding 
charge of a Routine Section or --in the Government of India Secre-
tariat. 2619 . 

. lYENDAR, M.t. A. RANGASW AMI-
lAmendment of Standiog r er~ 373-
Bengal detf'uu8. 246.1, 2464. 
Budget Demand fo), e ~ ioll  (Railways). l37i, 1378. 
CUlTeDcy B!lI-
Considf'ra t:on of clause 2. 2473, 2478-82. 
Demand for an t'xceS8 grant in respect of-
"Civil V (,terinary Rervicell". 6fi-23. 
"Education". 6]9-20. 
"Indian P"sts and Telegraphs Department". 613-15, 017. 

Demand ror Supplementary Grant in respect of-
"A via.tion". 634, 635 
"Stamps". ~  

Election of ._.-to the rublic Account. Committee. 103. 
General discussion of the General Budget. 1580-85, 1640, 1641, l00z 
General disc'U8Sioll of the Railway Budget. fl6t. 

Gold StamlarJ and Reserve Bank of India Bill-
)lotion to circulate. 87-88. 

India.n Finance Bill-
Motion to consider. 2663, 2563-64. 
ConsideJ'lSiion of Schedule I. 2611, 2621, 262ft 
Consideration of Part II of Schedule II. 2634-38. 266·1, ~ ' 

Motion 10 ('onllider the amendment made hy the Council of State_ 
2928. • • 

Indian Foreat Bm-
Oonstitution of the Select Committee. 2897. 

Indian IIIC(lTf\(I' tIt.x (Amendment) Rill-
Motion to cit·culate. 1"17-78. 

Madras 81l1t (Amendment) Bill-
Oonsideration of clause 2. 2876-77, 2881, 2882. 
}{etion f('r adjournment rf a.ttendance of lIr. Sat.yendra Chandra Mitra 
at meetlDglI of the Legiallrtive ~8e l  24. a9. 
Motion foJ' adjournment re postponement of the o 8i ~r io  of the 
Indi.n.n O",,!'ency Bill. 694. 
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,¥OtiOD to lelhw(' the Budget, ~  for "Customs" (Re\'ision of specific, 
ad flQ,lorl'm and protective dutjes: lax administration). 1980-82. ' 
Motion h reduce the Budget Demand for "Executive Council" (Attitude-
of the GOVtlrnmeDt in regard to t,he l'onstitutional issue.) 1932,  1968, 
1970. 
Motion ~o rf'tiuce the Budget Demand for "Indian Postal and Telegraph 
Departlldmt" (Low salaries of p08tal clerks. peon8 and 8ubordinate-
services and inadequate pensions to retired subordinates). 2025·26. 
Motion to rf'duce the Budget Demand for "Indian Postal and Telegraph 
Departmt:nt" (Telegraph censo1'ship). 2094, 2096. 
Motion to reduce the Budget Demand for "Railway Board" 
(Appointment (\f Indians al Members 'of the Railway Board and rapid 
Indianization of Railway Services). 1201,  1220, 1222. 
Motion to reduce t.he Budget Demand for "Railway ;Boft.rd" 
(Policy followed in lespect of the purchase of stores). 1265. 
Motion to reduce the Budget Demand for .. R,ailway Board" 
(Qui.nqut'maial review of Capita.l Programme). 1257-H!68. ".. 

Motion to reduce the Budget  Demand for lil ~' Board" 
(Separation of Railway from General }<'inance). 1272-74, i277. 

Motion to ,·t>dlll·(> the Dudget Demand fOJ' "Working Expenses: 
Administ,rrLtion" (Railways) (Appointm£'nt of Deput.y Agents on the 
South Indhn Railway). 1409-10. 
Motion til rpdtl('(' the Budgrt Demand for "Working .Expenses: 
Administration" (Railways) (Supervision and the charges claimed under 
that head). Id06, 140i. 

N egotio.ble Instruments (Amendment) Bill-
Motipn for the withdrawal of the inltructions to the Select Committee 
to rl!}lort not later than the 15th February 1927. 2109. 

Oftth oi i~e  2. 
Point of order raised bv the Honourable the Home Member on Mr. S. 
_ Rrinivallft. Iyengar's ~ o  to omjt the Budget Demand for "Railway 
Board". (1.S to whether an amendment should be a rurely negative 
one. 1195·116, 1197. 

Question ,.e.-
Alleged IIhortll.gl:' of timber on the South Indian RaHwIlY· 947. 
Cha.ngell in the rulel of the Assembly and Provincial Legislaturel . 

• 394-9i. •  . •. 
Civilian apprentice store·holders 10 Indian Arsenals. 9"-48. 
District Board feeder Railway o~ tramway development. 391·92. 
Government action ,.e Tanjore Diltrict BORrd ftai!way extensions. 
386-91. 
Land rtvenue leg illation in the Provinces. 392·94. 
Pl'ovincial I.oantl Fund. 9"8. 
SeparRt,ion uf Audit from Accounts. 948-49. 

Question u ' e r ) ~  .. 
AcceJerlJt,ioJl of the Enghsh matt. 703· ,04. .  . 
Action taken b,.. the Railway Board on appeals ro~ meJ'l d18!""l1ed 
by the o~ l8  Indian and the Great IndiAn Peninsula RallwRYs. 

l ~  Oolder ~r of thE' Central Publication RrllDch 798·97. 
p:e f) JUr. ,  . L ~ 
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IYENtGAR, lla. A. RANQASWAMI-cQntd. 
Question (Supplementary) re-contd. 
Appolutll1ent of the Royal Commiasion on Reforms. 2046. 
A v&ill'.Lility of the funda of the J:»ost Oftice Sa.vings B&nke for the 
local money market, etc. 224a • 
.Bengal e ellu~  223. 
Conees!;;"'ns foJ' officers of Indian and non-Indian domicile on State 
~ ~ ~ • 

CODsultat.c..n by the Governor General of the Governor General in 
Council in rupect of o~i io  to the Legislative Alle8Ibly. 736. 
Dangerous condition of the Aaaembly Chamber, New Delhi. Sl679. 
Deputy TransPQrtation Superintendent (Traction); Great Indian 
Peninslli<!' Railway. 9»1)1. 
Differential treatment in poll-tax and -education in Kenya.. 186. 
EmployIl.fnt of Indian troops outside the external frontiers of India. 
880. . 

ExpencHturi? em the erection of workshops for State and Company-
mana.ged railways. 798 . 

. e l llr~ Of) the Royal Commis8ion on Agricultul'e. ~  2770 .. 
1ritting 01 ~u o i  centre buffer couplers to r i ~ stock on 
RailwAYII. ~  

Health d po}:t.ical detenus. 514. 
Introdut:tie,lI f); legislation regarding the machinery foJ' sflttling labour 

i u e~ '7] 1. 
Large dlvidf!nds paid by the Bengal and North We8tern Railway. 
1496, 1400. 
LowneR,. or the dome of the Council Houlle. 363. 
Memorial w Hie Excellency the Viceroy from Mr. 8atyendra Chnndra 
Mitra, a. political detenu. 2866.  2857. 2868. 
Names, qualiflCat.ion_, period of serviae and poats now filled by the 
three west senior lndiane in the Railway Servioe. t!16. 

'New buildingll for the ·)ffice of the High Commissioner for India in 
I.ondar.. 27'72, 2773. 

~u er of Billll certified by the Governor General during ]924-26. etc. 
800. 
Number of Indians employed in the Secretariat of the Leagufl of 
NatioDs and the Internationn.1 Labour i ~  944.. . 

Participation of 38. clerks of the Postal Department, RAwalpindi, in An 
ele!!tiotl ~ i  of a partioular candidatfl lor the Legislative' 

l~  221,6. . 
PrOViSHlr.t fif (-lectric fans in t.hird daBS carril\gf's on F;tatl·. Ra"ilwaY8. 
276.1. . 

Publiciltiofi c;i the Report of t.he SancJbnrlllt Committee. ] 400. 
Rents pQ.ld jC'r premises occilpied 'by Post Officell in Bombay. -362. 
Rf'vPl'sioll 01 Rai Bahadur A. C. ll ~er e o  the Indir.n ~ u l io l 
Rel'viefl in the UnIted Provhlces from the junior 1I('le(·t;on gl·adt'. 
8 ~  

Rules '~ mot-ion of no confidenc:e in Provincial Ministt'rll. 434-31j 
8election of candidates 'or a.ppointment in the second grade, supt'l'ior 
Traffic Rrr.ndl. Telegra.ph Department. 2844. 
Seniority of Provincial Civil Flervice office.s holdinp: 1i8ted Indian Civil 
. 8ervloo P08tll. 2904. 
Separation I'l[ jndicial and flxeClutive IUn.,ctions in the i ~  Province!!. 
782-P. 
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Question (Supplementary) re-concld. 
Settlement of outstandingswith the War Office .. 802 
Special a('pointment for Colonel Needham, I.M.S. 20·15. 
Steamers chartered for the despatch of troops to China. 2108. 
Strike at Khnragpur on the Bengal Nagpur Railway. 81i, 971, 97;!. 
Strike Oil the Bengal Nagpur Railway. 1250, 1!){)4, 15U:>. 
~u l  by the Government of India of electric energ.\, to the Delhi 
Electri,: Tramways and Lighting Company. 2043, 24>44. 
Total expcuuit.ure on Government buildings in New Delhi. 790. 
Transfer of Rs. three crores on account of rolling stock from the capital 
at cha.!'ge {·f commercial lines to the capital a.t charge of Itrategic 
lines. 149. 
Transfer d the office of the Senior Government Inlpector of Railways, 
from Madrlls tc Ootacamund. 1390. 
Utilizatioa of the Salt swamps adjoining the Vedaranyam Factory 
for the production of Salt. 2908. 
Wheelers' ("f)utruc:t. for r il ~' bookstalls. 196, 197. 

Resolution rc-
Relell.de of Bfwgal de tenus. 453,  469, 470, 493, W2,' 503. 
Treatnumt of the Santhal Parganas as & backward, tract. 647, 8M, 

~  663. 
Steel Industrv (Protection) Bill-
Motion to l'e ~o ll i  to Select Committee. 777, 780. 
Motion to cnnl!lider. 912. 
Considerll tioD of Clause 2. 936. 
Motion to pass. 1104-1106. 

IYENGAR, MR. S. SRINIV ASA-
Amendment of Standing Orders. 372-73. 
Appointment of Mr. K. C. Neogy to the Panel of Chairmen ' ' ' ~ --

resigned. ::'S2. 
vCode of Civil Proeedllre (Amendment) Rill (Amendment of section ~)

~ io  to cODf,;der. 410-12. ? 
v-Criminal Lnw Repealing and Amending Bill-
Motion to consider. 863-67. 

vCurrency BilI-
M9tioJl -to ~ er  181!). 

y-ConsideratiolJ (,f clause 4. 1872-79.---
Demand for all e,,(,e8S grant in respect of "Census". 623, 
yGeneral dis(:uSllion of the General Budget. 1708-12. 

7 

hdian Finance Bill-
Motion to (·(,r.fJidel' the amendment made by the Cot:ncil of State. 
2927. 

Indian Limitati('n (Amendment) Bill (Amendment" of' !.actions 20, and 
21)- , 
Motion to omit dause 2. 322-23. 
Indian Recuritie'! (Amendment) Bill-

_', >,MotioD to refer to Sele(,t. Committee. 316. - . 
_,Mution for adjournment 1'(' attendance of Mr. SatyendrA Chandra MItra 
at meetings of the Legislative. Assembly. 211-26. -_.--,' -_.., :2-

"Motion for adjournment ,.(' despatch of Indian troops to ~ ill  .. 51, M. -" 
Motion for ndjournmelft 'n postponement of the cOnluderatlon of the 

~ i  llrrell ~' Bill. 587-90, 605-07. ? 
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IYENGAR, MR. S. SRINIVASA-contd. 

_ . ..-----Motioll to omit the Budget Demand for "Railway Boald". 1194.-, 
Motion ~ reduce the Budget Dema.nd for "Railway Board" (Appoint-
ment of Indians as Members of the Railway Board a.nd rapid 
./ lodil»lizaticm of Railway-Services). 1197-120li. 9 
Negotiab!e Inall'uments (Amendment BiIl)-
Motion to consider. 310-11 . 

. ~ o i io'  "I --to the Panel of Chairmen. 171. 
Oath of Offioe. 2. 
Point of order rAised by the HonouTA.bl ... the Home Member OD --' 's 
motion to omit the Budget D ... mand for "Railway Board", as to whe-
ther an amendment ahollid b ... a p1.1rely negative one. 1100 . 

. ---Question rc-
Appointment of an Indian as a Mpmber of the Railway Board. 8 ~

Charges of the employment of a contingent by the Government of 
India in the Dlilitar"f operations in China. 2'18.----····_·· 
Names, ~ l li i io  period of service and posta nol\' tilled by the • 
three mQllt senior Indians in the Railway Service. )\11i-16. , .... -........ -. 2--

Resolution "e-
Release of the Bengal detenu.. 484-487. . ...... -... -... 

1/ 

Shlaries of the two member. of the Judicial Committee of the Privy 
Council possessing Indian experience. 2793-97, 2812, iSl '1 , 2819. - t:! 
Treatment of the Santha) Parganaa aa a backward tro.ct. 649-51. 

Societiea Regilltration (Amendment) Bi11-
Conaideration of clauae 2. 843-44_ 

. Steel Induatr), (Protection) Bill-
Motion to refer to Select Committee_ ~  - "L 
Motion to pal.. 1101·1104. 4 

IZZAT BEG, liA. F. M.-
QueBtionre. case of --of the Indian corps of clerke. 2869-'11. 

, 
JACOB, lb.. O. C.-
Questionre appointment of - &8 a 8allit&ry u eri ~ e  of the 
Calcutta General Post Office. 2411-12 . 

.iAGANNATHPUR-

Question ,.e e~i  of a telegraph office at - in the Sylhet Di.trict 
1650. 

JAHANOIRA ROAD-
Question rf'. proviaioD. 0/ 1\ raised pldform at --railway station_ 
1808. 

JAILOR(B)-
Qtlf!8t.ion rf' numh"r of Kl1'!lim 
vince. 974. 

-
in the' North-WAit Frontier Pro-



JAMALPUR-

QuestioD re-
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Fatal accident a.t the level crossing near --, East Indian Railway. 
1829-30. 

Forfeiture of the gratuity of Balm Surendra Nat,h Dutt, Head Pay 
CICI'k, _ .... , discharged from service for slack u~r i io  2330· 
31. 
Grant of allowances for work on Sundays and holidays to the clerical 
staff of the office of the .Deputy Mechanical Engineer, --". 1830. 
Office hOllrs of the clerical staff of the East Indian Railway stationed 
at --. 716. 
Running of an express train between Howrah aQd Delhi via --. 
1830-31. 

~l  S..,.-
Oa.th of Ofiice. •. 

Question re-
COllfltruction of a metre gauge l'ailway between Bilaspur and Mandla 
in the Central Provinces. 628-29, 630. 
Reconstruction of the bridges o ~r tlie Nerbudda on the Great Indian 
Peninsula Railway and the Bengal Nagpur Railway in the district 
of .J ubbulpore, etc. 816. 

JAl>AN-
Question 1'('. civil Aviation Schools ill Australia, Canada and 
1501-02. 

JARANWALA·-
Question ,'P, proposed Dew railway line betwf'cn LayalJpur, --and 
.Thumra Cheniot. 1)23. 

JASIDIH-
Question 1'/' stoppage of the 7 Up Express at -' -. 1n8. 

JASIDIH JUNCTION-
Question 1'(' raising of the 1:)latforms at --. 516·17. 

JAYAKAR. MR. M. R-
Code of Civil Procedure (Amendment) BilI-(Amendment of section 115)-
Motion to consider. 407-10, 417. 

Crirftina.l La.w Repealing and Amending BilI-
Motion to consider. 860·63. 

Currcncy Bill- • • 
Motion to consider. 1815. 
Discllssion on the point of OJ'del' raised by the Hon'hle SiI· Baeil 
Rlackett as to whether a. motion which is an absolute negative or a 
practical negative such as a motion to lea.ve only one rupee in a totn.l 
grant of RII. 60,000 or RO, ill in order .• 1912, 1913. 
Election of --to the panel for thf' Oent,ral Advillory CouDc·il for 

Ra.ilways. 546. 
Motion for adjournment" r" postponf'ment of thf' considm'lttion of the 
Indian Ourrency Bill. 590·692, 1)91). 
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J'AYAKAR, lb. K. R.-contd. 
Motion to reduce the Budget Demlmd for "Army Department" (Oen-
eral policy and expenditure). iiIHi, 2i3O-35, 2268. 
Motion to reduce the Budget Demand for "Ex!l(:utive Council" (Atti-
tude of the Government in regard to the conatitutional iS8ue). ~

22. 

)lotion to reduce the Budget Demand for "Rfdlway Hoard" (Powera 
and formation of Advisory Committees). 1363-55. 
Nomination of --to the Panel of Chairmen. '171.· 
Oath of Oflice. I. 
Question rf' prize of Delhi Scheme. 1897. 

Question (Supplementary) l'e-
Expenditure on the Royal CornmiaaJOll On Agriculture. 2771. 
Land Revenue legislatioQ in the provinces. 394. 
Number of Indians employed in the Secretariat of the League of Na-
tions and the International Labour Office. 945. 

Resolution rf' salaries of ~ e two members of the Judicial Committee of 
the Privy Council pOllee .. ing IrIdian experience. B806-09, i82i·23. 

Sooieties Registration (Amendment) BiIl-
Motion to consider. 839. 

Steel Industry (Protection) Bill-
Motion to refer to Select Committee. l-U-43. 
Motion to() consider. 921-9i6. 
Consideration of clause I. 1068. 

JESSORE-
Question 1''' construction of a. railway from Rajbari to - 'Ilia ltlagur ... 
2183-84. 

JHUMRA CHENIOT-
Question rt' proposed new lailwa.y line between Layallpur. Jaranwala. 
and --. 523. 

JINNAH, MR. M. A.-
Code of Civil Procedure (Amendment) Bill --(Amendment of section 

l~)

Motion to consider. 407, 417-22, 424,  425, 426. 
Congratulations by --to Mr. V. J. Patel on his election &8 President 
of the Legislative AlIsemhly. 13. 

Currency BilI- • 
Motion to consider. 1807, 1814-15. 
Consideratipn of clause 4. 1864-72. 
Motion -to pus as amended. 21148, 2549-50, ~8  2659, 2560. 
Demands fo1' supplementary gr,!,nt in respect of "Aviation". ~ ~  

IOold Standa.rd and Reserve Bank of India Bill-
Motion to circulate. 80, &9-g0. 

Indian Securities (Amendment) Bill-
'Motion to consider. 314. 
Motion to refer to Select Committee. 318. 
Motion for adjournment rr. attendance • of Mr. Sa.tYeQdra Ohandr" 
Mitra at meetings of the Legislative Auembly. 26-1'7., 
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JlNN AH, Ma. M. A.-co"td. 
Motion for adjournment re despatch of Indian troops to Ohina. 63. 
Motion to reduce the Budget Deme.nd foJ,' "Army Departmeo,t" (Gen-
Eral policy and expenditure). 2220-28, 2230,  2274. ~  2284. 
Motion to reduce the Budget Demand for "Executive Council" (Atti-
tude of the Government iu rf.'igard to the constitutional iuue). 1969, 
1971. 
Motion to reduce the lu ~  Dl!Iuallu for "Railway Board" (Appoint· 

lTl~  of Indians a8 e r~re of thl! Railway Board aod rapid Iodiaoi-
zntion of Rl\ilwtl.y Servi(·es). 1199, 1225, 1240. 
Nominat,ion of --to the Panel ot Chairmen. 171. 
Oath of Office. I. 

Queetioo rtl-
Bengal De ten UB. 2i2-i3_ 
Extenllion of ~ Rf\forms to the North-Weat Frontier Province. 881· 
82. 
Mlissalmans elected hy special or q:tixed electorates. 220-22. 
Puhlication of the Report of the SandhurBt Oommittee. 1498·1&00 
RellOlution regarding rup",e tenders for the purchase of stores. 1&00-
01. 
Strength of various ('ommunities in provincial Legialati\'c Council". 
5120. 

Quest.ion (Supplementary) r~
Naval traioing inttitutions in Iodia. 194. 
RI'p"Il!umtation of Rikhs In the office of the Public ,service Oommil-
lion. 968. 

Resolution re-
H.('leasf> of the Bengal Dctenus. 493, 605, 506. 
RnlRrifls of the two memhers of the Judicial Committee of the Privy 
Council possessing Indian experience. 27Ci3. 

Steel Indultry (Protection) Bill-
Alotion t,o ref!"!r to Select Committee. 136-37. 
Motion to recommit to Select Committee. 749, 755, 7tft, 762. 
Motion to consider. 890-907, 910. 
Consideration of clause 2. 929, 991, 995-98, 999. 1000, 1067·71, 1077. 
Motioh to pala. 1107. 

110DHPUR-
Questioll /'(' through first. and eecond class hogip hehY!"!eo Ajmer and 
• for convenienee of paB8engers, 301. 

JOGIAH, MR. VARAHAGIRI VENKATA- •  • 
Election of --to the Standing Finam,r Committee fot' Railways. 55. 

Gtmrral discuflsioo of the Railway budget. 1149-51. 
Indian Fioance Bill-
COllsid.)rat,ion of "Iallsl' 2. 2ii7a·74. 

Mot,ion fot' adjournment to disclIss thl' strikr' nt Kharllgpll r on the 
Bengal ~ l  Railway. lOO7-1i. 
Motion to l'l'dllr!"! thr RlIdgf>t Dplllnnd for "Railway Board" (Grievan· 
ces of subordinate ,ailway employees). 1340. 
O:l(.h of Offirf'. ~  
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JOGIAH, MR. V ARAHAGIRI VENKATA-conta. 
Question re-
Allotments for construction of quarters for EuropeaDB. Anglo-India.nl 
and Indians respectively on different Railways. 993. 
Appointment of a Conciliation Board or Committee of Enquiry in 
connection with the strike on the Beqgal Nagpur Railway. IMlf-
1005. 

Appointment. of Indians RS "B" class guaTds on the Eastern Bengal 
Railway. ]644-46. 
Classification under the different races or communities of officera a.nd 
subordinates employed on State and Company-managed Railwaya. 
740. 

Contracts. bt:twceu the Secretary of Sta.te for India and the railway 
companies working State Railways in India. 740. 
Date of paBBing of Trade Union Bill. iD2. 
Distributiou of the profits of the Bengal Nagpul' Railway between 
the railway company and Qovt. 739. 
Expenditure on the demolition and recoqstruction of the (lomes of 
the Northern Block in the New Delhi Seeretariat. 24,2'7-28. 
Grant of extensions of service to employees of the Bengal N agpur 
Railway. 1645. 
(hunt8-in-aid to European and India.n railway institutes by the 
Eastern Benga.l Railway. 1646. 

IGrievallet's of employees on the Bengal, N agpur Railway. 399. 
Indian guards of the Eastern Bengal Railway. 1644. 
lnquiry into grievances of subordinate employeea on Indian Rail-
ways. 293-94. 

Medical Certificate of employees of the Ca,}cutta Poatal Audit Office, 
Calcutta Telegraph (Engineering) office and Calcutta Telegraph 
Check Office. 2867. 
N ~  ~ io  Rules a.nd the suhlltitntion of a Provident Fund for the 
system of pensions. 2M7. 

Official recognit.ion for all Railway employers Unions. 292. 
Pay of I ndian driver. on the Ea1ltern Bengal Railway. tk&. 
Prohibition of Indian guards and driver. from running mail and 
pasllenger traina. 294. '. 
,Provillion of quarters for the Assistant T. X. R. at Budge Budge on 
the Eastern Bengal Ratlway. 1648. 
Reference dut,iea in Civil Accounta Officea, etc. 286tt 
Retention of the servicee of Mr. Corrigan in the Public Work1s De-
partment, New Delhi. 2428. 
~ ieio  of tl}e pay of lower diviaion clerke flmployed under the 
Accountant General, POIIts and T"legraph.. 2866. 
Scheme for training of officers and subordinate!! on Indian UltilwlIYs. 
294. 
Strike at Khs.ragpur on the Bengal Nagpur Railway. 740, 816-18. 
885-&8. 
Time scale of pay of lower divi'lioll men in Accounta Offices. 286tl. 

Resolution re-
Amalgamation of the Ol'iya·sppakinp: trA.cttf. 1)68-69. 
Re]ea8fl of the Bengal det.enus. 4'2·46. 
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JOINT COMMITTEE-
Message from the Council of State recommending to the Legislative 
Asscmbly that the India.n Light House BiIJ be referred to a -'-. 
840-41. 

JOINT SECRETARY-
Question I'e number of Indil1ins holding appointments of Secretary, --, 
I'tc.. in the Depart'ments of the Government of India. 1900, 

.JOINT STOCK COMPANY(IES}-
Budget Demand for "--". 2322. 
Demand for an excess grant in respect of " __ ". 624 . 

. ~H  MR. N, M,-

CIll"t'ency Bill-· 
Consideration of clause 4. 1838. 
Df'mand for supplementary graDt in respect of "Aviation", 1539. 
Election of --t() the Pane) of the Standing Committee on Emigra-
tion. 612, 
General diacussion of the General Budget. 1693. 
Gold Standard and Reserve Bank of India Bill-
Motion to circulate. 88-89. 
India.n Finance Bill-
Consideration of Schedule I. 2697, 2610-12, 2613, 2623. 
Indian Mines (Amendment) Bill--
Mot·ion to circulate. 2837,  2838, 2839. 
Motion for adjournment ro <'a.ll attention ro the decision of the Govern-
ment of India not to publish the Report of the Indian Deputation 
to Fiji. 402. 
Motion for adjournment to discuss the strike at Kha.ragpur on the 
Bengal Nagpur Railway. 976,  977, 1013, 1016·18. 1020. 1025. f027, 
1033. 
Motion to reduce the Budget Demand for "Customs" (Revision of 
specific, ad valorem and protective duties: lax administration). 
1983-M. 
Motion to reduce the Budget Demand for "Executive Council" (Atti-
tude of the Government in regard to the constitutional issue), 1949. 
Motion to reduce the Budget Demund for "Indian Postal and Tele-
gra;ph Department" (Low salaries of postal clerks. peons and sub-
ordinate Bel'vices and inadequate pensions to retired subordinates). 
2Qlg. 2026-29, 2075.  2080. 

Motion to reduce the Budgt,,'i; Demand for "Indian Postal and Tele-
gra.ph Department" (Policy pursued by the Department in General). 
2011. ~ • 
Motion to I'educe the Budget Demand for "R.ailway Board" (Grievances 
of subordinate railway employees). 1329-31>, 1337, 1341. 
Motion to reduce the Budget Demand for "Railway Board" (Policy 
followed in respect of the purcha.se of stores). 1263. 
Motion to reiluce the Budget Demand foT' "Railway Board" (Powers 
and formation of Advisory Committees). 13M-53. 
Motion to reduce the Bu1get Demand for "Railway Board" re ~
ing the representative control by all interests coMemed over IndJ&Il 
Railways), 1251-54. 
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JOSHI. MR. N. 1tI.-contd. 

Motion to reduce the Budget Demand for "Working Expen,ae.: 'Admi· 
nistration" (Railways) (Inconveniences suffered by the travelling 
public). 1429,  1430. 
Motion to reduce the Budget Demand for "Working Expenses: Admi-
nistration" (Railways) (Over-employment of Europeans in new posts 
created and vacancies filled). 1436. 
Motion to reduce the Budget Dp.mand for "Working Expenses: Admi-
nistration" (Railways) (Reduction of third class fares). 1423-24. 
Oath of Office. 61. 

Question rf-

Abolition of the system of free labour rendered by luggage porters at· 
Howrah. 1487-88. 
Casual leave of postmen and menials in Poet Offices. 963. 

Classification of administrative and ministerial oJIieers of the Postal 
Department. 2622. 
Discontent in the Customs Service in Calcutta. 707-08. 
Discontinuance of the practice of readere in the Post Oflieea signing· 
88 escorts to postmen. 953. 
Establishment of a provident fund for Government employees. '1663. 
Grant of a licence to the Indian Radio Telegraph Oompany Limited. 
1662-63. 

Grant of house rent allow/mces to theMail guards and other inferior 
8crvantR of the Railway Mail Service in the Madras Presidency. 889. 
Grievances of lUggage portera at Howrah. 1486-87. 
Increase of pOlltmen in Post Office. in the North Bombay island. 963-
M. 
Introduction of legi.lation for the prompt payment of wages. 71 !. 
Introduction of legislation regardinf{ the machinery for settling labour 
disputes. 71 0·11. 
In Introduction of the shift system of work in Indian i ~ •. 
(2) Prohibition of the employment of women underground in Indil'n 
Mines. 709-10. 

Permanent e lo~ e  of the Audit and Accounts Staff of the Great 
lndh.n Pen:mmltt Rlli/,,·ay. 16ii"'5w. 
Principle followpd in fixin" the pay of :permaoent incumbents when 
a revision of time-scale is sanctioned. ~  

Recovery of lIubAcriptions .from Members' of the Customs SE:rvice 
As!!odation. 954. 

Recruitment of wireless operatol'l'I. ]661-1'12. 
Reduction of the licence fees of porten employed at Howrab. 14f17. 
Retentioo rtr hill usual allowances in the General IIcale by a telegraphist 
deputed for t.raining as It wireless opf'rator, 1651. 
Revision of the leave and pension rules of inferior servants employed 
under the Central Go .... ernment. 16M. 
Scales of par of sorters of the Railwa.y Mail Service. 886. 
Selection of experts for the economic conference to be hpld under thE'-
auspiC'ell or the League of Na.tions. 711-12. 
Superse81ioral in the Calcutta Preventive Service. 708·09. 
The Coorg Labour Act, 1926. 1653. t 

Time teRt of the il ~  Mail A('r\·iec, 886S8. 
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.JOSHI, lb. N. M.-contd. 
Question re-cotled. 
Withdrawal of official recognition from the ... Customa' Service Aasoeia-
tion. 709. . 

Working hours of employees of the Railway Mail Service. 888-89. 
Question (Supplementary) re-
Admission of doolies and palanquins to the platforms a.t Delhi railway 
station. 169. 
Dividend paid by the Bengal and North-Western Railway. 1496. 
Electric fans in third class railway carriages. 2762. 
Expenditure on the Royal Commission on Agriculture. 2771. 
Grants from the Fine Fund of the East Indian Railway to European 
and Indian schools. 2047. 
Inadequate pay of the lowest staff on the Bengal Nagpur and South 
Indian Railways. 386. 
1nm'ease of rents in the Post Offices of Bombay. 361, 362. 
Indian tleleglltes to the International Labour Conference. 1476,  1477. 
Number of Indians employed in the Secretariat of the League of Nations 
and the International Labour Office. 944. 
Pro"ision of eleetric fans in third class carriages on State Ra.ilways. 
2762, 2763. 
Report. of the Bltck Bay e l ~io  Oommittee. 108. 
Separate statistics for goods and p8l8sengcr receipts of railways in 
India. 148. 
Strike at Kharagpur on the Bengal Nagpur Railway. 817, 886. 
Transfer of Rs. three crores Oil account of rolling .tock from the capital 
at charge of commerrial lines to the capital at charge of strategic 
lillI'S. 149. 
r Iliiurm railway fares and rates on State Railways. 160. 
Wheeler's contract for railway bookstalls. 197. 

Resolution 1'''-
Amnlgamation of the Oriya-speaking tract8. 568. 
Treatment of the Sonthlll Parganas as a backward tract. 662-6'5, 666. 

Steel Iuunst,·y (Protection) RiIl-
Motion to l'l'fE'r to Select Committee. 137-40. 

Motion to recommit to Select Committee. 777. 
Motion to consider. 915-918. 

JOWAHIR SINGH, SARDAR BAlJADUR ~

Oath of Office. 5. 

,JUBBULPORE- •  • 
•.• Que'ltion ,.,... constrllrtion of the bridges over the Nerbudoa on the Grea.t 

Indian Peninsula Railway and the BeD/l:1I J N ~ llr ~' in the 
(liPltrict of --ete. 815. 

JUDGE(R)-
Questionrc-
Appointment of a. MU8salman as a --of the Patna High ·Court. 2424-

~  • 
Appointment of --with Indian e1q)erienre to.the Judicial Committee 01 
the Privy COllllril. 2]78. 
Appoint.ment (>f militn"v ,.,ffkc1'8 as High Court -. 2M2. 
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JUDOE(S)-Ctl7ltd. 
Question r ~  

Criterion for selectien of High Court -. ~  

Total strength of High Court alld Chief Court - showing number oC 
Muhammadans. 281-82. 

JUDICIAL AND EXECUTIVE FUNCTIONS-
Question ' ~ sepAration of --in the United Provinces. 732..33. 

JUDICIAL APPEAL-
Que._tion re right of --enjoyed by European British subjects from the 
Indian Coorts. 9036 • 

• nmWIAL COMKISSIONER-
Question 1'r appointment of I\n additional --in the North-Welt 
Frontier Province. 13M. -

JUDICIAL OOMMITTEE-
Resolution rl! salarie" of th«-two member" of the --of the Privy Council 
possessing Indian «-xperience. !'i41-M. 

JUDICIAL COMMITTEE OF THE PRIVY COUNCIL-
QueBtion rF appointment of judges with Indian experience to the 
2176. 
Resolution r(' sa.la.riel of the two members of the -"-possesljng Indian 
experience. 2'192-2826 • 

. JUSTWE-
Budget Demand for "Administration of -". 23Hl. 

JUTOOH OANTONMENT--
Question rF water taxes h --. 1'146. 

KARUL--

Question rr-
Cost of Legation at --. 216. 
Details of staft in the Legation at --. 217. 

ltABUT .. RINGH,· BARADUll, RfsALDAlt-MA.70R AND HONOJUJty CAPl'AJN- .. -

Motion to reduce the Budget Demand for "Army Department". (General 
policy and expenditure). 2228-29. . 
Oa.th of Office. liS. 

KACHERY MOSQUE-
Que.tion rf'. use of a. part of the old --in Pp.l!JhRWar ORntonment for 
the dumping of manure. 2&87. 

K ALK A-
Quel!Jtion ~ remodelling of the railway station at -. 369.53. 
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KAL"iARA-
Question re amalgamation of Coorg with the Madras Presidenc1 and 
South --with the Bombay Presidency. 280 .. 

KANNADA PROVINCE-
Question '~ formation of 8. separate --. 2163. 

KARACHI-

Question re-
Credentials of Protector of Pilgrims, --. 201-02. 
Ra.j Committee at --. 200. 
Hardships of Raj pilgrims at -. 2OO-{)1. 
Improvements at --, Pindi and Sukkur workshops on North-Western 
Railway to obviate reduction of staff. 197-99. 
Refusal to allow owners of properties in the Dep6t Lines in --to build 
or rebuild on their plots. 734-30. 

KARACHI CANTONMENT-
QUE"stion rf' ('x('lusion of the Depot Lines in Karachi from the limits of 
the -. 734. 

KARAXPRAYAG-
Question 1'(' projected line from Rishikesh to --. 217. 

KARGALI COLLIERY-
Question 1'(' omission of the expenditure on· thE" --from the gl'tmt fOt' 
the Great Indian Peninsula il ~  2917·18. 

KARJAT-
Question Tf'. new alignm('nt of the Great Indian Peninsula Railway 
between Khandala and --. 11120. 

KARNOWL-
Question 1'1< r il ~' line from Chakin to --on the Bengal and North 
Western Railway. 519. • 

KA.,.RTAR SINGE, SARDAR-
Oath of Office. 4. 

QUei'ltion T('.-
.Appointment of Aikhs as Assistant Secretaries nnd Superintendents in 
the Government of India Secret.ariat. 1497. 
Oancellation of the e e~ e  order against f\a.rdar Milap Singh . 

• 1736. 
Extcrnment Order againRt Bardsr Milap Sinp:h, a neWRpaper 8!(E'nt of 
Peshawar City. 1731S-36. 
IncreaRe in the nuJbber of Sikhs employed in the o i~e  of the Ap;ent 
nnd the Ohiet Auditor, North-Western Railway. 004. 
J.evy of surcharge on Railways. 1736-37. 
u~ eT of Hindus, Muhammadans and Sikhs employed in the office of 
the Postmaster-General, Punjab and North-WeRt FrontieT Oil'cle, and 
the Deputy Postma'ater-General, Railway Mail Service, Ambllia. 964., 
Number of Muhammadan, Hindu and Sikh InspectorR of Post OfficeR 
and the Rltilway Mail Servi('c in thE' Punjab. 965. 



ISO INDU TO LBGISLATIVK ASSEMBLY DEB4TKS. 

KARTAR SINGH, SUDAR-colifd. 
Que.tioQ re-tlon'cI. , 
Number of Sikh. in the Sali Department. .966. 
Number of Sikhs who appeared at the examination heJd by the 
Accountant General, Central Revenues, in January lallt. 886. 
Proportion of Muhammadan., Gurkhas and other Hindus and Sikh, 
e lo~'e  a. soldiers and Viceroy's commissioned officers in the 
Indian Army. 965. 
Refusal to grant a passport to Barda!" Milap Singh, 1\ newspaper agent 

"- ,of Peshawar City to proceed to Chitral. ~  , 
Representation of Sikhs in the oftice of the Public Servic.e Commission. 
967-68. 

Selection of Sikhs for the Indian Railway Service of Engineers and "the 
Transportation (Tra.ftic) and Commercial Departments of State Rail-
ways. 966. 

Sikh Customs In'8})ectors and Oustoms Appraiaeri. 886-e'7. 

KASHIPUR-KALAGARH RAILWAY-
s,.,/! under "Ra.ilway(s)". 

KA SISW AR ~  BABU-

Question re-
Allegations against --, Sub-record clerk ot the Railway Mail Service 
at Narayanganj. 743-44. 
Appointment of --as Sub-record clerk of the Railway Mail Servke 
a.t Narayanganj. '143. 

KEANE, Ma. M.-
Oath of Office. ~  

Resolution ,.r release of the Benlal detenl1s. 467-71. 

KELKAR, MR. N. C.-
urre ~' BilI-
COllsideration of clause 4. 1835-36, l ~  

o 8i ~r io  of cJaulle 2. 2142·60, 2376, 2396·97. 
Consideration of dauBe O. 2493-96. 
Election of - to the Standing Finance Committee. 17. 
Land Acquisition (Amendment) RilI-
Motion for leave to introduce. 363-366. 
Motion to l~ir ul e  A4.HPj, 8~  

'Motion to reduce the Budget Demand for "Army Department". (GetJeral 
policy and expenditure). 2268. 
M()tion to reduct'the Budget Demand for" "Executive Council" (Attitude 
of the Government in regard to the coD.lltitutional i .. ue). 1937·194&. 
Motion to reduce the Budget Demand for "Indian Postal and Telegraph 
Depa.rtment" (Low salaries of postal clerks,. peons a.nd subordinate 
Rervices and inadequate peDsioDs to retired subordinates). 2029-34. 
Motion t,o reduce the Rud/l:et Demand for II.Railway Bosrd" (POWf'rR nnd 
formation of Advisory Committeel). 1346-48, 1360. 
Motion. to reduce the Budget  Demand for "Railway Board" (Railway 
Tates of freight in relation to the IDdi",n'manufadurer). 1360-136lS, 
~  

Oath of Office. 2. 
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KELKAR, MR. N. C.-contd. 
Question re-
Access to written statements before the Ourrency Commission. 183. 
Aocidents on Railways due to coupling and uncoupling of vehicles. 
1519. • 
Acquisition by Oovernmf"nt Sf"rvants of Government residential build-
ings on the hire purchase system. 1517. 
Advertiaing of unclaimed postal cash certificates. 183-84. 
Allowance to an income-tax 8088e8S6e of deduction for interest on 
capital provided by the assessee himself out of his own funds. 154. 
Alteration of the Post Officf" Insurance rules to permit of ('ouditional 
assignment. 345. 
Amendment of rule 24 of the Bombay Legislative Council Rules. 158. 
Annual savings accruing to the Army budget owing to the construction 
of strategic railways. 146. 
Anticipated return from the Bombay-Howrah Overland Mail trains. 
147. 
Appointment of Accountanta in Head Post Offices. 1522-23. 
Appointment of Mr. T. E. T. Upton, as Solicitor to the Government of 
India. 1IH1H6. 
Beggar nuisance on Government Railway lines. 3«. 
Bombay-Howrah Overland Mail. 1519. 
Charges for the rf"servRtion of intrrmrdiate and third dass compart-
menta on Railways. 1(7. 
Checking of charges for trunk calls made by GOlel'nDlent servants. 
m7. 
Closing of the rest camp for British troops at Deolali. 145-46. 
Council Bills and Telegraphic Transfers drawn on India ~  the Secretary 
of State. 152-53. 
COllnting of temporary service of post office clerks towards increments. 
345. 
Declaration of the day of the e l~' elections as Il public holiday 
by Local Governments. 152. 
Deficient earnings on capital expenditure on State Railways. 212. 
Development of Vizagapatam harbour. 19(1..91. 
Direct telegraph connection between Poona City Combined Post and 
Telegraph Office and the Bombay Central Telegraph Office. l!i21-22. 
Dismissal of Mr. Wells, Chief Controller of Stores, East Indian Rail-
way. 210. 
Estimated loss in working the Hindubagh-Fort Sandeman Railway. 
146. 

~ i io  for the recruitment of accountants for Railway Audit 
Offices under the Accountant General, Railways. 159. 
Exemption of 2nd and 3rd class Sardars of thee Deccan under the 
Indian Arms Act. 191. 
Expenditure incurred on the appointment of experts engaged to advise 
on an improved system of railway accounts. 160. 
Expenditure on articles in common use on railways. 1519-20. 
Expenditure on the ou~  Mrican Deputation to India and the 
Indian Delegation to South Africa. 155-1'16. 
Fitting of automatic centre buffer couplers to rolling stock on rail-

ways. 150. ' 
Formation of a Central Military Pension Audit Office. 1514. 

J( 
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KELKAR, MR. N. C.-eontd. 
Question ' ~ ll td. 

Future location of the Indian Stores Department. 1617-18. 
Grant ot a compensatory allowance to selection grade Postal officials 
at Poona: 1622. 
Grant of privilege leave to Deputy Assistant Oontrollers, accountants 
and clerks of the Military Accounts Department. 1614. 
Holidays in the offices under the Central Government in the Provineee. 
1515. 

India.nisation of superior Revenue Establishment of Tranaportation 
(Power) and Mechanical Engineering Departments. ~ 
Legislative Assembly voters. 154 . 

.. Location of the Railway Board in Delhi, Bombay or Calcutta. 1518. 
Maharashtra Brahmins in the Army. 191. 
Manufacture in India of articles in commOD use on Railways. 151. 
Method adopted by railway companie. in America showing expenditure 
distributed between passenger and goods working. 147-48. 
Move of the Government of India between Simla and Delhi. 1518. 
New alignment of the Great Indian Peninsula Railway between 
Khandala and Karjat. 1520. 

New pension rules for the subordinate services. 1518. 
Nomination of members of Advisory Committees for State and other 
Railways. 160. 
Number and price of wagons ordered since 1919 on all Railways. 211. 
Number of Indian, European and Anglo-Indian Guards aDd drivers 
employed in the Bombay, Baroda and Oentral India, Great Indian 
Peninsula, East Indian and North-Western Railways. 1521. 
Number of State, Moplah and Akali Prisoners. 161. 
Number of the various communities admitt.ed to the superior services 
in 1926. 242-243. 
Officers in the Income-tax Department in the Bombay Presidency. 
1511. 
Pay of the Commissioner and Assistant Commissioner of Income-t.ax, 
Bombay. fbI 1. 
Policy and expenditure re excavations in Sindh (Mohenjo Daro). ]84. 

Poll-tax on Asiatics in Kenya. 149. 
Procedure as to placing of contracts for handling goods on State 
Railways and amounts paid during 1925-28. 213-14. 
Proscription by the Punjab Government of a book relating to the 
Nabha State. 161. 
Proscription of books under the Press Act. 160, ]1120. 
Provident fund for Government employees. 11119. 
Provision for Mahan, Ramoahis and ~  in the Army. 191. 
Publication of certain correspondence between the Government of 
India ~  the Tata Iron and Steel Company. 11121. 

u li ~ io  of Railway Administration Report, for 1925-26. 209·10. 
Publication 01 Railway Board's evidenee before the Tariff Board. 
208-09. 
Purchase of steel from the Tata Works for the electrification structure 
work on the Great Indian Peninsula and Bombay. Baroda and 
Central India Railways. 1614. 
Railway collieries. 11\0-61. . 
Railway Reserve Fund and reduction of fares. 208. 



• 
INDEX TO LEGISLATIVE ASSB)(BLY t>EBATZB. 

RELKAR, MR. N. C.-cotlcld. 

Question l'e-cotlcld. 

Rash act of II. s9ldier at Chalisgaon station. 154-55. 
Realignment of the Great Indian Peninsula Railway. 163. 
Reasons for surplus of 30,000 wagons. 210-1 J. , 
Recruitment for the Indian Army from the Bombay Presidency. 158-
57. 
Reduction in freight on State Railways. 209. 
Reduction of passenger fares on State railways. 205-08. 
Refusal of privilege leave to accountants and clerks in the Military 
Accounts Department. I1H4 
Regulation of the importa.tion of foreign liquor. 1521. 
Report of the Back Bay Reclamation Committee. 158. 

Reservation of first and second class compartments on the East Indian 
il ~  147. 

Revision of the rates of the assessment of super.tax. 154. 
Rules and Orders J'elating to the preparation of lists of voters for the 
Legislative Assembly. 163. 

Salaries of the Chief Mining Engineer and his staff. ]46. 
Sale of Government of India publications at provincial book depots. 
1619. 
Sales of land in Ncw Delhi. 1516. 

Sorting work at Poona. 1523. 
Speeches of the representatives of India at tbe recent Imperial 
Conference. ~8  

Subordinate Accounts Service Examination. 1511-12. 
Supply by the Tata Steel Company of electric power for the electrifi-
cation of portions of the Great Indian-Peninsula and Bombay, 
Baroda and Central India Railways. 11'i14-15. 
Tenders for electrioal equipment to be called in rupees. 212-13. 
Transfer of Rupees three crores on account of rolling stock from the 
capital at charge of eommercial lines to the capital at charge of 
strategie lines. 148-149. 
Transfers of clerks and accountants of the Military Accounts Depart-
ment. 1513-14. 
Translation of Acts of the Supreme Legislature into the principal 
vernaculars. 151-52, -1520. 
Trial and o i ~ io  of Dr. Tarak Nath Das in the United States of 
America. 161-62. 
Uniform railway fares and rates on State Railways. 149-50. 
Utilisation of Intlia'!I output of gold by Government for coining. etc., 
S44. 
Utilisation of profits by the Tata Iron and Steel Compa.ny. 159. 
Wit.hdrawal of the personal (deputation) a.llowance of. ~ ou  and 
clerks of t.he office of the Field Controller of Milita.ry Account.s, 
Poona. 1512-13. 
Withdrawal or stoppa.ge of incrementa of clerks a.nd accountants in 
Military Accounts Offices. 1513. 

Sodeties Registration (Amendment) Bi11-

Motion for leave to introduce. 368. 
Motion to consider. 830-p. 837, 838, 839-40. 
Motion to pass. 844. 
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KENYA-

Question rc---

Defence FOI'oo BiU in --, 328, 
Diffel'entW,1 tl'ea.tment in poll-tax and educlttion in _ lSIS-86, 
Elected European majority in the Legialath'e Council of --. 611. 
Increase of poll-tax on Indians in --. 328-329. 
Poll-tax on Asiatics in --. 14P. 
The Defence Force Ordinance in 1824. 

KHADDAR-

Question re rates charged by Railways on 
and foreign piecegoode. l~l  

--, Indian roilJ made cloth 

KBADDAR FUND-
Question rr contributioD8 by Government to the --. 1909-10. 

~

Question re contributioos by Government ser\'o.nts to the --. ~  

KHAN, MR. G. ZAKRIA-
. (, , 

Question rc a.dvaoce of a house building ~ o --an officer of the' 
North-Western Railway. ~  w 

KHAN, KBAS HABIB G. Z.-

Question re-
Cost of an "At Home" given to ---Alsiatant Audit Officer, North-
Western RaHway. 2906. 
Grant of three days' allowanc88 to thf! outdoor .ta.ft attending the-
"At Home" to --Alsi.taut Audit Officer, North-Western Rail-
way, 2906-07. 

KHANDAJ-JA-

Quelltion t·t new alignment of the Great Indian PeniIIIl\lln Railway 
between --and Karjat. 1520, 

KHARAGPUR-

Motion for adjournment to discuss the strike at --on thf.'l Bf.'IngBl 
Nagpur Railway. 974-78, 1007-34. 

Queltion 16- • 
Alleged alsault and diRmi8la,1 of Sukhlal, an em)11oyee of the Benga.l 
Nagp'1r ltailway workshop a.t -, 1740, 
Censorship of telegra.ms to Members of the Legisla.ture regarding the 
recent situation at --. ~  

Discontent Jlmong employees of the Bengal Nagpur RaUway at --, 
731. 
Strike at - on the Benga.l Nagpur Ra.ilway, 740, 816-18. 885-86, 
970-73 . 

. KHARAK SINOR, SARDAll-

QueltioD re relOlution regarding th9 releaee of -, 514110-.21. 
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KHIN MAUNG, U.-
Indian Finance BilI-

Consideration of Pa.rt II of Schedule II. 2650. 
Oath of Office. 1123. 
Question 1C-

Annual additional expenditure to be incurred for services in Burma 
as a result of the recommendations of the Lee Commission. 2457: 

Charge allowance drawn by upper division men holding charge of a 
Routine Section or Issue Braneh in the Government of India 
Secretariat. 2519. 

Export duty on rice and petroleum cess in Burma. 2458. 
Number of .Imperial officers serving in Burwa in 1918 and 1926. 2456. 
Reservation of appointments fOJ" members of the All-India. Services in 

the Transferred Departments. 2457. 
State management of the Burma Railways. 2456-67. 
The Chinese Advisory Board of Bunna. 2458. 
Total amount of revenue realised from Burma. in 1924-25. 2467. 

I 
KIDWAI, MR. RAFI AHMAD-

Oath of Office. 4. 

KIKABHAI PREMCHAND, MR.-
Currency BilI-

Consideration of clause 4. 1862-64. 
Oath of Office. 183. 

KING-EMPEROR, HIS MAJESTY TRE-
Question Te opening of New Delhi by --. 204. 

KING'S COMMISSIONED OFFICERS-
Question rc vacancies in the ranks of -- of the Indian Army open to 

British officerll. 704-05. 

KIUL JUNCTION-
Question 16 want of a proper waiting shed and urinal for purdah ladies 

at -. 2243-44. 

KOHAT-
Question Ttl crea.tion of a Second Divisional and Sessions Courts for the 

---. Bannu and Dera Isma.il Khan Districts. 2400. 

KOHAT DISTRICT- • • 
Question T6 population, land revenue, etc.. of the Mardan Sub-division 

of the Peshawar District and the --. 2400-01. 

KORAT-THAL RAIIJWAY-
Ser under "Railway(s)". 

KOTAGIRI-
Question TC (:BAC of Mr. A. Jrishniel". Postn,} Clerk, --. 1733. 

X.OTAH JUNCTJON- . . 
QUf1Stion rr. construction of a rallway from Almer to -. 51417. 
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KRISHNIER, MR. A.-

Question Te case of --, l)ostal clerk, Kota.giri. 1733. 

KUMBH MELA-

Question rc provision of comforts for pilgrims to the --. 1740. 

KUNZRU, PANDIT HIRDAY NATH-

Demand for Supplementary Grant in respect of-
" Aviation". 833-634, 637. 
" Audit" (Railways). 2832. 
Election of --to the Panel of the Standing Committee on Emigration. 
612. 

General discu88ioD of the General Budget. 1677·80, 172r,. 
General discuuion of the Railway Budget. 1161·64, 1168. 

Indian Finance Bill-
Consideration of clause 2. 2r»7r,-76, ~  • 
Motion to pass as amended. 2716·20. 
Motion for adjournment re attendance of Mr. Satyendra Chandra Mitra 
at meetings of the LegiBlative ASBembly. 28-29. 
Motion for adjournment to call 1Lttention to the deciBion of the Govern-
ment of India not to publish the Report of the Indian Deputation to 
Fiji. 400-01, 402. 
Motion to reduce the Budget  Demand for "Army Department". 
(General policy and expenditure). 2214·19. 
Motion to reduce the Budget  Demand for "Army Department". 
(Report of the Auxiliary and Territorial ForceB Committee: University 
Training Corps). 2203-06, 2210,  2211, 2212. 
Motion to reduce the Budget Demand for" Railway Board". (Form of 
Budget and Statistics). 1280·81, 1283. 
Motion to reduce the Budget Demand foJ' " Railway Boa.rd". (Policy 
followed in respect of the purchase of stores). 1262·64, 12GB. 
Motion to reduce the Budget Demand for "Railway Board". (Quin-
quennial review of Capital Programme). 12r,r.-r,7, 12r»8, 1269, 1261-
Motion to reduce the Budget Demand for" Railway Board". (Separa-
tion of Railway from General Finance). 1271-72, 1277,  1280. 
Motion to reduce the Budget  Demand for" Working Expenses: Admi-
nistra.tion" (Raihrays) (Arrangements for the Hardwar-Kumbh Mela). 
1413-14, 1418,  1419,  1420. • 
Motion tQ reduce the Budget Demand for" Working Expenses: Adminis· 
tration " (RailwaYB) (Reduction of third class fares). ~  

Oath of i~  a. 

u ~ io  T(,-

Actrual of the credits on account of the s&le proceeds of engines sold 
to other Railways to the revenue account of the North-Western 
Railway. 2918. 
Adjustment of the amount shown against abandoned projects in the 
Explanatory Memorandum on the Railway Budget for 1927·28. 
2916·17. , 
Amount of the depreciation reBerve (Railways) that should ha\'c been 
bl.lilt up from the revenues of past years. 2916. 
Appointment of a Mechanical Engineer in Chief for Railways. lIHO. 
Book value and pretent value of the State Railway Workshops. IIHO. 
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KUNZRU, PANDIT HIRDAY NATH-routd. 

Question "t'-('untd. 

Committees appointed in 1922-24, copies of the Reports of which were 
supplied to Government but not placed in the Library of the Legis-
lative AssemblY. 2!)}9. 
Cost of lands p;ovided free to the old Delhi-Umbala-Kalka Railway 
Company. 2916. 

Debiting of freight and incidental charges on stores to the Railway 
Revenue ACCOlwt. 2913-14. 
Depreciation Funds of the POltal and Telegraph Department and the 
Railway Department. 291l>-16. 
Elected European majority in the Legislative Council of Kenya. 611. 
Expenditure on railway. Rchools for Europeans and Indians. 2784. 
Expenditure on surveys of new lines forming part of a State-worked 
Railway. 2916. 
Increase in the number of listed Indian Civil Service posts. 2903. 
Leave rules of the Great Indian Peninsula Railway. ~8  

Listed posts in the Provincial cadres of the Indian Civil Service. 
2!iOl-oa. I 

Maintenance of separate Capital and Revenue Accounts for branch 
lines built on the guarantee of Local Governments. 2918. 
Name of the officer entrusted with the investigation of the question 
of educational facilities for children of railway employees. 2917. 
Number of men employed in railway workshops. lIHO. 

Number of wagons on State Railways. 1509-10. 
Omission of the expenditure on the Kargali Colliery from the grant 
for the Great Indian Peninsula Railway. 2917-18. 
Publication of the Report of the Fiji Deputation. 611-12. 
Railway rolling stock. 2913. 
Railway schools. 2784-85. 
Re(,ommendation of the Lee Commission regarding promotion of men 
in the Provincia.l Services to the Indian Civil Service. 2901. 

Schools n!nintnined by the East Indian Railway in Bengal and the 
United Provilwes. 2784. 

e i l'i ~' of Pro\incial Civil Service Officers holding listed Indian Civil 
Rcrviee posts. 2903-04. 
Starting of 11. ptmsion fund under t.he head "Railway Reserves" in 
connection with the State Railway Rf"venue Establishment. 2914-

15 . 
• Terhniclll lI(!etion of 'the Railway Department. 2913. 
Tota.l authorised stock of locomotives on the State Railways. 1509. 
Transfer of locomotives from the North·Western Ilailway to other Rtate· 
worked Railways. 2912-13. • 
Transfer of lolling stock to the North-Western and Great Indian Penin-
sula Rr.ilwaye. 2917. 

Question (Huppltlmentary) rr- ., 
Appointment of an Agent to the Governor General ir. South Africa. 

2163. 
Inauguration of aviation clubs. 788, 78Q. 
New ui) i ~ for'the office of the High Commissioner for India in 

London. 2773. 
publication of the Report of the Fiji Deputation. 356, 3!17. 
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XVNZRU, PANDIT HlRDAY NATH-concld. 
Question (Supplementary) 1'f?-contd. 
Separation of judicial and executive functions in the United Pl·ovinces. 
732·33. 

Resolution n release of t.he Bengal detenus. 487-80. 

Societies Registrlltion (Amendment) Bill-
Motion to c(.nl\ider. 837, 842. 
Steel I Hc!IISh.,· (Prott'ction) Bill-
Motion to 1 efl.'.r to Select Committee. 126-28. 
Motioll 10 : e· c'olllmit to Relect Committee. 763-65, 77';. 

KCRRAM VALLEY-
QuCStiO.l /'(: (,:'Itcllsion of the Kohat-Tbal Railway to Pal'achinar in the 
-. 2182. 

L 

LABotm DIRPrTES-
Question n iJltroduction of legislation regarding the machint'ry for 
settling ---. 710-11. 

~ 

Question 1'f'-
Increase lD the number of a<:cidents to --. '738. 
Recruitment of Indian ---for t.he Nava.l Base at Singapore. 2039. 

I .. ADY MEMBER·-
Question 1',: llmnination of a --to the Legisla.tive AS8embly. 735·36. 

LADY TICKET COLLECTOR-
Question "C pJnp,loyment of a --at Ha.rdwar. 1483. 

LARIRI CHAf-nHURY, lb. DHIRENDRA KANT A-
General diacussion of the General Budget. 1&88, lli96-97. 
Oath of OIHee. 3. 
Question TP construction of the Singhjani·Pingna Railway. 279. 
Hardship cf extr,., pootage charge on Itccotlnt of the Brahmaputra Bridge 
on the A S&<\ITI Bengal Railway. 279, 
Resolution rr: re:lea.se of the Benga.l detenu.. 41U-86 , 

H ~  

.'. Question l'e-
Construction of II. railway from Batala via Butari and Pa.tti to --. 
526. • 
Names of <.IJndidates sent to the Central Drawing Oollf'ge and Medical 
Co11e,e --, for training. 2180, 2181. 

LAJPAT RAl. -I,\I,A-
Budget Demand for "Army Depq.rtment". 2301-02. 
Congratulations by --to Mr. V. J. Patel on hi. election &S President 
of the T ~illl i e Assembly. 13. 
1}emand for Supplementary Grant in respect of "Audit" (Railway.). 
2830. • 
Demand 1M ~ l rle e r  Grant in respect of "Aviation". 1&39, IMO, 
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LAJPAT RAI, LALA-contd. 
Indian Finan('e BiII-
Consideratioll of clause· 2. 2576-78, 2580. 
Consideratioll of Schedule I. 2610, 2624, 2626, -2627. 
Indian Income-tax (Amendment) Bill-
Motion to cIrculate. 178. 
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Motion fo)' adjournment rc attendance of Mr. Batyendra Chandra Mitra 
at meeting;; cf the Legislative Assembly. 27-28. 
Motion to reduct' the Budget Demand for "Army Department" (General 
policy and expenditure). 2226. 
Motion to 1'('(1111'1' the Budget Demand for "Customs" (Invidious distinc-
tiolls 1,et\Veell provinces in the scales of pay of clerks). i992. 
Motion to I educe the Budget Demand for "Executive Council" (Attitude 
of the Government in regard t.o the (;onstitutional issue). 1950, 1951, 
1904-61, lOOP. 
)lotion to reduoe the Budget Demand for "Indian Postal and Telegraph 
Depa.l'tmcnt'· (Low salaries of postal clerks, peons Rlld subordinate 
services ar.d itJadequate pensions to retired suhordinntu). 2026. 
Motion to reduce the Budget Demand for "Railway Boa.rd" (Appointment 
of IlldillIlS all Members of the Railway Board and rapid Indianisation 
of the FoI.ih. ny Services). 1232-37. . 

Negotiable Instruments (Amendment) Bill-
Motion to refer to Select Committee. 3]2. 

-Oath of ~e  4 
-Question n-

i ili~  Ilf removing restrictions regarding the U8,j of conveyances 
by candidates for election. 298. 
Confticthg opinions as regal'dll electoral rules of the Legislative Asaem-
hly. i'97· r,'1. 
Indian delegates to the International Labour Confer(·nce. 1475-77. 
India.n show given in Berlin under the direction of Mr. Hagenbeck. 
1729. 
Need for a general revision of electoral rules. 298-99. 
Undesirability or inquiry into bad debt e u ~o  by Inconie-t&x 
officers. !iOO. 

(Question (Supplementary) ore-
Extension of the Reforms to the North-West Frontier Province. 882. 
Number of Indians emp10yed in the Seoretariat of the League of 
Nations E,lJd the Internationa.l Labom' OffiC3. 944. 

Resolution 1'r-
Release of the Bengal detenus. 471-475. 
~ Tie  of the two members of the Judicial Committee of the Privy 
Council possesf:dng Indian experience. 2819. 
Treatment of the Santhal Parganas 808 a backward "'I:i."t. 861-62, 686. 
Steel In(hll'try (Protection) Bill-
Mot,ion b r~ r to Select Committee. 132-33. 
Motion t(1 confoider. 914. 
Consiu"mlio!1 (If clause 2. 989-95, 996, 998. 

LAMB MR. W. R-
G;neral dilltussioD of the General Budget. ]703--07. 

Indian FinatH:0 Bill- • 
Considel'lI.ti ~l [.1 Part II of ~o e ll e II. 2643-45, 2648. 

·Ollth of OAice. 4. 
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LAMB. M.a. W. ~o  

Steel Industry (Protection) Bill-
Motion to c"n6ider. 918·920. 

LAND 
Question re-
Acquisition of --in the Agror Govt. forests in the Hazara DiRtrict. 
51041-,,\2. 
Action taken against officials in connection with --trd.llsft'l·red t.o 
them from Rhi) cultivators in the Manpur Pargana. 2040. 
Cost of --provided free to the old Delhi-UmbalaKalka Railway 
Company. 2916. 
Payment for --acquired for the il~ r  Railway in the· 
Chota Nl4Wur Division. 173rt. 
Sale of certnin Government --to Nawab Ahmed NnW's.z Khan of 
Dehra Ismail Khan. 1828. 

Sale of - in New Delhi. 1516. 
Sale of plots of ---round about Mombasa ijght-house. 187·88. 

LAND ~ Tro  (AMENDMENT) BILL-
Set' under "Bi1l(s)"-

LAND MORTGAGE BANKS-
Question re --. 2248. 

LAND REVENt.."E--
Question 'f' Ilopulution, --etc., of the Mardan Sub-division of t.he, 
Peshawar District and the Kohat District. 2400-01. 

LAND REVENUE I.EGISI_ATION-
Question n' - in the Provinces. 392-94 . 

LATRINES- . • 

Question r~ ~ 

-.-in interDlediatE' daBS compartments on the North Welliern Railway. 
949. 
Leaky --in illterolediate c) ass compartmenta. 949. 
Provisirm of p. ~ i i  sbed and --for third eiaflll pas!lenp;ers at 
Mongbyr 1830. 

LA V ATORIE8--
Question rl'-
ConstrllrtjcJl r,f --to suit Indian. in the higher cl&8s railway carriages. 
51ft 

• Provision of --in third cIa.s carriages on the. metre gauge Cocbin 
State Railway. 351. 

I.A W ALUNI I--
Question ,',' cpening of post Offices at --, Bharka.tta and other important 
places in the Ha?.aribagh District. 1910-11. 

LAWS--
Question "'1', powers of the Indian Legislature to enact --for the reser· 
vatioll of tho coastal trade of India to Indian vessels 1192-93. 
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LEAGUE OF NATIONS-

Queltion r('-

Contributioil3 c,f India, Great Britain, AUltralia, Car\ada and South 
Africa to tl,e --. 942·43. 
Establishment in India of an Information Office of the --. 945. 
Number of Indians employed in the Secretariat of the --and the 

er io ~l Labour Office. 943-46. 
Selection of experts for the economil' conference to be held under 
the allIJpieel! of the --. 711·12. 

LEAVE-

Question 1'''-

Grant of ouaage facilitiel! to the Indian Membt'rs of the Indian Medi-
cal Service proceeding to the United Kingdom on atudy --. 2791. 
Grant of I'rivilege --to Deputy Assistant Contl'oUt'l'e, accountants 
and clerks of the Military Accounts Dept. 1614. 

Pay, pension, --, etc., of lower grade postn.l staff. 2518. 
Racial discrimination in --and allowances in the Bombay, Barod& 
and Centrill India Railway. 300-01. 

Refusal of privilege ---to accountants and derks in the Military 
Aecollnts Dept. 1514. 

LEAVE ~
• 

Question ,'c-

,EmploYlilent of --in the Registration and Parcel Departments of 
the Calcutt.lt General Post Office. 2409. 

Increase of --for the Post Office and the Railway Mail Service. 
2409. 
--ror postmen. 1821. 
Percen1age of -. - provided for postal rlerks lind for postmen and 
fOWflr grade staff. 2617-18. 

LEAVE RESERVE CLERKS-

Question "e-

• 

Number of l~rl  and --whose services were dispeosed with by 
Lieut.-Colvnfll W. A. Smith, Superintendent of Post Ottica, Nilgiri 
Diviilion. 727 . 
Retentif.'n of _. in his offioe. by the Superint('!ndent of P<\8t Offices,. 
Nilgiri Di·/ision. 727·28. 
Transfer of Inspectors. postmasters, clerks and·...,,-from the Nilgiri 
Di\,jflton. 723·24. 

LEAVE l ~8

Question 1'1'-
___ for I'ul'openns, Anglo-Indians and Indians in the suhordinate ser· 
vice of the East Indian Hailway. 1900. 
__ for Indiu.r.s 0"' the Great Indian Peninsula Railwa.\'. 2049. 

__ of the Great Indian Peninsula Railway. 1508. 
Revision of tllll --of inferior servants employed undor the Central 
Government. 1654. 
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LEE COMMISt;}ON-

Question r,:-
Annual addit;onul expenditure to be incuned for sE',rvices in Burma a8 
a re.su1t of the recommendations of the --. 2467. 
Exp€nditul'd ir.(mrred in giving effect to the recommendations of the' 
-. ]C4.1. 

R.ecommendation of the _.-regarding promotion of men in the Pro-
"in <.'ial Services to the Indian Civil Service. 290l. 

Recommendations of the --regarding the Indian Medical Service. 
24M. 

LEE CONCF.SSION8--

Question ,":-
Existing intlumhents of Asiatic domicile entitled to --in the South 
Indian Ilmlway 286. 
Inclusion (Ji Indians among Asiatic domiciles ~ i le  to the --. 286-
87. 
Omission te, extend the --to superior Indian officers of the South 
Indian RaHway. 296. . 

Refusal of --to Indians at present in the South TnaiaD Railway. 
286. 

LEGATION-

Question ''(-
Cost of _._-at Kabul. 216. 
Details of staff of the - in Kabul. 21'7. 

LEGGE. Mil. R.- ) 

Question re- J' 

Grant of overtime allowance to --for work in connection with the ( 
disposal of tho inwa.rd foreign letter mail. 2413. 
Inclusion of the name of --as head of the Mail Depa.rtment in the 
rnemOl'8.lIdum of distribution of work in the Oaleut" General POlt 
Office. ~  

Retention of the sernces of --as Traffic Supervillor, Calcutta. Genera.l 
Post Office, after the abolition of the motor ileet. 2411. 

LEGISL&ON--

Que8tion '(- . 
Introduction of --_. for the prompt payment of wage .. 
Introductir.'1 ';If..--regarding the ma.chinery for 
disputes. 710-11. 

LEGISLATIVE ARREMBLY-

711. 
Bettling labour 

Addres8 of His Excellency the 'Viceroy to Members of thE' --. 43-49. 
Congratulati(ln8 10 Mr. V. J. Pater on bis election as President of the --. 
10-13. 
Messo.ge from Ris Excellency the Viceroy appointing Mr. M. Ruthna-
Bwamy to he Ohairman of the --. l. ' 
Mels'J..g8 (rom fijI Excellency the Viceroy approving of the election by 
the --(If Mr. V. J. Patel as President of the said AS8embly. 10. 
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LEGISLA'J'l VE ASSEMBLY-eontll. 
Questi,m ,'e-
Admission f)f .Mr. Satyendra Chandra Mitra to. the il48. 
Attenda.nce of Messrs. S. C. Mitra and S. C. Bose at the --and Bengal 
Council, rt;t;t->e(·ti vely. 3OG. 

Cha.nges in lhe rules of the --and Provincial LegiBlatures. 394·97. 
Committee Rppointed in 1922-24, (,opies of the Reports of which were-
supplied to Government but not placed in tile Library of the--. 
2919. • 
Conflict,illg opmions 8S regards electoral rules of' the . "-. 297-98. 
Eligibilitv of hrms pa.ying income-tax to vote at --nlections, 204 
Envelop",s for use of Members of the --, 1386·87, 
Expeditoiolls distribution of the debates of the --to purchasers .. 
348. 

Inaccuro.cies in the electoral roll of the Ajmer-Merwllra constituency 
of the --. 2103-04. 
Inferior quality of stationery supplied to Members of the --. 1387. 
Issue of" an nhridged index to the proceedings of the -_. for the years 
1921-26. 2461. 
Mussalman representath'e of the Delhi Province in the' --. 1305. 
Nominati"ll of l.I lady member to the --. ~  

Order in whith Demands for Grants should be brought; bdore the --
a.nd dIe ventilation of grievances in voting the Demaudll, 2523, 
Participat,un of 36 derks of the Postal Dept,. Rawal(J;nJi in the elec-
tion campaign of a particular candidate for the --. 2245-47 
Permission to Mr. Satyendra Chandra Mitra to attend meetings of 
the --, 2:3,), 
Representa6m of the --on the. Indian Central Cottc.n Committee. 
810. 
Results of last elections to the --, 189. . 
Revision of thc electora.l,poll for the Madras Landholders' constituency 
of the --. 2182-83, 
Rules 'lnd or er~ relating to the preparation of the lists of vott'rs for 
the --!n2. 
Separat,e (;!ltllblishment for the --. 2333-34, 2439. 
Separate stc1.fi fol' the --. 2446. 
Status and proQedure of Members of the --in Durbars. 296, 
Tonga stc.nd in Parliament ~ree  near the entrance to the --. 2161. 
Use of rorridOl s of the --by the public. '712. 
Women \'o.lters fOl the --, 191·92, 

LE(tISLATIVE IlODIES-

Budget Ufllll:l,nd for "--". 2316, 
• • 

TJEOISLATIVE COUNCIL(S)-

Question r(-
Elected l~l ro '  ori ~' in the --of Kenyn. 611. 
India.n re rl~ e io  on the Fiji --. 378-79. 
MuhammadRll population of the Madra.s Presidency and Malabar nnd' 
Routh 'Kamtl'lI., and the number of seats allotted tn MuhammadarLI 
in the Madrllos -. "107. 
Number of Europeafl and Indian Members of the --in Fiji. 874. 
Strength of various communities in provincial --, !2C. 
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LEGISLATIVE DEPABTMENT-
Budget Demand fOl' "-". 2316. 

LEGISLATURE--
Question t·(,-
Extension 01 the Library of the Indian --. 2rl23. 
8ubstitutioo of n lIuitable term to deecribe the Genero.l Conlltituenciel 
of the --. 1739. 
Translation cI Acts of the Supreme --into the principal vernaculars. 
151-1)2, U20. • 

LEVEL-
Question 1'(' lownesll of the dome and --of the Council House. 363. 

LEVEL CBOSSINO-
Question '" fatal accidents at the - near Jamalpur, East Indian Rail-
way. lR29-30. 

LIBRABY-
Question ~ 

Committees apJlOinted in 1922-24, copies of the Reports of which were 
supplied to Government but not pla.ced in the --or the Legislative 
-\ssemilly 2919. 

Extensiotl of the --of the India.n Legillature. 2rl23. 

LICENCE(S)--
Quest,ioa H-
Abolition of the 8 ~  of police --for Hindu funeral prooesllioDs in 
Delhi ',:'14_ -
Gra.nt ·Jf n --to the Indian Radio Telegraph Com!lany Limited. 
1602-53. 

O-rant ,)f -.-to vendors on railway platforms. 2429. 

UCENCE FEJ<:8-
Quelltioll ,'(' rf'duction 0: the --of porterll employed at Howrah. 1487. 

UFE ~ fSCHEME-
Question re extension of the Post Office --to pel"lons paid from Local 
Funds. 1899-1900. 

UFE IN RAISINA-
Question re article in the Hi7ldu,tan Timf.R, dated the 7th February, 
192'7, entit,lf1d --. 2'761i-66. 

J ... IGHT8- ... 
Question ,'( pro\"iaion of .---in thp compound leading to the third clUB 
waiting sheJ ~  BillBar railway station. 603-01. 

HT~

Quelltion "f, snle of plots of land round about Momhaas& ---. 18'7-BB. 

LIOHTING-
Quelltion ,.(! monthly cost of --the SecreFriat and Cl)unoil House 
Bui1dingl in New Delhi. 2M3-14. 
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LINDSAY, SIP. DARCY-
Budget Demaud tor "Army Department". 2300. 
Currency Bill-· 
Motion to pass as a.mended. 2M0. 

17:) 

Election of --to, the Panel for the Central Advisory Council for 
, Railway'3, 'H(t 

~le io  of ----to the Panel of the Standing Committee nn Emigration. 
613, 

le ~ io  of -. to the Standing Finance o i ~  1':, 2679, 
India.n Finance Bill-
Motion tCi rass aa amended. 2687, 2701. 
Motion for Adjournment to discuss the strike at Kharagpur on the 
Bengal Nagpur Railway. 1015, 1025. 
Motion to reduce the Budget Demand fo)" " Army Department" (General 
policy and expenditure). 2269-71. 
Motion to reduce the Budget Demand for "Inman Postal and Tele-
graph Department" (Low salaries of postal clerks, peons and sub-
ordinate servil'es and inadequate pensions to retired subordinates). 
2054-55, 2057, 2065, 2070-71. 
Motion to reduoo the Budget Demand for "Railway Board" (Railway 
communieation between Gauhati and Shillong). 1343-44, 1345,  1346. 
Motion to reduce the Budget Demand for II Working Expenses: Admi-
nistration" (Railways) (Reduction of third class fares). 1423, 1424-25. 
Oath of Office. 009. 

Question rc-
Extension of the Library of the Indian Legislature. 2523. 
Issue of an abridged index to the proceedings of the Legislative 
Assembly for the years 1921-26. 2461. 
Prevention of the saJe of tea below a prescribed standard of quality. 
2780. 
Sale of surplus tea waste in India. 2780-81. 

LlQUORS-
Question j'/' regulation of the importation of foreign --. 1521. 

LISTED POSTS-· 
Question re --In the Provincial cadre of the Indian Civil Service. 
2901-03. 

LITTLEHAILES, MR. R.-
Oath of Office. 5. 

I.lOAN(S)-

Question 1'('- • 

Advance of house building --to railway employees. '2907. 
Realization of the --advanced to the Army Canteen Board by the 
Imperial Bank of India. 1041·42. 

LOANS AND ADVANCES BEARING INTEREST-
Budg£'t, Demand for "--". 2327. 

LOANS FUND- , 
Question re Provincial...!.-. 948. 

• 
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LOOAL ADVISORY COMMITTEES-
Question Te-
- on the Bengal NlI.gpur Railway. 1576. 
Number of Oriya.s &ppointed to the - on the Bengal Nagpur i ~  
1576-77. 

LOOAL ALLOWANCES-
Question Te grant of ~ to postal employees in Assam. 2913. 

LOCAL FUNDS-
Question T6 extensiQn of tb,e Post i ~ life assurance &cheme to per80M 
paid from -. 1899-1900. 

~ GOVERNMENTS-
Question Te- • 
Declaration of the day of the Assembly elections as a public holiday 
by -. 162. 
Grant to --. 886. 
Maintenance of separate Capital and Revenue Acoounts for branoh 
lines built on the guarantee of --. 2918. 

LOCOMOTIVES-
Question T/l-
Mapufacture of wagons and --in the workshop of the Bombay, 
Baroda and Central India Railway at Ajmer. 1490-91. 
Purchase of --. 1489. 
Scrapping of - and wagons in Ule on Railways. 796. 
Total authorised stock of --on the State Railways. llS09. 
Transfer of --from the North Western Railway to other Stl\te-
worked Railways. 2912-13. 

:LOCOMOTIVE BOILERS-
Question re-
Remarb of the Raven Committee regarding --and rolli ~ stock. 
796. 
Renewal of --. -1044, 

LOCOMOTIVE FlERVICE-
Question r6-
Indians in the traffic or --dra.wing salaries of more than Rs. 1,000 
a month, 799. 
Number of Indians in the Traffic or the --drawinp; mQ'Te than 
Rs. 1,000. 1381. 

I"ONDON- .. Cl 

• 

Question 16-
Indianisation of the office of the High Commiuioner for Indio. in 
--. l~  • 
New building8 for the offtceof the High Commi8sioner for India in 
-. 277] -'7'3. 
Reduetion of the expenditure of the Indian Stores Depllrtment, -. 
1901-02. 
Reduction of t,he purcha.se8 for railways tnade by the Director General 
of Stores in -. 796-96. 
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LOSS(ES)-. 
Question rc-
Amounts utilised for reimbursements for - from the Guarantee u ~  

East Indian Railway. 2433. 
Estimated - on account of the red..1ction of railway fares. 1489. 
--incurred on the Western Hostel, New Delhi. 2774. 

- on the working Of strategic railways. 2760. 
--on the working of the Assam Bengal Railway. 2769·60. 
Procedure followed by the East Indian Railway in reimbursing itself 
for - caused by the staff. 2433·34. 

LOWER DIVISION MEN-
Question f'e time-scale of pay of - in Accounts Offices. !866. 

LUCKNOW-
Question "e-
New railway station at -. 166·67. 
Number of clerical staff and Inspectors transferred from - to Cal-
cutta from the different head offices of the East Indian Railway, 
2050. .  . 

Removal of the railway offices from - to Calcutta.. 166. 
Transfer of certain offices of the East Indian Railway from - to 
Calcutta. ~  

LUGGAGE-
Question Til assistance afforded by the Bengal Nagpur Railway to illiterate 
third class passengers regarding their -. 73§.. 

LUGGAGE CONCESSIONS-
Question TC - on third class tickets. 384. 

LUGGAGE PORTERS-
Question -rc-
Abolition of the system of free labour rendered by - at Howrah. 
1487·88. 
Grievances of - at lfl)wrah. 1486-87. 

LUXAR-
Question Te construction of a railway between Hapur, Mowana a.nd --, 

2IH9·20 • 

• 
II 

• • 
MACPHAIL, THE RI1VD. DR. E. M.-
Currency BiIl-
Motion to consider. 1788·94, 1791S, 1796, 1199, 1803. 
Consideration of clause 4. 1843. 
Motion to pass, as amended. 2M8. 
General discussion of the General Budget. ~ ~  1690. 
General discussion of the Railway Budget. 1173. 

Yndian Finance Bill- • 
Motion to consider the amendment JIlade by the Council 01 State/.. 
2927·29, 2932. 

, 
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MAOPHAIL, THE ~  Dll. E. M. . ..:..contd. 
Motion to redu(,'e the Budget Demand for "Oustoms" (Invidious dis-

i ~io  between provinces in the scales of pay of clerks). 1991-92. 
Motion to reduce the Budget Demand for "Executive Council" (Attitude 
of the Government in regard to the constitutional issue). ~  

Motion to reduce the Budget Demand for II Railway Board" (Grievances 
of subordinate railway employees). 1287, 1290-91, 1292, 1297,  1298, 1316. 
Nomination of --to the Panel of Ohairmen. 171. 
Oath of Office. 2. 

Question (Supplementary) rtJ recruitment of clerks in the office of the 
Accountant-General, Oentral Revenues. 2783. 

lIACQUIRE, Mll.-
Question re re-appointment.of - and Mr. Mathews, insolvents, by the 
Eastern Bengal Railway. IM7. 

MADRAS-
Question re-
Amount of conveyaQce allowance paid to inspectors of Post Offices in 
-, Bombay and Calcutta. 2849-M. 
Oritical condition of agriculturists in certain parts of the Central 
Province., and --. 712-14. 
Inadequacy of acales of pay of poatal clerks and postmen in --. 
290-91. 

Judgments of the High Courts at Calcutta, Allahabad and - regard-
ing Brahmani bulls. 2241. 
Minimum pay of pOlltal clerks in --. 29'1. 
Provident Fund system in place of pensions in --. 281. 
Provision of electric fans in the Railway Mail Service office in -, 
etc. 2849. 
Provision of intermediate claas compartments and dining saloons on 
trains running between --and Mangalore. '107. 
Removal of the Flower Ba.zar Post Office in --to a more suitable 
building. 2800. 
Representation of Muslims in the Oivil Services in --. 2424. 
Transfer of the office of the Senior Government Inspector of Railways 
from --to Ootacamund. 1390. 

JlA.DRAS CIRCLE-
Question re-
Pay of postal clerka in the --, etc. 21118. 
Reversion of postal inspectors a.nd head clerks to Superintendents 
to the general line of the clerical time Bcalf! in the --. 724. 

.. . 
MADRAS CIRCLE POSTAL UNION-
Question re article under the caption II SaviDgs Bank Department" in 
the September iuue of the general letter of the --. 28l1i. 

MADRAS CITY-
Que.tion Te-
Number of town Bub-office8 in --which jUltify selection grade 
ft.ppointmenta. 28ti3. ". 

Provi.ion of electric fans in the post Qft\ces in -. 51854. 

I 
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MADRAS GENERAL POST OFFICE-
QuestIon re-

179 

Inadequacy of the number of selection grade appointments in the --
group. 2863-54. . 
Increase of the establishment of the Correspondence Department of 
the -. 2850-IH. 
N umber of clerks employed in each Department of the Calcutta, -, 
etc. 2853. 
Number of Selection grade appointments in the Correspondence De-
partment of the --. 2851. 
Sanction of additional staff for the Savings Bank Department of the 
-. 2852. 

MADRAS LANDHOLDERS' CONSTITUENCY-
Question Til revision of the electoral roll for the --of the Legislative 
Assembly. 2182-83. 

MADRAS LEGISLATIVE COUNCIL-
Question Te Muhammadan population of the Madras Presidency and 
Malabar and South Kanara, and the number of seats allotted to 
Muhammadans in the --. 707. 

MADRAS PRESIDENCY-
Question Tfl-
Amalgamation of Coorg with the --and South Kanara with the 
Bombay Presidency. 280. . 
Grant of house rent allowanoes to postal employees in the --. 2516-
17. 
Grant of house rent allowances to the mail guards and other inferior 
servants of the Railway Mail Service in the --. 889. 
Muhammadan population of the - and Malabar and South Kanara, 
and the number of seats allotted to Muhammadans in the Madras 
Legislative Council. 707. 

MADRAS AND SOUTHERN MAHRATTA RAILWAY-
See under" Railway(s)". 

MADRAS SALT (AMENDMENT) BILL-
Be, under 1/ Bill(s)". 

MADURA-
Ques60n Til extra house-rent for postal employees in --, e~  297. 

MAGISTRATE(S)-
Question re transfer of the power of trying cases under \h@J Cantonment 
Act to - unconnected with Cantonment Boards. 2690. 

MAGURA- f R'b' t J  . Question 1·e. constru.c!tion of a railway rom aJ an 0 essore vw -. 

2183-&4. 

MAHAPATRA KHETRA MOHAN-
Question ;e decision of tbe Privy O\:luncil in the case of Ganesh Lal 
'J. -. l4.OO. N 2 
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MAHARAJA OF BENARES-
Question 1'0 speech of the - regarding the Reforms. 509-'10. 

MAHARAJA OF BURDWAN-
Question re speeches delivered by the - in England. 1037-38. 

MAHARA8THA BBAHMIN (8)-
Question Til --in the Army. 191. 

MAHERS-
Questionre provision for --, Ramoshis and Mangs in the Army. 191. 

MAIL(S)-

Question re-
Allowance to postmen for additional work in connection with the 
foreign --. 18S1O. 
Contract with Messrs. Garage, and Company, Madras, for the convey-
ance of --in Calcutta. 2410. _ 

Diapoeal of the Foreign Parcel - . in the Cafeutta Genera] Post 
Office. 2407. 
Grant of overtime allowance for work in connection with the disposal 
of the inward foreign parceJ --in the Calcutta General POEIt 
Office. 2408. , 
Grant of overtime allowance to Mr. R. H. Legge for work in con-
nection withtbe disposal of the inward foreign letter -. 2413. 
Procedure followed in the Bombay General Poat OtBce in connection 
.... ith the disposal of the inward foreign paroel --. 2408. 
Savings effected by the ContrAd system of conveyance 01 ---in 
Calcutta. 2410. 

MAIL BAGS-
Question TO accommodation for --at Bankura rnilway station. 2418. 

KAIL DEPARTMENT-

Question re inclusion of the name of Mr. R. H. Legge al head of the 
--in the memorandum of distribution of work in the Calcutta. 
General POlt Office. 2412. 

MAIL R Ana-
Question rc --by air liner. 342. 

~ T

Question TI'r-
CircuitOus - in the Sylhet Diltl'ict. 16110. 
Difference between air and P. and O. --. 341. 

MAIL STEAMERS-
Question Til la.te arrival. of the English - at Bombay. '702·04. 

)fAIL TRAIN(S)-

I 

. Queation Te prohibition of Indian guard., and drivel'l from J'U9DiD8 -. 
lI94. 



KALA BAR-
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Expenditure in connection with the --rebellion. 192. 

181 

Muhammadan population of the Madras Presidency and --'-and 
South K:nara, and the number of seats allotted to Muhammadans 
in tlie Madras Legislative Council. 707. 

Purchase at cheaper rates in --of timber of the quality supplied 
by Canada and Australia. 1391. 

Results of the failure of t,he South Indian Railway to place orders for 
sleepers in --. 1391. 

MALA VIYA, PANDIT MADAN MOHAN-
Budget Demand for "Army Department ". 2307-10, 2313. 
Currency Bill-
Motion to consider. 1762-81, 1790. 
Consideration of clause 4. 2136-38, 2139. 
Consideration of clause 2. 2366-71. 
Motion to pass, as amended. 2M8, 2560-1)3. 
Demand for Supplementary. Grant in respect of "Aviation ". 11167- , 

~  

General Discussion of the General Budget. 1695-1700. 
Gold Standard and Reserve Bank of India BiIl-
Motion to circulate. 90-96. 
Indian Finance Bill-
Motion to pass, as amended. 2720-33, 2734-273/1. 
Motion for Adjournment T8 attendance of Mr. Satyendra Chandra Mitra 
at meetinp;s of the Legislative Assembly. 33-37. • 
Motion for Adjournment TC despatch of Indian troops to China. 52·113. 

Motion for Adjournment to discuss the strike at Kharagpur on the Bengal 
Nagpur Railway. 1028-30. 

Motion to reduce the Budget Demand for" Army Department" (General 
policy and expenditure). 2225. 
Motion to reduce the Budget Dema.nd for "Executive Council" (Atti. 
tude of the Government in regard to the constitutional issue). 1965. 
Oath of Office. 3. 
Resolution TO release of the Bengal detenus. 494-99,.506. 
Steel Industry (Protection) Bill-
Motion to refer to Select Committee. 121·24. 
Motion to consider. 900, 901. 
Conw.deration of clause 2. 1070-82, 

MALAY STATES-
Question TC annual reports of the agents in Ceylon and ~ regarding 
the moral and material progress of Indian emigrants. 1038-39. 

MALPE-
Question TC construction of line between Mangalore and --to 
Mormugoa. 193. 

MALPRACTICES-
Question TC --during the reC'ent elections. 165. 

MANAURI- • 
Question", disposa.l of castor cake and cake dust at --station on the 
East Indian Railway. 14BI. 

, 
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MANAURI WORXSHOP-

Question T6 castor cake and cake dust sold yearly at the --on the 
East Indian Railway. 1480 • . 

MANDLA- • 
Question re construction ol a metre gauge railway between Bilaspur and 
--in the Central Provinces. 628-29, 630. 

MANGALORE-

Question T.-
Construction of line between - and 11&1pe to )(ormugoa. 193. 
Provision of intermediate C1&88 compartments a.od d,ining .&1ooos on 
trains running between Madra. and --. 707. 

KANGALORE HASAN RAILWAY-
See under" Railway(s)". 

~ 

Question 16 provision for Mahan, Ramoshis and --in the Army. 191. 

MAXP'V'R PAROANA-

Question ,'c-
Abolition of the office of the Sadar Kanungo in --. 2040. 
Action taken against officials in connection with lands transferred to 
tbem from Bhil cultivators in the --. 2040. 
Apnual income and expenditure of the --in the Central India Agency. 
2040. 
Appointment of a tahsildM in --. 2040. 

MANSERA-

Question re extension of the .Texila-Havelian Branch of the North-
Western Railway in the direction of Abbottabad, -, etc. 2181. 

MAN8IARI-

Question Te-
Conversion of the Branch post office Itt --into a scason sub-post 
office. 348. 
Distance of the sub-post office at Bagisar from the --and Milam 
pos-t offices. 347-348. C' 

Savings Bank Department .of the Post Office at -. 348. 

MANURE-" • 
Question re use of a part of the old Kachery mosque in Peshawar Ca.n-
tonment for the dumping of -. 261:l7. 

:MAP RACKI'l-
Question rc orders for --for the Map Record and Issue office of tb& 
Survey of India. 2038-39. 

MAP RECORD AND ISSUE OFFICE-
Quetrtion . re orders for map racks for the --of the Survey... of India. 
2038-39. 

I 
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MARDAN":" 
Question re conversion of the sub-division of --into a separate district. 
2401-02. 

MAR DAN SUB-DIVISION-

Question re-
Creation of separate Divisional and Sessions Courts in Hazara and the 
--of the Peshawar District. 2933. 
Population, land revenue, etc., of the --of the Peshawar District. 
and the Kohat District. 2400-01 

MARl LUKKI AND TANK RAILWAY-

Sc>e, under" Railway(s)". 

MARINE SUBSIDIES-

Question re credit given to the Post Office under' (1) share of --andf 
(2) free services rendered to Indian States. 1834. 

MARINE WIRELESS OPERATORS-

Question re-

Provision by the Royal Indian Marine of facilities for gaining the 
necessary sea experience to persons qualified as --. 1825. 
Provision of facilities in India for tr'aining -. 1824-25. 

MARRIAGE(S)-
Question I'C number of --registered under Act XXX of 1923. 2422. 

MATCH INDrSTRY-
Question 1'C grant of protection to the - in India. 2176. 

MATHEWS, MR.-
Question 1'(> reappointment of - and Mr. Macquire, insolvents, by the 
Eastem Bengal Railway. 1007. 

MATRONS-
Question re discharge of --of military family hospitals. 2779. 

MEAT TRADE-
Question re prohibition of the slaughter of cattle for the Burma --. 
·790. 

MECHANICAL ENGINEER-IN-CHIEF FOR RAILWAi'Sr-

Question t'e appointment of a -. 1010. 

MECHANICAL ENGINEERING DEPARTMENT-

Question rc Indianisation of the Superior Revenue Establishment of the 
Transportation (Powel') and --. 343-344. 

)~ • 
Questioll I'e grant of the Royal Humane Society's - to Tindal Ebrahim. 
300. 
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MEDICAL CERTIFICATB(S)-

Question re-
--,of employee, of the·Calcutta Postal Audit Office, Calcutta Tele-
graph (Engineering) Office and Calcutta Telegraph Check OSoe. 
2867. 
- of employees in the Eutern Bengal Railway. 1606. 

MEDICAL COLLEGE, LAHORE-
Question re names of candidates sent to the Central Drawing College, 
Lahore and --, for training. 2180, 2181. 

MEDICAL EDUCATION-
Question re expenditure on the visit of Sir Norman Walker to India in 
connection with --. 2044-(1). 

MEDICAL OFFICERS-
Question rt claimt of Mualimt to appointment. at' --of the State Rail-
wayt. 1741H6. 

MEDICAL PRACTITIONER(S)-
Question 1·e grant of a certificate to Dr. Bam Kiahan, private --of 
Pattoki, for services rendered by him to injured passengers during the 
collision at Harpa. 882. 

MEDICAL RESEARCH INSTITtJTE-
Question r( -. 2773. 

MEDICAL AERVICES-
Budget DenlAnd for "--". 2320. 
Demand for Supplementary Grant in reapect of "_" 632. 
'Question rc delay in the formation of Provincial --. 2911. 

MEERUT CITY- . 
Question re underground bridge for traffic at the railway crossing near 
--station. 1040. 

MEERUT DIVISION-
Question rr amalgamation of the - with the Delhi Province. 18M·27. 

MEHTA, MR. J4MNADAS M.-
Appointment of --as a member of the o i ~  on Public Petitions. 
11179. •  • 

Currency Bill-
Motion to consider. 1789, 1813. 
Consideration of clante 4. 1836-49, t110, 51116-17, 2118. 
Motion to paSI --. 2504-11. 
Motion to P'U!", as amended. . 2623-31, 2645, 2M8. 
Demand for an Excets Grant in respect of "education". Mt. 
Demand for an Excf'sS Grant in respect of "Indian Posts and Tele~r  

Department". 617. • 
Demand for RupplementllTY Grant in respf'ct 01 "Rtlltionery Ilnd Print.. 
i!lg". 638. 

, 
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MEHTA, Ma. JAMNADAS M..-contd. • 

Election of --to the Standing Fina.nce Committee for Railwa.ys. 55. 
General discussion of the General Budget. 1593, 1602-07. 
General discussion of the Railway Budget. 1168-73, 1188. 
Gold Standard and Reserve Bank of India. Bill-
Motion to circulate. 76-80. 
Motion to refer to Joint Committee. 2738-39. 

Indian Finance Bill-
Consideration of Schedule I. 2626. 
Motion to consider the amendment made by the Council of State. 2923, 
2938. 
Motion to agree to the amendment made by the Council of State. 
2952-53, 2954. 

Indian Income Tax (Amendment) BiII-
Motion to drculate. 179-80. 
Motion for adjournment f'''' postponement of the consideration of the 
Indian Currency Bill. 599-600. 
Motion to reduce the Budget Demand for "Customs" (Smuggling of 
saccharine). 2002-2003. 
Motion to reduce the Budget Demand for IIRailway Board" (Appoint-
ment of Indians as Members of the Railway Board and rapid Indianisa-
tion of the Railway Services). 1229, 1230. 
Oath of Offi('e. 2. 

Question re-
Accommodation of the Army Headquarters Offices in New Delhi. 2161-
62. . 
Allegation against certain officials of the Bombay, Baroda and Centra.l 
India Railway. 609. 
Annual increments of Superintendents of Post Offices. 528. 
Annual rent of hOllses in Baroda Ca.ntonment. 2442-43. 
Appointment of qualified second division candidates to the first division 
in the Government of India Secretariat. 2440-41. 
Ohief Storekeepers or Purchasing Officers of State il ~ 1043. 
Clearing House Scheme for State Railways. 2049. 
Committee to inquire into conditions of embarka.tion at port.. 300. 
Creation of a selection grade for Superintenden_ of Post Offices. 528. 
Duty allowance of Personal Assistants to Postmasters General. 5i7-
28. 

~ lo e  of ships engaged on the roasting trade of wireless opera-
tors. 1824. 
Employment of the Tax Collector in the office of thtt Kxecutive Ofticer, 
Baroda Cantonment, to prepare an a.ssessment list in the terms of 
section 72 of Act II of 1924. 2442. 

Establishment rolls of the staff of the different Departments of the 
Government of India. 2776. , 
Exemption of gra.in from octroi duty in Baroda Cantonment. 244.1.44.--" 
Expenditure on Post Office premises in Bombay. 3M·362. 
Functions of the ASBesament Committee appointed by the Cantonment 
Authority under see.on 68 (3) of Act II of 1924. 2443. 
Grant of the Royal Humane Society's medal to Tindal Ebrahim. 300. 
Leavtl rules for Indians on the Great Indian PeninlluJa Railway. _ 2049. 
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MEHTA, MR. JAMNAD!S, M.-concld. 
Question f'e-contd. 
Opinions on the Gold Standard and Reserve Bank of India "Bill. 738-
39. 
Pay of a Personal A'8sistant to a Postmaster General promoted to the 
rank of a Deputy Postmaster General. 1739. 
Pay of Superintendents of Post Offices. 1739. 
Principles for valuation and assessment in the Baroda Cantonment. 
2442. 
Proportion of the appointments of Deputy Postmasters General and 
PerlOnal Assistants to Postmasters General to Postal DiviaionB in 
the different Postal Circles. 526-27. 
Provision by the Royal Indian Marine of facilities for gaining the 
neCe'dsary sea experience to persons qualified as marine wireless 
opera tori. 8 ~  

Provi'8io41 of facilities in India for training marine irel~8  operators. 
1824-25. 
QualiAcationl for Pilots, Harbour Masters, As.istant Barboul' M .. tera, 
etc. 2439-40. 
Recruitment by the Finance Department of two aeCQnd division men 
in the first division. 2441-42. . 

Renewal of locomotive oi~e  1044. 
Retrenchment of expenditure in the Baroda Cantonment. 2443. 

Question (Supplement&ry)rF-
Anglo-Indians ill the second division of the Govt. of India Secretariat. 
1388. 
Expenditure on the South African Deputation to India and the Indian 
Delegation to South Africa. 1!'>6. 
Inadequa.te pay of the lowest staff on the Bengal Nagpur and Soutb 
Indian Railways. 386.' 
Rent 01 quarters provided for railway servllnts. 714, 715. 
Reaolution re-
Amalgamation of the Oriya-speaking trads. 563. 
Improvement and expansion of banking facilities. 683. 
Treatment of the SlLnthlt.l Pnrganlt.s as a hnckward trart. 6lJ3, 666. 
Steel Industry (Protection) RiII-
Motion to re·commit to Select Committee. ~  772, 774, 776, 776, 
7714, 779,  780, 78i 
Motion to consider. 890, 891, 894, 896, 002, 904, 906. 
Consideration of clause 2. 996, 1060-1007. 1068, 1069,  1070,  1072. 
Consideration of the title and Preamble. 1100. 

MEMBERS OF THE LEGISLATIVE l ~

Question reT" • 
Envelopes for use of --. 1386-87. 
Inferior quality of 'stationery supplied to 13B7. 

MEMORIAT..(S)--
•  - Question re-
--of Mr. S. H. Counsell, lat.e· Deputy Magistrate of Benga.l. 2329-30. 
- to His Excellency the Viceroy from Mr. Satyendra Chandra Mitra, 
a political detenu. 2856·58. .' 
Method of dealing with appeals, petitions and - addressed to the 
Governor General in Council. 1824. 
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MENIALS-

Question "e classification of telegraph peons 8S --. 1123. 

MERCHANT SHIP(S)-

Statement lara on the table regarding the Agreement between the United' 
Kingdom and Estonia re tonnage measurement of --, together with. 
Notes exchanged, which affects India. 1I5. 

MESSAGE(S)-

• 

--from His ExcelIency the Governor General regarding dates' for-: 
the presentation and discussion of the Railway Budget. 531-32. 
--from His Excellency the GQvernor General, regarding dates for the 
presentation of the General Budget to the Council of State and the· 
Legislative Assembly and for the subsequent stagef.l in respect thereof' 
in the two Chambers. 979. 

--from H. E. the Viceroy appointing ],fl'. M. Ruthnaswamy to be Chair-
man of the Legislative Assembly. 1. 

--from H. E. the Viceroy apPl'oving of the election by the Legisla.tive 
Assembly of Mr. V. J. Patel as President of the said Assembly. 10. 
--from H. E. the Viceroy dillallowing the motion of Mr. S. Srinivas& 
Iyengar to move the adjoUl'nment of the House to discuss the question 
of the despatch of Indian troops to China. ·76. . 
--from H. E. the Viceroy signifying his approval of the election of 
],faulvi Muhammad Yakub as Deputy President of the Legislative 
Assembly. 441. 

--from the Council of State intimating thftt that Chamber had agreed' 
with certain amendments to the Indian Limitation (Amendment)-
(Amendment of Artide 182 of Schedule I) Bill and requesting the 
concurrence of the Legislative Assembly in the amendments. 2052·53. 
--from the Council of State intimating that that Chamber had agreed. 
without /lny amendment to the Currency Bill. 2840. 
--from the COllneil of State intimating that that Chamber had agreea 
without any amendmentl!l to the Steel IildustJ'Y (Protection) Bill. 
1578. 
--from the Council of State intimntinp; that that. Chamber had passecf 
the Indian Finance Bill with an amendment to clause 2. 2920. 
- from the Council of State i i i ~ that that Chamber had passed 
without any amendments the Indian Limitation (Amendment) Bill ana 
the Indian Registration (Amendment) Bill. '745. 
--from the Council of ~e intimating that the Societies Registration 
(Amendment) Bill was passed by that li ~r -with certain amend-
ments. 1225. 
--from the Couneil of Stnte intimating the concurrence of that 
Chamber in the motion for the reference of the Gold Standard and' 
Reserve Bank of India Bill to a Joint Committee. 8 ~ _, • 
--from the Council of State intimating the concurrence of that 
Chamber in ~ motion for the reference 0' the Imperial Bank of India 
(Amendment) Bill to a Joint Committee. 2841. 
--from the Counlfil of State recommending to the Legislative Al!Iscmbly 
that the Indian r .. ighthouse will be referred to a Joint Committee. 840-

41. • 
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.MESSAGE ROOM-
Question re distinctions between the Regi8tration and Requisitioa 
Clerks of the -. 1049-1000. 

METEOROLOGICAL DEPARTMENT-
Question I"t-
Employment of Sikha in the -. 526. 
Muslim Officers in the --. i17i, 

METEOROLOGY-
Budget Demand for " __ " 2318. 

MlLAM-
Question1'e-
Distance of the sub-poet office at Bagisar from 'the Mansiari and -
post offices. 347-348. 
Season Post Offic(' at --. 169-70. 

'MILAP SIN GR, SUDU-
Question r('-
Cancellation of 'the externment order against --. 1736. 
Extemment Oraer against --a newspaper agent of Peshawar City. 

~  

Preventive or<l('r under the North-West Frontier Province Security 
ReglUa.tion, 1m, against --, nt'wspaper vendor of Peshawar City. 
m13. 
Refusal to grant a passport to --a newspaper agent of Peshawar 
Cit)· to proceed to Chitra!' 1735. 

MILEAGE-
Question rr total --of the East Indian il ~  etc. 2049-00. 

MILITARY ACCOUNTS, CONTROLLER OF-
Question re employment of Muslims in the oftict' of the --, Peshawar 
distriet. 2688-89. 

'KILITARY ACCOUNTS D"EPT.-
'Question rt-
'Grant of privilege leave io Deputy A'8i1tant Controller., Accountantl 
and Clerks of the -. lIH4. 
'Grant of theconeesaion of counting deputation allowaDoe o r~  
pen.iol\"to the Clerks of the --invalided in the great war. 17" .. 
MU81ims in t.be. --. 2868-6P. 
Refusal or privilege leave to accountants and clerke in the -. 1514. 
Transfers of clerke Rnd accountants of the --. 1513-14. 

MlLITARY ACCOUNTS, FIELD CONTROLLER OF-
Question f';' withdrawal of the person at anowance of accountantl and 
clerks of the office of the --. Poona IM2-13. 

MILITARY AOOOUNTS OFFIOES- • 
Question 'r#'. withdT&wal or stoppage of increments of clerke and accoun· 
tRnts in -.1!Sla. 
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lIILITARY A VIATION-
Sef'J under "Aviation". 

MILITARY CLERK(S)-
Que8tion 1'e technical 1D Army Headquarters. ~  

MILITARY ENGINEERING SERVICE-
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Question re inere8:se of the percentage of Muslims in ministerial service-
in the offices of the Executive Officers and of the --North-West 
Frontier Province. 2591. 

MILITARY ESTATES OFFICER, PESHAWAR-
Question ,." attempt of Colonel J. Moran, --, to take possession of a 
piece of la.nd attached to the Abu Turab shrine. 2590·91. 

MILITARY FAMILY HOSPITALS-
Question re i ~r e of matron8 of --. 2779. 

MILITARY OFFlCER(S)-
Question re-
Appointment of - as High Court Judges. 2592. 
Grant of a site for an Islamia Higb Schoo) in the Cantonment of 
Peshawar for the children of retired --. 2586-87. 
Residential quarters for - at Quetta. 2041. 

MILITARY OPERATION(S)-
Question 1'C charges of the employment of a contingent by the Govern-
ment of India in the - in China. 278. 

MILITARY STATION(S)-
Question J'e establishment of Indian family hospitals in -"-conta.ining 
Indian troops. 2910·11. 

MtLITARY STORES-
Question 1'e-
Economies effected in the purchase of - by the Director of Con-
tracts. 1648. 
Procedure adopted for the purchase of -. 1660. 

MILITARY SUPPLY DEPOTS ..... 
• Question 're location of --. 1660. 

MILL INDUSTRY-
Question re pUblication of the Report of the Talif&. Board on the --. 
1301. . 

MINERAI .. OIL(8)-
Question I'e excess of - disclosed as a result of verification by J"l' 
Audit Department of the East Indian Railway i~ 1924. ~  

lIINERAL RIGHTS-
Question re grant al - to a South African firm in the North-West 
Frontier Province. 1498. 
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llINES-
Budget Demand for "-". !319. 

Question N!-
Introduction of the shift system of work in Indian -. 709-10. 
Prohibition of the employment of women underground in Indian -. 
709-10. 
Shift system in Indian -. 8~  

KINGALADON-
Question re removal of the arsenal in Rangoon to -. 2685-86. 

MINIMUM W AGE-
See under "Wage(s)". 

MINISTER(S)-
Question re. rule re motion 'If no confidence in provincial -. 434-35. 

MINISTER(S) OF EXCISE-
Question re. supply to the Secretary of State of & report of the pro-
ceedings of the Conference of the Provincial - held at Simla. 2335. 

~ l T  ESTABLISHMENT-
Question re-
Grant of house rent allowance and Secretariat rates of pay to the 
- at Army Headquarters. ~  

Scales of pay of the - of the Govt. of India Secretariat and attached 
offices. 1388. 

MINISTERIAL OFFICERS-

Question r&-
Clall8ification of administrative and - of the Poatal Dept. 2428-29, 
2446-46. 
Retention in Govt. aervi.:e of - up to toe age of eo yeara. 730. 

~ T  SERVIOE-

Question re increase of the percentage of Muslims in - in the office. 
of tlie Executive Offioers and of·the KilitaTY Ensineering Service, North-
West Frontier Province. 2691. 

"MINISTERIAL STAFF-
Question-re revision of the pay of the - in attached offices of the dovt. 
of India. 1743. . .. 

")fiNORITY(IEB)-

-
Quelltit)n re inadequate recruitment of - 'to the Audit and ~u  

offices. 382-83. 

~ T  T~

Question re-
Olaim.l of - to higher appointments in the Postal Depa.rtment. 348-
~  t 

~ l'ele io  of -"in DepattmentJ under the Govt. of India.. 347. 
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MINT-

Budget Demand for "--". 2322. 

MISCELLANEOUS-

Budget Demand for "--". 2323. 
Demand for Supplp.mentary Grant in respect of "_". 638. 

MISCELLANEOUS DEPARTMENTS-

Budget Demand for "--". 2322. 

MISCELLANEOUS EXPENDITURE-

Demand for Supplementary Grant in respect of " __ " 2955. 

MISOELLANEOUS OBLIGATIONS-

Budget Demand for "Interest on --". 2315. 

MISCELLANEOUS (RAILWAYS)-

Budget Demand for "--". 1451. 

MISRA, PANDIT DWARKA PRASAD-
Indian Finance Bill-
Consideration of Part II of SchE'dule II. 2638-40,  2660-63. 
Oath of Office. 4. 

Question 1'(!-

HH 

Amalgamation of the Meerut Division with the Delhi Province. 
1826-27. . 
Date of the completion of the Vizagapatam Harbour. 1827. 
Prevention by the British Colonial Office of the pUblication of the 
report of the Fiji deputation. 1827. 
Progress made on the Raipur-Viv.ianagram Railway. 1827. 
Publication of the report of the Cotton Textile Tariff Board. 1827-
28. 
ltelation of the proposed Indian Navy to the British Navy. 8~  

Reversion of Rai Bahadur A. C. Mukherjee of the Indian Educa.-
tional Service in the United p'rovincea from the junior selection. 
grade. 1826-26. 
Separa.tion of the Oudh al\d Agr9. Provinces in the United Provin-
ces. 1826. 

R&olution rt! amaJgamation of the Oriya-speaking tracts. ~ 8  

570. 

Steel Industry (Protection) Bill-
Motion to pass. .1109-1110. 

MITRA, BABU BIV ASCHANDRA-

• • 

Question re case of --, a clerk in the office of the Director Generai 
of Posts and Telegraphs. 742. 

MITRA, Ma. SATYENDRA CHANDRA-
Motion for adjolunmen\ re a.ttelldance of - at meetingll of the Legis-
l/lltive Assemhly, 16, 18-40. 
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MITRA, MR. SATYENDRA CHANDRA-cOfttd. 
Question re- I 
Admission of --to the Assembly. 348. 
Attendance of Messrs. --and S. C. Bose at the Legislative Aucmbly 
and Bcngal Council, respectively. 366. 

... Memorial to His Excellency the Viceroy from --a political detenu. 
8 ~8  ' 

Permission to --to attend meetil:.gl of the Asaembly. 336. 
Taking of thc oa.th of o i ~e by -, M.L.A. IH4. 

MITRA, THE HONOURABLE ~  BHUPF;NDRA NATH-
Currency BiIl- ' 
Motion to pan, &1 amnded. 2&38. 
Demand for Grants in respect of "Indian Postal and Telegraph De--
partment." 2013. 
Dema.nd for Supplementary. 'Or4Mlt in respect of "Aviation". 6311, 637, 

~  lr,38, 1639, 1M2, 1546, 1567. 
Indian Finance Bill.- , 
Consideration of Schedule I .. ~  2607, 261it 2616,  2618,  2619, 2619-
27. ;. 

Motion to pasa as amended. 9'100. 

Indian Mines (Amendment) Bill-
Motion for leave to introduce. 2834. 
Motion to circulate. 2834-35, 2837·2838, 2839. 
Motion for adjournment to disculs thf: strike 'at ~r ur on the 
Bengal Nagpur Railway. '1033-34. 
Motion for the election of a panel for the Standing Committee to 
advise on lubjects in t.he Dept. of Industries and Labour. 1068-119. 
Motion to reduce the Budgct Demand for "Indian Postal and Tele-
graph Department" (Cable and inland pren ra.te8). 2098-99. 
Motion to reduce t.he BudgetD,emaud for "Indian Postal and Tele· 
gr.-ph Department" (DeaTtb o '~ offices in the  Chota Nagpur Divi· 
sion). 2014-111. 
Motion to reduce the Budget Demand for "Indian Postal and Telegraph 
Department" (Indo-Ceylon cables). 2101. 
Motion to reduce the Budget Demand for "Indian Postal and Tele-
grapb Department" (Low salaries of posta.l clerka, peons and sub-
ordinate service. agd inadequate pensions to retired subordinates). 
2018,  2067,  2069, 2074-82. 
Motion to r~e the Budget Demand for "Indian Poeta.1 &ntl Tele-
graph Department" (Telegraph oonsorship). 2092-93, 2096. 
Oath of Office. 2 . . ' 
Steel Industry (Protection) Bill-
Motion to consider. 911-915. 

JIXED ELECTORATE-
See under "Electorate(s)". 

~ . 
Queltiob Tf: extenlion of service'';8Tanted to Mr. C. H. Wither., Fore-

... 'man, Electrical Department, ~ e an'd Wagon, -, North·Welt-
erD ~ )  2436·37. .:", 
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~ H  IRFAN, MAULANA- "-
Quostion re exile of Maulana o ll~  Iehaq and'--from the North-
West Frontier Province. 2163-64, 2172-73. 

MOHAMMAD ISHAQ, MAULANA-
Quest.ion 1'1:: exile of --and Maulana Moh'ammad Irfan from the l>i"orth· 
West Frontier Province. 2163-61, 2172-73. 

MOHAMMAD ISMAIL KHAN, HAJ'I Cl'AUDBURY-
Election of --to the Standing Finance Committee. 16. 
Election of --to tht! Standing Finance Committlll!, 1927·28 2679. 
Electicn of --to the Standing }<'illance Committee for Ra,ilways. 55. 
General diRCuesion of the General Budget. 1707-08. 
Oath of Office. 3. 
Question re-
Estimated loss on account of thtl reduction of railway fares. 143fl. 
Extension of. the Faridpur ChM'ina.puria. Railway to Barisa.l. 1488. 
Financial effAct of the la.st reduction of Railway fares. 1488·89. 
N umber of passAngers of the different c1ayes carried on the principal 
Railways during the first eight months of 1926-27. 1488. 
Reduction of the I1ntire Ittaff of Food InepeC'tor1!l on the Great Indian 
Peninsula. Railway. 2249. 
Riot in the district of Ba,ckergunj in Bengal. 1657. 

MOHAMMAD USMAN, MR.-
Question 1'(: cas(' of --late an Inspector of Works Illt Panipat, East 
Indin.n Railway. 2871·72. 

MOHEN JO DARO-
Question r ~ poliey and expenditure re excavations in Sindh (-). 184. 

:LIIOKAMEH-
Question /'(' running of a shutf.le train from Buxwr to --on the East 
Indian Ra.ilway. 2423. 

MOKAMEH 'JUNCTION-
Question 1'e long hours of duty of the booking-clerks at --. 717 . 

.. 
MOMBASSA-

~e io  1·e. sale of plots of land round ahout --Ii "ht·homf>. 18";'·"". 

!M1NEY MARKET-
Question 1'" I\vail/llbility·of t.hf' funds of the Post olnctc Snving;; Banks 
for the JOCI\J --, etc. 2249. 

MONEY ORDER(S)-
QlIl'stion re time limit for complaints regarding non·delivery of re/o\'is 
t.erfld articles I\nd --, lR22-23. 

~ro  ORDER COMMISSTON -
Question 1'(, refund of --. 1039. 

MONGHYR- , 
Question re. provision of a waiting shed and latrines for third clnss Palf-
sengers at -. 1830. • _  • 

o 
• 
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MooN.TE, DR. B. S.-

Demand for Supplementary Grant in respect· of "Aviation". ~
1644, 1661. 

Election of --to the Panel of the Standing Committee on Emigra-t.ion. 
612. 

Motion to reduce the Budget Demand for "Army DepartmeQt" (Report 
of t.he Auxiliary and Territorial Forces Committee: University 
Training Corps). 2206-09, 2212. 

Oath of Office. 18. 

Question re-

Civil aviation schools in Australia, Canada and Japan. HI()I-02. 
Conlltruction of a metre gauge railway between Bilaspur and Mandla 
in the Central Provinces. !;3(). 

Contrifmtions to the ma-intenance of aerodromes at Buabire, Bunder 
Abbas and Charhar. 13O!-06. 

Crime in New Delhi. 629. 
Employment of trained Indian airmen in connection with the Imperial 
Air Scheme. 1306-07. 
Expenditure on civil aviation. 1306. 
Expenditure on the training tmd maintenance of the Territorial and 
Auxiliary Foroos during the laat three years. 22M. 
FilJing up of ditches near railway embankment.. 629-30. 
Formation of Territorial cavllIlry squadrons, etc. 2253·M. 
-IGrant of State scholarships to Indians for Dautical training in 
England. 1191. 
InalUgur.tion of interQal air servieea. 1307. 
Number of coasting veBleIs owned by Indians. 1192. 
Opening of primary nautical schools in India. 1191·9t. 
Powers of the Indian Legislature to eQact laws for the reservation of 
the Coutal trade· of I nd ia to Indian veBle}s. 1192·93. 

Provincial and Urban units of the Indian Territorial Force. 22M-
52. 
Purchase hy Oovt. of a British lint' operating on the coast of i ~ 

. etc. 1192. 
Recommendations of the Indian Auxiliary and Territorial Forces Com-
mittee. 2260. 

Recommendations of the .. lndian Mercantile Marine Committee. 1191. 
RellOrt to compulsion in ~ recrnitmfmt of the Auxiliary Force. 2261. 
SepArate staff for the Legisla.tive Assembly. 2446. 
Starting of iight aeroplane clubs in India, ntc. 1603-04. ,. 
Total re ~  of t·he Auxiliary and Tf'rrit.or1al ForceR. 2260-51. 
Training of Indian boys for the ROYM Indian Navy. 78'7-88. 
Training of Indian hoys in an brancheR of civil Rnd military aviat.ion. 
788·89. 
'I'rll;iniTlp; of IndiaDs a.s aviation officers. 1307. 
Traininl/: of Indians in aviAtion. 1603. 
TrlJlininJl' of self'cted mf'n from th(' Indian Territorial Force and the 
Univl'TAity Training Corps in civil and military avia.tion. 1501. 
University Training Corps. 2252, 2253. 

Re.ruution re- '. , t· 

vAmalgamation of the Oriya-llpeaking tucts. 566-57, 661. 
" Treatment of the Ranthal Parganas 8.8 It bll,ckward tract. 651-52. 
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lIooNJI, DR. B. S.-contd. 
Steel Industry (Protection) BilI-
Motion to pus. 1107-1109. 

MOORE, Ma.ARTHUR-
Ourrency Bill- • 
Motion to consider. 1807-14. 
Oonsideration of clause 4. 1891. 
Motion to paBS, as amended. 2641-44. 

19& 

Demand for Supplementary Grant in respect of "Aviation". 1639, 
1666-1:19. 
Election of --to t.he Standing Finance Committee. 17. 
Election of --to the Standing Finance Committee, 1927-28. 2679. 
Motion for adjournment re posliponement of the con8iderat1on of the 
Indian Ourrency Bill. 602a03. 
Motion for adjournment to discuss the strike at Kharagpur on the 
Bengal Nagpur Railway. 978. 
Motion to reduce the Budget Dema.nd for "Indian Postal and Tele-
graph Department" (Telegraph censorship). 2096-96. 
Motion to reduce the Budget Dem:!lDd for "Railway Board" (Reduction 
of freight on petrol). 1371. 
Oath of Office. 3. 
Steel Industry (Protection) Bill-
. Motion t.o re-commit to Select Oommittee. 765-68. 

MOPLAH(S)-

Question re-
Andamans settlement and colonisllhon of the --. 282-84. 
Policy of colonisation of Andamans by --. 194·96. 
Settlement of --women and children in the Andamans. 706. 

MOPLAH )~ 

. Question l'C number of --. 161. 

MORADABAD-

Question rc-
Provision of a rest room for the Railway staff at --. 1485. 
Recognition of the services nml talents of Ahdul Aziz, a foreman of 
• the railway workshop at --. 1483. 
Retention of thll services (If Mr. P. A. Young as an assistant running 
shed foreman at --. 1484. •  • 
Utilisation of the fine fund at --for t,he upkeep and improvement 
of the PrinCfl of Wales' Railway School. 1485. 

MORAL AND MATERIAL PROGRESS-
Question 1'(' annual reports of the Agent.s in Oeylon and t.he Malay 
States regarding the --of Indian emigrants. 1038-39. 

MORAN, OOLONEL J.-
Question 1'e attempt 8f --Military Estates OfficE't. Peshltwar. to take 
pos81\Ssion of a piece of land attached to the Ahu Turab shri1\r .... 2590-

!l1. 
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llORMUGOA-

INDEX TO LEGISLATIVE ASSEMBLY DEBATEI'!. 

l~ io  re construction of line between Mangalore and Malpe to --
198. 

MORTGAGE-
QuestioQ re deduction of interest on -. • permiuible under section 9-
(1) (iv) of the Inoome-tax Act, 19"12. 2446-47. 

'liOSQUE(S)-

Question ,.e- .. 
Grant of land in New Delhi for building an Anglican Church, --or 
temples. 367-3M. 
Use of a part ,of the old Kachery --in Peshawar Cantonment for the-
dUmping of maDure. 2687. 

MOTIONS FOR ADJOURNMENT-
See u'lder o~r e )  

ltOTOR{S)-
Question "f; decrease in the groBs fl-ll'oings of North-Western Railway 
during 1926 owing to the competitIon of --. 8 H~i  

MOTOR DRIVERS-

Question I'e gra1lt of compe.nsatioo to the --of the Calcutta General 
POEit Offi('(' discharge,' ,c Ftl'" the introduction of the contract system 
of mail coDvqance. WOoll. 

:&{QTOR FLEET-
Question re retention of the aervice. of Mr. R. H. Legge as Traffic Super-
visor, Calcutta Genera>} Post Office, after the abolition of the --. 
2411. 

MOTOR-AERVICE-
Question re --hetween Burdwan and Sehara Bazar. 2416-17. 

llOWANA-
Question 'I'e construction of a 'railway between Hllipur, --and Luxar. 
21119-20. 

;MOYYAD-UL-ISLAM ORPHANAGE AND MIDDIJE SCHOOL, DEtHI-
QUl'ation re sJ'f\C1;ion of a grant for the --. 2180, 2181. 

MUDDIMAN THE HONOURABLE But ALEXANDER-
,Amendment of Standing Orders. ~  

'Bengal Tenancy (Amendment) Bi1J-
Motion to consider. ~  

• 

Motion to postpone conAidefation line dil'. 2968, 2960·(11. 

Code of ('i"il ProcedurE'! (Amendment) Bill-
Motionf,,!' ICl\ve to introduce. 2962. I 

{'!nde of Civil Pr')f;P.dure (Amendment) Bill (Amendment of fo\E'ction llfl)-
."fotion for 1c'ave to introduoe. 66-57. 
Motion to cIJnaider. 406-07, 414, 419, 423-27. 
c 
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AfUDDIMAN, To HONOUB.ABLB SIB. ALEXANDER-contd. 
Code of Civil Procedure (Amendment) Bill (Execution of Decrees MId 
Orders)-
Motion for icnvo to introduce. 172. 
M oti I ,n t(I rf'fel' to Select Committee. 404-0r». 
Motion t,u cirtulate. 406. 
Code of Ci\il pJ'ocedure (Second Appeals) Bill-
Motion ior ~  to introduce. 103-04. 

• 

CongratllJati('ns h.\1 --to Mr. V. J. Patel on his electioll as President 
of the ~ i l l i e Assembly. 10-11. 

Ct'iminal Law Repealing and Amending Bill-
Motion fur leave to introduce. 369. 
Currency BilJ-
Motion to 'o ~i er  8 ~  

Demand flIt' ~ll le e r  Grant in respect of UAviation'. 1120. 
Discussion .m the point of order raised by the Honour:l.hle Sir Basil 
Blackett as to) whether a motion which is an absoJutt. negative or 8. 
practical negative such &S a motion to leave only one rupee in a total 
grant (f ~  (10,000 or 110, is in order. ]913. 

Gold Standal'd AlJU Reserve Bank of India Bill-
Motion to cirCllJate. 97. 
Hindu Child Mal'l'iage Bill-
Motion for 1('£4\,£ to introduce. 368. 

Indian H:u Councib (Amendment) Bill-
Motion fol' leave to introduce. 2963. 
Indian Divorce (Amendment) Bill-
Mot.ion ror le(He to introduce. 2962-63. 

Indi,HI Finnnc.e Bill-
Motion to p ... r;s,as amended. 2701. 
Indian Forest Dill-
Motion to refer to Select Committee. 2888,  2889, 28!H-93, 2896. 
Constitution of the Select Committee. 2897. 
Indi,1n Limil,ntirTl (Amendment) Bill-
Motion COl' Ic:;.vt\ to introduce. 'J7. 

Inrlian i ~ i ')  (Amendment) Rill (Amendment of I'el'tions 20 and 
21)-
Motion tr) ' '~ 'i er  319-20. 

Motion tr. omit clause 2. 324-25. 
Motion . to p:\ss. 321>. 

Indian Limitntion (Amendment) Bill (Amendment c£ Article 182 of 
• Schednle J)-
Motion for 'eave to introduce. 808-04. 
Motion tc; con.-ider. 535, 1136, 539. 
Conside1'r.tion (If clauses. MO. •  • 
Motion to pails. 5402. . 
Indian JJimiw.tiou(Second Amendment) Bill-
Motion to consider the a.mendment made by the Council of· State. 
2964. 

Indian Reg;!ltrlttiol' (Amendment) BiIl-
Mot,ion for leave to introduce. r»7-Ml. 
Motion to crnllider. 428. . 
Motion to rilSIl. 4,8. 
Motion to ~l e  822-23, 8516. 
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lrIUDDlMAN, To HONOURABLE SlB ALEXANDER-concld. 
Indian Succ:esaic.n (Amendment) Bill-
Motion to circulate. 826-27. 

Insolvency (Amendment) Bill-
Motion for leave to introduce. 334. 
Motion to con8ider. 2961. 
Motion tv pass. 2962. 

Land Acquisition (Amendment) Bill-
Motion to circulate. 863. 
Motion {':J:" adjournment re attendance of Mr. Satyendr:l Ohnndra Mitra 
at. meeting8 .of the Legislative Assembly. 22-24, 27, 3.\ 37, 38, 3P 
MotJOn for adjournment 1'(: despatch of Indian troops to China.. H ~  
63-54. 6'). 

Motion for c:.djoutnment re postponement of the consideration of the 
Indian Ourrency Bill 544, 606. 
Motion for adjournment to call attention to the decision of the Govern-
ment of India not to publish the Report of !.he Indi"n Deputation to 
Fiji. 400. 
Motion for adjournment to discus8 the strike at Kha.ragpur on the 
Bengal Nagpur Railway. 974, ~  976, 9i7-78, 1(21).2-;. 
Motion t() rodut'(l the Budget Demand for "Army Departlllent" (General 
Policy and expenditure). 2222, 2229-30. 
Motion to reduce the Budget Demand for "Executive COIIDoil" (Attitude 
of the Guv('rmuent in regard to the constitutional lllSlIe). 1916, 1917 
1928, ~  1944, 1966-72 
Oath of VUlt-e. 1. 
PoiDt of erder raised by --on Mr. S. Srinivaaa Iyengar'" motion to 
omit th! •. Budget Demand for "Railway Board", as to whether an 
amendment phould be a purely negative one. 1194, 1195, 1196, 1197. 
Remarks by the --rt'. Order of the debate on Demands for Grant ••. 
1747, 1748. 

Resolution Tc.-
AmalgamatioT} of the Orira-speaking tract. 558-6i, 672, ~  ~  577. 
Relea.se of the Bengal detenua. l) ) ~  472, 476, 477,  478,  484,  498, &01-
606. 
Salaries of the tW<l members of the Judicial Committee of the Privy 
CountJil pOlilles&ing Indian experience. 2741-48, 2753, 2M4, 51806, t808, 
2811, ~  28£1-26. 
Treatment (If thr Santh.1 Pargan&8 al a backward tract. ~  584, 585, 
fUl-48. fl51, fb2, ~  664, 659, 663, 664, 671-73. 

Societies Regilltration (Amendment) Bill-
Motion to consider. 836-38, 839, 841-43. 
: Motion to n11.8S. 644 .. 
Statement by' ---regarding the Currency Bill. 532-33. 
Sta.tement lRid Gn the table by --f'f-~ e  of detenuB in jail under 
the Bengal Crimina.l Law Amendment Act. 1050-1052 
Statement of HURiness by --. 9-10, 11]-72, 441, 641, ~ )  1392-93, 1i7s. 
79, 2053-54. 

Statement regarding Bengal detenus. 2462-63, 2464. 

Volunteer Police Bill-
Motion for lell\e to introduce. ~  

Motion t.o circulate. 2966. 

.-
, 
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KUHAMMADAN(S)-
Question 1('- '. 

Appoinl;ment of --examiners for the Subordinate Accounts Service 
examination 2171. 
Appointm('nt of --in the Education Dept. of the Delhi Province. 
:2178-79. ~  

Educatioll of ---of the Delhi Province. 2178, 2181. 
--in the' Imperial Forest Service. 3r>0. 
- in the Telegra.ph Dept. 1303-04. 
--population of the Madras Presidency and MalahaT and South 
Kanara and the number of seats allotted to - in the Madras 
Legislative Council. 707. 

Numbe!" of Hindus, --and Sikhs employed in the o!nce of the Post-
master General, Punjab and North-West Frontier Circle, and the 
Deputy Postmaster General, Railway Mail er i ~e ' Amba.la .. 964. 
Number ci --, Hindu and Sikh Inspectors of Post Offic.es and the 
Railway Mail Service in the Punjab. 965. 
Order o( the Postmaster General, Punjab and North-\11 t'st Frontier 
Province, r ~ r i  the filling of aU future vacandes by --. 2334.-
35. 
Proport,ion (·f --District and Sessions Jlldges in B"ngsl and the 
Punjab. 3M. 
Proportioll of --Gurkhas and other Hindus and Siklls bmployed as 
soldiers and Viceroy's commissioned officers in the Indian Army. 965. 
Proportion of --in the subordinate Accounts, Customs, Posts and 
Telegrapn Departments in Burma. 350. 
Proportion of --in the superior Postal and Customs Services. 34.9. 
Total strength of High Court and Chief Court Judgen. showing num-
ber of -. 281-82. 

:MUHAMMADAN SCHOOLS-
Question ~ grants to --in the Delhi Province. 2178-2181. 

MUHAMMAD NAWAZ KHAN, LIEUT. SARDAR-

Oath of Office. 4. 

Question '('-
Appointmel't d military officers as Hip:h Court Judges. 2592. 
Employment of O'fJOOers of the Indian Army in Civil Depts. 1485-86. 
ReductiCln of the gra.nt to the Aitchison College. 20'li 

:MUKERJEE, ~ RAJ KUMAR-
Question t'e ('ase o! --, Inspector, Railway Mail Serv:r£' 720. 

MUKERJEE, Bu BABADUR A. C.- •• 

·1 

Question ,., reversion of --of the Indian Educationa I Service in the 
enited Provinces from the junior selection ~ e  1825-26 

MUKHTAR RINGH. MR.-
General d:sl'uJsic n of the General Budget. 1628-31. 
Indian FillallefJ Bill-
Consideration (Ii Schedule 1. 2616-1i. 
CODsiderdioll I·f Part II of Schedule II. 2659-60. 266!' .. 
COllsidcrlttioll d Part t' A of Schedule III. 2668. 
Oath of Office. S. --
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!dUKHTAR SINGH, MR.-contd. 

(tuestion ;'1'-

Advertising of railwa.y timiQgs. 1479. 
~~il l lll ll i implements. 21120, 21121. 
A!!cgatiOlJ'> against the Agent of the Bengal Nagpur Uallway in the 
JJruu .. mati of the 18th FebrullJI'Y, 1927. 1649. 
Amount of money drawn in salaries by Indian, lo l '~  and other 
emplo;) oe, drawing more than Rs. 200 8. month inotate Railway •. 
1036. 
Analysis of vctretable ghee. 791. 
Castor cake and e&ke dust sold yearly at the Manauri workahop on the 
East Indian Railway. 1480. ' 

COllstructwH of n. railway between Hapur, Mowana aud Luxar. 2519-
!O. 

Contracts for the sa.le of articles on railway platform. on the Bomb&y 
Baroda nnt! Central Indin Railway. 2429-30. 

C')lItdbntions by the Imperial Governments to the Provincial Govern-
ments (01' the improvement of Agriculture and Indllstriel. 873. 
Customs duty on suga.rcane boiling pans. 1036. 
DeficiellCY of phosphates in l~  lIoils. 973:74. 
Director bf Contracts, Mi1i1lary Department. 1669. 
Discontinua.nce of the lise of oil-cloth cushions in intermediate clan com-
partments cn the lI!ast Indian and North-Western Railways. 1040 

41. 
niscount Rllowp.t'fto Government on the purchase of r ~u ll' l imple-
ment,s ,U!.tilU(a,(,'tured by British firma. 2f)21. 
Disposa.i or I!a.st'lr oake and clI.ke dust at Ma.nauri station on the East 
Indian I?t'llway. 1480. 
Economies e o ~ e  in the purchase of military storell by the Director 
of Cont ·U{lts. 1648. 
Effect of the use of vegetable ghee on the hpman syatom. 791. 
Exhibition given by Indians in Berlin under the directil)ll of Mr. Hagen 
bf'ek. 1648·49, , 
ExpenditUl''3 on advertisements relating to railway tim;ngs. 1479. 

e i lll'l~ on the planting and culture of trees on the ditTerent Rail-
WAYS. ~  1481. 
J;'inancil'l results of the introduction of first and sec!JD<1 class return 
tickets ~ RlI.iJway.. 1482-83. 

Foreign And Indian Ootton. 811. 
Grant or lil'l'In(,(ls to vendors on railway platforms. ~~  

Gr;1nts tn 1,()('al Governments. 886. 
Gra.zinlli hlndM near Rl\ilway lines. 1481. 
Imports l(fsubstitutea of ghee. 744-4ti. 
Income fr(JJT: 1:1.e sale of trees on the different Railway", 1480,  1481. 
Tntroducltinll .If cotton pelt. into India.. 810-11. 
bSlH' of in.tructions to the Punjab Government regarding the use of 
ploup;hl'l and 8.@,ricultural implements manufactured by British firms. 
'Z520. 
Issue of lllt«'>'1Yl6diate and third cla.ss return tickets on Ut\i1ways. 1481· 

8 ~~ of tiobt8 to third ~  e ~r8 at Delhi r:tilwlty station. 
2430. 
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MUKHTAR SINGH, MR.-coutd. 

Question I'f:-contd. 

'. 

Issue of Uckets to third class passengers at JtIapur st>l.t1or. 011 the Eallt 
Indian UuilwR). 2430-31. 

Lack of PllJPl'l' arrangenlents for crossing' t,he railway line at Hapur 
station 011 the East Indian Railway. 1039-40. 
Latrines in i.ltt'rmediate class compartments on the lITorth-Western 
UailwdY. .!l4.1J. 

Leaky IlltIinf'.fl in intermediate class compartments. 9411. 
Looation uf l'liiitar) supply depOts. 1660. 
Xanles of n.efubers of the Advisory Committee of tha North-Western 
and East Indian Railways. 1481. 

;\ulIIbel' of Muslims and non-Muslims employed in the Police Force 
of the ~ )r~ e8  Frontier Province and Delhi. ll.77778. 
Number of posts in State-managed railways on more than Rs. 200 a 
mont.h held I:,y Indians, Anglo-Indians and others. 1().15 • 

. ~u er of students at the Royal Military College at Dehra Dun. 2431. 
Opelli.lg oj sugar industrial schools, etc. 2776-77. 
Percell: agE' of Indians, Anglo-Indians and other employc.t'A retting more 
than Rs. 20t· a 1lI0nth on State-lUanaged Railways in the years 1924, 
1925 anti i!o2G. 1036. 
Places on till' different railways , .... hel'e castor cake OJ cake dust is 
availabie. 1480, 
Plantin;,.:, ('Uj1.urt' and sale of trees on t,he different Hallways. 1480, 

1481. 
Price of ' ~ or cake and cake dust. 1480. 
1'l'ocedure adopted for the purchase of military stores. 1660. 
ProhihitiolJ of thr Nagar Kirtans of the Arya Samaj, 1479. 
Prohitiltio/.J of the slaughter of cattle for the Burm'l. meat trade. 
i90, 

PI'OPORl>d Harm1', Mowana-Luxar Railway. 2520. 
ProtectioTI to the bolts and nuts industry. 949-50, 
Publication of thE. State Railways' time tables in the vernacular. 1479. 
PllbliCD,tir"l of tiJpe tables for travellers unll,.cquaintcd with English. 
1479. 
PurC'lns(l or stores by the Director of Contracts. 16:i9. 

i ~ and value of raw bones and bone meal exported from India. 
973. 
Rates at whieh different articles are supplied to Indian and Europea.n 
l!IoldiC7'FJ ~  officers. 1659. 
Recruitment o[ ('oolies on the different railways. 243.1 
Recrllltment of gardeners on the Govt, Railways. 14·n. 
Repairs ~  thr booking office and waiting room lit .Delhi Sadar ~ io  

27A9. 
'Repre3entlltic'I1 of the Legislative Assembly on the fndian Central 
rotton C.1nlmittee. 810. 

l~le regarding the transfer of railway employees from one .province 
to anotlH·r. 2449. .• 
Scholarship. for the study of certain subjects in !areign countries .. 

2777. 
Shed for third clasJ passengerl/l at Gbaziabad Junction. 2450. 
8upply ( f vE'l!eto bIe ghee to troops. 791 
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MUKHTAR SINGH, 'M.a.-collcld. 
QuestiGn 1·e-concld. 
Transfer of rl . .ilway employees from one railway systP,1D to another. 
240&9. 

Transfer of rnliway employees from the United Pro'iiDL't'IS to Bengal. 
2449. 

Undcrground bridge for traffic at the railway cr08sing near Meerut 
City statil,n. 1040, 
Week end concession ticketa on the East Indian Rltilway. 2431-32, 

Question (Supplementary) re-
Imperial Dairy Expert at Bangalore. 872, 

Steel Industry (Protection) BiIl-
ConsideJ'at \fJ1l of clause 2. 10Sr.-l088. 

MUNICIPAL AFFAIRS-
Question re establishment of a representative committee to m&nage --
in Pusbkar. ~ er er r  2418. 

MGNIC{PAL AND DISTRICT BOARD SCHOOLS-
Question r". eTnployment of Mussalmans as teachers in ----In the Delhi 
Province. 21':S, 2181. 

MUNICIPAL BOARD SCHOOL(S)-
Question re rl) l li ~io  of District and --. 2786. 

MUNICIPAL CO:HM1TTEE- • 
Questioll "r lIoruination of members of the --of Beawar in Ajmer-
lIel'1Vara 2513. 

KUNICIPALITl (IES)-
Question '~ Ilppointment of a retired official to perform t.he dual duties· 
of sub-registrar and a IIpecial magistrate of the --of Pe.hawar. ~88  

~  -
Question rc cGnl!truction of a branch line from Purnea to --. 329. 

MURDER-
Question rr fn('b regarding the - of Swami SradhR.nand. 335. 

MURREE-
Question rr. ilTlflrOtement of the road which Jinks the ~ i  II.nd militt..l'1 
statioDs in the Ga.llis with --. 2182. 

MURTU7-A SAHIB BARADUR, ~ r SAYVID-
EJection of --to the Public Accounts Committee. )03. 
Motion to reduce the Budget Demand for "Indian Postal and Telegrapli 
Department" (l,ow salaries of postal clerkR, peons and subordinate 
servic(';! <tnri innc1equat.f' penAions to rptired Aubordinate3). 2067-69. 
Oath of nflicc, 2. 
Quest.ion ' ~ ' ~r r l e l o  of Mudims in the Clivi! ServicE'''' in Madra,.. 
2i24. 
QUP!ltion (SupoJempnt.ary) rf' ttn<1uatifit'd teltchc.'s in charge of Mopllth' 
children in tho Anda.ma.ns. 706. 



INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 203 

KUSLIM(S)-
QueatioJ) . re-
Adequate repr(>l.Ientation of --in the office of the AClJountant General, 
Poatll an,1 Telegraphs. 2]66, 2171. 
Appoi'ltment (\f --in the Co-operative Department of the Delhi 
Province. 2l76-77. . 
Claims of --tr appointments 8S medical officers of the State Rail· 
ways 1710·46. 
Employment 01--in the office of the Controller of Milihry Accounts, 
Peshr. war dJl!trict. 2588-89. 
Expenditure (n --education. 193-94. 
Inl\dequate rcplesentation of --in the Head and i ~ lo ll l offices 
of t.he N,)rth· Western Railway. 2172. 
Increase of ~ pt>rcentage of .-in ministerial servIce in the offices 
of til(, EX(lcutivc Officers and of the l Hli r~ Engineering Service. 
NOl'th-West J:'rontier Province. 2691-
--cleJ'ks in t,hc Audit Office flf the Indian Stores Dc·!>t: 2171. 
--clwk., in thf' office of ·the Accountant General, Ct'ntr!l.l Revenues. 
2867. 
--cleJ'ks in the office of the Auditor General. 2867. 
--clerks in the Office of the Director General, Posts and Telegraph. 
2869. 
--clerks in the office of the Divisional Audit Officer, North-Western 

il l~  Delhi. 170, 
-_. clerks in thf' Railway Board Office. 2172. 

;n the :.l\l(ht Office, North-Western Railway, Delhi Division. 2171. 
--.. in thf' Milit.ary Accounts Department. 2868-69. 
-_. i'l the o!fuJe of tbe Accountant General, Posts and Telegraphs. 
2160. 2171. 
--in the· ~ l l' i e Aocounts Service. 2165-2171-
--offieel'c in the Indian Stores Dept. 2170. 
--offil:ers ill tht> Meteorological Dept. 2172. 
--reprl':Jt.lntnhon in the offices of the Controllo;- of Printing, 
Stationery &nd Stamps and Deputy Controller, Central . Printing 
Office. 2169·70. 
Nominatilln'l to the tndian Civil Service of --from Rengal. 1477. 
Non-apoclintment of --as Excavation Assistants in th(' Archll'ological 
Dept. 2166-67. 
Number of --and non--employed in the Police Force of the North-
West Frultier Province and Delhi. 2777-78. 
NUIl/bllt ·jf --and non --in the clerical service in the Govt. of 
India Press. Aligarh. 2170· 71. 
Number of --appointed in the office of the Audit.)!' General and 
subordinate offices thereto. 2168, 2171. •  • 
Nnmbe" of -. -clf'rkR and accountantR in the Office .1i the Accountant 
General. HnilwllYs. 2868. 
Nnmbl'l' of --jailors in the North·West Frontier Pro'lince. 974 
Office hOIlrf! of --in the office of the Deputy A('connt,llnt General, 
Posts nnd Telegraphs, Delhi, dllrinp; the Ramzan. 2943·44. 
Paucit.y of ---in the Dept. of the Director Genera.l. Po !'Its and Tele-
graphs. 2868. 
Proportion of --in tlw cJE'ricftl estRbliAhment of t.ho 0fflrE' of the 
CommissIoner, Northern India Sa.lt Revenue. 2168·69. 
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MUSLIM( S)-contd. 

Question re-cQ"td. 
Representation (' f --in the Civil Services In Madras. 2424. 

, e re~ell ~ l  of --in the Education'l>ept. of the Delhi Province. 
2181 

Representatir.n of --in the Govt. of Indin. Pren. ])clhi. 2170. 
Representation of --In the offices of the North Western Railway. 
737. 
Representation d --in the POlt and Telegraph Ac'cour:ts Dept. and 
in the Rnborrlillate Accounts Service 2165, 11171. 
Small TIIuliher (·f --employed in the ~r i  and Ootroi Departmenta 
in the North·Welt Frontier section of the North-Weatl'rn Railway. 
25S9. 

MUSLIM ~ 

Question 1'f: --outaide Dabgari Gate in the Peshawar Cantonment. 
2687-88. 

;VUSLTM OUTLOOK-

Question re-
Article in the -. regarding the formation of a White 1.l'ague in New 
Zealand. ~r  2694,  2845. 

r i l~~ in lhp. --regarding the pitiable condition of Mr. Sa.la.man. 
It nativ·J uf Amritaar, now resident in Auckland, New 7.ealanti. 2594.' 
2846. 

MUSLIM 'I'EI. CnF.US-
Question re IIHI( ity of --in the Delhi Province. 2180, 2] 8]. 

MUSLIM ~ T  ALIGARH-· 
Question ,I'--
Audit of t,he 1l1'nual accounts a.nd balanoe sheet of tbe --. 068-69. 

e i ~ -,f a te:egraph training class at the --. I:\()· •. 
R.evision ,A the constitution of the --. 968. 
Visiting Aoard of the --. 969. 

) ~ )  

Question re-
Appointment of a --as a Judge of the Putna High Court. 2424-25. 
Election of --to the Court of Management of the Delhi University. 
1478. " 

r e ~ of --8S teachers in Munidpal and Dii3trict Board 
Schools, it:. the De1hi Province. 2178, 2181-
:.!.mploymcnt of. --in the office of the Accountant O')nera,l, Central 
Revenues. ' ~  
Elilploj'IIll'Dt uf --in the office of the Chief Comrnil!flioner of Delhi. 

~ 

lo '~  of --on the Bombay, Baroda B.nd Central India Rail-
way. 11l8. 
--/Lnel o ~l' officers in State Ra.ilways. 295. 

as e ... nmiDf.'f for Accounts examination. aBa. 
_ electt·d by special or mixed eJe(,,'tor'at('s. 22().22. 
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MUSSALMAN(S)-contd. 
Question 're-contd. 
--otf!t:Cl'S employed in the office of the Finance Dept. of the Govt of 
Indin. lC!}7. 
--ol1;cel's \mp\oyed in the office of the RaHway 'ioard at' Delhi. 
J036. 

--repl'c8cnLtl.tive of the Delhi Province in the ~ i l e Assembly. 
130(). 

NumbtH of .--~ elllployed as Superintendents of Post 011:C6S. 1037. 
Numbel' of --in the Delhi Educational Administntion. 2177, 2181. 
Number of .. - employed in the Government of Indi.t Press, Delhi. 
2426 

Percentage of --clerks in the office of the Audit Officer, Indian Stores 
Depal·tmcnt. 2426. 
Proportion of --in Divisional Superintendent's Office and Divisional 
Audit Office, North-WeBtern Railway. 383-84. 

Proportion of --in the Chief Auditor's Office, East Indian Railway 
and Eastern Bengal Railway. 383. 

MUSSOORJE--
Question /'(' survey of India Buildings at --. 2041. 

MUZAFFARPIJR-RJ'l'A)IARHI RAILWAY-
Sn> under "Railway(s)". 

NABHA STATE-
Question r~ proscription ~' the Punjab Government of a book relating to' 
the -. 161. 

NAGAR KIRTANS-
Question 1'e prohibition of the --of thp' Arra Samaj. 1479. 

NAIDU. MR. B. P.-
Oath of Office. 2. 

Question re-
Construction of the Cumbum-Kalahasti and OolIapalem-Singarayakonda 
• Kanigiri Railways. 2760. 
Deputy Tra.nsportation Superintendent (Traction), Great Indian 
Peninsula Railway. 950-51. 
Grant of house rent alIowances to postal e lole~ in the Madras 
Presidency. 25]6-17. 
Grant of out-sta.tion allowance to employees of the Railway Mail Apr-
vice. 2519. 
Guntur-Gnrzala.-Macherla Railway. 2760. 
Increments of postal clerks and postmen. 2518. 1 

Judgment of the Allahabad High Court regarding the obligation on 
railways to IO('k wagons while cltrrying goods. 9152. 
Loss on the working. of strategic Railways. 27'60. 
Lose on the working of the Assam Bengal Railway. 27159-60. 
Pay of postal clerks in the Madras Circle, etc. 21518. ...-
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NAIDU, lb. B. P.-contd. 
Questionre-contd. 
Pay, pension, leave, etc., of lower grade postal staff. ibIS. 
Percentage of leave reserves provided for postal clerks and for postmen 
and lower grade staff. 2617·18. i 

Prevention of burglaries at stations on the South Indian and Madras 
and Southern Mahratta Railways. 9f1O. 
Training of Indians abroad in railway practice and management. 91il. 
Use of steel in the construction of station,on the Shoranur-Nilambur 
section of the SO\1th Indian Railway. 9111-1i2. 

NAIR, lb. OOVINDAN-
Queetionre ca.le of -, a postal official in the Nilgiri Diviaion. 720'-26. 

NARAYANGANJ-

QueatioD reo-
Allegations against Babu KaBiswar Lala, Sub-record clerk of the Rall-
way Mail Service at --. 743-44. 
Appointment of Babu Kasiswar Lala as sub-record clerk of the Bail-
way Mail Service at --. 743. 

NASIR-UD-DIN AHMAD, KHAN BAIlADUa-
Oath of Office. 6. 

NATIQrE, MAULVI A. H.-
Election of - to the Public Accounts Committee. loa. 
Indian Finance Bill-
Consideration of Part I of Schedule II. 9830. 
Conrrideration of Part II of Schedule II. 261i'1. 
Motion to reduce the Budget Demand for "Executive Council" (Attitude 
of the Government in regard to the cOllstitutional i81lue). 1962, 19153. 
Oath of Office. 4. 
Resolution I'F amalgamation of t,he Oriya-speaking tracts. 550, Mi3. 

NATURALISATION-

Question n: --of Indians in the enited StateB of America. 609. 

NAUTICAL SCHOOLS-. 
Question 1'e. opening of primal'Y - in India.. 1191-92. 

NArTICAL TRAINING-
Question 1·e. grant. of State scholarshipa to IndilVlfll for --in Engll\nd. 

~  . 

~  BASE-

Que.tion rtJ r~r li e  of Indian labourers for the --at Singapore. 
2039. 

NAVAL TRAINING INSTITtTTION(S)-

QU8ation re. - in India. 194. ~  



NAVY-
Question ~
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Creation of an Indian --. 2176. 
"Expenditure on the Royal Indian --. 1906. 
Relation of the proposed Indian - to the British Navy. 1827. 
Training of Indian boys for the Royal Indian --. 787-88. 

NAWAZ KHAN, NAwAB AHMED-

~  

Question 1'e sale Aof certain Government land to --of 'Debra Ismail 
Khan. 1828. 

NEGOTIABLE INSTRUMENTS (AMENDMENT) BILL-
See UDder "Bill(s)"-

NEHRU, PANDIT MOTILAL-
Bengal detenus. 2463. 
Budget Demand for "Army Department". 2297-2301. 
Code of Civil Procedure (Amendment) Bill (Amendment of section 115)-
Motion to consider. 422-23. 
Congratulations by --to Mr. V. J. Patel on his election as President 
of the Legislative Assembly. 12-13. 

Currency Bill-
Consideration of daulle 4. 2133-36, 2140. 
Motion to pass, as amended. 2556. 

• 

Indian Finance BilI-
Motion to consider the amendment made by the Council of State. 
2922-27, 2942. 

Motion for Adjournment "e attendance of Mr. Satyendra Ohandra Mitra. 
at meetings of the Legislative Assembly. 18-22, 38. . 
Motion for Adjournment re despatch of Indian troops to Ohina. 52. 
Motion for Adjournment to discuss the strike at Kharagpur 011 the Bengal 
Nagpur Railway. 977, 1014. 
:Motion t(l reduce the Budget Demand for "Railway BMrd'·. <-\n {";llt-
ment of Indians as Members of the Railway Board and rapid Indiani-
Rll.tinn ()f the Railway Servi('es). 1207·17, 1219. 1222, 11:!2:J. 1224. 1244, 
124fl. 
Oath of office. 3. 
Questionr('. release of political detenus. 612, 
Qu('stion (Supplementary) ' ~ release of political detenuFl. 1817-18 . 
• Resolution rF-
Amalgamation of the Oriya-speaking tracts. 576. 
Relf'nFlf' of the Bengal detenu8. 446, 447-50, 452, 453, 45" 457, 506. 
Steel Industry (Protection) Bill- •  • 
Motion to refer to Select Committee. 124-25. 
Motion to consider. 893. BOO, 907-911. 

NEOGY, MR. K. C.-
Appointment of --as It member of the Committee on Pubilc Petitions. 
]579. • 

Appointment of --to the ~l of Chairmen l't'C/'. Mr. S. Srinivas& 
Iyengar, resigned . .632. 
Bengal Tenancy (Amendment) Bill-
Motion to postpone consideration of the --,irlll die. 29M-!".£ .. 
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~  MR. K. C.-colltd. 

Eleotion of --to the Public Accounts Committee. 103. 
Eleotion of --to the Standing Finance Committee. 1927-28, M679. 
General discussion of the Railway Budget.lli9-83. , 
Indian Finanoe Bill-
Consideration of  Sohedule I. 2606-08, 2624. 
Motion to consider the amendmt'nt made by the Council of State. 2943-
47. 

Indian Merchandise Marlfs (Amendment) BiIl-

Motion for leave to introduce. 36i. 

Inland Steam-Vessels (Amendment) Bill-

Motion for leave to introduce. 367. 
Motion for Adjournment to discuss the strike at Kh!;t..ragpur on the Bebgal 
Nagpur Railway. 1030-33. 
Motion to reduce the Budget Demand for "Customs" (Export duty on 
jute). 1993-911, 1998. 
Motion to reduce the Budget Demand for "India.n Postal and Telegraph 
Department" (Division of portfolios and non-appointment of a Mem-
ber for Communications). 2083-84, 2089,  2090. 
Motion to reduce the Budget Demand for "India.n Postal and Tt'legraph 
Department" (Telegraph censorship). ~ i  2096. 
Motion to reduce the Budget Demand for "Railway Board". (Form 
of Budget and Statistics). 1282-83. 

Motion to reduce the Budget Demand for "Railway Board". (Policy 
followed in respect of the purchase of stores). 1266-67. 
Motion to reduce the Budget Demand for "Rnilway Board" (Powers 
and formation of Advisory Oommittees). 1349-M .. 
Motion to reduce the Budget Dema.nd for "Railway Board". (Separation 
of Railway from General Finance). 1274-711. 
Motion to reduoe tl.e Budget Demand for "Railway Board". (Streng-
thening the representative control ~' all interest!! ('oncerned OVe!' 
Ind;an Railways). 12113. 
Motion to reduce the Budget Demand fm' "Working Expenses: Admi· 
nilltro.tion" (Railways) (Arrangements for the Hardwl\T Kumbh-Mela). 
1416. 

Oa.th of Offioe. 3. 
Question rt-

Additional staft for reorganisntion work in the offi('e of the Accountnnt 
General, Central Revenues. 2782-Ba. 
Appointmeht'1of an Indian all Consulting Engineer to the Government 
of 1ndia in England. 9112-113. 
Apportionment of the shares of the Post Office Department, the Tt'le· 
graph Department and the Civil DepRrtment of the revenue derived 
from the sale of postage stamps. 1832-33. 
Censorship of tt'Jegraml to Members of the Legislature regarding the 
recent situp.tion at Kharagpur. 1677. 

Consulting Engineer to the Government of India in England. 952. 
Oost of managing the Post OfficI:' Savings llank. 183:3-34. 
Credit given to the POJilt Office for thet COlt of work done in connE-dion 

, ',' .' with Government securities. 1836. 



~ '1'0 LEGISLATIVE ASI:IEMBLY DEBATBS. 

~  MR. K. ~ lll l  

Question ~  

CI'edit given to th" Post Office under-
(1) share of marine subsidies and, 
(2) free servioes rendered to Indiall ~ ~e  1834. 

209 

Decrease in the amount of telegraph work done by combined offices. 
1834. 

Defects in the working of the Indian Workmen's Compensation Act. 
(jI9. 

Expiry of the contract with Messrs. Rendel Palmer and Tritton. 952. 

Improvement of the present o ~ io  of the Coal industry. 2781-82. 
Number of post offices maintained for political or military purposes. 
183&. 
Pensionary charges for the Post Office Department and the Telegraph 
Department. 1831·32. 

Recruitment ()f clerks in the office of the Accountant General, Central 
Revenues. 2783-84-
Riot in the district of Backergunj in Bengal. 1656-57. 
Question (Supplementary) 1'e-
Allegatiolls against the Accountant General, Central Revenues. 2862. 

Appointment of a Mussalman as a Judge of the Patna High Court. 
2424, 2425. . 
Appointment of an Indian as Consulting Engineer to the Government 
of India in England. 952-53. 
Collision at Bhadrak on the Bengal Nagpur Railway. ,2789. 
Memorial to His Excellency the VicEll"oy from Mr. Satyendra Chandra 
Mitra, a political datenu. 8 ~ 8  

Transfer of locomotives  from the North-Western Railway to other 
State-worked railways. 2912·13. 

Resolution l'e tfalaries of the two members of the Judicial Committee of 
the Privy Council possessing Indian experience. 2800-03,2826, 

NERBADDA-
Question re reconstruction of the bridges over the --on the Great 
Indian Peninsula Railway and the Bengal Nagpur Railway in the 
district of Jubbulpore, etc. 815. ' 

NEW CAPITAL AT DELHI-
Budget Demand for "--". 2328. 

NEW OONSTRUCTION (RAILWAYS)-
Btfdget Demand for "--". 14tH. 

NEW DELHI-
Question re-

• • 

Ac('ommodation of the Army Headquarters offices in '--. 2161-62. 
Appointment of Chaukidars for Indian clerks' quarters in --. 2460. 
Assf'ssment of rent for officers' bungalows and clerks' ~ r er  in -. 
2866. 
BetteI' police supervision for --. 384, 398. 
Caretakers fol' the Sel)retariat Buildings and the Council House in· 
-. 2763-66. • Crime in --. 529. 
Dangf'I'oIlS ('ondition 01 the Assembly Chamber, --. 

• 

2679. . _ ... 
p 

• 
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NEW DELHI-contd. 

Question re-contd. 
Electric bulbs in quarters and bungalowl in. --. 621. 
Expenditure on --aod the new Secretariat. 164-66. 
Expenditure on the demolition and reconltruction of the domel of the 
Northern Block in the Secretariat, --. 2427-28. 
Government HOUle, --. 2337-38. 
Gra.ot of facilitiel for the erection of a Roman Catholic Church in --. 
1742. 
Grant of land in -_. for building an Anglican Church, Mosques or 
Temples. 367, 368. • 

LOBS incurred on the Western HOltel, --. !774. 
Monthly cost of lighting the Secretariat and Council Houae Buildings 
in --. 2M3-I •. 
Opening of --by His Majelty the King Emperor. 204. 
Rents fol' quarters and bungaloWi in -. 620-21. 
Retention of honeycomb brick work for bathrooml of "D" type Indian 
clerks' quarters in --. 10&69. 
Retention of the lervices of Mr. C. Oorrigan in the Public Works 
Department, --. 2428. 
Running of the Western HOlltel, --, all a hotel. 2774. 
Salea of land in --. 1616. 
Staff employed on  a lalary of RI. 300 and above in oonnection with the 
construction of --. 1903. 
Theft and burglary in _.-. ~  

Thefts in -. 2766-67. 
Total expenditure on Government buildinga in --. 789-90. 
Tramway between the city of Delhi and --. 619. 
Transfer of the Imperial Record Department from Calcutta to --. 
1389. ' 

Visitors' rooms in the Council House, -, and the Aasembly Chamber, 
Simla. 2331-33. 
Water rates in orthodox "nd unorthodox quarters in --. 2458-59. 

NEW SECRETARIAT-

Quelltion re expenditure on New Delhi and the --. 164-6lI. 

NEW ZEALAND-

~~ ~ • 
Article in the u~li  Ouflnn'k rega'l'ding the formation of " White 
League in -. ~  2M5. 

Article in the Mu.lim Outlook rega1'ding the pitiahle condition of Mr. 
Salamail, a native of Amritsar, now resident in Auckland, --. 2845. 

Articlea in the Mu.lim Outlook regarding the pitiable plight of Mr. 
Sa.lnm&n, a native of Aurritsar, now relident in Auckland. -. ~  

NEWS AGENCY(TES)-

Quelltion re Government lubaidy to Reuters and other --. 202·03. 

NIDADUOL-NARSAPUR AND GUDWADA-BHtMAVARAM RAILWAY 
LlNES-. • 
Queltien re completion of the -. 963-64 . 
• 

• • 
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NILGIRI DIVISION-

Question ,'e-

ill 

Allegation8 again8t Mr. Govindan Nair, officiating Head Clerk in the 
--. ~  1733, 1734. 

Allegation. aga.inst the Superintendent of Po.t Office., --, in connec-
tion with the in8pection of the Sub-Po8t Office, Coonoor. 725-26. 

Amount of travelling allowance drawn for hi. tours by the Superin-
tendent of Post Offices, --. 723. 
Case of Mr. Govindan Nair, a postal official in the --. 724-25. 
Ca.se of Mr. V. R. Rangaswamier, clerk in the Tirupur Post Office in 
the -. 1731. 
Inspections of branch post offices by Lieut.-Colonel W. A. Smith, 
8uperintendent of Post Offices, --. 726. 
Inspection of the Cherambadi post office by the Superintendent of Post 
Offices, --. 1729-30. 

N umber of clerks and leave reserve clerks whose services were dis-
pen8ed with by Lieut.-Colonel W. A. Smith, Superintendent of Post 
Offices, -. 727. 
P08tal administration in the --. 720. 
Punishments infticted on his subordinates by Lieut.-Colonel W. A. 
Smith, Superintendent of Post Offices, --. 727. 
Refund of Ili lIum of money re(''Ovel'ed from Mr. K. V. Ramiah, a postal 
clerk in the --. 2847-48. 
Retention of leave resorve clerks in his office by the Superintendent; 
of ,Post Offices, --. 727-28. 

Stoppage of the increments of three postal officia.ls in the --. 1730. 
Transfer of Inspectors, postmasters, clerks and leave reserve clerks 
from the --. 723-24. 
Visits to Post Offices by ~ Supertntendent of Post Offices, --. 721-
23. 

NILGIRI POSTAL DIVlSION-

Question 1e a.llega.tions aglllinst Mr. Govindan Nair, acting Head Clerk: 
of the --. 2848. 

NILGIRIS-' 

Question re postal administration in the --. 281. 

~ T )

~ue io  ,'f' grant of gun licences to -, -. 1076. 

NON· MUHAMMADAN SEATS- • • 
Question 1''-in8ufficiency' of - for the Purnea District. 330.' 

NON-OFFICIAL MEMBERS-

Question re opening of a Government 8tationery office in the Oouncil· 
House for the 8ale of Government publicaltions to --. 812-13. 

NORTH ARCOT-
Qnest.ion r,. experimeIftRl post office in the village of Bhattuvaripa.Jli in 
the di8trict of -. "144. 

• • 
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NORTH BOMBAY ISLAND-
Question 1'(; incl'ease of postmcn 111 Post Offices in the --, 953·54, 

NORTH·WEST FRONTIER-
Question re stoppage of the recruitment of Hindus in the postal service 
of the Punjab and --Circles, 2781. 

~ TH T FRONTIER PROVINCE-

Budget Dema.nd for "--", 2323, 
Demand for Supplementary Grant in respect of " __ ", 639, 
Question ,'r-
Appointment of an additional Judicial Commissionel' iu the --, 
1309, 

Appointment of Provincia.l Service men to the ,Political Department 
in the --, 353·3M. 
Conferment of honorary powers on private individuals in the --. 
2403·04. 
Creation of e r ~ Dietrict and S.elsioQI Courts for the various 
districts of the --. 2400. 
Creation of small colonies of cultivators in forest areas in the --. 
2042-43. 

Exile of ?tbulanas Muhammad Ishaq and Mohammad Irfan frolr.' 
the -,-. 2163-64, 2172·73. 
ExpansioD of education in the --. 1313·14. 
Extension of the Reforms to the -. 881·82. 1909. 
Grant of mineral rights to a South African Firm in the --. 1498. 
Inclusion of Persian as a compulRory ,subject in the fourth primary 
clau in the --. 1828.. 
Increase of t,he percentage 01 Muslims in ministerial service in the 
offices of the Executive Officer'! and of the Military Engineering 
Service, --. 2591. 
Number of Musliru Jailors in the --. 9'74. 
Number of MUllims a.ndnon·)(ualims employed in the Police Foree 
of the - and Delhi. 2777-78. 
Number of posts on the cadre of the Indian Educational Service in 
the -, etc. 1314·111. 
Opening of a Zaminda'Ts' Bank on the Co-operative o ie ~ e  

in the HAzara District uf the -_.. 1309-10. 
Opening of new Post and Telegra.ph Ofticei in the -'-. 1310-12. 
Order of the Postmaster Oent'!ral. Punjab And --regarding the.filling 
of all future vacancieil hy Muhamma.da.ns. 2334·35. 
Proportion of communal representa.tion in .Oovernment service in the 
--. 2&90.' 
Recruitment to the Police Department in the -. 1312. 

NORTH·WEST FRONTIER PROVINCF. SECURITY REQULATlON, 
1922-

~8 o  T(' preventive order un'der the - a.gitinst ltilil.p Singh, nelt •• 
paper vendor of /Pesha.war Cit)'. 1193. 

NOltTH-WESTEBN RAII.WAY-
SU under "RailwaY(II)" . . -. 
• 
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OATH OF OFFICE-
Abdoola Haroon, Haj i. 3 

o 

Abdul Aziz, Khll>n Bahadur Mian. 5. 
Abdul Haye, Mr. 4. 
Ahdul Latif Saheb Farookhi, Mr. 2. 
Abdul Matin Chaudhury, Maulvi. 4. 
Abdul Qaiyum, Nawab Sir Sahibzwa. 15. 
Abdullah Haji Kasim, Khan Bahadur Haji. t. 
Ach8lrya. Mr. M. K. 4. 
Ahmed, Mr. K. 3. 
Aiyangar. Mr. C. Duraiswamy. 327. • 
Akram HUlISain Bahadur, Prince, A. M. M. 5. 
Allison. Mr. F. W. 5. 
Aney, Mr. M. S. 15. 
Anwar·ul-Azim. Mr. 3. 
Ariff, Mr. Yacoob C. 1249. 
Ashrafuddin Ahm Il>d , Khan Bahadur Nawabzada Sayid. 5. 
Ayangar, Mr. V. K. A. Aravamudha. 5. 
Ayyangar, Mr. K. V. Rangaswamy. 2. 
Ayyalngar. Mr. M. S. Sesha. 2. 
Ayyangar, Rao Bahlildur N. A. Gopalaswamy. 429. 
Badi-uz-Zaman, MMllvi. 4. 
Belvi. Mr. D. V. 2. 
Bhargava, Pandit Thakur Das. 4. 
Bhore, The Honourable Mr. J. W. 2. 
Bhuto, Mr. W. W. III ahibaksh. 3 
Birla, Mr. Ghanahyam Das. 3. 
Blackett, The Honourable Sir Basil. 1. 
Chalmers, Mr. T. A. 1301. 
{)haman LallI. Mr. 183. 
Ohetty, Mr. R. K. Shanmukham. 2. 
Chunder, Mr. Nirmal Chunder. 3. 
Clow, Mr. A. G. 5. 
Coatman, Mr. J. 5. 
Cocke, Mr. H. G. 51. 
Crawford, Colonel J. D. 3. 
Dalal, SiT Bomanji. 1729. 
DeJa, Mr. B. 4. 
DaB, Pandit Nilakantha. 4. 
»onovan, Mr. J. T. 5. 
Dunnett, Mr. J. M. 5. 
Dutt, Mr. Amar Nath. 3. 
Dutta. Mr. Brish Chandra. 4. • • 
E'jaiZ Rallu} Khan, Raja Muhammad. 6. 
Evans, Mr. F. B. 5. 
Gavin-Jones, Mr. T. 4. 
Gazanfar Ali Khan, Raja. I. 
Ghulam KacEr Khan Dakhan, Mr. W. M. P. 3. 
Ghuznavi, Mr. A. H. 701. 
Gidney, Lieutenant Colonel H. A. J. 51. 
GOBwami. Mr. T. O . .a. 
Oour, Bir Hari Singh. 327. • 
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OATH OF OFFICE-contd. 
Chah.m, Mr. L. 6. 
Greenfield, Mr. H. C. ~  

Gulab Singh, Sardar. •. 
Haigh, Mr. P. B. ~  

Haji, Mr. Sarabhai Nemchand. 2. 
Hayman, Mr. A. M. 1036. 
Hf>..zlett., Mr. J. ~  

Hindley, Sir Clement' Daniel Magge. 1123. 
Howell, Mr. E. B. ~  

HUllain Shah, Sayyed. ~ 

Hyder, Dr. L.· K. m. 
Innes, The Honourable Sir CharleL 1. 
Ismail Khan, Mr. 3. 
Iyengar, Mr. A. Rangalwa'IDi. 2. 

Iyengar, Mr. S. Srinivaaa. 2. 
Jamnadaa, Seth. 4. 
Jayakar, Mr. M. R. 2. 
Jinnah, Mr. M. A. 2. 
Jogiah, Mr. Varahagiri Venkata. ~  

Joshi, Mr. N. M. 1)1. 
Jowabir Singh, Sardar Bahadur Sardar. 6. 
Kabul Singh Bahadur, Riaaldar·Major and Honorary Captain. l6. 
KaTtar Singh, Sardar. 4. 
Keane, Mr. M. 6. 
Kelkar, Mr. N. C. 2. 
Khing Maung, p. 1123. 
Kidwai, Mr. Ra6 Ahmad. 4 • 

. Kikabhai Premchand, Mr. 183. 
Kunzru, Pandit Hirday Nath. ? 
I...ahiri Chaudhury, Mr. Dhirendra Kanta. 3. 
Lajpat Rai, Lal&'. 4. 
Lamb, Mr. W. S. 4. 

Lindsay, Sir Darcy. 609. 

Littlehailel, Mr. R. 6. 
Macphail, The Reverend Dr. E. M. !. 

l ~i  Pandit Madan Mohan. 3. 
Mehta. Mr. Jamnadas M. 2. 
Mitra., Pandit Dwarka Prasad. 4. 
Mit.ra, The Honourable Sir Bhupendra Nath. g,. 
Mohammad Ismail Khan, Haji Chaudhuri. . 3. 
Moonje. Dr. B. S. 18. 

Moore. Mr. Ar.t}mr. 3. • ~ 

Muddiman. The Honourable Sir Alexander. 1. 
Muhammad Nawaz Khan, Lieutenant Sardar. 4. 
Mukhtar Aiogh, Mr. 3. 
Murtaza. Sahib Bahadur, Maulvj Sa.yyid. 2-
Naidu, Mr. B. P. 2. 
Nalir-ud-din Abmad, Khan Babadur. ~  

Natique. Maulvi A. H. 4. 
Nehru, Pandit Motilal. 3. 
Neogy, Mr. K. C. a. 
Paddil'lOD. Sir George re eri ~ &09 . .. 
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OATH OF OFFICE-concld. 
Pandya, Mr. Vidya Sagar. 2. 
Paraons, Mr. A.  A. L. 5. 
Patel, Mr. V. J. 2 . 
. Phookan, Mr. Tarun Ra'ID. 183. 
Prakaaam, Mr. T. 2. .j 

Purehotamdas Thakurdas, Sir. 3. 
Rahimtulla, MT. Fazal Ibrahim. 2. 
Rajah, Rao Bahadur ltI. O. 5. 

...j 
,  1 

Rajan Bakhsh Shah, Khan Bahadur Makhdum Syed. 4. 
Rananjaya Singh, Kumar. 3. 
Rang Behari Lal, Lala. 4. 
Ranga lyeI', Mr. C. S. 4. 
Rao, Mr. ,G. Sarvotham. 2. 
Rau, Mr. H. Shankar. 1473. 
Roy, Mr. Bhaliendra Chandra. 3. 
Roy, Mr. K. C. I). 

Roy, Rai Bahadur Tarit Bhusan. 145. 
Roy, Sir Ganen. 5, 1473. 
Ruthnaswamy, Mr. M. 1. 

r ~  Rai Sahib Harbilas. 5. 
Sarfaraz Hussain Khan, Khan Bahadur. 1191. 
Sassoon, Sir Victor. 3. 
Bastri, The Right Honourillble V. S. Srinivasa. loal. 
Shafee, Maulvi Muhammad. 4. 
Shah N awaz. Mian Mohammad. 4. 
Shervani. Mr. T. A. K. 3. 
Singh, Mr. Ga.ya Prasad. 4. 
Singh. Mr. Naryan Prasad. 4. 
Singh, Mr. Ram NaraY8ID. 4. 
Singh, Rai Bahadur S. N. 5. 
Singh, R.aja Raghunandan Prasad. 1191. 
Sinha, Kumar Ganganand. 4. 
Sinhlt, Mr. Amhika' Prasad. 4. 
Sinha., Mr. Siddheswar. 4. 
Suhrawardy, Dr. A. 9. 
Sykes, Mr. E. F. 3. 
Tirloki Nath, Lala. 15. 
Tok Kyi, U. 701. 
Tonkinson, Mr. H. 5. 
v-lshindaa, Mr. Harchandrai. 183. 
Willson, Sir Walter. 5. 
Ya'kuu, Maulvi Muhammad. 3. 
Young, Mr. G. M. 5. 
Ymmf Imam, Mr. 18. 
Zulfiqar Ali Khan, Nawah Sir. 1031). 

• • 

Question r,. takinp; of the --hy Babu Satyendra Chandra ){itra, 
M.L.A. 514. 

OCTROI DEPARTMENT(S)-
Quest.ion 7'" small lllllllber of Muslims employed in the Traffi. and -
in the North-West Frontier section of the North-Western Railway. 
i5B9. 

• 

+ 
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OCTROI DUTY-

Question re ~ io  of grain from - in .Baroda Cantonmollt. 2443-
K . 

OFFICE ESTABLISHMENT-
Question re annual expenditure on Cantonment Fund --in third clas. 
cantonments. 2872-'13. 

OFFICE HOUR(8)-

Question re-

--of Muslims in the office of the Deputy A('Countant General, POlte 
and Telegraphl, Delhi, during the Ramzall. 2843-44. 

--of the clerical staff of the East Indian Railway sta.tioned at 
Jamalpur. 716. 

OFFICER(S)--

Question re-
Correct official designation of --in the Indian Army. 2791·92. 
Boheme for training 01 - aQ,d subordinatei on Indian Railways. 
294. 

OIL(S)-
Question r, e ~  of miner",l --discloSfld as a reault of verilieation 
by the Audit Department. of the Eaat Indian Railway in 1924. 956-
&9. 

OIL-CLOTH CUSHIONS-
Queation rf! discontinuaonoe of the ul4' of --in intermediate clals com· 
partments on the East Indian and North-Western Railways. 1040-

41. 

OOLLAPALEM-SINGARAYAKANDA KAMGIRI RAILWAY-
See under "RailwaY(I)". 

• 
OOTACAMUND-
Queetion re-
Collf'Ction by Mr. r. W. DeCruz. officiating POitmaater. -" -. of pub-
lic donationa for "The New Post Offtce Building HOUle Warmilll 
Function". 'T1S-29. 
TrAnsfer of the Office of the Senior Inlpector of Railways frt'M MJtdru 
to-. ~ . . . ' 

OPEN LINE WORKS-
Budget Demand for ,, __ OJ (RailwIIYs). un 
Demand for Supplementary Grant in re e~ of "._" (Jh.ilways). 
1834. 

OPIUM-
u ~  Demnnd for " __ ". 2314. 
Queltion rf'-
Abuse of -. 941·42. 
Oonlumption of --in India. 436 . . -. 
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ORDlJIiANCE(S)-

Question j'e the Defence Force --in Kenya. 1824. 

ORIYAS--

Question rt; numl"el' of - appointe(l to the Local Advi80ryCommittees 
on th! Bengal Nagpur Railway. ~  

OBIYA-SPEAKING TRACTS-

Question ,'e amalgamation of the --. 361), 1901)-06. 
Resolution re &malgamation of the -. 1)46-77. 

OTHER SCIENTIFIC DEPARTMENTS-
Budget Demand for " __ ". 2319. 

OUDH AND ROHILKHAND RAILWAY-

See under "Railway(a)". 

OUT-STATION ALLOWANCE-

Question re grant of --Lo employeea of the Railway Mail Service. 
2519. 

OVERCROWDING OF TRAINS-

Question re-
Accidents owing to - on the Bengal and North-Western Bailway. 
334. 
--on the Bengal andN'ort.h-Western Railway. 333. 

OVEBLAND-EXPRESS-

Queltion re-
--bet,,-een Bombay and Calcutta. 24M-55. 

OVERSEAS PAY-

Question re - of Indian Medical Service Officers. 2792. 

OVERSEER(S)-

Question re-
1'ravelling allowance of --in the postal service. 1822. 
Uniforms of postmen, - and reader postmen. 1819-20. 

• • 
OVERTIME ALLOWANCE(S)-

Question re- . 
Grant of - for work in connection with the disposal of the in.ward 
foreign parcel mail in the Oalcutta General Post Office. ~  

Grant of - to Mr. R. fl. T~ e for work in connection with the 
disposal of the inward foreign letter mail. 2413. 

OXEN- • 
Question re export of cows, --and Brahmini bulls. 1831. • 
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PADDISON, SIR o'£OR08-
Currency Bill-
Motion to pus, as amended. 2M4-4S. 
Indian Finance Bill.....,. 
Motion to consider the amendment made by the Council of e~ 
2933-34, ~  

Motion to reduce the Budget Demand for "Railway Board" (Grievance" 
of subordinate railW'ayemployees). 1319·21, 1334. 
Oath of Office. 609. 

PAIRERS OF THE PAIRING SECTION-
Questipn re distinction between Checkers of the Inland Section and --. 
1049-10b0. 

PALANQUINS-
Question 'rt' ad'missioD of doolies and - to the platforms at Delhi mil-
way station. 168-69. 

PANAMA IMMIGRATION LAW-
Question re --. 103r>. 

PANDYA, Mn. VIDYA SAGAR-
Currency Bill-
Consideration of c:lause 2. 2339-4 A, 2354. 
Consideration of clause 4. 1836, 2113,  2114. 
Election of - to the Standing Finance Committee. 17. 
Gold Standard and Reserve Bank of India Bill-
Motion to circulate. 97-100. 
Indian Securities (Amendment) Bill-
Motion to refer to Selec.t Committee. 316-17. 
Motion to redu(,'8 the Budget Demand for "Working Expenses: Admi-
nistrati01l" (Railways) (Supervision and the charges claimed under that 
head). 1407. .  . 

Oa.th of Office. 2. 
Question (Supplementary) 1'C-
Opening of a Government stationery office in the Council.Houae fo .. the 
sale of Government publications to non-official Members. 812-13. 
Steamers chartered for the despatch of troops to China. 2108. ~'  

Resolution ~ improvement and expanllion of banking facilities. 888-90. 

PANEL OF C'HA'IRMEN-
Appointment of Mr. K. C. Neogy to the - i ~ lb. S. Srinhta .. 
Iyengar resigned. 632. 
N!>mina.tions to the --. 1il. 

PANIPAT-· 
QuestiOn '~ case of Mr. Mobamad ttRmall, late an Inspector of Works-
at --, East Indian Railway. 287]·':'2. 

PASSAGES- I 

Question re extension of. the Kohat-Tha.1 Railway to - in the Kurrum 
•• V"Jley. 2182. 
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PARASURAMIAH, lb. K. A.-
Question 1'e tran8fer of --, Sub-Polltmaater, Coimbatore Bazaar. 1'131-
32. 

PARBATIPUR-
Question re sanction of street lights. for the Eutopean colony of --" 
Ea8tern Bengal Railway. } 006·07. 

PARCEL BAGS-
Question re increase in I08ses of --and insured articles during the· 
regime of Mr. C. D. Rae, Presidency Poetmaater, Ca.lcutta. 24()8..()9. 

PARCEL DEPARTMENT-
Que8tion 1'1' employment of leave re8erves in the Regiltration and --
of the Calcutta General Poet Offi.ce. 2409. 

PARLIAMENT STREET-
Question t·" tonga 8tand in --near the entrance to the ~ e l  
2161. 

PARSONS. MR. A. A. L.-

Demand for .Supplcmentary Grant in re8pect of-
"Appropriation from the Re8erve Fund." (Ra.ilways). 2834. 
"Audit". (Railways). 2827,  2828, 2880, 2832-33. 
"Companies and Indian States' share of Surplus Profitl and Net Earn-
ings." (Railways). 2833. 
"Open Line Works." (Railways.) 2834. 
"Strategic Lines." (Railways.) 2834. 
General Discussion of the Railway Budget. 1145 .. 
Motion to reduce the Budget Demand fOr "Railway Board."-
(Appointment of Indians as Members of the Railway Board and rapid' 
Indianisntion of the Railway Services). T211. J229, 1236. ' 
Motion to reduce the Budget Demand for "Railway Board." 
(Form of Budl.(et ILlld Statistics). 1282. 
Motion to reduce the Budget Demand for "Railway Board." 
(General control and supervision. Indianisation, regulation of, capital 
E'xpenditure, etc.). 1370. 
Motion to reduce t,he Budget Demand for "Railway, o'rll ~ 

(Quinquennial review of Capital Programme). 12l'l8, 1269-61. 
Motion to reduce the Budget Dema.nd for "Railway Boa.rd". (Sop .... a-
tjon of Railway from General FinlUlce). ]279-80. 

Motion to re ll ~ the Budget Demand for "Working Expellees: Admi-
nist"ation" (Rn.ilwa:\'s) (Arrangements for the Hardwar Kumbh Mela). 

141l'l. •  • 
Oath of Office. l'l. 

PASSAGES-
Question f'f ~r  of --to England by transport to officers 0; the-
Indian Medical Service of Asiatic domicile. 2910. 

PASSAGE CONCESSIONS-
Question r~ re~u8  of ~e .Lee ~ i8 io  --to officer. of the IndiaItl 
Medical ServIce of ASIatIC domICIle. 2909-10. 
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PASSAGE FACILITIES-
Question re grant of --to the Indian members of the Indian Medical 
Service pro('eeding to the ~ i e  Kingdom on study leave. 2791. 

.PASSENGERS-
Question re-
Grant of con<:essions to --purchasing second class return tickets on 
the metre gauge section of the Bombay. Baroda and Central J ndia 
Railway. 810. 

fOrievances of --on the Bunkura Damodar River Railway. 721;22. 
:Gl'ievances of - to Baidyanatha Dham. 516. 

"Number of --of the different classes carried on the principal Rail-
wnyr during the first eight months of 1926·27. 1498. 

'Through firet and second class bogie between Ajmer 8I:J .1 uJhpur for 
convenience of --. 301. 

PASSENGERS AND TRAFFIC RELIEF ASSOCIATION, BOMBAY-
Question "f' representation of the --on the. Advisory Committees of 
'".he Grellt Indi"n Peninsula and Bombay, Baroda and Central India 
Railways. 24C,5. 

PASSENGER FARES-
Queltion n-
Government action against rise in P. &: O. --. 203. 
Reduction of --an railwaYI. 438-40. 
Reduction of --.an State Railwaya. 206-08. 

PASSENGER RATES-
Question remail and --by air liner. 3d. 

PASSENGER TllAFFIQ-
Question "-decline in --on the Bombay, Baroda and Central India 
and other Taihra11. 1042-43. 

~ 8  TRAINS-
Queltion r~ prohibition of Indian ~u r  and drivers from runDing -. 
194. 

PA88POBT-
QueatiOll. , f'-
Befoul to grant a --to Sardat' Ililap Singh. a newapaper &lent of 
Peshawar city to proceed to Chitral. ~  .' 
- to a .... amy Satya Deva to vilit Europe. lItO. 

PASSPORT ~i
Question re --. 1743. 

PATEL, Mn. V .. T.- .  . 
'Congratulations to --on his election as President of the Leglslattve 
Auembly. 10-1S. . . 
Melaage from His Excellency the Viceroy approving of the electIon bY' 
the Legislative Assembly of - as President of the laid ~ l  

10. ' 
Oath of Office. 2. 
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PATNA-
Question ,'e-
Appointment 
:l424-25. 

of a MussulllJan -as a Judge of the High Court, 

Construction of a l'ailway from --to Ranchi. 1734. 

Opening of a Dead Letter Office at --. lun. 
Hunning of certain trains between --and Bhagalpur. 1491. 

PATNA HIGH COL'HT-
StL uuder .. High Court(s)". 

Tl~ H

~ le io  ,." H ~ u r  at --. 335. 

PATTl-

221 

--. 

Question rt; construction of a railway 'o~ Batala ~'i l Butari and --to 
Lahore. b25. 

PATTOKI-
Question -re grl\nt of a certificate to Dr. Ram Kishan, private medical 
practitioner of --for services rendered by him to injured passengers 
Juring the collision at Harpa. 802. 

PAY-
Question ,'e-
Counting by postmen of acting 01' temporary service towards --, 
pension, etc. 1820. 
Counting of service for inerements in the time-scalo of --of assistants 
and clerks in the Government of India Secretariat. 2864-65. 
Delay in the payment of arrears of --to the officials of the Dead 
Letter Offu::e, Bengal. 2414. 

Grant of house rent allowance. and Secretariat rates of --to the 
ministerial establishments at Army Headquarters. 2511). 
Grant to postal signallers in the Telegraph DeplI.rtment of t.be benefit 
of counting their service in the Postal Department for purposes 
of regulation of their --. 962-63. . 
J nadequacy of Rcales of --of Madras postal clerks and postmen. 
290-91. 
Inadequate --of the lowest staff on the Bimgltl Nagpur a.nd ,South 
Indian Railwav8. 386-86. 

~ ro u io  of ~ time-scale 'of --in the Anglo-Vernacular and Higb 
Schools in Ajmel'-MerwBra. 2418-19. • . 

Minimum and maximum --of posta.l pe.ons in the d!fferent Provinces. 
2101)-06. 
M.inimum and maximum --of rural postal peons in the different 
Provinces. 2105-06. 
Minimum --of postal clerks in Madras. 297. 
Minimnm --of telegraph peons. 1124. 
__ and prospe('ts of the clerklil in the Imperial Record Depn.rtment. 

1389-90. 
Overseas --of Indian Medical Service Officers. 2'i'D2. . 
___ of thf" del'i('At) atdf in the different circles under the Postmaster 

• Gf'nerlll, Pun.iab. 522-2.1. 
• • 
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.pAY -culltd. 
Question re~ )  

--of the Commis8ioner a.ndA.asiatant Commissioner of Income-tax, 
. Bombay. lau. 
--of Indian drivers on th!l Eastern Bengal Railway_ 1646. 

- of PersooalAaaistant to a Postmaster-General promoted to the 
r&Dk of a Deputy Postmaster-Genel'al. 1739. 
--of postal clerka in .the Madras Circle, etc. 2618. 
--of postmen appointed as clerka. IIH9. 
--of reference "lerks. 1049-r;c) • 
. --of the staff of the Government of India SecretUiat. 286:; . 
. --of the ataJI of the office of the Accountant Genera.l, Central 
Revenues. 741).41. 

--of the subordinate staff of the office of the Director-General, Posta 
and Telegraphs. 1044-47. 
- of Superintendents ofP08t Officea. 1739. 
--, pension, leave, etc., of lower grade postal staff. 2618. 
Principle followed in fixing tbe - of permanent incumbents when a 
revision of time-scale is .anctioned_ 963. . 

.Reduction lof the --of cash overleer .. in the postal 8ervice. 1821. 
Repre8entation8 to the Director-General of Posts and Tel~ r  regard-
ing the - of subordinates. 34b-346. 
Revised scale of --of ·t11e subordinate accounts service, Civil and 
Postal and Telegraph Audit offices under the Auditor Genera.L 2843. 

'Revision of --of lower division clerks employed under the Accountant 
Genera.i, Posts a.nd Telegraphs. 2886. 
Revision of the --of the ministerial sta.t! in attached offices of the 
Government of India. 174a. 
Revision of the --of the second division men in the Imperia.l Record 
Department. 1389. 

Scale of - and allowances of the staff of the East Indian Railway 
tran.ferred to the North-Western Railway. 736. 
Scale of --of the niinisterial est,ablishment of the Government of 
India SecretAriat and &tt&Ched ohs. 1388. 
Seale. of --of or e~8 of the Railway Mail Service. 886. 
Time scale of - for teachers of Anglo-Vernacular School. in Ajmer-
lrIerwara. 2103. 
Time teale of --of lower division men in Accounts oftlcea. 9868. 

'PAYMENTS TO PROVINCIAL GOVERNlrIENTS ON AOCOUNT OF 
ADMINISTRATION OF AGENCY SUBJEQTS- • 
Budget Demand for "--".2311. 

• • 
1'. &: O. COMPANY-
Question r~ contribution by the --towa.rds the new Bomba.,·Howra.h 
Special. 1489. 

P. & O. ~ ROUTES-
,Queation re difference between Air and -.341. 

1'. & O. PASSENGER FARES- , 
QueStion re Government actionagail1l1t rise in-. 208. 



PENSION(S)-

LNOU TO LEG1I:ILATlVE ,\SSHMBLY DBBATBSI , 
Budget Demand for "Commuted value of --". 2326. 
,.Question re-

223 

Amount of --paid to Director-General, Posta and Telegraphs, on 
retirement after full service. .1l26-27. 

Amount of --paid to telegraph peonll after 32 years' service. 1125, 
Counting ,by postmen of acting or temporary service towards pa.y, --, 
etc. 1820. 
Eligibility of telegraph peons fOl' gratuities and --. H2/) . 
. Grant of concession of counting deputation allowp.nce towards --to 
the clerks of the Military Accounts e r ~  invalided in the 
Great War. 1744. 

IGrant of --, provident fund and gratuities to the clerical establish-
ment of the Auxilin.ry and Territorial Force units. 1742. 
New --rates for the Indian Medical Department. 2790. 
New --rules and the substitution of a Provident Fund for the system 
of -. 2867. 
Pay, --, leave, etc., of lower grade postal staff. 2518. 
--of certain clerks who proceeded on field service overseas with the 
Indian Expeditionary Forces. 1744. 
Provident Fund system in place of --in Madras. 281. 

Sanction of special - under articles 924(a) and (b) of the Civil Ser-
vice Regulations. 1744-45. 

Substitution of provident fund for --in the di1ferent Department. 
of the Government of India. 2162-63. 

PENSION FVND-
Question 1'e starting of a --under the head 'Railway Reserves' in con-
nection with the State Railwa.y Revenue Establishment. 2914-11}. 

PENSION RATES-
Question re new 

PENSION RULES-
Question 1'1!-

for the Indian Medical Department. 2790. 

New --and the aubstitution of a Provident Fund for the .ystem of 
penaions, 2867. 
New --for the subordinate stall' services. )518. 
Revisiori of the --of inferior servantR employed under the Central 

o ~r r ue  16M. 

PENSIONARY CHARGES-
Queation re - for the· Post Office Department and the Telegraph De-
partment. 1831-32. •  • 

PERSIAN-
. Question re-
Inclusion of --as a compulsory subject in the fourth primary claaa 
in the North-West Frontier Province. 1828. 
Teaching of --in the Government High School at Port Blair. 73:), 

PERSONAL ALLOWANCE-
Question rr withdraral of the - of accountants and clerks of the 
office of the Field Controller of Accounts, Poona. 1512-18. 



22(. i INDEX TO LEGISLATIVE .'SSEMBLY DEBATES. 

PERSONAL ASSISTANTS TO POSTMASTERS GENERAL-

Question r6-
Duty allowance 01--. 627-28. 
Pay of a  - promoted to the. rank of a Deputy Postmaster General 
1739. 

Proportion of the appointme8ts of Deputy P08tmasten General and 
- to Postal Divisions in the different Postal Circles. 626-27. 

PESHAWAR-

Question re...... • 

Action of the ~ o e  Authority in --in regard to Bungalow 
No.2, Roos Keppel Lane. 2690. • 
Appointment of a retired official to perform the dual duties of BUb-
registrar and a special magistrate of the Dlunicipality of -. ~88  

Attempt of Colonel J. Moran, Military Estates Officer, --to take 
o ~ io  of a piece of land attached to the Abu Turab shrine. 
2MJO-91. 
Government Training College, -. 1312-13. 
Grant of a site for· an Islamia High School in the Cantonment· of 
- for the children of retired military officers. 2686-87. 
Transfer to Government of roads adminiltered by the District Board 
of -. i402-03. 

PESHAWAR CANTONMENT-· \ 
Queltion re-
Muslim graveyard outaide Dabgari Gate in the -. 2687-88. 
U Be of a part of the old Kachery Mosque. in --lor the dumping of 
manure. 2c,s7. 

PESHAWAR CITY-

Question re-
Externment order against Sardar Milap Singb, a newspaper agent of 
-. 1736-36. 
Preventive order under the North-Welt Frontier Province Security 
Regulation, 1922, agaiP8t Milap SiDgb, newipaper vendor of -. 
1193. 
Refusal to grant & pe. .. port to Sardar Milap singh, &, newspaper agent 
of - to proceed to Chitral. 173b. ., 

PESHAWAR' DISTRICT-
• • 

Question re-
CODstruction of a. railway from Cbarsadda to Swabi in the --. 1403. 
Creation of separate Divisional and Sessions Court. in Hazara. a.nd the 
Mardan Sub-Division of the -. 2399. 
Employment of Muslims in the offiL'e of the o rol ~l' of Military 
Account., -. 21188-89. 
Formation of the Rwa.bi Tahsil of the --into a separate lIub-division . 
. ~ ' 
PoplllatioR. land-revenue, etc., of the Mo.rdan Bub-division of the --
and t,he Kobat District. 2400-01. 
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PETITIONS-

Appointment of the Committee on Public --. 15'79. 
--relating to the Currency Bill. 1&78. 
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Presentation of - relating to the Currency Bill: 1746-47, 2109. 
Presentation of the report of the Committee ~  --relating to the 
Currency Bill. 1747. 

Question re- , 
Method of dealing with appeals, --' and memorials addressed to the 
Governor General in Council 1824. 
--of aggrieved clerks of the office of the Director General, Posts 
and Telegraphs. 742. 
- relating to the Currency Bill. 1660-61. 

PETROLEUM CESS-
Question re export duty on rice and --in Burma. 2458. 

PHOOKUN, MR. TARUN R.Ul-

Oath of Office. 183. 

PHOSPHATES-

Question re defici6Dcy of --in Indian soils. 973-74. 

PIECEGOOD8-

Question ft'. rates charged by Railways on Khaddar, Indian mill-made 
cloth and foreign -. 1491-92. 

PILGRIMS-

Question re-
Credentials of Protector of --, Karachi. 201-02. 
Hardships of Haj --at Karachi. 200-01. 
Provision of comforts for --to the Kumbh Mela. 174Q. 
Unused return tickets of Raj --. 1908-09. 

,PILGRIMS, PROTECTOR OF-

8ef'. under" Protector of Pilgrims ". 

PILOTS-
Question "e qualifications for --, Harbour Masters, Assistll.ntHarbour 
• Masters, etc. 2439-40. 

PINDI-
Question re improvements at Karachi, - and aUkkur workshops on 
North-Western Railway to obviate reduction of staff. 197-99. . 

PITTAPUR-
Question re joining of the main line of the Madras and Southern Mahratta • 
Railway from - to Cocanada. 963. 

PLAGUE- • 
Question 'I'e cure for -. 24112. 

Q . 
• • 
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PLATFORM (S)-

Question re-
Admission of doolies and palanquins to the - at Delhi railwa, 
. station. 168-69. 
Improved --for Gudur Junction Btation. 429-30. 

Inclusion of the cost of the construction of raised - under the-
head "amenities for third cla88 passengers.". 2763. 
Names of the railway station. wherf! raised --will be constructed; 
2763. 

Provision of high level --at stations on the Aaaam Bengal Railway. 
1600-ISI. 
Provision of - at the principal 8tations on the Bhahadara BangIa! 
line of the North-Westem Railway. fll3. 

Provision of ra.ised --at J ahangira Road railwa.y station. 1308. 
Raising of the -at Jasidih Junction. 118-17. 

PLOUGHS-

Question re issue of instructions to the Punjab -Govemment regarding the-
use of --and agricultural impiements manufactured by British firms. 
2620. 

POINTSMEN-

Question re overworked a .. istant station masters and --on the East 
Indian Railway. 1484-85. 

POLICE-

Budget Demand for .. --". 2318. 
Question re conrlles of instruction given annually at Scotland yard to· 
officers of the Indian -. 1908. 

POLICE DEPARTHENT-
Question re recruitment to the - in the North-West Frontier Province: 
1312. 

POLICE FORCE-
Que8tion re number of Muslims and non-Muslims employed in the 
of the North-West Frontier Province and Delhi. 1777-78. 

POLICE LICENCES-

Question re abolition of the system of --for Hindu funeral ro '~l io  
in Delhi. 2614. ~ 

POLICE RUPERVISION-
, Question re better --for New Delhi. 384, 398. 

POLITICAL DEPA!iTMENT-

Question re- . 
Appointment of Provincial service men to the - in the North-West 
Frontier Province. 3&3-3M. 
Number of Indians in the --. 2404-05. 
Recruitment of Indians for the -. 33ll . 

... 
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POLITICAL DETENUS-

Question re-
Allowances of --. fil2-13. 

~r 

Early release on medical grounds of Babu Jiban Lal Chatterji, a --. 
1817-18. 

Health of -. 613-14. 
Memorial to His Excellency the Viceroy from Mr. Satyendra Chandra. 
Mitra, a --. 8 ~8  

Release of --. 612, 1831. 
Release of --in Bengal. 1042. 

POLITICAL PRISONERS-
Question re release of -. 429. 

OOLL-TAX-

Question re-
Abolition of the --in Fiji. 874. 
Article in the Searchlight of December 19, 1926, headed "-on 
Sonepore Bridge ". 2336. 
Differential treatment in - and education in Kenya. 8~ 8  

Increase of --on Indians in Kenya. 328-329. 
--on Asiatics  in Kenya. 149. 

BONTAGE CHARGE-

Question rc hardship of extra --on account of Brahmaputra Bridge on 
Assam Bengal Railway. 279. 

POONA-

Question re-
Grant of compensatory allowance to selection grade postal officials 
at --. 1622. 
Payment of compensation to the lessees of certain houses in - taken 
possession of by the Government during the War. 2448-49. 
Sorting work at --. 1623. 
Withdrawal of the personal allowance of accountants and clerks of 
the o81oe of the Field Oontroller of Military Accounts, -. 1512·13. 

POONA CITY OOMBINED POST AND TELEGRAPH OFFIOE-

Question re direct telegraph connection between - and the Bombay 
• Oentral Telegraph Office. 1521·22. 

POONP AN RIVER- •  • 
Question rfJ entraining of passengers at the temporary stations on the 
-, East Indian Railway. 2106. 

POPULATION-
Question re -, land-revenue, etc., of the Marda.n Sub-Division of the 
Peshawar District and the Kohat District. 2400-01. 

PORT BLAIR-
Question re teaching· of Persian 10 the. Government High School at 
-. 133. •  • 

Q 2 
• 
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PQRTERS-

INDEX TO LEGISLATIVE ASSEDLT DEBATE8. 

Question re-
Abolition of the system of free labour rendered by luggage - at 
Howrah. 14S'i-88. , 
Contracts for the supply of - for Delhi Railway station. 2785. 
Grievances of Luggage - at Howrah. 1486-87. 
Reduction of the license fees of - employed at Howrah. 1487. 

PORTS-

Question re committee to inquire into conditions of embarkation at 
-. 300. 

PORTS AND PILOTAGE-
Budget Demand for •• - II. 2318. 

POSTAGE STAMPS-

Question re apportionment of the shares of the Post Office Department, 
the Telegraph Department and the Civil Dep&rtment, of the revenue 
derived from the sale of -. 1831-33. 

POSTS AND TELEGRAPH ACCOUNTS DEPARTMENT-
Question re-
Grant of advance increments to clerks in the -. 2165, 2171. 
Representation of MUIUml in the -and in the Subordinate Accounts 
Service. 2165, 2171. 

POST AND TELEGRAPH AUDIT OFFICE(S)-
See under .. Audit oftice(s)". 

POST AND TELEGRAPH DEPARTMENT-
Question re-
Credit taken in-the accounts of the - for services rendered in respect 
of certain kinds of non-poatal work. 1898-99. 
Proportion of lIuhamm&da.n1 in the - in Burma. 3&0. 

POST AND TELEGRAPH OFFICES-

Question re-
Opening of - in the North-Weat Frontier Province. 131o-lS!. ~ 
Posting of Mr. K. Appaswamier to the cha.rge of the Willowbund com-

i e ~  1732. 

POSTAL ACCOUNT OFFICES-
-Question re abolition of the lower efficiency bar examination foJ' upper 
divilion clerk, 01-. 1818. 

POSTAL ADMINISTRATION-

Question re - in the Nilgiri Divilion. 281, 72&. 

POSTAL AND TELEGRAPH CODES-
Question re reviuon of the -. 216'7-88. 
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POSTAL AND TELEGRAPH DEPARTMENT-
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Question re depreciation Funds of the --and the Railway Department. 
2916-16. 

POSTAL AUDIT OFFICE, CALCUTTA-
Question rtl medical certificates of employees of the --, Calcutta Tele-
graph (Engineering) office and Calcutta. Telegraph Check office. 2867. 

POSTAL CASH CERTIFICATE(S)-
Question re advertising of unclaimed -. 183-84. 

POSTAL CIRCLES- . 
Question rtl proportion of the appointments of Deputy Postmasters 
General and Personal Assistants to o ~er  General to Postal 
Divisions in the different --. 526-27. 

POSTAL CLERK(S)-

Question re-
Case of Mr. A. Krishnier, --, Kotagiri. 1733. 
Grant of allowances to --for posting interest in the Savings Bank 
ledgers. 720-21. 
Inadequacy of scales of pay of Madras --and poetmen. 290-91. 
Increments of --and Postmen. 2518. 
Minimum pay of --in Madras. 297. • 
Pay of - in the Madras Circle, etc. 2518. 
Percentage of leave reserves"provided for - and for postmen and 
lower grade staff. 2517-18. • 
Refund of a sum of money recovered from Mr. K. V. Ramiah, a --
in the Nilgiri Division. 2847-48. 

Sec also under "Clerk(s)". 

POSTAL COMMISSION-
Question re exemption of societies, institutions or banks from payment 
of -., 2908. 

POSTAL DEPARTMENT-

Question re-
Claims of minority communities to higher appointments 10 the --. 
346-347. 
Classification of administrative a.nd ministerial officers of the -. 
• 2428-29,  2445-46, ~  

Grant to postal signallers in the Telegraph Department of the benefit 
of counting their service in the - for purposel of regulation of 
their pay. ~  • 
Officiating or temporaryaervice to "ount towards increments in -. 
289. 
Participation of 36 clerks of the -, Rawalpindi, in election campaign 
of a particular candidate for the Legislative Assembly. 2246-47. 

POSTAL DIVISION(S)-
Question re proportion of the appointments of Deputy Postmasters 
Geaera.l erlo ~ Assistant. to PoitmMters General to - in 
different Postal Circles. 526-27. 
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POSTAL EMPLOYEE(S)-

Question ,.e-
Extra house-rent for - in Madras, etc. 297. 
Gr&J1t of house-rent allowances to - in the Madras Presidency. 
2616-17. 

Grant of local alJowancee to - in Assam. 2413. 

POSTAL INSPECTORS-
Question re reversion of - and head clerks to Superintendents to the 
general line of the clerical time scale in the Madras Circle. 724. 

POSTAL LIFE INSURANCES-
Question re utilisation .of the profits earned on -. 1900. 

POSTAL OFFICIAL(S)-

Question re-
Case of Mr. Govinden Nair, a  - in the Nilgiri Division. 724-26. 
Grant of a compensatory allowance to selection grade - at Poona. 
1522. 

Retirement at the age of 56 of certain - of the Punjab and N orth-
West Frontier Circles. 2461. 
Stoppage of the increments of three - in the Nilgiri Divilion. 1730 • 

POSTAL PEON(S)-
Question re minimum and maximum Jl'y of rural postal peons in the 
different Provinces. 5110,&-06. 

POSTAL RECRUITED TELEGRAPHIST(S)-

See under "Telegraphist(s)". 

POSTAL SERVANTS-

Question re promotion of inferior - to appointments of postmen. ~ 

POSTAL SERVICE-

Question re- • 
Proportion of Muhammadans in the superior -. 349. 
Reduction of the pay of cash overseers in the -. 1821. 
Stoppage of the recruitment of Hindus in the - of the PUDjab and 
North-West Frontier Oircles. 2781. 
Travelling allowance of overseer. in the -. 1812. 

POSTAL ~ )

Question re grant to - in the Telegraph Department of the bene6t of 
couDting their lfJI'Vice ill the Postal Department for purposes of reauJa-
tion of their pay. 981-83 . 

• POSTAL STAFF-
Question re pay, pension, leave, etc., of lower graae -. 2&18. 

POST.AUDIT BILLS-
Quettion re procedve relatinl to the ICt1ltin1· and completion by :Audit 
0mCer1l of the audit of -. lotS • 

• 
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POSTMASTERS-

Question re-
House rent of Sub --in Bombay. 1473. 
Promotion of postmen to the rank of assistant --. 1128. 
Transfers of Inspectors, --, clerks and leave reserve clerks from the 
Nilgiri Division. 723-24. 

POSTMASTER(S) GENERAL-
Question re-
Duty allowance of Personal A88istants "to --. 527-28. 
Pay of a Personal Assistant to a --promoted to the rank of a Deputy 
-. 1739. 

Proportion of the appointments of Deputy --and Personal Assistants 
to - to Postal Divisions in the different Postal Circles. 526-27. 

POSTMASTER GENERAL, PUNJAB-
Question re pay of the clerical staff in the different circles under the --. 
622-23. 

POSTMASTER GENERAL, PUNJAB AND NORTH-WEST FRONTIER 
PROVINCE CIRCLES-

Question re-
Number of Hindus, Muhammadans and Sikhs employed in the office 
of the --and the Deputy Postmaster General, Railway Mail Service, 
Ambala. 964. 
Order of the --, regarding the filling of all future va.cancies by 
Muhammadans. 2334-35. 

POSTMEN-
Question re-
Action taken by Government on Resolution No. 12 of the Conference of 
Indian -. 1820. 
i io~ l duties performed by village --in the Punjab. 1821-22. 

Allowance to --for additional work in Qonnection with the foreign 
mails. 1820. 
Casual leave of --and menials in Post Offices. 963. 
Counting by --of acting or temporary service towards pay, pension, 
etc. 1820. 
Discontinuance of the practice of --acting al guards in the Bankur • 
• Post Office. 2416. 

Discontinuance of the practice of readers in the Post Offices signing 
as escorts to --. 953. •  • 
Inadequacy of scales of pay of Madras postal clerks and -. 290-91. 
Increase of - in Post Offices in the North Bombay Island. 963-54. 
Increment of - of the Howrah and Alipore head offices. 1820. 
Jncrements of postal clerka and --. 2318. 
Leave reserve for --. 1821. 
Pay of - appointed &B clerks. 1819. 
Peroentage of leave reserves provided for postal clerka and for -
and lower grade staff. 2517-18. 
Promotion of inferior 4)ostal serva.nts to appointmeIlts of -. 1822. 
Promotion of --to the clerical cadre. 1819. 
Promotion of --to the rank of auistant postmasters. 1128. • 

• • 
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?OSTMEN--cMtd. 
Question re-contd. 
Provision of suitable family quarters for -. lS1S-19. 
Replacement by clerkaof the reader - at the Delhi head office. lS21. 
Uniforms of --, overeeers and reader --. 1819-20. 

POST OFFICE(S)-

Question re-
Alteration of the - In8urance Rules to permit of conditiona.l. assign-
ment. 346." . 
Appointment of acoouotanta in head -, 16ti-23. 
Better provision for contingent expenditure in --. 346. 
Cue of Mr. V. R. Rangaswamier, clerk in the Tirupur --in the' 
Nilgiri Division. 178),. 
Casual leave of postmen and meniale in -. 963. 
Closing of the telegraph branch of the Belapur (Thana) -. 1474-75. 
Convenion of the branch - at Maneiari into a S8aaon sub --. 348. 
Counting of temporary service of clerka of the --towards increments. 
346. 
Credit given to the - for, the COlt of work done in eonneetion with 
Government securities. 1835. 
Credit given to the --under (1) share of marine 8ubsidiea. and (2) 
free services rendered to Indian State., 1834. 
Discontinuance of the practice of readers in the --signing as escorts 
to postmen. 953. 
DilOOntinuanoe of the system of inspeotion of rural --by Audit 
officers. 718-19. 
Distance of the sub - at Bagiaar from the Mansiari and Milam --. 
347-348. 
Expenditure on --premi8es iD Bombay. 358-362. 
Experimental --in the village of Bhattuvaripalli in the district of 
N ortb Arcot. . 744. 
Extension of the priI:ciple of recruitment for - in Calcutta aDd 
Bombay to adjacent revenue divisions. 2164-66. 
Inadequacy of the Dumber of Selection Grade appointments in the 
Madras General --Group. 8~  

Increase of the establishment of the Correspondenoe Department of 
the Madras General -. 2860-51. 
Increase of leave reserved for the --and the Railway Yail Service. 
2409. « 

Increase of postmen in --in the North Bqmbay leland. 953-54. 
Inspection of branch --by Lieut.-Colonel W. A. Smith, Superioten-
dent of P6st Offices. Nilgiri Division. 726. 
Inspection of --by Audit officer.. 8~  

Location of the Bujrukdighi - in a Oentral VilIap;e. 1738:3V. 
Number of clerka employed. in each Department of the Calcutta, Bom-
• bay and Madras General --. etc. 8~  
Number of --in the Chota Nagpur Division. 2614 . 
. . NWIlber of - maintained for political or military purposes. 183&. 
Number of Selection Grade appointments in the Oorrespondence De-
" pal'tment of the,C&lclJtta, Bombay and Yaeras General -. 2851. 
Number of town lub -:--in Madras city wtilch justify sel(!!ction grade 
~ oi e l  2853 . 

• 
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POST OFFICE(S)-conea. 
Question rc-contd. 
Opening of --at Lawalung, Bharkatta and other important pl&ces 
in the Hazaribagh District. 1910-11. 

- in the Sylbet diatrict. 1600. 
Provision of electric fana in the - in Madras city. 28M. 
Reduction of work in --on Sundays and holidays. 725. 
Removal of the Flower Bazar --in Madras to a more auitable build-
ing. 2800 . 

. Sale of quinine by the --. 1898. 
Sanction of additional ataff for the Savings Bank Department of the 
Madras General --. ~ i  

Savings Bank Department at the Mansiari --. 348. 
Season -' - at Milam. 169-7{). 
Stoppage of increment of the Sub-Postmaster, Chirambadi --. 1730-
31. 
Visits to --by the Superintendent of -, Nilgiri Division. 722-23. 

POST OFFICE BUILDINGS-
Question re use of portions of --as their private quarters by Superin-
tendents of Post Offices. 719-20. 

POST OFFICE DEPARTMENT-
Question 1'e-
Apportionment of the shares of the --, the Telegraph Department 
and the Civil Department of the revenue derived from the sale of 
postage stamps. 1832-33. 
Pensionary charges for the - and the Telegraph Department. 1831-
32. 

POST OFFICE GUARANTEE FUND-
-Question re --. 1899. 

POST OFFICE LIFE ASSURANCE SCHEME-
Question 1'e extension of the --to persons paid from Local Funds. 
1899-1900. 

POST OFFICE MANUAL-
.Question re translation of the - into the principal vernaculars. 1822. 

POST OFFICE SAVINGS BANKS-
Question re-
Availability of the fund of the - for the local money market, etc. 2249. 
Cost of managing the -. 1833-34. 

POSTS AND TELEGRAPHS-
. . , 

Question re Indian Christians in the superior grades of the Railway, -
and Customs Services. 1743. 

POSTS AND TELEGRAPHS, ACCOUNTANT GENERAL-
Question re-
Reference duties in Oivil Accounts offices and in the Telegraph 
(Engineering) offiee under the --. 2866. 
Revision of the-pay tlf lo:wer division clerke employed under the --. 
28M. 
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POSTS AND TELEGRAPHS, DIRECTOR GENERAL-

Question re-

Amount of pension paid to thtl - on retirement after full service. 
112f>-2'1. 

Case of Babu Bivas Chandra Mitra, a clerk in the office of the -. 
742. 

-Grant of advance increments in the time·acale to Babu Satchidananda 
Chatterjee of the office of the --. 742-43. 
Muslim clerks in the office of the --. 2868. 
Paucity of Mualima in the Department of the -. 2868. 
Pay of the subordinate staff of the office of the --. 10&4·47. 
Petitiona of aggrieved clerks of the office of the --. 742. 
Powers of the --.to sanction expenditure in connection with the pay 
and prospects of hi. staff. 741·42. 
Recoveries from the travelling allowance bills of certain clerks in the 
office of the -. 10&7·48. 

POWER STATION SCHEMES-

Question re Great Indian Peninaula --. 2452-54. 

PRAKASAM, Mit. C. M. SIVA-

Question re grant of a permanent unrestricted Auditor.' certificate to 
-. 224i. 

PRAKASAM, Mit. T.-

Bengal Tenancy (Amendment) Bill-
Motion to postpone consideration of the Bill ,ine die. 2960. 
Code of Civil Procedure (Amendment) Bill (Amendment of aection 116)-
Motion to consider. 414-1tl. 

Criminal Law Repealing and Amending Bill-
Motion to consider. 86';'·69. 

Ourrency Bill-
Conaideration of clause 2. 2348-&S, 2464-72. 
Consideration of claue 4. 2110, 2115, 2121, 2125-2131. 
Motion to paal, aa amend.d. 2647. 
Demand for an exceaa grant in reapect of --"Indian Poeta and Tele-
grapha Department". 616. 
Demand for Supplementary Grant in respect of "Aviation". 634. 
General dilculliion of the General Budget. 1688-91. 
Genera] diacu8siop of the Railway Budget. 1175·78. 

Gold Standard ·and Reaerve Bank of India Bill-
Motion to circulate. 80-82. 

Indian Finance Bill-
·Oonllideration of claDle 2. 2670-2571. 
CODsideration of Schedule I. i608-2609. 
ConsideratioD of Part I of Schedule II. 2629. 
eonlideration of Part II of Schedule II. 51660, 9665, i8&6-&8. 
Conlideration of Pa.rt I of Schedule III. 2868·70. 
OonlideratioD of Part II of Schedule III. I6h, 1672. 
::Motion to agree to the a.mendment made by the Oouncil of SWe. .... 
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"PRAKASAM, MR. T.-contd. 
Indian Securities (Amendment) Bill-

Motion to refer to Select Committee. 317-1B. 
Motion to reduce the Budget Demand for "Army Department". (General 

policy and expenditure). 2264. 
Motion to reduce the Budget Demand for "Indian Postal and Telegraph 

Department" (Low salaries of postal clerka, peons and subordinate ser-
vices and inadequate pensions to retired subordinatM). 2016, 2082. 

Mot,ion to reduce the Budget Demand for "Working Expenses: Admi-
nistration" (Railway) (Reduction of third class f&res). 1427. 

Motion to reduce the Budget Demand for "Working ExpenBeB: Admi-
nistration" (Railway) (SuperviBion and the charges claimed under that 
head). 1394-1399. 

Oath of Office. 2. 

Question re-
Amendment of the Indian Railways Act. 963. 
Oompletion of the Nidaduol-Narsapur and Gudwada-Bhimavaram Rail-

way lines. 963-64. 
Exemption of societies, institutions or banks from payment of posta.l, 

insurance and registration commissions. 2908. 
Joining of the main line of the Madras and Southern Mahratta Rail-

way from Pittapur to Cocanada. 963. 
Transfer of the office of the Senior Government Inspector of Railways 

from Madras to Ootacamund. 1390. 
Utilization of the salt swamps adjoining the Vedaranyam Factory for 

the production of salt. 2908. 
Resolution re-

Improvement and expansion of banking facilities. 695. 
Release of the Bengal Detenus. 502, 603.. ' 
Salaries of the two members of the Judicial Committee of the Privy 

Council possessing Indian experience. 2817-19, 2822. 
Steel Industry (Protection) Bill-

Motion to refer to Select Oommittee. 120, 128-29. 

PRECEDENCE-
Question re status and -- of Members of Legislative Allembly in 
.Darbars. 296. 

"PRESIDENOY POSTMASTER, CALCUTTA- •• 
Question re increase in Josses of parcel bags and insured articles during 

the regime of Mr. C. D. Rae, --. 2408-09. 

PRESIDENT, lfR.-
Casting vote of -- given to Mr. A. Rangll.Rwami Iyengn.r's motion to 

omit amendment No.1 in Part IT of Schedule II to the Indian Finance 
Bill. 26/')9. • 

Congratulations to Mr. V. J. Patel on his eJection &I - of the Legis-
lative AsaembJy. 10-13. 
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PRESIDENT, 1rb..--contd. 

Election of -. 10. 
Message ~o  His ExceUency the V ioeroy approving of the electioll by 
the Leg18latlVe A .. embly of Mr. V. J. Patel as - of the said Assem-
bly; 10. ' 

Bemarka by --on the. point of order raised by the Honourable the 
Home Member on Mr. 8. Sriniv8S& Iyengar's motion to omit the 
Budget Demand for "Railway Board" as to whether an amendment 
should be a purely negative one. ~  1196, 1197. 
Remarks by --regahiing occupation of the Visitors' Gallery by Hon-
ourable Members for any length of time. ~  

Remaru by --regarding the scheme for the separation of the office 
of the Legislative Auembly from the Legislative Department. 2334, 
Remarka by --that Honourable Merubers who wish to raise any point 
of order on any Resolution. or amendment on the paper should give 
timely intimation of it, if possible. 584. 
Remarks by --that Mr. Amar Nath Dutt htlod earned the gravest dis· 
pleasw'e of the Chair by the use of the expreaaion that the Chair was 
the visible symbol of the bureaucracy. 1693. 
Remarks by --that as the strike at Kharagpur had already becn 
thoroughly discussed for over two hours on a previous occasion, he 
was not disposed to permit a revival of the discussion on the same-
subject in connection with the general discussion of the Railway Budget. 
ll~ .-

Reply by --to the ccingrRtulations offered to him on his election &s 
President of the Legislative Assembly. ~  

Ruling by --regarding the invalidity of the "otee of members who 
had not taken their oath and had voted in the election for the Standing 
Finance Committee for Railways. 17. 
Ruling by --regarding the neeesaity of putting a atop to the use of 
the word "Sha.me" whioh. h&d become so common in the Chamber. 

~  

Ruling by --that an Honourable Member is not entitled to eay that a 
supplementary question does not arise, but that he should submit hiB 
objection to the Chair for orders. 1126. 
Ruling by --that an Honourable Member was not justified in disclosing 
what hs.ppened in the Select Committee beyond what Rppeared in the 
Report of the Select Committee itself. 777. 
Ruli'1g by --that, as the amendment of Mr. B. Daa Bought to cancel the 
notification issued under aection 1'l2A of the Government of Indi", Act 
declaring Angul to be a backward tract, &nd thus to ena.ble the ~  

bb' to ask questions and move resolution II regarding the ndministrn-
tion of Angul, it w&s perfectly in order. 843. 
Ruling by --'tllat, &8 the Indian Foreet Bill was a consolidating Bilt 
it· would be tbeduty of the Chairman of the Select Committee to which 
the Bill had been referred to see that the Oommittee' restricted itself 
to the scope of the Bill and that no amendments of lIubstance were 
~ e  2899. 

u i ~ by --tha.t the closure ca.nnot be moved in the midst of a ap(lech. 
!'TOt. 
Ruling by - tha.t Government, have not the last word in debates on 
amendments and therefore, the e ~ oe~ "not, concludf' with the 
apeec3h of the Member for Government. 211M}; 
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Ruling by --that Honourable Member should use restrained and 
guarded language in the Chamber. 2736. 
Ruling by --that if a debate is not concluded within a specified time, 
it autrJmatically terminates. ]034. 
Ruling ~' --that if any Honourable Member wants a particular queEl-
tion to be thoroughly examined by the House, the best course for 
him would be to put down a Resolution on the mbject, but not to go 
into detaIls of the matter in the course of the discussion on the Indian 
Finance Bill on which the general criticism of the policy of the Gov-
ernment of India is perfectly admissible. 2706. 
Ruling ~' --that in respect of the Steel Industry (Protection) Bill full 
discussion would be allowed both on the consideration motion and 'on 
the motion for recommitting the Bill to the Select Committee; but, if 
the motion for referring the Bill back was lost, no further discussion 
would be permitted and the motion for consideration would also be 
put to the vote. 749. 
Ruling by --that Mr. Joshi's amendment to clause 2 of the Steel 
Industry (Protection) Bill was out of order as it was clearly a proposal 
for the a.ppropriation of ~ revenue or monies for a certain purpose. 
1095. 
Ruling by --that the motion for adjournment, limited as it was to 
the single narrow issue, namely, that the Government of India should 
not have agreed to send Indian troops to China without reference to 
the Legislative Assembly, was in order. M-M. 
Ruiin!( by --that the motion for adjournment to call attention to the 
decision of thf' Government of India not to publish the Report of the 
Indian deputation to Fiji wall not in order. 403. 
Ruling by --that no motion for the omission of a whole grant either in 
the Railway or General Budget is admissible, and that all motions for 
the reduction of a grant, no matter what the amount is, are techni-
cally in order unless they take the form for the entire omission of the 
whole grant. 1914. 
Ruling by ---that the Chair would allow Sir Harl Singh Gour to move 
for leave to introduce the Criminal Law Repealing and Amending Bill 
if he accepted the position that he could not put down further motions 
on the same Bill on the same day. 369. 
Ru ling by --that the motion for adjournment to discuss the strike 
at Kharagpur on the Bengal Nagpur Railway was in order. 978. 

'Ruling by --that the questi.on of the ratio raised by clause 4 of the 
Currency Bill, together with the amendments thereto, should be dis-

• posed of first, after which other amendments would be allowed to be 
moved. If the Bouse were in favour of the Is. 6d. as against the 
18. 4(1. ratio, that decision would have to be ttmbodied in the other 
amendments, and the necessary alterations in those amendments would 
be permitted by the Chail'. The question of the Gold Standard would 
not be blocked by the procedure outlined. IRa!), 1836: 
Ruling by --thllt Rule 47, Appendix 2 of the LegiEllativE' kssembly. 
R.ules gives power to the Governor General to allot two days for the 
discussion of one ~r  and as no such allotment had been made the 
Assembly was entitled to discuss one particular Demand for all the 
days allotted for the discussion of Demands for Grants. 13113. 

'Ruling by --that \here is nothing to prevent an Honourable Member 
from cutting down the last rupee in a total grant. 1975. •  • 

• , 



2Sts ! r.q-DBX TO LBGISLATIV&A8SKKBLYDBBATB8. 
PRESIDENT, Ma.-c&ncld. 
Ruling by --that there should be a distinction between a motion the' 
acceptance of which oommits the House to ~ e principle of the Bill and 
a motion which when carried does not commit the House to the 
principle of the Bill; not that on a motion of the latter kind Hon-
ourable Members Me not entitled to raise objections to the principles 
of the Bill, but in doing 80 they should be as brief as possible a.nd 
should not go into the details and turn that discussion into the discus-
sion of a motion the 'acceptance of which would coDimit the House to 
the principles of the Bill. 849. 

Ruling by - that w hen II motion that, amtlndments to Standing Ordt'1'8 
be referred to a Select Oommittee is accepted, it does not commit t,h& 
Houae to any principle of these amendments. 372. 
Ruling ~' --that when an Honourable Member desires that an 
amendment to hia motion should be carried, he should not withdraw 
the OI"iginal motion but vote ror the amendment when it is put. 829. 

PRESS-

Question '~ 

Grant of gratuities to the families of the two employees of the Govern-
ment of India --, Delhi, killed in a recent accident in the --. 
9426. 

Number of Muslims and non-Muslimll in the clerical service in the 
Government of India --, Aligarh. 2170-71. 

Number of Mu.aalmaBI employed in the Government of India --, 
Delhi. 2ft6. 
Proposition lltatement of the Delhi -. 24t7. 
Representation .of Muslims in the Government of India -, Delhi. 
2170. 

PRESS ACT-

Question f'e proscription of books under the 16().61, 1&20. 

PREVENTIVE QRDER-
Quest jon f'e --under the N orth-West Frontier Province Security ltegu-
lation, 1922, againlt Milap Singh, new.paper vendor of Peshawar Oity. 
1193. 

PREVENTIVE SERVICE-
Question f'C superHllionl in the Calcutta - 708-09. 

PRINCE OF WWS'S RAILWAY SCHOOL-
Question ~ utilization of the Fine lund at Moradabad for the u e~ 

, and improvement of the -. 1485. 

PRIVILEGE LEAVE-

Question re- ~ 

Gra.nt of --to Deputy As.istant Oontrollers, accountanta' and clerkl 
of . the Military Accounts Department. 11514. 
Refusal of - to accountants. nnd clerJq in the Military Accounts 
Depa.rtment. lIH4. 
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Appointment of judges with Indian experience to the Judicial Com-
mittee of the --. 2176. 
Decision of the --in the case of Ganellh La.! 11. Khetra Mohan 
Mahapatra. 1496. 

D\:!solution '1'e salaries of the two members of the Judicial Committee of 
the --possessing Indian experience. 2741-64, 279i-2826. 

PRIZE OF DELHI SCHEME-
Question '1'e --. 1897. 

PROBATIONERS-

Quen;on '1'(-
Appointments as --in the Transportation (Traffic) and Oommercial' 
Departments of State Railways. 734. 
Appointments in the clerical service and as - in the Subordinat& 
Accounts Service under the Accountant General, Central Revenues. 
2185. 

PROCEDURE-
Question re - regarding answers to oral questions. 871-872. 

PROFESSIONAL ACCOUNTANTS-
Question '1'e institution of - in India. 1448. 

PROFITS-

Question re-
Distribution of the - of the Bengal Nagpur Rsilway between the 
railway company and Government. 739. 
Utilisation of - by the Tats. Iron and Steel CompanY. 11>9. 

PROJECTS-
Question '1'e adjustment of the amount shown against abandoned - in 
the Explanatory Memorandum on the Railway Budget for 1927-28. 
2916-17. 

PBOMOTIONS-
Question '1'e - of Captains in the Indian Medical Service to the rank 
of Major. 2791. . 

• 
PROPOSITION STATEMENT-
Question re --of the Delhi Press. 2427. •  • 

PROSCRIPTION -

Question re- .' 
_ by the Punjab Government of a book UI\atlng to the Nabha State. 

161. 
__ of books under the Press Act. 160-61. 

PROTECTION-
Question '1'e grant of'-to the match industry in India. 2176 . 

• 
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PROTECTOR OF PILGRUd(S)-
Question re credentials of -, Kara.chi. 201-02. 

PROVIDENT FUND-
Question re-
Establishment of a  - for Government employees. 16M. 
Grant of pensions, - or gratuities to the clerical establishment of 
the Auxiliary and Territorial Force tmits. :i742. 
New Pension Rules &n'd the Bubstitution of a. - for the Bvstem of 
pensions. 2867. • 

- for Government employees. ~  

- for telegraph peons. ~  

--system for non-gazetted officers. 437. 
- ~  in place of pension in Madras. 281. 
"Reduction of the interest on - deposits. 962. 
Substitution of - for  pensions in the different Departments of tite 
Government of India. 51162-63. 

PROVIDENT FUND (AMENDMEST) BILL-
See under "Bi1J(s)". 

PROVINCES-
Question re-
Holidays in the offices under the Central Government in the -. 
11115. 
Land-revenue legislation in the -. 392-94. 

PROVINCIAL BOOK -DEPOTS-
Question re sale of Government of India. publica.tio1'ls at -. 1519. 

PROVINCIAL CIVIL SERVICE-
Question .. e-
Promotion from the - to the Ibdian Civil Service in Bihar and OriBsa. 
337. 
Seniority of - officers holding listed Indian Civil Service posts. 
2903-04. 

PROVINCIAL GOV'ERNMENTS-
Budget Demand for "Payment to - on account of AdminiBtration of 
Agency ,ubjecia". 2317. 
Question re contributions by the Imperial Government to the - for t.he 
improvement of Agriculture and Industries. 873. •. 

~  LEGISLATURES-
Question rei &angea in the rule, of the A8Iembly and -. 894·97 . . 

PROVINCIAL LOANS FUND-
Question re -. 948. 

PROVINCIAL MEDICAL SERVICES-
Question re delay in the formation of -. 2911. 

PROVINCIAL POLICE SERVICE-
Question re period of probation of officers of tbe Indian and the -

338. • 
• 

• • 
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Appointment of --men to the PoliticaJ. Department in the North-
West Frontier Province. 363-3&4. 

Employment of the people of Ajmer-Merwara .in the --of the Gov-
ernor's Provinces. 2417. .• 
Recommendations of the Lee Commission regarding promotion of men 
of the --to the Indian Civil Service. 2901. 
Recruitment of Indians to the superior services from the --. 336. 

PUBLIC-
Question l't use of the corridors of the Legislative Assembly by the --. 
712. 

PUBLIC ACCOUNTS COMMITTEE-
Motion for the election of the --. 7. 
Reaultaof the election for the --. 103. 

PUBLIC EXAMINATIONS-
Question re inclusion of commercial subjects in certain -. 1524. 

PUBLIC HEALTH-
Budget Demand for "--" 2320. 
Demand for Supplementary Grant in respect of " __ ". 632. 

PUBLIC HOLIDAYS-
Su under "Holiday". 

PUBLIC SERVICE COMMISSION-
B\2dget Demand for "-". 2316. 
Question ,.e representa.tion of Sikhs in the office of the --. 967-68. 

PUBLIC WORKS BRANCH- , 
Question ri' amalgamation of the --with the Department of In®etries 
and Labour. 2435-36. . ., 

PUBLIC WORKS CODE-
Question '1'(>, --. 1488. 

PUBLIO WORKS DEPARTMENT-
Question re retention of the service of Mr. O. Corrigan in ~e -, New 
Delhi. 2428 . 

. ~
Question re- "  " 
Additional duties  performed by village o ~  2\'1' the 8 ~  

Assistant Income-ta.x Officers in the --. 2184. 0 

Difficulties of Sindlii employees of the North-Western Railway serving 
in the - and the United Provinces. 2036. 
Number of Muhammadan, Hindu and Sikh Inspectors of Po&'t Offices, 
and the Railway Mail Service in the -. 96&. '  . 

-Order of the Postmaster Genera.l, --a.nd the or ~ e8  Frontier 
Province, rega.rding the filling of all fu.ture va.cancies by Muha.m-
madans. 2334·35, . 

. 'Pa.y of the clerical atl\" in the dif'ferent circles under the Postma.stl'r 
' ~r l  -. 522-23. on 
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1» UN J AB-contd. 
Question re-contd. 
Proportion of Muhammadan District and Senions Judges in Bengal' 
and the -. 360. 
Stoppage of the recruitment of Hindus in the postal service of the -
and N ol'th-West Frontier Oircles. 2781. 

PUNJAB AND NORTH-WEST FRONTIER CIRCLES-
Question re retirement at the age of M of certain postal officials of the 
-. 2461. 

PUNJAB OOVERNMENT-
Question re-
Issue of instructions to the - regarding the uae of ploughs and agri-
cultural implements manufactured by Briti.h firms. 26510. 
Proscription by the - of a book relating to the Nabha State. 161. 

PURABSARAI-
Question 1'e construction of a new station at - on the East Indian Rail-
way. 1830. 

PURCHASING OFFICERS, STATE RAILWAYS-
Question re -. 1043. 

PURDAH LADIES-
Question re want of a proper waiting shed and urinal for - at Kiul 
Junction. 2243-44. 

PURNEA-
Question re construction of a branch line from - to 14uraliganj .• 329. 

PUBNEA DISTRICT-
Question re insufficiency of non-Muhammadan seats for the -. 330. 

PURSHOTAMDAS THAKURl"AS, SlIl-
Currency Bill-
Motion to consider. 1769, 1794-1807, 1812,  1813. 
Consideration of clause 2. 2384-86,  2482-84. 
Consideration of clause 4. 1849,  1860,  1862,  1867,  1881, 1884-93, 2122. 
Motion to pass, as amended. ~  2&42, 2M3, 2M4, 2669, 1681. 
Demand for Supplementary Grant in respect of "Aviation". 634-38, IGIS:J. 
56. 

".. ,£lection of - to the Panel for the Central Advisory Oounoil lot' ltIIi1-
W&fl. 646. 
Election of ~ the Standin. Fioance Couunittee. 17. 
le~ io  of --to the P&Qelol the Standing Committee on Emigration. 
CUi. 
General discussion of the General Budget. 1664, 1871-76. 
OeDeral discuasion of the Bailway Budget. 1129-36. 
Gold Standard and Reaerve Bank of India Bill-
Motion to circulate. 89-'74. 
Indian Finance Bill-
Oon.ideration of Schedule I. 2608, 2617-19, 2620. 
Consideration of Part II of Schedule II. 2631', 2M6-ISO, 8~  16/1/1. 
Motion to paSl, as amended. 2709-12, 2718, i786. • 
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URSHOTAMDAS THAKURDAS, SIR-contd. 

Indian Forest Bill-

Motion to refer to Select Committee. 2B90. 
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Motion for Adjournment re postponement of the consideration of the 
Indian Currency Bill. 644-46, 696-99. 
Motion to reduce the Budget Demand for "Army Department". (General 
policy and expenditure). 2259-66. 
Motion to reduce the Budget Demand for "Customs". (Customs Policy, 
land frontiers, smuggling of saccharine). 2005, 2006. 
Motion to reduce the Budget Demand for "Railway Board". (Appoint.. 
ment of Indians as Members of the Railway Board and rapid India.nisa-
tion of the Railway Services). 1226-31. 
Motion to reduce the Budget Demand for "Railway Board" (Grievances 
of subordinate railway employees). 133B. 
Motion to reduce the Budget Demand for "Railway Board". (Powers and 
formation of Advisory Oommittees). 1354. 
Motion to reduce the Budget Demand for "Salt". (Desirability of in-
creasing the consumption of salt in India and of making India self-
supporting in the matter of salt). 2190. 

Negotiable Instruments (Amendment) Bill-

Motion for the withdrawal of the instructions to the Select Committee 
to report not later than the 15th February, 1927. 2109. 
Motion to considel'. 309-10, 311. 
Motion to refer to Select Committee. 311, 312. 
Oath of uffice. 3. • 
Presentation by --of a number of petitions relating to the Currency 
Bill. 1660-61, 2109. 

Question re-
Appointments in certain Departments under the Government of India. 
1494. 
Critical condition of agriculturists in certain parts of the Central Pro-
vinces, Bombay and Madras. 712-14. 
Decline in passenger traffic on the Bombay, Baroda and Central India 
and other Railways. 1042-43. 
Drafting of a new Railways Act. 610-11. 
Iesue of emergency currency to the Imperial Bank of India. BB2-s..'t 
Net earnings of the Bengal and North-Western Railway. 1494-96. 
Number of repreeentations received in oonneotion with the exchange 
rates. 1043. 
Protedure regarding answers to oral questions. B71, 872. 
'Protest against the proposed 18. ad. ratio. IUI-12, 
Provision of lavatories in third olass carriages on ~ metre gauge 
Cochin State Railway. 3lB. • 
Total advances of the Imperial Bank of India before the bank r ~ 
was raised to 7 per cent., etc. IB23. 
Total deflation of ourrency since the 1st April 1926. B83-B5. 

Resolution rl':-
Improvement and expansion of banking facilities. 696-99. 
Treatment of the San thai Parganas as a backward traot. 662-64. 

Steel Industry (Protection) Bill-
Motion to "efer to' Select tJommittee. 129-32. 

• • 
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PUSHKAR-
Question ,.e-
Establishment of a representative committee to manage municipaJ 
affairs in --, Ajmer-Merwara. 9418. 
Opening of a narrow gauge railway from Ajmer to -. 2418. 

QUARTERS-
Question re-

Q 

Allotments for construction of --for Europeans, Anglo-Indiana and 
Indians respectively on di1ferent railways. 293. 
Appointment of Chaukidars for Indian Clerks' --, in New Delhi. 
2460. ' 

Asse88ment of rent for officers' bungalows and clerks' --in New 
Delhi. 28&. 
Electric bulbs in --and bungaJows in New Delhi. fl21. 
Improvement of the --for the Indian staff of the Ealtern BengaJ 
Railway. Ifl06. 
Indian Station Muten' --. 436-37. 
Provision of --for Indian guards, train examinen, etc. 7lfl. 
Provision of --for the Aamtant Train Examiner at Budge Budge on 
the Eastern Bengal Railway. 1MB. 

Provision of --or grant of a house aJlowance thereof to Indian guards 
of ~ East Indian Railway. 71,"lfl. 

Provision of suitable family --for postmen. 1818-19. 
Rents for - and bungalows in New Delhi. 120-21. 
Residential --for military officers at Quetta. ~  

Retention of honeycomb brick work for bathrooms of liD" type Indian 
Clerka' "--in New Delhi. 2469. 
Unaafe condition of --in occupation of the menial ataff of Raja.bhat-
khawa, Eastern Bengal Railway. 1006. " 
Water rates in orthodox and unorthodox --in New Delhi. 24fl8-l9. 

QUESTIONS-
Question re-
Procedure regarding anlwers to oral --. 871-72. 
Replies to GaITed -. 2422. 

QUETTA-
QuestIon re- .. 
Expenditure OD the con.truction of the building for the office of the 
Controller of 1(i1itary Account. at -. 2040-41. 
Residen'tif.;l quarters for Military Omcera at -. 2041. 

QUININE-
Question rf' eale of - by the post office. 1898. 

:a 
RACIAL DISCRIMINATION-
Quelltion rf'. --in leave and allowancer. in the Bombay, Baroda and 
Central India Railway. 300-01. 
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RAE, MR. C. D.-
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Question re increase in losses of parcel bags and insured articles during 
the regime of --, Presidency Postmaster, Caloutta. 240B-09. 

RAFIGUNJ-

Question T(; first and second class waiting room at --on the ElliSt 
Indian Railway. ~  

RAHIMTULLA, MR. FAZAL IBRAHIM-

Ourrency Bill-

Consideration of clause 4. 2123-26. 
Election of --to the panel of the Standing Committee on Emigration. 
612. 

Election of --to the Standing Finance Committee for Railways. 66. 
General Discussion of the Railway Budget. 1173-76. 
Gold Standard and Reserve Bank of India Bill-
Motion to circulate. 86-87. 

Indian Finance Bill-
Consideration 'of Part I of Schedule II. 2629-30. 
Oath of Uffice. 2. 

Question re.-
Allowance of bad debts arising out of irrecoverable arrears of rent to 
income-tax assessees. 2447. 
Assessment to income-tax of amounts paid by their oUitomers to com-
mission agents for charitable purposes. 2447-48. 
Cure for plague. 2462. 
Deduction of interest on mortgage permissible under section 9 (1) (iv) 
of the Income-tax Act, 1922. 2446-47. 
Deferred Rebates. 2464. 
Indigenous drugs. 2462. 
Institution of professional accountants in India. 2448. 
Overland Express betwe,en Bombay and Calcutta. 2464-1\5. 
Payment of compensation to the lessees of certain houses in Poona 
taken possession of by the Government during the War. 2448-49. 
Permanent appointment'S to the Indian Medical Service made by nomi-
nation by the Secretary of State from 1920 to 1926. 2451. 
Recommendations of the Lee Commission regarding the Indian Medical 
S'-rvice. 2451. 
Reduction of fees charged under the Income-tax Act, 1922. 2447. 
Representation of the Passflngers and Traffic Relief ~i io  Bom-
bay, on the Advisory Oommittee of the Great Indian Peninsula anq 
Bombay, Baroda and Central India Railways. 2456. 
Running of trains without alarm chains on the Great Indian Peninsula 
Railway. 24116. 
Supply, free of charge, of assessment orders in respect of income-tax 
to a88essees in Delhi. 2446. 
The Great Indian Peninsula Railway Power' Station Scheme. 2462-54. 

Steel Industry (Protection) .Bill-
Motion to consider. 920·21. 
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Question 1"(!-
Placing of orders for --with firms other than the Tata Iron and Steel 
Company. 8 ~  

Relaying of --on the Rewari-Fazilka 'Section of the Bombay, Baroda 
and Central India Railway. 802-03. 

RAILWAY(S)-
Assam Bengal-
Question re-
Extension of the --line to Shillong. 334. • 
Hardship of extra pontage charge on account of Brahmaputra Bridge 
on --. 279. 

Loss on the working of the --. i7fi9-60. 
Bankura Damodar River-
Question re-
Grievances of pa8sengers OD the -.711-jt. 
Tbe-. 1738. 

Baunsi-N aya Dumka-Sainthia-
Question re --project. 1491. 
Belonia-
QuMtion re route of the proposed --. 14'78. 
Bengal and N orth-W eatern-
Question re-
Aecidente oms to overcrowding OD the --. 834. 
Net earnings of the --. 1494-96. 
Overcrowding on the --. 333. 
RaiJway line from Chakiato Xarnowl on the -. MD. 

Bengal N agpur-
Motion for Adjournment to discuI' the strike at Xharagpur on th6 -. 
974-78, 1007-34. 
Question re-
Al1egations against the Agent of the --in the Baltlmo.ti of the 

18th February, 1927. 1649. 
Alleged assault and dismissal of Sukhlal, an employee of the -
workshop at -Kharagpur. 1740. . 
Appointment of a Conciliation Board or Committee of Enquiry in 
connection with the .trike on the --. IIM)4·OlI. 
Appointment of an advisory committee on the --. 
Assistance afforded by the --to iJliterate third 
regarding their luggage. 732. 
Collision at Bhadrak on the -. 2788-87, 2787-89. 
ContrpJ. Department, --. 3M. 

878-79. 
class pe.88engers , 

Discontent among employees of the - at Xharagpur. 731. 
Dismissals on the --. 1740. 
'Distribution of the profit. of the - between the railwa.y company 
and Government. 739. 
Effect of the reduction tcheme OD the --. 366. 
Grant of extensions of service to employees of the -. 16"6. 
Griev&nces of employees on the -. 399. 
Grievance. of subordina.te employeel of the --. 3811. 
Inadequate pay of the lowelt staff 011 the - and the South Indian 
Railway. 3811·86. 
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.RAILWAY(S)-I:ontd. , 
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Bengal Nagpur-contd. 

Question l'l'.-contd. 
Indian head train controllers on the --. 364. 
Local Advisory Committees on the --. 1576. 
Number of Oriyas appointed to the Local Advisory Committees on 
the -. 1576-77. 
Procedure to be followed before the dismissal of its employees by 
the -. 2779. 
Reconstruction of the bridges over the N erbudda on the Great Indian 
Peninsula Railway and the --in the district of Jubbulpore, ete. 
816. 
Strike at Xhara.gpur on the --. 740, 816-18,  886-86, 970-73-
Strike on &e --. 1249-50. 
Travelling ticket inspectors on the --. 731-32. 

Bombay, Baroda and Central India-

Question re-
Allegations against certain officials of the --. 609. 
Contracts for the sale of articles on railway platforms on the --. 
2429-30. 
Decline in passenger traffic on the --and other railways. 1042-43. 
Employment of Mussalmans on' the --. 168. 
Fares on the metre gauge section of --the N orth-Western Railway 
and the East Indian Railway. 804, 804-09. 

<Grant of concessions to passengers purchasing second class return 
tickets on the metre gauge section of the --. 810. 
Manufacture of wagons and locomotives in the workshop of the --
at Ajmer. 1490-91. 
Normal speed of trains on the Rewari-Fazilka section of the --. 
803. 
Number of European, Anglo-Indian and Indian guards and drivers 
on the --. 1521. 
Provision of electric fans in the second class compartments of the 
metre gauge section of the --. 804. 
Provision of intermediate class accommodation l\etween Delhi and 
Bhatinda on the Metre gauge section of the --. 803. 
Provision of search lights on engines between Delhi and Bhatinda 
on the metre gauge section of the --. 745. 
Purchase of steel from the Tata works for the electrification structure 
work on the --. 1514 . 
Racial discrimination in leave and allowances in the --. 300-01. 
Relaying of rails on the Rewari-Fazilka section of the --. 802-03. 
Represl'ntation of the Passengers and Tr i~ Relief Association, 
Bombay on the Advisory Committees of the Great Indian .Peninsula 
Railway and the --. 2455. 

Bhatkal-Mysore-

Question re construction of --line. 279-80 . 

. Burma-
Question /'e State management of the --. 2466-57. 
Central Advisory Council for-
Question re subtects laid before the --. 1897. 

• 
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Chandil-Barkakhana-

Question re-
Blocking of village roads by the --line. ~  

Payment for land acquired for the - in the Chota Nagpur Division. 
1731). 

Coehin Stlite-
Question re provision of lavatories in third cla88 carria.ges on the 
metre gauge --. 351. 

Company-
Question rt! Indianisatioo of superior services on --. 340. 
Campaoy-managed-
Question re-
Classification under the different racel!l or communities of officera 
and l!Iubordinates employed on State and --. 740. 
Expenditure on the erection of worltahopl!I for State and -. 798. 
Promotion of subordinates on -. ~  

Rules governioS'the dismissal. of employees on State and -. 2790. 
Cumbum-Kalabasti-
Quelltion ",e construction of the -. 2760. 
Decauville Light-
Question re-
Converllion of the Dehra Ismail Khan Tank --to Sf 6W gauge. 
1829. 

Conveyance from Tank by the --of pusengen bound for Dehra 
Ismail Khan. 18t8-29. 

Deoghar-Dumka-
Question re the -. -. 890. 
East Indian-
Dil!lmissals on the --and the Great Indian Peninsula Railway. i~  

Question re-
Action taken by the Railway Board on appeals from men dismill8ed 
by the - and the Great Indian Peninsula Railway. ~  

Alteration of the --time-tables. 517-18. 
Amounts utilised for l' Jimbunements for 10l!lses from the Guarantee 
Fund, --. 2433. 
Case of Mr. Mohamad Usman, late an Inspector of Works at Panipat, 
-. 2871-'12. 
Castor cake and cake dust sold yearly at the Manari workahop on 
the -. 1480. 
Changing of the timing. of certain trainll on the --. 2243. 
Chief clerks of the Divisional offices of the --. 715-16. ,. 

Circumstances of alleged fraud in Store. Depa.rtment, --. 214. 
Conlltruction of a building in the Howrah Ya.1'd for the staff of the 
Wa.tch and Ward Department of the _. . ~  
Construction of a new IItation at Purabaarai on the --. 1830. 
Con8trucHon of shelter for passengers at station II on the M. G. 
I}ection of t,he --. 530. 
Depriva.tion of Indian employees of --of State railway privilege8 
by unfair agreement. 21&. 
DiscontinuaDoo of the use of oil-cloth cushions in intermediate c18.88 
compartment8 on the - and the North Welltern Ra.ilway'. 1040-41. 
Dismillsal of Mr . .It!. D'Cruz, late Oftg. Steres Superintendent .. 
Howrah, -. ~  . 
• 
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East Indian-culltd. 
Question re-contd. 

\ . 

Dismissal of Mr. Wells, Chief Controller of Stores, --. 210. 
Dismissal of the Controller of Stores, --. 96l. 
Disposal of castor cake and cake dust at Manauri station on !'he -_. 
1480. • 
Entraining of passengers at the temporary stations on the Poonpon 
river, --. 21011. 
Excess of mineral oil disclosed as a result of verification by the 
Audit Department of the --in 1924. 9116·59. 
}'aree on the metre gauge section of the Bombay, Baroda and Central 
India Railway, the North Western Hailway and thc --. 804, 
804·09. 
Fatal accidents at the level crossing in Jamalpur, --. 1829-30. 
First and second clas. waiting room at Raftgunj station on the --. 
630. 
First day payment for employees of --and furlough figures. 
211)·16. 
Frequent dismissals on the Oudh and Rohilkhand section of the 
--, 1484. 
Grant of an additional allowance to the clerical staff of the office 
of the Commercial Manager, --. 2060. 
Grants from the fine fund of the --to European and Indian schools. 
2046-47. 
Grievances of Indian guards employed at Sahebgunge on the 
717-18. 
Guarantee Fund, --, 2433, 2434-35. 
Improved waiting sheds at loop line stations of the --. 332. 
Indebtedness of the --to Mr. M. D'Cruz. 961. 
Issue of tickets to third class passengers at Hapur station on the 
-. 243O-3l. 
Lack of proper management for crossing the railway line at Hapur 
station on the --. 1039·40. 
Leave rules for Europeans, Anglo-Indians and Indians in the Sub-
ordinate Service of the --. 19011. 
Names of members of the Advisory Oommittees of the North-Western 
Railway and the -. 1481. 
Number of clerical staff and Inspectors transferred from Lucknow to 
Calcutta from the different head offices of the --. 20110. 
Number of European, Anglo-Indian and Indian guards and drivers. 
• on the --. 1521. 
Office hours of the' clerical staff of the --stationed at Jamalpur. 
716. 
Overworked a.ssistant station masters and pointsm'tlft on the --. 
1484-85. 
Pllllcity of waiting sheds at rural stations on the M. G. section of 
the -, 2105. 
Procedure followed by the --in reimbursing itself for losses caus'cd 
by the saff. 2433-34. 
Proportion of Mussalmans in the Chief Auditors' Offices, --, and 
Eastern Bengal Railway, 383. 
Provision of quarters or grant of a house a.llowance on lien thereof 
to Indian guards ot the --. ~  • 
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Eaat Indian-conf.d. 

Question re-contd. 

,Reduction of the working hours of the booking, parcel and other 
staff employed on the --. 717. 
Reinstatement Qj Mr. M. D'Cruz and five other subordinates dil-
missed by the - in connection with the Cotton Waste case. 
96().61. 

Rent for office buildings for the Traffic Audit Office of the --at 
Calcutta. 2061. 

Reservation of first and second clus compartments on the __ • 
147. 
Running of a shuttle train from Buxar to Mokameh on the __ . 
2423. 
Scale of pay and allowances of the stall 01 the --tran.ferred to 
the North Western Railway. 736. 
Schools maintained by the - in Bengal and the United Provinces. 
i784. 
Staff of the Traffic Audit Office of the -. i061, SlO6i. 
SUb.criptions to the Guarantee Fund from the employees of the 
-. 24M. 
Total mileage of the -, etc. 2049-60. 
Transfer of certain officers of the --from Lucknow to Calcutta. 

~  

Want of a third clus waiting room at Ga.ya on the --. 2241. 
Weekend concession tickets on the -. 2431-32. 

Eastern Bengal-
Question re-
Appointment of Indians as "B" olus guards on the --. 1644-46. 
Complaints against Travelling Ticket Checkers of the --. 1007 
Expenditure on the housing of European, Anglo-Indian and Indian 
.taff of the Traffic Department, -. lIS07-08 .. 
Orants-in-aid to Ruropean and Indian Railway Institutes by the -. 

~  

Improvement of the quarters for the Indian staff of the --. 1506. 
India.n gua.rds of the --. 1644. 
Medical certit\ca.tes of employees in the --,' 1006. 
New rolling stock on the --during 1926-S!7. 3:J3. 
Pay of Indian drivers on the --. ,16411., , • 
Proportion of Mussalmans in the ChIef AudItors Offices, u~ IndIan 
Railway, and --. 383. 
Re-appointment of Me881'8. Mathews and Macquire, insolvents, by 
the -;to 1007. •. . 
Recruitment of Europeans, Anglo-Indlans and IndIans m the TrafBc 
Department, --. 1&08. 
Reduction of fares· on t,he --. 331-32, 2460. 
Sa.nction of street lights for the European colony of Parbatipur, 

-. 1506-07. .iii. f 
Unsafe condition of quarters in occupa.tion of the menial stau 0 
Rajabhatkhawa, --. 1608. 

"Faridpur-Charmaguria-
Question re ~ e io  of the --to Barfs&l. 1488 . 

• 
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Gaya Sherghatty-
Question re --. 2105. 

Great Indian Peninsula-

Question 1'e-
Action t.aken by. the Railway Board on appeals from men dismissed 
by the East Indian Railway and the --. 955-66. 
Appointment of Mr. T. G. Russell as permanent Agent of the --. 
2045. 
Connnnation of subordinates of the --employed to officiate as 
officers. 2766-57. 
Deputy Transportation Superintendent (Traction), --. 900-IH. 
Dismissals on the East Indian Railway and the --. 955. 
Employment of subordinates of the --in higher appointments 
without enhancement of salaries. 2755-66. 
Engineering contracts on the -_. 791-92. 
Leave rules for Indians on the --. 2049. 
Leave rules of the --. 1508. 
Long hours of work of the staff on the --. 2755. 
New alignment of the --between Khansala and Karjat. lC,30. 
Number of European, Anglo-Indian and Indian guards and drivers 
on the --. 1521. 
Omission of the expenditure on the Kargali colliery from the grant 
for the --. 2917-18. 
Permanent employment of the Audit and Accounts staff of the --. 
1658·59. 
Purchase of steel from the Tata Works for the electrification structure 
work on the --. 1514. 
Realignment of the --. 153. 
Reconstruction of the bridges over the Nerbudda on the --and 
the Bengal Nagpur Railway in the district of Jubbulpore, etc. 
815. 
Reduction of the entire staff of Food Inspectors on the --. 2249. 
Representation of the Passengers and Traffic Relief Assooiation, 
Bombay, on the Advisory Committee of the --and the Bombay, 
Baroda and Central India Railway. 2455. 
Running of trains without aJann chains on the --. i456. 
SJecping ~o o io  for third class passengers on the --. 2761. 

~ Supply by the Tatn Steel Coy. of electric power for the' electrification 
of portions of the --. 1514-15. . 
The --Power Station Schemes. 2452-54. 
Transfer of rolling stock to the North Western Railway and the --. 
2917. •  • 
Travelling cinema on the --. 875-76. 

Guntur-Gurza.la-Machirla-
Question re --. 2760. 
Hapur,' Mowara-Luxar--
Question 1'e proposed --. 2520. 
Hindubagh-Fort Sandeman-
Question re estimated lOBS in working the --. 146. 
Kashipur-Kalagatj}- • 
QueJltion re alignment of the --. 524. --. 

• 



RAILWAY (S)-contd. 
Kohat-Thal-
Question ,.e extension of the - to Parachinar in the Kurrum valley. 
2182. . 

Madras and Southern Mahratta-
Question re-

Indians to succeed short term European officers on --and South 
India.n Railway. 286-86. 

Joining of the main line of the --from Pittapur to Cocan&da. 
963. . 

Prevention of burglaries at stations on the South Indian Railway 
and the -. 950. . 

Msngalore Haa&n-
Question repropoaal. for - line. 192-93. 
Mari Lukki and Tank- . 
Question re fares on the --. 1308-09. 
Muzalfarpur-Sitamarhi-
Question re construction of the --. 377-78. 

North Western-

Question re-
Accrual of the credits on account of the tale-proceed. of engines. 
BOld to other RailwaYI to the revenue acoount of the -. 2918. 

~ e of a. houae building. loan to Mr. O. Zakria Khan, an 
officer of the --. 290'1. 
Architect for the -. 28M-86. 
Cost of an " at Home" given to Khan Sahib O. Z. ltban, Aali.tant 
Audit Officer, -. 2906. 
Decrease in the gro81 earnings of --during 1996 owing to the com-
petition of motors. ~  

Difticulties of Sindbi employee. of the - serving in the Punjab 
and the United Provinces. 2036. 
Discontinuance of the use of oil-cloth cushions in intermediate clals 
compartments on the ~ Indian Railway and the -. 1<M0-41. • 
Extension of service granted to Mr. C. H. Withers, Foreman, Elec-
trical Department, Carriage and Wagon, Moghulpura, -. 2436-
37. 
Extension of Texila-Havelian Branch of the --in the direction 
of Abbottaba.d. Mansera, etc. 2181. • 
Fares on the metre gauge section of the Bombay, Baroda and Central 
India Ra.ilway, the - and the East Indian Railway. 804, 804-09. •  • 
(Jrant of three dan' allowances to outdoor staff attending the 
.. At Home" to Khan Sahib G. Z. Khan, Auista.nt. Audit Officer, 
-. 2906-07." 
Hindu and Muslim clerka in the office of the Divisional Superin-
tendent, .--, Delhi. 171. 
Improvements at Karachi, Pindi and 8u1tkur workshops on - to 
ot)viate reduction ofstafJ. 197-99. • 
Inadequate reprcsentation of Yu.Ums in the Head and Divisional 
Offices of the -. 2172. 
Increa.se in the number of Sikhs employed in the offices of the Agent 
and the Chief Auditor, --. 964. 
Latrines in intermediate class compa,1'talenta ort the -. 949. 
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North-Western·-,!oufd. 

Question 1"t;.-COII td. 
Muslim clerks in the office of the Divisional Audit Officer, .--, 
Delhi. 170. 

Muslims in the Audit Office, --, Delhi Division. 2171. 
Names of members of the Advisory Committee of the --a.nd the 
East Indian Railway. 1481. 

Number of European, Anglo-Indian and Indian guards and drivers 
on the --. 1521. 
Procedure adopted by the --in cases of alleged frau4 by the 
contractors and employees. 9156. . 

Proportion of Mussalmans in Divisional Superintendents' Office and 
Divisional Audit Office, --. 38.1-84. 
Provision of platforms at the principal stations on the Shahadara.-
Sangla line of the -. 523. 
Rcpreseptation of different communities holding appointments of 
assista.nt station masters, station masters and guards on the --. 
1478. 
Representation of Muslims in the offices of the --. 737. 
Reservation of compartments on the --. 2694. 
Restriction of clerical appointments to first division matriculates by 
the Chief Auditor, -. 383. 
Scale of pay and allowances of the staff of the East Indian Railway 
transferred to the --. 736. 
'Sindhis and non-Sindhis employed on the -. 2036. 
Small number of Muslims employed in the Traffic and Octroi Depart-
ments in the North West Frontier section of the --. i589. . 
"Supersession of senior travelling ticket exa.miners of the --. 2904-
05. 

Total amount of salaries drawn by the Hindu and Muslim clerks in 
the office of the Dh:isional Audit Office, Delhi. 171. 

Time tables of the --. 2421. 
Tra.nsfer of locomotives from the --to other State-worked railways. 
2912-13. 
Transfer of rolling stock to the - and Great Indian Peninsula 
Railwa.y. 2917. 
Travelling ticket examiners of the -. ~  

Unserviceable underpassers on the --. 793. 

-oudh and Rohilkhand-
Question 1'e-
Agreement with employees of the --to serve within tile jurisdiction 
of that Railway. 2052. •  • 
Allowanoes of officers of the --transferred to Calcutta. 12050. 

Oollapalem-Singarayakonda Kanigiri-
Question re construction of the --. 2760. 

<Question re-
Accidents on --due to the ooupling and uncoupling of vehicles . 
1519. . 
Allotments for construction of quarters for Europeans, Anglo-IndIans 
and Indians, respectively, on different --.;. 293. 
Appointment of a Mechanical Engineer-in-Chief for --. lIno . 

• 

• 
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Question re--cotltd. 

Appointment of Indians to Superior Service on India.n --during 
1926-27. 340-41. 

Charges for the reserva.tion of intermediate and third class compa.rt-
menta on ~ 147. 
Construction of a metre gauge --between Bilaspur and Mandla in 
the Central Provinces. 528-29, 630. 
Construction of a --between Hapur, Mowana and Luxar. 2619-20. 

Construction of a --from Ajmer to Kotah Junction. 2417. 
~ ru io  of a --from Batala "in Butari and Patti to Lahore. 
525. 

Construction of a --from Champadanga to Tarakeswar. 1738. 
Construction of a --from Charsadda to Swabi in the Peshawar 
District. 2403. . 

Construction of & --from Patna to Ranchi. 1734. 
Construction of a --from Rajbari to Je880re 1!ia 'Magura. 2183·84. 
Conltruction of --to Berve the country west of the Vizagapatam 
Harbour. 1743. 
Consumption of Indian and foreign coal on --. 436. 
Cost of various types of carriages in use on the --. 2432. 
Damage and 1018 of fruit packages on --. 333-34. 
Expenditure on articlel in common UBe on --. 1519-20. . 
Expenditure on the planting and culture of trees on the different --. 
1480, 1481. 
Fares charged per mile for different classes on different --.. 1392. 
Financial results of the introduction of firat and second clals return 
ticket. on --. 1482-83. 
Fitting of automatic centre buffer couplers to rolling atock on --. 
1110. 
Income from the lale of trees on the ditlerent --. 1480, 1481. 
Inquiry into grievances of subordinate employees on Indian --. 293. 
Intermediate .class accommodation on all trains on Madras and 
Southern Mahratta --. 441. 
blue of intermediate and third class return tickets on --. 1481-82. 
Judgment of the Allahabad High  Court regarding the obligation on 
--to lock wagons while carrying good.. 962. 
Levy of surcharge on --. 1736-37. 
Manufacture in India of article. in common use OD --. 151. 
Nomination of members of Advisory Committees for State and othe, 
-. 160. 
N umber and price of wagon. ordered since 1919 on all --. B11. 
Number of uro ~  and Indian officers in --and Indians recruited 
in -1926 and ~  286. 
Number ot passengers of the different classes carried on the principal 
- during the fit st eight month. of 19H-27. 1488. 
Opening of a narrow gauge --from Ajmer to Pushkar. 51418. 
Place. on the different --where castor cake or cake dUit is available. 
1480. 
Planting, culture and sale of trees on the different -. 1480, 1481. 
Powers of dismisla] of Diviaional Superintendent. on -. 2768-1S9. 
Price of time tablei OD certain specified -. 609-10. 
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Question re-contd. 

Provision of amenities for third class passengers by --. 877. 
Purchase of coal for --. 794. 
--between India and Burma. 3M. 
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Rates charged by --on khaddar, Indian mill-made cloth and foreign 
piecegoods. 1491-92. 
Recognition by the different --of Railway Passengers' Associations. 
1392. 
Recruitment of coolies on the different --. 2430. 
Recruitment of gardeners on the Government --. 1481. 
Recruitment of Indians to Indian --. 339. 
Reduction of passenger fares on --. 438-40. 
Reduction of the purchases for --made by the Director General of" 
. Stores in London. 795-96. 
Scheme for training of officers and subordinates on Indian --. 294. 
Scrapping of locomotives and wagoDfi in UBe on --. 795. 

Raipur-Vizianagram-
Question re progress made on the --. 1827. 

Rohtak-Bhiwani-
Question re completion of the --. 399. 

Tanjore District Board-
Question re-
Government action re --extension. 386-91. 
Government proposals re --. 430. 

Tellicherry-Mysore-
Question re --. 706. 
i i~ i

Question 1'e construction of the --. 279. 
South Indian-
Question 1'e,-

• 

Alleged shoTtage of timber on the --. 947. 
Deprivation of Indian officers on the --of admissible concessions. 
381-82. 
Existing incumbents oE Asiatic domicile entitled to Lee conce88ions 
in the --. 286. 
Inadequate pay of the lowest staff on the Bengal Nagpur Railway 
Ilond the -. 386-86 . 

• Indians to succeed short term European officers on Madras and 
Southern Mahratta Railway and --up to 75 per cent. 2811-86. 
Omiaaion tQ extend Lee concessions to superior Indian officers of 
---. 296. • 
Prevention of burglaries at stations on the --and the Madras a.nd 
Southern Mahratta Railway. 9110. • 
Purchase of sleepers for the -. 1391. 
Rcfusal of Lee concessions to Indians at present in the --. 286. 
Results of the failure of the --to place orders for sleepers in 
Malabar. 1391. 
Swarailla on "Indianisa.tion on the -". 296.' 
Use of steel in the o~ ru io  of sta.tions on the $horanur-Nilambur 
lIection of the --. 9111-112. • 



256 INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

RAILWAY(S)-CQ1/td. 
Stat&-

.. ' • 

Deficient earnings on capital exp'cnditure OD --. 212. 
Question re-

Amount of money drawn in saJaries by Indian, Anglo-Indian and 
other employeee drawing more than Ra. 206 p.m. in -. 1036. 

Appointment as probationers in the Transportation (Traffic) and 
Commercial Department of --. 7M. 

Appointment of Engineers on short term covenants for --. 876-
77. 

Chief Storekeepers or Purchasing Officer. of -. 1043. 
Claims of Muslims to appointment. &s medical otBcera of the -. 

1746-46. 
Claudication ander the different races or communities of officer. and 

subordinates employed on -- and company-managed Railways. 
740. 

Clearing Bouae Scheme for -. 2049. 
Conceuions for officers of Indian and non-Indian domicile on -. 

380-81. 
-Construction of new -- Btations on --. 797. 
Contracts between the Secretary of State for India and the railway 

companies working -- in India. 740. 
Coat of alterations to tbe American wagons purchaeed in 1918 for 
-. 2432. 

Definition of "departmental enquiry" in the case of lOovt. servants 
nppointed on --. 964. • 

Delivery of coal purchased for --. 794. 
Deprivation of Indian t'mployees of Ealt Indian Railway of -

privileges by unfair agreement. ilr,. 
Expenditure on the erection of workshops for -- and company-

managed RailwaYI. 797. 
Expenditure on the reconstruction of railway stationl on --. 

2433. 
Hindu refreshment rooms on --. r,20. 
Inclusion of Economictl and History as qualifying suhjects for the 

examination for the Superior Traffic and Commercial Branches of 
the -. 2438-39. 

Inclusion of Railway Economics and certa.in otber subject. in the 
examination for the Commercial Deptta. of -'-. tr,u. 

Indianll in superior Rrvices on --. 34.0. 
)lussalman and athol' officer8 in -. ' iDr,. 
Number (If Indians, Europeans and Anglo-Indiana drawing 8&larios 

of more than Rs. 360 a month on --. 799. 
Number of pORts in - on more than RI. 200 p.m. held by Indians, 
'Anglo-I ndians and othen. l03G. 

Number of wagons oD --. 1509·10. 
Numhl'r of wagon. pur.uned for - lince March leiS. 1490. 
PaymentI'! made to Conlulting Engine81'S for - in rClIpect of fees,. 

inspection chargos, etc. 793. 
Percentage 01 Indianll, Anglo-Indians and other employees getting 

more than RII. 200 a month on - .. in the yearl 1924, 192& and" 
1928. 1036. • 



. INDEX TO LEGISLATIVE Af:lSEMBLY DEBATES • 

• 
257 

RAILWAY (S)-rontd. 
State-cOtltd. 
Question re-COfl ttl. 
Procedure as to placing of contracts for handling goods on --and 
amounts paid during 1925-26. 213-14. 
Provision of electric fans in third class carriages on --. 2762-
63. • 

Publication of the --time tables in the vernacula'l'. 1479. 
Purchase of coal for --. 2432. 
Reduction in freight on --. 209. 
Reduction of passenger farea on --. 205-08. 
Rules governing the dismiual of employees on --and company-
managed Railways. 2790. 

Selection of Sikhs for the Indian Railway Service of Engineers and 
the Transportation (Traffic) and Commercial Departments of --. 
966. 

Starting of a Pension Fund under the head 'Railway Reserves' in 
connection with die --Revenue Establishment. 2914-15. 
Supply of fans in intermediate and third class compartments on 
-. 2419. . 

Total authorised stock of locomotives on the --. 1509. 
Total payments made to the Consulting Engineer to the --during 
. 192/)-26. 2035-36. 
Uniform railway fares and rates on --. 149-60. 
Wagon requirements of --. 1490. 
Watch and Ward Department for --. 339, 2047-48. 

State-worked-
Quest,jon re expenditure on surveys of new lines forming part of a. 
--. 2916. 

Strategic-

Question 1'1'-
Annua.l sav11lga accruing to the Army Budget owing to the construc-
tion of --. 146. • 
Los8 on the working of --. 2760. 

HAlLWAYS, ACCOUNTANT GENERAL-
Question 1'(' number of Muslim clerks and accountants in the office of 
the -. 2868 . 

• 
RAILWAY ACCOUNTS-
Question rf' expenditure incurred on the appointment of experts engaged 
to advise on an improved system of --. 100. •• 

RAILWAYS ACT-
See under "Act(s)". 

RAILWAY ADMINISTRATION nEPORT-
Question re publication of --for 1925-26. 209-10. 

liAILWAt ADVISORY· COMMITTEES- _ 
Question ,'f' aotion ~  on recommenda.tion made by -. 877-78 . 

• 
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RAILWAY AUDIT OFFIOE(S)-
Question re examination fOl' the recruitment of accountante for --
under the Accountant General, Railway.. 159. 

RAILWAY BOARD-
Budget Demand for " __ ". 1194·1225, 1226-48, ~  I3lb-74. 

Question re-'-
Action ta.ken by the --on appeala from men diamiued by the Eut 
Indian Mid the Great Indian Penillsula Railway.. 9CJ6-56. 
Appointment of an Indian .a a Member of the --. 815. 
Appo:ntmenll of Indianl to --. 434. 
Function. and control of --. iDC». 
Location of the --in Delhi, Bombay or CalcuitA. 1618. 
Muslim clerks in the office of the --. 2172. 
MU88&lman officers employed in the office of the --at Delhi. 1036. 
N ames of Members of the --who have retired during the lalt eight 
yeara. 799. 
Publication of --'a evidence before the' Tariff Board. S!08-09. 

RAILWAY BUDGET-
Question rf' adjustment of the amount shown against abandoned pro-
jecta in the Explanatory Memorandum on the --for ~8  2916-
17. 
See a110 under "Budget." 

. 
UAILWAY CARRIAGE(S)-

Question ~ 
Construction of lavatoriea to auit Indiana in the higher clu8 --. 
618. 
le ri~ fana in third claas -. i ~  

Provision of electrie fana in third clan --. 804 . 

RAILWAY COLLIERV(IEB)--
Su under "ColJiery(iea)." 

RAILWAY OOMPANY(IES)-

Delhi-Umb8l1a-Kalka-

QueatioD re-

• 
• 

COlt of lands provided free to the old -. 2916. • 
Contracu between the SecrAtary of State for India and the -
W'brking State Railways in India. 'NO. 
Method e.O.Opted by - 10 eri ~ showing expenditure distributed 
between pMleDger and soocts 'Working. 147-48. 

RAILWAY COOT ... IES-
Question rt'. har&8IIDent of the travelling public by --at Delhi J unc-
tion. 1785. 

FAILWAY CROSSING-
Question n undyground brid. fO? traftlo at .he io--near Meerut Oit' 
nation .. 1040. .' 
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• l\A}LWAY DEPARTMENT- , 

Queltion re-
Depreciation Funds of the Postal and Telegraph Department and the 
-. ~  

Technical section of the --. 2913. 

R.AILWAY ECONOMICS-
Question re inclusion of --and certain other subjects in the eltamina-
tion for the Commercial Dept.. of State Railways. 1624. 

ltAILWAY EMBANKMENTS-
Question re filling up of ditches near --. 629-30. 

RAILWAY EMPLOYEE(S)-
Question' re-
.Advance of house builtiing 108IDs to --. 2907. 
Grievances of subordinate --. 199-200. 
Name of the officer entrusted with the investigation of 
of educational facilities for children of --. 2917. 
Rules regarding the transfer of --from one province 
2449. 
Transfers of --from on(; railway system to another. 
Transfer of --from the United Provinces to Bengal. 

RAILWAY EMPLOYEES UNlON(S)-
See under "Union(s)". 

RAILWAY FARES-
Question re-

-.. 

the question 

to andther. 

2449. 
2449. 

Estimated 1088 op Rccount of the reduction of 1489. 

Financial effect of the last reduction of --. 1488·89. 

1i.AILWAY FARES AND RATES-
Question re uniform --on State Railways. 149-60. 

nAILWAY INSTITUTE(S)-
Question re grMlts-in·aid to European and Indian --by the Easter.n 
Bengal Railway. 1646. 

RAILWAY LINES-
• . Question re-
., Beggar nuill8.nce on Government -. 344 . 
. , Completion of the Nidaduol-Narsapur and Go61J'ad8i-Bhimavaram 

~  

Fencing of --. 1123. 
--. from Chakia. to Karnowl on ~ e Bengal and North-Western 
RSlilwaYI. 310. 
Oraling landa· near -. 1.81. 
Lack of proper arrangements for er08lling tlhe - at Hapur. station 
on the East IndillD Railway. 1039-40. 
Proposed new - bet,veen Lyallpur, Jara.nwala and Jhumra Chaniot. 
~~  , 

•  I 2 
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t 
MILWAY MAIL SERVlCE-

Queati'P 1'e-
ll~ io  agaiQst Babu Kaaiawal' Lala, sull record clerk of ~ -
at Narayanganj. 743'"'". 
AppointmelUo of Habu Kaaiswar LaIa as sub· record clerk of the --
at r ~  743. 
Case of Babu Raj Kumar Mukerjee, Inspector, --. 720. 
Employment of van peons for all the sections of the --. 2413. 
Grant of houae rent allowances to the mail guards and other inferior 
aervltnta of the --in the Madras Presidency. 889. 
Grant of out-atation allowance to employees of the --. 2619. 
Increase of leave roeervcs for the Post Office and the -. 2409. 
Number of Muhammadan, Hindu and Sikh lnapectora of Poat OfBcee 
and the --in tbe Punjab. 966. 
Provision of electric fans 10 the --office In Madras, etc. 2840. 
Scales of pay of aorren 'If the --'. 886. 
Time test of the --. 886-88, 2848. 
Working hours of employees of the --. 888-89. 

nAILWAY MAIL SERVICE, "T" DIVISlON-
Queation rr punishment inflicted by Lieut. Shujat Ali, Superinten-
dent, --. 28M. 

FAILWAY PASSENGERS' ASSOCIATlONS-
Question rc recognition by tbe different railways of --. 1392. 

RAILWAY PLATFORMS-
Question re-
Contract for the sale of articles On --on the Bombay. Baroda and 
Central Indilll Railway. 2429-30. 
Grant of liceolie8 to vendors on --. 2429. 

BAILWAY PRACTICE AND MANAGEMENT-
Question rr training of Indians abroad in -. 901. 

~  OFFICE-
Question .,.,. removal of the --from Lucknow to Calcutta.. 166. 

RAILWAY OFFICER(S)-
Question re-
Recruitmellt. of IndiAn 
284-86. . 

. Training college for 

RAI'LWAY RESERVES-

- up to 7b per cent. up to end or 1926. 

- at Dehra Dun,. 2244-41S. 

Queationrr starting of a p':lDsion fund under the head "_" in con-
oection wit.h the State Railway Revenue E.tabli.hment. 1&14·16. 

FAILWAY RESERVE FUND-
Queetion re -" and reduction of farea. ~  



IlAILWAY REVENUE ACCOUNT-

Question 1'(' debiting of freight and incidental charges on stores to 
the -. 29]3-14. 

RAILWAY SCHOOLS-

Question rf'-
--. 2784-85. 

Expenditure on --for Europeans and Indians. 2784. 
Utiliaation of the fine fund at Moradabad for the upket'p and im-
provement of the Prince of Wales' -. 1485. 

RAILWAYS, SENIOR GOVERNMENT INSPECTOR OF-
Question rf'. transfer of the office of the --from Madras to Ootaca-
mund. 1300. 

RAILWAY SERVICE-

.. Question ,'f'.-
Appointmeuts in the Traffic Branch of the --. 2445. 
Indian Christians in the superior grades of t·he --and the Posts 
and Telegraphs and CUlltoms services. 1743. 
Names, qualifications, periods of service and posts now filled by the 
three most senior Indians in the --. 815-16. 

RAILWAY SERVICE OF ENGINEER(S)-
Question re select.ion of Sikhs for the Indian --and the Transporta-
tion (Trame) and Commercial Departments of State RailwBqe. 966. 

R.A lLWAY STATION(S)-

Question re-
o 8 ru ~ io  of new --on State Railways. 797. 
Expendit.ure 011 the reconstruction of - on State Railways. 2433. 

Local'ion of the --at Reper. 398-99. 
Names of the - where raised platforms will be constructed. 2763. 
New - at Lucknow. 166·67. 
Provision of lights in compound Jeading to the third class waiting 
shed at Hissar --. 80J..()4. 
Remodelling of the - at Kalka --. 352-53. 

RAIJ.W!\ Y TIMINOS-

Question /"f!-
Advertising of -. 1479. •  • 
Expenditure on advertisements relating to -, 1479. 

RAILWAY TRAININIG 'SCHOOL, CHANDAUSI-
Question 1'f! --. 1907-08. 

1tAILWAY WORKSHOPS-
Question rtJ numher of .men employed in -. 1510. 

RAJPURVIZIANAGRAM llAILWAY-
~e under "R4i1way(s)." • 
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l'.AISINA-
Question re article in the Hinau8tan. Times, dated the 7th Febraary, 
,1927, entitled "Life in --." ~  

RAJABHATKHAWA-
Question r~ unsafe condition of quarters in occupation of the menial 
staff of --, Eastern Benga.l Railway. 1506. -

RAJAH, RAO BAHADua M. C.-· 

Election of --to the panel of the Standing Committel' on Emigra.-
tion. 613. 
General DiacuBsion of the General Budget.. 1692-93. 

Oath of Office. ~  

Question re-
Annual expenditure on Ca:ntonment Fund Office e8tabli8hment in 
third cl&118 cantonmentll. 2872-73. 
Cantonment Fund net receipt8 and expen'diture for 1925-26 in respect 
of cantonment8 without elected or nominated boards. 287!. 
Qualifications of persons entru8ted with the preparation of asseSlment 
lists in cantonmente. 2873. 

RAJAN BAKHSH SHAH, KHAN BAHADUR MAKHDUM-

General Discussion of the General Budget. 1713-14. 

Oath of Office. "-

Question 1'e-
Appointment of Mualim8 in the Co-operative Department of the 
Delhi Province. i176-77. 
Number of Hindu and Muslim Co-operative Societie8 registered in 
tha Delhi Province from the l ~ Augu8t, 1926, to the l~  January, 
1927. il77. 
Rejection of the offer of a· respectable ge.ntleman of the Delhi Pro-
vince to work in an honorary capacity in the caule of Co-opcrative 
Societi,l. 2177. 

'!lAIBARI-
" Question re conatruction of a railwaj from - to Je880re ,pia Magura. 

2188-a.. 

RAJPUTANA-

Budget Demand for "--" 23t4. 
Queation rli 'number And r ~  of eohool, for European8 in Ajater-
Merwa;rR and --. 2104. 

R-AMACHANDRAM, Ma. N.-

Que.tion rt' tranafer of -, Honorary Secretary of the Coimbatore 
Branch of the AlI·India Po.tal and Railway Han Service Union, 
from Coimhatore Welt to Gudalur. 729. 

nAHIAH, Ma. K.<'V.-
Queltion 7r rf'fund of '" lum of money reeovered from 
c1:rk in thf' Nilgiri Divilion. 2847 ... 8. 

-, a pOltal 
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RAM KISHAN, DR.-
Question re grant of a certificate to --, private medical practitioner 
of I>attoki, for services rendered by him to injured passengers during 
the collision at Harpa. 86!. 

IU.MOSHIS-
·Question re provision for Mahan, --and Mangs 10 the Army. 191. 

l'ItAMZAN-
Question re office hours of Muslims ill the office of the Deputy Account-
ant General, Posts and Telegraphs, Delhi, during the --. 2843-«. 

!l.ANANJAYA ~ H  KFMAJl-
Oath of Office. 3. 

RANCH 1-
Question rf' construction of n railway from Patna to -.-. 1734 . 

.:RANG BEHAR! LAL, LALA -
Oath of Office. 4. 

Question re-
Contracts for the supply 01 porters for  Delhi railway station. 2785. 
tOrant of mineral rights to a South African Firm in the North-West 
Frontier Province. 1498. 
Harassment of the traveJling public by railway coolies at Delhi Junc-
tion. 2786. 
Inspectors appointed to supervise the work of the coolie contractor at 
Delhi J uDction. 8~8  

N umber of South Africans or South African Firms trading in India. 
1498. 
Representatives of different communiiies holding appointments of 
assistant station masters, station malters and guards on tile North 
Western Railway. 1478. 

'Steel Industry (Protection) BiIl-
Consideration of clause 3. 1096. 

RANOA IYER, MR. C. S.-

Demand for Supplementary Gr,nt in reapect of-
• "Audit" (Railways). 2828-30 
"Staff, Household and Allowances of the Governor General." 631).31. 
Election of --to the Public Accounh Committee. 103. 
General Discussion of the Railway Budget. l ~  U68. 

Indian Finance Bill-
Motion to pasl a8 amended. 2674-78, 2680-2703, 2713, 2714: 2715. 
Motion for Adjournment re attendance of Mr. Satyendra Chandra Mitra. 
at meetings of the Legislative Assembly. 29-30. 
Motion for Adjournment to call attention to the decision of the Govern-
ment of India not to publish the Report of the Indian Deputation $0 
Fiji. 402-03. 
Motion for Adjournnvmt to discuss the strike at Bharagpur on the Bengal 
Nagpur Railway. 977, IOU-fa, 1014.. - ..• , . 
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RANOA IYER, MR. C. S.-coned. 

Motion to reduce the Budget Demand for "Army Department". (General 
policy and expenditure.) 2235-40, 2271. 
Motion to reduce the Budget Demand for "Executive Council". i u ~ 

of the Government in regard to the constitutional issue.) 1922·24, 1962. 
Motion to reduce the Budget Demand for "India.n Poetal and Telegrapb 
Department". (Low salaries of postal c1erka, peons and subordinate 
services and inadequate pensions to retired sub()rdinates.) 2070·73, 
2076. 

Motion to reduce the Budget Demand for "Indian Postal and Telegrapb 
Depart.ment". (Policy pursued by the Department in general.) 2012. 
Motion to reduce the Budget Demand for "Railway Board" (Grievance .. 
01 subordinate railway employees.) 1296-1300, 1316-19, 1336. . 
Oath of Office. 4. . 

Quelltion re-
ree e ~ with employeell of the Oudh and Rohilkhand Railway to-
serve within the jurisdiction of that Railway. 2062. 

AJlowances of officera of the Oudh and Rohilkha.nd Railway tra.nsferred 
to Calcutta. 20M, 2062. 
Appointment of Chaukidars for Indian clerks' quartera in New Delhi. 
2460. 
Appointmfmts in the clerical service and lUI probationers in the subor-
dinate Ilccounts service under the Ac(\Ountant General, CentraT 
Revenuel. 2185. 
ASllilltant Income-tax Officers in tbe Ptmjab. 2184. 
Class of appointment provided for candidates who have paued in both' 
the lower Ilnd t:ppt'l divj"doll e:'l"llmiMtinntll of t.he Stllff Ht'lcctioD 
Hoard. 2184. 

Classi6cation of administrative and ministerial officers of the Postaf 
Department. 2428·29. 

Orant of an additional allowance to the clerical staft of the offiC'e of 
the Commercial Manager, East Indian Railway. 20&0. 
Holidays in the Imperial Secretariat. 2468. 
Inclusion of commercial subjects in certain public examinations. 1524. 
Inclusion of commercial 8ubjeds in the Indian Audit and Aecounw 
Service examination. 1523. 
Inclusion of Railway Economicl and certain other lubjects in e e i~ 

nation for tbe Commercial Department. "f State Railway.. 1524. 
Inter-departmental transfers of men in the Secretariat and Atta.{'};\ed 
Offices, ete. 2692-93. 
Number of clerical ataff and Inapectora tranaferred from Lueknow to 
Calcutta Irfllb the different head offices of tho Eatt Indian Railway . 
• 2050. 

Rent for office buildings for the Traffic Audit Oflice of the East Ibdi&n 
Railway at Calcutta. i051. ' 
Retention of honeycomb brick work lor bathroom. 01 liD" type Indian" 
cJerka' qUlrterll in New Delhi. 245§. . 
Rtaff of the Traffic Audit Office of the East Indian Railway. 2051, 201S1. 
Total mileage 01 the EBst tndiBn Railway, etc. 2049·&0. 
Transfer of cert", officelJ of the East Indian Railway from Luckoow to 
Calcutta. to61·&2. • 

.' 
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HANGA IYER, MR. C. S.-{"olltd. t 

Question ~  . 
Water rates in orthodox and unorthodox quarters in New Delhi. 2458-

r»9. 
Question (Supplementary) rF introduction of legislation regarding the' 
machinery for settling labour disputes. 711. 

Resolution t·c-
Amalgamation of the Oriya·speaking tracts. 1)1)7-58. 
Release of t.he Bengal detenus. 456, 480. 

Stef'l Industry (Protection) Bill-
Motion to consider. 894, 896. 

RANGASW AMIER, Ma. V. R.-
'Question ,." ease of --, a clerk in t.he Tirupllr post office in the Nilgirj· 
Division. 1731. 

RANGOON-
Question 1'('. removal of the arsenal in --to Mingalll.don. )8~ 8  

RAO, ~  G. SARVOTHAM-
Election of --to t.he Standing ~'i e Committee, 1927-28. 2679. 
Oath of Office. 2. 

RATlO-

Question n--
Number of representations received in connection with the exchange 
-. 1043. 
Protest against the ro ~e  ]8. 6d. -'. 5il ·12. 

RAP, MR. H. B.-
Question n collection of compulsory sllbllCriptions from the subordinate 
staff to me<'t the cost of a fnrewell party to --., Director of Audit, 
l,1nited Provinces. 721. 

RAU,MR.H. SHANKAR-
General Discussion of 'the General Budget. 1639-42. 
Oath of Office. 14073. 

RA Vj:N COMMITTEE-
·Question f''' remarks of the --regarding locomotive boilers And rolling· 
stock. 796. 

• • 
RA W A LPINDI- • 
Question rf' participation of 36 clerks· of the Postal Departrnqlt, -, io-
election campaigd of a particular candidate for the Legislative Assembly. 
2240-47. 

READER POSTMAN(EN)-

Question r~ 
Replacement by clerks of the - at· the Delhi hyd office. lair.-
Uniforms of 8 e ~ overseers and --. 1819-20 .. 

• 
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READERS IN iJOST OFFICE(S)-
. QUestion re. diacontinuance of the practice of -- signing ae escorts to 

postmen. 963. 

!.REBATE(S)-
Queetion re -- received -from shipping companies on passages booked 

by Government for its· officials. 737. 

:REBELLION-
Question re expenditure in connt.>ction with the -- in Malabar. 192. 

RECEIPT(S)-
Question re cantonment fund net -- and expenditure for 1921'1-26 in 

respect of cantonments without elected or nominated boards. 2872. 

'RECOMMENDATION(S)-
Question re-

Action taken 011 - made by Advisory Committees of Railways. 877-
78. 

Annual a.dditional expenditure to be incurrell for services in Burma all 
a result of the -- of the Lee Commission. 2457. 

-- of the Lee Commission regarding the Indian 'Medical Service. 2451. 

RECRUITMENT-

Question rl'-
Abolition of direct -- to Imperial Educational Services in Bengal. 

291'1. 
"Inadequate -- of minorities to the Audit and Account offices. 382·83. 
-- of clerks in the office of tne Accountant General, Central Revenues. 

2783-84. • 
- of Europeans, Anglo-Indians and Indian. in the Traffic Depart-

mente, Esatem'BeYJ.gal Raflway. 1 roB. 
--- of Indian railway o(!icers up to 7& per cent. up to end of 1926. 284· 

81'1. 
-- of Indiana on lndian Railway.. 339. 
-- of Indiane to the Army in India Re.erve. of Ofticen. 2621-22. 
-- of Sikhs in -certain officee. 531. 
Stoppage of the -- of Hindus in the postal service of the Punjab and 

North· West Frontier Circles. 2781. 

REFERENCE CLERKB-
Que.tion re pay of --. 1049-1SO. 

'0 ~ 
llEFERENCE DUTY(IES)-

Question rt -"in Civil Accounts Oft\cea, etc. 2866. 

:BEFORMS-
I,Que.tion re-

Appointment of the Royal Commis.ion on -, !0.6-46. 
'Extension of the -- to the North-West Frontier Province. 881-81, 

1909. t! 
___ ;;Speech of the Maharaja of 13enarea regarding tne -, 509·10. 
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REFRESHMENT ROOM(S)-
Question re Hindu --on State-managed Railways. ~  

llEFUNDS-

Budget Demand for "_-." 2323. 
Demand for an Excess Grant in respect of "--." 626. 
Demand for Supplementary Grant in respect of "_-." 639. 

Question re- . 
--of a sum of money recovered from Mr. K. V. Ramiah, a postal 
clerk in the Nilgiri Division. 2847-48. 

--of money order commissions. 1039. 

REFUND SECTION-

Question re distinctions between the Requisition and Registration clerks 
of the -. 1049-50. 

REGISTERED ARTICLES-

Question I'C time limit for complaints regarding non-delivery of --and 
money orders. 1822-23. 

REGISTRATION AND REQUISITION CLERKS-

Question re distinction between the --of the message room. 10-19-50. 

REGISTRATION COMMISSION-

Question rc exemption of societies, institutions or banks from payment 
of -. 2908 

REGISTRATION DEPARTMENT-

Question rc employment of leave reserves in the --and Parcel Depart-
ment of the Calcutta General Post Office. 2400. 

REGULATIONS-

Question re --regarding admission, pay and prospects of members of 
the general and station services in the Telegraph Department. 162·64. 

RELIEVING STAFF-

• Question re provision of a rest room for -the - at Moradabad. 1485 . 

BELIGIOUS MINISTRATIONS-
Question re - to Indian sepoys. ~  •  • 

BENDEL, PALMER AND TRITTON, Mzssas.-
Question re expiry of the contract with -. 952. 

BENT-
Question re-
Annual - of houses in Baroda Cantonment. !442·43. 
Assessment of --for officers for bungalows and clt'rks' 
New Delhi. 286&. ~ 

r---ttl quarters and bungalows in New Delhi. 520·91. • 

quarten in 

-
• 
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BEOBGANISATlS)N-
Question re-
--of the office of the Accountant General, Cenh'aI Revenues. 2869-
60. , 

Additional staff for --work in the office of the Accountant Genera .. 
. Central Revenues. 2782-83. 

REPEALING AND AMENDING BILL-
S.'" under "BiII(s)". 

REPER-

Question rt' loellltion of the railway stat.ioD at --. 398-99. 

REPORT(S)-
Presentation of the --of the Committee on Petitiona re petitions re-
lating to the Currency Bill. 1747, 2185. 
Presentation 01 the --of the Sele('t Oommittee on the amendment of 
Standing vrders. 2737. 
Question rr-
Action taken on the --of the IndiaD Deck Passenger Committee. 
2773-74. 
Annual --of the agents in Ceylon Ilnd the Malay States regarding 
the Moral and Material progt'e88 of Indian emigrants. 1038-39. 
Date of the despatch of the views of the Government of India to the 
Seere.tary of State on the --of the Auxiliary and Territorial Forcel 
Committee. 2406. 
Dis('uIIsioD of the --of the Taxation Enquiry Committee. 276. 
- of the Ba.ck Bay Reclamation Committee. IllS, 

--of the Economic Inquiry Committee. 2419. 
Prevention by the British Colonial Office of the publication of the -
"f the Fiji dr.putation. 1827. 
Publication of Railway Administration --for 1-"26. 209-10. 
u i ~ io  of ~ '  Corrtmittf'e'. --. 8 8~  1383. 
Publication of the --of the Cot.ton Tutile Tal'iff Board. 1827-28_ 
Publication of the --of the Fiji Deputation. 366-3lI7, 6t1·HI. 
Publication of the --ot the Sandhuret Committee. 14.98-1M(l. 
Publication of the - of the Tariff Board on the milJ induatry. 1301. 
Supply to the f-iel'tetary of Stat(' of a --of the proceedings of the 
Conference of the provin('ial ministera of exci.e, held at Simla. t331. 

REPRESENTATION(S)- • 
Quetltion Tf! number of --rectived in connection with the excha.nge ratio. 
1043. 

• • 
~ l lT  REGISTERING CLERKS OF THE MESSAGE ROOM-
Question rl'. diltribution . between ~ l l er i io ~ of the 11Ib·seetioa 
of the menage room. 1049-60 . . 

RESEARCH INSTtTtTTE-
Queltion Tt' Medical --. 2773. 

• H ~ . 
Queltjon re - conc.\l2eted by the Imperial r~ Expert at Banlfalore. 
~  

~~ ~ .... 
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RESERVE BANKS-
Question re constitution of --, 330. 

RESIDENT CLERKS-
Question re --attached to Departments of the Government of India. 
, 2864. 

RESIDENTIAL BUILDINGS-
Question re acquisition by Government servants of Government --on 
the hire l~ e system. 1017, 

RESIGNATION-
Question I'C cancellation of the --tendered by Mr. Howe, an engineer. 
716 . 

.RESOLUTION (8)-
Question re-
Action taken by Government on --of last Assembly. 430-32. 

Action taken on the --relating to the backward tracts in Bihar and 
Orissa. 2106. 

Action taken on unemployment --, 342. 
--passed recently by the All-India Telegraphists' l~ io  164-
--regarding rupee tenders for the purcha.se of stores. l6OO-Ol. 
--regardllIg the release of oardar Kha.rak Singh. 2420-21. 
--"e alnalgamation of t.he Oriya-speakwg tracts. M6-77. 
--,'e improvement and expanSlon of banking facilities. 6i4-99. 
--rt: release of the Bengal detenus. 4-12-6u7. 
--rt: salaries of the two Members of the Judical o i ~e of the 
Privy Council possessing Indian experience. 2741-64, 2792-2826. 
--"C treatment of the lSanthal Parglj.nas as a backward l'il ~  570-07, 

641-74. 

HESTAUUAN'l' CARS-
Question /'c provision of Hindu --on mail and other important trains. 
620. 

REST CAMP--
Question rt: closing of the --for British troops at Deolali. 146-46. 

REST UOOM-
Question ,'ti provision of a --for the relieving staff at Moradabad. 1486. 

RITIREMENT-
Question re --. at the age of 56 of certain postal officials of the Punjab 
and North-West b'OlltlCr euclea. ~ H  

• • 
RETRENCHMENT COMMIT'l'EE- • 
Question re action taken on the recommendations of the -.. 433 . 

• 
. RETURN TlCKETS-

Question 're-
Financial re8ults of the introduction of first and second class --on 
railways. 1482-83, 
Grant of concessions to passengers purcha.sing second class' -on the 
metre gauge e ~io  of the Bombay, Baroda'and Central India Rail-
way, 810. -, 

" . 
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UETURN TICKtTS-cQ1jtcJ. 
Question re-con td. 
Issue of intermediate and third c1aaa - on railways. 1481·82: 
Islue of the third claa - to Oaya. /;31. 

Unuled - of Haj pilgriDlL 1808-09. 

REUTERS-
Question n Oovernment subsidy to - and other News Agencies. IOJI!. 
03. 

REVENGE-
Queation re total amount of -' -realized from Burma in 1924-15. 51467. 

REVENUE DIVISIONS-
Questiop re exten8ion of the principle of recruitment for post officel m 
Calcutta and Bombay to adjacent -. 2164-66. 

~  ESTABLISHMENT-
Queation re Indianisation of superior - of Tranlportation (Power) all'ct 
Mechanical Engineering Departments. 343-44. 

REVERSE COVNCIL BILL(S)-
QueRtion re-
Sale of -. i78, 1381. 
Sale of - in November and December, 1926. 2174. 

REVERSE C01TNCILS-
Question rt total 4lDount of - sold from April to December, 1911), ~ 

RICE-
Quf'Btion rf export duty on - and petroleum ceRB iJl Burma. mit 

RIOT(S)-
Quelltion re - in the district of Backergunj in BengaJ. 18&1'168 . 

• 
RISHIKEBH-
Quenion re projected line from - to Karan Prayag. i17. 

ROAD(S)-
Question re-
Blocking of village - by the Chandil·Barkakhana RaUway line. . . 
173&. 

Iml?rovement of the - whieh Hnb the ci.,il and military et&tion. in-
the Galli. 1fitb Murree. 2182. 

Transfer to Government 01 - admini.tered by the district board of' 
Pesha.war. 24()S.t)3. 
'Y'idening of t,he - from Fort Sandeman towards Draband. IS •. 

llOCKFELLER FELLOWSHIPS-
Queetion re -. 1301·02. 

ROBTAX.BHIWANI ~
__ /iJu UDder "1tailway(.)". 
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nOLLJNG STOCK-

Question -re-
:Fitting of automatic centre buffer couplers to --on railways. l&'. 
New ---on the Eastern Mengal Railway during ,1926-27. 333. 
Railway -. 2913. 
Remarke of the Raven Committee regarding locomotive boilers a.n.r. 
-. 795. 
Transfer of rupees three crores on account ot. --from the ca.piillJ I.!t 
charge of (,'ommercial lines to the capital at charge of strategic-
lines. 148-49. 
Transfer of --to the North-Western and Great IndialJ: Peuinsula· 
Railways_ 2917. 

UO:MAN CATHOLIC CHAPLAINS-
Question rc number of --attached to the Army in India. ~  

ROMAN CATHOLIC CHURCH-
Question f·r. grant of facilities for the erection of a --in .New Delhi .. 
1742. 

ROOS KEPPEL LANE-
Question "e action of the Cantonment Authority in Pesha,,'ar in regard' 
to Bungalow No.2, --. 21)9(). • 

ROUND TABLE CONFERENCE-
Question re --in South Africa. 328. 

ROUTINE RECTION-
Question "t! eh".rg(' allowa.nee drR.Wll by upper division men holding 

' r~  of II. ---for IRsue Branch in the Government of India. Secre-
tariat 21H9. 

ROY, MR. BHABENDRA CHANDRA-
Oath of Office. 3. 

QUt"ation r&-
AlJowanee plIoid to the Secretary of the late Staff Selection BUL\rd. 
2863. 

Annual increments of men in the second division of the Government of' 
India Secreta.riat. ]387-88. 

Architect for the or ~ er  Railway, 2865-66. 
• Assc8Rment of rent for offieers' bungalows and clerks' qua,.ters in New 
Delhi. 2R65. 

Counting of service for increments in the i e le ~  pay of &W&tants' 
and clerks in the Government ot India Se(·reta.riat. 2864-65. 
Credit taken in the accounts of the Poet and Telegraph Depa:tment· 
for services rendered in respect of certain i ~ of non-Postal work. 
1891-\-99. 
Examiners for the Imperial Secretariat examination. 2862-63. 
Exemption of Anglo-Indians who were deharred from promotion to· 
first diviaion "ppointments in the Government· of India. Secreta.riat. 
1!l04. 
Extension of t.he post office life assurance e~ to persons paid from' 
local funds. 189i·llbo. --, . 
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HOY,' M.a. BHABENDRA CHANDRA--culltd. 

Question f"e-c(>1Ita. 
Indianisation of the office of the High Commis8ioner for India in 
London. 1902-03. . 

Number of Indiana bolding appointments of Secretary, Joint Secrp. 
tary, etc., in the departments of the Government of Jndia. 190J 
Pay and prospecta of the clerks in the Imperi&l Reoord Departmer.:., 
1389-90. 

Pay of the staB of the Government of India Secretariat. 28&. 
Percentage of Hindus in the Government of India Secretariat, £B63. 
Period of the stay of the  Government of India in Delhi. 2863, 

Policy in regard to the Indian Stores Department. 1901. 

Position of an uppel' time-scale Assistant nnfit for promotion to a 
Superintendentahip. 2864, 
POlt OfIice Guarantee Fund. 1899. 
Recognition of the Imperial Record Department &s an attached offie,", 
of .t.he t)overDJDent of India. 138&-89. ' 

el~rui e  of Anglo-Indians to the second division of the Govern-
ment of India Secretariat. 1904 

Ueduction of the expenditure of the Indian Stores Department, London, 
1901-02. 
Reduction 1)£ fares on 'the Ea.stern Bengal Rai!\\·ay. 2460. 

Resident clerke attached to Departments of the Government of India. 
2864. 
Revision of t·he pay of the second divi.ion men in the Imperial Record 
Department. 1389. 

Sale of quinine by the post office. 1898. 
Scalee of pay of the ministerial eetabJishment of the Government of 
India Secretariat and attached offices. 1388. 
Staff employed on & wary of Rs. aoo and above in connection with the 
constMlction of New Delhi. 1903. 

Transfer of the Imperial Record Departmeut from Calcutta to New 
Delhi. 1389. 

Utilisation of the profits earned on postal life insurances. 1900 

ROY, Mil. K. C . ., 
Demand for Supplementary Grant in respect of "Aviation". IM4·46. 

Indian Merchant Shipping (Amendment) BilI-
Motion to refer to Seleot Committee. 306. 

Motion for Adjournment to call attention to the decision of the Govern-
ment of India. not to publish the Report of the Indian Deputation to 

-Fiji. 402. 
Motion to rfldt1cre the Budget Df..mllnd for "Army Department". (Genera! 
·policy Itnd expenditure.) 2264-&9, ~  

Motion to reduce the Blldget Demand for "Customs". (Cu8toma o i ~' '' 

. land frontiers.) 2002. • 
Motion to rf,d\we the u ~e  Dcmand for "IndilLD Postal I\nd Telegraph 
Department". <Cable and inland  preas rates.) 2098. 
Motion. to reduce the Budget Demand (or "Indian Postal nnel Tele~r l  
Department". (Division of portlolioB and non·appointment of a mem-
ber for o u~ io ) 2084·86. 
Motion to reduce the Budget Demand for "IlJJhll) POI'J.tnl Rtll) T('legrnph 
De,artment". (Indo-Ceylon cables.) 21()()·01. .. 
• • 
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.ROY, llR. K. C.-contd. 
Motion to reduce the Budget Demand for "Indian Postal and Telegraph 
Department". (Posting of telegrams.) 2009. 
Motion to reduce the Budget Demand for "Indi&n Postal and Telegraph 
. Depl!.I"tment". (P;ess telephone rates.) 2097-98. 
Motion to reduce the Budget Demand for "Indian Postal 'and Telegraph • 
Department". (Telegraph censorship.) 2092-94. 
Negotiable Instruments (Amendment) Bill-
Motion to refer to 8ele,:t Committee. 312. 

-Oath of Office. I). 

·Question (Supplementary) re-
Allegations R.gainst the Accountant General, Central Revenues. 2862. 
;\.ppo:ntment of the Royal Commission on Reforms. 2046. 
Differential treatment in poll-tax and education in Kenya 186. 

Publication of the Report of the Sandhurst Committee. 1500. 
Safeguarding of Government interests over the control of the Indian 
Radio Telegraph Company, Limited. 161)2, 1653. 

Resolution re release of the Bengal detenus. 481-82. 

ROY, R.u BAHADUR TARIT BHUSAN-
Curren('y Bill-
Consideration of clause 4. 2131-33. 

Indian Finance Bill-
Consideration of Schedule I. 2611>-16. 
Motion to reduce the Budget Demand for "Customs". (Export duty on 
rice.) 2001. 
Motion to reduce t·he Budget Demand for "Working Expenses: Adminis-
trat.ion" (Railways). (Arrangements for the Hardwar-Kumbh Mela.) 
1415-16, 1418, 1420. 

'Oath of Office. 146. 

·Queo;tion re-
Alleged assault a.nd dismisaal of Sukhlal, an employee of the Bengal 
Nagpur Railway workshop at· KharR.MPllr. 1740. 
Dismissals on the Bengal Nagpur Railway. 1740. 

Provision of comforts for pilgrims to the K.umbh Mela. 1740. 

Resolution"f salaries of the two Members of the Judicial Committee of 
the Privy Council possessing India.n experience. 2819-110. 

ROY, "SIR GANEN-

Motion to reduce the Budget Demand for "India.n Poltal and Telegraph 
Department". (PoBting of telegrams.) 2099. •  • 
Motion to reduce the Budget Demand for "India.n Postal and Telepaph 
Department". (Press telephone r&tes.) 2098. 
Oath of Office. 5, 1\73. 

'ROYAL AIR ~

Que.tiOl1 ~ expendit11l'e on the --in India. 1381-81. , 

ROYAL ARMY MEDICAL .CORPS- , 
Question rf ~ i u io  of the Civil 'Medical Service and the -.-. 
38. 

• 

33'7-"''-

• 

• 

• 

• 
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ROYAL COMMISSION-

QU'9'Jt.1Oal re-
Coat to Illdian Exchequer of --on Agrh.·ulture. 276-77. 
Date of the appointment of the statutory ---... 166. 
Expenditure on the --on Agriculture. ~  
- on Agriculture to visit Silld. 206. 

ROYAL COMMISSION ON REFORMS-
Question re appointment of the --. ~  

ROYAL HUMANE SOCIETY-
Question re grant of the medal of the --to tindal Ebrahim 300. 

ROYAL INDIAN MARINE-
Question rt:-
Provision by the --of facilities for gaining the neccl8ary sea exper·· 
ience to persons qualified as marine wireless operators. 18111. 
Reconstruction of the -. 24iO. 

ROYAL INDIAN NAVY-
Question re-
Expenditure on the --. 1906. 
Training of Indian boys for the --. '787-88. 

ROYAL MILITARY COLLEGE, DEHRA DUN-
Question 1''' number of students at the -' -. 2431. 

ROYAL MILITARY COLLEGE, SAND HURST-
Question '" admission of candidates to the -'. 1S23. 

RULE(S)-
Quelltion rl!-
Amendment of --24 01. the Bombay Legislative Council. 11S8. 
Change! in the --of the Assembly and provincial legill'latures 394-· 
97. 
--framed by the High Court8 under the Code of Civil Procedut'e. 
166. 
--regarding motion of no confidence in provincial Ministers. 434-
36. 

RULING(B)-
--by Mr. Deputy President that an Honourable Member could not 
read a le ~' ri e  by anothel' Membet', especially when the Honour-
• ablt> 'Member' who wrote the letter was himself present in the House. 
~  . . 
--by Mt'. Deputy President that the motion to circulate a Bill wbicli 
. has been paslled by the other Chamber cannot be made. 2884. 
--by 14t'. President regarding the invalidity of tb" votes of Members 
who had Dot taken their oath and had voted in the election ~r the 
Standing Finance o i e~ fot' Railways. 1'7. 
- by }ft'. re ~e  regarding the necessitl of putting a. stop to tlie-
11'" of the wot'd "Shn.rne" which had become so common in the-
Chamber. lUIS. . ., 
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RULIN.G(S)-contd. 

--by Mr. President that an Honourable Member is not entitled to say 
that a supplementary Question does not arise, but that he should sub-
mit his objeotion to the Chair for orders. 1126. 
--by Mr. President that an Honourable Member was not justified in 
disclosing what happened in the Select Committee beyond what appear-• 
ed in the Report of the Select Committee itself. 777. 
--by Mr. PI'esident that, as the amendment of Mr. B. Das sought to 
cancel the notification issued under section 62A of the Government of 
India Act declaring Angul to be a backward tract and thus to enable 
the Asaembly to ask Questions and move Resolutions regarding the 
Administration of Angul, it was perfectly in order. 643. 
--by Mr. President that, as the Indian Forest Bill was a consolidating 
Bill, it would be the duty of the Chairman of the Select Committee to 
which the Bill had been referred to see that the Committee restricted 
itself to the scope of the Bill and that no amendments of substance 
were made. 2899. 
--by Mr. President that closure cannot be moved in the midst of a 
speech. 2701. 
--by Mr. President that Governmen't have not the last word in e ~  

on amendments and, therefore, the debate does not conclude with the 
speech of the Member for Government. 2566. 
--by Mr. President that Honourable Members should use restrain tid 
and gua.rded language in the Chamber. 2736. 

--by Mr. President that if a.ny Honourable Member wants a parti-
cular question to be thoroughly examined by the House, the best course 
for him would be to put down a Resolution on the subject, but not 
to go into deta.ils of the matter in the course of the discussion on the 
Indian Fina.nce Bill on which the general criticism of the policy of the 
Government of India is perfectly admissible. 2706. 
--by Mr. President that in respect of the Steel Industry (Protectiun) 
Bill full discussion would be allowed both on the consideration motion 
and on the motion for recommitting the Bill to the Select Committee; 
but, if the motion for referring the Bill ~  was lost, no further 
discussion would be permitted Rnd the motion for consideration would 
also be put to the vote. 749. 
--by Mr. President that Mr. Joshi's a.mendment to clause 2 of the 
Steel Industry (Protection) Bill was out of ordElr as it was clearly u 
proposal for the appropriation of the revenue or monies for & certain 
purpose. 1096. 
--by Mr. President that no motion for the omission of 8. whole ,rrant 
either in the Railway or General Budget is admissible and tb:l.t a.ll 
motions for the reduction of a grant, no matter wna.t the amount is, 
are technically in order unless they take the form for the entire Qmis· 
sion of the whole Grant. 1914. • 
_ bv Mr. Presideflt that Rule 47, Appendix 2, of the Legislative Assem-
bly Rules gives power to the Governor General to allot two days for 
the discussion of one Grant, and as no such allotment had been ~  

the Assembly was entitled to discuss one particular Dem.and for !loll 
the days allotted for the discussion of Demands for Gra.nts. 1311; 
__ bv MI'. President that when a motion that ~ e  to Standing 
Orders be referred t. 0. 81ec t Committee is accepted, it dOl/ls not 
commit th .. Uouse to any principle of thOle amendments. ~ ~ 

T 2 
• 
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RULING(S)-concld. 

--by Mr. President that the Chair would allow Sir Hari ~i  Co'u 
'~ mo:ve !or leave to introduce .the Criminal Law Repealing and Amend-
Ing BIll If he accepted the position that he could not put down (u.-ther 
motions on the same Bill on the aame day, 369. 
--by Mr. President that the motion for adjournment limited as it 
wa.s to the single narrow issue, namely, that the o e~ e  of Indiil. 
should not ha.ve agreed to send Indian troops to China without refer-
ence to the Legislative Assembly, was in order. ~ '  

--by Mr. President that the motion for adjournment to eall attent;on 
to the decision of tile Government of India not to publish the RepC'rt 
of the Indian Deputation to Fiji W88 not in order. 403. 
--by Mr. President that the motion for adjournment to discusr. the 
strike at Kharagpur on the Bengal Nagpur RaHway wall in order. 
978. 

--by Mr. Preaident that the question of the ratio railed by clausfI " 
of the Currency Bill, together with the amendments thereto, should be 
di.posed of tint, aftel' which other amendments, jf in order, would be 
allowed to be moved. If the Houae were in favour of the h. ed. &8 
against the h. 4tl. ratio, that ,decision would have to be embodied in 
the other amendmentl, &Jld the necessary alteration. in those amend-
ments would be permitted by the Chair. l'he question of the Gold 
Standard would not be blocked by the procedure outlined. l~  1836, 
--by Mr. President that there is nothing to prevent an Honourahle 
M.ember from cutting doWll the lut rupee in .. total gr&nt. 1075, 
--by Mr. President that there ehould be a distinction between a ruotion 
the acceptance of which commit. the BouBe to the principle of the 
Bill a.nd a motion which, when carried, does not commit the HouBe to 
the principle of the 8m; not that on a motion of the latter kind 
Honourable MemberB are not entitled to J'II,ise objectionB to the !,rin· 
ciplee of the Bill, but in doing so they should be BS brief aa pOlsible and 
should not go into the details Ilnd turn that dileuasion into the dilcue-
lion of a motion the acceptance of whieh would commit the Houae to 
the principle of the BID. 849. 
- by Mr. PreBident that when an HonourAble Member delirel that an 
amendment to his motion should be carried, he .hould not witbdra'll 
the original o o~ but vote for the amendment when it ia put. S29 

RUPEES-
Question r,. total coinage of --for 1920 to 19116. 297. 

RUPEE TENDER(S)-

Question ~ ' 
'Draft rulel for the introduction of a system of --. 1910-.,. 
Re80hltion resarding --for the purchase of Itorel, . 1500-01. 

RUSSELL, lin. T. G.-
QUe8tJon re appointment of - a. permanent Agent of the Great Indian 
Penln.ula Bailway. 204a. 

RUSSIA- I 
QueBtion rF purl'luLlIe by the Government of ~ i  about the titne of tbe 

- Armistice of American wagon I el i~  lor -. '19t ..... 
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• 
RUTHNASWAMY, MR. M.-
General Discussion of the Railway Budget. 1159-61, 1189. 
Message Crom His Excellency the Viceroy appointing --to be Chairman 
of the Legislative A,ssembly. 1. 
Motion to reduce the Budget Demand for "Army Depattment". (Report 
of the Auxiliary and Territorial Forces Committee: University 'rram-
ing Corps.) ~l  

Motion to reduce the Budget Demand for "Executive Council". (Atti· 
tude of the Government in regard to the constitutional issue.) 1001· 
66. • 
Motion to reduce the Budget Demand for "Indian Postal and Telegraph 
Department". (Division of portfolios and non-appointment of a ~

ber lor communication.) 2088, 2089. 
Motion to reduce the Budget Demand for "Railway Board". (Appoint-
ment of Indians &8 Members of the Railway Board and rapid Indianisa-
tion of the Railway Services.) 1205. 
Motion to reduce the Budget Demand for "Working Expenses: Admi· 
nistration" (Railw&ya). (Arrangementa for the H&rdw&r-Kumbh 
Mela. ) 1420. 
Oath of Office. 1. 
Question re-
Construction of railways to .erve the country weat of the Vizagapat.am 
Harbour. 1713. 
Grant of facilities for the erection of" Roman Catholic Church in New 
Delhi. 1742. 

Indian Chri.tians in the superior grade of the Railway, Posts and Tele-
gra.phs and Customs services. 1743. 
Monthly cost of lighting the Secretariat &'bd Council House Buildi'lgtl 
in New Delhi. ~  

N omina.tion of members of the municipal committee of Bel'&r in Ajmp.r-
Merw'ar&. 2613. • 
Number of Roman Catholic Chaplains attached to the Army in India. 
24t1O-51. 

Question (Supplementary) re-
Ca.ret&kers for the Secretariat Buildings and the Council Ho.ule in 
New Delhi. 2764, 27'65. 
GrAnt· of facilities for building a. Rom&n Catholic Church in New Delhi. 
358. 
Supply by the Government of India of electric energy to the nelLi 
Eltlctric Tramways and Lighting Company. 2044. 
Thefts in New Delhi. 2'766. 
Training of Indian boys for the Royal Indian Navy. 787. 
Resolution 1'e salaries of the two Members of the Judicia.l CommittM c.f 
the Privy Council possessing IndIan e ~rie e  ~~ 

• 8 

SADAR KANUNG()...o. 
Question re. a.bolition of the office of the - in Manpur Pargana -. 
20((). 

SAHEBGUNGE-
,Question .re. ~rie oe8 ~  Indian guards employed 'at - on the East 
Tndia'il ~  717-18. , eo .> 

""" 
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H ~  LOOPLINE PASSENGER TRAIN-
Question re the 43 Up -. 511S. 

~ T  Ma.-
Question re Article in the )'QTward of December 23rd, 1926, headed 
"-and India Otlice". 2336-36. 

. SALAMAN, Ma.-

-

Quest-ion rt! Articles in the M v.lim Outlook rega.rding the pitiable COD-
dition of -, a native :>f Amritaar, DOW resident irt Auckland, New 
Zealand. 2591, 2846. 

SALARY(lES)-

ue io r~ 

Maximum - of the Head Clerk to the A.istant Collector of 
Income-tax in the United Provinces. 2864. 
- of the Chief Mining Engineer and hi •• talf. ~  

Total amount of --drawn by the Hindu and Muslim clerkl in the 
office of the Divisional Audit Officer, North-Western Railway, Delhi. 
171. 

Resolution re - of the two Kembert of the Judicial Oommittee of 
the Privy Oouneil pOlll8lling Indian experience. 2741-M. 

tiALE PROCEEDS-. 
Question re accrual of the credits on account of the --of enginel 
BOld to other railways to the revenue account of the North·Weltern 
Railway. 51918. • 

RALT-
Budget Demand for "-" 2186·2202. 
Question re' utilization of the Mit awamp. adjoining the Vedaranyam 
Factory for tbe productio'l of -. 2908. 

SALT DEPARTlIENT-
Que.tion re number of Sikhs in tbe --. 966. 

EALT SWAJ(PS-
Question re utilization of the --adjoining the Vedaranyam Factory 
for the production of salt, 2908. 

BANDHURST-
Question 'f'-admis.ion of randidatea to the Royal 
--. 523 . 

•• 
SAND HURST COllllITTEE-

l 

Military College, 

QuelltioD re publication of the Report of the -. 1498·1MO . 
• 

SANITARY SUPERINTENDENT, OALOUTTAOENERAL POST 
OFFICE-
Question re oi e~  of lb. O. O. Jacob a. a -. 2411-12. 

SANTHAL(S)- , 
Question re emigration of - to theAH&ID Tea garden •.. JM..3&. 
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:SAN'lHAL PAR GANAS-

Resolution re treatment. of the - as a backward tract. 578-87, 641-
74. 

BARDA, RAJ SAHIB HARBILAS-

Election of --to the Standing Finance Committee, 1927-28. 2679. 
General Discussion of the tGeneral Budget. 1609-10. 
Hindu Child Marriage Bill-
Motion for leave to introduce. 368. 
Motion to reduce the Budget Demand for "Indian ,Postal and Tele-
graph Department". (Low salaries of postal clerke, peons and 
subordinate services and inadequate pensions to retired subordinate .. ) 
2060-61. 
Oath of Office. ~  

Question re-

• 

Appointment. in the Ajmer-Merwara Education Service on Rs. 100 
and over. 2686 • 

.construction of a railway from Ajmer to Kotah Junction. 2417. 
Employment of apprentices in the Central W6rkshops, Ajmer. 
2419. 

Employment of the people of Ajmor-Merwara in the Provincial Ser-
vices of the Governor's Provinces. 2417. 
Establishment of a representative committee to manage municipal 
affairs in Pushltar, Ajmer-Merwara. 2418. 

Inaccuracies in the Electoral Itoll of the Ajmer-)(erwara Consti-
tuency of the Legislative Assembly. 2103-04. 

Introduotion of a time 1IC&1e of pay in the Anglo-Vernacular and High 
Schools" of Ajmer-Merwara. 2418-19. 
N umber and grades of schools for Europeans in Ajmer-Merwara and 
Rajputana. 2104. 

-Opening of a narrow gauge railway from Ajmer to Pushkar. 2418. 
Racial discrimination in leave and a.llowances in the Bombay, 
Baroda and Central India Railway. ~l  

Registrar, Co-operBtive Societies, Ajmer-MeI"'Vara. 2'419. 

Second mastership in the Government Moinia Jalalllia High School, 
Ajmer. ~8  

Through first and second class bogie between Ajmer and' Jodhpur 
for convenience of passengers 301. 
Time scale of pay for tt"acbers of Anglo-Vernacular Schools in 
Ajmer-Merwara. 2103 . 

:SARDAR(S)-

Question re exemption of 2nd and 3rd class ---of the Deccan under 
Indian Arms Act. 191. • 

• ·SARFARAZ HUSSAIN KHAN, KHAN BAHADUR-

Bengal Tenanoy (Amendment) Bill-
Motion t.o postpone consideration of 

Indian . Finance Bill-
Consideration of clause 2. ~  

Oath of OfBce. liN. 

the Bil1 "fIe die. 2969. 

, 
• 
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8ARFAUAZ HUSSAIN KHAN, KHAN BARADua-contd. 
Qlleation re..!. 

-

Aholition of the existing exemption of agricultural income froID 
liabi.lity to income-tax .. 2336. 
Abolition of t.he posta of superior officera in each of t,he Departments. 
of the Oovt. of India. ~  

Amalgamation of the Oriya-apeaking tracts. 1905-06. 
Appointment of Judges with Indian experience to the Judicial Com-
mittee of the Privy Oouncil. 2176. 
ApPOintment of the Royal Commiuion on Reforms. 2045-46. 
Appointment of Vakil8 as Chief JU8tices of High Courts. 2036. 
Article in the ForVJard of December 23rd, 1926, headed "Mr. Saklat-
wala and India O8lee". 5183&-36. 
Article in the Hindu,tan Tim.1:8, dated the 7th February, 1927, cn-
titled "Life in Railina." 2765-66. 
Article in the Searchlight of December 19, 1926, headed "Poll-ta.x on 
Sonepore Bridge," i336. 
Canteen lervice for Britilh troops in India. i337. 
Oaretakera for the Secretariat BuildingB and the Council Houee in 
New Delhi. 2788-66. 
Oentral Raj Committee. 233fl. 
Claima of Indiana in Tanganyika against the ex-German colony. 
!d3. 
Conditions of .ervice of the! Indian Unattached Lilt. 1174 . 
. Control over the public CKhibition of cinematograph filma. 2247. 
Oonventionl and reoommendatioria relating to leatneo adopted by the 
9th Be88ion of the Internatioaal Labour Oonfereooe. 1174-75. 
Oonveraion of the lUper-tax 00 compaQiel into a corporation tax. 
2175. . 

Coet of alterationa to the American Wagon. purobaaed in 1918 for 
State Railways. 2432. 
COlt of varioul tJPes of caniagea in ule OD the RailwaJII. 2432-83. 
Counes of inatructiona given annually at Scotland Yard to officers 
of the Indian Polioe. ~  

Oreation of an Indian Navy. 1176. 
Date of deapateh of the vie". of tho qovernment of Iodia to the 
Secretary of State on thE> Report of the Auxiliary and Territorial 
Forces Committee. Jt06. 
Electric fana io third cIa.. railway carriAgeS. i'T6HI2. 
Employment of an Auatralian Staff Officer &I an inatructor in the' 
Stair College. 2173. 
Expenditure on Indian troops flmployed out8ide India. 1904·06.' 
Expenditure on the recon8truction of railway Itation8 on Btat,. Rail-
waYI. 2433 .. , 
Expenditure an the Royal Indian Navy. 1906. 
Ebension of the Reforms to the North-Welt Frontier Province. 
l.909. • 

Government House, New Delhi. 2337-38. 
Grant8 from the tine fund of the Eut Indian RAilway to European 
and Indian School.. to4W7. 
Grant of permiaaion to D1'. Sudhindra BOle to return to Indin from-
America. 2244 . 

• Grant of protectic& to tbe match indultry ill India. 2176. 
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SARFARAZ HUSSAIN KHAN, KUAN BAUADUK-contd. 
Question f·e-contd. .. 
Grieva.nces of second diVlsion clerks of the Army Department and 
the Army Headquarters. 2404-05. 
Inclusion of the cost of the construction of raised platfol'll1s under 
the helul 'Amenities for third class passengers.' 2763. 
Leave rules for Europeans, Anglo-Indians and Indians in the Bub-
ordinate service of the East Indian Railway. 1905. 
Letter in the Forward of the 26th December, 1926, headed ",Passen· 
ger ill·treated." 2336-37. 
N ames of the railway stations where raised platforms will be con-
structed. 2763. 
N umber of caretakers in charge of the Government of India and 
Council buildlbgs' in j::;imla and Delhi. 2765. 
Number of Indians in the Political Department. 2405-00, 

N umber of meetings of the Standing Advisory Committee attached 
to the Commerce Department in 1925 and 1926. 2337. 
Participation of 36 clerka of the Postal Department, Rawalpindi, 
in an election campaign of a particular candidate for the Legis. 
lative Aucmbly. 2t45-47. 
Provision of electric fans in third claslI carriages on State Railways. 
2762-63. 
Purchase of coal for ~ Railway.. ~  

Railway Training School at ChandaUBi. 1907-08. 
Recommendations of the Economic Enquiry Committee. 2048. 

Recruitment of Indians t.o the Army in India Reserve of Officers. 
~  

Rt'lationah;p existinw between India and the various parts of the 
Empire. 1909. 
Relealle of Bengal detenul. 2175. 
Repliel to Itarred questionll. 2422. 
Researches conducted by the Imperial Dairy Expert at Bangalore. 

~  

Right of Judicial appeal C'njoyed by European British subjects from 
the Indian Courts. 2035. 
Running of a Ibuttle train from Buxar to Mokameh on the Ealt, 
Indian Railway. 51(23. 
Sale of Reverse Council Bills in November and December, 1926. 
2174. 

Separation of judicial anJ exeeutive functions. 2336. 
Shift system in Indian mincs. 204B-49. 
• Sleeping accommodation for third class passengers on the Grent 
Indian Peninsula Railway. 2761. . 
Subjects dilcussed at the a.nnual Conference of FiJlancial Reprelenta-
tives held at Delhi on the 15th November, 1926: 1006-07. 
Supply to the Secretary l"If State of a. report of the ro ee i~ l  of 
the Conference of the Provincial Ministers of Excf'sfl. held >\t 
Simla. 2335. 
Telegraph training classes in schools and colleg8. 2407. 
Thefts in New Delhi. 2766-67. 
Training College for rail,,'''y officers at Dehra Dun. 2244·45. 
Training of Indians al wireless operators. 2336. 
Unused return io ~  of Haj pilgriml. 190P-.o\l 

• • 

.. 
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. SARFARAZ HUSSAIN KHAN, KHAN BABADUR-coucld • 
• 

Question r6-Concld. 
Ventilation of the grievances of Government servants. 2t)21. 
Watch and Ward Department for State Railways. 2047...a. 
Resolution re Salaries of the two Members of the Judicial Committee 
of the Privy Council p088essing Indian 'experience. 2813-14 . 

. ·SASSOON, Su VICTOR-

Currency Bill- "-
Motion to consider. 1781-88, 1'790. 
Consideration of clause 2. 2473-74, 2482. 
Consideration of clause 4. 1870. 
Motion to paaa: 2600-01 .. 
Motion to pass B.8 am elided. 2545. 

Demand for Supplementary Grant in respect of "Aviation". lti39, 
1640, lMi, ~ ~  1666. 

General Diacuuion of the General Budget. 1693-96, 1'716. 
General Diacuuion of the Railway Budg"t. 1146-47. 

'Indian Finance Bill-
Consideration of Part II of Schedule Ill. 2672-73. 
Motion to paea &I amended. 2690, 2691, 2M. 

Indian Income-taJI: (Amendment) BiIl-
Motion to circulate. 176·71. 

Motion to reduce the Budget Demand for "Army Department." 
(General policy aud expenditure.)· i2i6. 

Motion to reduce the Budget Demand for "Railway Board". (Poli-
cy followed in reapeot of the purcbaae of stor •. ) 118i. 
Oath of Office. 3. 
Question re-
Publication of the Report of the Tariff Board on the mill industl7. 
1301. 
Use of aero-photography for purpolel of luneye. 22M. 
Question (Supplementw.ry) re-
Dangerous condition of 'he Allllembly Chamber, New Delhi. 2679. 
Inauguration of an &erial mail between Bombay and Calcutta. 704. 
Retirement of bachelors from Government service at the age of 65 
yeare. 731. 

'SASTB.I. Tn RIGHT HONOURABLB V. S. SRINIV ASA-
Oath of Office. 1036. 

SATYAGRAHA-
Question n  - at Patuakhali. 3311 • . , 

·SAT1A DEVA, SWAMY-
Questiob rf' palsport to --to visit Europe. 210 • 

. 
• "SAVINGS BANKS-

... 

Question re-
A vailability of the funds of the POlt Officp. - for thf! local mODer 
market, ete. ~  

Cost of managing the Post Oftloe -. 1&n-84 . 
, 
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-"S1VINGS BANK DEPARTMENT"-

Question re-. 
Article under the caption --in the September issue of the general 
letter of the Madras Cirele .Postal Union. 2852. 
Sanction of additional staff for the - of the Madras General Post 
Office. 2852-53. • 

--at the Mltnsiari Post Office. 348. 

SA VINGS BANK LEDGERS-
Question re grant of allowances to postal clerks for posting interest 
in the -. 720-21. 

:SCHOLARSHIPS-

Question r~ 
A ward of --to students of the depressed claBBes in the Delhi Pro-
vince. 2180-2181. 
Qrant of State --to Indians for nautical training in England. 
1191. 

--for the study of certain subjects in foreign oountriea. 2777 . 

. ;SCHOOL(S)-

Question "/!-

• 

Civil Aviation in Australia, Canada. and Japan. 1001-02. 
Employment of MUlIB&lmans as teachers in Municipal and District 
Board --in the Delhi Province. 2178-2181. 
Expenditure on railway --for Europeans and Indians. 2784. 
Grant. of a site for the Islamia High --in the Cantonment of 
Peshawar for the children of retired military officers. 2586-87. 
Granta from the fine fund of the East Indian Railway to European 
and Indian -. 2046-47. 
Number and grades of --for Europeans in Ajmer-Merwara and 
R.ajputana. 2104. 

Opinion of sugar industrIal --etc. 2776-77. 
Provincialisation of District and Municipal Board --. 2786. 
Railway --. 2784-85. 
'Railway Training --at Chandausi. 1907-08. 
--maintained by the East India.n R.ailway in Bengal and the 
United Provinces. 2784. 
Second mastership in the ,Government Moinia Ielamia High --, 
Ajmer. 2586 . 

Telegraph training classes in --and colleges. 2407. 
Time scale of pay for teachers of Anglo-Vernacular --10 Ajmer-
Merwara. 2103. •  • 
Utilisation of the fine fund at Moradabad for the upkeep and im-
provement of the IPrince of Wales's railway --. 1485. • 

• 
~ T  DEPARTMENT(S)-
Budget Demand for "Other --". 2319. 

'SOOTLAND YARD-
Question f'tl courses of instruction given ~ u ll  at 
of the Indian ~oli e  19M. 

"'e 

to officera 

• 

• 
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REA OUSTOMS. (AMENDMENT) BILL-

See under "Bill(s)". 

SEAMEN-. 

Question re-
Boycott by Australian - of ships intended for Ohin.. 879-80. 
Conventions and recommendations relating to - adopted by the 
9th session of the International Labour Conference. 217'-76. 
Exclusion of Indian - from the United States of America under 
the new American Immigration Bill. 1041. . 

SEA RCHL IGHT- ,. 
Question re article in the IC_" of December 19, 1926, headed "Poll-
tax on Sonepore Bridge". ~  

8EARCHLIGHT-

Question re provision of - on enginps between Delhi and Bhatinda. 
on the metre gauge section of the Bombay, Baroda and Central India 
Railway. 745. I 

SECOND CLASS COlrlPARTMENT(S)-

Queation re-. 
Provision of eleetric fans in the - of the metre gauge IeCtion of 
the Bombay, Bal'oda and Central India Railway. ao.. 
Reservation of - on the Eaat Indian Railway. 147. 

SECOND CLASS RETURN TICltET(S)-

Queation ,." grant of canoeuions to pauenserl purcbuing - on the-
metre gauge section of the Bombay, Baroda and Central India Rail-
way. 810. 

SECOND PREFERENCE SHAREHOLDER(S)-

Que8tion rf'. proposed Icheme of arrangement. with the - of the Tata. 
Iron and Steel Company. 2'775-76. 

SECRETARIAT-

Question re-

.. 

Charge allowance drawn by upper din-ion men holding charge of a 
routine section or Iliae Branch in the GoVernment of Indi" -. 
2519. .' 
COJ]lpletion of the construction of the - and the Oouncil Houle 'in 
New Delhi. 521. 
Expenditure on the demolition and reconltruction or the domel! of the 
Northern Block in the -, New Delhi. 242'7-2B. 
Holidays in the Imperial -. 2458. 
Inter-departmental tranefeMi of men in the - and Attached OlBCN, 
etc. 2G02-93. . 
Monthly cost of ) ~i  the - and Oouncil HOUle Duildin,. in New-
Delhi. 261a.14. •  . 

,. 
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• 
SECRETARIAT BUILDING(S)-

Question re caretakel's for the -- and the Council House in New Delhi. 
2763-65. 

SECRETARY-
Question I't: number of Indians holding appointments of -- and Join\ 

Secretary, etc., in the Departments of the Government of India. 1900. 

SECRETARY OF STATE-
Question rc-

Council Bills and Telegraphic Transfers draw'! on India by the --. 
152-53. 

Supply to the - of a report of the proceedings of the Conference of 
,the Provincial Ministers of Excise, held at Simla. 2335. 

;SECRETARY OF STATE FOR INDIA-
Budget Demand for "Expenditure in England --." 2325. 
Question re-

Contracts between the -- and the Railway Companies working State 
Railways in India. "0. 

Date of the despatch of the views of the Government of India to the 
-- on the Report of the Auxiliary and Territorial Forces Committee. 
2406. 

Permanent appointments to the Indian Medical Service made by nomi 
nation by the -- from 1920 to 1926. 2451. 

"SECURITY PRINTING-
Budget Demand for "Capital Outlay on --". 2326. 
Demand for Supplementary Grant in respect of "Capital Outlay on --." 

639. . 

'SEHARA BAZAR-
Question f'e motor service between Burdwan and --. 2416-17. 

'SELECT COMMITTEE-
Presentation of the Report of the -- on the amendment of the Standing 

Orders. 2737. 

SJilLECTION GRADE-
Queltion re creation of a - for Superintendenta of Post Offices. &18 . 

• • :SELECTION GRADE APPOINTMENT(S)- • 
Question re-. • 

Inadequacy oft the number of -- in the Ma.dras General Post Offioe 
Group. 28ti3·54. . 

Number of -- in the Correspondence Department of the Calcutta, 
Bombay and Madras General Post Offices. 2851. 

Number of town sub-office! in' Madra.s city which justify -. 2863 . 

"SELF· GOVERNING DQ.MINIONS-
See under..;'DominioDs". 

.t , 
• 

" 

• 
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SENIOR GOVERNMENT INSPECTOR OF RAJLWAYS-

Question re trimsfer of the office of the - from Madras to OotacamuncL 
1390. 

SEPARATION OF ACOOUNTS FROM AUDIT-

Budget Demand for "_". 2317. 

SEPARATION OF JUDICIAL AND EXECUTIVE FUNOTIONS-
Question re-
-. 2336. 
- in the United Provinces. 732-33. 

BEPOYS-
Question re religious ministrations t.o Indian -. 2515. 

SESSIONS COURTS-

Queation re creation of separate Divisional Courts and - in Hazara. 
and the Mardan sub-divisions of the Peshawar district. 2399. 

BHAFEE, MAULVl MUHAMMAD-

Bengal detenua. 2464. 
Oath of Oftice. 4-
Question re revision of the pay of the miuisterial staff in Attached Offices 
of the Govt. of India. 17.(5. 

SHAIlADARA·SANGLA LINE-

Question re provision of platforms at the prinoipal stations on the - of 
the North-Western Railway. ~  

SHAH NAWAZ, MUN MOHAMMAD-

Election of - to the Standing Finance Committee. 1927-28, 1679. -
Oath of 0508. 4. 

SHANGHAI-

Statement laid on the table regarding Indian. in HongkOlll and -. 
2462. 

SHAREHOLDER(S)-

Question re propoaed ecbeme of arrangement. with the Second Preferenoe-
- of the Tata Iron and Steel Company. 2115-76 . 

• • 
SHED....! 
Question foe - for third clas. pauenger. at i ~  J Wlction. 1460 . 
. 

"SHERV ANI, Ma. T. A. K.-

Oath of OfBce. 3. 
QUe8tion re purchue of raw hide. for lhe Cawnpore Harae.1 and Saddlery 
Factory. ~8  /_ " 

Steel Industry (Protection) Bill-
• !lotion to pan, 1109. 

.. 
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SHIFT SYSTEM-
Question re-

• 

Introduction of the --of work in Indian mines. 709-10. 
--in Indian mines. 2048-49. 

SBILLONG-
Question re extension of the Assam-Bengal Railway line to -. 334. 

SHIPS-

Question re-

28'1: 

Boycott by AUltralian leamen of --intended for China. 8'19-80. 
Employment by --engaged on the coasting r ~ of wireless opera-" 
tors. 1824. 

SHIPPING COMPANIES-
Question re rebates received from --on passages booked by Govern-
ment for ita oflicials. 731. 

SHRINE(S)-
Question re attempt of Colonel J. Moran, Military Estates Ofticer, 
Pe8hawar, to take p08session of a piece of land attached to the Abu 
Turab -. 2590·91. 

SHUJAT ALI, LIBUT.-
Question re punishment infticted by --, Superintendent, Railway Mail" 
Service, "Ttl Division. 2854. 

SHUTTLE TRAIN-
Question re running of 0. --from Buxar to 1I0kameh on the East Indian: 
Railway. 2423. 

SICKNESS-
Question re allowances to telegraph peons during --. 1128. 

SIND-

Question re-
Inaccura.cy of - Electoral Rolla. 377. 
Royal Commission on Agriculture to visit -" -. 205 . 
• Street names in cantonment bazar area of Hyderabad --. 195. 
Policy and expenditure re excavations in --(Mohenjo Daro). 184. 

BINDHI(S)- •• 
u~o ~ • 
Difficulties of - employees of the North-Western Rail"a:!' serving in-
the Punjab ana the 'United Provinces. i036. 
--and non --employed on the North-Western Railway. 2038.' 

SINGAPORE-

Queation re-
Import of betel-nuta frome--. 1850. '  . 
Recruitment of Indiln l ... bourers for the nllva1 baae at -. 
Cost to tflA Indian Exchequer of the - seheme. 331. 

2039. , • 
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SINGHJANI-PINGNA RAILWAY-
Set; UDder "Railway(s)". 

SIKB(S)-. 
Question rt;-
Appointment of --as Assistant Secretaries and Superintendent. in 
the Government of India Secretariat. 1497. 
Employment of - in the Archmological Department. 626-2tl. 
Employment of --in the Meteorological Department. 526. 

Increase in the number of --employed in the offices of the Agent and 
the Chief Auditor, North-Western Railway. 00.. 
N umber of Hindue, Muhammadans and --employed in the office of 
the Postmaater-General, Punjab and North-West Frontier Circle, and 
the Deputy Postmaster General, Railway Mail Service, Amba)a. 964. 

Number of Muhammadan, Hindu and --Inspectors of Post Offices 
and the Railway Mail Service in the Punjab. 965. 
N umber of --in the Salt Department. 965. 

Number of - who appeared at the examination held b1 t1ie :A.occnmfllrllt 
General, Central Revenues, in January last. 966. 
Proportion of Muhammadans, Gurkhas and other Hindu. and -
employed as loldiers and Viceroy's commissioned officers in the 
Indian Army. 966. 

Recruitment of --in certain offices. 631. 
Representation of --in the office of the Public Service Oommia.ion. 
967. 
Selection of --for the Indian Railway Service of Engineers and the 
Transportation (Traffic) and Commercial Department. of State Bail-
ways. 966. 

--Cuatoma lnlpeoton and Custom. Appraisera. 966-e7. 

'SIKH CANDIDATES- •  . 
Question re --at the la.at examination of the Staff Selection Board. 

~  

'SIKH CLERKS-
Question re employment of --in the office of the Accountant General. 
Railway.. ~  

'SIKH GURDWARA T~ 

Queation re - at the last examination of the Staff Selection Bqard. 
524-25. 

SItVER ~ • 
Question re Dev&nagri script on -. 615. 

lHML,A-
Queation re-

• 

Move of the Govemment of India between --and Delhi. 1618. 
Number of caretakers in charge of the Government 01 India and Oouncil 
building. in - and Delhi. 276ft 
Supply to the Sdcretary of Sta.tf' of a ~e or  01 the proeeedinga of the 
Conference of the Provincial :Ministen of Exciae, held at --. 2335. 
Visitors' rooms in the CouneiJ HOUle, New Delhi, ~ the .A.eeembly 
Chamber, -. 2331·33. 
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• 
SIMLA EXODUS-

Question re annual cost of --from 1921 to 1926. 2162. 

SINGH, Ma. GAYA PRASAD-
Bengal Tenancy (Amendment) Bill-
Motion to postpone consideration of the Bill sine die. 291)8-00, 2961 .• 
Election of - to the Standing Finance Committee. 1,7. 
Election of --to serve on the Standing Finance Committee, 1927-28. 
2679. 
General Discussion of the General Budget. ~  

General Dilculsion of the Railway Budget. 1178-79. 
Motion to reduce the Budget Demand for "Army Department". (Loca-
tion of troops in Muzaffarpur.) 2287·88. 
Motion to reduce the Budget Demand for "Salt". (Ma.nufacture of salt 
on the Orissa Coast.) 2196. -
Motion to reduce the Budget Demand for "Working Expenses: Admi-
nistration" (Railways). (Arrangements for the Hardwar Kumbh Mela.) 
1418. 
Motion to reduce the Budget Demand for "Working Expenses: Admi-
nistration" (Railways). (Inconveniences suffered by the travelling 
public.) a27-28. 
Oath of Office. 4. 
Question re-
Admission of Mr. Satyendra Chandra Mitra to the Assembly. 348. 
Admission of the United States of Aqlerica to the permanent Court of 
International Justice at the Hague. 1675·76. 
Annual cost of the Simla exodus from 1921 to 1926. 2162. 
Appointment for qualified candidates of the late Staff Selection Board. 
1492·93. 
Appointment of an agent to the Governor General in South Africa. 
2163. 

Appointment of permanent agent of the Government of India in Fiji. 
379. 
Booking facilitiel for third class passengers. 216. 
Circumstances of alleged fraud in ~ ore  Department, East Indian Rail-
way. 214. 
Claims of Indians in Tanganyika against ex-German colony. 187. 
Conditions of service of members of the India Unattached List. 1498. 
Construction of the Muzaffarpur-Sitamarhi Railway. 377-78. 
Cost of Legation at Kabul. 216. 

• Defalcations, in the Army Canteen Board. 292. 
Deprivation of Indian employees of East Indian Railway of State Rail-
way privileges by unfair agreement. 215. • • 
Details of staff at Ka.bul Lega.tion. 217. • 
Differential treatment in poll-tax and education in Kenya. 1M-86. 
Em.i.gration of Indians to British Guiapa. 356. 

Employment of Indians in' the Cyplier Bureau of the orei~  and • 
Political Department. 1741. 
Examination of system of communa.l representation. 216. 
Exclusion of Indian seamen from the United States of America under 
the new American Immigration Bill. 10·n. , 
Fa.cilities to Dr. B»dhinclra Bose to visit India. 188-89. 

•• 
• • 

• 
u 
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SINGH, MR. ~  PRASAD-contd. 
Question re-contd. 
FiJ'st-day payment for employees of East Indian Railway and furlough 
figures. 216-16. 
Grant of land in New Delhi for building an Anglican  Church, Mosques 
or Temples. 367-58. 

Grant of pensions, Provident Fund or Gratuities to the clerical estab-
lishment of the Auxiliary and Territorial Force Units. 1742. 
Grievanoe. of Indiana in East Africa. 946-47. 
Importation of dangerous drugs. 945-46. 
Indian representation on the Fiji Legislative Council. 378-79. 
Location of Imperial Library. 2iO. 

Memorial to Hia Excellency the Viceroy from Mr. Satyendra Chandra 
Mitra, a political detenu. 286ft 
Minimum wage for Indiana in Fiji. 814. 
Naturalization of Indiana in the United Statea of America. ~  

N on-employment of Indians in certain sections of the Chief of the 
General Staff Branch. 1741-'2. 
Number of Indian Superintendents in the Foreign and Political Depart-
ment. 1741. 

Opening <If a Dead Letter Office at Patna. 1677. 
Panama Immigration Law. 1036. 

PaHport to Swamy Satya Deva to visit Europe. 220. 
Political and economic status of Indiana in Tanganyika. 186-87. 
Prevention of importation of cocaine. 217-19. 
Projected line from Riahikeah to Karanprayag. 217. 
Pub1ication of Skeen Oommittee'. report. 184·86. 
Publication of the Fiji Deputati<ln Report. 368-67. 

Railway line from Chakia to Karnowl on the Bengal a.nd Ncrth-Westem 
Railway. 519. 

Realization of the loan advanced to the Army Canteen Board by the 
Imperial Bank of India. 1041-42. . 
Recruitment for the Indian Army from Bihar and Orissa. 1()(1. 
Release of political detenua in Bengal. 1042. 
Removal of the diaabilities of Indiana in Fiji. 813·14. 
Results of last elections to Legislative Assembly. 189. 
Safeguarding of the interests of qualified candidatel of the late Staff 
Selection Board. 1493. 
Sale of plata of land round about Mombalaa light-bOUle. 187-8B. 
Sub8titution of provident fund for pensionl in the different depart. 
ments of the Government of India. !16t-e3. " 
The Defence Force Ordinance in Xenya. 1824. 
Theft and burglAry in New Delhi. 349. 
Tramwa.y betWeen the city of Delhi and New Delhi. 519. 
• UnpopUlarity and inefficiency of Army Canteen Boa.rd. 291·.92. 

Queatidll (Supplementary) re- f. 

Article in the HiMu"tan Tt'fM8, dated the 7th February, 1927, ontitled 
"Life in Rl1.isina". 2766. 
Civil aviation school. in Australi8, Canada and lapan. 1502. 
Elected European ma.jority in the Legislative Couneil of Kenya. 611. 
Envelopes for use of Membere of the Legislative Aalembly. 1386·87. 
Inaccuracies in t'he electoral roll. of the eo i u~e  of the Legisln.tive 
Assembly in Bihar and Oris88. 2104. • , ,.-
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• • .sINGH, MR. GAYA PRASAD-concld. 
Question (Supplementary) re-contd. 
Indianisation of the office of the High Oommissioner for India in London. 
1902-03. 
Issue of intermediate and third class return tick. on railways. 1482. 
Net earnings of the Bengal and North·Western Railway. 1496. 

Resolutionre-
Amalgamation of the Oriya-speaking tracts. ~  666, 577. 
Release of Bengal detenus. 4r.3. 
Salaries of the two Members of the Judicial Committee of the Privy 
Council possessing Indian experience. 2804-06. 
Treatment of the San thaI Parganas as a backward tract. 586. 

Steel Industry (Protection) BiII-
Motion to refer to Select Committee. 140-41. 

:SINGH, lb. NARAYAN PRASAD-
Oath of Office. 4. 

;.SINGH, MR. RAM NARAYAN-
Currency Bill-
Consideration of clause 2. 2374. 
Demand for Supplementary Gr.t in respect of "Aviation". ~  

Election of --to the Standing Finance Committee. 17. 
'Indian Finance BilI-
Consideration of clause 2. 2574-75. 
Motion to reduce the Budget Demand for "Indian Postal lIDd Telegraph 
Department". (Dearth of post offices in the Chota Nagpur Division.) 
2014. 
Motion to reduce the Budget Demand for "Railway Board". (Quin-
quennial Review of Capital Programme.) 1258. 
Oath of Office. 4. 

Question re-
Blocking of village roads by the Chandil-Barkakhana Railway line. 
1735. 

'Construction of a railway from Patna to Ranchi. 1734 .. 
. Conversion of the Dera Ismail Khan-Tank Decauville Railway to 2' 6" 
gauge. 1829. 
Conversion of the Dhanbad sub-division into the district of Dhanbad.·· 
610-11. 

Conveyance from Tank by t,he Decauville Light Railway of passengers 
• bound for Dehra. Ismail Khan. 1828-29. 
Inclusion of Persian as a compulsory subject in the fourth primary c1a!!s 
in the North-West Frontier Province. 1828. • • 
Number of post oflicf\s.in the Chota Nagpur Division. 2514. 
Opening of post offices at Lawalung, Bharkatta and other in:portann 
places in tilt Hazariba.gh district. 1910-11. • 
Payment for land acquired for the Chandil·Barkkhana Railwav in 
the Chota Nagpur Division. 1735. 
Religious ministrations to Indian sepoys. 2515. 
Sale of oertain government  land to Nawab Ahmed Nawll.? Khan of 
Debra Ismail Khan. 1828. 
Treatment of the Chota N agpur Division as· a backward r ~  r.1O. 
Widening of the foRd from Fort Sandeman towards Dr\band. ~  

'. u 2 
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EliNOH, MB. RAM NARAYAN--i:ontd. 

Que8tion (Supplementary) f'e-
Actioa against the contractors and engineers in charge of the Council! 
House, New Delhi. 2332, 2333. 
Action taken on the Re80lution relating to the back"'ard tracts .in 
Bihar and Oriua. 210(1. . 
Caretakers for the Secretariat Building8 and the Council Hou8e in 
New Delhi. 2764. 
Memoria.l to His Excellency the Viceroy from Mr. Satyendra Ch.mdra 
Mitra, apolitical detenu. 28fi8. 
Participation of 36 clerk8 of the Postal DepaTtment, Rawalpindi. in 
an election campaign of a particular candidate for the Legislat:ve-
Auembly. 2247. 
Sindhis and non-Sindhi8 employed on the Nortb We8tern Railway. 
J03tJ. 

Resolution re-
Release of Bengal detenu8. 499·501. 
Treatment of the Santhal Parganaa as a back.wardtract. 581, 582-84. 

SINGH, Ihl BAHADUB S. N.- • Oath of Office. tI. 
Resolution re treatment of the Santhal Pargana8 88 a backward tract. 
648-49. 

SINGH. RAJA RAGHUNANDAN PRASAD-

Oath of Office. 1191. 

• 

Question re-
Agricultural colleges and 8chool8. 2420. 
Ba.unsi-Naya. Dumka-Sa.:ntbia Ra.ilway project. 1491. 
Changing of the timings of certain tra.ina of the East Indian RaHway. 
2243. . 

Construction of a new 8t&tion at Pura.baarai on the Ea8t Indian Rail,,'ay. 
8 ~  

Export of COWl, oxen and Brahmini bulla. 1&'31. 
Fatal accidents at the level cros8ing in Jamalpur, Eut Indian RaU1IrIlY. 
1829-30. 
Grant of a1lowance8 for work on Sunday. and bolidays to the clerical 
staff of the office of the Deputy Mechanical Engineer, Jamll.ir·UJ" 
1 sao. 
Provision of a .. waiting ahed and latrines for t,hird clalls pU8t"ngers It 
• Mongbyr. 1830. 
Rate8 c;barged by Railway. on Kkaddar, Indian mill-made clotb and 
foreign pieccgood8. 1491-92. .. 
Reconstruction of the Royal Indian Marine. 2420. 
Release of political detenul. 1831. 
Report of the Economic Inquiry Committee. 2419. 
Running of an expreS8 train between Bowra.h and Delhi via Jama.lpur .. 

~  • 
Running of cert&in tra.ins between Patna and "Bha,alpur. 1491 . 

I ,. , 
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:BINGH, RAJA RAGHUNANDAN PRASAD-contd. • 
Question re-contd. 
Supply of faDS ill intermediate and third class compartments on Stat.e 
Railways. 2419. 

Want of a proper waiting shed and urinal for p'Uf'dah ladies at Kiul 
junction. 2243-44. 

SINHA, KUMAR GANGANAND-
Motion to reduce the Budget ~  for "Indian Postal and Telegl''\ph 
Depllrtment'·. (Policy pursued by the Department in general.) 2W9-
11, 2012 
O"th of Office. 4. 
Presentation of petition8 relating to the Currency Bill. 1746-47. 

-Question rt:-
Abolition of stamp duties on cheques. 327. 
Accidents owing to overcrowding in trains on the Bengal and North 
Well tern Railway. 334. 
Action taken on unemployment Resolution. 141. 
Additional charge on 80ft coke. 333. 
Allowances of political detenus. til2-13. 
Alteration of the East Indian Railway time-tables. ti17-18. 
Appointmenta during 1926-27 to the Imperial OuatomsService. 340. 
Appointments of Indians to the Indian Oivil Service in Bihar anll 
Orissa since 1924. 339. 
Appointmenta of Indians to the Indian Police Service aitfce 1924. ~  

Appointments of Indians to the superior service on Indian Railways 
during 1926-27.· 340-,61. 
Completion of the construction of the Secretariat and the Council 
House in New Delhi. 521. 

-Constitution of Reserve Banks. 330. 
Constitution of the Oivil Medical Service and the Royal Army MedicI\.! 
Corps ~  

Construction of a branch line from Purnea to Mura.liganj. 329. 
Construction of lavatories to suit Indians in the higher clal8 railway 
oarriages. 518. 
'Cost to Indian Exchequer of Royal Commission on Agriculture. 276· 
77. 

'COllt to J ndian Exchequer of the Singapore Bcheme. 331. 
Damage and loss of fruit pa.ckages on Railways. 333-34. 
Defence Force Bill in Kenya. 328. 

• Devanagri script on silver coins. tilti. 
Difference betwet'ln Air nnd P. and 0. Mail routes. 341. 
Discussion of Taxation Inquiry Committee's report. 276 
Economy Inquiry Committee, 1926. 223. • • 
Electric bulbs in quarters and bungalows in New Delhi. &21. 
Emigration of Aanthals to ABsI\,m tea. gardens. 334-35. 
Equipment o r er i~e ma.rine training ship. 329. 

• 

Extension of the Assam Bengal Railway line to Shillong. 334. 
External Capital Committee, 1925, 223-76. . 
.Fat!ts regltrding the murder of Swami Shradhanand. 335. 
Grant of gun licences to non-eo-operators. 1676. 
(kant of permission to Sj. Prntul Chandra G1l'nguly. fl. State prisoner, 
to see his sick DlPther. 1'>12. ' 

(lrievallces of rJ8.ssengers to Baidyana.tha. Dham. 511t. 
• • 
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SINHA, KUMAR' OANGANAND-contd. 
Question re-contd. 
Health of Mr. Subasb Chandra. Boac. (')43-44. 
Health of Political detenus. 613·14. 
Hindu refreshment rooms on State-managed railways. 620. 
Inaccuracy of Bhagalpur, Purnea and Santhal Parganas Electoral Holla; 
377. 

Inclusion of Baidyanatha Dham station in the main line. l~  

Increase of p<>U-tax on Indiana in ~  328-29. 
Indianlsation of the superior servic::es in India. 336-37. 
Indianiaation of the superior services on Company railways. 340. 
Indinns in superior aervices in India. 336. 
Indians in superior aervices on State railways. 340. 
Improved waiting sheds at loop line stR-tions of the East Indian Railway. 
332. 

Improvement of the station at Baidyanatba Dbam. 617. 
Insufficiency of non-Muhammadan seata for the Purnea district. 330. 
Mail and paueopr rate. by Air liner. 342. 
New rolling stock on the Eastern Bengal Railway during 1996-27. ~ 

Number and price of wagons ordAred since 1910 on all Railways. 211 
Opening of Air Mail Sen ice. 328. 
Overcrowding on the Bengal and North·Western Railway. 333. 
Period of probation df ofticen of the Indian and Provincial Police Ser-
vicco 338. 
Permiaeion to MI'. Sat-yendra Chandra Mitra to .. ttenG meetings of the-
Assombly. 336. 
Prevention of the spread of communal ill·will. M3. 
Promotion from the Provinoial Ciyil ~ i e to the Indian Ch·il Servic& 
in liiha.r and Ori .. a. 337. 
Proviaon of Hindu restaurant cars 011 mail and other importan* trains. 
520. 
Publication of informa.tion relating to careers in Government eervice. 
615-16-
Publication of texts of South Indian inscription.. 327. 
Raising of the platforms at Jasidih junction. 616-17. 
Recommendations of the Indian Mer,.,antile Marine Oommittee. 830. 
Recruit·:-nent of Indian. for t.be Political Department. 339. 
Uecruitment of Indians on Indian Railway.. 339. 
lte<--ruitment of Indiana to the superior lenicea .from the provincial 
services. 3.16 . 

.. Reduction of farea on the Eastern Bengal Railw .. y. 331-32. 
Rents 01 quarten and bungalows in New Delhi. 620-21. 
Report of Auxiliary and Territorial ForceJ Committee. 341·'2. 
Round Table .Conference in South Africa. 3i8. 
Uunning 01 convenient through train& between the Capital of Bihar and 
• the variouB mula.sil headquarters. 416. 
Sale of Reverae Council mUa. 278. 
Satyagra.ha at Patuakhali. 336. 
Standardisation of weight. and measuree. 2779. 
~ e of the 7 Up Expreu at Jasidih. !n8. 

• 

Taking of the Oath of Office by Babu Satyendra Chandra Mitra, M.L.A 
:\14. 
The Deoghar-Dum'ka. Railway. !SOO. 
The Indiad Civil Service Examination in Ind\a. 341. , 

" 
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f:lNHA, KUMAR GANGANAND-concld. • 
Question re-concld. 
The 43 Up Sahebgunje loop line passenger train. 515. 
Traffic improvements to facilitate the coal trade. 332. 
Vizaga.patam Harbour project. 330-31. 
Watch and Ward Department for State Railways. 339. 
Question (Supplemeqtary) re fitting of automatic centre buffer couplers 
to foIling stock on railways. 150. 
Resolution re-
AmalgQJllation of the Oriya-speaking tracts. 569. 
Treatment of the Santhal Parganas as a backward tract. 578-81, 655, 
666, 6574 669-71. 

Societies Registration (Amendment) Bill-
Motion to consider. 833. 

SINHA, MR. AMBIKA PRASAD-
Election of ,--to the panel Cor the Central .-\d"isory Council for Rail-
ways. 646. 
Election .Jf --to the Panel of the Standing Committee on Emigration. 
IDa ' 

Oath of Office. 4. 

amHA, MR SIDDHESHW AR-
Motion to reduce the Budget Demand for "Indin Postal and Telep;raph 
Department". (Low salaries of postal clerks, peons and subordinate 
er il~e  and inadequate pensions to reti1'ed sllbordinlLtes.) 2065-67. 

Oath of Office. 4. 
Question re-
Action taken on the Reaolution relating to the backwa.rd tracts in 
Bihar and Orissa. 2106. 
Construction of shelter for passengers at stations on the M. G. section 
of thf' East Indian Railway. ~  

Co\\'s slaughtered for food and cattle breeding. 397-98. 
Depression in the coal trade in Bihar and Orissa. 2329. 
Entraining of passengers at the temporary stations on the Poonpon 
river, East India.n Railway. 2106. 
First and second class waiting rooms at Rafigunj station on the East 
India.n Railway. 630. 
Gaya Sherghatty Ra.ilway. 2105. 
Issue of third Qlass return tickets to Oara. 631. 
Judgments of the High Courts of Calcutta, Alla.habad and Madras re-

• garding Brahmani bulls. 2241. • 
Minimum aud maximum pay of rura.l postal peons in the different Pro-
"inces 210r>-06. 
Paucity of waiting sheds at rura.l stations on the M. O. 8~ io  of the 
Ea8t Indian Ra.ilwa.y. 2101S. • 
Want of a third class waiting room at Gaya 011 the East Indian Rlilwa.y. 
2241. • 

Resolution r~ treatment of the Sa.nthal Parga.nas as a backward. tract. 
:\86-87 

8ITE-
Question re grant of a. --for an Islamia. High School in the Canton-
ment of Peshawar for the children of retired-military officers. 2536· 

87. • • .. 
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SKEEN COMMITTEE-
Question "t: publication of -'s R.eport. 184-8&, 1383. 

SLAUGHTER. OF CATTLE-
See under "Cattle". 

SLEEPF..Rb-

Question re-
Purchase of - for the South Indian Railway. 1391. 
Result! of the failure of the South Indian Railwa.y to pla('e order. for 
--in Malabar. 1391. . 

~ ACCOMMODATION-
Question re - for third clalS pasaengers on the Great Indian PeIlin· 
!mln Railway. 2761. 

SMITH. LIB'U"1UANT-C'.oLONEL W. A.-
Question f'e-
Inspections of branch poat office. by -. Superintendent of Poet 
Ofli<!es. Nilgiri Division. 726. 
Number of clerke and leave reserve clerka when sC'IJ'vices were dispeoaecl 
with b) -, Superintendent 01 Post Offices, Nilgiri Division. '19.7. 
Punilhments infticted OD hia IUbordiDates by --, Superintendent of 
Post Omcea, Nilgiri Divilion. 72'7. 

SOCIETIES-
Question ~ exemption of -, institution. or bank. from payment of 
postal, insurance and registration commi •• ion.. 1908. 

SOCIETIES REGISTRATION (AMENDMENT) BILL-
See under "Bill(s)". 

SOLDIER(S)-. 

Question re-
Proportion of Muhammadans, Gurkhas and other Hindus and Sikht 
~ l ) e  as - and Viceroy'. commillioned of6cers in the Indian 
~ ~ • 

Rash act of a. - at C¥liagaon station. 1&H,6. 
Rates at which different a.rticles are supplied to Indi&n and EuroJlt'6D 
--and officer.. HI69. . 
Relervo.tion of clerical appointments in Army Heooqual'teJ's for ~ 

and ex -.'. 2516. 

SOI.ICI'lOIl TO THE GOVERNMENT OF INDIA-· 
Question" T ~ appointment of Mr. T. E. T. Upton as --. 11H1>-l6 . 

• SONEPORE BRIDGE-
Quelltion re article in the 8t!4rchlight of December 19, 1926, headed 
"Poll-tax on -". 2336. 

SORTERS-· -
• QuclltiOlt re scales of pay of - of the Railway Mail Serrice.-888. 
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'SORTING WORK-
Question 1'(' - at Poona. 1523, 

'SOUTTI AFRICA-
Question re-

291 

• 

Appr)intment of an agent to the Governor General in -. 2163. 
Contributions of India, Great Britain, Australia, Canada and --to, 
~e League of Nations. 942-43, 
E""Pendi'ture on the South Indian Deputation to India and the J ndian 
Delegation to -.-, 155-56, 
Round Table Conference in --, 328. 
Statement f'e settlement reached at the Conference recently held in --. 
1052-r,7. 

'SOUTH AFRICAN(S)-
QuestIOn tv' number or - or South Mrican firms trading in India. 1498 • 

.sOUTH AFRICAN DEPUTATION-
QueRtion re expenditure on the --to India and the Indian Delegation 
to South Africa. 155·.fI6, 

'SOUTH AFRICAN FIRM(S)-

Question re-
Grant of mineral rights to a --in the North West Frontier Province. 
1498. 
Number of South Africans or --trading in India. 1498. 

'SOUTH INDIAN INSCRIPTIONS-
Question rc publication of texts of --, 327: 

SOUTH INDIAN RAH .. WAY-
See under "Railway(s)", 

SOUTH KANARA-
Question re Muhammadan population of the Madras Preflidency and 
Malabar and --, and number of SeI\ts allotted to Muhammadans in 
the Madras Legislative Council. 707 . 

SPECIAL DUTY - • 
• 

Qu('stion 1't':-
• Otl'lcers employed on ---for long periods in the office of the Director 

General of PORts lLnd Telegraphs. 1037. 
Usual tenure of an officer 011 - -at the e l ~r er  of the Govern-
ment of Indio.. 1037, • 

SPECIAL ELECTOjATE-
See under "Elcctorate(s)". 

'SPECIAL MAGISTR.ATE-

• 

Question 1'r appointment of It retired offidnl to perf6rm the dual duties 
of lI11b·rt'gistral' and 11 --of the municipalit,y 01 Peshllwnr. 258B 

:SPECIAL PENSJON(S1-
Sff' under o"Pension(a)". 

• 
• • 
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SPEECH(ES)-« 

Question re - delivered by the Maharaja. of Burdwan in "England. 1037· 
:10. ' 

SRADHANAND, SWAKI-

Queation re facts regarding the murder of -. 335 . . 
STAFF COI.LEGE-

Que16tion re employment of an AUltralian Staff Officer al an instructor 
in the --. 2173. 

STAFF, HOUSEHOLD AND ALLOWANCES OF THE GOVERNOR 
GENERAL-

Budget Demand for "-". 2316. 
Demand for Supplementary Grant in relpect of "-, _". 628·31. 

STAFF' SELECTION BOARD-' 

Question rtJ-
Allowance paid to the Secretary of the late -. !1363. 
Appointmenta for qua.li6ed candidatel of the la.te -. 1492-93. 
Clul of appointmenti provided for candidates who have paNed in, 
both the lower and upper divilion examination. of the --. 2184. 
Safeguarding of the intere.ta of quali6ed candidate. of the late -. 
1493. 
Sikh candidatea at the laat examination of the -,-. 624-25. 

STAMPS-

Budget Demand for "-' -". 51314. 
Demand for Supplementary Grant in reapect of "-". 627-28. 
Queltion re apportionment of t.be ahare. of the Post ~e Depattrnent, 
the Telegraph e r e~  and the Civil Department of the revenue, 
derived from the lale of postage -. 1832-33. 

STAMP DUTIES-

Queltioll "'i' abolition of - on cheques. 327. ,. 
STANDlNG ADVISORY COMMITrEE-
Question re number of meetingl of the - attached to the Commeffe' 
Dep3rtment during 1926 and 1926. 2337. 

STAND[NG COMK'r.!'TEE(S)-

Motiun for the election of the panel for the - on Emigration. 403-04. 
Motion for the election of a panel for the - to, &civile on subjects 
in the Department of Industries and Labour. 105s.69. 
Poetponement of the further conlideration of the motion for the election 
of a panel for the - to advise on lubjec:tl on the Department of 
Induatriel aod Labour. 2967. 
Queation re departmental -. 1'737. •  . 
Reault of the electiorf of memberll to the panel of the - on EmIgration. 

• 812 . 
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STANDING COMMITTEE ON EMIGRATION- • 
Extension of the time for receiving nominations for election to the panel 
for the -. ~  

STANDING I"INANCE COMMITTEE-

Election of the -, 1927-28. 2679. 
Motion for the election of the -. 6. 
Moticn by the Honourable Sir Basil Blackett for the election of the 
-. 2339. 
Result of the election of the -. 16-17, 2679. 

STANDING FINANCE COMMITTEE FOR RAILWAYS-

Motion for the election of the -. 6. 
Election of the -. 17, ~  

STANDING ORDERS-
Election of Members of the'Select Committee on the amendment of 
-. M6. 

Amendment of-
Motion for leave to introduce. 371-74. 
Adopted. 374. 
Motion to refer to Select Committee. 373, ~  

Adopted. 373, ~ 

Presentation of the Report of the Select Committee on the amendment 
of the -'. 2737. 

STATEMENT(S)-

- by Mr. G. M. Young re expenditure on the despatch of troops to· 
China. 2792. 
- regardiqg Bengal detenus. 2462-64. 
- ~ i  on the table) by the Honourable Sir Alexander Muddiman 
re names of detenus in jail under the Bengal Criminal Law Amendment 
Act. ~  

- (laid on the table) regarding Indiana in Hongkong and Shanghai. 
2462. 
- (laid on the ta.ble) regarding the Agreement between the United 
Kingdom and Estodia re Tonnage mea.aurement of Merchant Ships, 
together with Notes exchanged, which a.ffects India. ~~  

- (laid on the table) t'e Agreement between the United Kingdom and 
Oreece respecting the measurement of tonnage of Merchant Ships. 
2108. 

• • 
STATEMENT OF BUSINESS- • 
- by the Ho~our le Sir Alexander Muddiman. 9-10, .171-72, 441, 
641, 979, ~  ~ 8   ~  

STATE ~ )

Question re-
Grant of permission to 
hi. lick mother. _ ~  

Number of -. 161. .. 

Sj. Pratul Chandra. Ganguly, 
• 
a-, to aee 

• 



:soo INDU 1'0 LBGISLA'I'lVB A99BMBLY DEBATES. 

·STATE RAILWAYS-
See under "Railway(s)" 

STATE RAILWAY REVENUE ESTABLISHMENT-
. Question re stArting of a pension fund under the head II Railway 
Reserves" in connection with the -. 2914-1l1. 

STATE RAILWAY WORKSHOPS-
Question re book value and present value of the -. IIHO. 

STATE SCHOLARSHIPS-

Question re grant of - to Indians for nautical training in England. 
1191. 

.STATION(S}-

Question re-
Construction of a new - at Purabsaraj on the East Indian Railway. 
1830. 
Construction of new railway - on State Railway.. 797. 

STATION MASTERS-
Question re-
Overworked auiatant - and pointunen on the Eut Indian Railway. 
14B4-8l1: . 
Quarters of Indian -. 436-37. 
Representation of different communities holding appointments of -
on the North Western Railway. 1478. 

STATION SERVICE TELEGRAPBIST(S}-
~e under ".Telegraphist(s)". 

STATIONERY-
Question re-
Inferior quality of - supplied to Members of the Legislative 
Aasembly. 1387. 

STATIONERY AND PRINTING-
Budget Demand for II --". 2323. 
Demand fot' Supplementa-ry Grant in respect of II " 638. o 

STATIONERY OFFICE-
Question re opening of a Government - in the Council House for the 
iale of Government publications to non-official Members. 812--13. 

STATUS- " ~e io  r6 - and precedence of Members of Legislative A.serobly in 
Durban. 296. 

··STEAMER(S}-

• 
Question re Number of - cb&rtered for ""e delpatch of troopi to 
China. 2108. 
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STEEL- • 
Question re-:-
Purchase of --from the Tata works for the electrification structure 
work on the Great Indian Peninsula and Bombay, Baroda and 
Central India Railways. 1514. 
Use of --in the construction of stations on the Shoranur-Nilambur 
section of the ou ~ Indian Railway. 951-52 . 

• 
STEEL INDUSTRY (PROTECTION) BILL-
See under " Bill (s)" . 

STORE(S)-

Question re-
Debiting of freight and incidental charges on to the Railway 
Revenue Account. 2913-14. 

Economies effected in the purchase of military --by the Director 
of Contracts. 1648. 
Procedure adopted for the purchase of military --. 1660. 
Purchase of - by the Director of Contracts. 1659. 
Resolution rega.rding rupee tenders for the purchase of --. 1500-01. 

STORE-HOLDERS-
Question re Civilian apprentice --in Indian arsena.ls. 947-48. 

STORES SUPERINTENDENT, HOWRAH-
Question1'e dismissal of Mr. D'Cruz, late' offg. --, East Indian Railway. 
959-60. 

STRATEGIC LINES-
Budget Demand for ., --". ~  

Demand for Supplementary Grant in respect of " "2834. 
Question rc transfer of rupees three crores on account of rolling stock 
from the capital a.t charge of commercial lines to the capital at charge 
of -. 148-49. 

STRATEGIC RAILWAY(S)-
See under " Railway(s}". 

STREET LIGHTS-
Question t'e sanction of --for the European Colony of Parbatipur,. 
Eastern Bengal Railway. 1606-07 . 

• STREET NAMES-
Question re --in cantonment bazar area of Hydero.bad  Sind. 195-96 . 

STRIKE- •• 

Motion for Adjournment  to discuss the --at Kharagpur on the 13engal 
Nagpur Rail"",. 974-78, 1007-34. • 

Question re-
Appointment of a. Oonoiliation Board or Committee pf Enquiry in 
conqeotian with the --on the Bengal Nagpur Railway. 11104-03. 
--at Kharagpur on the Bengal Nagpur Railway. 740, 816-18, 885-86,. _. 
970-73. • 

-'-on the BengllJ, Na.gpur Railwa.y. 15149-50. 
• • 

• 
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STUDENTS-' 

Question #'0-

. ( 
Award of scholarships to - of the depressed ch'lollses in the Delhi 
Province. 2180-2181. 
Number of - at the Royal Military College at Dehra Dun. 2431. 

STUDY LEAVE-

Question re gra.nt of pa8sa.ge facilities to the India.n membets of the 
Indian Medie&l Service proceeding to the United Kingdom on -. 
2791. 

SUBORDINATES-

Question re-
Confirmation of - of the Great Indian Peninsula Railway employed 
to officiate .. officers. 2766-1:17. 
Employment of - of the Great Indian Peninsula Railway in higher 
appointments without enhancement of salafies. ~~  

Promotion of - on Company-mana.ged railways. ~8  

Scheme for training of Officers and - on Indian railways. 29.t. 

SUBORDINATE ACCOUNTS-

Question re Proportion of Muha.mmad&Ds in the' -, Customs, Posts 
and Telegraph Departments in Burma. 360 . 

. SUBORDINATE ACCOUNTS BERVICE-

Question re-
Appointments in the clerical service and as probationers in the -
under the Accountant General, Central Revenue.. ~  

Appointment of Muhammadan examiners for the - esamination. 
2171. 
liu.lima in the -. 2166, 2171. 
Representation of lh.lim. in the Po.t and Telegraph Account. De-
partment and in the -. ~  2171. 
Revised scale of pay of the -, Civil and POltal and Telegraph Audit 
offices under the Auditor General. 2843. 
- examinations. ~ i  

Successful candidate. at the enmination for the -. 2427. 

:SUBORDINATE OFFICE(S)-

Question l'e diJference between attached and - of the Government. of 
India. ~  

'SUBORDINATE gtRVICE8-

~el io~ re new pension rule. for the -. 1618. 

SUBORDINATE STAFF-

Question ~ pay of ~ e - of the office of the Director General, Posts 
and Telegraphs. 1044-47. 

iSUB-POSTMASTER(S)-

, Question re hOUIe rent of - in Bombay. 147C . 
• 
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'SUB!J>OST OFFICE(S)- • 
Sce under" Post Office(fI)". 

SUB·REGISTRAR-
Question 1't: appointment of a retired official to perform the dual duties 
of - and a special magistrate of the municipality of Peshawar. 2588. 

SUBSCRIPTIONS-

u~ io  re-
Collection of compulsory - from the subordinate staff to meet the 
cost of a farewell party to Mr. H. B. Rall, Director of Audit, United 
Provinces. 721. 

Recovery of --from members of the Customs Service A8Socia.tions. 
9M. 
--to the Guarantee Fund from the employees of the Eut India.n 
Railway. 2434. 

SUBSIDIES-
Question re Government --to Reuters and other News Agencies. 202 
03. 

SUGARCANE BOILING PANS-
Question re customs duty on --. 1036. 

SUGAR INDUSTRIAL SCHOOL(S)-
Question re opening of --, etc. 2'776-77. 

,SUHRAWARDY, DR. A.-

Currency BilI-
. Motion to pan. 2602-04. 
Election of --to the Standing Finance Committee, 192'7-28. 2679. 
Oath of Office. 9. 
Question re construction of a. railway from Rajbari to Jessore via 
Map;ura. 2183-84. 

SUKHLAL-
Question "C alleged assault and dismissal of --, an employee of the 
Bengal N agpur Railway Workshop at Kharagpur. 1 '740. 

SUKKUR-
• Question re improvements at Karachi, Pindi a.nd --workshops on 
North Western Railway to obviate reduction of staff. 19'7-99 . 

SUNDAYS- . '. 
Question re- • 
Grant of llo~ e  for work on --and holidays to the ·olerical staff 
of the office of the Deputy Mechanical Engineer, Jamalpur. 1830. 
lleduction of work in post offices on --and holida.ys. '726. 

StJPERANlnJATION ALLOWANCES AND PENSIONS-
Budget Dema.nd for "--". 2323. l 

Dem'and for an ExceBs Grant in respeot of " __ ". 624-26. 
Demand for Suppledtentary Grant in respect of " __ ". 8J18. • 
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SUPERINTENDENT(S)-

Question re-
~i e  01 Sikhs as Aaaiatant Seoretaries and - in the Gov-
ernment of India Secretariat. 1497. 
Number of Indian - in the Foreign and Political Department. 1741. 

,SUPERINTENDENT OF EDUCATION, DELHI-

Question re appointment of a Hindu &s eecond clerk in the oftale of the 
-. 2179-80, 2181. 

SUPERINTENDENT OF EDUCATION, DELHI AND AJllER-
llEBWARA-

Question re educational qualifications of Lala Bhim Sen, seoond clerk in 
the office of the -'. ·2786. 

SUPERINTENDENT(S) OF POST OFFICES-

Queetion re-
Annual incremente of -. 628. 
Appointment. of Meesrs. B. Ganguly and A. U. Chatterji to act aa -
in the Bengal &Dd Aaaaw Circle. 2416. 
Creation of & selection grade for -. 628. 
Importation of outsiders to act aa - in the Bengal and Aaeam Circle. 
2416. 

Number of Muaaalmana employed &e -. 1037. 
Pay of -. 1 '139. 
Powers of - in connection with appointments and diamissals of 
subordinates. 726. 
Use of portions bf Post Office buildings &s their private quanen by 
-. 719-20. 
Overworked clerks in the ofIice of the -, Burdwan. 721. 
Allegations against thtl -, Nilgiri Division, in connection with hi& 
in8pectiol\ of the sub-post office, Coonoor. 726-26. 
Amount of travelling aJlowan('"e drawn for his tours by the -, 
Nilgiri Division. 7. 
Inspection of branch poet offices by Lieut.-Colonel W. A. Smith, -. 
Nilgiri Division. 728. . 
Iuspeciioll of the Cherawbadi poet office by the -, Nilgiri Division. 
1729-30. 
Number of clerks and leave reserve clerka whale .. moe. were dis-
pensed  with by Lieut.-Colonel W. A. Smith, -, Nilgiri Division-
727. ._ 

punishments infticted on his subordinatea by Lieut.-Colonel W. A. 
Smith, -, NUgiri Diviaion. 727. 
Retention of leave reserve clerks in hit o1l\ee .by the -, Nilgiri 
Division. 72'7-28. . 

Vi.it. to post officea by the -, Nilgiri Division. 72M3 . 

SUPERINTENDENTSHIP-
.. ." 

QueatioD f'e positioA of an upper time scale asaist&nt unt\t for promotion 

to a -. 2864. '" 

• .. 

• 
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SUPERIOR OFFICERS- , 
. Question re abolition of the posts of ,--in each of the Departments of 
the Government of India. 2760-61. • 

SUPERIOR SERVICES-

Question re-
Indianisation of --on Company railways. 340. 
InJianiaation of the - in India. 336-37. 
Indians in --in India. 336. 
Indians in --on State railways. 340. 
Number of the various oommunities admitted to the --in 1926. 342-43. 
Recruitment of Indians to the --from the Provincial Services. 
338. 

SUPERIOR TRAFFIC BRANCH, TELEGRAPH DEPARTMENT-
Question re selection of candidate. for appointment in the second r e~ 

-. 2844. 

SUPERSESSION(S)-

Question re-
--in the Calcutta Preventive Service. 708-09. 
- of Messrs. Abu Imam Fazlur Rahim a.n.d S. Ahmed Miao 
Chowdhury, postal officials, for promotion to the grade 01 Rs. ~o

61W). 2414-16. 

--of senior travelling ticket examiners of' the North Western 
R.ailway. 2904-06 

SUPER-TAX-

Question re-
Conversion of the --on companies into a corporation tax. 2175. 
Maximum income-tax and --levied in India and England. ~8  

Revision of the rates of the anessment of --. ~  

SUPERVISORS OF THE SUB-SECTION O}<' THE MESHAGE ROOM--:-

Question 1'(' distinctions between requisition registering clerks of the 
Message Room and --. 1049-50. 

SUfJPLEMENTARY GRANT(S)-

Demand for --. 627-40. 
Demand for --in respect of--
"Appropriation from the Reserve Funds". 2834. 
"Audit" (Railways). 2827-33. 
"Aviation". 11'5-20, ~  

•• 

• 

"Companies' Share of Surplus Profits and Net Earnings" (Railways). 
2833. 
i ~ eou  Expenditurc". 2955. 

"Open I. ine Works" (Railways). 2834. 
"Strategic Lines" (Railways). 2834. 



SUPREME LEGISLATURE-
Queaticm 1'( tranlJationa of Acts of the - into the principal er ul~ 
1620. • 

SURCHARGE-
Queltion ~ levy of - OD railwaya. 1736-37. 

SURPLUS-
Queation rt! reaaODS for --of 30,000 wagona. 216·11. 

SURVEY(S)-
Queation re-
Expenditure on - of Dew linel fonning part of 
railway. .16. 

a State-worked 

U ae of aero-photography for purposes of -. 2264. 

SURVEY OF INDIA-
Budget Demand for "_". 2318. 
Demand for an Exceu Grant in respect of "-". 617-18. 
Demand for Supplementary Grant in respect of "-". 631 
Question re orders for map racks for the Map Recor<P and wue Office 
of the -. 2038-39. 

SCRVEY OF INDIA BUILDINGS--
Que.tiOD re - at Muuoorie. SlCUl. 

SWABJ-
Question ff conattuction of a railway from Chanadda. to - in the 
Peshawar diatrict. 2403. 

SWABI TAHSIL-
Queation re formation of the - of the Peahawar diatrict into a separate 
Bub-di"iaion. 2-«12. 

SWARA..JYA-
Question re -_. on "Indianiaation on the South Indian Railway". 'mO. 

SYKES. IlK. E. F.-
Election of - to the Standing Finance Committe'J for Railway.. ~  

Oath of Office. 3. 
Question 'l~ 

Admisaion of candidate. to the Royal Military Conage, Sandhurst. 
523. c 

Opening of a Government stationery office in the Council House for tLe 
sale of Government publication. to non-omcial Membera. 812-13. 

u li ~ Wark"s-Code. 1486 . . 
SYLH£T-' • 
Qpe.tion r" trG.nsfer 01 the diatrict of - from Aleam to Bengal. 701·02. 

SYLHET DISTRlCT-
Que.tion rr-
Circuitoua mail routes in the -. ~  

Opening of a tetegraph offiCe, at Jagannatbpur in the 
Post aDd Telegraph officea in 'the -. 1660.' 

• 

-. 161W. 

I 
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TAHSILDAU-
Question f'C a.ppointment of a. --in M&npur Pargana. 2040. 

TANGANYIKA-

Question f'e-
Claims of Indians in --against ex-German colony. 187, 2423. 
Political and economic status of Indiana in -. 188-87. 

TANJORE DISTRICT BOARD RAILWAY-
.'iFe under "Railway(s)". 

TANK-

'807 

Question re conveyance from --by t'he Decauville Light RailwlY (If 
pa'Jsengera bound for Dehra Ismail Khan. 1828. 

TARAKESWAR-
Question f'e construction of a railway from Champadanga to --. 1'138. 

TARIFF-
Question TV! --and other .ources of Imperial revenue in India. 295. 

TARIFF BOARD-

Question re- • 
Publication of Ra.ilway Board's evidence before the -. 208-09. 
Publication of the Report of the Cotton Textile --. 1827-28. 
Publicat.ion of the Report of the --on the mill industry 1301. 

TATA IRON AND STEEL COMPANY-

Question f'e-
Placing of orders for rails with firma other than the --. 2865. 
Proposed s(lheme of arrangements with the Second Preference '3h!Ue· 
holders of the --. ~  

Publication of (''6rtain correspondence between the Government of India. 
and the -. 1621. 
Utilisation of profits by the --. 159. 

TATA STEEL COMPANY-
Question 1'(' supply by the --of electric power for the le ri i~ ioll 

·of portions of the Great India,n Peninsula and Bombay, BarodA. and 
Central India Railways. IM4-15. 

TATA WORKS- - •• 
• 

Question "f' purllha\e of steel from the --for the electrificatioa structuro 
work on the Great Indian Peninsula and Bombay, Baroda and Central 
India RAilways, 1514. • 

TAX(ES)---
Question rt!-
New - in Agra Cantonments. 294'7-48. 
Witter - in Jutoglf Cantonment. 1746. 

• x 2 
• 
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TAXATION l ~ '  Tl' ~ 

Question ,e discu88ion of the Report of tht: -. 270. 

TAX COLLECTOR-

Quelltion re employment of the - in t.he office of the Executive Officer, 
Baroda Cantonment, to prepare an &lsessment list in the terms t)f 
section ';'2 of Act II of 1924. 2442. 

TAXES ON INCOME-

Burtgt'lt ()emand for "-". 2314. 

TEA-
Question ,.,. prevention of the aale of - below a preacribed standard 01 
qUiL1ity. 51780. 

T H ~

Quelltion fOe-
EmptoYJDent of Muaaalmana &I - in Munioipal and Diatrict Board 
Scho'jls in the Delhi Province. 2178, 2181. 
Paucit.J' of Muslim - in the Delhi Province. 2180, 2181. 
Time IIClile of pay for - oL-Anglo-Vernacular Schools in AjUlor· 

~ er r r  2108. 

TEA fJAR I 'lmS-
Quest.ion re emigration of Santbals to the - in Alaam. 334-335. 

TEA W ASTt;-
Question re sale of surplus - in Inuia. 27dO-Sl. 

T H ~  SECTION-
Que,tion rc ._-of the Railway 1 )ell'U'LmElnt. 2913. 

TELEGRAlIIS-

Question ,.e-
el or ~i  of ---to Members of the Lf'gisln.ture regarding the r':lc;ent 
situation at Kharagpur. 1577. 
Delivery of "C. Q." - by telegraph peons. 1128. 
Payments to telegraph peons for the delivery of -. 1128. 
TrMBnlllilion of - by poIt. 2790. 

TELEGioAPH BItANCH-

Question re c)98ing of the --;; of the Belapur (ThA.no.) POlt Office, 1474-
i3. 

TELEGRAPH CHECK OFFICE, CALCUTTA- • 

(.' 

Question"", medical certi6cate of employees of the Calcutta. Postal Audit 
OJ.hce, Calcutta Telegraph (Engineering) office and -. 2967 . . ,.,. 

TELEOHAPH CONNECTION-

• 

Question fOe direct'-between POOD. Oity oomJ:»ined Post and Telegt'npl) 
Office and the Bombay Central Telesrapb Otloe. ~ 
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TELE(}JtAIJH DEPARTMENT-
Question re-
Appointments in the --. 287-88. 

309 

Apportionment of the sharel of the Post Office Department, the --
a.nd the Civil Department of the revenue derived from the sale of 
posta.ge sfamps. 1832·33. 
Grant !.u postal signallers in the --of the benefit of counting their • 
se .... ice in the Postal Department for purposes of regu\tltion of their 
pay. 962-63. 
Muhammadans in the --. 1303-04. 
PenSiOh'lry charges for the Post Office Department and ~o --. 1331· 
32. 
Regulations regarding admission, pay and prospects of the genera.l and 
station services in the --. 162-64. 
,5'11'wti«n of candidates fol' appointment in the second gt'Mie, Superi(Jr 
'I'ra.ffJe Branch, -. 2844. 

TELEGR.APH (ENGINEERING) AUDIT OFFICE-
Question tv: reference duties in Civil Accountl Offices and in the ...--, 
undel" Lbe Acccuntant General, 1'os(,s and Telegraphs. 2866. 

TELEGRAPH (ENGINEERING) OFFICE, CALCUTTA-
QuntltioTi re medical certificates of employees of the Calcutta Postal .A.udit 
Ofhce. the - and the Calcutta Telegraph Check Office. 2867. 

TELEG RAPll111 TRANSFERS-
Question re Council Bills and --drawn on India by the Secretary of 
State. lr ~  

TELEGRAPHIST(S)-
Question re-

l~ flr postal recruited 2438. 
~ r  ((Ost of increments to postal recl'uited --. 289. 
Cr:e\-Il11V'R of postal recruited --. 288. 
r,'e'lious service of postal recruited --to count toward9 increlLents, 

~8 )  

RetE'ntion of hio.! usual allowances in the general scale by a --e~'u e  

for tJ·r.ir.ing &s a wireless operator. 1651. 
Transfer to general service of forced Itation service -. 28'7. 

T ~ H T ' UNION-
Question t'e resolution passed recently by the All-India 164 • . 

TELEGRAPH OFFICE(S)-. -. 
~~ ~ • 

Dipavali day to be holiday in Government Telegraph 01lkflll. 290. 
Opening of It -L.. at Jagannatbpur in the Sylhet District. l05!J. 
--in the Sylhet District. 1650. 

T r~

~ io  "e-
~l' e  to - during sickness. 1128. • 

Amo,mt· of b6use rew. granted to --where no qua.rters are provided. 
112·1. •  • 

• 
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TELEGRAPH -rEON(S)-colltd. 

QueatioD f'e-contd. 
Amount of pension paid to --after 32 ye&l's' aervice. 1125. 
Carwaifiution of - as menialJl. 1123. 
Clothing suppJied to -. 1127·28. 

~ lHo'~ '  of ---. 1124. 
Delivl!ry by - of menages beyond a five-mile radiu8. 1126. 
Delivery of 'C. Q.' te1egr&1D8 by -. 1128. 
Eligibility of - for gratuities and pensions. 1126. 
Ilinimum pay of -. 1124. 
Payment. to - for the delivery of telegrams. 1128. 
Provident fund for -. 1126-
Rcdactitn of the allowaQce for meuage paid to -. 1114-25. 

TELEORl\l"l 'rRAINING CLASS-

QU"Rtlon re-
Openiu8 of a  - at the Muslim UDiverlity, Aligarh. 1304. 
--in !;ebool. and colleges. 2407. 

TELLICHERRY )(T80RE RAILWAY-
See UDder "RailwaY(I)". 

TE}[Pl.ES-
QuestioD re grant of land in New Delhi for building aD Anglican Church, 
mosques or -. 367-368. 

T ) ~  SERllCE-

Question r&-
Counting by postmen of --towards pay, pension, etc. 1820. 
(,:. tinting of --of POllt Office clerks toward .. i re ~ l  345 

TENDI;RH--
QUt:l,4,U:'lI re -.-lor electrical equipment to be called in rupees. 212· 
la. 

T To ~ AND AUXILIARY FORCES-· 
Questitlf. . (' expenditure on the training aDd mainteDllnce of the ---
durinJJ the last three years. 2264. 

TERRUOnTAL CAVALRY SQUADRONS-
Que1t'ull r! formation of -I etc. 2263-M. 

T lT~)  FOOOE-

~8 io  ,'f- .. , 

• 

r ~ of pen.ioDs, provident fund or gratuities to.tbe clerical establish-
ru ~  d the Auxiliary and - unite. 1742. 
l'rovindal and urban units of the Indian -. fi6O..lSl. 

THEFl'(S)-- -
Quel'iun re- • 
--and burslary in New Delhi. 349. 
- - in Jq' ew Delhi. 1'766-67. 

• 
, , 
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THIRD CLA ~  ACCOMMODATION-
Ques ;ion re requisitioning by the Army Department of - on ~ S.S 
"(h,\ifomia". 729. 

THIRD ~  CARRIAGES-
Que.,holl r.e-

'~ rill fans in --. 276H12. 
Pr<\vision of electric fanl in --. 804. 
Provisi."ln of electric fans in --on State Railways. 276;!-63. 
PruvjllH.n of lavatories in --on the metre gauge Cochin State Rail-
way. 361. 

THIRD ~  COMPARTMENTS-
Question re-
Chlll'geK for the reservation of --on Railways. 147. 
Supply I)f ians in --on State Railways. 2419. 

THIRD ~  PASSENGERS-
Question re-
Admission of --to the Howrah railway .tation. 1303. 
As.i.tance afforded by the Bengal Nagpul' Railway to - regarding 
their luggage. 732. 
Boolc:ing faoilities for --. 216. 
Inclulion of the COlt of the construction of raised platforJDI under the 
hfl'Ld nmenitie& for --. 2763. 
Ilsue or tickets to --at the Delhi railway ltation. 2430. 
blue or tickets to --at the Hapur atation on the Rut Indian Rai!-
w \y. 2430-31. 
PrOVIsion of a.menitiea for --by Railways. 877. 
Provision of a waiting shed and latrines for --at Monghyr. 1830. 
Shed ror - at Ghaziabad Junction. 2450. 
~lee i  ; accommodation for --on the Great Indian ~ i ul  F.nil-
Wly. 2761. 

THIRD OLA8S TICKETS-
Quest-ion r,. luggage concessions on --. 384. 

THROUGH TTIAINS-
Question rtc running of convenient --between the ca.pital of Bihar nnd 
the vluious muffa8si1 headquarters: 1)16. 

T ~ T )
Que'lt,ion ,'e-
o [8'11Ie or - -to third class passengers at the Delhi railway llta.tion. 

2l30. a. 

Is ~l e or ---110 tliird clas8 passengers at the Hapur statior..on tAle 'East 
Intlian B,.,ilVil\Y. 2430-81. 

TICKE'i' ~

Qutlstil'lI I"P complaints against Travelling --of the Enstern Bf'rgaI 
_ RA.l'r.rlw 11S07. - . 

TICKr:T l ~ T

Question re employ&ent of a lady - at Hardwar. ,1'83. • 
• • 

" • 
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TWKE'l' EX.\ltlNEB8-
Que.tioD ~ 

l'e'r ~ l io  of travelling - on the North Western Railway. ~  

Trbo':eHil}g -, -(In the North Western Railway. ~  

TICKET ~l' T 8

Que'Stllln I'e travelling - on the Bengal Nagpur Railway. 731-32. 

TIMBER·-
Quettioo r&-
Agency held by Messrs. W.  W. Howard Brothers, London, for the sale 
uf lndiltn - in Europe. 1037-38. 

l'e~l'  sb(\rtage of - on the South Indian Railway. 947. 
Appointment of a.n Indian firm aa agent. for the sale of Indian --
in I:·tror·e. 2038. 
Purchase at cheaper rates in Malabar of - Qf the quality supplied by 
Canada and AUltralia. 1.L 

TIME-SCALE-
Queation re principle followed in bing the pay of permanent inoumbentl 
when a revision of - il HDctioned. 968. 

TIME-SCALE OF PAY...; 
8ee under "Pay". 

TIllE-TABLES-
Queation r~ 
Alteration of the East Indian Railway -. 617·18. 
Price of - OD certain apeci6ed Raihva)'1l. 809-10. 
Publication of the State Ra.ilway.' - in the vernaculu. 1479. 
Publication of - for travellers unacquainted with EngHab. 14'79. 
- of the North· W el.tern Railway. 2491. 

TIME TEST-
Question rp, - of the Railway Mail Service. 886-88, 2848. 

TIKINOS-

Question 1·f'. changing of the - 01 certain trams OD the East Indian 
Railway. 2143. 

TlRLOKI NATH, LAu-
Oath of OSlce. Ifl; .... 

TIBUPUR-
Queetion' rr case of Mr. V. R. Rangalwamier, clerk in the - POlt 
~ e in the Nilgiri Divilion. 1731. 

TOX ICY!, U.-
OeneraJ di8cuaa;oD of the General Budget. 1622-14. 
Motion to reduce the Budget Demand for "Culltoma" . . 

rice). 1999-2000. 
path of office .. '01. ' 

• 

(Export duty on 
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TOK XYI, U.-contd. 
Question re-
A vailability of the funds of the Post Office Savings Banka for the local 
money market, etc. 2249. 
Connection of Akyab with tile main railway line in Burma. 2586. 
Land Mortgage Banks. ~8  

OP.ening of Dew branches of the Imperial Bank of India in Burma, etc. • 
2248. . 
Removal of the arsenal in Rangoon to Mingaladon. 2585·86. 

TONGA STAND-

Question /'r. - in Parliament Street near the entrance to the Assembly. 
2161. ' 

TONKINSON, 11K. H.-
Criminal Law Repealing and Amending Bill-
Motion to consider. 8IS8-60. 
Oath of Office. 5. 

Resolution ,'e-
Release of the Bengal detenus. 491·94. 
Salaries of the two metllbers of the Judicial Committee of the Privy 
Council poaaessing Indian experience. 2750. 
Treatment of the Santhal Parganaa as a backward tract. 663. 

TOURS-

Question I'C amount of travelling allowance drawn for his - by the 
Superintendent of Post Offices, Nilgiri Division. 723. 

'TOWN SUB·POST OFFICE(S)-

Set!-under "Post Office(s)". 

~  OF THE ~  ROOM-

Question rr. differential treatment of - and the completing clerks of 
the Pairing section. 1049-1060. 

TRADE UNION BILL-

Sec under "Bill(s)" . • 
'TRJ\FFIC AND OCTROI DEPARTMENTS-

Question re small number of Muslims employed in ~ in the North-
West Frontier section of the North·Western Railway. 2539. _ 

') 

'TRAFFIC AUDIT OFFICE, EAST INDIAN RAILWAY-

Question re-
Renta office buildings for the - at Calcutta. 20lH . 

..;j3taff Of the -. 2061. ' 

. 
TRAFFIC BRANOH .OF;lTHE RAU .. WAY SERVICE-
Question r~ appointments in the -. ~  • 
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. -TRAFFIC DEPARTMENT, EASTERN BENGAL RAILWAY-

Question ,'e-
Expenditure on the housing of European, Anglo-Indian and Indian staff 
of the -. l1Kl7-08. 
Recruitment of Europeaos, Anglo-Iodiana and Indiana in the --. 
1lWl8. 

TRAFFIC SERVlCE-

Question rf'-
Indians in the - or loco. service drawing .alaries of more than 
Re. 1,000 a month_ 799. 
Number of Indian. in the Locomotive or - drawing more than 
R8. 1,000. 1381. 

TRAFFIC SUPERVISOR. CALCUTTA GENERAL POST OFFICE-
Question r~ retention of theaervicea of Mr. R. H.' Legge aa --after ~ 

abolition of the motor fleet. 2411. 

TRAINS-

Queation re-
Changing 01 the timinga 01 certain - on the Eaat Indian Bailway. 
ft43. 
Normal speed of - on the Bewari-Fazilb lection of the Bombayp 
Baroda and Central India Railway. 803. 
Running of eertain - between Patna and Bhagalpur. 1491. 

TRAIN CONTROLLERS-
Question r~ Indian Head - on the Bengal N agpur Railway. 304. 

TRAIN EXAMINERS-
QuMtion rt'. provision of qUR1'tera for Indian guards, -, etc. ~  

TRAINING COLLEGE-
Question rf' - for railway officers at Dehra Dun. 2244-46. 

TRAINING SHIP-
Question re-
Equipment of a mernantile marine -. 329. 
Training of cadets on the --"Dulrerin." 2591-9St. 

TBAMWAY-
QUl'l'ltion rf' - between the city of Delhi and New Delhi. ~  . . -

TRAMWAY nEVELOPMENT-
Questiorf rf' District-Board feeder railway or - .• 391-91 . 

• TRANSFER(S)-

Question rl!- -" 

1< 

• 

Inter-departmental - of men in the Secretariat and attached ~ e ~ 
etc. 2592·93. • 

• Bulell regarding the - qf railWAY employe,. from ODe province ttt-
. another. tuo. 
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TRANSFER(S)-cot&ta .. 

Question re-contd. 
- of clerks and accountant. of the Military Accounts Department. 
11:113·14. 
- of Inspectors, Poetm&lter., clerks and leave reserve clerks from 
the Nilgiri Division. 723-24. 
- of Mr. K. A. Parasuramiah, u o ~ er  Coimbatore Bazaar.' 
~  

- of railway employees from one railway .YBtem to another. 2449. 

TRANSFERRED DEPARTllENTS-
Question re reservation of appointments for members of all-India ServiceI' 
in the -. 24&7. 

TRANSLATIONS-
Question re - of Acts of the Supreme Legislature into the principal 
vernaculars. lr,20. 

TRANSPORTATION (POWER) DEPARTMENT- . 
Question re Indianisation of the Superior Revenue Establishment of the 
- and the Mechanical Engineering Department. 343-344. 

TRANSPORTATION (TRAFFIC) AND COMMERCIAL DEPARTMENTS 
OF STATE RAILWAYS-

Question r,. selection of Sikhs for the Indian Railway Service of Engineers 
and the -. 966. 

TRAVELLERS-
Question r,. publication of time-tables for - unacquainted with English .. 
1479. 

TRAVELLING ALLOWANCES-
Question re-
Amount of - drawn for  his tours by the Superintendent of Post 
Offices, Nilgiri Division. 723. 
- of clerks drawing salaries of Rs. ~ to Rs. 200 in the Income-tax 
Offices in the United Provinces. 28&6. 

- of overseers in the poata] service. 1822. 

TI\A VET .. UNG ALLOWANCE BILLS-

• Question re recoveries from the - of certain clerks in the office of tlie 
Director General, Poets and Telegraphs. 1047-48. 

TRA VELLING CINEMA- ... 
Question '·"-·on the Great Indian Penin1ula Railway. 875-78. 

TRAVELLING PUBLIC-
Quest,rr. harassment of the - by railway coolies at Delhi Junction . 
..;:27815. 

TRA VELUNG T ~ OHECKERS- • 
Question rr. complaihts against - of the Eastern Bengal RaJlway. 1'507 . 

• 
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TRAVELLING TICKET EXAMINERS-

Question re-
SUPeraeaaion of - of the North-Weatern Railway. 2904."()6. 
- of the Ncrth-Western Railway. 2906·06. 

TRA VELLING TICKET INSPECTORS-
Questicn re - on the Bengal Naspur Railway. 731-32. 

TREES-
Question re-
Expenditure on the planting and culture of - on the different )wI-
ways. 1480, 1481. 

Income from the sale of - on the different Railways. 1480,  1481. 
Planting, culture, and sale of - on the different Railways. 1480, 
1481. 

'TROOPS-

Question re-
Despatch by the self-governing Dominions of - to Chiba. 880. 
Establishment of Indian Family hospitals in all military stationl con-
taining Indian -. 2910-11. 
Expenditure on Indian - employed outside India. ) ~  

Expenditure on - sent out of India. 873. 
Movement of - to China in 1926. 203. 
Number of steamers chartered for the deapatch of':""-to Ohina. il08. 
Supply of vegetable ghee to -. 791. 
Statement by Mr. O. M. Young re expenditure on the despatch of -
to China. 2792. 

'TRUNK CAlls-
Question re checking Df charges for - made by Government servant., 
1617. 

TUTlCORIN-
Questicn 1'(' a.ppointment of an A.,istant Collector of OUlltom. at -
2776. 

TYPEWRITERS-
Que'tion re larger uee of British - in Government Ofticea. 2843. 

- t7 

.' 
VNDERFRAhlE8-
Question 1'(', unserviceable - on the North·Weltern Ban".,.. 'T98. 

UNEMPLOYKENT- __ 
Queetion 1'e action taken cn reeolution regarding -. 3451. 

UNIFORMS-

.. ... .. ,-
"Queetion .. re - of poetmen, oveneers and re ~i' postmen. 1819·iO. 

, . 
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" UNION(S)-

Queation re official recognition of aU railway employees' --. 292. 

UNITED KINGDOM-

Queation re grant of palaa.ge facilities to the Indian members of the 
Indian Medical Service proceeding to the --on study leave. 2791. 
Statement laid on the table regarding the Agreement between the --' 
and Estonia re tonnage measurement of Merchant Ships, together with 
Notes exchanged, which affects India. 1>1>. 

UNITED PROVINCES-

Queation re-

Collection of compulsory subscriptions from the subordinate staff to· 
meet the cost of a farewell party to Mr. H. B. Rau, Director of Aitdit 
-. 721. 
Difficulties of Sindhi employees of the North-Western Railway serving 
in the Punjab and the --. 2036. 
Maximum salary of the Head Olerk to the Assistant Collector of 
Income-tax in the --. 2864. 
Promotion of Head Clerka of Income-tax offices in th,e --to the post 
of Aaaiatant Income-tax officers. 2863. 
Reduction in the number of Commissioners in the --. 732-33. 
Reversion of Rai Bahadur A. C. Mukherjee of the Indian Educational' 
Service in the --from the junior selection grade. 1825-26. 
Schools maintained by the East Indian Railway in Bengal and the --, 
2784. 
Separation of judicial and executive functions in the -. 732-33. 
Separa.tion of the Oudh and Agra Provinces in the --. 1826. 
Transfer of railway employees from the --to Bengal. 2449. 
Travelling allowance of clerks drawing salaries of Rs. 150 to Rs. 200' 
in the Income-tax offices in the --. 2856. 

UNITED STATES OF AMERICA-
Question ,'c-
Admission of the --to the permanpnt Court of International Justice 
at the Hague. 1675.76. 
Exclusion of Indian seamen from the ---under the new American 
Immigration Bill. 1041. 
N aturalisntion of Indians in the --. 509. 
Trial and conviction of Dr. Tarak Nath Dlls in the --. 161·62. 

UNIVERSITY TRAINING CORPS-
Question re-

Training of seleoted men from the Indian Territorial Foroe and the 
--in civil and military aviation. 1601. 
-. 2252, ~  

t"'!'.PER DIVISION CLERKS-

Question r~ a.bolition of the lower efticiency bar examination for - of 
Postal Acoount Qffices. 1818. , 
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UPPER TIME-SCALE ASSISTANT-
Queation re poaition 01 an - unfit for promotion to a SuperlDtendent-1 
ship. 2864. 

UPTON, lb. T. E. T.-
Question re appointment of - aa Solicitor to the Government 01 lnwa 
IIH5-16. 

URINAL-
Queation re waot 01 a proper waiting shed and - for purdah ladiea at 
Kiul Junction. ~  

v 

VAKILS--
Question I'e appointment 01 - as Chief Justice. of High Court •. 
2031:1. 

YALUATION-
Question 1"e principle. for - and U8eI8IDent in the Baroda Canton· 
ment. 2442. 

VAN PEONS-
Question re employment of - for al1 the section. of the Railway 
!lail Service. 1413. 

VEDARANYAM FACTORY-
Question rf: ut.ilization of salt Iwamp. adjoining the --for the pl'o, 
duction of aalt. 290ft 

VEGETABLE OHEE-
Queation ,'(-
Analyeie of -. 791. 
Effect of the Ule of - on the human eystem, 79l. 
Supply of - to troop.. 791. 

VENDORS-

• 

Question rf grant of licence. to - ob railway platform.. 2429. 

VE,RN ACULAR(S)-

Queetion re-
Puhlication of the State Railways' time tahlee in the -. 1479. 
Tr,ll,nalation of Acta of the Supreme Legillature intlo the principal. 
-. .151-62, UI20, 
Translation of the P08t. otlce !lanual into the p.incipaJ -.11322. 

,TESSEI,S-

Qup,ation re-
Numher of o i ~ - owned by Indiana. 1191, 
Power. of the lndum Legie1ature ~ enact la,... fbr ~ 

• of tbe coattal tl'ade of India to Indiaill -. \1191·93. . . 

... 
l. ~ .. 

reaervation 
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VET'ERINARY SCHOLAR(S)-
Question "e employment of Qualified State --in the Indian Civil 
Veterinary DepartJllent. ~  

VICEROY, HIB ExolLLINCY TB&-
Addre .. of --to Membe:os of the Legislative Aaaembly. (3-49. 

Message from --appointing Mr. M. Ruthnaswamy to be Chairman 
of the Legislative Assembly. 1. 
Meeeage from --approving of the electioQ by the Legislative Assem-
bly of Mr. V. J. Patel.a.s President of the said A88embly. 10. 
Me88&ge from - disallowing the motion of Mr. S. Srinivaaa Iyengar, 
to move the adjournment of the House to discuss the question of the 
despateh of Indian troops to China. 76. 
Measage from - signifying his approval of the election of Maulvi 
Muhammad Ya.,kub as Deputy President of the Legislative Assembly. 
441. 
Question rf'. memorial to --, from Mr. Satyendra Chandra Mitra, a 
political detenu. ~8  

'VICEROY'S OOMMISSIONED OFFIOER(S)-
Question rt' proportion of Muhammadans, Gurkhu and other Hindus 
.and Sikha employed &8 soldiers and - in the Indian Army. 006. 

VILLAGE POSTMEN-
Question ,.(' additional duties performed by --in the Punjab. 1821-
22. 

VILLAiGE ROAD(S)-
Sr.(' under "Road(s)". 

VISHINDAS, MR. HARCHANDRAI-
Code of Civil Procedure (Amendment) Bill (Amendment of section 115)-
Motion to consider. 412-13. 
General discussion of the General .Budget. 1636-39. 
Motion to reduce the Budget D,cmand for "Customs" (Paucity of 
Wharfingers in Karachi). 19'16, lP77. 

Oath of Office. 183. . 

Question re-
Appointment in t.he Traffic Branch of the railway service. 2445. 
Difficulties of Sindhi employees of the North-Western Railway serv-

•• ing in the Punjab Rnd the United Provinoes. 2036. 
Eligibility of firmll paying income-tax to vote at Legisla.tive e~

hly elections. 204. 
Employment. of qualified State veterinary schnJ.B.rs in the Indian 
Civil Veterina.ry Department. 2444-46. 
Exclusion of the Depot Lines in Karachi from the Iimits ..... of tho 
Karachi Cantonment. 734. :iI 

Government a.ction against rise in P. aDd O. p8.68enger fa.res .. 203. 
Government's·lia.bility for Imperial Conference and military, naval' 

~r projects. ~  
-lnaocuracy of Sind Electo1'al Rolls. 377. 
Movement of troops to China. in 1926. 203. 

, Opening of New pelhi by King-Emperor. 204. , 
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VISHINDAS,'da. HARCHANDRAI-contd. 
Question re-crmtd. 
Refusal to allow owners uf propertiea in the Depot Linet in Karachi 

~o buila or rebuild on their plots. 734-36. 
Result. of last elections to Legialative Aleembly. 189. 
Royal Commiuion on Agrlculture to visit Sind. 20&. 
Sindhia and non-Sindhis employed on the North-Western Railw 
2036. 

Question (Supplementary) I'e inaccuracies in the electoral rolb of cor.· 
stituenciea of the Legi..lative A.leembly. 11<M. 

VISITING BOARD-
Question t'e - of the lIualim University at Aligarh. 969. 

VISITORS' ROO)lS- • 
QUClJtion re - in the Council Houle, New Delhi, and the A.uemblT 
Chamber, Simla. 2331-33. 

VIZAGAIPATAM HARBOUR-
Budget Demand for "Capital Outlay on -".I3t8. 
Question re-
Construction of railways to lerve the country wea' of the -. 174. 
Date of the completion of the -. 1827. 
Development of -. 190-91. 
- project. 330-331. 

VOLUNTEER POLICE BILL-
See under "Bill(a)". 

~ T

Question re-
Legialative AaUmbly -. 1M. 
Rulea and Orders relatwg to the preparation of lis .. of - £9r the-
Legislative A886mbly. l~  

Women --for Legislative Auembly. 19J.92. 

w 
:WAGES-

Queati on re-
Introduction of legislation for the prompt payment of -. 71 .•. 
Minimum - for Indiana in Fiji. 814. 

WAGONS-. .. 
uel i l~ re-
Annual cost of repairs to railway -. 796. t) 

Cost of altera.tionl ~ the AmericaD - purchaaed in 1018 for l 
Railways. 2432. 
Judgtnent of the Allahabad High Court regarding the obligation 0 

• 

railways to lock - while carrying good.. 962. .  , 
Manufacture of ..J.._ and locomotives in the workabop of the Bomba),,.,,, 
'Daroda. and Central India Rail .. .., at Ajmer. 1490·91. 
D ~ 

• 
• It 
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W AOQN8-contd. 
Question re-coned. 
Number and cost of - purchased in India and abroad since 1910-
20. 798-99. 
Number and price of --ordered since 1919 on all railways. 211. 
N umber of --on State Railways. lr;09-10. 

Number of - placed on the line in each year from 1919-20. 1490. 
N¥mber of --purchasoild for State Railways siace March 1923. 
1490. 

Purchase by the Government of India about the time of the Arm-
/ istice of Americall --destined for Russia. 792. 

Purchase of goods --. 1489-90. 
Reasons for surplus of 30,000 -. 210-11. 
Scrapping of locomotives and - in UBe on railways. 795. 

\vAiGON REQUIREMENTS-
Question re --of State Railways. 1490. 

WAITING ROO.M(S)-
Question re-
First and second 010.88 - at Raftganj station on the East Indian 
Railway. 630. 
Repairs to the booking office and - at Delhi Sadar station. 2789. 
WaQt of a third class --at Gaya on the East Indian Railway. 
ti41. 

WAITING SHED(S)-
Question re-
Improved --at loop line stationtl of the East Indian Railway. 

~  

Paucity of - at rura;) E.tAations 011 the M.G. sectioll of the East 
India.n Railway. 2105. 
Provision of lights in the compound leading to the t.hird class -
0.41 Hi .... r railway .tatioD. 803-0.. 
Provi.ion of --and  latrines-for third class passengers at Monghyr. 
1830. 

Want of a proper - and urinal for purdah ladies at Killl June-
tien. b43 ..... 

W,ALKER, Sla NORMAN-
Question rc expenditure on the visit of - to India in connection 
"l witb medical education. 201&4-45. 
u- ~ 

Question rtS pa)'l1lent of compensa.tion to the Ie:ssecs of certa,'b houses 
in PoonR. tallen plOIIessjp'l of by the Government u ~ the -. 
1448-49. 

(WAR QF.!W:lE-
) Question r~ settlement of outstandinga 

l~i T l  AND WARD DRPARTMEN'i'-

,. Qu .. lion 1" - " e .... l il~ 

• • 

with the -. 809. 
~ 

~  j04'T-4e!. 
r 

'j,/ 

J 
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WATOH AND WARD DEPARTMENT (EAST INDIAN RAILWAY),-
Queation re construction of II. building in the Howrah Yard for tht 
staff of the -. 716. 

WATER RATES-
Question re -,-in orthodox a'rld unorthodox quarters in New Delhi .. 
~  

WATER TAXES-
QuestIOn re - in Jutogh Oantonment. 1746. 

WEEK-END OONOESSION TICKETS-
Question re - on tJie East Indian Railway. 2431-32. 

WEEKLY PAYMENTS BILL-
Sre under "Bill (a)" . 

WEIGHTS AND M'EASURES-
Question re st&l\dardiaation of -. 2'719. 

WELLS, M'R.-

·t 

Question're dismiaaal of --, Chief Controller of Storea, But, Indian 
Railway. sno. ~ 

WESTERN HOSTEL, NEW DELHI-
Question 1'e-
Lou incurred on the -. 27'74. 
Running of the - &I a hotel. !1'74, 

WHEELER-
Question 1'('. -'s contract for railway boobtans. 19&-9'7. 

WHITE LEA<ttTE-
Question 1'f!. article in the YUIIU,,,, Outlnol regarding ~ formation t)f 
a  - in New Zeal&'nd. 2693-94, 9845. 

T~

Qucl'ltion re poating of Mr. Appaewamier to the ()bargf'l of thf'l 
combined Poat and Tfllegraph Oftlce. 17M. 

WIU,SON, SIll WALTER-
, Conjl;ratul&tions by --to Mr. V .. T. PlI.tel otl his eletltion lUI Prfllidel1l1 
of the T~e i l l 'l A8lembly. fJ-12. 

Cur.rency BilJ-. 
Oi,nsidlU'ation of r.laule 4. 1849-64, 1855,  1888, 1890. 1191. 
General dilw,ulllion of tbf! Ollnera,l Budget. 199, 1_-85. 

• Tndian i ~ BfII-
Con.idern.tion of Pa.rt n of F.lcbe'dule n. H40-4I .... '·teel. ,. 
Indian Forlln Bill-
Oonetitut.ion of tM Relect Committee. 2898. 

Indian Mercnant Shipping (Amendment) Bm-
• Motion -to ref"T £0 ReleGt Committee. 8tl5.o'7, 108. 

• -f" . '-, ') 
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"ILLSON, Sla WALTER-contd. 

Madraa S8Ilt (Amendment) Bill-

Oonsidera.tion of clause 2. 2"879. 

82S 

Motion to reduce the Budget, Demand for "Customs" (Customs policy, 
land frontier; smuggling of saccharine). 2003-04. 
Motion to reduce the Budget DemalDd for "Customs" (Revision of 
specific, ad valurem and protective duties: lax adminiatration). 
11)83, 1985. 

Motion to reduce the Budget Demand for "Railway Board". (Policy 
followed in relpect of the purchaae of stores).. 1264-66. 
Motion to reduce the Budget Demaqd for "RaJilway Board". (Quin·-
quennial review of Capital Programme). 1268. 
Motion to reduce the Budget Demand for "Railway Board". (Railway 
rates of freight in relation to the Indian manufacturer). 1366 . 

.dotion to reduce the Budget Demand for "Salt". (Grievances of the 
minera of the Khewra salt miqes). 2199. 

Motion to reduce the Budget Demand for "Working Expenses: Ad-
ministration" (Railways) (Arrangements for the Hardw8ir·Kumbh 
Mela). 1416. 
Oath of Oftlce. 6. 

Question r&-

Appointment of an Auiltant Collector of Customs at TuticoriQ, 
2776. 
Draft rules fQr the introduction of 0. system of rupee tellder. 2919-
10. 

PI&lcing of orders for rails with firms other than the Tata Iron and 
Steel Company. 2866. 
Propoae<i scheme of arrangements with the Second Preference Share-
holders of the Tata Iron and Steel Company. 2776-76 . 

• 
Ques,tion (Supplementary) re-
Credentials of Protector of Pilgrims, Karachi. 202. 
Increases in rent for premises occupied by Post Offices In Bombay. 
362. 

Steel Industry (Protection) Bill-
Motion to refer. to Select Committee. 118, 1»7, 133-36. 
Oonllideration of clause 2. 1082-S!. 

WIRELESS OPERATORS-

'.,' Quelltion re- • 

\ l Employment by ships engaged on the coasting trade of -. 18i4. 
\" Provision by the Roya.l Indian Marine of facMties for gaining the 

1 

i 

'" ) I 

I necessa.ry sea experieQoo to persons qua'li1ied as marine ___ . 1826. 
, Provision of facilities in India for training marine......:.... 1824-25. 
,.1 Recruitment ~  _._. 1661-651. 
Retention of hie ulual allowa.nces in the general scale by a telegraph. 
iet deputed lot' tra.ining ... a -. 16M. 
TralDlng of Indians as --'. i336. 

: ~r~  TELEGRAPHY-
',' .1;,. b", . .,.. ' ,c" '. ~ l~  I'e tra.Hillng In '--" 

• 
• • 
• 

• II 

• 



W I'l'HERS, MR. O. H.- . r 
.Queation re extension of aervice granted to -, Forem.n, Electric. 
Departmlmt, Oarriage and Wagon, Moghulpu·ra, North Westerl 
Railway. 2436-37. 

WOlrlEN-
Question re prohibition of the employment of - undergrou·;· 
Indian mines. 709-10 . 

. WOMEN VOTERS-
Question re - fQr Legisl&tive Auembly. 191-91. 

WORKINQ EXPENSES: ADMINISTRATION (RAILWAYS)-
Budget Demand for "_" 1393-1440. 

WORKINIG EXPENSES: REPAIRS AND MAINTENANOE ANI 
OPERATION (RAILWAYS)-
Budget Demand for "-" 1440-60. 

WORKING HOUR8-
Question re-
Redllction of the - of the booking, parrel and otherat&lfemployed 
on the East Indian Railway. 717. 

- of employees of the Railway Mail Service. 888·89. 

WORKSHOP(S)-
Question re-
Alleged !lo8ault and dismissal of 8ukhlal, an employee of the Bensal 

~  ,Railway - at Kharagpur. 1740. 
Book v and prescnt value of the State Railway -. 1510. 
Emplo· of apprentices in the Central -, Ajmer. 2419. 
Expe"contract f1 the erection of - for State and Oompany-Managed 
T!.o _ > •• 798. 
Improvements at Karachi, Pindi and Bukkur - on North-Western 
Railw&y to obvia1le reduction of staff. 197-99. . 
Manufacture of wagons and loeomotives in the - of the Bomba; 
Baroda and Central India Railway a.t AjQler. 1490-91. 
Number 01 men employed in railway -. 1610. 

YAKUB,MAmvIMUHAMMAD-
Budget Demana'for "Anny Department". 1312. 
Deluand 'or Supplementary Grant in r8lPect of 1/ Audit." (Railwa,. 

2831, 2832. r , 
EleQt,ion of - &8 Deputy President. 803. . 
Election of - to the Standing Finance Oommittee for Rai1w.y •. 
General Discussion of the General Budget. 1886-88. 

fIfr: ... 

Tndian Finance Bill-
Consideration of Part r of Schedule III. i6e9. 
Motion to pas. as' amended. ~ . 
• Motion to consider the amendment made by,the 

• 2940-43. . -

___ 'II .... .. 
Oouncil of, sv 

,...f. 
.1 
J 

I 
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~ AKUB, MAULVI MUHAMMAD-contd. 
Indian Law Reports Bill-
Motion for leave to introduce. 367. 

Indian Limitation (Amendment) Bill ~  of Artiole 182 of 
Schedule I)-
l. Motion to consider. 1'>39. 
Conaideration of c18oUBeII. MO. 

i ~ Merchant Shipping (Amendment) Bill-
Motion to refer to Select Committee. 307-08. 

Indian Succession (Amendment) Bill-
Motion for leave to introduce. 367. 
Motion to refer to Select Committee. 826. 
Motion to circulate. 829, 830. 

Interest Bill--' 
, ()I 

Motion for leave to introduce. 368. 

I Message from Hia EXL'811ency the Viceroy lignifying his 'approval of 
the election of --as Deputy President of the Legislative Assembly. 
441. 
Motion to reduce the Budget Demand for "Army Department". 

j (General policy and expenditure). i226. 
Motion to reduce the Budget Demand for .. -Executive Council" 
(Attitude of the Government in regard to the constitutional issue). 
1947-54, 19/)1). 

Motion to reduce the Budget Dem&nd for " Indian Postal and Telegraph 
Department" (Low salaries of postal olerks, peons and subordinate 
servicel and inadequate pensiona to retired u or i ~ )  2011>-18. 
Motion to re ~oe the Budget Dem&nd for." Railway Boar.." .. ~i ~

me?t of Indians."" Membe.rs of the ll~  o r ~  e'~ IndllJ.m-
s6t1On of the Rallway Servlces). 1206-07. '~ l 
Motion to reduce the Budget Demand for" Railway B .• 1 (Grievances 
of subordinate railway employees). 1292-96. • ;. 

\ Motion to reduce the Budget Demand for .. W or i '~ .. ~ ''''~ Admi-

, 

nistration" (Railways) (Third and intermediate olass waiting. rooms 
for Indian ladies at Moradabad). 1438·39. 
Oath of Office. 3. 
Presentation by --of the Report of the Committee on Petitions 

• I  • regarding petitions relating to the Currency Bill. 1747, 2186. 

Question r&-
\ Admission of doolies and pa.lanquins to the platfonns at Delhi railway 
, station. 168·69. • 
~  Alignment of the Kashipur-Kalagarh Railway. ~i  
" Appointment of a Hindu as second clerk in the o~e of the u~ri  
\ '.'. tendent of Education, Delhi. 2179-80" 2181. 
. Appointment of Muhammada.ns in the Education e r ~  of the 
.,; Delhi ro i ~  2178-2179, 2181. 

~
~ ~~ i e  of Mussalman as a Judge of the Patna High Court .. 2424-

, 
i',r ~ o~~ e  of probationers in ~  Transporta.tion (Traffic) and Com· 
, t; • merclal Departments of State Railways. '734. . 
• ,  ' Award of scholal'ships to students of tile deIPressed classe8 10 the 
'~ :Delhi ~o i e  ~l~  2181.. • 
'~ ~ er pol,ice BuperVlBlon for New DeIhl. 884. •• 
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Y AKUB, M.WLVI MUHAMMAD-coned. 
Question re-contd. 
Claims of minority communities to higher appointment. in the POStACI 
Depa.rtment. 346-347. ,Iter, 
Conversion of the branch post office a.t Mansia.ri into a 18801On sub . 
office. 348. ~  -. 
Date of the appointment of the Statutory Royal OommiIliOl,)_ " I', 
Dista.noe of tbe sub-post office a.t Bagiaar from the Ma.osiari Iidld Jl. 
post offices. 347-M8. 
Education of Muhamma.daDB of the Delhi Province. 2178-2181. 
Educational qualifications of Lala Bhim Sen, second clerk in the oSi, 
of the Superintendent of Educa.tion, Delhi and Ajmer-Merwarr 
2786. 

Employment of a lll~  ticket collector at Hardawar. 1483. 
Employment of Mussalmans &s teachers in Munlcipal and Diltriol 

o~r  Schools in the Delhi Province. 2178, 2181. •. 
Employment of Musaalmans in the office of the Accountant General, 
Central Revenues. 2415-26. 

Employment of MUlsulmans in the office of the Ohief Commissioner of 
Delhi. 167-68. 
Employment of MU88almans on the Bombay, Baroda and Oentral Indi 
Railway. 168. 

EJtpeditioua di8tribution of Legislative Assembly debates to pur: 
chaserl. 348. 
Frequent diamislals on t.he Oudh and Rohilkhand section of tlie Eas 
Indian Railway. 1484. 
Grant of gratuities to the families of the two employeee of the Gov 
ernment of India Pre ai, Delhi, killed in a ' ~  ... ,,jdcAt in th. 
Presa. ~  . 
Granta to Mubamma.da.n echoola in the Delhi Province. 2178, 2181. 
Hindu a.nd Muslim clerks in the office of the Divi.ional Superintendent, 
North Western Railway, Delhi. 171. 
I!' -.. l~ l e recruitment of Minoritie. to the Audit a.nd Aocount, 
Offices. 382-83. 
Lowness of the dome a.nd level of ihe Oouncil HOUle. S63. 
Malpractices during the recent elections. ~  

Muhamma.dans in the Telegraph Department. 1303-04. 
Muslim clerka in the office of tbe Divilional Audit Officer, Nortl 
Western' Railway, Delhi. 170."-
Muualman a. examiner for ooou ~ '~ il  383. 
Mu.aa.lman officers employed in the F.':'; _ LJepa.rtment of the Go"" 
ment of India. 1037. :;. , 
Muual11l61l ~ i erl employed in the office of the il ~ :poa: 
Delhi. 1036. 

"Mu.,alm&n repreeenta.tive of the Delhi Province in the Legia., 
Assembly. 1306. ' 

. Names of c&Ddidate. eent to the Central Drawing College\ 
Medical Oollege, La.bore, for training. ~ 8  

New railway station at Lucknow. 186-67. " 
Nominations to the Indian Oivil Service. 1304-08. -, ': " 
NUlJlber of MUIS&lm1dl1 employed ... Superintendentl of Po.t 'Oa 

~ ~r of MUllahnanl emploxed -in the GciferJmlcnt of Intli .. p' 
c: Delhi. i426. .\ • , . 
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, Question re-concld. 

~~  Numbtit' of Muss&lmanll in the Delhi Educational Administration. 
,. tl 9117, 2181. 
I \-~r  employed on IIpeeial duty for long perioftll in the' office of the 
,_ '-' i ' Tr ~or General of Posts and Telegraphs. 1037. ' 
~ Ipettliig of a telegraph training class at the Muslim University, Aligarh. 
I  , 1:J>4. ' 
, Overworked assistant station masters and oi e ~  the E"lIt Indiall 
'j Raitway. 1484-8&. 

\ Paucity of Muslim teachers in the Delhi Province. 2180,  2181. 
I Percentage of MUlIsalman clerks in the office of the Audit Officer, 
Indian Stores Department. 242ft 
Proportion of Muss&lmans in Chief Auditors' Offices, East Indian Rail-
way and Eastern Bengal Railway. 383. ' 
Proportion of Mussaimans in Divisional Superintendent's office and 
Divisional Audit Office, North Western Railway. 383-84. 
Proposition statement of the Delhi Press. 2427. 
Provincialisation of District and Municipal Board Schools. 2786. 
Provision of a rest room for the railway staff at Moradabad. 1481). ,I Recognition of the services and ta.Tents of Abdul Aziz, a forema.n Qf 
the railway workshop at Moradabad. 1483. 

Removal of the railway office II from Lucknow to Calcutta. 166. 
Representation of minority communities in Departments under thl!l 
Government of India. 347. 
Repreaentation of Muslims in the Education Department of the DtlJhi 
Proviqr, -reduf',t· 
Res.ctlon ,,1' clerical appointments .to First Division Matriculates 
by the Chief Auditors, North Western Railway. 3s..'l, , 
Retention of the services of Mr. P. A. Young &s an Assistant Runnin!,: 
shed foreman at Moradabad. 1484. 
Rules framed by the High Courts uudAr t.hf'l (10M of Civil Procedure. 
166. " 

SII.qction of a grant for the Moyyad.ul-Islam Orphanage aDd Middle 
•  _ School, Delhi. 2180, 2181. 
~l Savings Bank Department at the M&nsiari POllt Office. 348. 
~  Seaaop post office at Milam. 169-70. 
~ . j Speeches delivered by the Ma.hn.ra.jlt of Burdwan in England. ]037 ... 

~  38. •  • 
',. l e ~ ul candidat.es at the examination for the Subordinate Accounts"," 

':,,' ~'  Sel'Vlce. 2(27, , 
'~  , "J'ota1 tJomount of salaries drawn by the Hindu and Muslim clerks in the 
,  > '.' office of the Divillional Audit Officer, North Weate'M Railway. Delhi. 

171. 

, iI.' sual tenure of aD offioer on special duty at the ell u r~r  ~ the 
f Government ofeIndia. 1037. 

, 
r' tilisation of the Finell Fund at Moradabad for the upkeep and 

~ II improvement of the Prince of Walell's Railway school. 14811, • 

I;, '. ue ~ ~u le e r ) re-
({, i ~ Neglect of the station master a.t Kirkee to res ... ve two second cla841 
i,;'&,'. ' compartments for Raja Ghazanfar Ali lthan, M.L.A. !694. ',".,:r&ining 0rUele fo/ raUway o er~ at Dehra Dun. 9146.. • 
. ...- . 
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Balan... of the ~o e ~r  of ~e Judicial Committee of \.be.. '. 
o...ei1 o ~ Indian experience. iS18. ~ 

~ ~ of the Oriya-ape&kin, ~ 6Ii-1I. r.&.674. i 
YQUNG, Ma. O. M.- ( 
. Budget Demand for .. Army Department", 2310-13. •. I 

Motion to reduce the INdget Demud for " .Arml Ilepar1:.meD\, 
(General policy and expenditure). 2926. 223j, mao 

Motion to recluce the Budget Demand lor .. Army TJepartment.".' (Loca. 
tion of troop. in Muzatrarpur). 2288-89. 
Motion to reduce the Budget Dt"mand fOJ' " Army Department.". e o~ 

of the AuxiliU1 and Temtorial Force.' Committee: Univ*'t'Ilit 
Training Corpe.) ~ 2, 21)13. -
Oath of Oftioe. 5. 
Statement. by - f'f expenditure OQ the despatch of troop' to China 
2'192. 

YOUNG, lIB. P. A.-
Que.t.ioft NJ retentiOf) of the len-ioea 01 --!WI an Aaaist.&nt 
thad foreman at Moradab&d. 1484. 

YUHUF IMAM, )fa.-
Oath of Office. 18. 
Que.tion re ~io  01 the Publio Worb Bf&Dcb 
pertment of lndu.triea and Labour. 143&-36. 

z 

ZAMINDARS' BA.R-
Que.tlon re opening of A --on the Uo-operative Society 'Y"" 
Ha.zara District of tbeNorth We.t Frontier Prodnre. 1309-10. 

ZOOLOOICAL SURVEY-
Budget Demand for 1/ -". .19. 

h 

t ZULFJQAR AU KHAN, NAwAB SIR-
V· Oath of OfBee. 1086. 
, Quetltion r" claim .. 01 Mu.limll to Appointment. &8 medicAl Oftj('-CI'II 

8u.te RA;h ... ,... 1746-4f. -
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